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Nolice ro be given by melhor. clc., before wirhdrawing rrom work. 

CHAPTER XXA 

Fire prcvcntion and firc sarety 

Arrangement for fire prevention and [ire safcly. 

PART V I  

CHAPTER XXI  

Streets and public places 

A. P~rblic streets, etc 

Vesling or public stnets. squares, parks and gardens in  he Corporation. 

Funcrions or the Municipal Commissioner in rcspecl of public slreers, clc. 

Municipal Srreels Technical Commirlcc. 

Classificntion of public sireels. 

Compulsory provision of Ibo~parhs. 

Righrs of way for underground uulilies. 
Maps of underground urililics. 
Power Lo mnkc new public slreels. 

Minimum width of new public slrceb. 

Power [o acquire lands and buildings For public s w e l s  and for public parking places. 

Permanent closurc o f  public slreel, pnrk, squarc or garden and disposal or land. 

Temporary closure of public skeet. 

Closure of public skeet for parking purposcs. 

Power LO prohibit use of public sueets Tor ccrrain kind of traffic. 
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373. 
3 SO. 

Defining rcgular line of a srreet. 

Selling hack building 10 rcgular linc of sircel. 

Compulsofy setting back of  building to mgular linc oTslrce1. 

Selting forward of building to rcgular line or  srreet. 

Acquisition of open land and land occupicd by plilrfoms, CIC., wi~hin the rcgulnr lint OC 
sireei. 

Acquisirion orrcmaining par1 ofbuilding and land arierthzirpor~ions within the regular line 
or slrcct have bccn acquired. 

Cornpensiltion la be paid. 

Owner's oblignlion ro make a astree[ when dealing with land as building site. 

Layout plans. 

Alteration or demolition of street mndc in breach of seclion 365. 

Lcvclling and draining of priviltc slreels. 

Righi of owners lo require strccis ro bc declnrcd pubIic. 

D. E~rcruacl~merlt.~ 011 streets 

Prohibi~ion or  projcctions upon slreets, eic. 

Ground floor doors, CLC., nol to opcn oulwards on slrects. 

Prohibi~ion of slmclures or Iixrures which cause obsuuclion in strecls. 

Power to remove anything erected, dcpositcd or hawked in contravention of this Act. 

Powcr to require rcmovol of any srruclurc or lixturc crcclcd or scr up bclbrc lhc coming into 
Ibrcc of sccr ion 37 1. 

Ptohibirion of tethering or animals and milking of caitle. 

Temporary ereclions on sueels during feslivals. 

E. Provisiorrs corrcer~rirrg execrttir~g of work in or !rear sfreels 

Precaulions during rcpair or slrccls. 

Slrects nu1 lo be opened or broken up and building materials not lo be deposiled thereon 
rvjlhoul pcrmission. 

Precautions Tor public su!-cty ID be-lakcn by persons lo whom pcrmission is gr~ntcd undcr 
secrion 377. 

Persons ro whom permission is gnnled musr reinslale street, etc. 

Municipal Commissioner may close slreet in which work is in progress. 
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Scction 
381. Municipal Commissioner to provide for Iraflic, clc., pending execurian of work in any 

s[recr. 

Provisions to be made bypersons~o whom permission isgranled TorrmCfic, etc., when [heir 
works inrerrupl slreels. 

Disposal af things removed undcr  his Chapler. 

Advisory Cornmirree for naming o l  slreels, elc. 

Naming and numbering of sueers. 

G. Repair ~Jenclosrr re of datrgerous places 

Municipal Commissioner ro lake sreps roc repairing or enclosing dangerous places. 

Measures for lighting. 
Prohibition for removal, c!c. OF lamps. 

Power to lake measures Tor generation of elecrricity. 

CHAPTER XXll 

Buildings 

Definitions. 
MunicipaI Building Cornmiltee. 
Prohibition of building without swclian. 
Ercction of building. 
Applicarions for addilion to or repairs of buildings. 
Purpose for which building to be uscd and conditions or villidiry of nolice. 
Sanction or provisional sancuon or rerusill of building or work. 
Sanc~ion or provisional sancrion accorded undcr mis-represenralion. 
When building or work may be proceeded with. 
Bar lo cons~ruction of building i n  cerkain cases for n limitcd period. 
Pcriod for completion of building or work. 

Order of demolirion and stoppage or  buildings and works in cerrnin cases and appcaI. 
Order of stoppage of buildings or works in ccrhin cases. 
Conslruclion of building in contravcniion of the' provisions of [he ACL or Ihe rules made 
Lhereunder. 

Power oTMunicipal Comrnissiot~er ro requirr: nl~cralion of work. 
Complerion certificales. 
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B. Gelreral Powcrs 

Municipal Building Code. 

Buildiiigs a1 comers OF slrrels. 

Provisions 3s lo buildings and works 011 eilhcr side of nerv slreels or ncilr fly-overs or 
lransponarion ~crminals. 

Provisions against use of ink~rnrnable materials for building, erc.. rvi~hout permission. 

Power to regulate fuiure cnnstruction of buildings in parliculnr streers or IocaIiries. 

Porver lo slop excavalion. 

Powcr to require nIicrnlion of exisling building. 

Power to order removal OF dangerous buildings. 

Powcr 10 order building to be vacated in ceflain circums~ances. 

Inspect ion or buildings. 

tn cases. Rzgularizatiot~ of buildings in cerl?. 

Engagement of lechoicnl person. 

Municipal Building Tribunal. 

CHAPTER XXIII 

Regalalion of Building Uses 

Prohibition on change of use of building. 

Power 10 prevent use or premises in particular areas. 

Hospital, nursing hame, clinic, elc., not to be es~nblished wilhoul permission. 

Faclory, elc., nor to bc established rvithour permission. 

Warehouses, godowns, goods u3spo1-t business,ctc.. not to becs~ablisbetlwithout permission. 

Eating houses, elc., nor lo be established wilhout permission. 

Theatres. circuses. exhibilions, and piaces of public amusement not to be established 
without permission. 

Permission in caye of markcls, shops, elc., along cerlnin lri~ffic comdors. 

Permission in case of  other non-residenlial uses or premises. 

Condirions Tor granr of permission. 
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Prcscrvalion and Conservation of Herilage Buildings 
Seclion 

Owner to mainbin, preserve and conserve heritage building. 

Porver of Corpora~ion lo declnrc n building as n heritngc building. 

Gndalion or hcritage buildir~g. 

Heritage Conservalion Cornrniltec. 

Powcrs and funclions of Heri~age Consmarion Comrnil~cc. 

Powcr or Corporaiion to require, purchase or take on lcilse heritxgc building. 

Transfer of right of developmenl for [he purpose oracquisilion by agreemcnl. 

Right of acccss 10 herirasc building acquired by Coi-porarion. 

Sub-lease of heri~age building. 

Permission of concerned deparlment o f  State Governn~ent bclbre acquisi~ion or heritage 
building. 

Power ro cxcmpt rates and raxes, ctc. on herirngc building. 

Agrrcmenc with owner of hcrilnge building pending acquisition. 

Volun~ary conIribu~ion andagreemen1 w ilh any volunlary organisation, person orcompany. 

Taking over managzmcnl and cot~trol of hedlage building. 

When herirage building ceases 10 be heri~ilgc builditlg. 

Penally. 

CHAPTER XXIV 

Markels and Slaughlcr-housa 

Provision of municipal markets and slaughler-houses. 

Use of municipal markers. 

Private markeis and shaughter-houses. 

Prohibition ofbusincss and tradc near a market. 

Levy oC stallage, renl and Tee. 

Stallage, rcnt, elc. 10 be published. 

Power to cxpel person con~ravening regulations. 

Depot for sale of essenlial cornmodiries. 

Porver LO inspecl places where unlawrul slaugh~cr of animals, elc, Is  susptcted. 



Scction 
435. 
436. 
437. 
438. 
439. 
440. 
441. 

Tlze Kolko~n Mrrrriciprrl Cotporarion Acr, 1980. 

[West Ben. Acl 

CHAPTER XXV 

Municipal Licences 

Premises not to bc used for uon-residen~inl purpose wirhoui mu tlicipal licence. 
Municipal Iicence for privale rnarkcts. 
Prohibilion of keeping rnarkcr open withoul licence. etc. 
Prohibition of use of unlicenced markc~s. 

Municipal licence For hawking arricles. etc. 
Municipal licence for salc or flesh, fish or poullry. 
Power lo stop use or premises used in contravenlion of licences. 

Gcncral Powers 

Power 10 call for relurns on lands or buildings. 
Power to seize food or drug, elc. 

CHAPTER XXVI 

Power of Corporation lo define and ro aller limit of bvstce. 
Improvement schcmes. 

Acquisition of rhe right of user. 
Work lo be executed in II b ~ r s t e ~ .  
Effect of vesting of right or user. 
Compensation rot- vesling. 
Sumcy or b~rsree~,, and preparation OF rccord-01-righu elc., by Corporation. 
Standard layout plan for develop men^ of brrsree. 
Demolition and rcmoval olbuiIding not inconlbrmity with standard layou1 plan in brrsree. 
Sanclion of plan Tor permanen1 construction in bturee. 

PART VII 

CHAPTER XXVll  

Vital St atistics 

Officer-in-charge and other orficcn Tor regislralion of births and deaths occuring in 
Kolkilta. 
Dulies of the Registrar for registration or birlhs and dcillhs. 
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Rcgis~crs 10 be inainlaincd. 

Rcgis~r:~linn o f  name ol'child or of :~licraliotl of name. 

Corrcctio~~ or" errors in rcgistcl.~ of  birll~s or dciiths. 

Informalio~~ of birlhs. 

Inrorm~tiori res l~ecl i~~g fillding of ncw-born child. 

InTormation rzgarding d c e ~ l ~ s .  

Medical prac~ilioncr lo ccrlify cause or  Jcath. 

Dudcs or police in rcg;ad to unclai~iled uorpscs. 

Scx~unq, elc.. no1 lo bury, eLc., corpse. 

CHAPTER XXVIII 

Registra~ion or places Tor disposal or lhe dead. 

Provision for 2nd rcgis~ralion o r  new placcs for disposal of the dcad. 
l'zr~nissior~ for opening new place for disposal of thc dead or rcopening of plilcc. 

Powcr to reqi~ire closing of burning and burial g~.out~ds. 

Powcr to direct reopcning of  any place closcd for tlie disposul of  Ihe dcild. 

Prohibitions rcgnrding burials within places of worship and exhuma~ion. 

Acls prohibited ilk connectio~~ rvilh dispos31 of  dead. 

Disposal of dead nni~nals. 

CHAPTER XXIX 

Corporalion to lakc mcasures for prevcndon and checking of dnngcrous diseases 

Ohlign~iun lo 2ive inforrnurioii o i  dnagzraus disease. 

Poivcr or Mutlicipill Corn~l~issiorler lo illspec[ n placc and lake nwasures lo prcvcni 
spread of dangerous disease. 

Power or Muilicipnl Commissioner to rzlnove palie~il 10 hospilal ill certain C ~ S ~ S .  

Po\ver nF Mu~l ic ip~ l  Commissio;ier La disinfect building, lank, pool ur well. 

t'ower or Municipal Commissio~ier to dcstroy infectious hurs or shcds. 

Powcr of  Mt~nicipd Comrllissioncr to close lodging and eating houses. 

Powcr or Municipal Com~nissioncr Lo res~rict or prohibil sale or  rood or  drink. 

Con~rnl over wells and ~anks,  c ~ c .  

Speci;ll mensurcs in  case or  oul-break of dangerous or epidemic diseases. 
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Disposal or  infcc~ious corpscs. 

Means for disinrcclion, 

Special convcyance for carrying of inrectcd pcrsotls. 

Can~aminalion and disinfection af public convcyance. 

Driver orconvcyaiice nor bound ro carry pcrsons sulrtring from dangerous diseasc- 

infccted building nor lo be lcr wirhnut being first disinrcclcd. 

Disposal of infecred orliclcs wilhoul disinfcc~ion. 

Inrccred clolllrs no1 10 be sen1 io washcr~nml or laund~y. 

Prohibilion of making or sclling or rood. elc., or ~ i ~ s h i ~ \ g ~ C ~ l ~ t h e s  by iniecicd persons. - - -  

Duly of persons suffcniig from dangerous diseasc. 

CHAPTER XXX 

Environmental Sanitation and Public Sarcty 

A.  Dvtics nrrd Gc~reral Powers 

Duties of Corporalion in  relil~ion ro eavironmcnral sanit;~~ion. 

Powcr 10 inspeci premises for snnirary purposes. 

Power to require cleansing ar~d lime ~vashiny: uf building 10 be donc. 

Powcr lo require improven~enr oT insanilary huis and sheds. 

Power lo require cleat~sing or unre~ianted prcmises. 

Powcr lo prohibit use of bui ld i~gs  or rooms in buildings unfit for human habitarion. 

Power lo direcr rhe Iilling up, elc., or unwholesornc wells, pool, etc. 
. -  - 

Power to rcgulate excavalions. , .  . . . 
. . 

Power to require rrccs, hedges, ctc. lo he rrimmcd. 

499. Rcgulalion of use of places Tor public bathing, ctc. 

500. Prohibitior~ or bathing, etc.. contrary to order. 

501. Prohibirion uf corruprion OF water by slccping tl~ercin animal or other mntler, ctc. 

502. Prohibition o~corrupiioa or water by chenlicals, elc. . . .  . . 

503. Prohihition ilgninsl washing by washcrmcn. , .  . 
I .  .- 

C. Y111~lic Co/rverr i~~~ccs urrd htrirrcs arid Urirtals 

504. Public In~rincs, urinals. ctc. 

505. Conslructio~~ o r  larrines and urinals. 



Scclioii 
506. Lalrincs ~111d urinals, crc., in  new buildings. 
507. Lntrincs and urinals for labourcrs, elc. 
50g. Provision of Inwines and urinnls Tor markcls. elc. 
509. Orl~er provisions as Lo privnre Inrrincs. 

D. Cur crcrl Provisions 

5 10. Prevuntion or  adul~cr;~lion or ruod, drugs and C O S I I I ~ I ~ C S .  

51 I .  Muuicipnl Co~nrnissioner 10 providc lor inspcclio~l of auimals, crc., exposed for sale. 
512. ConlroI of p o l l u ~ i o ~ ~ .  

E. Prev~rtt iot~ of Firc 

513. Shacking or collec~ir~g inflammable malerials. 
5 14. Cnrc or  nekcd lig hrs. 
5 15. Discl~arging Iirc-works, Lrc-arms, elc. 

5 16. Prohibition or nuisances. 
5 17. Power LO require rcrnovill or abatement of uuisancc. - 

517A. Power lo remove nl~isuncc. 
5 13. Power lo require buildings, wclls, etc., ro he rendered safc. 

CHAPTER XXXl  

Animals and Birds 

5 1  Premiscs iiot to be used Tor keeping imimals, birds, elc.. wirhou~ licence. 
520. Seizure of ccrtaiii anirnals or birds. 
511. Regis~ration :~nd comrol of dogs. 
522. Power lo drs~roy dogs or aliimaIs. 
523. Po~vcr ro stop auisnnccs from animals. 

CHAPTER XXXl I 

524. Rcnlovnl o l  congested buildings. 
525. Power to requirc improveo~ent of buildings unfi~ For buman h;lbilaliol~. 
526. Enforcement or  norice requiring execulion of wurks of ilnprovcmcn~s. 
527. Power Lo order demolition of buildings unfil Tor human liabita~io~i. 
528. lmprovemcn~ sche~ne. 
529. Mauers Lo bc provided in an improvement scheme. 
530. Submission of improvemen1 schemc lo the Corporalion r ~ r  approval and Lo the Sratc 

govern men^ Tor snnclion. 
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Re-l~ousing sct~cnic. 
, -  . 

ImprovrmenL scheme and re-housing schcnie lo comply will) [ l~c  rnasler plan and zonal , . 

dcvclop~ncn~ plan. 
Powcr lo  acrluirc land n~ id  building Ibr irnpruvcniet~~. 
Execu~ion of an impmvemcn~ scl~tmc. 

CHAPTEK XXXIII 

Acquisilion and Disposal or Property 

Acquisirion of property. 
Acquisi~ion of itnmovable propcrly by agreement. 
Procedure whcn immovable propcrky callnot bc acqirircd by agreenlent. 
Power lu hire or lake on lcilse iinlnov;~blc propcrly. 
Disposal of propcrly. 
Invenlory or the properties or lhc Corporarion. 

CHAPTER XXXIV 

Commercial Projccls 

Powcr LO undcrrake com~nercial projecls. 
Maltcrs to be provided [or by scl~cmcs for cornmerciid projects. 

PART TX 

CHAPTER XXXV 

Proccdurc 

A. Lice~~ces  nrrd luriftwt pen~iissiuns 

Signalurc. conditions, dura~ion, suspension, revocidion. etc., of  liccnces and wrirlen 
pzrmissions. 

B. Elltry nrrd irispectior~ 

Powcrs of enlry and inspcclion. 
Power Ln eulcr land. a ~ l j o i n i ~ ~ g  land in relarion ro any work. 
Breaking into building. 
Time O F  milking entry. 
Conscni ordinnrily lo he oblaincrl. 
Regard lo be had to soci i~l  or religious usages. 
Praliibilion of obslruction or ~noles~:~lion in excurioti OT work. 



C. Prrblic ~~oriccs r r r d  nrlvertisemrcrr[s 

Seclion 

551. Public nolices how 10 be mndz known. 
552. Newspapers in \vhich advrrrisemwlls or noticcs 10 be published. 

I). Eviricrrcc 

553. Proo lo lcn~ i sc~~r ,  elc, of Mayor-in-Cou~lcil. Muilicipal Commisaioncr or iuiy orher oificcr 
oi the Corporado~l. 

I:'. R'aticcs, elc. 

554. Nolices. clc. to f ix reasonable lime. 
555. Signa~ure on no~ices, elc., may be sramped. 
556. Notices, clc., by whom ro be servcd or issued. 
557. Service or noliccs, clc. 

Timc for cornplying with rcquisirion or order, and powcr of  Municip;il Commissioner lo 
eniorcc rcquisiliorl or order in  deF;lull. i 

Submission ulobjcctions to comply tvjlh nolicc. i 
! 

Powcr of Corporalion lo cnlcr inlo a g r e e ~ ~ ~ e ~ l l  Tor paymeill of expcnscs in ins~alments. 
Powcr of corporarion to dcclnrc cerk;lin expenses lo bc improvemerit cxpcnscs. 
Improvemenl expenses. how recovcrnhlc and by whom payable. 
Recovery or  improvernenr expenses pilid by occupier. 
Right of owner or c~ccupier to redeem charge for improvement cxpenses. 
Execurion of work by occupier on the railrrre o l  owner. 
Rclicf to receivers, ngcnls and rrustees. 

General power of Corporalion 10 pny compensaliori. 
Compens:\rion lo be paid lor dam:~gc lo property of Corporarion, 

I. Recovery oJe.rperrses or cnr~~pcrlsa/iorr ill cnse of dispu fr 

Rclerence by Curporalion to C o u r ~  o r  Small Causes or ro High Coiir~ i n  ccrtnin cases of 
recovery of expenses. ,. .. 
Applica~ion ro Coun oi Small Causes or 10 High Court in ccnilin cases 01' paymcnl of . . 

. , 

expenses or campensn[ion. 
Rccovery olcxpenses or compcnsulinn delerniined under seclion 570. 
Rccovery or cxpenses or compensulio~~ by suil in Courl. 

Rzcoverv of  cerlain 1luc5 of  Cor~oralion. 
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K Ol~struclion tu u w e r  by occripicr 
, . . . . .. . . .. .. . . - - .  . . 

AppIicarion io Courl of Small Cnuscs by owner whcn occupier prcvcnls frorn co~nplyitlg 
with ACI. erc. 

Procedure ill Court of S ~ ~ i a l l  Causcs. 
Fccs in proceedi~~gs before Sn~all  Causcs Courls, 
Repnymcnl or haIF or fees on s e ~ l e n i e n ~  befurc hcilring. 
Terrilorial jurisdicrtotl or Courts of Srnall Causcs. 

Municipal Ma,' 01~1rales. 
Cognizaocc of offences. 
Power of Municipal Magisrmrc 10 hear cases in nbwnce of accuscd surn~noned Lo appcar. 
Linlitation or timc Tor prosecution. 
Complaint regarding nuisances nnd procedure ~berelbr. 
Power or Municipal Magistrate 10 d i r t c ~  pnyrner~t of Iinc and de~l~olirion of  unlakt1ful , 

work. I 

iV. Leg  nl procer~ i l i r~~ .~  

Power to ins~iruie, erc., tcgal proceedings end obtain legat xdvice. 
Notice. 1irnil;ltion and ~zndcr of amends i n  suits againsl Ihe Corpora~ion, ctc. 
Indcmn iry . 

0. Po,ucr.~ aad d~ttice uJ Pn rice-OJliccrs 

Co-operation of lhe police. 
Powcr of police LU arrest offenders. 

Validity or nolices and olhcr rloculneuw. 
Admissibilily of docu~nenr or cn[ry as evidence. 
Evidcnce 01 officer or employcc of  [lie Corporalirll~. 
Prohihilion against obslruclio~~ o l  Mayor or any niunicipal authorily, eLc. 
Prohibiliou against removal of mark. . .  , .  . 

Prollibilimi againsl removal or oblileralion or notice. ; - -  

I'rohibi~ion against unauthorised dcillings will~ public place or malcrinfs. 
Liabili~y of Municipal Commissioner, ctc. for loss. wasle or misspplicillicin of Municipal i 
Fund or Propcny. I 
Councillors and officcrs and other c~nployccs nf r t ~ e  Corporarion lo bc puhlic servrtuls. \ 
Othcr laws not tn be disregarded. 1 
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CHAPTER XXXVI  

Rulcs and 13cgulalions 

Seclion 

600. 
601. 
602. 
603. 
GO?. 
605. 
606. 
607. 
608. 
609. 

Polvcr lo rliake lu!es. 
Polvcr ro amend Schetlule. 
Po~vcr ro nlakc rcguIa~ions. 
Condition prccedenl LO lhc making of I - c ~ L ~ ~ ~ I ~ o I ~ s .  
Regula~ions lo be subjecl to appro\-ill uTStale C;ovrnlmen~. 
Powcr or Sr:~tc Govcr~~menr 10 cancel or modify rcgul:aio~ls. 
Supple~nental provisions rcspcc~in? regulations. 
Pel~alty for breaches of regula~ion. 
Rulcs and regulntions 10 be available lor inspcclion and purchase. 
Doub~s ns lo powers, duties or f ~ ~ n c ~ i o n s  of municipal aurhorilics. 

CHMTER XXXVII 

Otlcnccs and pe~~n l l i e s  1 
Punishment Tor ccrlnin offences. - i 
I'unishmenl Tor acrluiring share or in~eres~ in canlracl, ctc., ~v1111 [he Corporilrion. I 

Finc for 1101 paying lax undcr Chaprcr XI1 or Cliap~er XTV. I 

Fine [or putting building lo any usc oihcr than [hat far which :t liccnce has been granted. 
Penally Tor obslrucling conmclor. 
Penalty for causing damage lo properly belonging lo Corporation- 
Pcnal~y a11 rnelhors, etc. withdrawing rorn work withoul no~ict .  
Punishnie~il of imprisonmcnl in default of payment or  finc. 
Gencri~l penalty. 
Offences by companies. 
Ccnain offences lo bc cognizable. 
Proseculions. 
Co~npounding or offences. 

CHAPTER XXXVIII 

Supplcmcnlol l'rovisions 

Powcr or Stale Govcrnmenr lo nolify imenlion to cxrcnd Act to olhcr arcas. 

Power or Srale Govcrnrnenl LO exlend Acr arrer conside~.ing objectio~~s. 
Effect of cxlcnsion or Acl. 
Power or Sl;~tc Govrrnmen~ LO include or exclude cerrain arcas within Kolkara or lrom 
Kolkala. 
EfTecl of illclusion or exclusion. 



B. .Tpccinl provi.~iio~r ns In Irrrrrl rrtrd Irriildittgs itr Hrrsiitrgs 

S e c ~ i o n  . . , .  , . . , 
, ,  . 

, - -  . .. . 

CG7. Conirol by Ccncml OfLcer Cu~u~nariding lhe Prssidcncy Disrricr ovcr Govcr~ilnent land 
and h~~ildiiigs. 

628. Sanc~ ion  of Cen~rnl G o v c n u n e ~ ~ ~  rcquired Tor erecrio~~ or masonry building. 
629. Demolition 01. n1ler;lrion or buildings crecrcd \ri ltjou~ such sa~tclion. 
630. Such sancrion no[ Lo bar othcr provisinlls of Acl. 

631. Savings as to czflain suits and proceedings. 
631A. Savins as lo holding uf cer~ain oficc. 

632. Provisions orlhis  Chap~er ro override olher provisions. 
633. Transiiory provisions as to Howral~ M~~nicipnlity. 
634. Rcrnoval ur rlil'ficulries. 
635. Repczll and savings. 

635A. Special provision for n>i~nicipali~ics includcd writhi11 Kolka~a.  
636. Tral~sitory pruuision. 

Schedulc I.- Kalkala, Boundaries. 
Schedulc 11.- Wards uf !he Curpornlion. 
Schcdule Ill.- (Onlinetf). 
Schedule W.- Profession, ~ n d e  and cnlliag. 
Scl~edule V.- PART I .  
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W c s ~  Ben. As1 VIII or 2001. 
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At1 Act io ~ I I I C I I ~ ~ I I ~  c o ~ ~ s u l i ( i n ~ ~ ~  11w l(ili7 rc10fi;:g tu tJw t111it:icipn1 lff i l ir~ 
of 'IKnlX-u~rrJ. 

W H E R ~ S  ijl is expedien~ in anleud and consolida~e, in lhe manner 
hereinafierappcaring, r l~e taw rctaring lo lhr municipal nChirs oT2[Kolknrn]; 

11 is hereby rnncled iu llle Thirty-firs1 Ycarof the Republic or India, by 
\he Legislature or W c s ~  Bengal, as follorvs:- 

PAR?' I 

CHAPTER I 

1. ( 1 )  This Act may be caIled rhc'[Kolka~;~] Municipi~l Corporation Shon ri1Ic. 

Act, 1980. appIicarir~n 
2nd 

( 2 )  Excep~ as hcreinalier otherwise provided in this Acl, it applies collllncnc'- 
rncIii. 

only to '[Knlkarn]. 

(3) I\ shall cornc into force on such dnlc as Il~e S~ilre Goucrnnienl 
[nay, by nolification, appoint. 

'ForS~nrcmcnro~ObjecfsnndRc~~ons.scr thcC~Ici~flflC;U~~~~c.L~rru~~rdi~~nry, Pan 1V 
of lhu 5th Scp~cmbcr, 1979, pagc 1038: Tor r c p r ~  oi\l lc Sclccl Con1mir1t.c. stmc ~ h c  rcpurt o f  
thnl Cnmmirlcc prescn~cd i>cTorc ~hc  Asccriihly on 1hc29:Ii April. 1980; for prucccding of 111c 
\Vc*l Dcngal Lcgislntivc Asscn~bly, lflc pmccdlngs uf thc nivclingsorrl~ol Asscrllbly un 
thc 1Hth Scpfc~nl>cr. 1979. 291h April, 1980. 70rh April, 19AO and 6111 May, 1980. 

-The word w~thin thc squarr: bnckc~s  s;lr ruhs~ittl~cd inr IIIC word "C l lc t~ua~ '  by s. 5 or 
thc WCSI Bcng:11 Cnpiinl City (Cllangc oTN;lrnc) 1\cl.7001 (\VcsI Bcn. ACI XVIll  ol2UO1). 
w.e.T. )kc Is1 January, 2001. 



2. In \his Act. unlcss [lie contcxl otl~cnvise requires,- 

( I )  a article shall be deertied lo be "i~dul~era~ed"- 

(a) in ~hccase  of drugs, i f  its srrcngr11,quillily or purity Talls 
below the proresscd standard under wtiich i r  is sold or 
exposed lor sale: 

(b) in the n ~ s c  of  conrcclionery, if i l  conlains any mineral 
suhslance or poisonoits colouring or flavouring rnulter 
or ather i ngiedicnrs deletcribus ordclri menlal lo I~enlth; 
and 

(c) in the case or  rood,- 

(i) if any subslancc has been niised OF packed wilh 
i r  soas lo reduceor loweror harmfully alfeec~ i ~ s  
qualily or srreiigth, or 

( i i )  iFanysubs~ancel~as~ens~~hsliluledivhollyorin 
part for the ar~icle. or 

(iii) irany normal cons~iruenl of tile :irticle 11as been 
wl~olly or in par1 ;tbsrlac~ed, ur 

(iv) i f  il is mixed, colourzd, pokvdercd, conrcd or 
stained in  a ~nanncr wliercby delerioraliotl ur 
in feriori~y is cot~cealed, or 

(v) ifiidoes nor comply wilh lhc slnndnd prescribed 
rhereror by or under lhis ACL or under any olher 
law for ~ h c  lime being in forcc, or 

(vi) if  i t  con[i~ins or is mised or diluted w i ~ h  any 
subslance in any qunfility lo the prejudicr of [he 
purchaserorconaur~~erori~i any propoflion which 
diminishes in ony manner ils rood value or 
niilri~ive properrics as compared rvi~h Ihesamc in 
a pure or ~iormnl s lue  and in an undeterioraled 
and sound condi~ion. or 

(vii) irir contaitu any added poisonous or other added 
dele~crinus itlgrcdient which may render huch 
article injurious LO health, or 

(viii) iT  i l  is not or the ~ialirrc. subsliince or qualily 
which il purpofls or is represenled io be; 

I*  & * * * * 

'Clause (1) nra.<t\rniricdby s. 2 drhc CalculI;~ Municipal Corpr;ltiun(A~i~cndmcni)Aci. 
199h (West Bcn. Act V1 r,T 19961. 



LIX o l  1980.1 

(Part I.-Cl~ciptcr I . -Pr~' l i~l l i~i~~y. -SeCl jo~~ 2.) 

(3) "asscssmenr-book" mcans the ~nunicipal assessment book 
referrcd to by secrion 191 and includcs any books subsidiary 
thcrcto: 

(4) "budgcl-gratll" mcilns a sum entcred on rheexpendi~ure side 
oFtl~cBudge~Es!imn!es which havc been finally adoptcd, and 
includes any sum by which n budgel-grant is a1 any  lime 
increased by :I transfer undcr clause (c) of sub-sccdon ( 1 j of 
seclion 132; 

'(5) "building" means u stritcture cons~rucrzd for whatsover 
purpose and of  wha~sovcr milterjals and includes ttie 
ro~u~dation, p l i~~rh .  walls, floors, roofs, chimneys, fixed 
pIalforrns. vcmndas. hi~lcony. cornice or projecdon or  part 
of a building or anylhin~ arlised thercro or any wall (othcr 
than3 bo~b~idary wall less rhan threc mcues in beight)enctosing 
or in~ended to cnctose any [and, signs and ourdoor display 
slructures but does i~o t  includc a rent, sarr~ia~~u or tarpaulin 
sheller; 

(6) "building-line" means thc liae which is in rear of lhe srrect 
:~ l ig~~t iunl  and up to wliiclt thc main wall or  a building on s 
lnnd abutting on a slrccl or projected public slrcer may 
lawfully cxtznd; 

(7) "building or the warehouse class" means a building, thc 
wholeor asubsrilntial part of which is used, or intended to be 
used, as a warchouse, factory, mnnufacrory, brcwcry, or 
distillery, or for any similar purpose. which is ncirher n 
"dornestic builditlg" nor a "public building" dclincd in this 
section, and includes a hur used or intendcd lo be used ror any 
of ~ h c  purposes incnlioned in [his clausc; 

(X) "brislcc" ineans an area coulaining land 1101 less lhan scvcn 
hundred squarc metres in areaoccupied by or lor r he purposcs 
of any collec~ion oT11ut-s or other swuclures used or intcnded 
lo be used lor humau hilbitnlion. 

E.~pla~ro~io~i.-If  arly question arises 2s lo whethcr any 
particular arcn is or is not a b~rsfer. the corporation shall 
decide the quesrion and i ~ s  dccis io~~ shall be final; 

(9) "'[Kotkata]" means rhe arca dcscribrd in Schedule 1; 

"building". 

I 
"building- ! 
lint". 

"building or 
tlic ware- 
housc cl;\ssn, i 

'Clause (5) was subsrilulcd Tor llic o r i~ ina l  by s. ? ( I )  01 thc Cnlculta Municipd 
Cfifprdlinn (Scmnd A~licndn~cnt) ACI. 1984 (i\'cst Ucn. Acl XI11 or 1984). 

~S1.r runt-nurc ?. on p g c  573. mrtc. 
'Clausc (10) \w, r~mirrcd by s. 2 of thc C;llcutta Municipal Copr;\rion (Amcnd~ i i cn~)  

Act, i9Yh (iVcsr Ucn. Aci \'I of 1996). 



T11e Kolk(1rc Mrrt~iciljnl C ~ r ~ ~ n r n ~ i o ~ ~  Act, 1980. 

[West Isen. Acl  

"carriage" rneatls any whezlcd vehicle, wi rh springs or olher 
npplial~ces acling as springs, which is  ordinarily used for ~ l ~ c  
calvcyancc of l ~ i i n i a t  beings, and includcs a jin-ricksha~v, 
cycle-ricksliaiv, bicycle or rricyc!e, bul docs no1 i~ lc ludc  a 
pcrnrnbularor o r  otllcr Torria of vebiclc desiglied for the 
conveyance or small children; 

"can" meatis any cart, hackney or wl~ccted vchiclc w i lh  or 
wilhoul spri~igs, w l ~ i c l ~  i s  nor 3 "carriage" as defined in 111is 

section, and i ~~c ludes  a hand-cart '[or 3 cycle van or a push 
van], b u ~  dues not indude any whecled vchiclc which i s  
propellcll by mechnnical power or its rrailer; 

"ca~cgory A posl" mearw a calcgory A posl cl3ssified as such 
under sec~ion 17; 

"cafegory B pus t" 111eans a cniegory 13 post clnssi fied as such 
~rnder sec~ion 17; 

"catcgory C post" rtieans ;i category C posr classified as suclt 
under- .secrioll 17; 

"calcgo~y D post" means :I category D p o s ~  classihcd as such 
under scclion 17; 

"Chairman" m a n s  r l ~ e  CI~airrn;l\~ eIcclzd under scciion 6; 
"cunnccrcd- 
privy", 

"coa~~ec~ed-privy" mcans n privy whicl! isdireclly conneclcd 
w i ~ h  a sewer, 

"connccrcd- 
urioar. 

"connec!ed-uritlal" means a urinal which isdirecrly cou~lccled 
with a sewcr; 
z* * * * * * 

(21) "Corporaliun" mcilns [he ' [Ko lb ta j  Municipal Corporation 
established under this Act; 
a* A f I * 'F 

"cubical 
ckIcnI". 

(23) "cubicnl ex~znt". wi th reiercnce lo 111c rneasurelncnt o f  a 
building, means [he space contained within the exrerilal 

surfaccs of its walls nrld r u o f ; ~ ~ ~ J  llle uppersurfaccofthc floor 
01 its lowcst or only storey; 

(24) "dairy" includes any brtn, cattle-slied, cow -house, milk- 
storc, mil k-sllop ul o l l~c r  place- 

(a) from which milk is supplicd on or for sate, or 
- 

'Words willlin [llc squ;lrc br~ckclr 1vcrc in<crlrtl by ;. 212) or lhc Cnlcu\~n Municipal 
Cc;par;tiion (Second Amcndmrnr) Act. 1984 t\Vcs~ Btn. Acl XI11 6 19S4). 

'Claus: (20) was mirlcd by s, 3(1) oirheCalcu~ra h111nicipnI Cnrpontion (hmcndlncnr) 
Act, 2 0 1  i\Vcs~ Bun. Acr VIll of2001 ). 

!Jt*t imk-narc ? OR p ~ g c  5573, rtr~rc. 
'Uiausc (22) ivnc nmirlcrl by 5 .  (2) r r T  llic CilJcii~rn Muricipd CorI>or.lliun (Alrsndmtnr) 

11c1. 1906 :iVcs~ Acn. Acr V[ nC 1996). 
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(b) i n  which milk is  kepi Tor purposes or  saIe or t~scJ ror 
nianuT;lc~urc or przparalion Tor sale of- 

(i) bulrcr. or 
(ii) g h c ~  vr 
[iii) cheese. or 
(iv) curds. or 
(v) dricd. s~eri l i~etl .  condensed or loncd milk. 

but does not include- 
(a) a shop or o!licrplnce in wliicll milk is sold Tor consuinp- 

lion oli ~ h c  prcniises only, or , . ,  

(b) a shop orotherpl;lce from which ~nill; is  sold orsupplicd 
in hrrme~ic;llly closed mid unopened recep~aclcs in [hc 
saint original condirio~i it) which it was firs1 rcccived in 
such shop or otlicr place; 

(25) "dairyman" includes any uccupier of n dairy. ally cow- "dairyman". 
i 
\ 

keeper who ~rad t s  i n  tililk, or any wholesale or retail scllcr 
of milk; 

(26) "dangerous disease" means- "da~~gcrtnls 
di\c;lsc". 

(a) cholcra, plnguc, small-pox, ~erebrosjii1131 rnct~irlgitis, 
diphtheria. ~uberuulosis. Icprosy, irtnucnza, cnceplulitis. ! 

I 
poliomyeli~is and sypl~ilis; alld ! 

(b) any orher epidemic, rndrniic, or infeclious diseasc 
which 1heS1alz Govcrn~aenr may, by noiilicalian, dzcli~rc 
ro be a dangerous discnse Tor the purpuses of h i s  Acl: 

(27) "depol" means il place whcre arliclcs are storcd, ~vbether for udcpo~". 
saleorrortlny othcrpurpose bur nor Iordo~~lestic consumption 
or use, in quanlilics exceeding [wo thousand kilograms; 

(28) "domestic building" includes ;I dwelling house and any othcr "domcslic 

rn;~sanrybujIding wl~ich is n e i ~ b e l ~ ; ~  building of l l~e  wnrehousc bllildi"g". 

clnss nor a public building as dcfined in this section nor CI 

place exclusively used Tor privalr. worstlip: 

(29) "dolncslic purposes", i t ]  relalion to [hc supply ofwalernieans "'do~ncstic 
ihe purposes orhcr than lhosc refemd lo in sub-section (2) or  P ~ W ~ ~ ~ ' - .  

sccrion 2'38; 
(30) "drain" includes a sewer. a house-drain, a drain of any ollier "draill". 

dcscriplion, a runncl, n culverl, a dilch, a channel and any . .  ..... . . .  . . .  . 
, . .. 

olhcr devicc for carrying oil sullage, sewage, orfensive , - -  
. . .  

marlcr, pollu~cd waler. rain-xvnler or subsoil waler; 

(3 1) "drug" means any subslance used as medicinc or in [he "drug". 
co~nposition orprcpara~ion of met-licines, whc~lierrorin~en~al 
o r  external use. but does nnt iuclude a drug wilhin the ! 

mcunillg orclause (b) of seclion 3 of [hc Dmgs and Cosmetics 
Acl, 1940: 



"rl~vcIling 
I\OUSC". 

"cdiblc oil". 

"babilablc 
mom". 

(32) "dwelling housc" means a masonry building c o n ~ ~ r u c ~ e d .  
uscd or adapted to bc used wholly or principally for human 
hnbira~ion: 

(33) "ediblc oil" means cocoanu[ oil. corton seed oit. groulidnul 
oil, oliveoil and ~ i l  (sesame) oil, in tl~eirpurcs~ale, linsccd ail, 
Mahuaoil. mus~:~rd oil,rapesecd oil, poppy sccd oi I.sunflower 
nil, tara ~nira oil, niger seedoil .  soynhean oil, nlaizeoil, plam 
oil, plilrn karliel oil, ivnlcr melon sccd oiI, ill lhcir pire slale, 
imporlcd saladoil Inbellcd as such, any vcgelableoil.prep;lred 
by bardcning process such as liydrngcnntion and labelled as 
such and bcaring in the labcl in English and Bengali 1t1e 
names ofthc oils entering inio i t s  colt~posirion and any other 
oil which rile Slate Gover l l~ne~~l  may, by ~~otification, dcclzrrc 
to bc an edible oil for [he purpose 01 this Act: 

(34) "edible lal" mcirns prepared in n manner upproved by rhc 
Chief MuuicipnI Acaltli Olliccr rronl healrhy goau, shccp, 
pigs, cows, burralocs. or any 01 hcr animal which the Sla1c 
Govcmmenl may. by notificalion, spcciry for thc purposes ol' 
Illis clfiusc; 

'(35) "clecled lnembcr" means nit elrcled Cour~cillur; 

(33) "fi l~ered walcr" mcans water intcnded for domcslic use and 
~esred for ils poiability and purity and found nt lor such use: 

(39) "food" includes every ar~icle used for h o d  or drink by ln:In, 
o h e r  ~han  drugs or warer. and any article which ordinarily 
cnlers illlo or is used in the composition or prcpara~ion or 
human food.and also includes confcclionery, flavouring and 
colcluring nlarlers. spices and condirnenrs; 

(40) "Faolparh" nlealis a category V1 road which ahurs a calcgory 
1 or category TI or calegory I I I  or calegory IV road; 

( 4  1) "habitable room" means a room constn~cled or adaplcd for 
human habilalion: 

(42) "hnlr-ycar" means liall 0Ii1 yclrr; 
- - - -- -- 

'Cl;~usc (35) 1r.w hubsri~ulcd lor kl~c origin;\l by s. 3(l )(a) ~ I T  ihc \Vtsl Bcngal Municipnl 
Cuq-mra~ion h w s  (Third A~ricr!dmcnt) Act. 1'1~11 (Wcst Rcn. Acr X.Y?I\71 ul" 19'13) 

'Clauscs (3A) and (37) wcrc o~llirlcd h~ s. 2 or IIlu Calcuirn ~Muni:igal Corponrinn 
(,lmcndrncr~i) Aur,l99b (\Vcsl Ucn. Acr Vl t r f  139(11. 
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WCBI Bcn. 
AcL XI11 
1979. 

T/IL, Kolkc~tu M I  II I i c i p ~ !  Corj~urmiot~ Acr, 1 980. 

' (42A) "hcri~age building" means any building of one o r  more 
prcn~ibes, or any par\ illercof, which reclulres prcsenlalio~i 
aod conservation lor historical, archilccr uml, environi-t~enlal 
or ecological purpose, and includes such por~ion o l  lhe land 
adjoining such building or any p i ~ r t  ~hcrcof  as aray be ccquired 
for fencing orcovcrilig oro~henvise prescrvi~~g such buildi ng. 
i~ndalsoincl udes [he areasand buildings rcquiringprcservalion 
and conservalion for Ihc piltpdse a s  n f o r c ~ a i d  under 
atb-clause (ii] oFclnu';e(a) ufsub-scc~ion (4) orscction 31 of 
[he West Bcngal Tow11 and Country (Planning i ~ n d  
Development) Aci, 1979; 

' (42I3) "Heritage Conservalion Con~mirtec" means Ihe Herilnge 
Conscrva~ion Colnlni~tce consti~u~ed under sub-section ( 1 )  
of section 425D; 

(43) "housc-drain"means any drain of onc or rnorc premises uscd "house- 

for [he drainage of si~ch premises; dri~in". 

"house-gully" means a passage or a strip of land consrructcd, "house- 
gully". 

ser apart or ulilized Tar the purpose of serving as adrail1 or of 
affording acccss Lo a privy, urinal. cesspool orollierrccel~tacle 
Ibr tilihy or pollu~ed mnrrer lo municipal employees or ro 
pcrsons crnployed i n  ~ h z  cleaning lliereof In rhc removal 01 
such mallcr [herefrom and includes rhe air spacc abovc such 
pa.ss;lgt: of land; 

(45) "hul" means 3ny building, no substantial pad ol which "hut". 

excluding the wulls up to a height of filiy cenlin~elrcs abovc 
. . 

the floar or floor level is conslmc~ed or masonry, reinforced 
concrele, steel. iron or dbcr melilt; 

(46) "in feciiuus distase" or "commt~nicnblc disease" lncal~s any "in(cctinux 
clismsc y 

disease whicl~ may bz transnii~led from one person 10 anoihcr ,,,,,,,,,. . - 

nnddeclarcd assi~ch hy rl:e Stare Governrne~~lby norjlicnrion; chic  
~~sc;L\c". 

(47) "in f ~ n b i ~ c d  room" nlcn~is a roo111 i r ~  which somc person passes "inlinbircd 

the nigh[ or which is llscd as a living room and includes it "'"''*. 

room wi th  respect lo which lhere isa reasonabIe presumprion 
(unril rhecnntrary i~ ~ h o w n )  Lhar someperson pnsscs thcnigl~t 
ihcrein or that P is used as 9 living room; 

(48) "label" incIudcs any lag, brand. mark or slalcmenl in tr~riling "labc~". 

on or nttaclied Lu of used i l l  connecLion with any package 
conraining ally arlicle or food or any dnlg or substance; 

1Clauscs(43A) and (42B) wcre inwr~~:cl hy s ?( 1 ) of~l ic C ~ ~ C I I I I ~ ~  M1:nicip;tl Corpun~io~r 
(Arncndrncn~) ACI. 1997 (WCSL Acn Act SXVl of 1897). 



[Wrst Dcn. Act 

"municipal 
drain". 
"rn~lnicipal 
~ n m l s i ' .  

(49) "lnnd or building" includcs a busree; 

(50) "m:~rkct" shall bz dcenled 10 be synonymous w i ~ h  rhc 
cxpl-cssio:~ "h:l;rarW and s l~:~l l  Inean- 

(n) a place wl1el.e persons assemble for the selc or nical, 
fish. fruit. vcgelnbles livestock, or any ollier nriiclc of 
rood 01 ;I perishable nalurc, whe~her or ilor ibere is any 
col lec l io~l  or sliops or warchuuacs 01. slalls for tbe sale 
o f  oilier articles i n  such place. or 

(b) any pl:~cc orrradc, o!hcr 1\13113 place rrlzrred to in sub- 
clausc (a), whcrc rllcrc i s  u co l l ec~ io~ i  o f  shops or 
warellouses or slalls cxcccding suc l~  ~iumber as the 
Corporalion may speciry, 

declared and licensed by thc Corpomtion as a mnrkcl; 

& 1 )  "masonry building" meails any building olhcr khan a hut and 
includcs ;my slructure, a subsral~r ial par1 01 which i s  mudc or 
masoary, rcinlorccd concrcrc. steel. iron or oilier rne1;ll: 

'(51A) "ineniber" illcans an elecied Councillor, aud inclutles n 
person ~ i o ~ ~ i i i i a ~ e d  by [lie Slale Govzrf imcn~ under clause (b) 
or sub-sec~in~i ( I) o f  seclioii 5; 

(52) "lnilk" i~lcludrs crraol. skimmed milk, separated mi lk aid 
cn~~densed, slerilized, desicca~ed or roncd milk; 

(53) all drugs 01. ar~iclzs o f  rood which cntcr inro [lie composi~inn 
of food, lhe package or ]nark or labcl or which bears ally 
srnlcrnenl, design or device regarding such drugs or nnicles 
of rood or ~ h c  ingredienrs nr subslances uont;~incd therein as 
may by ralsc or may mislead in aay particular, shall be 
deemed lo bc "misbranded" :lnd 3 drug or an i iniclc of Teod 
shail also be deemed 10 be misbrilntlcd i f  i t i s  offerrrl Ibr sale 
undcr the name o f  anorher drug or ar~iclc ol' food; 

(54) "nlunicipal drain" Incans a drain vesled in ~ h c  Carporation; 

(55) "municipal markel'' means ;1 markel beIougit1g Lo or 
maintained by the Corporalion: 

(56) "municipal slnughtcr-housc" means n slaughlcr-IIOIILC 
belo~lging to or ~nainr;iined by lhc Corporal io~~; 

(57) "nett1 building" Iilealis and i~~cludes- 

(a) any buiIrlingcostn~c!cd or in [he process ofcons~rucrion 
artzr 1112 conlnlencerncnl o r  this Act, 
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(b) any building which, having collapsed or having bccn 
dcn~olislied or burn1 d o ~ v n  Tor more than onc-half of jls 
cubical eslenl. is rccnns~rucled wholly or pnrlially after 
lhc conimencemcnlof [his Act. whclher  hed dimensions 
o~thcreconsrruc~rd buiIdingareIhcsameasthoscof~he 
original building or POI, 

(c) any hul which is convened into a masonry building after 
thc cornmencemcnr uf this Acl, and 

(d) any builditlg no1 origi~ially conalrucled Ibr human 
habilarion which is canverled inlo u place Tor human 
habitnlion after llie commencement of this Acl. 

E.q>lur~rrrion.-Sub-clause (b) ~rpplies whctlier morc than 
one-hnl fof  hec cubical exlenr orany bui Iding has collapsed or 
bee11 demolished or burnt d o ~ v ~ i  at the same lime or nl 
different limcs; 

(58) "nnlification" mcans a notincntion published in rhe Oflrial '-notiriw- 

Gazerre; rinn". 

(59) "nuisance" i~~cludes any acl, omission, place or thing rvhich "~iuisancc". 
causes or is likely 10 cause irljury, danger. annoyance or 
offence to the sense of sigh!. snlell or hcaiing or disturbance 
to rest or slccp, or rvhich is or riiny be dangerous to life or 
injurious lo hclrllh or properly; 

(60) "occupier" includcs any person for the rime being paying or -Loccupicr*n. 
liable to pay lo lhc owner the rent or any porlion of the rcnL 
of ihc land or building in respecr orwhich Ihe word is used or 
for dnmugs  on account of [he occupiltion of such land or 
building, and also a re~i l - fcc  lennni: 

Provided lhlrr a n  owner living in or orhcnvise using his 
own land or buiIding sllall be deemed ro bc the occupier 
thereof; 

(6 1 ) "ofrensive ~nnttcr" means Eritcben or s~able refuse, dung. dirr, 'brfcns~vc 
pubid o~.pu~relying substance and Llih af any kind which is "'"''"'" 
not included ill "sewao,~"; 

'(61A) "oFfice-bearcr" means theMayor, [he Chairman, thc Dzpuly 
Mayor, or a mcmber of the Mayor-in-Council; 

(62) "owner" includes thc person Tor ~ h c  [ime being receiving IIIF .'onmncr*'. 

rent of any land or buildiiig or or  any par1 ol any land or 
building. whelher on his own nccounl or as agcnt or lruslec 
for any pcrson or society or for ;In)' religious or charilable 
purposc or as a receiilcr who \.rfould receive such rent if rhc 
land or building or orany pnrlof the landor building were lel 
to zl lellnnt; 

'Clnusc (61A) WLLS insencd by s. 2 nr ihc  Calcl~:ra hlunicipal Corpr~riun(A1ncndrrlcn1) 
Act, 2000 IiVcsi Ucn. A ~ I  XXIll 012000), 
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(63) "package"i~lcludesevery nieans by which goods lorcarriage 
or for srorugc ur rur salt arc cued i l l ,  covered, e~idoscd,  
conlaincd or packed: 

(64) "parly-wil1l"rncans i~ wall rorming par1 oTa bui Idiiig 31id I I S C ~  

or cons~ruvled ro he used Tor h e  supporl artd scpacllion of 
adjoining buildings helonging !o different owners or 
cons~ructed or adapierl lo he occupied by d i l ' k re~ l~  PZ~SOIIS; 

(65) "plilrlbrni". rvhcn used with rcrcrcnce to a privy, uleaiis [he 
surface conlaining the apenure through which L ~ C  scivagc 
passes illto rhe receplaclz or sewrr; 

(66) "prescribed" w i ~ h  itsgra~nrnntical variations means prcscribrd 
by ruIes made under lhis Act; 

(67) "Presiding OITiccr" mc:~ns 1hcC1iainnan clcclerl u~idersccrion 
G or rtic mcmber or  the panel orpresiding orficcrs non1in;ltcd 
under srction 93; 

(68) "privil~c strcct" mcans any slrcel, road, lanc, ~ u l l y ,  ullcy, 
passngc or square which is not a public srrcc~, and includes 
any passage securing access l o  rour or more premises 
belonging to the same or different owners, but does IIOL 

include a passage provided in erfecti~ig a parlition of any 
nlaso~lry building amongsl join1 owners where such passage 
is less than ~ w o  melres and firiy cenrimerrcs widc; 

'(68A) "properly [ax" means a rare assessed, on building or bui tdings. 
oron lands. ornn horh. and includes servicecharges levied on 
propcriy tu undcr this Act; 

(69) "public analyst" means any pcrson having [he qualifications 
prescribcd by mlcs mudc undcr  he l'reven~ioi~ of Food 37 of 1954, 

Adullerurion Acr. 1954 and appoin~ed as such by thc 
Corporarion wirh the approval of the Statc Govcrnmcn~ to 
perform [be duties and to exercise the powers or a public 
analyst as prescribed by rules made under that ACI: 

(70) "public building" nlcans a masonly building constructed, 
used or adapled lo be used- 
(a) as a place of public worship or as a school, college or 

other placc of ins~ruclion (no1 being a dwelling house so 
used) or asn  hospilal, workhouse, public theatre, public 
cinema, public hall, public concert-room, public 
ballroom, public Icc~urc-room, pub1 ic library or public 
exhibition-room or as a public place of assembly, or 

(b) for any olhcr public pllrpose, or 

'Clausc(6llA) wnsinscncd bys.3(2)0~1I~cCalc11r1nMunicipnl Corpra!iou (A~ncndmcnr) 
Act. 2 0 1  ( \ V a l  Bcn. Act V I l I  r>T 2W1). 
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(c) as a hotel, lodging-house, homc. rcfuge or sheller, 
tvhcrc Lhc buildiilg exceeds in cubical cxlcnt seven 
~housnnd cubic nlerres or has sleepiug accommode~ion 
Tor morc lhan onc hundred persons; 

(71) "public strzer" means any slrccl, road, lane, gully, alley. 
passage, palhway, squareorco~~flyxd. whelherathorougbfare 
or no[, over which rhe public have a righl of  way, and 
includcs- 
(a) Ihc roadway vvcr any public bridge or  causeway, 
(b) the rootway ar~nchcd ronny such streel. public bridgear 

causeway, and 
(c) rhc drains artached lo any such slrcct, public bridge or 

causcway, 
and, where [here is nodrnin attached [oany such slrccr. sh~l l ,  
unless rhe contrary is shown, bc deemed lo includc oll lands 
up 10 rhe outer wall of the premiscs aburting on the strcct. or. 
whcre a slreei alignme111 has been lixcd and [lie area within 
such nli~nmenl has been acquired by thc Corporalion and the 
nlignmenl has bccn demnrcaled or is capable of  being 
demarcated up lo such alignment; - 

(72) "ratepayer" means a pcrson liilblc 10 pay any ratc, lax or 
licence fee under this Act: 

'(72A) "recognised polilical parly" means a national party or a Shlc  
parly rccogniscd as sucli by llie Eleclion Comrnissio~l of India 
by nolificalion Tor ~ h c  lime being iu force: 

(73) "Regislered~nedicalpraclilioner" means amedicul practi tioner 
regislered under the Bcngnl Medical Act, 1914; 

(74) "regulalion" means a regulnlion made by [he Corpom~ion 
undcr this Act; 

(75) "rubbish mcans dusl, ashes, broken bricks, rnonar. broken 
glass and relusc o r  any kind which is not offensive 
matter; 

(76) "rules'' means rules madc by IheSlate Govemrncn~ under [Itis 
Acl; 

(77) "scrvicc-privy" means a fixed privy which is clcanscd by 
hand but docs no1 include n m o ~ i ~ b l c  commode: 

(78) "service-urinal" means a fixed urinal which is clrnnsrd by 
Iiand; 

(79) "sewage" means night-soil wd other confcnls of privies, 
urinals, cesspools or drains, and includes lfarle eCfluenis and 
discharges from manufac~orics of aIl kinds: 

"public 
RITSCI". 

"rcgis~crcd 
rncdivdl 
qmcri- 
~loncr". 

"scrvicc- 
privy ". 

"Scrvicc- 
urinal". 

'C l ; lu~c(?2A)w~~inscr lcd by s.1(2)o~tl~cCaIcur~u~~unicipaICorpon1inn(Amcndmcn1) 
Acr. 1997 ( \ V ~ c t  Rcn. Act XXVI 01 1997). 
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(SO) "sky-sign" means any word, lcrlcr, model, sign, device or 
o~her represen[ation, in rhe naturc of an adverrisemen~. 
anr~ounccrnen~or direcrion, wliic h is st~pporlcd on or allacl~ed 
to any posr, pole, standard, frait~zwork or orher supporl 
whoIly or in pnrl upon, clvcr lo nbovc any building ors~rucrure 
and which i s  wholly or ill par1 visiblc i~gainst thesky from any 
point in  ;my srrccr or public place. and includcs- 

(a) every par1 or  such suppor~, and 

(b) any balloon. parachute or similar devicc, cmployzd 
wt~olly or in parl, lor ~ h c  purpose of any advertiscmcn~ 
or announcemenl. on, ovcr or above any building, 
slruclurc or ereclion or  any kind, or on or over any 
slreeL or public place, but sliall not bc deemed lo 
include- 

(i) any flagsraff, polc, vancor weather-cock, unlcss 
adapted or used wl~olly or i n  par1 for the purpose 
or  any advertisen~en~ or announccmeii t, 

( i i )  any sign on any board. rmmeorothercon~rivance 
sccurcly fixed lo or on the lop of ~ h c  wall or 
panpet of  any building or on thc cornice or 
blocking-course or any wall or 10 [he ritlgc of a 
roof, ii such contrivnncc be of one continuous 
face and no1 opeu work and does 1101 extend in 
hcighr more than one melre ilbovc any pan of 
such wall, parapet or ridge. or 

, i i )  any reprcscntnlion which relales exclusively to 
ihebusinesso~arailwny admi~~is~mrion as dcfined 
in the Indian Railways ACI, 1890, attd which is s or 1890, 

placed wholly upon or over any railway, railway 
station, yard, plarform or sration approacli. or 
premiscs belonging lo such railway adrninisrra- 
riou, and which is so placed that ir could not Tall 
inro any srreei or public place; 

(81) "slnughrcr-house" means any place used for the slaughrer of 
caltle, sheep, goilrs, kids or pigs, or hens, rowls, chicken, 
ducks, turkeys or any olhcr eatable birds Tor ~ h c  purpose of  
scl ling [lie flesh thereor as mcal; 

'(8 1 A) "Slate Eleclion Commission" means [he Wesl Bcngal Stale 
- 

Elec~ion Commission rcfc'crred to in sub-secrion ( I  ) olsccrion wcs1 B~,, .  
3 of the West Brngal Stale Election Commision ACL, 1994; Act VIlI or 

1944. 

'Clausc (81) was inscrtctl by s. 4 (  l)(c) aldlc Wcst B c n g ~ l  Municipal Corponuon h \ v s  
(Third Arncndrncn~) Acr, 1991 (\Vcsl Ucn. Acr XXXVl of 1994). 



(Y2) "srrccr" meaw n public or privntc streer; "SIICCI". 
(83) "slrcc~ alignmen\" ~ncans the line dividing the land comprised a,t,,, 

in aitd rorming pan or a strcct from rhc adjoining l a i ~ d ;  nlignnlcnl". 

W C S ~  hi. '(83A) "thikrr tenan1"shnl I have thc s3me meaning as in the'[Kol kara] 
h c t  XXXVll  
of 19x1. Tl~ika Tenancy (Acquisi~ion and Regulalion) hcl. 193 I ; 

(S4) "ycar" ineans a financial year bcginliing on the first day of "ycni'. 

April. 

PART 11 

CHAPTER I1 

Thc lMunicipal Auihorilies 

3. The roll~wing shall bc llle ~nunicipill autharitics for tlte purposes T ~ C  - . - 
of carrying OUL illc provisions of  this Acl, namely:-- 

(a) the Corporalion, 
(b) the Mayor-in-Council. and 
(c) the Mayor. 

4. ( 1 )  Wirh effecl rronl such dale us  he Stare Govcrnlnenl may, by -rhc 
notification. appnin~, h e r e  shal l  be n Corporation charged with the Cn*'r~tiOn. 

municipal governmenl of 'IKolkata], to be known as the 2[Kolkatu] 
Municipi~l Corporation. 

(2) TheCorpon~ion shall bea body corporalc will1 perpetual succession 
and a common seal, and may by ils name sue and be sued. 

(3) Subjec~ to rhc provisions or this Ac l ,  rhe Corporation shalI be 
cnlirled 10 acquire, hold and dispose a l  properly. 

. . 

5. TI) ~ 1 1 e ' ~ o ~ ~ n r a t i o n  shall consisr of lhc rollowing members. consrilution 

namely:- ~r thc Corpnr ion. 
(a) one hundred and forly-one clccted Councillors, and 

'Clausc (X3A) w.x inicnud hy 5.7, of thc Unlcu~la Municipal Curpuntion (Amcndrnenr) 
.4ct, 1933 {\VCJI Ucn. Act XXXll  of 1983). 

'SCc r ~ t - f l o l c  2 On pJgC 573.11ll1~, 

JSub-bcc~inn ( 1 )  w a  subs~i~utcd Tor thc original by s. 4(2)(a) of the \Vest Bcngal 
Municipal Corpontion Laws (Third Amcndniunr) Acr. 1994 (\Vur Ucn. Act XXXVl of 
1994). Prior ro rhis sr~hsri~utinn thcrc wcrc lollowingchnngcs In theorigin31 sub-scclion (1 ), 
IhImcly:- 

(;I) inclauhc (a)rhc rvords "unc hundrcd ~ n d  rony-onc" ~vcrcsi~bstitutcd Tor thc 
\vortL< '-onc hundrrd" by s, 3')(i) o l  !lit Calcutta Municipal Corporalinn 
(Amcndmcnt) Acl. 1983 (IVcst Bcn. Acr XXXIl  of 19S3). 

(b) in claurc (c) lllc word "bcvcn" IVLU LFU~SI~IUIC~ Tor the word "6vc" hy 5. 
3(a)(ii). ibid, and 

(c)  sub-clause (i) I Y ~ S  SU~RIIIUIUL! for tht oripinal Sy s. 3 or thc Ca1curl.r 
Municipal Corpon~io!i (Svct~nd An~cndrncnl) Act. 1984 (Wcst Bcn. Act 
I,,., . r  I R A  l 5  
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(b) such persons having special knowledge or experience in 
municipal adnii i i is~r; i~io~~ as Ihc Srnle Government may 
nomiuate rronl l i m e  to lime: 

Providcd 1hi11 such persons sl~nll no1 I~ave Ihc righ~ 10 volc 
in ~ h u  mcctings uT the Corporn~io~i. 

(2) The '[one llurldred and Vony-one] Councillors referred 10 i l l  

clause (a) of  sub-sec~ioii ( I }  shall bc clcctcJ ~ h c  consti~uencies, cach 
consti~ucncy elecring onc Councillor. nnd Tor Illis purpose wc11 wardof [hc 
Corporation described in Schedule I1 shall cons~i~irrc a consrituency. 

2 *  * * * w 1: 

6. Theelectcd mcmbers oT111e Corporario~l sliall clecl from arnon~si  
thcm~cIvc~,- 

(a) a1 the first meeting of  lhe Carpora~iaii aflzr a general 
elecrion,- 
(i) onc mcmber lo be the Mayor. and 

(ii) one member LO be [he Chairrnaii, artd 
(b) so ofien as a vacancy in thc office of the Mayor ar thc 

Chairman, as the cast may bc. occurs by rcasan af dcath, 
resignalion, rcmoval or otherwise and within one month or 
rhcoccurrcnce orsucb vacaucy, one ~ n z ~ n b e r  to bc ihe Mayor 
or  the Chairman, 3s hc casc may be, 

who shall assume office Ionh~vith artcr raking such oath of sccrccy as may 
be prescribed. 

7.  (1) A Mayor or a Chainnan, as the case may be, 
(a) shall cease to bold office as such forlhwith if he ceases to be 

R member of the Corporadon; 
(b) may, atany rimc. by giving notice in writing to the Corporarion, 

resign his office and such rcsignation shall tilkc crrccl from 
such dale ;L% may b t  specified in [he nolice or, if no such date 
is spcciliccl, from the dale of its rzceipl by 111e Corporalion; 

(c )  may bc removed from olfice by a resolulion carried by a 
majority of the tolal number of elecled members of [he 
Corporalion at a special meeting of [he Corporation called for 
this purpose upon a requisition made in writing by not less 
than one-third of the eIccrcd mcmbers or Ihc Corporation: 

Provided lhrr~ no such resolution shall be moved berore thc expiry of 
six months from thc dntc of assumpring 01 orlice by a Mayor or a 
Chairman. as the case ]nay be: 

'Thc ~vords within thc squarc bnclic~s wcrc subslilulcd ror lhc words "onc hundrtd" 
by s. 3(b) d t h c  Citlculia Municipal Corpanlion (Arncndrncn~) Acr,  1983 (West Bcn. Acr 
L K X I I  of 1983). 

'Sub-scc~ion (3) 1v.u urnilkcd by s. 4(?)(b) or ihc Wcsl Bcngal Municipal Corponiion 
r I- r r _ . 1 .. .... r 9 .. ~ n n r  stir. . n ... r . a  v v v t r r  . . r  1nn4) 
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(Pnt-t Ii.-Co~~.s~it~t~iorl m ~ d  G O ~ ~ ~ I ~ I I I T I L ~ I I ~ . - C ~ ~ ~ ~ I ~ C ~  11. -TIw 
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Provided iur~lier (liar if such rcsoluiion is  no1 carried by a majority of 
thc tnral nu~nbcr of  elecred rnembcrs or the Corporarion, n o  funher 
rcsolu~ion Tor [he removal ol'the Mayor or thc Chairmall. as thc case may 
be. shal I bc rnuvcd before [he expiry ofa period orsix ~nonrhs from the date 
on which the rorrncr resolution was moved. 

(2) Notwithsk~nding the provisiol~s olsub-seclion (1). exccp~  when an  
order of supersession has t~ccn made utlder section 1 17, [he Mayor or [he 
Chairman, as rl~e case may bc. whosc office becomes vacanr by reason or 
rhe provisions ofsub-seciion (1). sl~all continue tohold orlice as such unlil 
his successor, elcctcd undcr ihe provisions orthis Cliap~er, enters upon his 
office. 

8. (1)  ?'here shall bc n hlayor-in-Council consisting or  thc Mayor, Cons~i~u~inn 

lhe Dcpsy Mayor and not morc [hall [en ohher elccled rnelnbtrr of ihc il;:r-in- 
Corporalion. Col~ncil. 

(2) The Deputy Mayor aud [he olher rncnlbers rererrcd to i n  sub- 
section ( I )  shall be nominated by [he Mayor horn a~iiongs[ Lhc clecled 
~nernbers or \he Carporalion as soon ~5 possible artcr he enters upon his 
office and shall assume office ancr taking such oath or sccrecy as may bc 
prescri bcd. 

(3) Any casual vacancy in rhc ofliccof rheDepuly Mnyor or the othcr 
memher of thc Mayor-in-Council reretred to in sub-seciion (1) by reason 
of dea~h. resignation,rcmovalo~~oll:enviseshall be filled upby the Mayor: 

Provided that no rrcl or procedings of the Mayor-in-Council shall bc 
called in qi~eslion urhhall become invalid mcrely by reason ofany vacancy 
in i t .  

(4) The manner of transaclion or business of the Mayor-in-Council 
shnll bc sucli as may be dctcrmilltd by the Corporation by regulations. 

(5) The Mayor-in-Coutvil shnll bc collectively responsible to the 
Corporarion. 

9. A rnembcr of  the Mayor-in-Cor~ncil olher than thc Mayor shall 
I~old office until- 

(U) lie censcs Lo bc a nienlber of [he Corpora~ io~~ ,  or 
(b) hc resigns his officc by writing undcr his hand addrcsacd to 

the Mnyor i n  which case [he resignation shall take effecl fram 
lhc date o f  its acceprancc, or 

(c) he is ren~oved rrorn orlice by il \r,rilte~~ ordcr orlhe Mayor, or 
(cl) the Mayor ceases lo hold orlicc under rhe provisions of 

seclion 7, or 
(e) i n  case of thc denrh of  the Mayor n ncwly electcd Mayor ,,-.,, + ....n-.l.:rl -rT: ... 

Tcrm of 
D ~ C  0r 
Dcpu~y  
Mayur and 
olhcr . .., 

mcmbers of . . 
I - Mayor-in- 

Council. 
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(Par1 I I . - C ~ ~ I A ~ ~ ~ I I I / ~ O I I  (111d G ~ ~ ~ t ~ r t ~ t ~ ~ c t ~ ~ . - C l i ~ ~ ~ ~ t e r  ll.-T)rc ! 

M!rr~ici/~o/ Arrt11uririus.-Sectiotr 10.1 
. . , . .  - . .  

hl!!nicipnl 10. ( 1 )  Thc Corpornrion sl~all. ar its firs1 [neeling in  caclr ycar or as 
hccui~nls 
Commi,Lcc, soon ;IS lnay be ill ;my mceling subsrquenr Lhcrc~o, cons~itutc ;I Municipal 

Accounls Commillzz. 

(2) The Municipal Accounts Coin~nittee shall consist af- 
(a) such numbzr or  persons, nor being Icss than Five a~ld  Inore 

~lian seven, as Ihe Corpora~ion niny de~erminc, ro he elecled 
by 11ic nlembzrs of rl~e Cot poriilion from arnongst ~hcrn- 
selves i n  accorduncc wirh the system of proporlional 
rcpresen~a~ion by means or rhe singlz ~ransTcrible vote and 
thc voring at such elec~ion shall be by secrel ballot. 
The mcmbcrs of [he Mayor-in-Co~~ncil sliall nor be eligiblc 
for such elcclion: and 

(b) such numbcr OC persons, no1 being th:: me~nbers, officcrs or 
employees of thc Corporrr~ion and no1 exceeding ~ w o  in 
number, I~avi~lg k~~owlcdgc 31id expericncc in financial 
mattcrs, as  nlny be nominaied by !heCorpora~ion. 

(3) Thc mcmhzrs of  [he Mut~icipal Accounls Cornmil~cc shall e l e c ~  
from amongs! thcniselves one member lo bc its Chairman. 

(4) Subjcci 10 ihc other provisions of this Acr. tlie tnernbcrs of thc 
Municipal Accou~~ts Comrnirlcc >hull hold office unlil a n c ~  commitlee is 
consli lured. 

(3) Thc manner of submissiot~ orresignalion by the Chitirmsu or by 
other n~ernber,and the ma~ineroffillingupoTacasual vacancy in rhcnffice 
of 3 member. of the Municipal Accounls Comrni~tce shall be s11cl1 :IS may 
be prcscribed. 

(6) Subject ro the provisions of [his Acl and thc rules and Ihc 
reguinlions made thereunder. i t  shall bc theduly of the Municipal Accounts 
Cotnmirlee- 

(a) LO examinc thc acc~unts  of the Corporation showing thc 
appropria~ion of sums gmnted by Ihe Corporatioil for irs 
e~pendi lure  and Ihe annual fiiial~cinl accounts of Ihe 
Corpora~ion; 

(b) Lo exi~rninc and scrulinize the repurl on h e  accounts or l l ~ e  
Corporation by ~ h c  auditors appoin~cd undersecrion 160 imd 
10 saiisry ilsclf ~hr rhe nlolieys shown in  he accounts ns 
haviag been disburscd were available Tor, and applicable lo. 
thc services or purposes Lo which lhey wcre applied or 
chnrgcd and rhnr [lie expetldirtirc was incurred in nccordance 
with the ai~thorily governing the snmc; 

(c) to submit rcporr lo Lllc Corpora~ion v e r y  year and horn time 
ro lirne on rucli cx:~min:~lioii aticl scr~~ l inv-  
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(d) 10 consider thc report of the audi~ors in u s e s  wherc thc 
Corpomrion requires rhcm to conduct a spccial a u d i ~  of any 
receipl or cxpe~tdi~urc or the Corpr;ltion or  to examinc the 
accounts or stores and s~ocks o f  thc Corporation or 10 check 
the inventory of lhe properties of the Corpora~iotl incrudin2 
irs land holdiugs and b~~ildings; and 

(e) to dischnrge such other l'unclions as may be prescribed. 

(7) T h e  Municipal Accounls Com~nirtee may call for ally book or  
documen1 if, in iu opinion. such bookordocumcn~ is necessary far its work 
and may sznd for such officcrs of rhc Corporation as il may c011side.r 
necessary for explaining any mailer in connection rvilii its work. 

' (8) The manner of rralisaction orbusiness orthc Municipal Acctlur~~s 
Cornmillee shall bc such ns may be deter~nincd by [lie Corporadc~n by 
rcgulalions: 

Provided tliat rhc pcrsons nominnied under clausc (b) of sub- 
sec~ion (2) shall havc no riglit of voling at the rnccting of the Municipal 
Accounts Con~mil~ee.  

11. ( 1 )  Thc Corporalion shall, at iu firs1 mecting afier a gcncral Bomusll 
Curnmilrcc~. clection or 3s so011 as niay bc 01 any meeting subscquenl dlerelo, group the 

wards or the Corporation which are contiguous iuro L[fif tee~~] barouglis, 
each consisling of such nutnber of wards as the Corporation may deter- ! 

i 
mint, atld constirure a Borough Commitlee for each such borough. 

(2) Each Borough Cornmillee shall consist or the Councillors, 
2 ~ .  * elected rrom  he wards cmsl i tu l in~ h e  borough: 

Provided rhal no acl or proceedings of a Borough Committee shall bc 
called in q~~eslioii  or shall become invalid merely by reason or any 
vacancy in i ~ .  .. . . . . 

, , . -  

(3) A member of a Borough Commitlee representing a consliIuenr , . 

ward shall llold officc Tor so long as IIC continues lo be lhc Councillor 
representing such ward. 

(4) Thc rncmbers of eac h l3ur~uglr Comrnittccshallelect from amongsl 
~hcnisclvc!, onc member lo bc ils Chairman '[who shall 1101 be 3 rncmber 
or Lhc Mnyor-in-Council or tlie Chairmen or the Chairman or the 
Corporation]. 

'Thc \vord wiihin illc srlunrc brnckcts W;IS suh.s~i~ulcd for ihc word "lcn" 
by s. 4 or ihc C:ilcuril Municipal Corpclralinn I,\n~cndrncni) Acl. 1953 {\VCSI Ucn. Acr 
XXXll  oi  1963). 

'Thc  words and figurc ", urhcr than ihc Chnirmzn clccrcd undcr sccrion 6 and rhc Mayor 
and thc Dcpury Mayor," wcrc ornilicd hy 5. -1(3)(a) or ihc \VtsL Bcnpnl hlunicipal 
Corponliun L w 5  (Third Amcndrncnr) Acl, 1994 (Wcsi Hcn. Act  XXX\'I of 199-1). Priur r o  
Illis o~iiission thc words "and thc Mayor and Ihc Dupuly Mayor," wcrc s u b ~ ~ i r u ~ v d  Tor rhc 
worrLc and figures "and rhc mcmbcn nominn~cd undcr S C C I ~ U ~  93 and lhc Co~~ncillurs who 
arc mclnbcrs or I I IC Mayor-in-Cou~ic~l," by s. ?. or lhc Calcurla Municipal Curpc~nlion 
(Amcndrncn~) ACI. 1985 (Wrst Hen. Aci XXIII 01 1985). 

IThc tvords wirhin thc squarc brnckeu xvcrc inscncd by s. 4(3)(b) oi  ~ h c  Wmt I3cn~al  
Municipal Corporation Laws (Third Amcndmcn~) Acl. 1991 (\Vcs~ Ilcn. ACI XXXVI or 
19941. 
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(5) The Chairman Inay i t [  ally tirnc resign his olfiue by giving IIOI~L'C 

in  wriring lo the Mayor and thc rcsignadun shall take erlccl from rhedale 
of irs acceplnnce by ~hr :  Mayor. 

(6) A Borough Con~mirlee shall, subjecr to the gcneral s~\pervision 
and control of rhc Mayor-in-Council, dischargc, within rhe local lilnils of 
Lhc boroi\gh, rile runc~ians  or Ihe Corporalion relaling to provision or 
supply pipes and sewengc and drajnilsc connections ro premises, removill 
of accumulated watcr on succts or public places due to rain or otherwise, 
collecrion iind removal of  solid wastes. distinfeclion, provision of health 
imrnunizalion scrvices and brrsrcescrvices, provision of lighting. repair of 
category IV, cnrcgory V and category V I  roads. maintenancc of parks, 
drains and gul leys. and such other funclions as lhc Corporation may, from 
time lo rime, deierrnine by rcgularions. 

(7) Thc officcrs and cmplayees of the Corporation who arc assigned 
to a pariiculilr Borougl~ for lhc dischargc OF the funclions a s  aforesaid shall 
carry our such direcrions as lnny be issucd by 11112 Borough Coinmitree in 
this behalf. 

(8) 'I'he manner of tranasction oC business of 1t1e Borough Cornmii~cc 
shalI bc such as may bc determined by [he Corporalion by regulatioas. 

(2) Thc composilion aad functious of the Ward Commirtec shall be 
such as ?[may be prescribed.] 

(3) The Councillorelecrcd from a ward sh;ill be Ihe Chairperson ofrhe 
Ward Cornmiltee for that ward. 

12. (1) The Mayor-in-CounciI ]nay conslilute such number or 
Municipal Consulrarjve Commilrces and ror sucb periods as i~ may deem 
f i t .  

(2) Each such Cornmillee shall cons is^ of no1 more !ban five elected 
members of  ibe Corponrion andsllall advise thc Mayor-in-Council i n  the 
discharge of iis runcrions. 

(3) The manner of transacdan of busincss oofa Municipal Consullative 
Coinmirlee shall be such ;LT may bc specified by thc Mayor-in-Council, 

13. Tt~eMayor, Ihe Chairman referred 10 in  section 6, the membersof 
the Mayor-in-Council, and Ihe mcrnbers of Comrnil~ees canstirurcd in 
accordance with the provisions of [his Chapter shall bc given such 
remuneration and facililies as may be '[dcterrnincd by the Corporalion]. 

'Scclion I1A w ; ~  inscncd by s. 4(4) d r h c  Wcsr Rcnpl  Municipal C o p m ~ i o n  k r v s  
(Third Amcndmcnr) ACI, 1394 (WCSI Rcn. Act XXXVI or 1994). 

mc work, within lhc squarc hrdckcrs wcre s~~bslilulcd far rhc words "lhc SraIc 
Govcmmcnt mny by nolification dctcrminc." by 5.4 ofllic C~lcurw Municipal Corpom~ion 
(Alncndmtnt) ACI, 2001 ( W c s ~  Den. Acr VI11012Mlt). 

YThc words within rhc squxrc bncktlq were subsli~u~ed for  he word '>rcscrihcd" 
by 5.2 o r  the Calcuria hluni~ipal  Corparntion (Anicndrncn~) Act. 1988 (Wa i  Bcn. Acl XXI 
o f  198s). 
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{Ftlr~ [!.-CDJ~SI~~I~I~PJI m d  G ( J ~ ~ ~ I I I I I ~ I ~ ~ . - C J I ~ ~ > ~ L ~ ~  j f f . -  

Orgcr~riznrio~r uJ llze Co~pol-rrriorl.-A. Officccrs o11d UIIIL'I~ 
orrployecr oJ I I w  Corl)orcr~iorr.-Sc~c~i~~~ I S . )  

'Provided thal no Goventrl~cn~ elnploycc above 60 ycars of age shall 
bc appoinred. 

(4) Thc inelhod of. iuid the rl~~nlifiartiotrs req~rircd for, recrui ~rnciit, 
and  he lernls and condi~ions orservicc including conducL, discipline and 
conirol, of ofhccrs appoinred by the Mayor-in-Council shall be such as 

may be prescribcd. 

(5) Notw~lhstanding anything conlained in the foregoing provisions 
01 [his sec~ion,  lhc Slare Covernrner~l may, nr any lime in llie case or nny 
person nppoit~tcd ultdcr clausc (a) or sub-seclion (2) :IS [he Municipal 
Commissioner or as n Join~Muiiicipel Commissioner or as Lhc Controller 
oFMunicipn1 F iaa~~ccs  and Accounls oras the ChierMunicipal Audiror or 
appaintcd undcr clausc {b) of sub-scctiu11(3), rcmiillnle his appointmen1 
:u such: 

Providcd Lhat if, in the case of any suchorficer, the Mayor-in-Council 
so decides, the Slate Governmen1 shal l terminarc the appointmen1 of such 
orricer. 

(6) Nolwiihslnndin~ nnylhin; concail~cd i t ]  sub-sccriun (2) or sub- 
section (3), prior approval or the Sti~tc Governmc~il shill1 bc necessary in 
thccase of appointmcn~ ofa  person not recornmcnded by Lhc Slate Public 
Service Cornmissinn. 

15. (1) The officers uppdn~cd under clause (a) of sub-saclion (21, 
or clause (b] 01 suh-sccrio~~ (3). oi seclion 14 shall be paid oul of  the 
Municipal Fund such s a l q  nnd allowances as may, from limc ro lime, be 
delcrrnincd by the Slale Govcrnrncn~. 

( 2 )  1,eave rnay be granled by lllc Sratc Govcrn~nent lo the officers 
appointed under clause (a) ooisub-sccrion (31, or clause (b) of sub-scclion 
(3), of seclioo 14 011 the recornrnendnlion oP lhc Mayor and whcre such 
Icnvc is gmn~crl 10 iilly such officcr, the  Stalc Govcrnmcn~ shall appainl 
nnoihcr person to officiate in  his placc. 

(3) I f  any of the officers refzrrcd 10 in sub.heclion ( I )  i s  irl h e  service 

or Gouernmcn~. thc Corporarion shall make suchconrribulion towards his 
lcavc allowat~ccs, pension and provident fund as may be rcquirctl by or 
u~~rlcr !hc condilions of his service undcr Government or [he rcms :lnd 
conditions ol his scrvice under Ihc Covora\iol~, as the case may be, lo be 
paid by or for him. 

'Provisn rv;lr ndLlcd by r. 3 or ~ h c  Cnlcelct Mtrnicipal Ccr~pora:iun (Amcndmcnt) ACI, 
1996 f iVcs~ Bcn. Act VI or 1996). 
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(Part I/.-Co~isril~rfio~r rrrrrl Golleni~~;et~r.-Chnllrer 111.- 
Or,qrn~ix~iu~r of tlrc Co~pol-rrriurr.--A. Oflcer.7 otid orlrcr 

ctrrployt~*s 01 tlre CorporariorrSccr~ot~s 16. 17.) 

(4) IT any or  h e  orficcrs referred to in sub-scction ( 1 )  of section 14 is 
no1 an oilicer in [he service of Governmcnl, hih leavc allowances, 
superannuation or retiremen1 gra~uity or pcnsion and thc proportions of his 
pensionary or  provident fund conrriburioa payable rcsprctivcly from his 
salary and from [he Municipal Fund shall be governcd by n~lcs :  

Provided lhat- 

(a) rhc amount of lcave and leave 31 I O I V ~ I I C ~ S .  g r a t ~ i ~ y  or pension 
shall in no cusc, cxccpt with ~ h c  speci31 sanction of ~ h r :  Slate 
Government. cxcced the amounr ndmissible lo Governmcnl 
servanls of equivalenl rank; and 

(b) the condilions or granl or  such Icnvc and the condilious o l  
superannuation or retiremen1 shall in no cnsc, cxcept with [lie 
spccial sanction of theS~ateGovern~nenr, bemorc favourable 
lhan lhose Tor thc timc bcing applicable to such Govemmcnt 
servants. 

16. I l a n y  vacancy occurs il l  the office 01 any or  thc officel.s referred bj1li11g of 

to in clausc (a) or  sub-seclion (2), or clause (b) of sub-scction (3), of :z:Cicsin 
section 13 by reason ofdcath, resignation, rcrnovat orotherwisc, the Srnre the pas= of 
Govcmrncnl may in consul[alion vilh the Mayor-in-Council. nppoinl :i;:::cd by 
another person 10 ~FFicia~e in his place for a period not exceeding six I ~ C  Slaic 

rnonlhs. Govcrn~i~cn~. 

17. ( 1 )  The posrs ofoffictr< and crnployees of the Corporalion, orher E$[ablisll- 
than those referred 10 in sub-sec~ion ( 1 )  oTsection 14, shal! constilutc the m ~ n ' u r ' h ~  

Curpi-dlion 
es~abIishment of the Corporalion. and schcdulc 

or po~L$. 

(2) Thc Corporalion shall, by regulation. classify h e  posls of ofricers 
and employees consti tuling the eslablishmenl or thc Corporarion inro four 
ciltcgories, namely, category A post, calegory B post, carcgory C posr and 
caregory D post, on [he basis of thc sculcs of pay of such posts. 

(3) Thc Carporalion shall maintain a schedule of posts which shall 
include lhedcsignarion and the number of posts undereacll designalion O F  
officers and crnployees consliluring the establishment of [he Corporalion 
and the schrdulc shall be i n  lhree pnrls of which Pan I shall include 
calegory A posts, Pdri IT shall include calegory B posls and Par1 I11 shall 
includc category C posts and category D posu. 

(4) Every year ihe Municipal Commissioner shall place berorc the 
Mayor-in-Council for its consideralion h e  schedule of posh along with 
Ihe proposals, i f  any, for such changes [herein as hc may cotlsider 
necessary: 



Scrvicc 
Rcgulnlions. 
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'Provided 1!1nt no upward revision of thc size or ~11c cs~ablishmenl of 
lhc Corporaiio~~ sl~nll bc madc wilhoul tllc prior sanclion or {he Slale 
Govcmmenr. 

(5) The Mayor-in-Council shalt, nrlerconsider~tian ofthe schcduleol 
posls along wirh rhe proposaIs, if any, Tor changes thcrci~~, place [he same 
along with its rccommeodarions. if ;my, before thc Corporalion for 
approval before llie prcscn~;llion ofthe budgct csli~nale lo rhc Corporation 
by [he Mayor. 

(6) The MunicipaI Commissionersha [ I  revisc thc schedule o r p o s ~ s  as 
approved by the Corporalion. 

(7) The Mayor-in-Council may sanclion any calcgory C post or 
cntcgory D post for a pcrid nor exceedi~lg six rnonlhs. 

18. Subjcct tothe orher provisions ol'lhis Act. thcnppoin~ing authorily 
in respec1 or thc poas of orlicers and employees consritu~ing thc 
csiuhlislimen~ of the Corpora~ion shall bc,- 

(a) in ~ h c  case of category A pc~sts, I he Municipal Cornmissioncr, 

(b) in thc case o r  calcgory I3 poACs, a Joint Municipal 
Commissioner, and 

% 

(c) in the case or ca~cgory C pos~s  i ~ n d  category D pos~s, such 
orficer or officers or  he Corporn~ion as [he Municipal 
Commissioner [nay, wilh ~hcpr ior  npprovill ofthe Mayor-in- 
Council, dcsignare ill h i s  bchalf. 

19. (1) Appointmenr lo a c;~tegoq A posLor n cntegry B p o s ~  shall be 
made on the rccon~menda~iati 01 rhe Municipal Scrvice Commission. 

(2) Appoinlment to a calcgory C p o s ~  or n catcgory D post shall be 
mnde i n  such manner as may he dctcrn~ined by regu tation. 

(3) Notwithstanditlg anylhing conlained in sub-seclion ( I ) ,  prior 
approval of lhc S~are  G o v e n ~ m e n ~  shiitl be neccssary jn the case of 
appuinlmenl of a pcrson 1101 recommended by thc Municipal Scrvice 
Commission. 

20. Thc mcthod of. and rhcquulifications required for, recrui~ment to 
category A posls, category B pos~s,  calegory C posts and category D posts 
and [he terrns and condi~ions o r  service of persons appoinled lherrlo 
incI~lding pension, gmiui~y a id  provident fund shall bc dererniined by 
regulations. 

'Proviso \*as addcd by s. 4 ofthc Calcuiln Municipal Cnrprarion (A~ivndmcnr) Ac[, 
1946 (Wcsl Bcn. Act VI oC 199h). 



TIIP Kolku~rr Mu)ricipc~l Curl~orn~io~r Act. 1980. 

( P ~ I I - I  i / . - C u t ~ ~ t i t ~ ~ ~ i u ~ ~  L J J I ~  G ~ ~ ~ c r ~ ~ t ~ t ~ ~ ~ ! . - C l i u ~ ~ ~ e r  1Ii.- 
Oi-garlizcrriort 01 tlrc Corpomriu~~.-A. Offices crtrrl orher 

eali~loyces 01 rlre Cor~~orufio~i.-Sec~iorl 21.) 
, .  - , .  . 
1 . .  - -  

21. ( 1 )  Unless thcrt: is anything to the conlrilry, ~ h e  whole time or an c o n ~ , ~ ~ .  - .  . ,  

officer or employee of thc Corpora~ion shall b r  nl thc disposnl of the 
~ ~ ~ ~ ~ ~ ~ u c l  

Corporarion mid he may be employcd by the Corporalion in sucll manner of orfic.cn 

as it th ink f i ~ .  Such officer or employcc may also be ~mnslened from one ~ ~ ~ p ~ o y c c s ,  
post lo m o l h ~ r  carrying on identicaI scale of pay. 

(2) The Corporation may, by rcgularion. provide Tor [he discipline, 
con~rol and co~lducl  or orficcrs and employees cons~iruling  he 
cstablishrnent of 1 1 1 ~  Corporalion. 

'(3) Any officeroremployce ohhe  Corporaiion as may bedetcnnined 
by rcgulnlion, may be censured, lined, penafiscd by withholding of 
incremenlot promorion remporarily or pcrmanenlly, pcnaliacd by recovery 
from his pay or thc rvholc or par[ of any pecuniary loss cai~scd hy Iiitn lo 
rhc Corporation. reduccd lo n lowner stage in ~ h c  time-scale or  pay for a 
specified period, reduced 10 a lower rinie-scale or  pay, grade, pon or 
service, or  penaliscd by compulsory rclircmenr or rea~ovnl or dismissi~I 
rrom service for any breach of  depanmenlal rules or or discipline or for 
ncgligence of dudes or for orher misconducl, by the au~horily by wl~orn 
such officer or employcc has been appoiored. 

?(3A) Tlre Commissio~ier or the appoinring aulhorily may pass an 
onlcr of  suspension pcnding deparlmenral proceedings or prior IO Lhe 
initialion of any departmcn!:il proceedings against auy employee of the 
Corporalion. 

'(3B) (i) An clnployeeof t11eCorporfilion who is dclained ill cuslody 
Tor a pcriod exceeding 48 hours on a criminal chargc. 
may bc suspended by an ordcr of the appoint iilg authority 
wilh efrc'cct from lhe dare or his de~enlion and such 
enlployee shall remain under suspension un~il an order 
wi~hdrawing h c  order OF suspcnsiqn is madc by the 
appointing aulhority. 

(ii) An employce of the Corporation who is undergoing a 
senrence of imprisonmenl upon conviction on a crimi~lal 
charge, sllall be suspcnded by Ihc appinling authority 
pending disciplinary procceding against him, 

(4) An appeal against an order under sub-scclion (3) shall lie- 

(a) to the Corporalion where the appointing aulhurily is h e  
Mayor-in-Council; 

(b) lo the Mayor in  thc case of at) olfjccr or e~nployce holding n 
calcgory A post; 

- 

'Sub-scciion (3) w s  substi~ulcd Tor ~ h c  original by s. 5 ( 3 )  or i l ~ c  Calcuir;~ Mllnicipnl 
Corponlion (Amcndmcm) Acr. 1996 (Wcsl Bcn, Aci V I  o f  1996). 

'Sub-scclions (3A) nnd (38) wcrc inscncd by s. 5(b), i l~id. 
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(c) ro tlie Municipal Co~nrnissioner in the cast of an officer or 
eniployee holding a caregory B posr; aud 

(d) 10 a Join[ Murlicipal Comn~issioncl~ i l l  ttie ciisc of an 
officcr or. eniployee I~olding u calegary C p o s ~  or a calcgory 
D post. 

( 5 )  No officer or cmployee of t11c Corporalion appoinled on tht: 
recommendation of the Municipal Service Com~nission '[or [lie 
Public Scrvicc Coril~nission, as rhc case may be,] sl~aIl be rcduced in  
raiik, re~novcd or dismissed exccpt afler consultarion wjIh such 
Cammission. 

Coniribuiion 22. When il person i n  the servicc of  Government or of a stalulory 
in rcspccl or 
ICWC body is appointed 10 be an officer othcr il~an an orficcr referred ro in 
nllnwancc. sub-secrion (1) or scction 15, or  at) employee, of the Corporation. the 
pens jon or 
provldcnd Corpardlioii shall ma kc such contribu tjons lowards his leave allowance. 
fund 10 pension and provident fund as may be required by or under 1hc condirions 
clnployccs 
cliGovcm- O F  his servicc u ~ i d e r  Government or statulory body or !he lcrms and 
l n c n ~  or condilions or his scrvice under rhc Corporatiou. ns Ihc case rnny be, lo be 
slaiukory 
h d ~  paid by or Tor him. 

A ~ C  or 23. Notwirhslandinganything in this Chap~erorclsewhere in rhis Act 
supcrilnnua- 
lion of or in any rules or rcgularions mndc Lhcrcunder, the ageof superannuation 
officers:~nd or  officers and employees of the Corporation shall bc dcterminzd by the 
cnlploycc\ 
or tfic Srale Governmenl and no such officer or cnlployee shalI, aher rtliremenl, 
Corptlr~1ion. be reemployed in any posl ivilhoul rhz prior sanction uT the Slate 

Governtnenl. 

Dispcnsnrion 
or consill~a- 
lion with 
Srorc Public 
Scrvicc 
Commissi~>n 
or Municipal 
Scrvicc 
Corn~iiis- 
sion. 

24. Notwitl~sratlding unylhing cotliaincd i n  this Chapler, i t  shall 
not be necessary to consulI rhc State Public Service Commission or the 
Municipal Service Commission, as the casc may be, in the case of 
nppoinln~enr ofa  person as an ol-ficer or e ~ ~ ~ p l o y c c  of ~ I l e  Corpomtion,- 

(a) ir rhc persou to be appoinled is or has been in ihe service of 

(b) if [he post lo be filled irp is  for n lerm or six monlhs. or 
(c) i f  the prriod for which ihc n p p o i ~ u m e n l  is made does not 

exceed six monlhs. 

'Tllc words w i h n  thc squarc bncl;cL< wcrr subsri~u~cd hy s. 5(c) or lhc C3lcu11n 
Municipal Corpra!ion ( A ~ n c ~ i d ~ n c n i ]  AcL. 1996 (Wcsl Bcn. Aci V1 of 1996). 
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25. ( I )  If  any officer or employccoT!hc Corporation is habitually in 
d c b ~  or acquires directly or indirectly by hinlsclF or by any oflicer or 
cmployee of !he Corporalion any shim or intcrcsl in any ccntracr with or 
on behalf of [lie Corporation, such olficcr or cmpIoyee shall be dismissed 
by his appointing aulhorily: 

Provided Lhal for the purpose of this sub-seciion, any debt owed by an 
olIiccr or employee of thc Corporalion to a co-operarive sociely or a body 
corponlecons~itured or cstnblishtd by or underany enactment in lorsc lor 
the lime being shall no1 be laken inro considcmrion: 

Provided furlher thrrr liolhi~lg in [his sub-sccti6n sl~all apply ro the 
acquisition by an officer or employee of the Corporilion or any share 
or inlercst in any company, incorpnraled under any cnaclment in force 
for [he tirne being. which conlrncts with or is e~nploycd by the 
Corporalion. 

(2) I lnny officcrorcmplayccnf LheCoi-porarion is, a~lerlhccornrnence- 
men~of  !his ACI, convicted of an orrcncc againsl the Shle  or ornn offence 
involving moral ~urpiludeand jssen~enced cithcr~o rigorous jmprisonmcnl 
for any lcrm or lo simple ilnprisonmenr for a ~ c m  of not less than six 
monrhs, lie shall be deemed ro have bzcn diamissed from the servicc oflhc 
Corporation wilh effect from the datc or such conviclion. 

(3) If the conviction rcsulling in the dismissal of ;m arficcroremployee 
of 1heCorporaLion undcr sub-scction (3) is  sel aside by acompelenlcourt, 
such ~Cficerore~nployeeshall bedccmcd to have been suspended horn [he 
scrvicc ~T~heCorporalion from thedale orconviction till [he dateon which 
the conviclion is set aside. 

(4) Thc Srate Governmeat may, of ils o w n  molion or on receipt 
From an oificcr or cmployee of [he Corporalion decmed to have been 
dismissed undcr sub-section (2), an applicalion accompanied by a 
ccrlified copy o r ~ h c  judgement rclating [o the conviction rcsulling in such 
dismissal, by order in wri~iflg, cxcmpr such officer or ernploycc Iiom the 
operation ofsub-section (2) and !hcrcupon such officer or employee shall 
be deemed to have been suspended from the service of [he Corporation 
fronl the date of convic~ion u~iLil his releasc on the expiry of [he rcrm of 
imprisonment. 

(5) An application undcr sub->eciion (4) may bc made to the Slale 
Governmcnr within two rnonhs rrom the date 01 convic~ian. Such 
application shall be disposed or  by the Statc Governrneni within three 
months or  its rcceipt. 

Dimiss;ll or 
orliccn ; ~ n d  
cmplo~ccs 
or I ~ C  

Corpr~rion 
undcr ccnin 
cIrcum- 
slanccs. 

Ex~~lut~n~ion.-The expression "offence against the Slate" shall 
45n[]Am. rnean an offincc incIuded in Chapter V1 or Chap!er VI1 of lhe Indian 

PenaI Code. 



[Wcsl Ben. Act , 

. , B . Mtr nicipal Service L'omr~~issioe 

Cunrrilurion 26. (1) The Corporation shnll, as soon as may bc afier Lhe commcncc- 
or Municipal Irlellr oi'lhis Act, constilute a Municipal Service Commissio? consisting 
Scrvicc of- 
Commis- 
sion. (a) a Chairman, and 

(b) '[three] olher membcrs. 
(2) The Chairman and nnc of the other mcmbers shall be nominaled 

by the Corponrion on rhc rccommendaiion or the Mayor-in-Council, 
'[. and two members, onc of whom shall bc an officer or thc Deparrrneal 
of Schzdulcd Castes and Tribes Wclrarc of the Srare Governmeo~, shaIl 
be narninared by the Slate Government.] 

(3) Thc Chairrnan and orhcr rncn~bers shall hold office for a i e m  or 
"four years or (ill atraining the age or sixly-lwo years, whichever is 
earlier.] 

(4) A person who holds office as Chairman or o ~ h e r  member of ihe 
Municipal Service Commission shnll, on [he expiration of his term of 
oILcc, be ineligible for appoiritmenl lo any p o ~ t  under Lhe Corporalion. 

(5) The qualifications for appointment as Chairman or orher member 
or t he Municipal Service Commission shall be such as ~nny be provided by 
regulalions. 

' ( 5 ~ )  Nor\vj~hsmnding anyrhing to theconlrary conlnincd elsewhere 
in [his Act or in any olher law for the lime being in force, Ihe Municipal 
Service Commission constiruted under sub-sec~ion (1) shall also select 
such personnel for the Howrah Municipal Corporation constituted under 
[he Howah Municipal Corporalion Acl, 1980 )[or Ihc Sili y r i  Municipal 
Corporarion consliluled under Lhe Siliguri Municipal Corporation Act, 
1990, or the Asansol Municipal Corporation consrilulcd under the Asnnsol 
Municipal Corporation ACI, 1990, or the Chandernagore Municipal 
Corporation cons~i~ured under [he Chandernagore Municipal Corporation 
Act. 1990, or rhe Durgapur Municipal Corporalion consrituled under the 
Dt~rgitpur Municipal Corporarioa Acl, 19941, or any municipalily or 
nolificd areaconstitutcd under [he Bzngal Municipal Act, 1932 as thestale 
Governmenr may, by nolilicarion, deremine from time lo lime. 

'Thc word wirhin rhe squm bnclrctq was subsiituicd TorIhcword "t\vo" by s. 6(a) of the 
Calculla hlunicipal Corporalion (Arncndmcni) Act, 15-96 OVcsi Bcn. Acr V I  of 1996). 

T h e  words within rhc squxc bnc l i c r~  wcrc suhs~itulcd lor the \vurds "and onc tncmbcr 
shall & nominarcd by thc Sinic Govcrnnicnr." by s. wb), ilrid. 

)The words wirhin thc squaw hnclica were substirulcd fur thc words "thrcc ycam.'by 
s. S(1) ortlic Calcv~~a Municipal Corpomrion (Arncndrncn~) Act. 2001 (Wcst Bcn, Acr VIll  
~12001) .  

'Sub-scciion(5A) wnsins~ncdbys. 3ollhcCalc111inMunicipalCorpantion(Anicndmcnl) 
Aur. 1958 (WUL Bcn. Aci XXI of  14BY). 

'The wards and ligurcs wilhin thc .quart bnckcls wcrc subsritu~cd lor l l i c  words and 
hgurcs "or thcChandcrnagorc Municipal C ~ r a r i o n  constitu~cd undcr thcChandcrnagorc 
Municipal Corpan~ion Acr. 1955" by s. S(Z) or the Calcu!ra Municipd Corponrion 
(Amc~rdmcn~)  Acr, ZWl (\Vest Bcn. Acl VlII r>T?UOI). 

IV\lc$l Bcn. 
Aci LVlll o l  
1980. 
Wcsl Bcn. 
A C ~  xxx ~r 
1990. 
\ifcsl Bcn. ... . 

Aci XXXl 
of 199U. 
\Vat Bcn. 
Act XXXII 
or 1990. . . 

JVcsi Ben. 
Act LllI of 
1994. 
Bcn. Aci XV 
or 1932. 



(Pnrt Il.-Cor~s~irrrtio~~ crrrd Goverrutrorr.-Chnprer 111.- 
Or~nnizafiutr oJ flrc Corportrtiotl.-B. ,Il~t?rir.ipul Service 

Conwrissiorr.-Secriorr 27.-C. M~rrriripol Vigilit~lce 
Aur11oriry.-Seclio,~ 27A.) 

(6) Thc Corporalion shall by regulnlions providc Tor- 
. (a) the salaries, nllownnces. i f  any. and condilions of service of 

[he Chairman and orher members of [he Municipal Scrvicc 
Commission; 

(b) [be manner in which the Municipal Scrvicc Commission 
sl~all perronn tlie duties imposed upon it by or under [his 
Acr; 

(c) thc numbcr oIalficcrs and olher employees of the Municipal 
Servicc Commihsion and their salaries and allowances; 
and 

(d) the rerrns and conditions of srrvicc including discipline, 
con~rol and conducl of officers aud olhrr employees of the 
Municipal Service Commission. 

27. '(1) The salaries and allownnces, if any, or  he meinhers of the 
Municipal Service Co~nmission and [be orficcrs and orher en~ployees 
[hereof shall be paid from the Municipal Fund. 

l(2) The Sra!e Govcmmcnl may, by notification, fix the amount of 
con~ribution payable by Lhe Howrah Municipal Corporalion '[or h e  
Siliguri Municipal Corporarion or-[he Asansol Municipal Corporation] or 
[he Chandcmagore Municipal Corporalion '[or the Durgapur Municipal 
Corporalion] or any municipalily or no~ilied area aulhorily, as the case 
may be, in rrspecr or serviccs rcndered by the Municipal Servicc 
Co~nmission cons~ilutcd undcr sub-scclion ( I )  of seclion 26 for seleclion 
of  heir personnel undersub-section (5A)oTscclion 26 andsuchconlribution 
shall be credited lo [he Municipal Fund or  the "[Kolka~a] Mutlicipal 
Corporatio~i. 

527A. ( I )  The State Government shall, by norificalion, and on such 
lcrms ar.d condi~ions as il thinks lir, appoinl a person as the Vigilance 
Aurhorily forinquiring inlo any complaint orcorruption, misconducl, lack 
of inlcgrity or any olher kind of malpraclicc or misdemeanour on [he part 
of ?ny orficer or olher employee of the Corporalion: 

'Scclinn 27 was renurnbcrcct~~ sub-scc~inn ( l ) o r ~ h a ~  sccliun and d ~ r  sub-scclion (I) 
a SO renumbcrcd, sub-scclion (2) WPS inscncd hy 5 4 oT~hcCal:uira Municip~l  Corponroin 
(Amcndmcnr) Act. 1988 (\Ycsl Bcn. Act XXl or 1988). 

The rvords wirhin h c  squarc bnckcls wcrc inscilcd by s. 6( 1 ) o f  rhc Calculta Municipal 
Corpnlion (A~ncndmcnt) Ad.  2001 fivest Bcn. Acl  V l l l  of2Wl). 

'Thc words wihin thc squarc bnckcu wcrc inscncd by s. b(2). ibid. 
'Sce roo[-no~c 2 on pngc 573. DII;~. 

'Scclion 17A dong wilh Ihc subheading WLS in~cncd by 5 . 2  nf Ihc Calculla hfunicipal 
Corpanlion.(Amcndmcni) Acr. 1992 OVcsi Bcn. Aci 1X or 19921. 

Salarics md 
~llnw;lnccs 
or the 
rncrnbcrs of 
rhc Munici- 
p.11 Scrvicc 
Cornrnisjloo 
and its 
oriiccrs and 
othcr 
cmpluyccs 
lo k paid 
from 
Municipal 
Fund. 

Municipal 
Vigilnncc 
Au~hority. 



I 
IiVest Ben. Act . . 

, .  . .. . 
. . . .  

Provided ~ h a l  a pcrson nppoinred as the Vigilance Authorily shall hold 
o f k e  for a tern1 of rive years ~vtiicl~ [nay bc exlended [or a period not 
exceeding otle year and shall, Dn lhe expiration of  liis lerm of office, be 
ineligible For re-appointmen1 10 rhal office: 

Providcd rur~her rhar 110 Councillor or Alderman itnd no officer or 
olher e~nployee of thc Corporaliou sl~nll bc cligible 10 be ;~ppoinred as [he 
Vigilance Aurhoriry. 

'(2) The Vigila~ice Aurhoriry sl~al l be a person who is  or has bccn n 
membcr of any Al I-India Service. 

E.vplnnatiot~ I.-"Member or on All-India Semice" shall mean any 

person appoinicd lo an All-India Servicc. 
E.~plorrrrrivn 11.-"All-Indin Service" shall have [he same mcilning as 

i n  section 2 of lhe All-India Scrvices Acr, 195 1. 61of 1951. 
I 

(3) The Vigilnncc Aurhoriiy may appoint such officers and other 
employees for such pcrivd and on such pay as the Slate Governmcnr may 
sanction and on such tcrrns and condiiions as the State Govemmcnt rnay 
delcrrnine: 

Provided I ha\ no nlemberof lhe corporalion hrora ~ornrnilree thereof 
and no oiiiccr OF other employee or thc Corporalion shall bc eligible lo be 
appoinred ns an officer or other employec under the Vigilance Aulhorily. 

(4) The salary of ~IieVigilancc Aulhoriry and orthc orficersand orher 
employces appoinled under sub-seciion (3) and all olher expenses relacing 
lo the esrablishrneiit of the Vigilance Authority sllall be paid oul of the 
Municipal Fund. 

( 5 )  The orher terms and conditions o r  service including discipline, 
conlrol and conduct or officcrs and other employccs under the Vigilancc 
Au~hori~y shall be such as may bc dcrermined by rhc State Goven~menl. 

(6) Thc powcrs and fu~ictions orrhc Vigilance Aurhority shall be such 
as may be prescribcd. 

(7) Thc Vigilnnce Aulhodly shall noi be removed or  suspended from 
ofice without being given an opponunity of being heard. 

(8) In the cast OF non-acceplance or partial acceptance or acceplance 
in a modified [ o m  or any ~ccanimendarion of the Vigilance Aulhori ty by 
thc Corponrion, '[[he Corparation sliall refer the matter to [he Slalc 
Government for decision. and the decision of rhc Stale Governmenl 
Illereon shall bc final.] 

'Sub-scclion (2) ~ v s s  subsli~ulcd Tor h e  nriginal by s. 3 of rhc Calcutra Municipal 
Corpam~ion (Amcnd~ucol) her. 1997 OVcsl Bcn. AcI XXVI  o f  1997). 

T h e  words wilhin rhc hquarc bnckels wcrc suhqriturcd lor rhc words "thc Corponlion. 
iCi1 cunsides ncccwiry, m y  rcfcr any such cnsc l o  thc Srilrc Govcrnnlcnr far approval." by 
s. 7 of ~hc Calcutta Municipal Carpomion (Amendment) ACI, 1996 (Wcsl Bcn. ACI V1 of 
1996). 



Tlrc Kolkrr t~  Mu~licipol Corporr~~ior~ Act, 1980. 

Powers and lunclions or the municipal oulhoritics and the 
olliccrs ol the Corporation 

A. Powcrs arrdJ~itrc!iotrs of tlie Corporntion 

28. Subject ro the provisions of this Act and [he rulcs and the G c n e d  

regulalions made [hereunder, Lhc municipal government of '[Kolliata] rnO' 
shall vesl in  the Corporalion. Corpnlion. 

29. Thc Corporalion shall, having regard to the available resources. Obli~aiory 

provide civic services including water supp1y;scwerage and drainage, z:crions of 

solid waste managemen[, andconstruclion and mainlcnnnceofslrec~s, and Corpmlion. 
shall enforce the provisions of [his Act and if so required by any o h e r  law 
in lorcc far the lime being. h e  provisions or such law rcladng to Lown 
planning, [and use, controls regirding regular lincs of slree~s. con~rol of 
ovcrground and underground building operalions and proiection of 
environment agninsl pollurion and noisc-pollurion; and community 
health, and for lhese purposes il shall bc incumbent on thc Corporalion to 

IYcsl Bcn. 
Acl XVIII of 
1950. 

make adequilk provisions, by any means or measures which i~ may 
lawfully use or lake, for each or rhc lbllowing 1nallcrs:- 

(;I) rhe conslruc~ion and tnaintenance of watcr-works and 
providing, by itsclr or by any agency, means ror supply of 
water Tor public and private purposes; 

'(aa) providing, by ilselfor by an agency, means 01 supply of water 
for fire fighting purposes; 

'(am) rneasurcs as may be requircd for fire prevention and f ire 
safely underthe Wesl Bengal Fire Services Act, 1950, and thc 
rules made ihercunder; 

(b) the construc~ion, maintenance and cleansing of sewers and 
drains, sewerage and drainage works. and public lawines, 
urinals and similar convenienccs; 

( c )  the scavenging, removal and disposal of filrh. rubbish and 
other obnoxious or pollu~ed mailers; 

(d) thercclama~ionof unheal~hy localities. herernovalol noxious 
vegelarian and generally Ihc abatement of  all nuisances; 

(e) the construcdon, maiolenance, a1 tcrarion and improvemen1 
of public slrccls and street fumirure, bridges, culverts, 
flyovers, subways, causeways and lhc like; 

'Set fmt-nnle? on p a g  573, anre. 
'Clausu (aa) and (xu) wcrc inscncd by s. R trf rhc Calculla Municipd Corpnr~rion 

(Amcndn~cnl) ACI. 1996 ( W c s ~  Ren. ACI V1 oC 1996) 



Tlie Kolhln Mralicipal Corportl~ion Acr, 1980. 

(Part 11.-Cotrsrirruiotr crnrl Go~tcrrr~~lu~~r.-CIw~)ter IV.-Po\vers 
atld firr~cfio)ls of 11ic ~~lrrrlicipnl arr~frol-ifies atld rhe oflccrs 

of fhr Corporntio~~.--A. Pon~crs clr~clf~urcfiuris of rile 
Curporrrtio)~.-Secrior~ 29.) 

(f) Ihc ligh~ing, rvarcring and cleansing or public srrccrs 2nd 
orl~er public places: 

(g) I he rcmovnl orobsrruclionsand projec~ions in or upon slrcels, 
bridges and other public p l~ccs :  

(h) [he naming and numbering or srrccls and premises; 

(i) [he planli~lg and care 01 trecs on road-sides and zIszwhere; 

('j) thc conlrol of regular lines of slreels: 

(k)  he control of building operalions imrl securiiig or removal 
ordilngcrous buildings and places; 

(1) the regularion or  undcrground building operalions; ' 

(m) [he co-ordination or  overgrou~~d righls enjoycd by service 
agencies: 

(n) ~ h c  co-ordina~io~i of acrivi~ies or  agcncies relating to laying 
and muin~cnance of under:round railways, pipelines, lubes, 
cablcs and thc likc; 

(0) [he Iying DUI or the rnainiz~~ance 01 public parks, gardens or 
recrenrion grounds; 

(p) the regisrration of binhs and dcalhs; 

(q) Lhe regulalion of places [or thc disposal of  the dead and ihr 
provision and n~ninrenance of places lor  he said purpose; 

(r) measures Ibrprcvcnting andchecking thespreadofd~ngerous 
diseases: 

(s) public vaccinatiun of inoculation; 

(1)  heorgnniza~ion ormanagememoCchcmic31 or bac~eriological 
laboralones Tor cxnminarion or analysis of rvnler, food and 
drugs for the deleclion ordiseases orresearch connected w i ~ h  
communi~y heallh or medical rclief; 

(u) the conslruction and rnainienance of municipal markers and 
slaughier-houses and the regularion of al l  markets and 
slaughter-houses; 

(v) Lhe reguladon and abatement of oficnsive or dangerous 
lrades or pnclices; 

(w) the maintenance olnll monumenrs vesled in the Corporation; 

(x) [he mainlenance and devetopnient of ail properlics vesled in 
or entrusted ro llle manngcmcnt of  the Corporalion; 

(y) the maintenance of a vigilance organisarion in respect of iu 
various functions; 



(2) rhc compilation and mainrenance or rccords and s ~ a ~ i s ~ i c s  
relatingtothtadminis~ra~ion andfunctions of thecorporalion 
under this Acl: and 

(za) the rulfilmcnr of any o~Iier obIigation imposed by or under 
[his Acl or any othcr law inforce for thc rime being. 

30. Subjccr to the availabilily of resources, thecorporalion may, at its Discrclion- , .  . 

discretion. provide eiihcr wholly or i n  pan Tor all or any of the following ~ ~ ~ c L i o n s  
. .  . 

mdI1ers:- Curpumlion. 

(a) the funherance of education (includingcul~ural and physical 
cducarion) and spor~s and [he csrablishment and maintenance 
of. and aid lo, schools for prifnxy cducarion; 

(b) Lhc cs~ablishmen~ and mainiznancc o f  and aid to, librilrics, 
museums. ,ail g;lllcrics and boranical or zoologicaIcollec~ions: 

(c) the surveys or buildings artd Iands; 

(d) the civic receprivn ID persons of dislinc~ion; 

(e) theprovjdingofmusicoro~heren~ert~nmcnt inpublicplnces 
or places of public rcsorl and [he eslablishment of tt~eaues 
and cinemas; 

(0 the organisation and managcmen t of fairs and ex hibitiotu: 

(g) the acquisi~ion of movable or immovable propeny for any or 
[he purposes hcrcinbelbre menlioned, including paymen1 or 
the cosi of investigations and surveys or examinations in 
relalion therein forrhcconstruction or adaptation of buildings 
necessary for such purposes: 

(h) [he consrruclion and mainiena~~ce of- 

(i) rcst-houses, 

(ii) poor-houses, 

(iii) infirmaries, 

(iv) children's homes, 

(v) houses for h e  deaf and dumb and for disabled and 
handicapped childcen, and 

(vi) shelters for destilu~es and disabled person, 

(i) h e  construc~ior~ and maintcnance of calrle pounds 

Ij) the building. or the purchasc and main~ennncc, of dwelling 
houses for !he officers and employees of [he Corporarion, 



Tllc Kolka~a Mlrrricil~nl Corl~ornriu~r Art. 1980. 

[Wesl Ben. Act 

(k) any measures for tllc wclfurcot'rneofficers and crnployees of 
the Corporati011 or for any class of tIie~n including the 
sanctioning of loans to such orficcra and employees Tor 
construclion or  houscs and purcllase 01 vchiclcs; 

(I) [he eslablishmenl and mninlenanceorhuspi~als, dispensaries, 
rnatemity and child wcl~i~recentres, atld thc currying ofother 
measures urcessnry for public medical relief and Family 
r v ~ l r 3 ~ ~ ;  

(m) the organisation,consrr~io~i, ~iiaintenancc and managemen1 
ofswilnrning pools, public was11 houses, bathing places and 
olherinstitu~ions designed Torlhc irnp~.ovement orcommunity 
hcnlrh; 

(11) rheconstmclion and mainlenanctorw;~rchousesand godowns; 

(01 the cons~ruclion and  main~enancc of garages, sheds and 
sratlds Tor vehicles and carrle biers: 

(p) thc provisions for unfiltered waler supply: 

(q) rhc ubilcment of  sinoke nuisances; 
(r) the provisioris of housing accommodarion Tor thc inhabitan ts 

of any area or for any class ~Tinhabi~anrs;  atld 

(s) ally other mcasurcs, nor hereinberorespccifically menrioned, 
likely lo prolnote public salcty, health, sanitation '[orderly 
urban growth, econon~ic development and social juslice and 
lo prevent cruelly lo animals.]  

Powcrorrhc 31. (1) The Corporation may a1 any time call Tor cxtrilcrs from [he 
Corpon~ion 
lo call for proceedings of any of its co~l~mitlecs or Tor any return, statement, accounrs 
C X ~ C L S  or reporl connecred with ally matler with which such cornmiltee is 
rm m 
prxccdingq, empowered to dcnl, and such cornmillee shall furnish such eskacls, return, 
CIC. srnlcmenl, accounls or repon wirhour any deIay. 

(2) The Corporarion may nr any time require the Muyor- 
(a) lo produce any record, correspondence, plan or document 

which is in his possession or under his conuol ns Mayor or 
which is recorded or filed in his orfice or in  the office of any 
officer or employce of the Corporalian; 

(b) ta furnish any return, plan. eslimate, statement, accounts or 
sialistics concerning or connt'cted with the municipal 
governmen of '[Kolka~a]: 

'Thc words wi~hin hcsquarc hrnckch wcrc substi~ufcd lorthc wordsUnnd ordcrly urbjn 
gmwth" by s.4(5)oCthc Wcsi Bcngal Municipal CoporaIiun LIWS (Third Amcndmcm) Act, 
1994 (Wcsl Bcn, Acl XXXVI or 19Y4). 

2.Cur. fnr-nnlr 7 nn n - n m  q77 oror.. 



7/1e Kolkalu Mwricil~nl Curyoratior~ Act, 1980. 

Provided !ha1 ~ h c  Mayor shall  not be bound 10 comply with any such 
requisition if hc makes a statcmcrll [hat such complinncc would, in his 
opinion, bc prejudicial la thr public inlcrcsl or lo the interest of lhe 
Corporation. 

32. All ordcrs and other inslrumenls made and executcd in rile name Authcnlica- 
, . of rhe ~orporalion shall be nuhenticared in such manner as ,nay bc :z:: ,,,, . ... 

prescribed and lhe validity lo an order or instrument so aulhenticaled shall or i~lc 

no[ bc called in queslioo on the ground that il is no1 an order or insrrurnenr CO~'"l i 'n,  

made or execu~cd by the Corpo~fiion. 

B. Powers arldJrrrrcrio~rs ojtlre Mayor-in-Courrcil 
I 

33. ( 1 )  Subjcck ro  he provisions of ihis Act attd the rules and [he Enccurivc 

regulations made [herender,  he crcculive power of the Corporalion shall Ezz:i:i 
be exercisccl by [he Mayor-in-Council. lo bc 

cxcrciscd by 
(2) All executive aclions of ihe Mayor-in-Council shall be expressed ~ ~ ~ ~ ~ . i ~ .  

lo be taken in the nnmc of [lie Corporation. Council. 

C. Powers andJ~iactio~r of llrc Mayor i 
34. (1) The Mayor shall exercise such powers and discharge such Gcncral 

runcrions 3s are conferred on him by or under [his Act. po\vcrs of 
~ h c  Mayor. 

(2) The Mayor shall, for convcnicnt ~nnsaclion of [he business or the 
Corporation, allocate among the members of the Mayor-in+CounciI such 
business and in  such manner 35 he Lhinks fit. 

35. (1) The Mayor shall preside over meelirigs of the Mayor-in- Mayor to 

Council which shall mcct a[ such place and a1 such lime as !he Mayor may 
direcl. lhc Major- 

(2) The lnalrers far discussion ata rnccling of the Mayor-in-Counci! in~COUnCi'' 

shalt be prepared under the direclion or the Mnyor and shall be circulared 
to [he members orthe Mayor-in-Council in sucll manneras the Mnyor may 
dc~crmine. 

. , .  . 

36. (1) I n  aily case in which ir is provided in 1hisAcrorthe regulations Excrcisc or . . 
. . 

made ~he~cunder  or in any orher law in force Tor ihe lime being [hat h e  rrzzr in 
Mayor shall takc aclion subjecl 10  he approval, sancrion, conscnt or nnticipaaon 
concurrence o r  the Mayor- in-Coui~ci l ,  the M a  yor - in  

Mayor-in- 
Council may aulllorise the Mayor in writiug ro take action in an~ic ipat io~~ Council's 

of such approval, sanction, consenl or concurrence, subject 10 such "ppr0'"'- 

conditions. i f  any. as may be specified by the Mayor-in-Council. 
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[Wesl Bcn. Acl 

(Purl It.-Co~~srirrrtiotr arrrl Unver~~~trc~ll . -Clr~~prer IV.-PDII)C~S 
urrd ~r~ic~iorrs  of r l ~ e  ttrrrr~icipul n~rtlrori~ics [ r r i r l  the oflcers 

of rile Corpurrrr iorr . -C. Polr~er~ atd J111c1iun.s oj rlr c 

Muyor.--Scc~ions 37, 38.-D. Polvets arrd jirrrc~ions of 
tire Municij~ul Corr~mir.riorrer.-Scc~ior~ 39.) 

(2) Whenevcr the Mayor lakes any action undcr sub-scction ( I ) ,  he 
shalt inrarm the Mayor-in-Council of such action faahwith. 

37. Ifthc Mayor is satisfied that aneniergency has arisen and i s  of the 
opinion that !he irnrnediale cxecurion orany work or the doing of any ;::rr, 
which ordir~arily requires Ihe approval, snnclion. co~lsenl or cnncurrencc 
ofiheCorporationor hcMayor-in-CounciI, isnecessary for h e  rnain~enance 
olscrvices or safety of the public or Torthe prevention of ex~ensiv-e damage 
lo any properly o l   he Corporation, he may direct the execudon of such 
work or Lhe doing of such act without such approval, sanction, consenl or 
concurrence and. i n  such case. he may direcl that the expenscs for such 
execurion or doing shnll bc paid from the Municipal Fund: 

Provided that Lhe Mayor shall rcpon Forthwith to lhc Corporation or ho 
the Mayor-in-Council. as the case may be. thc aclion taken undcr this 
sec~ion and [he reasons [hereof. 

38. ( 1 )  In the even1 of the occurellce of any vacancy in thc office of 
the Mayor by reman of his deaih. the Deputy Mayor shall act as Mayor 
unril the dale on which a new Mayor elected in accordance with [he 
provisions of [his Act ro fill such vacancy enters upom his office. 

(2) When dc Mayor is unable lo discharge his funclions owing to 
absence, illness or any other cause, Ihe Dcpu~y Mayor shnll dischargc his 
functions until the date on which the Mayor resumes his duties. 

(3) Subjcci to the olhcrprovisions of ll~is A c ~ ,  the Dcputy Mayor shall. 
while ncling as, or discharging the runc~ious of, \he Mayor undcr this 
sec~ion, h v e  all thc powers of the Mayor. 

39. (1) The Municipal Co~nmissioner shall be thc principal cxecutivc 
officer of [he Corporalion and shall, subject to the supcrvision and conrrol 
of the Mayor,- 

(a} exercisc the powers and perrorm thc funcuons specifically 
conferred or imposcd upon him by or under this Act or by any 
other law in force br  he time being; 

(b) assign the duries, and supervise and conirol the acts and 
proceedings, of allorficers andcmployees of theCorporation. 

(2) A11 officers andemployees ofthe Corporalion shall bcsubordinate 
lo the Municipal Commissioner. 
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(part [i.-Co~rs[i~~itio~~ U I I ~  G u ~ ~ e r v ~ ~ t r r ~ t ~ t . - C f ~ u ~ ~ ~ ~ ~ r  I\'.-Po~vcr.~ 
nnrlfir~rcrior~.~ 01  he 111~rr1;cipnl nrrlflorilies fitid fhr oflccr.~ of 
I ~ P  Corp~ruli#~.--D. POLLJC~S and ~ ~ I ~ C I ~ O I I S  0-f ljie hffu~icipol 
Cot~~~~iiss iot ler .Secl ior~s 40, 4 1.-E. ' . ~~ \vers  o t~d  j ~ ~ ~ c t i u r ~ s  
of the M~lrric@al Secrelnty-Seclio~~ 42.-F. IVurh  u11d 

Cor~rmcrs.Sec~iorrs 43, 44.) 

40. The Municipal Cornmissionc~~sh~ll be responsiblc for thc cusrody 
of all records oher  ~han  papers and documents connecled will1 [he 
proceedings of the Corpom~ion xnd thc Municipal Accounts Cominir tee, 
and shnl! preserve Ihe samc in such manner and for such period as may bc 
detennioed by regula~ions. 

41. (1) As soon 3 s  may bc arier [he 1st day ofApril every year and not 
larer ~han  such date s may be fixed by the State Governrncnt, the 
Corporation shall submil lo [he State Government a detailed reporl of [he 
municip;ll govcmmenl of '[Kolkara] during the preceding ycar in such 
fornl 2s the Srare Government may direct. 

(2) The Municipal Commissioner shall PrCpilrc such reporl and the 
Corporation shall considcr rhc rcporl and forward r l ~ e  same to the State 
Government with its rcsolurion thereon, if any. 

(3) Copies of the reporl shall be kept for s a l t  31 thc oflicc of the 
Corporation. 

E. Powers arldJtdnctiorrs oJtlle M~uricipol Secretary 

42. ( I )  The Municipal Secretary shall be the Secretary to thc 
Corporation and h e  ~ u n i c i ~ a l  Accounts Commitlce, and shall exercise 
such powers-and discharge such ruunclions as are conferred on him by 
or  under this Act or as may be assigned to him by Ihe Municipal 
Commissioner. 

(2) The Municipal Secrelary shall be responsible for the cuslody or  
all papers and documenu connected with the proceedings of the Corpon- 
tion, and the Municipal Accounts Committee; and shaIl preserve [he 
samc in such manner and fur such period as may be delermined by 
regulalions. 

F.  Works arrd Cu~rtri~cts 

43. The Mayor-in-Council may determine eirher generally or lor any 
class of cases or specially for any parricular casc whcrhcr the Municipal 
Commissioner shall execule any work by a contrac! or otl~envise. 

44. (1) When a project is rramed Tor h e  execulion or any work or 
series of works, the Municipal Commissioner shall cause a detailed repon 
to be prepared slating the scope oi the project, iu techno-ecotlornic 
viability and irs social benefirs and shall preparean esiimate, the sanclioning 
authority in rcspecl of which shalI be- . 

~ I C  
Municip;ll 
Cornr~ri.s- 
sioncr ro tx 
c u ~ ~ u d i m  of  
mcords. 

Annual 
Rcpn at  
~ h c  
Corporation. 

Powcs and 
Cunc~ions of 
rhc 
Municipal 
Sccrcrary. 

Exccuiion or 
works. 



[West Bcn. Act I 

(Prrrr Il.-Currs~irrr~iu~~ o~rd Gu~~rnrt?~c~rf.--Cl~crp~er IV.--Po~i~ela 
rrt~rlfzracrio~rs U I  rlrc ~rr~tr~icipol otrrboriries nrrd the rfficcrs of 

111 e Curporutioa.- F, Wur$s ntrrl Con1 r(~lcrs. -Secriotrs 35.) 

[(a) (fie Municipal Con~missioner, ilthe amount does not excccd 
fivc laklls of rupees, 

l(b) the Mayor-in+Council, i f  the amoun! exceeds five lakhs of 
rupees bul does no[ cxceed f i h y  lakhs of rupecs, and 

(c) tlieCorporalion. i f  the amount excccds ?[one crore of rupees.] 
(2) I n  respect of an esriniarc for any oilier irem of expenditure, the 

Municipal Commissioner, thc Mayor-in-Council and the Corporation 
shall rcspeciively be the sanctioning aulhoriry i n  respcct of ihc zlnlount 
mcniioned in c1;lusc (a), clausc (b) and ciause (c)  or  sub-seclion (I). 

Conlrdc~x. 45. (1) Subjecr 10 the orher provisions or [his Acl, Lhe Corporalion 
may en~er into and executeall such contracts as j l  may considernecessary 
or expedient under. or for any of the purposes of, Ihis Act. 

(2) Wilh rcspecl lo any conlrict under sub-sec~ion (1), Ihe following 
provisions shalt havc cffecr- 

(a) evcry conrracl shall beexecurcd on behalf of rheCorporalion 
by [he Municipal Co~n~nissioner or such other orficer or thc 
Corporation as lhc Mayor-in-Council may direcI or aul l~orisc 
from Lime to timc; 

(b) no such conrr;xi which under thc provisions of [his h c ~  
cannotbecnlered inlo wirhoul the approval or sanction of any 
authorily ororficerunderrhis Act shall becnteredinro by any 
oflicerrzfcrred to in clause (a) until and unlesssuch approval 
or sanciion has k e n  duly obraincd; 

(c) no conlract involving an expcndilurc cxceeding ten thousand 
rupees or such higher nrnouul as [he Mayor-in-Council 
may f ix  shall lx entered inlo by any ollicer rebred ro in 
clause (a) u~lless the samc has becn previously approved by 
the Mayor-in-Council; 

(d) every conlracl involving an c ~ ~ e t ~ d i t u r e  exceeding two 
Ihousand rupees bul no1 cxceeding ten thousand rupees or 
such higher amounl as may be fixed under clause (c) enlered 
into by an officer referred l o  in clause (a) shall bc reporied by 
such officer l o  the Mayor-in-Council within one month of 
such conlracr. . 

'Thc pmpstd  arncndrncnh, cnactcd by s. 9 o i  ihe Calcuun Municipai Carponlion 
(Amcndmcn~) Act, 1996 (WESI Bcn. Act VIoT 1996). ioclnusc~ b) and(b)ofsubscc~ion ( I )  
olscclinn 43 n l  the original Act arc noi conrut. lhosc a r n c n d ~ n v n ~  wcrc pcrhaps made in 
ordcr lo sukrilurc thc w m g  amcndmenK promulgnled. thmugh inaduefl.mcc, by h c  
CaIc\~rlaMunicipll Corpon~ion (Amcndmcnl)Ordinancc, 1995(\Vesr Bcn. Ord-IIIof 1995) 
which hwc no pncdcai rclcv.mcc m no nrncndrncnt pmrnulgalcd by an odinancc t a n  bc 
incorpor~~,cd in an ACI. 

Howcvcr, cnnclrncnu: madc by lhc above amcndmcnl Acr lo scclion 44 n i q  k avoidcd 
kecping uninlcrrup~ed rhc original sct of words on which mcndmenu were made. 

T h c  words within thc squwc bncliels wcrc subrti~u~cd Tor thc wo& '5riy Iakhs or 
rupees." by s. 4 o l  the Calcut~a Municip~l  Corporation (An~cndmcnl) Act, 1997 (\Vcsl Den. 
ACI XXVI uf IY97), 
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46. (1) The manner of execution of conlracrs undcr h i s  Act shall be Manncr or 

delermined by regulalions. cxcculinn or 
conlmcis. 

(2) No conlracr which is nor enrered into in accordance will1 the 
provisions of this Act or any regulalion made ~hcrcundcr shall be binding 
on the Corporation. 

47. Save as orherwise provided in  this Act, the cxercise of ally power Ekcrcisc or 
or the performance of any func~ion conlencd or imposed upon the 

~~~~~~c 
Corporarion or any olher municipal aulhori~y or thc Municipal orrtlncli~ns 
Commissioner by or undcr [his Acl, which will involve an expendirurc, i: 
shall be subjecr lo the rollowing condidons- 

(a) such expendi~ure, in  so far as il is incumcd in the year in which 
such power is exercised or such runc~ion is pcrlormed, shalt 
be providcd Tor undcr the budge[-gran~ for that ycnr, and 

(b) i f  Lhe exercise of such polvcr or Lhe performance of such 
Cuac(ion in J. year involves. or is likely ro involve, an 
e x ~ n d i t u r e  for any period: or a1 any time, nrrer Lhe close of 
rhcsaid ycar, such cxpendirure shall nor be incurred withour 
[he s;mction of thc Corpor;ltion. 

48. (1)  The Corporation may by resalulion delegale, subject ro such Dclcg;l(ion I 
conditions a s  may be specified in the rrsolution, any of irs powers or O r p w C n  I 

I 
and 

functions to  he Mayor-in-Council. iunc~ions. 

- (2) The Mayor-in-Council may by order delegale. subjccl to such . . .  

co~ldirions as may be spccificd in thc order, any of i u  powers or functions . . .. . 

lo [he Mayor or to the Municipal Commissioner. 
(3) Subjecl lo such sranding orders ns may be made by the Mayor-in- 

Council in this behalf,- 
(a) the Mayor may by order delegnre, subjecl ro sucli condirions 

us may be specified in Lhe order, any or  his powers or 
runctions ro lhc Dcpury Mayor or  [he Municipal 
Commissioner: 

(h) the Municipal Commissioner may by order delegare, subjecl 
to such condirioos as may be specified in the order, any of his 
powers or I'uncrions I[, including the powcrs or functions 
under scction 397, sub-sec~ion ( I )  of seclion 400 and sub- 
section (1) or  seclion 41 I,] to any orher olficcr or any 

enlployee 4f Ihe Corporalion; and 

"Ilic w o r k  figurcs and bnckcrs williin llic squaw hraclicls wcrc inscned by s. 10 oflhc 
Cal ru~ la  Municipal C o r p n r ~ ~ i o n  (Amcndmcnl) ACI. 1996 (\Val 13cn. Acl Vl or 1996). 
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Tlre Kolkara MI~T;L'~PuJ Corl~orcrtio~i Act, 1980. I 
[Wed Ben. Act ! 

(PUI-I [I.-Cotis~irrrtiurr a11i Go~lenrrrretir.-Cl~nprcr IV.-Powers R I I ~  

J~ttc!iot~s  oft)^^ ~t r~ t t~ ic ip f~ !  ni~rl~flrirics Q I I ~  111c o f i c ~ r s  of tiw 
Corporat iu11.4 .  Ge11eroi.-4ccrion 49--Cf1rrpter V.-Elecriort 

of Corrt~ci1lors.-A, Frepurariotl of clcclor-a1 roll 
atrd q ~ r a l i ~ c a ~ i u t ~ s  of eleclors urrd Cfl~rrlcillors, err.- 

Sectiotu 50-53.) 

(4) Notwi~hslanding anylhing contai t led in this secrion, theMayor-in- 
Council, the Mayor, [he Municipal Commissioner, or the other olficer 
refemcd io in clausc (c) of sub-secrion (31, shall no1 dclegate- 

(a) any of its or hia powers or [unctions delegated ro i t  or him 
under this seclion, or 

(b) such of irs or his powcrs or iunclions as may be prescribed. 

49. If any doub~ ;Irises as Lo wllelher any paniculaf power or func t ion  

apperiains to any rnut~icipal aulhori~y or the Municipal Commissioner, the 
Mayor shall rclcr the matler to thc Srate Govcmmei~t and the decision 
lhzreon of 1l1e Slate Goven~n~ent shdl be final. 

CHAPTER v 
Election of Councillors * * 

35 .  The superintendence, direcrion and cnnrrol of [he prcparalion of 
electoral mlls for, and [he conducr of, all eleclions 10 the Corporadon shall 
vesr in Lhe State Eleclion Commission. 

51. [Disqrralficndo~~sjo~~ rcgisirufio~~ ill electors! roll.-Ottiit~ed by 
s. 4(6)(c) of llre Wesr Berrgal Mraiicipal Corporarion Lcrivs {Third 
Attrc~td~tteni) Act. 199$ (Wesr Bsr. Acr XXXVl  of 1994J.l 

52. [Nu persoti lo be rqisfered i11 ~ h c  clccroral rollJorm~ore iharr olre 
C O J I . F I ~ ~ I I C I I ~ - ~  or fur R I I J  C O I I S I I ' I ~ I E I I C ~  IIIOTL' tllan once.-Otrrilted, ibid.] 

53. [The arr~llvriry by 1a4ot11 eiccturul roll sfroll bcpreparcdor revised 
atrd ifs staff-Ot~rirrerl, ibid.] 

'The words, in  ~ h c  heading. "and Aldcnncn" wcrc orn11rcd by s. 4(6)(;1) o f  thc Wcs~ 
Rcngal Municipal Corpon~ion LAWS (Third Arncnd~ncnl) Acl. 1993 (We41 Rer~. Acl XXXVI 
of 1994). 

3 l w  \word-, ~r - i~h in  tllc squur b r ~ c k c ~  wcrcsubsl~~ ulcd ford~c rvonls "elcc~ors, Cu~~rrcillors 
nndAlrlrntt<,~~, PIC." by s. 5(1) of!tlc Calcutt~ Municipal Corpnl ion (Alncndrncnr) Act. 
1997 (Wcst Bcn, ACI XXVl or 1997). 

'Scc~ion 50 ww subs~i~utcd rnr thc prcvior~s scclion by s. 4(6)(b) uT rhc \Vcsr Dcngal 
Municipal Corponlion h w s  (Third Amcndrncn~) ACI, 1994 (WCSI Ben. ACI XXXVI  or 
1994). Prior lo this subs~itution Ihcrc nccuncd following chnngcs in  thc original seclion, 
na.mcly:- 

( i )  a proviso w.u addcdby s. 5 or thc Cnlculra Municip~l  Corpor~~ion (Amtndmcnr) 
Acr, 1983 ( W u l  Bcn. ACI XXXlI  or 19R3), 2nd the samc was la~cr subs~itutcd by 
s. 2 olrhc Calcultn Municipd Corporiuion (Sccond An~cndmcn~) ACI, 1989 (\YCSI 
Bcn. Acl XXXI 01 1989). 



Thr Kolknrn Mrrrricipu/ Corporarioti Act, 1980. 

. (Par[ 11.-Cnn.rti~lr~ion and Gov~~nu~lcnl.-Chuprt~r V.-Electiurl 
uf Currrrcil1ors.-A. Preparcr~ior~ of elec!oml roll 

nl~d q r m l i ~ r i o n s  UJ  elector.^ atld Coroicillors, err.-- 
Scctions 54-61.) 

54. [Cotlditiotu of regi.~rra~iorr.-On~irted, ibid. J 

56. [Prcpamrioa, revi.~in)l aadcorrucrio~~ ofelecrol-rrl roll.--0111itrcB 
ibid] 

57. [Apped-Oi~~irred. ibid.] 

58. [Bar lojrrrisdicri~~r of civil corrrr.-Ortritlcd, ibid] 

61. (1) A person shall not be qualified * * * for being a member 
of any committee of h e  Corporalion iT he- 

(a) has been adjudged by a compelenr court lo b e  of unsound 
mind; or 

(b) has voluntariIy acquired lhc ci~izenship of u foreign Slate; 
or 

(c) is under Iwenly-one years of age; or 

(d) is an undischarged insolvenl: or 
(e) being a dischuged insolvenr has no\ obtained from h e  courr 

a cenificale [ha[ his insolvency was caused by misforrune 
without any misconducl on his pa?; or 

(fj holds an office ofprofil under the Corpom~ion or is a plumber 
or a building archilect or a building surveyor licensed under 
this Acr: or 

(g) is thcchairman or a memberor an officer oremployccof the 
Municipal Service Commission; or 

-(h) is [he Chairman or a member of the Municipal Assessmcnl 
Tribunal Consritutcd under section 189; or 

(i) is [he Chairman or an Assessar of a Tribunal Conslilutcd 
under secrion 4 15 Tor hearing appeals as provided ir~ this Acl; 
or 

Gencral 
disqualitica- 
lions lor 
bcing a 
I *  . * 
mcmbcr of ! 
any 
Comrnii~cc. 

'The \vorrl$, in h e  marginal nole, "Councillor or Aldcnnan or" wcrc omitrcd by s. 
4(6)(d)(i) urrhe We51 BcngaI Municipal Corpanrion Laws (Third Amcndrnen~) Act, 1991 
(Wcrt Ren. ACI XXXVI or I W3), 

Thc*cords "lorbcingcl~crcdaCounciIloror Aldcnnan rlr"rr.crco~ni~rcd by ~.3(6)(d)(ii), 
ihid. 
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(j) is [he Presidenl of the Tribunal of  he Board oFTrustees for 
the lmprov~nicnt or'[ Kolka~a] oran Assessor ofthat Tribunal 
or a Judge of the Coun of Small Causes of '[Kolkaraj or a 
Municipal Magistrale, or is actins in any of  those capaciries: 
or  

(I;) has, dirccrly or indireclly, by himselr or by his parlncr or 
employcr or any cmploycc, any sharz or intcrcst in  any 
conlracl or cmploy~nent wi~li. by, or on behalf of lhe 
Corporation; or  

( I )  fails ro pay any arrearsofany kind duc by him, otherwiselhan 
as a truslez or an excculor, to !he Corporation within rhrcc 
monrhs a f~c r  a special nolice in tl~is behnlr has bcen served 
upon him; or 

(m) has no1 paid any sum cerlified by thc audilors lo be due rro~n 
him in a cerlifica~c whicli has 1101 been sct aside under this 
Act, or. i f  sucli cerrificare has been modified, has nolpaid [he 
sum shown io be duc from him i n  the modified ccrlifica~e; or 

(n) has been convic~ed by any caurl and scnrcnced to imprison- 
men1 for an offence involving moral turpitude and punishrtblc 
widl imprisonmcnr ror a pcriod of no1 less than six monrhs; 
or 

(0 )  has been convicted by any cant[ of an offence under 
Chaptcr IXA of  the Indian Penal Codc, punishable with 45nr 1860. 
irnprisonmenl or 11ns beer) round in a proceeding undcr 
seaion75 or  this Act to have cornmilred a corrupt practice 
wilhin the meaning of this Acl; or 

(p) being a candidate forelecrion as Councillor under \his Act ar 
an eleclion agenr or such candidate has failed ID lodgc any 
prcscribcd rcrurn of election expenses,or has lodged a reiurn 
which is found, eilher by !he Chid Judge or the C o u r ~  of 
Smnll Cause of '[Kolknta] in n proceeding undcr section 75 
of this Act or by a Judicial Magislrate in a proceeding. ro be 
false in any marcrial pnnicuIar: 

Providcd thnl- 
( i )   he disqualificntion under clausc (c) shall cease a1 the 

end of sis years arrer discharge; 
(ii) [he disqunlificniions undcr clause (n) shall ucase al rhe 

end of six years aRrr the cxpiry of the period of 
imprisonment; 

(iii) the djsqualilicarion under clause (0) shall cease at the 
end 01 six y c a s  alicr !he date of conviction or finding, 
ns !hc casc may be; 





T f ~ c  Kolkara M~uriuipfll Corporatiu~i Act, 1990. 

[West Bcn. Acl ! 
(Parr i l . -Cat~.~l i l~rf i~~t~ atld Gol~en~rrtet~f.-Cl~apter V.-Elec~ion 

of Corrt~cillar.~.-A. Prepara~ion 01 electoral roil 
orrrl qiroli$cutior~s of clccror.~ ar~d Co~mcillors, elc.- 

Section 61A.3 

Provided rurtltrr rhai at1 clccled Councillor '[referred to 
i n  sub-clnusc ( iA ) ,  or sub-clausc (ii), of clause (a)] shall nol, 
on the compctcnt aulhorily being salisfied in this behalf, bc 
declared to be disqualified, if- 

(a) the aclion of such Councillor was taken on obtaining 
prior permission of, or wasconducred by, such recognised 
polilical parly, or 

(b) such Councillorclaims lhat he andany otherCouncillors. 
who are the members, orsuch recognised political party, 
cons~ilule in [he Corporation a group representing a 
raclian consisting ol not less than one-third or Ihe roral 
number of CouncilIors selup by such recognised polit icaI 
pariy in the Corponrion and that all the Councillors 
consliluting such group have voluntarily given up their 
membership of such recognised polilical part, or 

(c) the former recognised political parly of the Councillor 
merges with anorher recognised political pany. and he 
claims ihar he and the other members of his Formcr 
recognised polilical party- 

(j) have become members of such olber recognised 
polirical parly or of a new recognised political party 
formed out of merger, as h e  case may be, or 

(ii) have not accepted the merger, and from the rime or 
such merger, he and such othcr Councillors 
constituring not less ~ h a n  one-lhird of Ihe total 
number of Councillors set up by the former 
recognised poliBcal parly in (he Carporition, have 
oped to rcmain members of rhe fornier recognised 
poli~icaI parly or have formed n ncw recognised 
political pafly. 

(2) On being declxcd to be disqualified under sub-section (I), a 
Couucjllor shall, subjecr to lhe provisions of sub-seclian (121, sland 
removed rrom [he Corporalion from the dale of such declaration. 

(3) As soon as may be wilhin one month horn Lhc date of the lirsl 
meeling of ~ h c  ~ o r ~ o r i ~ i o n  or within one month horn the date on which 
this section comcs inlo force, as thc case may be. the elected Councillors 

'Thc iords, figurcs, lc~tcrs and bmckcl~ within thc rqunrc brackets \vcm subs~i~u~cd for 
tlic tvurds, figurcs, lc~rcr and bmckcts "rckrred to in sub-clause ( i i )  or clause (a)" by 
5,  3(1)(b)(ii) of the Cnlculla MunicipJ Corponrinn (Arncndmenr) Act, 2000 (Wcs~ Ben. 
Act XXlllo12000). 



Tile Kolkara Mir~licil>al Corpornrio~~ Act, 1980. 

(Purr 11.--Consrirrr~iot~ and Go~~~rrrt~~etr~.-CI~up~er V.-Elecriorl 
oJ Corrnci1lorx.-A, Prcpumriotl of clcc~oral roll 

a d  qrialfl~~c~riot~s 01 electors utrd Cori~rcillors, err.-- 
Secrior~ 6 lA . )  

sel up by Ihe recogniscd polilical partics shall, by adop~ing n rcsolution. 
sclcclone Councillor from arnongsl themselves LO bc the Leader and such 
Leader shnll, williin fillecn days from the dare of such seleclion. rurnish 
lo the competent aulhorily refemcd to i l l  sub-scclion (1)- 

(i) a copy of the resolution, 

(ii) a signed slalernenL conlaining thc names. addresses and 
constilucncies of llimself and other Councillors sel up by 
such recognised polilical pw~y, and 

(iii) n copy of a sct of rules and regulalions, i f  any, by whatever 
name called. of such recogniscd poli~ical parly: 

Provided that an office-bearer may also hold the office of 
thc Leader: 

Provided further thar Ihe campelen1 authority shnll not 
rciuse 10 accept, ar 10 rely on. thcdocumenrs Iurnished by the 
Lender merely on h e  ground h a 1  h e  resolution selecring the 
Leader was no1 adopled wilhin one month from (hedale orlhc 
first meeling of the Corporation orwithin one month from the 
date on which this seclion comes into rorce, as Ihe case may 
bc, or Ihar the documents as aroresaid wcre nor furnished 10 
him within Fir~een days from the dale of such seleclion. 

(4) Where therc is only one elcctcd Councillor s e ~  up by a recogniscd 
political party in a Corporation, he shall rurrlish the documents referred lo 
in sub-section (3) in relalion io himsclr: 

Provided that iu ~heevcnt ofany increase in  the number olCouncilIors 
who are the member; of such recognised political party, the provisions of 
sub-seclion (3) shall apply as i f  the first meeting of the Corporalion was 
held or his section came jrno rorce, as lhe casc may be, on [he dare on 
which such increase took place. 

( 5 )  A Councillor no1 beIonging ro any rccognised political parly shall 
furnish a slaremcnt to ~hnr eficcl to the competent aulhority within one 
rnonrh fram [he datc of the firsr mceting of lhe Corporalion. 

(6) In [he evcnt of any changc ofthe informarion Iurnihed undcr sub- 
section (3), sub-scction (4) or sub-section ( 5 ) ,  thc Leader ortheCounciIlor, 
as the case may be, shall, as soon as may be within fiFreen days lorn the 
dare of such change, f h i s h  in  writing such change of inromation lo Ihc 
competent authoriry. 

(7) The Lender refeired lo i n  sub-section (3), who is a rncmber of a 
recognised political pmy. may a1 any lime Lle a peljlion endorscd by the 
General Secrelary, or, ifthere is no General Secretary. thc Secretary. ofthe 



The KnIIicrru M l o ~ i c i l ~ n l  Corpurrrtioti A cr, 1980. 

[West Ben. Act 

(Purr 1l.-Cotistirrrfiu~i arrd Gn~~er /~rr rcr~~. - -Ci~up~er  V.-EIrctiot~ 
oJ Co~u~cillors. -A. Prcparuriotr of elecrurrtl roll 

ar~d ~ I I U / $ C ~ ~ ~ ~ # H . F  OJ ckclor.~ flrllf CUI I I IC~~ /O~S,  eft.-- 

Secliotl GlA.) 

dis~ricr unil of such rccognised poliiical parly to the compclcnl aulhorily, 
stating that- 

(a) one or more Councillors who are the members of such 
recoghised poljlicnl parly have- 
( i )  volun~arily given up his or thcir membership of  sucli 

rccognised polirical parly, or 
'(A) joined anolhcr recogniscd polilical parry, nr 

(ii) have exercised the voling righr contrary lo rhc manner of 
voting or  thc majoriry o r  [he Councillors ser up by such 

rccognised political party in [he Corporarian, or 
(b) the Councillor referred to in sub-sccrion (4) has voluntarily 

given up his membershipof the recognised poIirical pur~y rhal 
ser him up. or 

(c) thc Councillor rcferred lo in sub-sec~ion ( 5 )  has joined a 
reco_eniscd polilical party on [hc cxpiry or  six months horn 
the date oTclecrio~~, and [hat such Councillor or Councillors 
should be declared to be disqualified under sub-secrion ( 1 )  
; i r d  should be rcmoved from lhe Corporalion. 

' 

(8) Evcry petition refcrred to in sub-scclion (7)-- 
(a) shall conrdn a concise sraremcnt of the malerial facts on 

which thc petilioller relies, and 
(b) shall be accompanied by copiesofrhedocumenraryevidence, 

ifany, on which thc petitio~~errclies and, where the petilioncr 
relies on any informalion furnished ro him by any pcrson or 
persons, a slatcmcnt conlaining lhe mmcs and addresses o f  
such person or pcrsons and thc gist or such informalion as 
furnished by such pcrson or each of  such persons. 

(9) On rcceipt of the pctition referrcd ra in sub-secrion (7). the 
compelenl aulhoriry shall, as soon as possiblc within six wceks from thc 
dalc of the Kceipls of such perition, proceed lo make an enquiry to sarisfy 
himself, among others, ns I+- 

(a) ihe c o ~ n ~ n o n  decision i n  regard to (lie manner of vo~ing lo bc 
exercised by Ihe majari~y of the Couricillors ser up by the 
recognised political party, and 

(b) whclher the Councitlor or Couocillors, againsl whom such 
peridon is filed, exercised [he vo~ing Fight in n meeting of rhe 
Corporation conlrary lo such manner or  varing. 

- -- - 

'Sub-clausc (iA) rvns inscncd by 5. 3(2) a( the Cnlcur~a Municipal Corporation 
(Amcndnicnk) ACI, 2000 (IVcsr Bcn. ACI XXll l  111 2000). 



T f ~ e  Knlkaln M.lunicil~al Curporarion Acr, 1980. 

(Part I!.-Cu~isrirrtiio~i rrr~d Gm~er1lrrr~.ric.-C11a~1~er V-Elrctiotr 
of Corrrrcillors.-A. Preparn~iotr oJ clerroru/ rulr 

a~ld  q ~ r a l ~ ~ c a f i o r ~ s  of electors a~ld Corr~rcil~urr, ctc.- 
Sec~ioti 61A.) 

(10) For the purpose of enquiry undcr sub-secrion (9), the cornpcrent 
authoriry may summon such mcmbcrs of the recognised polilical party or 
other persons, and may require such signcd stalemen1 from, and produc~ion 
OF such documenu and records by, the members or olhcr persons as 
aforesaid, as he may deem necessary. 

(1 1) As soon as possible rvjrl~in eight weeks from thedare orrcceipr of 
thepelilion referred ro in sub-seclioo (7), the compe~cnt authoriry shnll, in 
consideration of [he stalements, documenls and rccords belorc it,- 

(a) rejcct [he petition, or 

(b) admil [he peli tion wholly or in pan and dccl are any member 
or rnetnbersorsuch recognised political parly lo bedisqudilicd 
under sub-section (1) for being Councillor or CounciIlors o r  
the Corporation. 

(12) Any Councillor declareddisqualilicd under sub-section (1) or the 
Leader or thc recognised political pany refcrrcd ro in sub-sec~ion (71, if 
aggrieved by the decision of the compelen1 aurhorily, may, within thirty 
days from lhc dale of the ordcr, appeal ro such aulllorily as the Slatc 
Govcmment may appoinr jn h i s  behalf and, thercupon. the au~horiry so 
appointed may slay [he operation or thc order till Lhe diqosal of the appeal 
and may, after giving nolice o r  h e  appeal 10 the cornpelen1 aulhoriry. and 
afrer giving lhe appcllnnt and the opposite parties and opportuniiy o f being 
heard,set ;~~ideorconfirm hc orderordeclareany Councilloror Councillors 
lo be disqualified under, and in  riccordnnce with ~ h c  provisions of, sub- 
sec~ion (1) and,upon such declaration, thc Councillor or Councillors shall 
stand removed from the Corporation. 

(13) Theorder passed by [he aulhori[y referred to in sub-seclion ( 1  2)  on 
the appeal shnll be final. 

(14) Nolwilhs~onding anylhjng 10   he con wary conhined in this Acl or 
in any other law for the time being in force, no cour~  shnll have any 
jurisdiction in respect of any matter arising out of a Councillor beins 
declared LO be disqualified under sub-section (1) for being a Councillor. 

E.~plana~i~~.-For Ihe purposes or this section, an elecled Councillor 
shall be decrned to be set up by a recoguised polilicat pafly i f  he has 
contcsted eleciion with rhc symbol reservcd for such rccognised potitical 
parly or if he has conlesled election wilh i! free symbol and joins a 
recognised political parly and furnishes a declxa~ion 10 that erfec~ to [he 
cornpctenl authorily belore the expiry of six monlhs from tht: date of 
"l""l;n* 
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[West Ben. Act 1 

62. [Nomi~ariorr of carrdida1es.-O~~iirrcd by .T- 4(6)(e) of rile West 
Bengul Murricipul Corporariotr Laws (TlrirdAn~errdttret~r) Act, I994 (West 
Bet/. AH X X X V I  oJ 19911.1 

63. [Dcposi~ of fees atzrl ~virhdra~vul of cat~dirlu~~rre.-Ot~~i~~cd, ibi(l.] 

65. [Pracedlrre U I  elecliorr-Onlitted, ibid.] 

66. [S~atc Ga~ferrlrrretrr lo 1~1akc rrrles, rcprding rlre corrdrrct of 
elcc~io~l.-Osrirte ibid.] 

67. [Di.rqvoli~cu~io~~Jor bei~lg elcctiu~t agent.-On~irtcd, ibid.] 

68. [Revocatiot~ of Aypoi~rt~~~erlr o j  e~ecriotr agent.-Onlined, ibid. 

69. [Renmr of ckction e.rperrser.-01)rirred ibid.] 

70. IAccorttrts of election 0gents.-Dttfitted, ibid.] 

72. [Adjorrnlmetri of poll it1 etl~ergsacies.-Or~~ilttd, ibid.] 

73. [Fresh poll 01 rIie caseofluss, etc. ofbnllot boxes.-Onrirred, ibid.] 

75.  [Elecriort pcririotrs.-0rrrillerl, ibid.] 

76. [Er~qrriry by Cliief Jrrdge. -Onlitled, ibid. ] 

77. [Grolmcis for declaring C I E C I I O I ~  _ l ~  be vo~d.-O~~ii tr~~d,  ibid. ] 

78. [Dispute us lso the validiry of eleelion oJA1dcmren.-O~~~itted, 
ibid.] 



(Purr 11.-Cflturit~~tiu~r arrd Goverrz~rre~~r.-Cl~apter V.-Elecriorr 
of Cu~urt-il1ors.-C. Disl~ure as lo validity o/ 

~1eniotl.-Secriori 79-82.) 

C .  Disprrlc as lo validity of eleclioa 

79. Every person who is aCouncillor?* * *shall, before taking his seat Oa111s of 
allcgiuncc 10 

a1 a meeting or the Corp~ratiori, rnake and subscribe before a person 10 be b, rnken by 
nomina~ed by Ihe Stale Government in  his behalf an oalh or affirmalion 2:\ci11(1m 
of his allegiance to thc Conslitution of India in h e  followjng liom:- 

LA-B., beinga Councillor3* * * olthe'[Kolkiltal Municipal 
Corporation, do solemnly swe~rlsolernnly affirm l h a ~  I will 

bear true faith and allcgiancc to Ihe Consrilution of India as 
by law eslablished and [hat 1 will faithfully discharge h e  

duties upon which I am about lo enler. 

80. IZ any difficully arises as la the prepamlion, publicaiion or PO,~,C~ ~r 
thc Srare revision or the first elecuoral roll ror election or Councillors ro ihc GovEmmen, 

Corporation or [he holding of [he firsr general election ahcr thc in I f i P C C l  

uf fir51 
commencement of this Act, [he State Government may by order authorise clcciion. 

- any rnatler or thing ro be done which appears lo i t  10 be necessary for the 
proper preparation, publicalion or revision of such roll. or Tor [he proper 
holding of the election. 

81. 6(1) Subject to [he provisions of seclion 83, a Councillor shall 'Tcrm or 
arficc or 

hold office for a [ e m  of five years from the dav appointed for the first c ~ u n c i l l ~ ~ f i  
5* v *, 

meeting of the Corporarion under section 95 and no longer. 

(2) A Council tor 7* * * may, at any time. by giving notice in writing 
to [he Chairman, resign his office and such resignation shall lake effecr 
horn such date as may be specified in the notice or, if  no such dale i s  

specilicd, from [he dale of its receipl by the Chairman. 

\'t.sl Br11gn1 Municipal Corpflrrrtion h r v s  (TlrirdAnre~rdrrrarr) Acr, 1994 

l Wesl Bcrr. A cr XXXVI of 1994). ] 

'Thc w ~ r d s ,  in thc ~nuginal norc. "and Aldcrn~cn" wcrc ornirkd by s. 4(6)(l)(i) or rhc 
Wcsl Bcngal Municipal Corponlion (Third Arncnd~ncnl) Acl, 1994 (Wat Bcn. Acl 
XXXVI  of 1994). 

The words "or an Alderman" wcrc ornitled by s. J(B)(fj(ii), ibid. 
T h c  words "Ian Alderman" wcrc omiued by s. 4(6)(l)(iii), Bid. 
'Scc Fool-nutc 2 on p a g  573. ante. 
'Thc w o h ,  in !he marginal note. "and Aldcrmcn" wcrc omiucd by s, 4(6)(g)(i), ibid. 
nSub-sccli~n ( I )  was substilultd lor lhc original sub-scc~ion by s.4(6)(g)(ii), ibid. 
T h c  words "or an Alderman" wcrc omiltcd by r. 4(6llr)(iii). ibid. 



[West Bcn. Act I 

Casual '83. (1) When  lie seal of an clcc~cd rriember becomes vacant or is 
v;~cilncics. declared vacant or his cleclion l o  the Corporalion i sdec l~cd  void, the Slate 

Eleclion Commission shall by nolificn~ion c i~ l l  upon the consli~uency from 
which he was elec~ed 10 thc Corporarion, LO clccl a penoo for thc purpose 
of iilIing [he vacancy cnuscd by the reason o i  the sear as nrorcsaid 
becoming vacant or bcing declafed vncanl or his election LF aforesaid 
being declared void, as Ihc casc may be, before such dale as may be 
speciLcd in the noiification, and rhc provisions of any law thar ~ h c  SIZI~C 
Legislalure may make will1 respeci lo all lnauers rclaling ro. or in 
connection with, elections Lo the Municipali~ies, shall, as Tar as nlay be. 
apply lo such elecrion. 

(2) A person so elzc~ed shall. subjecr lo ~ h c  other provisions or lhis 
Acl. hold officc Tor the uiiexpired porrion of the [ e m  of  office of his 
predccessor. 

Erp1uria1ion.-The word "Municipalily" shall have the mcnning 
assigned to it in clause (e) of secrion 2 U p  of [he Consrilution of India. 

84. [GerrcruI clec1inn.-0/)1it1ci by s. 4(6)(j) 01 rlte Wesr BcnguI 
M~micipal Corpom~iur~ Laws (Third Arrrcrrrjtner~i) Act, 1994 (We.~f Ben. 
Acl XXXVl of 1991).] 

85. [Rer]rrisiriorri~~gofpret~~i.~ee, vchiclcs, e~c.  forelec~iorrp~r~ose.~.- 
Ot~irted, ibid.] 

86. [Paytrrvrrt o~con~pensation.-O~~ri~r~cl, ibid,] 

88. [ P o v ~ r ~  of enfry irt/o nnd inspec~iol~ u~pr~~rnixes,  eic.-Otnirred 
ibid] 

89. [Evicriotl fro111 rcqrtisirio~redpr~~~~ises.-Otn~irred, ibid.] 

90. [Release ~Jprr~~r l isesfro~~~ reqrrisiriorr.-Otrritlcrl, i b id  1 

'Scccicrn 83 w a ~  subslirurcd Tor rhl: original scclion by s. 4(6)(i) or [he IVcsr Bcngal 
Municipal Corpora~ion L w s  ['ISlird Amcndnicnl) Acr. 1991 (Wwr Bcn, Acr XXXVl o f  
1994). Prior ro this subsri~u~ion ihc word "CouncilIors" subsrilu~ed Tor rhl: word 
"mcmbcn"iosub-scclion(1 )oiorigin;llsecrion bys.5arthcCalcu1raMunicipaICo~m1ion 
(Amcndmcnl) Act. 1988 (Wc51 Bcn, Act XXI o t  19W. 



The KulX-crra Murr icipnl Corporrrtiotl Act. 1 980. 

CHAPTER VI 

93. (1) The Chairman shall at the begitlning of each calendar ycor 
nominarc from nrnongsr [he elecled members of  [he Corporarion ;I pancl or 
not morc lhnn lhree presiding ofliccrs itnd specify a sequence in which any 
one of lhem map preside over [he meerings of the Corporalion in thc 
abscncc or h e  Chairman. 

(2) Amembernomina~ed undcrsub-seclion (1) shall hold office until 
a new panel of prcsidin? orlicers is nominated. 

94. ( 1 )  The Corporatjon shall meel not less Illan once in every monlh 
for thc transaction of business. 

(2) The Chairman may, rvlienever he thinks lit, and shall, upon a 
requisiljon in  writing by not less than lwcniy clcctcd members of the 
Corporation convene a n~ccling of the Corporalion. 

(3) Any meetins may bc adjourncd unlil [he next or any subsequen~ 
date, and an adjourncd mcering may be furlher adjourned in [he Iike 
manner. 

95. The First rnccting of the Corporalion afier a general election shall 
be held as early as possible afier the publicarion l[thereof] and shall be 
convened by the Municipal Secrelary. 

96. A list or business to be transacled aL every meeting of  the 
CorporaLion excepl ar an adjourned meering shdt be sent LO the regisrcrcd 
address of each member of  he Corporation al Icusr scventy-two hours 
before the lime fixed Cor such meeting: and no business shall be broughl 
berorc, or transncled al, any meering other than the business of which 
notice has been so given: 

Provided [ha! any mcmbcr of Ihe Corporation map send or deliver lo 
rheMunicipa1 Sccrerary nolice of any resolulion so as to reach him a! [east 
forty-cight hours beforc h e  rime fixed for the meeting and the Municipal 
Secrelary shall with all possible despatch take steps to circulate such 
resolulion lo every member of [he Corporation in such manner iu he may 
rhink ~ I I .  

Erplnrjn/ioti.-In [his scclion, "registered address" means [he address 
Tor the timc being cntcmd in the regisler of addresses of members of [he 
Corporalion to be mainlained by [he Municipal Secretary. 

Nomination 
u i  3 pant1 or 
prcsidins 
orliccis. 

I 

Firs1 
mccling of 
ihc Corpan- 
lion general 
clcclion. 

Nolicc of 
mccling and 
lisl or  
business. 

'Thc nurd wilhin thc squm bnckcrs was subslilulcd ror khc ivorh and figures "oifhc 
clccrion or Aldcrman undcrscclion 74" by s. 47) of thc \Vcsr Ucngal Municipal Corpontion 
lA?~r.s +Third Amcntlmcnll Acr. 1994 West Rcn. Act XXXVl nT 1994). 



~uoru;;l ror 
tms~cl ion  
of business 
ar a mecling 
of rhc 
Corporalion 
and rnclhod 
or deciding 
ques~ions. 

Prcsiding 
Olliccr or 
a rncc~ing 
or thc 
Corpom~ian. 

Tlrc Kulkara M~rtiicipal Corporation Acl, 1980. [ 
! 

[West Bcn. Act : 

(Purl 11.-Cut~s~inrriot~ arrd Gorenrnre~l~-Cl~np!er VI.-Corrd~tct 
of B~isir~css~-A. Trnrtsacrion oJ Rruizresx by rhe Corpornrion.- 

Secriot~s 97, 98.) 

97. ( 1 )  Thc quorum necessary Tor the lransaclian of business at a 
rnccting of thc Corporalion shall be one-firlh of [he lorn\ numhcr of 
members of the Corporation. 

(2) I T  at any time during a mecting of Lhc Corporation ~herc  is no 
quorum, i~ shall be the duly of the person presidir~g over such mccdng 
either to adjourn rhe meeting or to suspend lhe meeting unlil there is a 
quorum. 

(3) Wherc a rneeling has been adjourned under sub-section (2), [he 
busincss which would havc beeri braugh1 before such mceling shall be 
brought before, and niay be  rans sac led at, an adjourned meeting and no 
quorum shall be nccessary for such an adjourned mceting. 

(4) All: rnancrs requircd lo be decided al a meeting or the Corporation 
shall, save as othenvisc provided in this Acr, be delemined by a majority 
of volcs of the members or [he Corporniion present and voling. 

(5) The voting shalI bc by show of hands provided ihilr the Corpora- 
tion may, subject lo such regulation as may be made by il, rcsolve Ihar any 
quesrion or class of questions shall be decided by sccret ballot. 

(6) At any meeting of the Corporation, unless a poll is demandcd by 
a[ leas1 live membcrs of [he C o ~ o n r i o n .  a declaralion by the Presiding 
Officer of such mee~ing lhat a rcsolurion has been carried or lost in such 
mceting, and an enlry to I hat efrecl in the minutes of h e  proceedings of 
such meeting shall, for the purpose oC lhis Acl, be concIusive evidcflce of 
the Tact t h a ~  such resolulion has been carried or losl, s he case may be. 

(7) IT 31 any meeling of the Corporaiion a poll is demanded on a 
resolution before i[, [he votes of all Ihc membersof  he Corporation presenl 
who desirc to vore shall be lakcn under Lhe direciion of h c  Presiding 
OrIicer of such meeling who shall declare such resoluiion to havc been 
carried or Ion, as lhe case may be, jn accordance with h e  resull of such 
poll. 

98. ( 1 )  The Chairman of, in his absence, a mcmber of the panel of 
Prcsiding Officers nominaled under seclion 93 shall preside a( every 
meeting or the Corporation: 

Provided that whcn a meeting is held to considcr a rnolion for the 
removal orrhechairmnn, the Chairman shall not preside at such rneeljng. 

(2) In the abscnce of Ihe Chairman and all members of the panel of  the 
Presiding Officers as aforesaid from a meeling of Lhc Corporaiion, the 
clccred mcmbers present sh~ilelect from nrnongstthemsclvcsone member 
lo prcside over the mceting. 

(3) The Chairman or [he person presiding over a meeling of \he 
Corporalion shalt have and exercise only a casting vole in all cases of 
equality of votcs. 



The Kolkaru Mrtnicbal Corpora~iorr Acr, 1980. 

99. Norwithstanding anything contained in  seclion 98,- 
(a) at [he first rnccting [or Lhc clecrion of  he Mayor and thc 

Chairman or at any olhcr mccling Tor the election or thc 
Chairman, [he Slale Gavernmenl shalI nominatc an clccled 
member of the Corporation, who is nor a candidale for such 
election, ro preside over  he mee~ing; 

(b) if during the eleclion of [he Mayor or thc Chairman, as thc 
case may be, il apprears rhal there is an equali~y of vores 
bclween any candidates a1 such clccdon and the addi~ion of 
a vore would enlitle one of such candidates lo be elected as 
Mayor or Chairman, as the case may be, hen,  Ll~e person 
presiding ovcr ~ h c  rnccting shall decide belween such 
candidares by 101 ro be drawn in thcir prcscnce and in such 
manner as he may delermine and the candidate on whom the 
la1 falls shall be deemed to have received an addilional vole. 

100. (1) The Presiding Officer OF a rneeling of the Carpontion shall 
preserve order thereat and shall have all [lie powers necess.uy for the 
purpose or prcsenling such ordcr. 

(2) The Presiding Officer or a mecling may direct any Councillor 
I* * *, whose conducl i s  in his opinion grassly disardcrly, to withdraw 
immedia~ely lrorn [he meeting, and every Councillar '* * * so directed 
shall do so Forthwith and shall absent himself during [he remainder 01 the 
meeling. 

(3) IT any Councillor '* * * is ordered ro withdraw a second lime, lhe 
Presiding Officer may warn such CouncilIor I* * * of he action that may 
be taken under this sub-seclion and may suspend such Councillor 3* * * 
from attending the meetings or thc Corporalion for any period nor 
exceeding sixly days and the Councillor '* * * so suspended shall absen~ 
himscli accordingly: 

Provided ha t  the Chairman may at any rime decide h a t  such suspcnsion 
be tcnninated: 

Providcd rurlher that a Councillor 3* * * shall not, so long as he is 
debarred from attending any meeting O F  the Corporation, allend any 
meeling of any commiuee of the Corporation. 

(4) In [he case of grave disorder arising in a meeling, the presiding 
officcr may. if he lhinks necessary so to do, adjourn the meeiing to it date 
specified by him. 

Presiding 
Orficcr or ;l 
rncclin~ lor 
clcc~ion or 
Mayor or 
Chdirrnan. 

Mainlcnancc 
or order ar a 
mccling of 
~ h c  Corpora- , 

lion and 
widtdnwal 
nnd 
suspcnsion 
or 
Councillor 
I& L t 

'Thc words, in themarginal nole."and Alderman" wercornir~cd by s.4(8)(a) o f ~ h c  W c s ~  
Bcngal MunicipalCorpon~ion Lawsmird Amcndmcnl) ACI, 1994 fiVeslBcn. AclXXXVl 
of 1994). 

The words "or Aldirrnan" wcrc ornilled by s, 4(8)(b), ilrid. 
'Thc words "or Aldcrrnan" were ornilled by s. 4(S)(c)(i), ibirl. 
1l l . -  1- - I - -  .L. 11.I .. ....-A - - IvnA I L. . l f O I < . l f ! : >  : L : J  
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[West Bcn. Act 

(Pcrrl !I.-Corutirrrfion ar~ri Govern~r~er~~.-Cl~upter VI.-Co~ld~rct 
of B~~sirrw.-A. Trrrrrsrrcriorr of B~rsitre.~ by rfrc Curporafion.- 

Scct;ons J O I ,  102.) 

101. (1) IT a mcmbcr of the Corporalion has any pecuniary interest, 
direct or indircci, in any cuntrncl or proposed conracl with or employment 
under or olher malter concerning the Corponrion and is present at a 
meeting of the Corporatino ar or a commitlee [hereof at which such 
contracl or employment or other matter is thc subject of condderuon, hc 
shaIl, as soon as practicable after the commencement of such mecling, 
disclose lhc facl, and shall not lake par1 in rhe considcratian or discussion 
of or vole on any qucsrion with respect to such conlraclor employment or 
or her mauer: 

Provided rhnt lhe provisions or [his section shall not appl y to a member 
having inreresi as a me-payer oran inhabitan1 of '[Kolknln] or acoosumer 
of water or l~nvitlg an interes~ in any maltcr relaling lo any civic service ro 
[he public. 

(2) For Lht purpose ofthis section a member shall be treated as having 
indirec~Iy n pecuniary inrcrcsrin acontncloremployrncnt or olher mailer, 

i f  he or his nomineeis a memberoriinycompany or orher body w i ~ h  which 
the contracL is made or is proposed 10 bc made or which has a direcl 
pecuniary interest in the cmployrnenl or olber mauer-under consideralion, 
orifhe isaparlnerin afirmwith rvhich,oris inemploymcn~underaperson 
with whom, the conlracl is made or is proposed to be made. or i f  such firm 
or pcrson has a direcl pecuniary inlerest in the employ men^ or other marler 
under consideralion: 

Provided har- 
{i) the provisions of lhjs sub-scction shall no1 apply 10 a member 

who is a member of, or is in employmenr under, any public 
body; 

(ii) a member shall nor, by reason of his membership of a 
Company or other body, be mated as having any pecuniary 
intcrest in such company or olher body i f  he has no beneficial 
intcrcsL in any shares orslock ofsuch company or  other body. 

(3) In [he case of a member who is married and lives with his spouse, 
the interest of one shall be deemed ror Ihe purpose of  his seciion lo be [he 
inrerest of the other. 

Explrrt~otiotr-For Ihe purposes of this seclion and section 102. 
"company" shall mean any body corporate nnd shall include a firmor olher 
associalion of individuals. 

102. (1) A Councillor '* * * may give to [he Municipal Secre~ary a 
nolice to lhe effect h a t  heor his spousc is a memberora speci Fiedcompany 
or is a partner in a firm or is in !hc cmployment under a specified person, 

'Abet foot-no~c 2 on pagc 573. nrrre. 
T h c  w o k  "or an Aldcnnnn" wcrc om~ucd  by s. 4(91(a) oolrhc W c s ~  Bcngal Municipal 

Cnnxlrarion LAWS rrhird Amcndmcnrl Acr Ir)W (WCEI Rrn Arl XXXVI nF 100111 
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and if any conkact is made or is proposcd to bc made with such company 
or firm or person. such noticc shillt, unlcss attd unlil il is wilhdrawn, be 
deemed to be a sufficien~ disclosurc or his interest in such contract or 
proposed conrracl which may be [he subjecl of considcra~ion at a meeling 
of the Corporarior~ afrer rhe dale of rhc nolice. 

(2) The Municipal Sccrctnry shaIl record in n book to be kzpr for thc 
purpose padcularsorany disclosurc made under sub-scction ( 1 )  of secrion 
101 and of any nolicc givcn under sub-secrion ( 1) of lhis seclion and the 
book shall be open a l  all reasonable hours for the inspccrion of any 
Councillor l *  * *. 

103. (1) Every meeting shall bc open to the public, unlcss a rnajorily Mccling 10 

of [he members of [he Corporation presenr ul ihe rneeling decide by u @it:'ri'y 

rcsolutian, which shall be put by [hc Presiding OTficer c i~her  on his own public. 

molion or at [he request of ally such member without previous discussion, 
lhar any enquiry or delibernlinn pendin: before thc Corponlion shnli bc 
held in private. 

(2) TheCorpontion may make regulalions providirtg Tor rhcildmission 
of strangers ro irs rneeiing and ror the renlovaI by force, ifnecessary, orany 
stnnger Tor internupiing or dislurbjng the proceedings of Ihc meering. 

104. Thc Municipal Com~nissionrr or any other orricer of the Righ lo i  
Municipal Corporation aurhorised by him in wriring in [his behalr may al tend any ,-olnln,s- 

rneeling or the Corporalion or any or  its cornmilrees. sioncr and 
other , -  . 
olficcrs td 

. - 

alrcnd 
mccling of  
C~>rpimrion 
and 
~'ornrnil~ecs. 
CIC. 

105. (1)  A Cauncillor 3* * * may. subjecl to rhe provisions of sub- Right of 
v n c i l l o r  

section (21, ask  he Mayor-in-Council questions on any mauer relating 10 - *  zk 
the adrninistra~ion of [he Corporation or the municipal governmen1 oC qUu'iom. 

, - .  "[Kolkatn] and all such questions shall be addressed lo the Mayor-in- . , 

, ,. . 
Council and shall be answered eirher by the Mayoror by any other mcm bet 
gf llte Mayor-in-Coundl. 

'The word< "or Aldcrnlm" ivcrr omil~cd by s. 4(9)(b), o i  thc W c s ~  Ilcngal Municipal 
Co nlion Laws (Third Amcndmcnr) Acl, 1994 (IVcsr Den. Acr XXXVI 01 1495). 

%c worcls. in ~ h c  nmginnl norc,"and Aldcmlcn" ~ v c n :  orniucd by s. 4(10)(;1), ibid. 
'Thc words "or an Aldctmnn" wcrc orn i~~cd  by 5 .  4(10)(b), ibirl. 
'Scc  MI-n~;c 2 011 pagc 573. mrrc. 
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(2) The righi ro ask a question shall be governed by Lhe following 
condi~ions, namely:- 

(a) not less than seven working days' notice in wiring specirying 
rhc question shall be given to the Municipal Sccrelary; 

(b) no question shall- 
(i) bring in any name or s l a ~ e ~ n e n ~  no1 srriclly necessary 

to make the qucsrion inrclligible, 
(ii) corxain arguments. ironicill expressions, impurarions, 

epithels or deimrrrory srarcmcnls, 
(iii) ask for an expression of apinion or [he solulion of a 

hypothelical proposirioa, 
(iv) ask as to Ihc chamcleror caitduc~oTany pcrson except 

in his official or public cupacily, 
(v) relate ro a nialler which is no1 primarily [he concern of 

rhc Corporalion, 
(vi) makc or imply a charge of a personal character, 

(vii) raise queslions or policy loo large to be deal1 with 
within the lirnils of an answer t o a  ques~ion, 

( v i i i )  rcpcat in substance questions already answered or lo 
which an answer has been refused, 

(ix) ask for information on lrivial malters, 
(x) ordinarily ask for information on matrcrs of  pas1 

hisrary, 
(xi) ask for informalion sel iorlh in  accessible documenrs 

or in ordinary works of reference, 
(xii) raise matters under (he conrrol o fbod ic~  orpersons  no^ 

primarily responsible 10 the Corporalion, 
(xiii) ask for any inrorma~ion on any rnarrer which is under 

adjudication by a court of law. 

(3) The Presiding Officer shall disallow any qucslion which i s ,  i n  his 
opinion, in contravenlion of lhc provisions of sub-src~ion (2). , 

(4) Ifany doubt arises whe~herany queslion is or is  not in conlnvenlion 
of the provisions of sub-scclion (2), rhc matter shall be decided by the 
Presiding Officer, whose dccision shall be Final. 

(5) TheMayor orany other member of the Mayor-in-Council shall not 
be bound lo answer a question i F il a k s  for information which has been 
communicaled to him or io the Mayor-in-Council in conlidence or if, in his 
opinion, i t  cannol be answcrcd wirhoul prcjudice lo the public inleresl. 

(6) Unless orhcrwisc dirccled by [he Presiding Officer orrhe mecling, 
every quesrion shall be answercd nr n mecring of the Corporarion. 



The Kolkata M I ~ I I  icipal Curporafi~~i Act. 1980. 

(Part I!.-Corutirrrrio~z otld G o ~ l c r r ~ ~ ~ l e ~ r r . - Q ~ ~ p ~ e r  V1.-Cot~drrc~ 
of Busitless.-A. Trutlsitcrion of Brr.sbtus by r f~c  Cor/~or-rrrion.- 
Seelions 106, 107.-8. Millrl~es a~rrl prucceriit~gs.-Secrior~ 108.) , .  . 

! '  . . .. 
, . - . - -  - 

106. (1) Any Councillor '* * * lnay give notiue of raising discussion Discwsion 
on a lnalier or urgen! public impoflance lo thc Municipal Secrcrory i!i:fnl 
specifying clearly the maltcr to be raised. nmucrs. 

(2) Such nolicc supporlcd by the signarurcs of nl least two oihcr 
elected mcrnbers shall reach thc Municipal Secrclary a1 lcast forly-eighl 
hours before thedale on which suchdiscussion issought and the Municipal 
Sccrelary shall immediatcl y place i r  bcfore thcchaiman or in his absence. 
any member of the panel of Presiding Officcrs and circulatc the same 
among lhe memhcrs in  such manner as he may 1hi11k f i t .  

(3) The Chnirnlan or, in his abscnce. any member of rhe panel of 
Presiding Officers may admit fordiscussion such t~otice or  nor ices as may 
appear to him to be of surficienl imporlance and allow such time for 
discussion ;IS he may consider appropriale. 

(4) There will be no formal resolu~ion aor voting. 

I 
107. (1) Arry Councillor I* * * !nay ask Tor slalernenl liom [he Asking Tor ! 

Mayor-in-Council on nn urgent matter relating to Lhc administrarion of 111e  or- I 

Corpora~ion or the ~nunicipal government of -'IKoIkita] by givi~ig a nolice in-council. 

lo lhe Municipal Secretary a[ leas1 one hour bcrore Ihc cornmcncemenl of 
the siriing on any day. 

i 
I 

(2) Thc Mayorora memhcroftl~e Mayor-in-Council may either rnakc 
a brief stalcment on the same day or fix n dare Tor [he same. 

(3) Not more than two such marlcrs shall  bc raised at I11e same sitting 
and i n  ihc event or  more than two malicrs being raised, priority shall bc 
given to ~ h c  matters which are, in [he opinion 01 the Chairman or, in his 
absence, 1l1e member or the panel of Presiding Officers, more urgenl and 
import an^. 

. . 
(4) There shall bc no debalc on such statement at the lime j l  i s  made. 

B . Mitt ales dlrd proceedir~gs 

108. (1) Minulcs of each meeting of the Corporalion and a curnmillcc Keeping or 

of ~hcCorporvtian recording Lhcrein B e  names of the mcrnbers present al ~ ' ~ ~ ~ ; ~ ~ ,  
such meeting and the proceedings of each such mceling shall bedrawn up 
and enlered in a book to be kept lor the purpose and shall h laid belorz the 
nexr mee~ing of [he Corporatior! or such committee, as thc case may be, 
and signed a1 such meeting by Lhe Presiding Officer lhercof. 

'Ihc words "or Aldcrrnan" werc o~nillcd by s. ${I 1) or llic Wcsl Bcngal Municipal 
Co nlion h w s  (Third Anicndmcnl) Act, 1991 (Wcsl Bcn. Acl XXXVI o f  1994). 

y h c  words "or Aldcrn~ad' wcre o m i ~ ~ c d  by s.4(12), ;bill. 
'Scc foot-nole 2 on psgc 573, ntllt,. 
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109. Minutes of thc proceedings of each ~nee~ ing  of [he Corpornlion 
shall bc circulared lo nll [he membcrs o i l l ~ e  Corporalion and shall a1 all 
reuso~wble times bc available at rhe olficeof rheCorpwntion for inspecrion 
by :my member or  [he Corporalion, free oTcosl, ;md by any ollrcr pcrson 
on payment 01 such fee 3s [he Corporarion may derer~nine. 

110. ( 1 )  ThcMunicipal Sccre~.uy shall Fonvarrl to lhe Sla~e Governmcnl 
of copy or the tninulcs or the proceedings of each meeling or  the 
Corporalion and ;l Commirree or rhc Corporati011 within n pcriod of ten 
Jays from [lie dale on which tht: minules or  rhc proceedings of such 
mee~ing arc signed undcr secliori 108. 

(2) The Stale Govcmmeut may in any'casc call for a copy or copies of 
any oral[ of lhe papcrs laid before ~ h c  Corporalion orany cornmiltee of [he 
Corporarion and thereupon thc Municipal Secre~ary shall [orward to the 
Srare Gwernmenl a copy or copies of such papcr or papers. 

(31 The Municipnl Sccrelnry shall rorw:ud to 111e Slate Governmcn~, 
a s  soan as may be ilrrcr the expiry of the period referred to in sub-scclion 

.(I),  n copy of [he procccdin~s of  he rncelings or  Ihe Corporation and a 
cornmitree of lIie Corporarioi~. 

I l l .  The State Govcmment may, by rules, provide for such matters, 
nor provided i n  this Acl, relating to the conduct 01' busincss of the 
Corponrion or ofj ls  comrnillccs as il may deem necessary. 

112. ( I )  No nci or proceeding o r  the Corporalion or ;my corn~nil~ee of 
[he Corporu~ion under this Acl sl~all be called in queslion merely on thc 
ground oi- 

(a) rheexislcnceofany vaaincy in, orany defect in ~ h c c o n s ~ i l u ~ o ~ i  
of. the Corporaliun or any commitlee or thc Corporarioti, or 

(b) any n~ernber of the Corporarim having voled or taken part 
in auy proccedings i n  conlravention of [lie provisions o r  
section 101. or 

(c) ally dciccl or irregularily nor aifec~ing the mcrit of any case 
ro which such dcfecrs or irregularity rclnres. 

(7) Every meeling of the Corporation or any comrnitrec or the 
Corpornlion, the minu~cs of the proceedings of which have bccn duly 
signed underseclion 1 OS, shall bc dccnied to have been duly convened and 
to be free from any defecl or irrcgularily. 

'Sub-secricm (2) w ~ s  oln i~~cd  by s, J(13) of ~ l l c  l V c ~ i  Ucngal Municipal Uorponiion Law+ 
(Third Alncnd~ncn~) AC~ .  194.1 (Wcsi Ucn, Acl SXXVl  of 1994). 
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LIX of 198O.l 

CHAPTER VII 

Control 

113. Thc Slare Governmcn~ inay a1 any rirnc rcquirc any municipal poivuror 

authority- rhc (;ovcrn~ncl\~ SIJ~L: 

{a) ro producc any record, correspondence. plan o r  olher ,,,,II r,, 
docu~ncnis, wrords. clc. 

(h) to furnish any rcturn, plan, cstimatc, statcmcnr. :iccl)unls or 
statistics. i ~ n d  

(c) ro Ilrrnisti or obrnin any rcporr, 

and rhcrcupon such authority shall comply wirb such rcquirc~ncnt. 

111. 'lhc Slate Governmcnl inay depure any of  i ~ s  olficers 10 inspccl Poiolr.cr or 

or cxinninc ;my dcpartmcnt. orficc, scrvicc, work or propcrly or thc ~ ~ ~ ~ ~ ~ ~ c l l l  
Corporalion and to rcporl rhcrcon, and such ol'hccr may Tor lllc purpose 10 d c p ~ ~ r :  
of  such inspeclion or cxa~n i~ ta~ ion  excrcisc all llle powers o f  [he Stare ofhcmto 

mnkc inspsc- 
G{ivcrnrncn~ undcr scclic~n 1 13. 11011 or c x a i l i -  

~l;lrion and 
rcporl. 

115. If. alter considering  he rccrlrds. rcquisirioned under seclion 1 13 pll\ccrof 

rir thc rcporl undcr sccricin I 14 clt.any inrc~rnrn~inl~ rcccived olherwisc by 
~ ~ ~ ~ ~ l c , , t  

lllc St;uc Go\-crnmcnt. thc S~:ilc Gi~vcrnrncnt is o l  opinion- 10 rcquirc lhc 
(a) [liar any aciion rnkcn by n n~unicipal aurl iori~y is unlawllrl or mllnicip~l 

nuthonlics lo 
irregular or :III~ duly illlposed on sucli aulhori~y by or under lakc 
this Acr II:IS no1 hcc i~  pcrfnlincd r)l- has been performed in an 
impcrl'cct, insufficient or unsuitable manncr. or 

(h)  rhnl adrquilic financial provision has no1 bccn madc lor thc 
periorlnance of any duly urtdrr this ACI, 

rhc Slate gnu ern in en^ may by order require such authoriry to rcgulnrisc 
such unl i~wful  or irrcyl: ir  i~ct ion or pcrlorm such duly or resrrain such 
authori~y rrolli laking such i~n lnwiu l  fir irregular action or d i rcc~ such 
au~hnri iy to innkc. 10 ttlc sntisl':lc~ian or lhr: Sti~tc Govcrnmcnt, within ;I 

pcriod spcuificd i n  thc nrder, arrangcrnerlts. or financial provision. as [he 
cast IniIy hc. Tor thc propcr pcrrt,mi:lncc t~ rsuch  dury: 

Providud I~:II ~ h c  SI~IIC Gtwcrnmcnt shall, unless i n  iu opinion [lie 
i l~~tner i i ;~tc cxccution o f  such ordcr is ncccss:lry. hcforc making an order 
undci- this sccrion, give sucli authority an oppor~unily o f  showing causc. 
w i ~ l l i n  such pcl-iod as inay he specified by h e  S[a[e Govern~ncni, why 
such ordcr should nr)L hc madc. 

116. ( 1 ) II'II~ ac~ion has been laken in accordanuc with thc ordcr undcr Powtr or 
scctiou 1 15 within thc pcriod spccificd thcrcin or i f  nn cause has bee11 lh':"J1c 

Govcr~~~~icni 
show11 under Ihc proviso to rhnt scction o r  i r  thc causc slinwn uridcl ihe ,, pnrv,de rtlr 
said PI-oviso is no1 lo lllc snlisLlc~ion or thc Stetc Grwcrnmcnr. the Stale c11Corcc11ic111 
Go\ l r rn~ncn~ may in~ lke  arrangeliieuls far [he laking o r  such i~crion and ~ ~ ~ ~ ~ , ' ~ ~ '  
may clirccr rhnt all cxpcnses connected rtierewilh shall bc JcTrilycJ rrum 
thc Municipal Fund. 
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(2) t'rll-  lie purposc of sub-seciion ( I). i r  shall be lnwlul It)r [ t ie  Staie 
Govc~nmcnr appoinr. Ibr such period as ~ h c  State Govcmmcni may 
rliinh l i t ,  nny pcrsoli co~~sidcrcd suitable by i t ,  who sliall cxcrcisc and 
pcd'orn~. subjcc~ 10 such directions as rhc State Govcmment may issuc 
from ~ i m c  to lime, all or ;lny of  rhe powcrs ;~nd funcrions oirhe municipal 
slu~hori~ics. 

Powcr 01 117. ( 1 ) I f a  in ihc opinion ol' ~ l i c  S~:lic Govern~nen~. thc Cn~.l~nration 
l l l ~  S131~' 

Go,,cmnltnl 11"s sI10wn i IS inco~iipzlcncc, or has pcrsislcnll y 111adu dcf i~ul l ,  in  he 
i r r  l (di~sulvc]  pcrlom~nncc orthc duries or in ~ h c  cxcrcise olrhc runctious i~nposcd nn i~ 
r hs C'orl)o~:l- 
riwr by or under [his Acr or any orhw law fnr rhe i i n~c  bcing in force, or llas 

zxcecdcd or ;thuszd i l s  powcrs. the Sta~c Govemmen~ m:ly hy an order 
published in thc Oflcirrl Gcrzcrrc, and slating rcason therefor, dccli\rc lhc 
Crlrprl~alion lo bc incompc~en~ or in dcF;luli, or lo havc cxceeded or nbuscd 
ils powcrs. as [lie casu may be, and '[dissolve] i~ lor such period no1 
cxcecding 'Isix morttlis] as may he spccificd in [he ordcr. 

( 2 )  Bcrorc making any ortlcl-under sub-3cction ( I  ).- 
(a) a noticc shall bc givcn by lhr: Sti~lc Governrncn~ lo  thc 

Corporalion c ~ l l i n g  upon i~ tr, submil rcprcscnlation, i f  any. 
ngainsr ttic proposed ordcc within such pcrirld as may bl: 
spccificd in  Ihc nolicc: 

(h) on reccipt ciTsuch repruscn~arion. i f  any. thc StarcGovrrnmcn~ 
shall consti~u~c ;L c o i n ~ n i ~ ~ c c  c1,naiating or no1 mnrc Illan Iivc 
pcrs~~nsan"d11all forward rhe rcprcsco~a~ion lo lhc uonl~nictee 

- lor i l s  considerarion ;md report within sue11 rilnc as thc Start 
Govcrnrncn~ may dclcrminc: and . 

(u) [he Slate Guvcrnmenr shall considel-such rcprcsen~ation '[and 

'Provided Ihai nt~lwilhsranding i~ny~tiingcon~;tincd in suh- 
section (1). no ordcr uf dissoIu~ion or the Corpora~ion shall 
hc made rvirhou~ glvrng rhc Corporalion a reasonnblc 
opporluoiry o f  bcing heard. 

(31 'I ' l~e n~c~nbcrs of llle Committee referrcd tu in clause ( b )  oT suh- 
scction (7) s l~al l  be nominated hy the Shte Governmcnr. 

IThc word within the squnrc br~ckcls. i n  thc n i m i n a l  nor<. rv.w suhslilu!cd lor rl lc word 
,'cupcrscdc" hy s. r l ( l - l ) [ > )  ul thc \VcsI Rcng~l Mllnic1p31 C~tporat~r i~ L ~ W S  (Third 
: \ ~ ~ ~ c n l l r n s l ~ l )  Acr. I'I'l-1 (\VcsI Btn Acl  XXXVl  or 190.1). 

'Thc wcrd ~v~thin rhu squaw hrdckts rvas suh+titutcd Co: thc word "supcmvdc" hy 
h. 4 14]fb)(t), i/>1,1. 

'Tht word( t v i t h i i ~  thc .squ~n: h n c k c ~ s  wcrc subsiilurcd It)r thc words "trvclvc months" 
hy s. .I(l.lMhI(ii), i t id .  

"1-lic ssords \\*ilhil~ 111t S ~ ~ I I X C  bnckct.5 wcrc s ~ ~ b s t i t u ~ c d  Tur rhc words "and huch rcpon." 
by s. J( Ill(<)(i), ibid. 

' P rnv~s t~  was nddcd by s. 3(1-l)(u)Ii1l. tbtrl. 
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(4) Notwi~hsranding mything con~aincd in sub-seaion ( I )  or sub- 
seclion (3 ) .  if. ill rllc  pitl lion o r  111c Slatc Govcrnrncnt, lhe Mayor having 
I o s ~  ~ h c  supp,>rI r)T ~ h c  ninioriiy o f  [tie mc~nbcrs or thc Corpora~ion, [he 
Corporalion is  unithlc to ruullc~inrl in accordance wi th rhc provisions of 
this Acl, ~ l i u  Srolc Govcrnnlcnt In:ty, by an order published in tbc Ofirirrl 
Gnrprrc, '[dissolve] Ihc Corporn~ion rur such pcriod nor exceeding '[six 
monrhsl :IS may be speci tied in the ordcr. 

' ( 5 )  Whcre Ihe Corpora~ion Ins  bccn dissolucd undcrsuh-sccrion ( I ) ,  
rlr huh-scc~ion (4). 311 clcclion ro cons~ i~urc  111c C<~rpnrnrinn shall be 
colnp1ctc.d bcrorc rhc cxpiry o ls ix  monrhs rrorn ~ h c  datc of irs dissalu~ion: 

Providtd that whcrc rtle period for which ~ h c  dissulvcd Corporaliou 
would Ii;lve continued is lcss than six mon~lis, i t  shall no1 hc ncccssat-y [(I 
hnld ariy elec~ion 10 constitute rhc Corporarinn for such pcriod: 

I'rm~ided furlher rhat lhc Corpon~~ ion  conxtituted upon Ihc dissolution 
thcrcol' I~cl i lrc thc expira~ion or thc ~ c n n  o r  c~Tficc under seclion 8 1 shall 
con~inuc only ~ O I -  lhc remainder o f  IIIC pcriod lor which lI~e dissolvetl 
Corporation would hiivc conliliucd had ir no1 been so dissolved. 

118. (1) Norwilhs~andi~ig any~liingcontnincd in this A c l  or in ally o t l~cr  C o n x q r ~ n m  

I n~v  ill lorce for ~ l i c  ~ i ~ n c  ilciflg. ivi i l i  cffecl lrom thc datc o f  an order ;~luul,llion,l I 

o f  5~d isso l t~ t i on ]  mi~clc untlcr sull-scctio11 ( 1 )  or sub-scc~ion (4) of  I 

scc~ion 1 17.- 

and imp cnnii i l i~tee ol' ttic Corporation constiru~ed undcr 
~ t l i s  Acr. end tllc Mayor and Ihe Cllairn~an shall vncaic [heir 

(11) all tlie powcrs and dutics which. undcr I\\(: protdisions of this 
A c l  nr any rulc or rcguln~ion rnedc thereunder or ol';iny Inw 
in li)rcc Tor [lie l i l ~ i e  being, ]tiny bc cxcrciscd or per lbni~rd by 
rhc mcmhcrs o l  [he Corporarion or thc Maynr-in-Council or 
any cornmi~tcc o l  rhc Corporalion or rhc Mayor nr r lw 
Chairlnan, shnll bc cxcrciscd 01- periorr~lcd. subjcut 11) sucli 
d i rec~ io l~s  as 111c Slntc Govcrnmen~ ltiny givc from timc tn 
~imc,  by such pcrson or pwsons as h e  Slale Govcrnrncnt may 

"l'llc word rr-ithin 'thv sqmn: bnckcrs w ~ r  rt~h>iitr~rcd Tor thc wort1 "supxscdc" by 
s. -I! I Jl(tl)(i) ol  thc Rungal Municipal Corpt\rJtlon Laws (Third Aniu~~dllicnr) ACI. 
I'IYJ (\Vu.\l Rcn. Avr XXSVl or 1944 1 

'Tht  words wilhin thv 5quarc bmckc~s wcrr: suhrl~tulcrl ror t l lc word "rrvc1r.c ~rlonlhs" 
by s ,  4 l;ll((l)(ii). ibi(I. 

'Subscctihi\ 15) w;~s srihsri~ufcd lor Ihu nriginal \uh-stclio~l by s. .I( 14)[c). i l ~ i ~ l .  
'TIlc ~ v r l r r l  ai~hin thc s q u ~ n :  hrsckrl~. in I hc lnargillnl 11o1c. was suhs~ir~lrcd lor thr: \r.urd 

"hupcrscssion." hy 5 .  .1( I5)la). rbrrl 
'Thc won1 w i ~ l ~ i l i  thu sqtrurt bnckc~r LV.N sul lr l~lulct l  Tor Ihc word "supcraussiun" hy 

s. 4 15j[I>). i i~ id .  



[West Bcn. Act 

Providcd  hat whcn tlie Sritrc Govcrnmcn~ appoin~s mt)rc 
~ l ~ a n  onc person ~ocxcrcisc ;my powcrsand pzrlbm any durics 
i t  limy, by urdcr, allocnrc. in such manner as ir rhinks f i ~ ,  such 
powcrs and durics ilmong thc persons so appointcd: 

Prvvidcd furrhcr rhai rhc Statc Govcmrnc~~t  sliatl f ix thc 
rcmunel-ation of SUCII pcrsnn or pcrsons, and may direcr t h a ~  
such ren~uncro~ion shall. i n  each case. bc paid o u ~  o r  rhc 
Municipal Fund. 

12) For the avoidimcc of  doubts 11 is licrchy declnrcd that an ordcr of 
'[dissolu~ion] mi~dc undcr suh-sec~ion (I) or sub-scclion (4) or sec~ion 
1 17 shall not crfect or i lnply i n  any way 11ie disst)lu\ioll ol'thc Corporation 
as a br~dy corporalc. 

PART 111 

CHAPTER VI1t 

The Municipsl Fund 

Llunicipal 119. ( 1 ) 'I'herc: shnII hc a rund tn be callcd il~e Municipal Fund 10 hc 
Fllnd.. 

hcld hy rllc Corporalion in trusr for thc purposes o r h i s  Act and all moneys 
rcalised or rcnlisahIe undcr [his Act and al l  moncys otherwise received by 
h e  Corporati0.n shall he uredilcd Iliercio. 

' ( 2 )  Thc Municipnl Fund shall be inainlilined in rhc Following six 
accounrs. nnmcly:- 

(a) tllc Watcr-supply, Scwcrage and Drainage Account, 

(h) Ihe Road Ozvelopn~enl and Maintenancc Account, 
(c thc H~rsrre Scrvice Accc)unl, 

(d) thc Commercial Projecr Account, 

(c) thc Solid Wasle Accoun~. and 
(0  the Ccncral Accounl which shnll rclarc to all moncys receivcd 

by or on bthelrof Il ic Corporation other than those spccificd 
i n  cInusc (a). clausc (h). clause (c), clause (d), OF clause (t). 

( 3 )  A11 moneys rcdised on dirferen~ nccnunts rercrrcd to in sub-scclion 
(2) shall fol.\li\vith hedeposi~cd will1 [he Sla~e Bilnk o f  India or with such 

'The xrvorrl rvirhin rhc aquare hnckc<s was subsriturcd for ~ l l c  word ~'supcrscssivn" by 
h. 41 5)(c) oCthc iVcsr Rcny:ll Mu11iuip;ll Corl~nnriun L:~lvs (Third~nrndmcn1)Acr. 1991' 
(\ilcscsr Bcn. Acl  XXXIV nl-1991). 

- 

'Sub-scctinn ( 1 )  t v x  subsrilu\cd lor Ihc original by 5. 7 or ~ h c  C a l c u ~ ~ ~  Municipal 
Corpu~ation (Abrlcnrlrncnl) Acl. 1UOl ( \ V t ~ l  Rtn.  Acl  VIII or I W I  I. 



: oilier schedulcd bank as may hc approved by thc Sle~c  Governnlzn~ in 
d ~ i s  behalf for credit 10 thc rcspculivc heads of accounts slylcd as- 

(a) [he Wn~cr-supply, Scwcrage and Drninagc Accounr o f  rhe 
Municipal Fund o f  lhc ][Kolkataj Municipal Corpon~rion; 

(h) 11ie Road Dcvclopmcnr and Maintenance Accounl o f  [he 
Municipal Fund of thc '[Kolkata] Municipal Corpora~ion; 

( c )  ~ h c  B I ~ . F I ~ E  Services Accounl of thc Muriicipal Fund of  ~ h c  
'[Kolkata] Municipal Corporation; 

(d) [he Co~n~ncrc ia l  Projcc~s Accounl o f  thc Municipill Fund o f  
thc '[Kolkala] Municipal Corporalion; and 

(c) LIIC Gcneral Accoun~ or thc Municipal Fund of thc '[Kolkaral 
Municipal Corporation. 

120. (I) There shall bc plnccd lo the credil or thc Municipal Fund i n  wvai~r-~pp~y. 

the Warcr-supply, Sewerage and Drainngc Account- Scwcnec Y I ~  
Dninagc 

(a) an amounl equal lo lhirty per ce~ir. nf [he a~nounl  rcnliscd on "CCOUnl, 

accounl d l h e  ?[propeny lax] imposcd under seclion 17 1 othcr 
[ban thc amounl rcalised from 611~1~ '~ '~ ' ;  - 

(b) rhe moncy rcaliscd by [he Corporation undcr [he provisions 
of  Chapter XVII. Chnprcr XViIl  and Chapter XIX: 

(c) huch .run1 as Inay bc rransfcmcd in  each year by thc Corporn~ion 
frum thc General Accounl; and 

(d) thc nmounl rcccived frotn thc Stnlc Government undcr sub- 
section (2). 

(7,) The Stne Govcrnnien( shall i n  each ycar give to \he Corporation 
an amoun~  equal to thc sum transferred by thc Corporalion lo  [he 
Water-supply. Sewerage and D r ~ i n a g c ' A c c o u ~ ~ ~  undcr clnusc (c) of sub- 
section (I). Such amnun1 shall iocludc any money givcn by ~ h c  Srarc 
Government to thc Corporatinn as subvention Tor a specific purpose or 
given lowards !he paymcnl o r  salaries and allowances. i f  any. o f  [hc 
c)fficers and employees o i  thc Corporarion referred to in sccliun 14 and 
scction 17 i n  so far as [heir work rclnlcs ro waler-supply, scwcriigc and 
drainage. 

(3) 'I'lie moncy crcdired to [he Muncipul Fund in lhe Wnrcr-supply. 
Seweragc and Drainagc Accounr shall, subjccr Lr) lhc reguIa~ions midc 
in  this bchalf. he applied lor  he purposes orwatcr-supply, scwcrihgc and 
drainage. 

'Sw lonl-nore 2 011 p q c  573, rrrrle. 
'The words wirhin hi! square bncksrs wcm suhs~ilukd Tor 111c w~lrds "vunsolidalcd 

nrc" by a. 1 o l " ~ l ~ c  C ~ l c r ~ t ~ a  Mu~iicipal Curponlion (A~ncnd~ncnr) Act. 2W1 tU"kl Rcn. Acl 
VIII 012IK)I I .  



[Wcst Ben. Act ! 

I iu i~d Drvc -  121. ( 1  ) Tlici-c hl1n11 bc placcd to the crzdir of  ihc Municipal Fund in  
lop~knr :~nt l  
h,ninlrllnlluu [he Ro;id Dcvelopriicnl and Main~cnilncc Accounr- 
,\CCOUIII (a) sucti subvcniior~ as thc Sta~c Gnveru~ticnr may givc liorn ~ i m c  

lo l imc rr0111 ttlc procceds of thc tax on m o m  vehicles: 
(h) rccs rc:~Iisc(l on nccounl o f  parking OF vchiclcs under [his ALI; 

(I: 1 an innuuni cqual LO rwcnry-fivc IICI.CPIII. of l t i ~  iotill grani mnch: 
hy tlie Sln~c Crl\,crn~ncnl lo the Corpr~rariop undcrsuh-scclion 
( 2 )  c ~ f  section I ?  olrlle Tilxcs on Elltry urGoods inlo 'IKrdkn~al ~ c 5 1  Hcn 

Mclrupoliran Arc2 ACI. 1972; i ~ n d  11cr V or 
1971. 

(cl) tlie amount rcceivcd fronl 111e Srarc Governmcn~ under sub- 
sccrion (2). 

(2) Ttic Stint Crovcmmcnr sllall in ciicli ycar givc la  thc Corpomrion 
an nn~ounr wliich slialI incltldc any moncy givcri by ~ h c  Slate Govcrnmcn~ 
LO rhr Corporat io~~ ils suhi~ell~ion foi- a specific purpose or eivcn towards 
lhc paynlcnr of satarics : ~ r ~ d  allowiinces, i T  any. of thc ul'liccrs and 
clnployces ol' lhc Corporiition refcrrcd Lo ill section 14 arld scc~ion 17 in 
so Far as h e i r  work rcla~es ro ro;ld devclopnienl and mniotznancc. 

(3) 'l'he moncy crcdircd ro thc Municip-a1 Fund i n  ihc Road 
Developmcnr and Maintenancc Accoun~ shall, subjcc~ L(I the regulittions 
made ill [his hchalr. bc applied rur 111e purposcl; of dcvclopment and 
mninrcnance 01 rtjads. 

122. ( 1 )  There sllall hc plnccd to llie crcdil d the Municipal Fund in 
\lit BII.TIL'L' SC~~ICCS ACL'UUIIL-- 

(a) [he amount oC2[property lax] rcalised from brirrec~; 
(h) suc11 nrnnu[lr no1 Icss rhan rupces fihy lakhs in cach ycnr as 

may bc trntlsferrcd hy tlic Corpnl-ation h o n ~  ttie Gcncral 
Acct~unl; and 

(c) rile amilurrt rcccived from thc Srarc G ~ v e r n l n c n l  under 
su h-secrion (2). 

(2) Thc S I ~ I C  Govcrnnienl shnll i n  each ycar give Lo [he Corporation 
:I surn no1 Icss rhan doublc [he amouol lransrcrrcd by !hc Corpora~ion 
r r t ~ m  ~ h c  Gcueral Accoun! tbr crcdir lo lhc Errsfre Scrvices Accuunr under 
clause [ b) u l  sub-scction ( I). 

(3) Thc moncy creditcd 11)  lie Municipal Fund in rhz Brrstee Scrvicrs 
Accuunl sI1id1. subjcci ra I I IC  rcgulalions made in [his hehalf. bc applied 
Tor ~ h c  purpo5cs o f  l n i~ in~n i l~ ing  and providing civic scrvices 10 brrs~ees. 

E .~-~~k~~r t i~ io~~ , -"Civ i c  services" for thc purposc (II [his sub-scc!inn 
s h l I  1nc:ui all scrviccs rcferred [u  in this Acr. 

'Scr 11)c~l-noIc 2 un pngc 573, rrulc. 
!.Cru Coot-n~)~~ ? nn p a ~ u  633. rr!ltc. 
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1 3 .  ( 1 ) 'Thcrc slii~ll hc placcd to thc crcdil o r  1 1 1 ~  Municipal Fund in  Conm~crcid 

IIIC Colnrncrcial P ~ O J C C ~ S  Accoun~-- Prr>jccls Accouni. 
{a) 1l1e reccipls on account o f  the commercial prnjecrs of the 

Corporiition; and 
(h) such sum as Inay bc transferred in each year by lhecorporalion 

fi-0111 lhe General Accounl. 

( 2 )  The State Governii~eii l  shall in cach ycar givc 10 [he Cnrpnrn~ion 
nil aninutlt which shall includc any nwncy givcn hy ~ h c  Sratc Govcrnmcnr 
tn thc Corpoi,:\~ion as sirbvcn~ion Tor a spccilic purposc or givcn iowartls 
rhc pnylticnt of salaries and allowances, i f  any, of the officers and 
einployees or rhc Corpomrion rcrcrrcd In in  sccrion 14 and scction 17 in 
so Ihr as lhcir work rcln~cs 10 comlncrcial projccls. 

(3) Tllc Inoncy credilcd to tlic Municipal Fund in ihc Colr~niercial 
Projec~s Accouni shall, sul~ject to ll ie rcgulatio~is n~adc in r l~ i s  hehalf. hc 
applied for rhc purpnscs of- 

(;[) mcct ing  rhc J c v c l o p m c n ~  ;~nd m i ~ i n t c n ~ i n u c  ccbsls o r  
cornmcrcial projects. 

(b) underlaking new commercial projecrs. 

'123A. Thcrc shall bc plnccd to thc crcdil ol'11ic Municipnl Fund in the s d ~ d  WXIC 

Solid Wasle Account- Account. 

(;I) an amounl cqunl to hrlccn p ~ , -  cetir. nF ~ h c  alnouiil crcditcd 
on properly lux impuscd undcr scction 171 ; 

(b) the ~noney orchcque crcdi~ed by rllc Corporation undcr section 
' 

71OB w d  under [he provisions ot' Chapter XX; 
(c) such sum as may bc tr:insrcmcd in c i ~ h  ycnr by the Corporation 

horn lhe Ccncral Fund: i ~ n d  
(d) r l ~ e  amounl received from the State Govcmmcn~ or lrom any 

clthcr source saving lhe sources referred to in clause ( a ) ,  
clnusc (b). or clausc (c). 

124. Suhjccl lo rhe provisions of  sections 120, 121, 122 and 123 the Applicalion 

moneys credircd lo thc Municipal Fund rrom Limc In l ime shall he applied ::znicipal 

Tur paynleiit of all sulas, chargcs and cosls ncccssnq for uarrying c~u l  thc 
purposcs ol'lhis Acl aiid the rules and [he regulations madc thcrcundcr or 
Tnr payment o r  :all sums payable oul  of the Municipal Fund under any 
rithcr cnncrnicnt in rarcc Tor thc rime being. 

.. ., 

125. E~pcnditurc: on physical assets ou~sidc '[Kolkata] may, for Expndi~urt: 
, . 

. . 
, .  - 

carryill2 out thc purpriscs orrhis Act, he made i f  a resolu~ion to that cffecl On physical 
?sets ourside 

ih can.izd by not lcss [him onc-hall'or rhe lolal numbcr o f  mclnbcrs of thc -[Kolka[a]. 
Corpormion. 

I 

'Sdcriun 113A wzq illscncd hy s, K oCihc Calculla Municipal Corpon~ion ( h ~ n c n d ~ ~ ~ c n ~ )  
Acl. 2tK)I (\i&i Ben. Act V I I I  oT1UOI). 

!Stb[. Ino1-11orc 2 on p a g  57'1. (rrrte. 
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126. Suhjca lo Ihc ollier pruvisions or this Acl, paynlcnl from ~ h c  
Municipal Fund slizll hc made in such rnanncr :IS may bc clcrcrmi~lcd by 
I-cgul;~\inns. and rhc accounts rcferrcd rt) iu srcrion 1 19 stinll hc cipzrarcd 
by such officer; oi'11ic Corporation as may hc nuihoriscd hy lhe Curpriration 
by rtgulelions. 

127. No paymcnl uT any suin o u ~  o l  rlic Municipal Fund shall bl: 
madc i ~ ~ i l c s s  suct~ cxpendiiurc is covcrcd Ily a uurrcrll budycr gmal 
ilnd .I surficicnl hnlnnuc olsucli budge! grani is  i~vailablc norwi~tis~iinding 
any I -cduc~ion nr ~ rnns l c r  111crct1T undcr rhe provisions or  
[his Ac!: 

Providcd r l la~ this secrion shall 1101 apply 10 pnyrncnls in rllc lollowing 
c:tscs:- 

( a )  rcrund 01 1:1xcs and o~hcr nwncys ~ v l ~ i c t ~  arc ;luthoriscrl by 
this Acl; 

(h) repnymcni 01- mclncys bclunging l o  conrraclors nr alher 
pcrsons and held in deposit and all muncps coIIculcd nr 
crcdircd 10 ~ h c  Municipid Fund by mistake: 

( c )  teltlporary paylncnls for works urgcnlly required by the Slaw 
Cuvcl.nincnr in rhe public in~ercs~; 

(d) sums payable as conipcnsalion undcr [his ACL or [he rulcs or 
[he regulations made rliercundcr; 

(c) cxpenscs incurrcd by [he Corpora~ion on spccial nuxsurcs on 
thc outbrunk nf dan~crous discascs; 

( f )  sums payable- 
( i )  under orders nf l l ie SI;IIC Govcrnmenr on l i~ i lure o f  rllc 

Corporarion lo lake any action rcrluired by ihc Sra~e 
Govcrnmcnl; or 

(ii) under any orher cnacimenr i n  forcc for lhe l i lnc 
bcing; or 

(iii) undcr thc decrcc or ordcr of a civil or criminal cclurt 
- ayainsl thc Corpururion; or 
( iv)  undcr a compro~nisc uT any cIaim, suil or orher legaI 

prooccdings: or 
( v )  on accuunr of' thc cnst incurrcd in t iking i~nmncdiilic 

aclion by any of ~ h c  municipnl aurhoritics lo avurr ;I 
sudden thrcar o r  danger ro the properly o f  11bc 
Corpnralion or ro l iumi~n life; and 

[g) such alhcr cases as may be p~cscribed. 

128. WIiellevcr ally sum is paid in any of [he cascs rcferrrcl 10 in thc 
proviso lo szc~ion 127, ihc Municipal Commissioncr sha l l  Iorthrvi~h 
cr~rnlnunici~~c rhe circumsisnccsorsuch paynlcnl \a theMayor-in-Council, 
and thcrr-upon lllc Mayor-in-Council may lakc or rccomniend 10 lhe 
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Corporalin11 ro ritkc sucti aulion undcr ~ h c  provisions r,T this Acl ;IS may 
appear ro i t  lo bc icasiblc and cxpcdicn~ Tor covcring thc nmclunr of such 
pilymcnls. 

129. (1 ) On ilie wri11en requisilion o f  a Secre~ary ro rhc S~ale Trlf ipnn~ 
paymcnls 

Govcrnmcnr rhc Mayor-in-Counci l may a1 any limc rcquirc thc Municip:~I rr,,,, ,h, 
Coinrnissioncr LO undcrtilkc 1t1c cxccurion or nny work ccr~il icrl I>y thc MunlclP31 

Fun11 Cur 
Sccrciary lo bc urgcnlly rcquirzd in rhc public inrctcs~ and, Tor this purpose. , u o r ~  b ~ c l , ~ .  

[u lnnke paylncnl rernpornrily Tor such work horn ihe Municip:il Fund in ~ ~ ~ ~ b i ~ ~ d  in  
so far as such paylilent can be made wi[Iiout unduly inrcrfering with the in~crra. 
I-cgular work or rhc municipal governnlenl. 

( 2 )  T l ~ c  cosi of all work so cxecurcd and oTlllc estnblisl~mcni cngagcd 
in cxccuring rhc samc shall be paid by the S m e  Government and crediled 
ro thc Municipal Fund. 

( 3 )  On rcccipi o f  any rcquis i~ ion under sub-sec~ion (1). [he 
M;~yr,r-in-Council sh:~ll Inrrhwi 111 forward a copy [hereof to I he 
Curporaiion tugcil~cr ~ r r i l h  ;I repurl of rhc slcps r-ilkcn in pursuilncc or 
111e salne. 

130. ( 1 ) Surplus ~ilorieys siandi ng ar [he credil o i  any of rhe accounts Invts~rnen~ 
or surplus ~h thc Municipal Fund whicli cari~~ot, eiilier imniedia~ely or a1 any early ,,,,).,, 

dim. bc ilpplicd for tllc purposcs af this Acr hy rhe Corporarion may, in 
nccordnncc witli such rulcs :IS ni:q bc madc by ~ h c  S~iltc Govcrnmcnr in 
this behnll', bc rransfcrrrd by ihr Corporalion cithcr in wholc or in part lo 
itny other accouni o f  t11e Muriicipnl Fund: 

Prouidcd rtinl no such nloncy shall hc ~ransrcrrcd pcrmancntly from 
i\ny of the accounts to any oilier account wi~hout [hc prcvious approval or 
tllc S I ~ I C  Govcrnnicnt: 

Provided furltier illat sucti surplus moncys standing at thc crcdi! or 
ilic Commcrcial Prjectx Account of the Municipal Fund shall not be 
iransfcmcd 10 lhc Gcnerat Account of lhe Municipal Fund. 

(2) SUI-plus moneys which are not rransrcrrcd under sub-scc~ion ( 1 )  
may hc invesied in public securities or small snvinp schcmcs approvcd 
hy thc Srittc Governiiie~~t or deposited a1 intcrcsi wilh such schcdulcd 
hank ns ]nay hc detcrn~iued by [he Mayor-in-Council. 

(3) Prnfil or loss, i T  any, arising rrom rhc invcsrn~enr as aforesaid 
shall hc crcdiled or dcbircd, as ~ h c  casc may hc, rn tlle account 10 whicll 
such proli l  or lnss relnrcs. 



Annilnl 
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T l ~ c  Kolko~u Mrt11icipr11 Cflr l~o~rrior~ Act, 1980. j 
[West Ben. Act 

CHAPTER IX 

131. (1 ) Thc Corpori~tion shall, on or bcrorc thc 22nd day ufMarch in 
uech ycnr. adopt For rhc cnsuing y c i u  a budgcr esrimule which shall hc ~ h c  
cslimatc of !he rccciprs and thc expendirurc of rhc Corpor:ition 10 bc 
I-cceived and incurred on accounl orrhe municipal govcrnrnenl of '1 Ko1kiir;lJ. 

(2) '['hc budxct cstimaic shall separately s ~ i l ~ c  rhe income 2nd rhe 
cspendi~urc of  ~ l l c  Corpora~ion LO bc rcucived and incurrcd in terms ol'111e 

" ;1CCOURtS:- followin, 
(a) IIIC Wiircr-supply, Sewcragc and Droinagc Account. 
(b )  ~ h c  Road Dcvcloplncn~ and Mainlenancc Accour~t. 
(c) tllc I ~ I I S I C L '  Scrvice Aucoun~, 
(d) ihc Comrncrcial Projecis Accl)unr. and 
(e )  rhc Gencrill Account. 

(3) Thc hudgcr cstinintc shall srsic [he raws 211 which various iaxcs. 
surcl~ar~cs,  cusscs and rccs shatt bc lcvied by ~ h c  Corporntiou in  ihc year 
ncxr ro l lawin~.  

(4) Thc budget cslimarc 511i111 slare rhc amounl of money to hc raised 
as Il)an doring rhe ycnr next Ibllowing. 

(5) 'I'he Mi~yor  sliall prcscnt 111c budge1 cs~imale lo ~ h c  Corporiiri~~n 
on ihc I5rh day nf Fcbruilry in each year or as soon rbcrcitrrer as possible. 

(6) Thc hudgcl cstirnarc sbnlI he prepared, prescnrcd and adopted in 
such lorm and in sucll inanncr, and shall provide Tor such niartcrs, as may 
he prcscrihed. 

132. ( 1  ) Thc Corporation may, on ihc rccommcndation ofthc Mayor- 
in-Council iron1 time lo rimc during lhc ycar.- 

(3)  increase ~ h c  ilnlounI of  any hudgei grim1 under any hcad. 
(h) nlakc an additional budgcl granl 10 mcel any spccial or 

unfclrzsccn rcquire~ticn~ arising during [he sanw ycar, 
(c) tl.af~sfer thc i l rn~unl  or porrion of thc rrmounl o f  thc budgel 

gram undcr ally l~ead lo  the account ofrhe budgct granl undcr 
any othcr head, or 

(d) reduac the amounl or rhe budgct grant undcr any head: 

Pravidcd lhar due rcgnrd shall bc h i d  in 311 thc rcquirenienis ol  this 
Acr in increasing thc arnounl o f  iiny budgci-grant or in making any 
;dditional hudgei grenl. 

( 2 )  Every increase in u budget pnn l  and cvery addi~ional hudgc~ grnnl 
madc under suh-section (1 ) for any ycnr shall be dccmcd lo hc included 
in tllc hudgei cstimare Enally ndaptcd rur (ha\ year. 
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133. [ I )  IT i j t  any i i~ilc: during the ycnr i t  nppcars 10 rhc Corpnration 
rliat. ncr~n~irl is~andit~g any rcduc~ion o r  hudgct granr under section 132. 
rlie moliey ar rhe crzr l i~ 01 '  111r Municipal Fund during rhc same ycnr will 
not surllcu 10 laccl lhc cxpcodi~ure sanctioned in  rhc budgcr cstimn~c or 
tllat ycnr. il sllnll bc incumbent on [tie Corporation rorthwilh to litkc any 
rncasurr: w h ~ c h  i t  may consider necessary Tor adjusring thc cxpcridirure to 
111c irlco~nc during the year. 

(2) For thc purposcs of sub-sccrion ( 1 ) .  rlie Corporation may cirhcr 
di~ninisl i  the sanctionct-1 cxpcnditurc olthc ycar.so far as i t   nay bc possiblc 
50 to do wit11 duc rcgard to all thc rcquirerne~~ts ol'this Act or havc rccoursc 
10 supplementary ~axnrion or to ;in incrensc in thc laxcs. surchnr~cs, ccsscs 

:~nd fees lcviablc undcr this Act or adop~ all or any o r  thosc mcthnds. 

CHAPTER X 

Loans 

134. ( 1 ) Thc Corporntinn ulay I'rotn tirnc I(] timc hy 21 rcsolu~ion in  
il l is bc l~n l f  pioacd ;it n riiceting or tllc Corpornrion raise a loan. by thc 
issue o f  dcbcnturcs ar  o!her\visz on thc sccuri~y o r  the '[properly [ax] or 
o f  all or any nF thc taxes. surcharges. ucsscs and recs and ducs undcr this 
ACI or or hull1 thc '1 property rnx] and all (Ir any or  the taxcs, surchnrgcs 
and ccsscs and Vees and ducs undcr [his Acr, or on ~ h c  guilrilntcc by ~ h c  
St;itc Govcrn~ticnt. 01' ;my sum of money which Inay bc required- 

(a) l'or ~ t l c  construc~ion nl' works undcr this Act, or 
(b) Tor thc ncquisitinn o i  land or buildings fol- the purposes 01' 

~ h i s  Acr. or 

(c) 10 pay 0fr any deht duc to thu SI~IC Governmenr. or 
(d) l o  rcpay a loan raised undcr [his ACI, or 
(c) r ~ ) r  rhc acquisi~ion oTn puhlic util ity conccm which rcnders 

such serviccs as thc Corporarion is nuthoriscd 10 rzr~dzr under 
this Acr. or 

(r) for the purchnsc or vehicles. 1ocomr)tivc engines, boilers 
arld machincry ncccssary for carrying out the purpilscs of 
this ACI, or 

(g) for any othcr purposes for which the Corporn~ion is, hy or 
undcr [his Acr or any othcr law in lbrcc for thc rime being, 
nuthorised to borrow: 

Providcd tliai- . 
(i) no loan shall he raised withoul rhe previous sanction o f  the 

Stntv Governnie~it; and 
(ii) rhc rile O F  inrercst to hc paid for such loan and the tcrtns and 

conditions (including thc period) of repayment rllcrcor shall 
he subject tn the approval ofthc State Government: 

Po\rmcr of' rhr: I 
Curpt)nl Ion 
IU ruadj~ ls~ 
Inctunc :!nil 
cxp.nJitun: 
during Ihc 
scar. 
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Provided turrhcr thai ;my lonn may bc !akcn from rhc Srarc Govcrnmcnr 
or t l ~ c  '[Knlknta] Mctropolirnn Dcvelopmcnl Aurhori~y in addidnrt ro [he 
lwns as ilfurcsaid. 

(2) Whcn any loan has becn raised undcr sub-scction (I),- 
( i )  no portion thcrcof sllall. withour lhc prcvious sanction orrhc 

Stnlc Governmcnr. he itpplicd ro any purposc othcr than that 
for which i i  has bccn raiscd, nnd 

(ii) no porrion o f  any loan raised for rhe purpose refcrrcd ro ill 
clausc (a) ol'thili sub-scctinn sIlrrl[ bc applied tu rlle paymcnr 
ol'snlnrics or allowances lo any officrrs or employees of rhc 
Corporalion other lhnn rhose who are e?;cIusivcly ernplcrycd 
for thc construction of  thc wurk far which the loan wns raiscd. 

E.~plrrnoriorr.-?'he exprcssion "ducs under (his Acl" in suh-section 
( 1 )  sliall. for ~ h u  purpnse of clnusc (e) 01' sub-section ( 1  ), be dccmed ro 
inclr~de thc income dcrivahle rrom the public urili~y concern rct'crrcd ro 
in t h a ~  clausc. 

135. Notwithsianding any~hing hcreinhcrorc con~nincd the powcr or 
the Corporalion to raise n loan sliall bc l irr~ited so however thar [he sums 
payablc undcr this ACI durin:: any year for interes~ and for rllc mfiinrenancc 

Sinking Funds cstahlislicd under lhis Act sliall no1 excerd firteen 
IWI .CCI I I ,  of' 1111: annual value of land and buildings as dcrcrrnined undcr 
this Act. 

136. Notw i~hs lnnd ing  anything conraincd in scctir,n 134, rhc 
Corporarion rnily, when thc raising u i  3 loan is  s:~nclioncd by Ihe Statr: 
Govzrnmcnl undcr thnr srction. insicad of raising such loan or any part 
~hcrcof ,  ti12rc credit. (In such lcrms as Iniiy he approvcd by Ihc Stale 
Gavernmen[, I'rorn any scheduled bank on a cash account Lo bc kcpl in rhc 
nanle o r  thc '[Kolkurnl Municipnl Corpori~tion Cash Accounr Lo ~ h c  exlenl 
or sucli loan or any part t he rcd  and, wi lh the sancLion QF rhc S~are 
Govcrnmcnl, nlny grant mor~gagcs of all or any nf [he pruperties vcsred 
ill tlc Corpo~'ation hy way nf securing rhe repnymenr of ~ h c  anlount or 
such crcdiior ol'rhc sums advilnccd from timc to limc on such cash account 
wirh inrertsr. 

137. Notrvi i l lstanding anything conlaincd i n  [his Cliaptcr. the 
Corptxa~ion may, wid1 lhc previous sanclion or the Smre Government. 
froln l i m e  to timc, rake a shorl-tenn loan ~epayablc wilhin any period not 
esceeding twelvc n ~ o ~ ~ t h s .  rrnni rhc Srare Bank c ~ f  Indin or any othcr 
sdledulcd hank Tor SUCII purpo~c, nor bcing a purposc, referrcd to in sub- 
scctio~i ( I) ol'section 134. on such terms, and on furnishing such sccuriry 
I'or the repaynlenl o f  sucli lonn, as may hc approved by Lhc State 
Govzrnmenr: 
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Provided  hat whcrc rhc Corporarion hal; taken any lonn undcr this 
section. no lurlllcr lonn under IIIL scclion shall bc silno[ioned by [he Starc 
Govcrnnlenr uniil thc rcpaylncnl of ihc previous loiln. 

138. The nine Tor rcpayaymcnl o f  any Inan raised undcr scction 134 shall 'hmc Ibr 

in 110 unsc excccd sixty years imd thc time tbr rcpnymcnt o f  any loan ~ p l ~ ~ ~ n l  
raised ror thc purpose or discharging any prcvious loan sltnll not, cxccpt 
wit11 the appmval oi  rllc Sta~c C;nvernwn~. cxtcnd beyond tllc uncxpil-cd 
portion r)l  he period I'or which such prcvir~us loan was silncrioncd. . . 

133. Evcry loan raiscd by the Corporalion under scc~ion 134 shall 1x Mallrlcrof 
repaid within h e  rimc ilpproved undcr thar seclion and such repayment ~ ~ ~ ~ l ~ ~ n '  

. , .  

shall hc made eithcr (a) from a Sinking Fund esrnblishcd under secrion 
145 in respec1 or such loan or (6) par~ly from such sink in^ Fund and (to 

rhc cxlrnr lo which such Sinking Fund falls shorr (IT the sum rcquircd lor 
[lie repaymcnl af suctl lonn) partly From thc loan raiscd Ior lhc purpow 
under scclion 134. as may he approvcd by [he S ~ a k  Govcmmeui. 

i 
140. Al l  dchcnrurcs issucd under 1111s Chrplcr shall hc in sucl~ form. Forlil i~nd 

C ~ ~ C C I  01 and sb;dl he transkrnhlc in such menncr, as thc Corporalion lnny by dcbr.nl,lrcs 
~cgul;~tions delcrniinc, and (he right to suc in respccl ol ihc  riioneys sccurcd 
hy any ( ~ r  such dchcnlures shall v c s ~  in llie lioldcrs rhercot' for thc dmc 
bcing wit l iou~ any prcferencc by rcason ol' sumc such dcbcnlurcs Ileing 
prior in dale to olhcrs. 

141. When any dchcnlure or sccurily issued undcr i l l i s  Act is payable Pnumcnl ro 
cumlvcln or to IWO 01. lnorc pcl.snns joinlly and z~l l lc r  clr any or thcm dies. thcn, joint pqcc, 

9 or 1x72- no~withs~anding enytliing in scc~ion 45 or I h c  Indian Conlract Acl, 1872. 
~ h c  debrnlure c ~ f  security shall be payable lo tllc survivor or survivors of . . 
such persons: 

Providcd ~hn t  nothing in tliis sccliun shall nITcc~ any claim by [he 
reprcsentarivc or a deceascd person against such survivor or survivors. 

142. IVlicrc ~ w o  or morc pcrsolis arc join1 lioldcrs oT;lny debcnturc or 
security issued undcr [his ACI. any onc or sucll pcrsnus Inny ,' UIVC a11 
efrcclual rcucipl fnr any inkrest or dividend p:iyable in rcspcci o f  such 
dubcnrures or security, unless noricc to [he contrary has bccn give11 ro rhc 
L'orpornricl~l by any o ~ l ~ e r  of such persons. 

143. ( I )  No\wilhsranding nnythirig conlnined i n  this Acr. rhc 
Corporalion inay consolidalc all 01. any or i ts  loans or par1 rhcrcorand for 
Ihot purpose ;nay invite icndcrs Tora ncw loan (lo bc called "ihc '[Kolkaia] 
Municipd Const~lidarcd Lnon, 19/20......") and m a y  invirc lioldcrs r d  
municipal debcnlures lo cxchange rhcir deben~urcs for scrip of such luiln. 

Itcccipi by- 
jalrll hnldvr 
tor ioicrcxr 
or t l i  vitlsnd. 
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(2) T l ~ c  tcnns o r  any such consolidared loan. and thc rillcs i t r  wl>ict~ 
E ihc exchange o f  dzhcntutl: ns alorcsnid shall be permilled, shall hc suhjccl 

l o  111e previous npprovnI o f  rllc Starc G(1vernmen1. 

(3) Thc pcriod rat thc cxtincrion oFany such consolidii~cd In:m shilll 
nol. w i ~ l i n u ~  ihe sanction o r  ~ h c  Statc Govcrnnienl, cxtend bcyclnd rhc 
rurthcsr dale within wlilcli any of rhc loans lo be consolidnrcd would 
orlicr~visc hc rcp;~y;~hlc, 

(4) Thc Corpol-ation shall providc for ~ h c  rcpayriienr 01' any such 
consolidated loan by eslablislling il Sinking Fund for sucll loan. 

(5) rtie pi-ovisions orscctiuns 145 and 146 shall apply to cnch Sinking 
Fund csti~hlistied under suh-section (4) or  this ccclion: 

I'ro\~ided ~ l i a i  in calculalin_r rhc s u l ~  fn he paid to thc crcdit o f  any 
such Sinking Fund in pursuancu of scztion i15, i\ny suti~s rranslcrrcd to 
such fund shall hc ritkcn inlo accounr. 

~ ' r i ~ r i ~ y  01 144. Al l  psynicn!~ dur: f r o n ~  rtic Cnrporation on acoounl or in~crcst 
paylilcrlrs tur ,,,,,,, ;,,,I on, i~ r ld  rcpayrllenl ot: any loan undcr this A c l  s l~al l  have prioriiy ovcr ;ill 
rcl)ayll'cl'l Of orhcr pnyuienis clue I'rorti 111c Corprlratirm. 
Io:lns ovtr 

F-rr;~hlish- I ( t  ) Thc Corpora~ion shall esiablisll a scpararc Sinking Fund it) 
lncnr and 
rllninrcnnncc respect o i t nc l l  loan r:hiscd undcr scclion 134 and shall crcdil I V  such rund 
orSirlhill~ cuery six monllls n sum which shall be so calculaled [hat irrcgulerly pnid, RIIIJS Tor 
lo:~n\, such sum iogc~licr with lhc compound ililcrcsl accruing ~l lcrcon would hc 

sufficicnl, al'rer pnymcnl o r  a11 cxpcnacs. to pay qff 111: I n i~n  within thc 
pcriod approved by Ihc S ~ n w  Govcrnmcnr under rhc pro\*iso 10 sub-sculion 
( I ) of scclion 134. 

(3) 'I'hc rnrc o f  inleresl accruing on ~ h o  sum rcfcrrcd to in sub-scc~ion 
(1 ) shall hc such as niay be prcscrihud by ~ h c  SI:IIC Govctnmell~. 

Po\vrr 11, 146. II 'atany l imcrhcsum sr;\nrling 31 i l iecrcd i to lnSink ing Fund 
d i s ~ o n ~ l n ~ l t  
pa).rIlcnl cslnbl islicd undcr suh-scu~ion ( 1 ) of secliol~ 145 for thc rcpayrncn~ o r  any 
loward S1l'k- Itjiin i.< oi'sucll amount rhal i f  alloived ro accumuln~c nt rhc rarc rd inrcrchl 

Funtl. 
prcsc~il~ccI ulidcr sub-scction (3 )  of thar secrion, il wi l l  hc suflicicnl r o  

pay ufT \tic loan w i ~ h i n  lhc pcrir~d approved by thc Stalc Govcrnmcni 

ul~dur ihc prt~viso lo sub-scc~ion (1 ) or scclion 134, iurrller pnylncnrs 
towards such fund may. with lhe approval o r  rhc Slalc Gr~verllrne~lt, bc 
discon~inucrl. 



117. ( I ) All lnoncys crcdilcd lo ;i Sinking Fund sllall as soon as possihle ~ I I V L ~ I I ~ ~ ~  

hc invcsrzrl by ~ h c  Corporation in- or tht 
31Iltulni nr 

(11) Governmcnr srcuritics, or ~ h c  crcdit of 

(b) sccurilies guaran!ccd by thc Central or any Srate k:!Fing 
Govcrnmen~, or 

(c) debcnlures issucd by Ihc Corporarion, nr 
(d) detxn~urcs issued by [lie '[Kolknraj Mclropoliran Dcvclopmen~ 

Aurhorily. or 
{c) dcbcnrures issucd by tlx: Truslccs for I l ~ c  Imprnvemrn~ or 

'1Kolke~aj. or 
(f) dchen~utcs issued by the Bonrd of  Truslccs for rhc Port o l  

'[Kolkala]. or 
(g) such olher public securilicl; as may hc approvcd by thc Staic 

Govcrnmcnl. 

:lnd slinll hc lield by 1l1c Corpuratinn lor  rhe purposc of rcpilying, from 
r i~nc toril~ic. ~ h c  loans raised by i~ by  he issuc ofdchcnlures or othcrwise. 

(2) A l l  rlividcnds and orllcr sums rcccivcd in rcspccr or  any sucll 
invesimcnl shall. :is soon as possible. bccredilcd io the appropriaic Sinking 
Fund and inves~ed in rhc Inanncr laid down i r l  sub-sccrion (1 ). 

(3) Mrjneys s~nnding a ~ ~ h c  credit o f  r~vo or more Sinkins Funds may. 
rhc discrcliun af  lllc Col-poration, be invcsied ~ogcther as u common 

fund, and il shnlI not bc nccessnry k ~ r  the Corporalion to allocii~c the 
sccuritics hcld in  such invcslmenls nmtmg Ihc hcveral Sinking Funds. 

(4) Any intoestmcnt rliadc undcr [his sccrlon may. t'rom rime 10 ~ime,  
subjccl l o  rllc provisions nF sub-scction ( 1 ), he varicd or rranspnstd. 

148. [ 1 ) For rhc purposc ol i~lvcs~mcnt of any porlion n f r l~ r  Municipal 
Fund. including Sinking Fund, in thedcbcn~urcs issued by thc Corpon~lion 
Ibr ri~ising a loan. ~ h c  Corporn~ion. may, wilh ihe prcvious sancliol~ ol'lhc 
Sratc Governmcn~, rcscrvc and scl aparr any porlion nf such dchenturcs 
lor issuc a1 par thereto and in ilic namc ol'lhc Corporation, provided 111;tr 
thc intenlion so 10 rcscrve and scl apart such dchc~i~urcs shall hiwc been 
nolilicd as a condition of  raising LIie loan. 

(7-1 The issuc of  any dchen~urcs by lhc Cr~rporalion undcr sub-secrion 
( I l shall nor opcratc to cx~inguish or cancol such dcbcnlurcs, but evcry 
sucll dclienturc shall hc valid in all respculs as il i~ werc issued ro and in 
thc namc nf any olhcr pcrson. 

( 3 )  'I'lic purcl~asc by, or lhc rrnnsrcr, ;~ssignmcnl or cndors~rncrll 10. 

lhc Corpr~ralion nf any dcbenlurc issurd by il sllnll no! opcrale lo cx~inguish 
or cancel such deben~urc and cvciy such Jrbcnlure shill1 bc valid and 
~~zgoliablu in  thc samc rnilnner and to thc same cxtent as i f  i~ w r c  held 
by, or lransrcn-ed. iasigncd o r  endorscd to. ;my o~hcr persons. 

P u ~ c ~  0ir111: 

Corpunlion 
to rt<t>'c :1 

pnnion OF 
dc lxn~urts .  
~smr.d lor 
misir& loan. 
ror invcsl- 
I11CIII 
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n i s c h q c  o i  149. The Corporation shall,- 
thc Cbrpora- 
tion iro~n (I) when tlic ilrnounr duc on a dchenrure has hucn paid on 01. 
liability untlcr 
dcbcnturcs i n  al'rcr thc datc on which paynicnl has becoa~c due, or 
ccnain cmcs. 

(2) wllcn n debcnlurc has bccn runcwcd ur ;I ncw clchcniurc 
Ilas bccn issucd upon subdivision. ;~rni~l~iim;i i ion or 
cxchnngc, or 

(3) whcn n duplicalc dchcn~urc h i ~ s  hccn issucd in licu of onc 
ellcgzd ro hnvc bccn lost, srolcn o r  dcsrri,ycd, c i thcl -  wholly 
or in pilrr. 

hc discliil~ged from all liabilities in rcspecl of tllc debcnturc wllich lins 
heen so paid or renewed or ill place of whicti ncw or duplicntc dcbcn~urc 
has been so issued,-- 

(a) in the cast o!' paynicnr. ibf~cr thc lapst: o f  six ycnrs lrom ~ h c  
rlnlc on which payment was duc. 

(b) in ihc casc or i~ rcncwcd dchcn~urc o r  i t  ncw dchcnrurc issucd 
upon subdivision. amaIgnmn~ion or cxchnngc. i ~ r ~ c r  rhc lnpsc 
ol'six ycars from thc dntc or rcncwel or issuc thcrcol: ;IS thc 
cnsc rnay bc. 

( c )  in tllc c:~sc of  a duplica~c debenture, af~er rhe lapse o f  six 
yc:trs from thc darc or ~ h c  ordcr for issue o f  rlie duplicate 
dchcnturc o r  from ~ h c  date o f  the 1wr pay~nenl of interesr on 
ihc originid dchcnrurc, whichcvcr dale is  her .  

F,rpl~rno~ion.-In i l i i s  scc~ion "dcbcnturc" mcans il dchcnturc issucd 
under tliis Act or deemed, undcr sub-scction (1) or scclion 635. r t l  hiivc 
heen so issued. 

AppIicnllon 150. Until nny loan is wl~ol ly  rcpnid. tllc Corporil[ion shnll no1 apply 
of  SI~LI I IS  
Funds. the money ai ihr crcdii 01' n Sinking Fund cstnblishcd undcr this Act in 

rrspecl of suc h loail for any purposc orhcr tllan tbc purposc (IT rcpaymcnt 
ol' sucll loan: 

I'rr>vidcd thnt whzr~ any loan or par1 rhcrcof riiscd nrrcr thc 
commencement of tliis ACI is consolidatcd undcr suh-sccrion ( 1 ) of  scc~ion 
143,  lie Corporalion shnll Lransl'cr rr) llic Sinking Fund eslahlished 
undcr sub-scc~ion (4) or tha~ sccric~n [he sum slanding a1 die credii ol' 
lllc Sinking Fund in rcspcct ofrhc loan raised prior ro such consolida~ion 
or. i f  ;I pilrr r)l' such Ir)i~n is consnlidarcd. such part OF [he sum a1 111c 
crcrlit of  such Sinking Fund as is prnpnrlionare ro the amounl ol' 
such loan. 
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151. ( I )  The Municipal Commissioner shall, a1 [he end 01 cech year. Allnun1 

preparc n stntrmcnt showing- \laltrntnf by 
Municipal 

(a) l l ~ c  ami>unl which hiis been ~nvcslcd during rhc year undcr Uomtnis. 

section 147. slonur 

Ib) ~ h c  dale of  1111: lasr iuves~mcnl madc during ihc year, 
(c) rhc aggrcgittc nnlounl or ~ h c  sccul-ilics in  rhe llands or the 

Corporarion itr ~ h c  end or !hc year, and 
(d) [he aggrcg:l!c amount which lias becn applied for rhc purpose 

or rcpaymcnr nf loan undcr seclion 150. 

( 2 )  Every such sraremcnt h a l l  bc Inid hclorc n rnccting or ~ h c  
Corpornrion and shall hc puhlislicd in rhc Oflcirrl Gnzerte, 

152. ( I) All Sinking Full& csrablished undcr this Act shall bc subjec~ Annu;\l 

a> annual ex;lminaiion by ihc audiron appoin~cd under scclion 160 who ~<:!::l'" 
shall asacnnin wl~erhcr lllz cash and rtie valuc of securilics belonging Funds. 
therelo arc cqual lo ~ h c  aniounr which should bc at Ihr crcdir o f  such 
funds had  he invcs~mcnl undcr hccrion 147 bccn regularly made and had 
\he inlcrcsl accruing on account of such inves~mcn[s heen rcg~~lar ly  
ob~aincd. 

(2) T l v  ianoullr which should bc a[ the crcd i~ o l a  Sinking Fund shall 
hc c;tlcula!cd on rlie basis o f  ihc sums crediicd to such rund undcr 
sub-secrion ( I )  of  seciion 145. 

(3) Thc value olsccuriries bclongil~g to a Sinking Fund shall bc thcir 
currcnr valuc. unlcss suc l~ securities becomc due for rcdcmption at pir  
with or above rhcir ktcc valuc bcC~re rna~urity in which case lhc~rcurrcnl 
vnluc shall he lakcn ;u ~ l ~ z i r  rcdcmption vnluc, exccpi in lIie cnsc of the 
dcbe,n~urcs issucd hy tlie Curporation which sllall always bc valued a[ par 
wirh rhcir facc valuc. providcd rhn~ rhc Corporation shalI make good 
inin~cdi:acly any lnss owing ro ~ h c  salc of  such dcbenturcs for repayment 

u l  thc loan raiscd under sub-secrion ( 1 )  of  sccrio~l 134. 
(4) Tliu Corporn~ion sliall roritiwilh pily inlo n Sinking Fund such 

:Imaunr as rhc audi~ors appointcd under scc~ion 160 may ccr~iry lo bc 
def cil i n  rcspeci or such runrl, unless thc Slalc G~vernlncnl specially 
sanclio~is n gradual rcndjusimcn~ o f  such dcficil. 

(5) 11the cash and 1l1c value ol'lhc sccurir~ca ar [he crcdir nf n Sinking 
Fund arc in exccss of r l~c  ilmounI which sllouId he ai i ls  credil. rllc auditors 
appointcd undcr section I hD shall certify ~ h c  amount of  such cxccss sum. 
and thc Corporarion shall rhcrcupon rransfcr Lhe exccss sum ro [he 
Mun ic i~~a l  Fund io thc Gcncrill Accounl. 

( 6 )  I T  any dispule nriscs as lo ~ h c  accuracy of any deficit or exccss 
rcfcrred Lo in thc cerrificarc undcr sub-scc~inn (4) ur sub-section (5). ~ h c  
Corporation m y .  ailer paymcnt or such dcf ic i~  or er~er 1ransTe~ o l  such 
cxcess. as r hc case may he, rercr 11ie Inalrcr lo lhc Siaie Govcrnmcn~ whose 
dccision thereon sllnll he final. 
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P(lrr.crt)r[llc 153. ( 1 )  Thc C(1rporaiion may borrow moncy f rom thc Stale 
~o@br;lrio~i 
,l,~,orro,,. G o ~ c f n r n c n ~  lor carrying out thc purposes o f  this Acr orlicr than those 
111oncs I'rorn rerewed ro in clnuses ( a )  to (g) o f  sub-sccrion (1) o f  sectio~i 134, on sucll 
IhcSlalc 
c ~ , . ~ ~ ~ ~ ~ ~ ~  tcrnw and cnnditio~is as tllc Srilrc Govcrnmcnt may determine, 
31id a r ~ n ~ l i -  
nlcnl or (2) I f  any i i ion ty  borrotr'cd by thc Corporatinn frnnl [he State 
Mul'ivil'al Govcrnmc~~r hcrnrc thc commenccmeni o r  this Acr or undcr sub-scc~ion Fund fur 
rccovcr). t ~ i  ( I) is nu1 rcpi~id. or any intcrcsr due in respec1 rlicrcoris nor p x d ,  according 
.ruth IIIOIIC~ In 111e ierlns and condi~ions o f  such hr>rrt)wing. the Slate Gover~lmenr 

may n11ach Ihe Municipal Fund or any purrion ihcrct)r. 

(3) ATler such auachnient an orficcr appuin~cd in  [his helialf by [he 
Sti i~c Govcmmcnt shall dcnl with ilie Fund so al~achcd or thc prlrrion rhcrcof 
it1 suc l~  manncr ns hc thinks l i t  and niay do all acts i n  rrsprct thercoi' 
which any niut~icipal aulhority or im officer clr cmployee of tlie Corporarion 
might havc done under this Acr i T  such ut~:vRmcnk had not taken placc 
2nd tilny apply such fund or [tie porrion thcrcol, as rhc citsc may bc, lor 
paymeni ol' rhc arrcilr and rhc inierest due.in respecr or such borrowing 
end ofal  l expenses i ncurrcd on eccounl or thc attachr~~ent and suhsequen~ 
procccdinys: 

Providcd 1h:11 nu such aitachirlznl shall dcrcnr or prcjudiuc :my dchr 
for rile rtcovury or which lhc fund was previously chargcd undcr any law 
in l i m e  for the lime bcing nnd :ill such prior d c l ~ t  shall be paid oui o f  the 
Fund hcrr~rc any par1 thereof is applicd for rcpaymcnL nf thc money 
borrowcd. 

Atlachli~cnr 154. IT the Corporation fails to makc any pzlyrnenr or ro rransfer any 
o f  hlu~iicil)al 
Fund rur sum undcr sub-scction (4) or sub-seclion (5). as thc casc may hc. a f  scclion 
svcurlllp 1 52. lllc Stetc Govcrnmcnr may arracli the Municipal Fund or any portion 
paylwnl  Inlo 
slllli~llg rhereol and thereupon thc provisions o f  s c c r i n ~ ~  153 shall apply r~rtrfnfis 
FunL I I I ~ ~ I ~ ~ I I ~ ~  

CHAPTER X1 

Accounts and Audit 

liccounth lu 155. 'I'iic accoun~s o f  all financial ~ranrilctions of the Corporation shall 
he licpl. 

bc kcpt in sucl~ manner and in such form as the Slate Governmen1 niay 
from timc to rimc prescribe. 

Audil 156. ( I )  Tllc Chicf Municipal Auditor shall conduc~ n ~nonthly intcrnnl 
nccounls by audil of rhe accounts or the Corporarion and shall reporl ihereon 10 (lie 
hlul~icll)al Municipal Coni~tiissionrr who slull causc an al~srrac~ of [lie receipts and 
Autlilur. cxpenditurc o f  thc ~non l l i  I x t  prrczding. to bc ptzlccd bcforc thc Mayor- 

in-Council. 



( 2 )  'l'hc Ctiief hlunicipnl Autliror shalI also conduct such nrlier audii 
o f  the accounis of [l ie Corpnration as rhc Municipal Co~nrnissioner may 
[rum rimc to tirtlr J i r cc~ ,  

( 3 )  For rhc purpose o f  nudil  or tIic accnunls o r  ~ h c  Corporation the 
Cll icf Municipal Auditor shall hiwc access lo  al l  thc nrrctlunls or ~ h c  
Corporation and all ~ I l c  rccords and corresp~ndcnccs relating iherz~o. 

'157. ( l ) 'Ihe Cll icf Municipal Audiior shall- Rcpun trj 
rhc Chlci 

( a )  rcporl to  ~ h u  M u n i c i p a l  Co lnn~ iss ionc r  any 111a~cri:)l 
i~npropriety or irrcpulnrily rvhich tic mny a1 any time observc ~Iudllor. 

ill rllc accounrs or rhe rcccipts and cxpcndirurc nf the 
Corporalion; 

It?) l'urnish [o ~ h c  Municipal Cntnmissir,ncr such informalion ;IS 
hc tiray from r ilnc LO rimc rctluirc concerning ~ h c  progrcss of 
audit. 

( 2 )  As soon ;IS may be aircr r l ~ c  commcnccmenl r ) f cac l~  ycar rhc ChieT 
Municipal Audiror shall delivcr ri, the Municipal Commissioner 3 report 
ol-thc Lotire nccnunls o r  111c Corporalion for thc p r~v ious  ycur. 

(3) The Municipal Sctrrclary shdl uausc thc report as aforesaid r o  hc 
pri l~ted and s l~n l l  Iorward as soon ns may lx ;I printed copy [hereof to 
tach membcr of  t l ~c  Co~porn~iun.  

(4)  Thc Municipal Cnnirnissioner shall forward w i ~ h o u ~  dclny to !lie 
Sratc Gnvernmcnr as rnany copies ur the  rcport as may bc required by rhe 
S~~II: Gr~vernnlcnt w i lh  a hrief slalcmcnl of rhc acrion, i T  any, raI;cn or 
proposcd LO he tnkcn dirrcon. 

158. ( I) Tllc Chiel' Municipal A u d i ~ o r  shall audit ~ h c  accounls of rhc Prr)ur.durc 10 

Corporn~ilm wllh tlic nsristimcc of  ihc nfficcn and the othcr employee ~ , f ~ ~ ~ ~ f  
subordinate 10 him. ~ M u n ~ c ~ y . ~ l  

Audiror. 
(2) In  ~ h c  dischnrgc of his I'unc~ions under this section. (lie C h i c i  

hlunicipal Audilor shall audir tlic i1ccounL.s or- 
(3) expcndilurc Tram rhc rrvcnue of  thc Corpornrion, cxpcnditurc 

on nccouni o f  Ionn and wurks. and othcr expcndilurc. i f  uny. 
and shall nscer~nin whethcr \he ~rloncys shown therein :I< 

having bccn disbursed wcrc legi l l ly available For, and 
applicnhlc to. the scrvices or porposcs to which thcy wcre 
applicd and whether such cxpentlilurc was an espcndilure 
au~hc~risetl undcl- tliis Acl; 

. {h) dcb~s, dcposiu in Lhc Sinking Funds. advances, suspense, and 
remittance iransacrions or [he Corporarion and sllnll rcport 
upon sucll accounts and thc rcsults ( ~ f  verificalion oC the 
belanccs in such accounrs; 

(c) srorcs and slocks n r ~ l i e  Corporalron and shell undcr~zlke such 
physical vci-ificado~l t l~crcolas hc nmv consider nrre'icarv 
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(3) Thc Chicf Municipal Auditor shall chcck [he inventory o f  rhc 
~irnpcrrics o f  ~ h c  Corporation including i ~ s  holdir~gs of lands and buildings 
wd  sl~al l  u~~dc r~akc  such physical verit7c;ilion ttiercof as hc Inay cnnsider 
necessary. 

(4) Thc Chicf Municipal Auditor shall. subjccl lo m y  dirccrions given 
hy thc Municipal Cominissioncr dcterminc thc rorni and thc lnanncr in  
which his rcporrs 011 rhc itccounls of rhc Corpora~ion.~hilll be prcpared 
and shall hnvc rhc authority 10 call upon nny ofliccr or the Corpc~ration ~o 
furnish any i~~formntion necessary for the prepamlion o f  thc rcports. 

159. ( 1 )  Subjecr In such dirccrions ;IS lhc Municipal Colnnli~sioncr 
tilay givc in [llis hchirlr. the Chicf Municipal Audiror may mnkc such 
qucrics and obscrvn~ions in rclnlion rn ;my or t l ie accounts o f  thc 
Cnrpnrnliun which hc i s  rcquired lo zrudi~ and call for such vouchrrs, 
statcmcnls, 1.c1urns and cxplaiiarions in relation lo such accr~unts as hc 
may think lil. 

( 2 )  Evcry such qucry or observation shall he promprly ~akcn in~o 
ct~nsidcration by thc ollicer or ~ h c  Corporarion l o  whom i l  may be 
addrcsscd and shall bc rerurncd w i ~  hout delay with thc necessary vouchers, 
slateli~ents. rclurns or explanarions 10 rhc C h i d  Municipal Audilor. 

( 3 )  l 'hc powers o f  rhc C h i d  Municipal Audiror wirh rcgard lo lhc 
disapproval o f  and the procedurc or ser~lemcnt o r  objections LO 

any cxpendirurc horn the revcnucs of the Cr~rporation shall bc such as 
may he  dclcrmined by ~ h c  Mayor-in-Council will1 [he iipproval or !he 
Cnrpcxetion. 

(4) I1 thc Cl~iet' Municipal Audilor considers ir  desirable thal [he ~ h o l c  
or ally part of thc :uudil or any accclunts shall he ccinducted in thc orfice in 
iv l~ic l i  such accounts originarc. hc may requirc such accclunls. together 
wirli 311 hr~{~ks  end docurncnrs hnvins relation thcrcto, to hc made availnblc 
e l  all convcnienl ~ imcs  in  such offices far inspeclion. 

(5)  Nolwirhsranding anyrliing contained in sub-sec~ion (4). the Chief 
Municipal Audi~or shall havc Lhc power l r l  rcquire any huoks or orher 
documents rclnling lo  rhc accounrs he is rcquircd to audit ro bc sent Fnr 
i n~pcc~ iun  by him: 

Provided lllar i f  such docurr~ents ;ire confidential, hc shall bc 
responsible for prcvcnting disclosure of  lhcir contents. 

(6) Subiect io lhc approval ofrhe Municipal Commissioner. [he Chicr 
Municipal Auditor shall have thc ilurhoriiy In Friimc standing ordcrs and 
lo pivc directions on all matlcrs rcla~ing 10 audi~, and particularly in respec1 
or thc nle~hod and thc cxlcni o f  audit to bc conducrcd and thc raising and 
n ~ ~ r w i n n  nf ohirr~ir>n.s. 
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160. ' ( I )  Thc annual accounrs of the preceding financial year o f  the Appuinlincnl i -  ' 
, ,  . 

and ptlwzn I- , -  
Corpora~ion shall be audiled. a~ [he end orrhc next financial ycar. by rhc ornudilors, . . . . 

Stale Govertuncnl, (ir by rhc Audilor ;~ppc~inrcrl by ~ h c  S L ~ L C  Govcrnmcni 
in dlis behalf. 

(2) 'Thc Municipal Cornn~issioncr shall submir accounts ro thc auditors 
as rcquircd by ~tlcln: 

Provided ~ h a i   he Municipal Commissioaer shall not be hound 10 

submii accounis of expcndirure in connec~inn wi lh any anti-cr~rrup~ion 
work hul shall, i f  so rcquircd by rhc auditors. furnish ccrrilicalc, undcr his 
sign;aurc, of all such cxpcndi~urc. 

(3) Thc nudi~ors so nppoinrcd may- 
(a) by wrilren sulnmons require die production hefore lhem or 

bclnre any ofliccr subordinale lo ~hen i  of any documcnl which 
rhcy may considcr ncccssnry for thc propcr conduct of audir; 

(b) by wr i t~en surnmons require any person accountable for or 
having thc cusrody nr con~rnl  orany such dncumenrs ro ilppcnr 
i n  pcrson hcforc rhcm or bcrorc any orficcr subordinale 10 

rlieln; and 
(c) rcquirc any pcrson so appearing before them or hclnrc any 

offiacr suhordin;trc lo thcm l o  mitkc and sign ;I dcclnrnrion 
with rzspecr l o  such docu~nenr or to answer any qucsrion or 
ro prepa1.e and submit any naleinen!, 

(4) The provisions of sub-section (3) shall no[ apply to [he accnunls 
o r  cxpcndilurc incurrcd in conncc1ir)n wirh anri-corruption work. 

161. Thc Slate Governn~enl or the audilors appoinled under secrion Rcponand 

160 shi~lt- inCnr11ra1i~m ! 
to bc 

(a) forward LO thc Mayor-in-Council inrormarion on ;my mnlcrinl rurniskd by 

ioipropriety or irrcgularily which miy bc obscrvcd i n  thc 'Ud'tom- 

expendi~ure,  o r  i n  the recovery o f  rnoney due 10 [he 
Corpr~rnlion. or i n  lhc accounrs o f  Lhe Corporation; 

(b) forward lo rhc Mayor-in-Council informarion on any loss or 
waslc ol'moncy or othcr propcrry owncd hy or vesled i n  Ihe 
Corporation which has bccn caused by ncglccr or misconduct 
and may forward [tie names o f  dle pcrsons who in  ihcir 
opinion. arc dircclly or indirecrly responsible for such loss or 
wasie; 

(c) furnish ro the Mayor-in-Council such informarion concerning 
rhc progress o f  audil as [he Mayor-in-Council may horn lime 
lo dmc rcquirc; 

lSub-scction (I) wx subslitutcd for ihc original by s. 9 or thc Calcuita Municipal 
Corponriol~ (Ali lcnd~~icnt) Acl, ?001 ( \ i k s l  Arn. Acr Vl l l  or2001 ). 
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(d) as soon as may hc at'tcr tllc cornplclion of n i id i~  dclivcr rr) thc 
M:~pr-in-Council ;I I-eport on thc accounis o f  the Corporalic~n 
:\nd sul>nlit n duplicalc copy thcrcol l o  thc Col-poraiion. 

(CJ in cr)nsulln~ian wirti lhc Milynr-ill-Council conducr a spec~nl 
a i id i~  olrcccip~ or expcnditurc orlhe Corporn~ion and lransinil 
a report on 11ic sane LO 11ic Miiyor-in-Council. 

162. ( 1 )  Thc Mayor-in-Council, 5h:lll forlhurilh rcmclly any defecis 
or irrcgulariries diar may hc poinlcd OII~ by ~ h c  Srare Governmcnk rlr i l ~ c  
nutlilors and slj:jll report to tllc COI-poralion and ~ h c  St:~tc Governnicn~ ihc 
acrion inkcn by it: 

I'rov~dcrl I l ~ i t t  il thcrc is  a diricrcncc or opitrion bctwccn lhc Mayor- 
in-Council and tlrc nudi~ors, ihc Mayor-in-Council. or i1 \tic Mayor-in- 
Council docs not rcrncdy any defecr or imcgularily, [lie ai~ditors, sh i~ l l  
I-cfer rile miitlcr In 1111: S[aic Covcmmcnt wiihin such ~ i m c  and ill sucti 
rnanncr ns tlie Sln~c Govcrnment may prcscrihe, and i~ sh;lll bc wirhin ihc 
conipctcncc of  he Stair: Govcrnment lo pass such orders ~lierzon as i i  
thinks fi~. 

( 2 )  IC any urdcr n~ade by thc St:rrc Go\vcrnmcnk undcr sub-scctioli ( 1 )  
is not ut1111plicd wirh, thc provisions olscction 1 16 shall, will! ;ill ncccssary 

rnodi ficarinns. be dccmcd LO apply as i l such order had been nl;jllc undcr 
acciion 11 5. 

163. ( I ) The Corpororion shal I refer all rcpclrrs rcceivrtl undcr scctir~n 
16 I to lhe Municipal Accoun~s Co~iirr~irtcc li)r irs exai~linarion i ~ n d  rcprlrt 
undcr scv~ior~ 10. 

( 2 ) ' ~ h c  rcporl o f  r l ~ c  Municipal Accounls Cornmirlee s l~a l l  bc 
discussed ar a nlcc~ing or [he Corporaiiun lilr sucti dccisivn :ts thc 
C(~rpararion miby think hi: 

Pruvidcd thar i f  no rcport i s  rcceivcd from the Municipal Acuounrs 
Cornmirtcc. rllc Corpori~tion shnll bc ctlnlpcrcnl to discuss ~ h c  audiiors' 
reporis undcl- section 16 1 for such dccision as ir rhinks lit. 

(3) Thc Corporxion shall puhlish IIIC iluditors' reporrs undcr sccrion 
161 topcrhcl. wilh I l ~ c  rcport o f  tllc Municipal Accounls Con~inirttc, i f  
any, and the dccision or [lie Corporation [hereon in accordance with such 
rulcs :IS dl(: Statc Govcrnnienk may prescribe. 

164. (1) T h c  audi~ors shall. afler giving ~ h c  person conccrncd an 

oppor~uni ly to subrnit an exp1anatii)n and after considering such 
txplnnnlion, iT any, disi~llow cvery itcm or accounts contrary 10 lhe 
provisions 01- this Act, and surchiirgc the amount of any illegal paymenl 
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oti lhc pcrscln ~iirrki i ig or eurhorising the making o f  such paymcnt. ant1 
charge against any pcrson responsihlc ~hc rc fo r  thc alnounl nf any 
dzficicncy or loss incurrcd hy thc ncgligcncc or n~isconducr o f  such pcrson 
or any amounr which oughl l o  have been. hut i s  nor, brought in lo accnunl 
hy sucli person. and shall in cvcry  such cnsc ceniry [he ainounl duc rroni 

' 

sucli pcrson. 

(2) The audirol-s sh:ill rccord [hc rcasons For every disallowencc, 
surchargc or charge under sub-sec~ion ( I  ) and shall scrvc in [he manner 
prescribed a cerrificn~c or thc :lmounl duc under [ha1 sub-scctirjn. and n 
copy olsucl i  reasons. nn thc pcrsun againsr whom the ceriificare is madc, 
and shnll inct)rporntr such cases of disallawance. surchargc or chnrgc in  
rhcir report ro the Maynr-in-Crjuncil. thc Corporation and lhe Stalc 
Guvcrnmcni under section Ibl . 

165. Any person fronl whom any sum 1 1 i ~  bccn ccrtil icd try rhe auditors Rig111s of 

undcr scc~ion 164 lo  bc due way, within one ~nnn th  aClcr hc hils rcccivcd 
or lias beell servcd wirh thc ccr~iLcntc, cithcr- or lo ihr I 

S l 3 l t  

(a) apply to zl Civi l  Couri of conlpelent jurisdiclian to sct aside GO"crn'n"ni- i 
or rnodiry such disnllowenoc, surchnrgc or charge and upon 

such applicarion the Courl mily, n f~cr  tztking such cvidznce as 
i 

ir considers ncccssary, conf i ru~.  set aside or modify [hc 
disal lo~~~ancc.  surchi lr~c or charge, and [he cer~ificare with 
such order as to costs ;is it may chink propcr. or 

(b) appeal lo the Stale Gnvcrnmcnt and thc State Governmen1 
shall pass such orders as ir thinks Lt. Thc dccisions 01' the 
Slate G~wcrnnlcnr on such appcal shall be final. 

166. Whcrc ;in amount i s  crrtificd under sub-secrion (I) o r  scction Paymc~~ i  ol  
crnificd 

164 to be due from any pcrson. such amounr. or whcrc such person ,11,,,1,, 

procccds undcr secrion 165, such amount as thc Court or rhc Sra~e 
Gnvernri~cnl. as ~ h c  casc mny hc. may dccidc lo bc duc from such person, 
shnll bc pitid within thrcc oionlhs I'rorn [he dale of certificurc unJcr sub- 
sccrir,ii ( 1 )  rjfscclion 164, or. as 1t1c case may be, within such pcriud not 
less rtian rhree monlhs lrom  he dnlc of such dccision as tllc Court or rhc 
Statc Govcrnmcnt, as thc case may be, inay allow and in ~ h c  caac urdcr;lult 
o f  p:lymcnr. rhc a m t ~ u n l  shall  bc rccoverablc by the Mun ic ipa l  
Corn~liissioncr as nn amounl decreed by the Courr of Small Causes o f  
' [Kol kala]. 
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167. ( 1  ) Any cosl nllclwcd hy l l ~ e  Courl under clause (a) o l  scctirm 
165 shall bc paid our ol' 1111: Municipal Fund within such pcriod as rhc 
Starc Governn~cnt miiy fix ill this bcti;~lf. 

( 2 )  I F  rlic Corporalion fails lo pay such cnsl wirllin the period fixed 
by thc Slale Govzrnmcnt under sub-stc~itsn (I), [he Srnlc Govcrnmenl 
nmy i~rlech !hc Municipai Fund (ir qlly portion thcrcalaud the provisions 
o f  sub-sccrion (3) of secriun 153 shall, with all ncccssary modifications. 
he deemcd to apply in respect or such nt~achmer~r. 

166. Whct-c a p,crson from whnm an ariiount is ccr~i l icd ro be duc undcr 
sub-sec~ion ( 1 )  uT sccr io~~ 164 i s  a m c m k r  of  thc Corpora~ion nr o f  a 
cumniirrcc rliercol' ur is nn officer or c~uptuycc of  the Corpornrion and 
whcrc such person Ilns not pxid such amount wirhiu 1l1rce 11lonrhs from 
ille daic or such ccrtifica~c, or whcrc ;in arilount d ~ ~ l i l ~ ~ d  I C ~  I>c due'l'rom 
such pcrson undcr cleusc (a) or clnl~sc (b) t i l  scction 165 hiu ntit hcen 
pa~d  by such pcrson within such period not less than rhree ~nonttis lrom 
thc dale o f  such dcclararion as may bc :~llowed to him undcr sccrion I hh. 
such pcwnn slrall bc dccmcd ro liavc vaui~icd his seat or to have hccn 
dismissed Irom rhc scrvicc (if [he Corporaliun, al; ihe case may bc, with 
effect rrorn thc dare of an clrdcr Lr) he made by ths S!;l!c Governnien~ in 

this hchalf and shall nth he tligiblc Tor rc-cleciion or rcnppoinrli~cnr, as 
lhr cast may he, utltil tlhc Llrnnunl as aforcsi~id has heen paid by him. 

169. ( 1 )  The Starc Covcrnnien~ may mnkc rules for rllc purposc nT 
carrying i111o effect thc prt~visioris of this Chaptcr. 

(3) In  particular and wiltiout prcjudicc LO [lie gcncrality o l  the 
foregoing power. such rulcs may providc Tor :)I1 a< or any or ihc I : 
following rnet1crs:- 

(a) tllc mnnner and form in  whicli rhe accoun~ oithc Corporatioll , . - .  
sllall bc kcpr under sccrion 1 55, 

(h) thc limc within which, and thc manncr in which. the inalLer 
referred lo  in the proviso to sub-scc~ion ( I  o f  sccrinn 162 
shalt he referred to rhc Sme Govcmmcnl; 

(c) ~ l i c  publication orthc irudirors' report Logcthcr iviih i l l e  repori 
oft l ic Municipal Accounls Commirtee undcr suh-scclinn (3)  
nf szcrion 163: 

(d) the ~nanncr {il scrving ccrlilicalc u~ldzr sub-scction (2) of 
sccrion 164: 

( c )  any olhcr miltier whicb may hc or i s  required ruhc prcscr ikd  
undcr rhc provisions or [his Chaptcr. . 
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PART IV 

Porvcrs of taxation and '[property taxes]. 

Taxcs lo 1~ 
A. Levy of Taxcs - 

Icvictl hy Ihc 
Corponlion, 170. ( I ) Thc Corporation shall. for rhc purposcs or rhis Ac i  , I~nvc ihe 

powcr LO levy Lhe following [axes:- 
( i i )  i~ '[prnpcr~y on Im"d and buildings, 

2* * * * 
(c) a [ax on advert isemen~s olher [han the adverrisemenrs 

puhlishcd in ncwspapcrs, '* * * 
(d) n "[toll,] 

ye )  a atax on Carl, and 
'(T) n [ax on carriage. 

(2) 'I'hc levy, nsscssnlenl and col lec~ion o f  [axes nien~ioned in suh- 
secrion ( 1 )  s l~a l l  he in accordance will1 tlie provisions of  lhis Act and the 
rulcs i ~ n d  thc rcgulntions midc  rhcrcundcr. 

171. ( 1 ) For rhe o f   his Acr, a '[propcny tax] raics on rhc 
;~nnu:il dcrcrmincd undcr  his Cliap~cr. o f  lands and bui Idi ngs in"[Kolka~aJ 
shall b t  inlposcd by thc Corporation. 

( 2 )  Such '(property lax]  shall be.- 
(a) whcrc thc annual valuc daes not exceed six liundred rupees. 

clcvcn per cerrr. of  the annual value; 
(b) where the annual valuc cxcccds six hundrcd rupccs but docs 

not exceed ciphlccn thousi~nd rupccs. such pcrccnlagc of ~ h c  
annuaI v i~ luc iis i s  wurkcd ciui hy dividing tlie annual value 
by six hundrcd and adding ten to rllz quo ti en^, 111e suln lhus 
workcd our hcing rounded olT 10 ~ h c  nc:hrcst Ls t  pl:lcc ol 
decimal; 

(c) where [lit annual vijluc cxcccds cigh~ccn [hnusatid rupees, 
ror~y pcr r-crrr. of  rhc annual value. 

'SL'P ~OOL-IIOI~ 2 un pngc 633.. urrrr. 
'Clauss (h) ww ulnillcd by s. 3 ofrl~c L'dculta Munic~pd Corp>r.lion (Amrnd~nmi)Ac~. 

1992 (lVcs?ust Bcn. Acl  lX uf 1931). 
'Tliu ir,r)rd "and" was ornircd by s. 5 (1)ol Ihc Catcu~ la  Municipal ~oqwniion (Stcond 

A r l ~ c ~ ~ d ~ n c n l )  Acl, 1984 (\Vcr;r Bcn. AcI Xltl of  1984). 
'Thc t~urrl wi~hin rhc squarc bnckcls w a ~  suhr;rilurctl Tr)r rhe word "roll." by s. 5(2). ;bid 
'Clauscs (c) and (l) wcre inscncd by s. 5I.1). ;[lid. 
n S ~ c  Cour-nn~z 1 on pngc 567. r ~ ~ r t c .  
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[\Vest Bcn. Act , 

'(3) In  calculii~ing lhe gross ntilounl or '[properly tax] including tax 
i~ndcr thc Howrirh Bridge Act, 1926 t l la~ may hc irnposcd (111 lands and Rcn Act 11; 

buildings (including huls) pcr quaraer and [lie n a  itrnour paythlc pcr quarlcr 
afler allowing rcbnlc undcr suh-scc~iot) (2) orsec~ion 2 15, ~ h c  iraulir~n r ) l  

;I rupcc stiall he rounded orlfro rhc ncarcst rupee, lil'ly pnisc being trcn~cd 
ilS t'LlpCC <l l lC -  

(4) No~\vi~t~sr;tnding LIIC provisions ol'sub-scc~iun (2)'[i1nd suh-sccrion 
(9)j, 111: Corporalion may, whcrc may land or building4[or Itut] or portion 
thcrc oI' is uscd for commercial or non-rcsidcntial purpose, levy a sur- 
cliargc {in thc'lpropcr~y [ax] on such land or building 'lnr hut] ar portion 
1hrrcoT ai such mLc nrll cxcccding fifty po- cetrr or thc 'Ipropcr~y I:IX] as 

l l ie Corlinrntinn may from ~ i m c  rr, lime determine: 

Pruvidcd LII;~L wl~ci-c any portion orany land or building slnr h u ~ ]  i s  

uscd I'or comrucrci;~l or non-rcsidential purpose, Ihc arnounl or ~ h c  
'[propcrry rnx] payablc in rcspccr (IT such portion shall, while fixing !he 
'[properly rnx] fnr [tie en~irc land or building 510r hut], be sepan~ely 
calcula~etI: 

Provided furlher 11in1 subjcci 10 such rules as may be tnndc by thc 
S~atc Govcrnmcnl in ~I i is  belinll For thc grani orcx~rnplion from surcharge 
ill respccl ol'any clitss or cl;isses of lands or buildings "[or l~uts]. used for 
cducniion;ll. oicdical. public hcal~li or cuiiurnl purposcs or Tnr purposcs 
c~lspo~.~s, [he Corporn~ior~ may cxc~ilpt any sucli land or building 7[or hu~ )  
from paymcnt of rhc surcllargc: 

Provic-lcd also that such exeinp~ion shall in no casc cxcccd sevenry- 
livc per cc~rr, o f  i l ~ e  surcharge. 

(51 Wlierr n ncrvly consrrucred building is  uscd cxulusivcly far 
rcsidcnrial purposes, n rcbarc of ~wcnry-five per  ccrrr. in rhc '[property 
1nx1 aa dctcmiincd under sub-scc~ion (2) shall he ,aIlowed for First ttlrrcc 
years '[l'ram rhc quarlcr fnllo\ving the dale orissuc or initial j lhe occupancy 
ccrtificait: under ~ b c  provisiclns of this ACL: 

P~.ovidcrl (hat sucli rebale shall not he allowed for old buildings which 
havc bcrn rcdcvcloped ~hrough al~crarions or additions: 

Provided further !ha1 such rebale shall bc allowed in respec1 of  such 
building in so far as i~ i s  a singlc unil of assessmznt undcr this Chapter. 

'Suh-rec~ion (3) was subst~iu~vd irrr rhc <)riginn1 sub-scc~ion by s. 6(1) or thc Cnlcutrn 
~Municipnl Corpuntion (Sscr)ntl A~ncndmcni] Acr. 19RJ (\Ibhl Rcn. Act Xlll or 1984). 

h~)r-norc 7, un PRRC 667,. rrrrrr. 
'Tllc word<, hravkck and lig!~rc within rhc % u r n  hmck~s ~ v e r c  inxncd by s. 6(?)(n). ibirl. 
'The words within thc squarc bmckcra wzrt inscncd by s. b(Z)(b), ihirl. 
"Thc nmords within thr: squarc hnckcts ~vcn: ~nscrlcd hy s. 6(?)(c), ibid. 
T h e  \ ~ o r d s  witltin tllc square hr~ckcrs wcrc inscncd by s. 6(2)(d)(i). ibid. 
'Thc ~vonls within thc squarc bnckcts wcrc ~nrcrlsd hy h. 6(2)(d)(ii), ;bid. 
T h e  words within ~hc squnrc bnrkclr wcrt ~ubstitutc.d for thc words "h ln  rhc da~c u i  

issuu uT' hy A .  613) of rhc Cnlcutla Municipal Curparation !Scco~.d A~ncnd~ncnr) Act. 1984 
(\Vesl Hen. Ac t  XI11 or  1984). 



Tlie Kolhrr i  Afrit~iripril Cbtj~r~).rrfiotl Acr, 1980. 

(h) No~witlisianding i~nyrhing conrained in this Ctiijptcr. I:jnds and 
buildings ~ v l ~ i u h  are ~ I i c  propcrtics ol'ttic Union. shall bc cxcmpr I'roni rhc 
'Iprnpcrry tilx:] 

Provided rllnt nothing in this sub-sec~ion shall prcvcnl thc Cnrpon~ion 
from levying on sucll lands iind huildings a l[propcrty 1~1x1 lo  which 
immcdiatcty hcforc the coltimcnccnlclll or 111is Aci ~ h c y  wcrc. or wcrc 

trz;licd as. liuhlc: 

Providcd furrhcr  ha^ [he Corpor;aion m:ly levy n scr\licc chargc on 

>ucli huildings on thc h:lsis ol'sucli annuill vnluc and nr sucl~ rntc may bc 
dc~c~-~ni r lcd by ~ h c  Ccniral Govcrn~nenl I'rotii ~ i n i c  to timc. 

(7)  Nor~v i ths~~nding anyrbing con~ilincd in [he Chnpicr. Iilnds ;~nd 
hu~lrlings: which vcsr in the Board or Trustccs for [he Porl or 'IKolkaii~l 
sh:\ll. lor tllc purposc uf lcvying a '[propcriy i i ~ x ]  rhcrcon, he asscsscd in 
i~ccorrl:mcr: wirll the provisiclns conrained in Pan IV  or thc :IKnlkaraj 
Porr Act. 1890 nnJ lh:: agreelncni, if any, hcrween the Board ol'Truslccs 
l i ~ l .  the Pori oT'[Kull;n~o] and iliz Corporalion under rhe said Aci. 

(8) No~withsii~nrling atrylhing contained ill sub-sections (2) and (4)- 
111c '[properly tax] on rhc- 

(;I) 1;und n ~ v ~ ~ e d  by or hclonging 1- 
(i ) thc Board ol'Trusiccs fur r l~c  Improveri~cn~ o12[Kol knte]. 

' constitulcd under Ihc '[Kolk:~~a j I~nprovrrticfll ACL. 
191 I ,  or 

(i i )  rhc '[Kolkau] Mctropoliran Dcvclopmcnt Aurhariry, 
conslirured undcr rhc : [Ko lka~a ]  Mctropol i ran 
Devclopmcnt Aurhori~y Aci, 1972, or 

(iiil ihr Wcsl Bengal Housing Board. consriluled undcr rhc 
West Bcngal Housing Board Acr, 1972, or 

( i v )  lhc Wesr Bengal hlduhrrial 1n liasl-ruc~urc Dcvclopmenr 
Corporar ion, cslablishcd under thc Wcst Bcng i~ l  
Industrial Infrasrruc~ui~: Dcvcloprnent Corporaiion Act. 
1974. or 

( v )  SUCII nrller stntulury hody as may bc notificd by the 
SI~IC Government in this hchalC from l i ~nc  to rimc. fur 
[he purposcs nf develop~ncnl schenles in accordancc 
with ltie published or approved plans bur nm pul lo sucli 
usc, shall he Lwenly-onc per rorr. or thc iinnuill vi~luc 
or such Iilnrl as deerrnincd under [his Chapicr: 

( b )  I:md or building acquired, consrructcd. purchased or owncd 
by Ihc Govzrntncnr or any of Llie stalutory hodics mentioned 

Bcn. Act 11 I 
or I st10 

\ik\r Rcn. 
Acr XI  ol  
1'171 

\VL-.~I Rcn. 
Acr X X V  
01 1974. 
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[\%'[?st Bcn. Act ! 
(Ain IK-Trcrclrinn.-Clin~~ter XII.-Powers oJ Tusnfinti orrd 
p t u p ~ ~ ~ ~ ! ~  f~.re.~.-B. Pr~ptt-p 1u.r 011 1n11ds alzd brfildi~~gx U J I ~  

srrre11~1~c.-Secrion 1 72.1 

'[in clause (a) Tor] any Govcrnmcnt approved schcmc for thc 
purposc of suhsidiscd housing Ibr persoas hclonging to low 

income group nr indus~riol workcrs and comprising o r  

lcncmcnrs Ict out ro such persnns nn a monthly rcnl shall be 
twenty-nnc per cerrr. of rhc annual value o f  such land or 

building de~crrnincd un~lcr lhis Chap~er; 
(c) land or building acquired, consrruc~cd, purchased or owncd 

by :[Government or] any OF rhc aruulory bodies mentioncd 

in clausc (a)  ror any oilier purposc shall bc a1 [he rare 
deiermincd undcr sub-scctions (2) and (4) of [his scu~ion. 

(9) Nor~v i~hs~i~nding anyrlling coniaiued in J[sub-scction (2)], [he 
'[property [ a x ]  shall nr,l cxcccd.- 

(,I} in rcspecr of land. hur or building in  a brrsrcc iinprovcd undcr 

rhc WCSI Bengal Slum Areas (Improvcmcn~ and Clearance) 
ALL. 1972, cightccn per- cerir,, and 

( h )  in rcspccr (IT l;~nd, hul  or building in any olher 'hasrre' firteen 
p c ~ .  celzr., 

~ l ' t l i c  annu:~l vi~luc o f  S [ s u ~ h  land, hut or building in a brrstre rcferred ro 
in cliiusc (a) or clause (b). as [he case may bc,] dcrcmined under rhis 

Chnpicr. 

6scmplion 172. ( 1 ) No~withsii~nding any thing con~ained in rhc furcgoing sec!ions 
u C  lands and 
buildings in  his C11aptcr.- 
iroln 
' [prqxny (a) (i) la~lrls or buildings or por~ions [hereof exclusivcly used 

lax). Tor th~: purpose of public worship, or 
(ii) lands or buildings exclusivcly uscd for the purpose or 

public burial clr as burning ground, or any nrhcr place 
uscd for thc disposal of [he dead duly rcgistcrcd under 
this Act, or 

(iii) open spaces including parade grounds which arc thc 

prnpcrrics or Govcmtncni, "[or] 

'(iv) Social Welfare Homes run by rhe Sta~c Gavcrnrnent, 
sh:11I bc cxcmpl r ro~n  the '[properly Laxi. 

'Tlir: words. Ici~cr and bnukcrs wirhin ~ h c  squarc bnckcls wcrc rubs~iiulrd h r  rhc 
\vorcl\. lrircr md brnckcts "in clause (a) or Tot' by r. ?(a)([) o l  thc Cdcuita Municipal 
c~~ryonrion (Arncndrncnl) Acr. 1983 (\Vcsr Ben. Acl XXXII o f  1983). 

-Thc n t r n l s  within thc squarc bnckcls were insenrd by 5 .  3 2 )  (~i), &id. 
"The ~<-<vclnls, hnckels and fipurc within rhc square bnckcts wen: subsliruied Ct~r thc words. 

bnvkcfs and figures "sub-scc~ions (1) ant1 (4) ur c~.Flc~uhcs In this c h a p ~ c i '  by s. GI4) uf r k  
Cllvl~lr;! ~Municipnl Corpontiun (SccondAr~icnd~rmf)Aut. 1'184 (\Vcsl Ecn.Acr XI11 uC 1984). 

'Scr Cool-norc 2 on pagc 633. <trlfc. 
'The wunls. lc~lcrr and brackcls wirhin thc squarc bnckcls sen: subsriiurcd for thc 

words '-such brsr~r"  hy .c 7(h) n l  ~ h c  Calculra Mu~licipal Corporation (Arnsndr~lcnr) ACI. 
1985 ( ~ V C S I  Bcn.hct XXXll or IY83). 

Tht word w~lhln thc zquarc bnckcu rv~s inscncd by s. 10(i) o f  lhc Czlculra Mun~c ipJ  
Co nniiol~ (Amcnd~ncnl) ACI. 1001 IWcsi Bcn. Aci VIlt oT2M1). 

%ub-clau.re (iv) \tml\ iintrlrd hy 3 .  10(ii). ibid. 
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E~plri~;urinn.-For thc purpose of sub-clausc ( 1)  of cl:~uuc (a) o f  (his 
sub-secrion, any land or huilding used for ~ h c  purposc of public wotship 
shall no1 bc deemed lo be cxclusivcly uscd lor such purpose i f  on such 
land or in such huilding any lradc or business is carricd on or any rcnt is 
dcrived in respccl of such land or huilding: 

(b) rhc Mayor-in-Council may exempt rrom thc Ifpropcny [ax]- 

(i) nuy land or huilding thc annual vnluc of which does not 
exceed ~hrcc hundrcd rupccs: 

Providcd th:~t where a peson owns or rxcupics more 
than one piece of land or morc rhnn onc building and 
(he aggregate, annual vi~luc or  a11 such lands and 
buildings cxcccds thrct: Ilundred rupees, such l i d s  and 
buiIdings shall no! be exempt from ~ h c  '[propcr~y tax]: 

(ii) any land or building exclusively uscd with thc approval 
of thc Mayor-in-Council for thc purposc or public charily 
or for rhe purpnsc of mcdionl rclicf to or eduuarion or 
~ h c  poor. frcc or  chargc; 

(iii) any land uscd for 'streel, any hpen spac for public 
playground, or any public park undcr any oftlie slarurory 
hodics mcntioncd in clause (a) of sub-secric~n (8) of 
scclion 171. 

(2) Thc Municip~l Colnmissioner shall causc to hc mainraincd n 
rcgistcr showing separately the lands and huildings cxcmpled from rhe 
'[proper~y lax] under sub-scctir~n ( 1  ) in such ror~n as [nay be dererrnincd 
hy regula~ions and such rcgistcr shall bc open 10  he public for inspccdon. 

173. Thc Srnte Govzrnriienl may. hy ordcr, cxcmpr rrom thc paymenl 
of any tale. tax or t'cc pay;tblc undcr ~ h c  provisions of  this Acl any 
Jiplomit~ic ur consular mission of a foreign state and [he diplomnlic or 
consular orliccrs of such mission. 

'173A. Notwilhs~anding any lhing conlained in the forcgning provisions 
of  this chapter, the Mayor-in-Council may, hy :I rcsolulion, cxcinpl 25 
I I E ~  C P I I ~ .  of  t l~e '[properly [ax] on nny land ur building belonging lo an 
cx-scrviccman, or family oi a dcceascd soldier or cx-servicen~an, who 
ha5 no olher land or building in any par1 otcbe State of West Bengal and 
who is rcsiding in rha~ land or building. 

Ewrnptiaq 111 
dlplo11:3tlc 
or vonsulnr 
lrllrsldn o l a  
loreign slalc 
Trorii 
paymenl or 
.any rarc. [as 
or Tee. 

Ext~nplion 
01 laids nnd 
builrlingh u i  
CX-~urviuc- 
men. 



[Wcst Dcn'. Act 

Lkrcnnjllnlloll 174. ( 1 )  Norwiihsianding zlnylhing contained in ihc Mfcst Bcngal iVcsr Hcn. 
vT nnn~lnl 
, , a l l ,  Prttlliscs Tcnancy Acr, 1956 or in any olhcr law for [he lirnc bcing in ~ ~ ~ ~ ' ' " i  

Ibrcc. Ibl- r l ~ c  l>urposc of asscssnlcnr ro thc '[pmperry tax], ~ h c  ilnnual 
value of any land or huilding shall bc dccmcd ro be rhc gross anrlual renl 
including scrvicc chnrgrs, i f  any. ;\I whicli such land orhu i ld i l~g  migllr ikr 
1l1c ~ i m c  o r  assessinen! bc rvilatinahly expcctcd Ln let from ycnr lo  ycar. 
Icss ;in aI lo\roancc or ~ c n  pe~.cort. for l11c c o s ~  nlrepairs and orhcr cxpcuse~ 
necessary 10 milinrain such land ur building in a siaLc lr) command such 
gross rcnl: 

?Provided rh:il where lllcrc is il lransfer, irrlrv vivus, o l  ownership of' 
any land or huilding since t l ~ c  lasl prcceding pcriudicnl asscsslncnl undcr 
scction 179.  he annual vnluc of such land ur huilding sl~all  bc [ixcd 211 

scvcii and a Iialf per cc~rr.  of the amount srared in thc dccd t ) l  ~r:~nsfer as 
considuri~~ion for such lranslcr or, i f  no considcrn~ion is  stated in suc11 
deed oi r~;l~ihTci.. nl  scvcn and a hair pur ce~ir. of  [he eslinlnrcd markcr 
vnluc ~hercof; 

'[Provided rurrhcr lhrrt] wlli lc dc~crni ining Il~c ihnnuill value in thc 
casc o f  any land or building or por~ ion thcreof exclusively uscd by the 
owner I'or his rcsidcnlial purposc, thc gmss annual rcnl or sucIi land or 
building or portion, as thc cast may he, shall bc reduced,- 

(a) wl~cre  rhe grvss annual rent docs nor exceed six hundrcd 
rupees, by thirry per cerlt. : 

(11) whcrc thc i~l.oss annual rcnl cxceeds six hundrcd rupees but 
docs nn\ cscced cigh~ccn thousand rupccs. by sucli pcrccnragc 
of  111e ~rossnnnual rent as is  workcd nut by dividing ~ h c  grnss 
annual rcnt Ily six hiindrcd and subs~racling Ihc cluolient from 
thi~zy-one. [he diIrcrcncc heing roundcd c~TTln the trearesl placc 
o f  decilnnl: 

'[Pruvidcd also  hat] no such rcduction in gross annual rent shnll bc 
111;ldc- 

(a) i t )  case rhc ~ r ~ l a l  covered arcn in irny land or building under 
~ c c u p i ~ ~ i o n  for rzsidcnrinl purpose by thc owner exceeds one 
hundrcd and lirty square rnelres. or 

(h) where a pcrson owns or occupics for residen~inl purpusc more 
Ihnn onc plol  of land or building nr portions thcrcofwidiin [hc 
municipal l in l i l  ol' '[K(llkn~a]. 

'St't, Ibor-nu:; 1 on pnEc 6337. rrlllc. 

'Tllis prr~viso IV.U addud hy + 7( I )  or ~ h c '  Cnlrulla Municipal Corporalron (Amlndmml) 
Acl. 1997 (\I'cs~ Hcn. Act XXVI r)C 19071. 

'Thc wunls u'illlili rhc squ;~rr: brncltcls tr*crc suhsliru1r.d Tor [tit: wods "Providtd thm" by 
a- 7(?), rbrtl. 

'The \\.ard< wilhin Ihc squarc hnclv l~ \ w r c  subslirucd Glr Ihz words "Pror.1Jci1 runhtr  
rhar" hv r .  7(.1). rbid 

' ~ ~ . ~ ~ - f n o l - n t ~ r ~  ? on pngc 577. urrrr. 
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(2) lhc annual vi~luc o f  any land which is not truill upon shall hc 
lixcd ni scvcn per ccllr. of the eslimated markel value or ~ h c  I i~nd. 

(3) 11 ihc gross annual rcni u i  any class or cluses O F  lands or huildinps 
uscd cxrlusivcly for hospital or educarinnal purpnscs or  T TI^ rhc purposcs 
ol' sporis or as n placc of worship i)r ;IS :I p l i l ~ c  for disposal or i11c dead1 
canno1 be easily el;timalcd. ~ h c  gross i1nnu;ll rcnl or such building shall he 
dccmcd to hc live porculir. oltl ic valuc ol'lhu building okained by adding 
rhc cstimatod cost of erecting ttic building ar rhc time orasscaamcnt lcss 
a reasonable amounl tn hc dcduclcd on account o f  dcprccialion. i f  any. 10 

!hc cslirnated preseni inarkel value nC ~ h c  land vihucd will1 ~ h c  building as 
par[ of [he same prcmiscs. 

(4) In the cnsc tlrnny land or huildins or par1 thcrcof uscd Ibr public 
cinema shows or ~hc;l~ric:~l pcrr~rm:inccs or :IS 3 plnw ofsi~nilal. puhlic 
rccrcil~ion. nmuscmcnl or cnrcrrninmen~, thc gross annual renl o f  such 
land or building or pan thereof, as [tie casc may he. shall bc dcciucd ro hc 
seven and a half pel- re~lr, of ihe gross annual rccciprs in rcspccr or such 
cinema shows or thcn~rical pcrhm;~nccs or placc of public rccrcation. 
nmusemcnt or cntcr~i i inmcnl,  including rcccipts f rom rrnl  and 
advcnisctnents and sale of adrrlission lickecs hut excluding laxcs on rhc 
sale of  such tickers: 

Provided that the prnvisinns o f  [his suh-scc~ion shall nor apply in thc 
cnsc or tctnpornry fairs. circuses, and casual shows or performanucs. 

'(4A) IT thc gross annual rent o f  any land or building or part Lherenf 
cannol be easily estimated. rhe gross annual rcnr or such land clr building 
for the purposes of suh-secrion ( 1 ) shall hc dccmcd r o  bc scvcn and hall' 
11~1. cell!. or ~ h c  vnluc or thc building obwincd by adding the es~imared 
prcscni c o s ~  or crccling the building a! [lie litne or assessmen1 less a 
reasonable ainounl to be deduc~ed on accounl of  depreciation. i f  any. LO 

the cslimaled prescnt marker valuc of [he land: 

Provided lllat the estimated presenl cosl shall not include the cos~  o f  
;my plant or machincry, exccp~ing thosc cnumcratcd in ScheduleVIII. on 
ihc land or lhc bui!dine as.arrwcsaid. 

(5) Thc annuill valuc as dcrcrrnincd under [his Chaprel- shall hc 
munded off to the nearesl ten rupees. 

'Thc word< w ~ t h ~ r ~  lhc squurc hr~ckcrs wcn: suh~titulcr! f c ~ r  thc m)rds '-Car purposes oC 
sponh" by 5 7 orlhs Calcul~n Municipal Corporalion (SecondAmcndmcn~)Act. 19x4 (iVcsi 
Ben. Avc XI11 or 19841. 

:Sub-sccrion (4A) lvns i~lscrrcd by s .  H or rllc Calcurra Mu~iicipal Corporarion 
( A ~ ~ ~ c n d ~ ~ l c n l )  Acl. 19x3 ( \ k l  Ren. Acl XXXl I  or 1983). 
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(iii) each rcsidcntial ul l i l  with iis pcrcentagc ol' the undivided 
inlcrcst in t l ~ c  common :lrciIs and fncilitics construc~cd or 
purchased and ~)wncd by or ulldcl- rhc control of any housing Ucn. 

co-oper~rivc sucirty regis~crcd undcr the LVcst Bcogal Co- t~!VIIIof 
opcrnlivc Sociclicc Acr, 1973, shall be iisscsscd scpamlcly. 1973. 

(iv) eacll itpilrlnxnt and i l s  pcrccntage o f  rhc undivided inrcrcsz in  
I 

rhc colnrlion arcns and tlic racilitics in n building rvilhin 111e \\'CS~ 

Act XVI o i  
mcnning or thcWcst B z n y I  Aparrmcnt OwnershipAc~, 1977,. 1971, 
a cleclaration i n  rcspeci o f  which llns been duly cxccu~ed and 
regisrcrcd undcr rllc provisions or rhal Act, slinll be asscsscd 
scparaicl y ;  

I I 
' (v) cvcry land cnmprisccl in a tliikcl lcnancy wit11 hu: nr huilding 

lnndc thcrcun. cilllcr in a l ~ ~ i . ~ r e e  or otherwise. shall bc asscsscd 
spanvclp ns a single unit: 

'(vi) cwry  land, which i s  nor b u i l ~  upon, comprised in a r l r i k ~  
tcnallcp, c i ~ h c r  in a brrsrc~ clr othcrwisz, sllall hc assessed 
sepnrnicly ns n single unit. 

(3) Nuiwithaanding ihe assessincnts madc beforc ~ h c  colnrriencerncnl 
ol'11iis Aci, rhc Municipal Cammissioner on his r)wn may amalgamkc or 
seplratc or cclntinuc ro asscss as such, rhc cast Inas be, lands or buildi~igs 
or purlions rhercal so as to cnsurc conlornliry with lhc provisions nflhis 
scc~ion. 

(4) I f  dlc ow~~crsl i ip nf any land or building or a p ~ r l i o n  ~hcrcol' i s  
subdivided into separalc shnrcs or ~f lnorc than one land nr building or 
poriions lhcreof hy :~miilgnma!ion comc undcr one owncrsliip, thc 
Municipal Commissioner Inay on an applicalion from the: owllei-s or co- 
owners. scpilrulc. or ainalynorc. as [tic unsc may be, such Ii~nds or 
buildings or porrions thcrcofso as to ensurcconionnity wirh thc provisions 
o f  this section. 

(5)  A newly cosnrructed building shall become assessable frorn2[ihc 
quarler rr,llr)\ving] IIIC dnlc of issuc of rlie occupancy cerrificalc undcr 
rtlc provisions OF this Act: 

Provitlcd  hat i l ' s u ~ h  buildin2 is occupied before thc issuc of ~ h c  
occupancy cerrificafc in  contnven~ion or thr provisions or this Acr, such 
building shall hc linblc for nsscsrncnt Trmn  he J[qunr~cr lbllawing the] 

'Cl;lu+cs I F )  ant1 [ V I )  uch: subsrilulcd Tor ~ l i c  ori~in;il clausr: (v) by s. In uflllc Calcur~a 
Mu~~icipal Corpor;ition (AIIIL'I~~IIIC~~)AU~. 19S3 (IVCSI Bcn. Act XXXII of I9S3). 

''Tlir. words nilhln Ihc \qu.uc bnckcrs wcrc inslrrrcd by s. 9lh)Ii) of ~J~cCalcu~l;~ hlun~cipd 
Crlrpl)nl~ol~ (Sccond Arncntlrncn~) ACI. 1984 ( l h r  BCII. ACI XI1 I o i  1964). 

"Tht n r r d h  \v i l l i i i i  l l l c  sqbare ~GIC~LLIX wen: inxrred hy h.  9(b) ( i i ) la ) .  (bid. 



Tire Kolkrrfri Mir)ricil)rrl Cu)puturio~l Acr, 1980. 

diiic ur its rirc:upnrionl[:ind no~\v i~ l is~and ing any orher action thiit rliay he 
taken u11rlc.r rliis Act. such building she]! no1 ECI r l ~ e  hcncfit ol'the rchatc 
in i l ~ e  :[Propel.ry I;IX] i~ndcr  sub-scction (5) o f  scc~inn 17 1. 

(6) Thc Municipal Commissioner sh:ill, upon an applica~ion made in  
this hcllnlf hy an owncr, lcsscc or sub-lcssec or occupicr or any land or 
huilrling and upon pnymcnl ( ~ r  aucll rces as may bc deterininccl by ltic 
Corpnrarion by rzgulatin~ls, furnisti i l i fo~rni l t ic~n to such persnn rce;~rding 
ihe ;~ppurrionmenl or IIIC '[prcrpcrly lax1 (IT sucti land 01. hui lc l in~ iilnong 
~ h c  scvcral occupiers witll in such land or building for thc currcni pcric~d 
o r  ~ l l c  period ilnrncdiaicly preceding: 

PI-ovidcd i h n ~  1101hing i n  this sub-seclion shi~l l  prcwn! [he Corpraation 
iron1 ~ccovcring lhc ducs rroln any such pcrsun. 

D. A s s e s s ~ ~ r c ~ ~ r  

k r i o d i c  
179. ( 1 )  'Tile annual valuc o l i ~ n y  land 01, huilding situared in any ward 

nsscssri,<nt 01 thc Corporarion. which has been dctcrniincd htfore and is i n  rorce 011 
thu date o f  commcnccmcnl o f  !his Acl, shall rzmain in rorcc, and shall hc 
deemed ro hc rhc annual viiluc for thc purpose orasscssmun~ ~ l ' ~ Ip ropc r l y  
13x1 on sucll land or building undcr this Act. until a fresh annunl villui~tion 
is cnrorced undcr !h is  Aci: 

'Provided ~kar thc nnnunl value o f  ally such land or huilding. which 
h;~s hccn iriacle bcrorc bur no( I' inally dctcrmincd on 1l1c rliitc 01- 
commcncmcnt or lhis Act, shall bc dc~crmincd undcr lhr: provisions o r  
ttic '/Kolkala] Municipal Acl. 195 1 i ~ n d  shall be deemcd lo bc al~nual 
v;lluc in rorce on thc dntc of co~ i i i i ~cncc i~~c !  o f  this Aci. ,\sr S X S ~ I ~  

111 19.51 
( 2  ) Tile annual vi~luaiion under this C1i;iplcr- 

( 3 )  shall be n~adc by illc Municipal Commissioner or, i r l hc  Stnlc 
Govcrnmcnt so dircis. by thc CcntraI Valuation Board 
esral,lisIicd undtr rhc West 8cngnl Ccniral Valuatic~n Bo;irrl 

R<\(  Rc11 
Act. 1978; Acl LV I l  ol  

(h) shall have cffecl from ~ h c  hcginning or rhc quaricr o l  a year 1978. 
ending o n  rhc ?Or11 June or 30th Scptcrnbcr or 31s1 Dcccn~bcr 
or 3 I st March. ;is rllc case may hc. following Lhor in which a 
nolicr under sub-scc~ion (2) ol'scciion IX4 is  iswcd: 

Ic) shall. subjccl to [he othcr prtjvisions of il l is Chnplcr. rcn~ain 
in Torcc i n  rcspcct oleacli wnrd orhc Corpornriou fnr a pcriod 
ol'six ycars. incspcc~ivu oCany alternaticln during such period 
in  ilie numhcr or  houndnrics o f  such ward; and 

"Tllc words, brnckcls and ligurcb wl(liin lllc squnrc bnckcrs wcn: suhh~i~ulrd for thc 
nalt!cs (1131 1113Y t~ ln~poscd or olhcr acrion l l l a l  rnny bt words. ~'no~rviihs~nndin~ any JX ,, 

lakc11 urtdrr 11rjh AcI." F. (b)(~~)(b). of ~ h c  C l l ~ u i ~ a  hlunicipd Corpon~iun (SLYII~I~ 
Af i~cndmcn~,  XCI. 198.l l k w l  Rcn. Acr XI11 of I9Y11. 
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(d) may hc scviscd ni l  llie expirnlion or c x h  such pcriod: 

Pl.ovidetl ilia1 \t0l~cn tlrt i~nnu:~l v:\lu:\tion t r l  ntry land or building has 
not been rcviscd on lhc expiry orany such pcric~d Tor rcasons ro bc rccordcd 
i n  wrir iry. thc prcvious :illnual valunrlon sh;ill con~inuc lo rcmiiin i n  rorcc 
i lnril ii is so reviscrl: 

Providztl lur1hc1- illat illc Municipel Comn~issioner may, on rhe exp i~y  
(lfsuch pcl.irld. rcivisc  he nnriunl viiluniion of sucti Innd or huilding ilr any 
t i n~c  iind sucli rcviscd vnlualion shall [i\kc cil'cct I'rorn rhc bcginning o l  
ilic: qu;iricr fl'orti i v l i i c l~  ~ h c  nnnu:ll vnluation would have been revised 
uiider 1111s clnuse. 

Ik \ l \ luncd'  1HO. ( I ) Notwi~hsr;~nding arlylhi~ig co~i ia incd in  scclion 179, ihc 
;1SS11~5111Clll Corp~imrion 11iay by rcsolurion dirccr a gcncral revaluation o f  lands and 

huildir iy i11 ally ward ni'11ie Corporarion or part thcrcorduring rhc currcncy 
ol' i ~ n y  pcriod spccificd under ihis Chaplcr. '[Such gcncral rcvaluarion 
shall I l~vc :  dl'ccr i fom rhc bcginning of ltie quarter Following Ihni ill wllicIi 
;I n ~ , ~ i ~ c  sull-srciioil (2) 01- scc~ion I 84  is issucd and shall rcilnlain in 
iorcc i n  rcspcct o l 'cacl~ ward or poriion llvrcol:. as thc C ~ S C  mily be, lor  
t l i t :  uncapircrl portion or thc pcriod during which bul for such revaluarion 
the :utnu;ll valua~int~ ivauld llnvc rcmaincd i n  forcc.] 

(2)  Tlit '[Municipal Com~niasic~r~cl-j may cause ally revision ro be 
made in the an!iual valualion or  any land or building '* * * i n  rhc 

'l(i) whcn 111c1-c is a transfer, itrrur r-;\as. uT irs owncrship: or 

(ii) i v h c ~ ~  any tcnancy nl- any rcnl changes; or 

( i i i )  whe l~  l I ~ e  name ol'ils usc chiinycs: o r  

(iv) '[ivlicn n new building is crcclcd or ;ill existing buildins is] 
I-cdcvclnped or substan~ially nltcrcd or improvcd d u r i n ~  ihc 
[~cr iot l  1hc annuel valuation rcmnins ill force; or 

(v)  \vhen. on an applica~icq mndu in writing hy thc 1:tvllcr or IIIC 
pcrson 1i;ihlc ro pay its "[properly tax] i~ is cstnblishcd 11x11 

"l-t l l :  \vords. IITJU~CI~ 2nd ligurcs wilhin I ~ L .  sqllnrc b n c k c ~ s  wcrc i~iscriud by 
5 .  I I (  t l dlhv Cnlculra hlu~~ivipal Curprlr~riun (Sccund hrnvndrncn~)Ac~ IYt1-l (\~'CSI Ucn. 
ACI:YIII o i  198.1). 

-Thc rwc1rt1.r \vilhir ilit squnrt bnckcis wcn: si~hhlilutcd forlhc wort! "Mayor-in-Council" 
by 5. 1 l(I1(:1). ihid 

'Thc wcnls "or 1)onioll r t~crcor '  wcw n~~~lrtcd by s. 1 I (?) (b), illid. 
'Cl;~usv l i \  \vns ~uhblilulcd h r  rhc o r i p i n ~ l  clausc by s. tl or rhc Calcurln Municipal 

Corpclmlir>n IAn1cndrnc111)Acl. 1997 (\lrcrl Den. A c l  X X V l  or 1997). 
'Thi~vortls amiil i i~i ihc >qu;lrc hr;iclid\ wtrz sllbsrilurcd Tor 111c words "whcn ir  is" by s. 

I l(l1lc I oClllc C ~ l c u l l a  hh~niclp,ll Corpilnl~on (Scco~ld ;IIIIUI~~IIICII~)ACI. I9S-l (\Vk<L Rcn. 
XIII o i  i ~ s - 1 1  

-.YC{, r 4 ~ ~ l i - ~ ~ ~ 1 ~ c  l lJgc 673. t!rltem. 
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LIS nf 1980.1 

d r l r i a ~  1111: pcriod o f  111c :lnnual valunrion rcrnuini~ig it)  Forcc 
i ~ s  v;1111c: h;ls heen rc~ luccd  hy rcason oT nny suhslnntial 
dcmoIition ur has sul'fcrcd dcprcci i~i ior~ l'rom any ;~ccidcn~ 01- 

rlny c a l a n ~ i ~ y  provcd l o  Ilic sn~isr i~cr inn of the Municipnl 
Cornmissioner to I~nvc bccn heyontl tllc conlrol orsuch owncr 
or suc l~  pcrson; or 

( v i )  ' [wlicn any land or 1,uildinp ur  purlion ~I iereof  i s  nctluircd by 
pul-uhnsc or ol l icrwiscj  Ily IIIC S~ntc  govern men^ or ~ h c  
Corpo r i t~ i<~ t~  or any sLillulory hody illcnrioncd i n  clause (a) ol 
sub-sc~~iu t l  (8) nf section 17 1 du r i l ~g  rhc pcriud or ~ l i c  annual 
valun~ion remaining in  forcc: 

'(vii) whcn any land ur building or porrion thcreof, i s  sold or 
o t l~cr iv isc  Lranst'crrcd by ~ h c  .';rate G o v c r n m c n ~  nr rhe 
Corporarion or :my sralulory body nicnrioned in  clnusc (3) (II 
sub-secrir~ii (3) or s c c t i o ~ ~  17 1 : 

Providcd ili:~~ all land uscd ror rt:ads and olhcr public 
purprlsns ~ I i a l I  bc cxc!udctl from such rcv:llua~ian; or 

'(viii) wticn, upon lhe acquisii~on or lransfer o r  any I:md nr buildillg 
ill part, a rcsidu;il portion rcmnins; "or". 

( ix) whcn ir  hecomcs ncccssary so 10 do lur xny olIier rcason iu  bc 
recordcd i n  wr i~ing.  

(31 Any rcvision in ~ h c  nnnual valuiviun m y  land or building nl- 

purricl~l l l~erco~under  this stciion shall come i n ~ o  roruc rrnm ilie beginning 
d t h c  quar~erof  a ycar ending on ihc 33111 June or 3Olh Scp!cinber o r 3  Is1 
Dcccmbcr 3 1st Merch, as rhc vilsc may he. fojlowing thnr ill which 
such rcvision hecoulcs i~pplicablc and shall remain in  furce for the 
unexpired por~ ion of thc pcriod during which hut for such rcvision such 
annual valuation would hnvc rcilmined in Voruc. 

(4)  Norwithstending anythins cootaincd in suh-section ( 1 )  or suh- 
section (2) or sub-stc~ion (3), any land nr building,- 

( i )  which for any reason hils nn nl~nunl vaIuc assigned to i~ undcr. 
rhis ACI, may he ~ ~ l u c d  by IIIC Municipal Conllnissioncr a~ 
ilny r ~ m e  during 111c currency d!hc  period spccificd ill respeci 
o f  sucll tiuld or building undcr sccrion 179 or '[suh-scurinn 
(3) o r  sculion 180.1 

!ii) thc valun~ion of wllicl~ has been cancullcd on (tie ground of  
irrcgulariry. nlny he valued by thc Municipal Cominissioncr 

'-rllc ?v~~r(ls.~vilhin I hcsquxf~ ~ ~ J U ~ C . I S  WCIC SU~.CIIIUII:I~ for 111c words "when any ponio~~ 
oC;\nj I u ~ d  clr building 1s nc u~wd" hy s. I I(1)(d) nt Ihc Cnlcurla Municipal Corponl~on 
( S c y l i d  An~cl~dnicl~i) Acr., 1384 W t s ~  Ucli. Act Xl l l  or 1984). 

Claurc (rii) svas suh~ll!uad for Ghc ~ r i p i y l  i ~ i l ~ s c  hy l. I I(?I(c diid 
'Clausc (vi i i )  WAS ~robsrllutcd for rh: orrganal clausc by s. 11(1)14. illid. 
'lie words, ii llrcs nrld bnckcls rv~rhin ~hc sclunE. bnckcr* ucrr subslilulcd rur lhc 

wrlnls. figure, antbnukcls "sub-sccritm I I) or sub-suchun (2) or sccllon I SO." by s. I I 01 
Ihu f i l c ~ l ~ t a  hluni~ipnl Curpur;~lioll (A~ncn[l~iicnl IAc l ,  1953 (iiksr Bcn.hrt XXXII ul" 19X3I. 
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nl :II)). tiinc afwr sucll canczl[arioii, and such vfiluation shall 

rcn~;~in i n  rorcc until iI I'resll valua~ioll r)r rcvision 1.~111ain in 

l i r~uc i inl i l  3 rrcsli valuation or revisinn is made ;tn(l slinll lakc 

e f r cc~  I'r[)111 1111: bcg i l~n ing or 11rc quarrcr  iron^ rvliich ttic 

pl,cvious val11aiior1 whicli llns l i cc i i  ~ ; inCcI l~d ~vould linve 1:1kc11 

crrcc1 : 

Prnvidcd thi11 ~ l l c  rvnlunrion madc undcr cl:u~sc ( i )  or clause (i i)  sball 
rcmain i n  I'orcc for 11ic u~~cxp i rcd  portion ol' tlic pcriod specified undcr 

[his chnp~cl.. 

Sllbllli"lnn 1 ( 1 ) 'I'hc Municipal Colnmissioncr inny, wjih a view 10 enabling 
urrc~urn!, : U I ~  

inspccliun (,I him lo dc~crminc  he al~uual \.;iluc o l  any lid or builtling ' [ in any word 
Inlids or p:lrl ~tlcrcol] and ~ h c  person pr imi~r i ly  Iiablz Ibr ~ l l c  [>aymcnt of any 
buildiligs for , 
purljtl<ch ,)r - [p r~pcr ly  lax] 011 sucli lalid t)r huildins. '[by public rlolicc.1 rccll~irr: ~ l l e  
assc>,:~lcnl. o w l l c ~ o r  111c nccupicr rlrsuch I:~ndur b u i l d i ~ ~ g  or por~ ion lhcrcolro lurrlish 

a rcturn in such furm. within sucli pcriod and in accordance wirh such 
pl.occdurc :IL ]nay bc ~lrescribed, 

(2) 'I'hc Municipal Commissioner m:y. .'lhy puhlic nuiicc..C rcquil.c 

~ h c  cnvncr or t l ~ c  occupicr o f  any land or building or por~iot i  111cl.coT '[in 

iiny rv,.;>ctl or pnri ~ l~crcoTI uscd for  public cluclrin shows or thca~r io i~l  

pcrlbrmances or ;IS a p l i~cc  o r  s i ~ ~ ~ i l i i r  public rccrcarion. iinlusclnenl ot. 
eiiterlninmcn~ lo rurnisll a rclurn in sucll forn~. within such period and in 

accnrdencc with sucli proucdure as may hc prcscribcd. 

( 3 )  Evcry owner or occupicr " lor any land or building rel'errcd l o  in  

thc puhlic no~ice,] under sub-scctic~n ( 1 ) clr sub-sccliotr (7,) sh:iI 1 hc hound 
l o  colnply will, such rioticc :~nd ((1 rurnisll a rclurn w i lh  :I dccl;tr;~lion Ilia1 

~ h c  s rn~e~ne i i~  rt~z~dc thcrcin is  corrccl 10 [he h c s ~  of his kn~\ \~ lcdge and 

belief. 

(5) Tl lc Municipal Con1111issit)ncr i,r ilny person suhordinelc 10 hiln 
and aulliorised by him in writing i n  il i is bclinlf may, without giving any 
prcvious norice 10 rhc owncror ttlc occupicr nf any land or building, cnrcr 

upon, and makc :In inspcorion or survey ilnrl lakc measurement or. such 

'Tl~c uurds wi~liin ~fic s q u ~ n .  bmckcis ~ c r c  inscncd hy r ,  h( I )[a) r)Crllu Calcllt~a hluniulpll 
Corporalion (Alncntilficnl) Aci. 195s (\Vcsl Hcn. Aci X X l  uf 1963). 

-SL.C Coy-~inf~ 2 on pn:c 633, rr11re. 
' lhc rvlrrrl!, wifIiin IIIC squnrc brackcis wcn: ~uh\r~turud fur thc \lord% "by a wriucn 

noiicr.." h) s. 6(7)( I)(b) of l l l c  Cnlcilua Cl~~nicipd Corpontiun (Amcntl~ncnr) Acl. 1968 
(\\'vsi Ucn. A c i  XXl n i  1985). 

'Thc \vonls rvi~hili 111: rrluarc hnckcfs wurc substitr~~cd Tor thc words "by ;I wnllcn 
ntlllcc:' by s. 6(1) (a) .  rbiil. 

"l'hc words wi~llill rhc squarc br.lvlcls wcrc lnscrtcd by s.6(2)(b). ;bid 
"Thc \vords within rhc squm bncl;crs wcrc wb';rilufcd Tor rhc word. "nn whulii 31iy 

nolicu IS wrvctl" hy s. h(3) .  ibirl. 
'Sul)-scvrion (-I) w;15 o1111l!cd by s.  12(,1) of ~hc Calcutta Municipal Cvrpur:~llt)n 

r h n ~ r . n r l r ~ l r . l . ~ !  Ar.7 l U H l  1\1'm.<f Hrn 4,.1 Y YYII I,r IUR?I 
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I loor ilrcil ura  ncw hiiilcling ill- cxisli ng builtling cxcccds 400 srluorc mc1rc.s 
ns. riot. . i l i :~l l  hc- 

I ilJ \ V ~ L ' I C  t l l ~  \ ' ~ I I u c  ol'lnnrl ilnd building rlrlcs nor cscccd Rs, 2.OI) 
Iitkhs uf tllc scll-asscsctl value- I pcr ccnl; 

(11) ivlicre tllc v;llut cxcccds Ks. 2,00 lakhs-1.5 pcr ccnl. 

( I ) "Insr asscssmcnt" shnl l mean [hc asscssrilcnl whcrc thc iinnual 
value has been tlc~crmincd by ~IIC I~caring ofliccr undcr [his 
A c l  end con~nlunicatetl to tllc asscsacc: 

( 2 )  "Insrirution of Surveyors" shall nlran rllr: Insl i lu l ion r) l  
Sur~~eyol-s rccogniscd ns such by rhc C;over~i~iiznt o r  India; 

( 3 )  "tvnluc" sli:~II, in rlie casc oSan ;ip;jrtniunt, mc:in cti: cosl ol'11ie 
apilrrmcnr und  tic proporrionn~u: c o s ~  o f  ~ h c  I:jnd. 

( 2 )  Such owner nr pcrsol~ sllall lumish to rhc Municipal Coniniissinncr 
n relurn ol'scll-asscssmcnt i n  such lorn], ant1 in such manncr. ;IS miiy bc 
prcscri hcd. Evc1.y such return shall bc accolnpanied by proof of pay men1 
o f  such 'Iprcpcrly t;ixI ~i11d inrcrcst, i f  any. 

(3) 'rhc paylucni o l ' suc l~  '[properly ~ i i x l  and. iiilercs~. i F  any, shall bc 
lnadc. and sl1cI1 rclurt] slinll be I'urnishcd. within sixly days o f  ihc 
com~i~encerncnt o f ~ l l c  Calciit~a Municipal Corporalion (Amcndmcnr) Act. 
1996. 

(3)  I n  thc C~ISC of ;111j' t le~vbuilding Ibr which an occupancy ccr~ilicate 
has bee11 grnntcrl or which h:jr hceri rake11 posscssion or a l ~ c r  ~ h c  
commcncclncIi1 of the Cnlcul~a Municipal Corporalion (Amendmco~) ACI. 
1996, such paymcnl sliall he lnade, and such rcturn shiill hc lur~iislied. 
within lhirry days of rhc cxpiry o r  the qunrier in w l ~ i c h  such occupancy 
cur~ificiirc is granrcd or such posscssion is ~iikcn. whichever is earlier. 

Ey)lrrnorio~l.-Occupancy ccr~ilicnrc miiy hc prnvisional or linal ant1 
IiiiIy hc Tor LIIC wholc or ariy par1 ol'rhc bui1ding;pusscssiun may hc of the 
~vliolr: or any par1 or a building. 

(5) Such payrncnl shall continue 10 hc mndc for cach suhscquenr 
quarter atld Ihc lasl date of such payment shall be lhirty diiys u f~cr  rhc 

cxpiry r)f cach such quarter. 

(6) AIici. rhc asscssmcnr urlder secuon 179 or rcvisirln r)fasscssmen~ 
undcr scc~ion 130 lins bccn rnadc. :my anlourll paid on sclr-asscssmcn~ 
urlrlcr this scv~inn st~nll  be dccrncd 10 hnvc hcen paid on accounl o f  the 
assessinen1 undcr sccritln 179 or s rc~ ion 1 SO. ;is rhc casc may hc. 

(7) I f  any owncr ur urhcr pcrson. liable lo pay rhc1[propcr1y lax] undcr 
[his Acr. rails lo pay thc snmc lclgclhcr wi lh in~eresl, irany. i n  nccordancc 
wirll thc prtlvisinns o r  ~ l l i i  scc~ion, hc sl~nll ,  wirhoul prejudice lo any orher 

1.7~,c, IOOI-~OI~ I on pnEt 633. uirtc. 
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ct>nwrlucnc': to w l~ i c l l  hc may hc suhjccl, hc dcclncd to be a delhulrer in 
rcspccl oC ~ht:  '[prnpcrr:~ tax] or ihc inlcrcsl or h(11h rcrnaining unpaid. 
n~rd  all thc pmvisions nf ttiis Aci applicable i u  such dcrL1ulicr sh i~ l l  apply 
lo  him accordingly. 

(8) Al'rcr ~ h c  asscssmcn~ is  l in i~ l ly  madc undcr 1hisAcl. i f  the paymen1 
on scli-nsscssr~lcn~ i s  found l o  Ilc lcss than (liar o f  tliz a~nount payabtk by 
11ic ;~sscsscc, i n  such unsc rtic asscsscc shall pny up ttir: dil-fcrcnuc wii l l in 
Lwr, mo~lrl is lroln rlie,da~e 01' linal asscssmcnl, Llil ing which ~ccovcry 

shill1 hc miidc in i~ccord;uiu: with 11ic provisions of t h i s A ~ t  hul. :~ftcr rhc 
final :\sscssnlenl, i f  il is hund  that ~ h c  i~sscsscc h:15 paid cxccss :jmnunr. 
in such case such cxccss alnounr shiill hc :~djusicd against the actual lax 
payable by ilic asscsscc. 

183. ( I ) Wlicncvcr 111c t i ~ l c  of :~ly pcrsosi Lo any land or building is NOIICC DC 

11ansl.crrcd. such pclmsr)n. i f  primarily liable for 111e paymcn~ of ' [propcr~y lm"Sic" 

lax] 011 such land o r  building, and the pcrson 10 whom ~ h c  ~ i ~ l c  is s o  

~ rn~~s fc r r cd  sl~ill l. \v i~b in  rhicc n~cliillis slrler die excculion ol'lhc ins~rumcnt 
o f  irnnsl'cr or after i ~ s  r c g i s r ~ ~ ~ i o t l ,  ir il is rcgis~crcd, r)r ilf icr I ~ C  lrilnsfcr is  

cl'l'ccrcd. i T  nn insuu~iieni is cxcculcd, givc no~ icc  or-such rrrrnsfcr irl wrilinp 
lo rtlc M u ~ ~ i c i l l a l  Coniniissioncr. I 

( 2 )  In thc cvcnl of rhc dcarli at'miy person primarily liable es aforesaid, 
!hc pcl-.sun nn wl~olr i  ihc i i l lc of  such [and 01. building devoIves shall, 
i v i t l~ in  s i ~  mon~hs frolil rllr di~tc or death or thc former. givc nolice o f  
such devolulion in writing LO ~ l i z  Municipal Commissioner. 

(3) Thc norice undcr this scctinn sliall be in such Ibnn as Inny bc 
prescrihcd, i ~ n d  thr: ~ranskrcc or ~ h c  pcrstln (in whom [he ~ i l l e  devolves 
shall, il' su rcquircd, he bound l o  produuc hcfnrc thc M u ~ ~ i c i p a l  
Cornmissinner any documcnrs evidencing rhc lransrcr ur Jcvoluriun. 

( 4 )  I rnny pcrson. wllrl ~r;lnsiers his [ilk to any land (IF building. rails 
lo givc any noiice undcr lhis scc~ion ro the Municipal Comrnissii~ncr, hc 
shall. i n  addi~ion 10 any penally ro which he may bc subjccr undur this 
Act. cou~inuc 10 bc liable for payrncnl r)f '[property lax] on sucli land or 
huiltling until 11c ~ i v c s  sucli nolicc b u ~  no~hing i n  this seclio~l shall be 
dcc~iicd 1 0  affec~ Ihc linhili ly o f  [lie [ransrcrcc [or pnynlenl o f  ihe '(Propcrry 
r i t ~ ]  011 sucll land or building. 

(5) TIic Municipal Comnlissinner shall, on rccc ip~ of il nntice of 
lransrcr 01. dcvolu~ir)n o f  t i ~ l c  undcr Ill is section '[and upon pilyrncnr or . . -  
sucli I c s  :IS [nay bc clerennincd by  rcgulnrions] rccord such translcr or 

'Stmr Ioo~-nutt: 1 on pagc 1133, r r r r r ~  
'Thc\wrds w~tlj jn thcsqunrc brxkets ncrtinscncd by s.7(l)r1lrhc C:lluufln hlunic~pal 

Cl!rpurnflo~~ (t\l~ic.ndn~c~~t) hut. 1988 (ibkst Bcn Acl  YX! uT 19881. 



rlcvolil i iori in a hr)~)k :'. * * * and also i n   he Munic ipal  .: Assessmcnl Book. 

2prn\fidcd thi11 notl~ing In  his sub-scc~ion sllnll rlcrogarc Erom lhc powcr 
or rIlc Corprlration 10 rcfusc m u ~ a ~ i o n  in n cnsc where 111crc is i~rrci lr uT 
any ducs ro tllc Corpornl~on on accnunr of ~ h c  rronsrcr or ~ h c  prcdcccssor- 
in - in~crcs~ 01'  he applic:jn~. 

(6) On a wrilrcn n.quc.c~ by tlie Mu~l ic ipal  C'oriin~issioncr, I ~ C  Rcgislnr 
of  Assu~.nnccs, ?[Kolk;l~al. nr ihc District Rcg is~r i~r  74-Pnrganns, shall 
I'urnisli such paniculnrs rcy;lrding r t g i s t n ~ i o ~ i  ot' insrrulnenls or ~ranslcr 
of imn~r l \~ i ih lc propcr~ius in '[Kolkntn]nr llic Municipal Commissioncr 
may.  lion^ rimc 10 rime. rcquirc. 

(7) Norwitlistnnding anyr hing c o ~ l ~ : ~ i n c l l  i n  suh-scction (6). rile 
Kzgisrrar ofAssuranccs. ?[Kolk:j~ijl. o r  thc District Rcgjslrar. 24-Parganas. 
shell rurnish 10 rhc Municipal Commissioner such particulars sorin aftcr 
rhc regis[rario~l of an instrulnen~ of tnnr-fcr is  cffccrcd, or. i f  thc Municipal 
Coln~i~issioncr so rcclucsls. such pcriodic:il rcturns at sucli in~zrvals ns 

rhc Municipal Comtnissioncr Inn). tix. 

184. (1 ) Whcn rhc nnnu:~l \e;~lu:ition undcr sub-scction ( 2 )  ol' secrion 
Public 11o1icc 179 or :I gcncrnl rcvi~lu:~~ion undcr sub-scction (I) o f  secrion I YO in  any 
and ward 01- [he Corporariorl or par[ [hereof. as rhc c a ~ c  may hc, has bccn 
asscsslllcrl1 cnn~plc~cd.  thc Municipal Commissir)ncr shall cnusc thc rcspectivc 
list. valuarion 10 hc cnlcrcd in an asscssmcnl l i s ~  i n  such form and conlainin: 

such particulars with respect to each land or huilding a may hc prcscrihcd. 

(7) IVIien rile assessmen1 lis[ has been prepared. rhc Municipal 
Commiss ioncrs l~~~l l  givc puhlic noricc ~hc rc t~ rnnd  of Ihc plncc rvhcrc thc 
l i s ~  o r  ii cupy thcrcol miiy bc inspcctcd, i:nd cvcry pcrson claitning [o bc 
~ l i u  owner. Icssec, sub-lessee or occupicr oiany land or building included 
i ~ r  i l ~ c  lisr and any au~horised agem of  such pcrson shall hc ili l ihcrly ro 
inlpccr lhc l i31 and to takc CXIrilC[S thcrcrrom lrcc o f  chi~rgc. 

(3 )  Thc Municipal Commissir)ncr shall givc puhlic noricc r i r h c  plncc. 
1i111c and dale. nor lcss rhan onc month nl'rcr rhc prcpara!ion ol' thc 
nssesslucrli l isl as aforesaid, when he wi l l  proceed 10 considcr the annual 
valualic~ns or lands and buildings entered in [he assessmell[ lisl, and i n  all 
c ;~xs in which any land or huilding is lc)r thc firs1 time usessed. r)r ~ h c  

''l'hc wurd\ "in buch ronn and i n  sucll nmnncr .u Inay bc prccrbcd" IYCK o~uilrcd by 
\ 7(ll rlCthc FJ~CIIII~ r\.luni~ip;~I Curpurnrion (Arnr.ndnlcn~)~\c~. 1988 ( \Va l  Ben.Acl XXI: 
of I')YSI. 

-PIUVISO   as uddcd by b. I?. uC 11ic Calculra hlunicipal Curpordicln (Ariicndr~icnr) Aul. 
14'16 (iycsl Ucn.r\cr V I  or I'lYb}.TlicrcnRcr~hc snltic w ~ i  suhsri~urcd by b. 9 uClhl: Calcurla 
h lu l~~clp~l  Cuqlur~iiun (Alncntllncnl) Acl, I997 (\l'c%l Rrn. ACI XXV1 01 1997). 

'.C,.dm foul -nut< l on p a ~ c  573, rrrrrtn. 
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aniiu:ll value ol ' i~ny land or building is  incrcased, hc s l~n l l  also givc w r i~ len  
~lolicc. ~ l i c r c o l  lu lllc owncr o r  10 iiny les~cc, suh-lcssee o r  occupier ol' 
such land or building and shall also specify i n  rhc notice thc placc. l imc 
and diiic. no[ less llian onc moot11 ~ImrcaTrcr, when hc \sill pmcccd to 
cn~lsidcr such valuetion. 

(4) When a rcvision in [lie annual vnlun~ion or m y  lalid or huildiny 
has bccn m;dc undcr suh-sccticln (2) or  sccrirm 180, rhc Municipal 
C o r n ~ i ~ i s s i ~ ~ i i c r  shall cnusc lhc rcspeclivr: \o:~lua~ion to be cn~crctl  in LIE 
assrsslncnt J i s ; ~  and shall givc a a~r i l t cn  nolicc tl icreol L(I ~hr :  owncr or 10 

any lcsscc. sub-lcsscc or  occupicr, ofsuch land 01. building, and shall also 
spcc"iy i n  rhc nolivc lhc placc. timc and dalc, not lcss rhan onc ~ t i o ~ i ~ l i  

illcrcal'lcr. wllcn Iic wi l l  procccd lo  coiisidcr sucti valuarion. 
'l~.y~lrrr~oriu~r.-A writrcn nolice undcr this seclion shall bc dccmcd 

rn hc duly servcd il it is scni by pus1 undcr cerrificatc 01' posting to  lie 
i 
i 

owncr or lo any Icssce, suh-lcsscc or occupicr or any land or building 
nrid, in such cnsc, rhc d:iic uC thc certi Ficalc o l  posting shalt bc deeincd lo  
hc thc darc O F  scrvicc of tlic nnricc 10 the o\viicr or to lhe lesscc, sub- 
lcsscc or occupicr or such land or building. - 

Alucndmcnr 
ur 

185. Thc Municipal Con~~uissioncr may Tor reasons lo be recordcd in ~,,,,,,,,,,, 
ivril ing amend ally ilnnunl \a lual i r~n i n  [he nssessnlcnr lisr preparcd under 
'[sub-seu~ion (I) or sub-scctinn (4) ol'seclion 1841 n! any rimc belbrc ~ h c  

I 
I 

dare spccilicd !'or rcvicw undcr [lie provisiuns ofsub-scciion (3) o r  sub- ! 
scction (4)  ol'scclion 184 as [tie casc may he: 

Provided du11 i n  the casc nT huch nmendrncnt. a fresh nolicc staling 
[he amendcd v i~ lua~ ion  shd l  hc issued lo  ~ h c  owncr or lo any Izssee, sub- 
Ics.\cc r)r occupier o f  thc land or lhe building and such nolice shall also 
spcuiry t11c place. l inlc ihnd dale, nor less il,nn onc n ~ o n t h  lllereaflcr. when 
lllc Mu~ i i c i pa l  Commissioner w i l l  prmced to considcr such valuation: 

Providcd Furrhcr thni no public ntllicc need he givcn in such case. 

186. Suhjcc! ro the provisions of  section 18 1 or scclion 182, any Ohjcctions 
objcclion 10 thc annual villuc of a land or building as cn~zrcd i n  the 

~$~~::ol,of 
iIsscswnen1 l isi  shall hc made by IIIC owncr or tlie person I~ab le  10 pity rile nssts,rlIcnr . . .  

, .  . ,  

']proPerry [ax], i n  ivriring, l o  rhc Municipal Cnmmissioner hclbrc 11ie 

lk~,t~~~~lrrrr~ioll w ~ <  d d c d  by 5. II or lhc Calculln )Municipal Corpnrnrion (Ariir.ndriic~~i) 
Act.. 1968 lt%'lrsr Acn. Acl XXI or 19118). 

-The words, brncktrs and figurns wilhin the silu~rc hnckcls werr suhstirutud for lhs 
wortls, hr~cCc~h ant1 ligurcs "sub-sccrion(1) ufsccllt>~i 181 or any rcviiion 1113dc undcrsuh- 
sr.c.livn (2)  or scc~io!) IRO" by F. 14 o f  thc Calcurra Municipal Corpnmiioli (Srcunrl 
4111cnd111cnr) Acl. 19x4 (\Yes1 Htn. Act Xlt l  or 1084). 

'S1.r foul-nolc 2 iln p a p  633, trrlrr 
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dn~c  lixed i r ~  111c noticc UII~CI. scclion 184 '[or sccrion 1351 and shnll sinrc 
i n  ~ v l ~ a t  rcspecr [llc ann t~ i~ l  valuc is dispuled. 

1 7 .  (I) '[Thc Coi-pt~ra~ion shiill, wirh the approval o f  thc Sr;~rc 
<;flvcrnmcni, appoint en olllccr on such rcrms and cnudilions 21s thc Staic 
Gt)vcl.limc~ltj In:ly deicrnlinc 10 hciu and dc~um~ inc  thc ohjccliorls io [he 
nnnuiil \,;\lu;~ticin or larids or buildings cnlcrcd in  rhz asscsslncnr Iisl. 

( 2 )  The otliccr appuin~cd under sub-scciion ( 1 )  sh311 be pilid rrorrt 
lhc Municipdl Fund suc l~  si~lnry and allo\val~crs as ihc Slnlc Govcrnlncn~ 
may dctcmlinc. 

(3)  Tllc ol l icrr as: iirorcsaid niay nlakc such qucrics and ohscrvarions 
i n  rclalion rn any elllty i n  tllc iascaalacllt l isl and cell fur such records, 
r.clul.ns and cxpliui;!lions ns hc i l~ inks fit. 

( 4 )  Evcry sucti query nntl obscrvitliotl shall bc promp~ly  iakcn i l ~ r o  
consideration by rhc officer 01- ~ l r c  Corporiuion l o  w l i o ~ n  ii nlily bc 
adrlrc\<cd :uid shall be 1.ciurncd hy him will1 thc ncccslilry rccords, relurns 
and explnna~ions. 

I ~ ~ ~ r i n ~  0'- 188. ( 1 ) OI~jcctir)ns tiled undcr scclion 186 shall bc cn~crcd in :I rcgisrer objcurlul~\ 
~uaintninetl for lbc purposc i r i  sucti rnnnncr ils niay he prescrihcd. 

(2) On [lie dare, tiinc :~nd place specilicd undcr suh -sec~ in~~  (3) or 
sub-scc~ion (4) (IT scclinn I84 and urrcr givirlg ~ h c  pcrson f i l ing rhc 
nl?jccrions all opporrunily or hzing hcnrd. cithcr ill person or r h r o u ~ h  itn 
i lulho~ i d  :iscni. llie ofliccr appoinred untlcr srlciion 187 sliall deienninc 
ihe ot~iucrruns. 

(3) iVlizn an objccrion has been dztcrmincd, [he order i n   his bchnlr 
shnll hc rccr:rded in rhc rcgistcr mainlaincd undcr sub-sccrion (1) ivi lh 
11ie d m .  and a copy of tlie ordcr shikll hc supplied wirhin '[thirty days] 
rhe~.col '~[~o thc pcrson fil ing ll ic objcc~ion] i n  such forni and manncr :IS 

m;ly Ile prescribed. 
( 4 )  Thc procedure for hearing i~nd disposal or objccrions shall he 

cucli as may bc prcscrihcd. 

(5) Thc villun~ion 5xcd al'ler dctcrmin:~tiou of ohjccrion undcr lhis 
s c c ~ i o l ~  shall iakc d rcc l  rrum h e  quarier i n  which sue11 valualion would 
havc inkcn cl'fect and shnll conlinuc In remain in lorcc during [he pcriod 
sucti \raIir;~tion wl,~ild t:aw remained in  lilrcc. I ~ a d  no objccrion hccn filed. 

'Thc words n~rd  Lgunrc within 11ic sclunrc hr~ckctr were inscncd by s. 15 LJ[ l t c  C~ lvu l t :~  
hlunicipnl Curpr)r:~~ion ( S c c o ~ ~ d  Alilcndrl~cnr) Act. 1'1113 ('Vest Bcn. Avl )ill[ or ll)bJ). 

'Tllc IVII~(IF w~tliin tllu squan: hraclitls wcrc ~ubst i tu tcd Tor ~hc wonk "Tliv Slalc 
G u ~ ~ t r ~ ~ ~ u c ~ i t  \hall i~ppoint 311 ofiliccr on 51tih rcrms and cundi~ions as i t "  by s. Y of thc 
Cnlculra Irlr~nicipnl Cnrpur:iriun (Alncndri~vnr) t'ict. 1958 (iVcs1 Ucn-Acr XXI  rrl  19RS). 

'Tlic words within Ihr. squarc i rnckc lc  ucrt s~~bnitulcd Tor tllc words "lm days" by s. 1 0  
uilhc C~lck l l ln  hlunicip;~l Corpontion (AlwnJ~ncnt)Aci. 19x8 (Wcsl Rcn.Acl XXI of I Y Y X ) .  

'Tlrr: \< t ) d ,  rvi~hin thc squan: bnckc~s tvcw sub~rl~u~cd Tor Ihc wards. "to the owner or 
l l w  pr\ [)n linblc lo 11ay Ihc cunsolidatcd mu" by s. 16of rllc Cnlcurta Municip:ll Copontion 
(Scv~rnrl A ~ i i ~ R d i ~ ~ ~ ~ i t j  Acl. I984j\VCs1 Rcn. Acl Xlll of  1984). 
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189. ( I  ) There shnll hc a Municip:ll Asscssmcnl Tribunal for hearing 
ilnd disposal 2111 appc;\l agnillsl an order pnsscd under secriorl 18s. 

(2) Thc Tribunal shalt consisl af a Cllairn~:m and sucb number,  01 '  
' 

oillzr rncitibcrs nnlcxcccding live ;is lhc Stale Govcrnmcnt inay rlc~crminc: ~ u ~ ~ ~ ~ ~ ; t ~  
Asscharlicnl 

iI'~.a\.~deiI r l l a ~  [he Cllnirrnim may c u n ~ i i ~ u t e  onc ur more sepnrnlc ~ ~ h , , ~ : , l ,  
hcnchcs, cacli bench colnprising lwo or tnorc n~cinbcrs. onc of  who111 
shall bl: il mcn~licr nl'lllr:Wcsl Rcngal Higher Judicial Scrvice (Ilvrcinafrer 
rcic~-l.etI ro as 111c Judicial ~ d m b e r ) ,  and may [mnsrc'cr ro any such bcnch 
;my :q~pcal Ibr  clispos:ll n r  lnay wirhdraw rrum :my such hcnch any appc;tl 
bclbrc i~ i s  l inally disposed oT: 

'Pri)vided r i ~ r r h a  rliai no sucll bench shall be cons~irutcd with any 
melnhcr o f  lhc N1cs[ Bcngal Ijighcr ~udicinl Scrvicc oillcr then oIle who 
is or has bccn LI member of i h a ~  Scrvicc for a period (.IT no1 lcss 1I1nn rhree 
?cars. 

' (2.4) Wlierc a scparale bcnch i s  const i~u~cd undcr rhc Iisl proviso 
lo  sub-sccticln (2), Ill(: Judicial Mcm hcr shall cxcrcise and pcrform all 11ic 
powcrs i ~ n d  i'unc~inns of thc Cliair~uun undcr  his Act or lilt rulcs niadc 
I hcrcu tder. 

(3)  Thc Cllair~rian and ~ h c  oihcr members sliall he appointed by lllc 
 still^ C;o\fcrllrnc~~r OII SUCII rcr~i ls and ctlndirions us il may tlctcmmine and 
shall hc pait1 I'rom ~ h c  Municipnl Izund. 

(4) Ttiz Chainnan sllall hc a Ilerson whn is  or has I~een a n ~ c n ~ h c r  of 
h e  Mrcst Bellgill Higher Jugiciul Servicc for a pcriod or nor Icss then 
thrcc years end 1112 olhcr nielnbcrs shall havc sucli qua l i l i cn~ io~~s  and 
expcricnce as rhc Sra~c Govcrnmen~ may prescrihc. 

(5) Any owncr or person liable to payrncnl o r  '[propcr~y lax] may. if 
dissarislicd w i ~ t i  rhc dcrermina~ii)n o f  objcc~iun under section I 83 appc:il 
lo  ~llc +Ii~ibun;~l: 

Providcd ihat such appeal s l~n l l  hc prescn[cd la llle Trihunal wi lh in 
rorty-Fvc clays Fronl r l ~ e  daic of service o r  "[a copy of  Ilie ordcr) under 
scction I SR and shall hc accompanied by ;I copy 01 ~ h c  said ordcr. 

(6) No appcill under this scclion shi~I I  l ie enlcr~i l ined unlcss [he 
'[propcrry ~ n x l  iu  rcspccr oC nny I:md or building for thc pcriod ending on 

'Pmriso \rrar nddcd to s~h-xclinn (?)  by s. I I or Ihc Calcul~a Municip~l Curpunfioll 
(Anicniimvn~] ACI. 19S8 l\i1c5l Bcn..4ur XXI of I9XK). T k ~ n l l c r ,  rhc prcscnl ~>rtl\*iws wcrc 
suhsrilurcd l r~r  rhr prcviolis ~>c i>u l sn  by s. 1313) o i  i l lu Calculrn Muliic~pal Corponii~)n 
(A~nc~idriicnl) AcI. 1996 (\Vzsr Hm. Acr Vl u i  19Y6). 

'Sub-scclion (?A) was irisurlrd by s 13(h]. 
'Scc Cool-nnlc 2 OII page 633. ~rr~rc. 
'Thc words uilhln thc squarc htiickcrs wcn: subsri~u~url lur ~ l l c  \vt;rtl\. -'iIlc ordci' 

by h 1 ?( 1 )  or the Cillculla Clu~~~c~pxl Cor1)orariun tsvcol~d Amendrnclir) Ach. 1')Y-l (\VCCI 
Rcn. A c l  XI11 I:I I'IHJ). 



( Pc~I? II!-Trr .~~i~io~r . - -Clr~~~~ro~ Xil.-Pu~\.e,~ of 7rur,/iorr nrrd 
1 ) t ~ ) p ~ t r y  fci.vs.s.-E. O / ~ t ~ ~ : i i o t ~ s . - S t ~ ( : l i o ~ ~  190. E M i i ~ ~ i c i p ~ ~ l  I 

Asse.rsrrret~r Book.-Serriorr 191.) I 

I .  :. 
1 . . -: :. 
, - 

I I I C  dale o f  prcscn~;j~ion of lhc appeal on ~ h r :  valua~ion d c ~ e r ~ ~ ~ i t ~ c d  under I . . . .  

secl iol~ 1 88 has IWII dcp~s i rcd  ' [ in 111c vnicc o f  LIIC Curporn~iori 1 and ltie 
appcnl sh;tll nbn~c unless such !Ipropcr~y lax] is continucd lo hc dcposi~ed 
r i l l  LIIC nppcal is finally dispnscd ol'. 

(7) The provisions oi' Parr I1 end Par1 111 of LIIC L i m i ~ n ~ i o n  Act. 1963 l f i n i  lL)G3 

rclitlin_c i n  appc:~ls s)rnll apply LU cvzry appc:ll przlcrred unllcr ~ l i i s  sccrion. 
( X I  I 'hc ~,rucc(lure Tor h t i~ r i ng  and disposal of appc~ls  '[as wcll iis 

r.calisntion or lccs ill connccrion wirh appzalsj shi~l l  bc such ns may be 
prcscrjbctl. 

(9) TIC dccision oC1licTrihunal will1 rcg;~rd LO valualion or nsscl;snIcnl 
sllall h c  !inill i i r~d  ~o suir ur proceeding shall lie i n  any Civi l  Court ill 
rcspcc~ 01-any rnallcr which has bccn or tilay bhc rcferred La nr  has becn 
dccidcd by tllc Tribulinl. 

( I(]) Thc valuarion fixed ;~itzr disposal oT~l~eappcnl  undcr ~ h i s  sccrion 
sl)njl rakc criecl from thc quarrer in which such vnlua~ion would tiave 
lnkcn c l f c c ~  and sh:ill con r i~~ue  In rcrniiin in forcc during rhc pcriorl such 
un lun i io~~ wnuld h i ~ v t  I-einnincd i n  force. had no appeal hccn l i lcd. 

I( I I ) Tlk Tribunal sh:~l l  I~nve an csi;tblisli~nent consisring o f  such 
oflicvrs arirl olllcr cn~ployzzs appoin~cd otr such r c m s  and condi~iuns as 
may be prcscribcd. The cxpcnscs 01' ilie es~:~hlislirticnr shall hc p i ~ i d  o u ~  r lr  

rllr Municipal Fund. 

'l'hc fiml 
\,alunt~un. 190. Every viilun~ion i n  111c n s s c s s ~ n e ~ ~ ~  l i s ~  prcpnrcd undcr sccrion 184 

sllall, sul!jccl LO thc pro\ri?;ions ol'sec~ioii 185 or [he ordcr undcr seclion 
IS3 or scction 1 89 hc final. 

F. Mruricipnl Assessn~eir~ Book 
'I he 191. 1 1 )  The annual valuarion o f  lands and buildings ;IS drtern~incd 
> l u n ~ ~ ~ p ; ~ l  
,~sscss,llvnl uiidcr Z C C ~ ~ O ~ I  190 sh:\Il bc enlered in 111c Municipal Asscssmenl Book. 
U O O ~ .  (2) The Municipal Assessn~cnl Book sl~al l  hc main l ined in such I b r ~ n  

~ m r l  in such mitnncr as may hc prcscrihcd. 
( 3 )  Tl lc Munic ipal  Cnmn~issioncr Inay a1 itny 1i111e n ~ n k c  such 

currecrious i n  1l1c M u ~ l i ~ i p i h  Ahscssnlenl l31)uk ;IS ]nay bc ncccssary In 
inco~poralc cllnn_ccs rcquircd Lo be ltlade i n  :~ccordance w i ~ h  ~ h c  prouisinns 
nF this ACL or remnv:tl orpaicnr errors o r  dcl'ccrs on [he Llcu uI' records. 

(4) T h e  Municipal assess men^ Book duly i~~ [he t \~ i c i~ t c r l  in  he nlanncr' 
prcscrihtd shall bc kcpr ill lhe officc ul'lhc Corporn~ion and shall hc opcn 

"l'hc 1vt)rds WII~I~II t l lv  stjlr;ln: hr~chcts {vcrc inscncrl hy r 17(2), ollhc ra lcu113 Municipal 
Ctrryonlion ISccuntl AII:CII~I~ICIII) ACI. 19R.I (R'tsi Ucn. Aci Xl l I  01 198A). 

-.Trc C~>OL-IIOIC 1 on p:~gc (533. rrrlrtb. 
'Tlic ivu~ds w1:111n thc squuc brackr~s trren: ~n+cricd I)y s. 17(3) uflhr: C~ICIIIIJ h1ilni~ip;il 

- ~ 0 ~ 0 t l l l l ~ l l  ( S r c o ~ ~ d  ~\nlcntlrncnr) Acl, 1494 (\ilcs\ Hcn, Acf XI11 or 1'181). 
'Sull.,cc.riu~i 1 1 1 1 \VX< i ~ t ~ t l l c d  by 5. 11<-1). i11ilI. 
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l'ur inspcc~ion ircc or charge during orficc liours a11d exIracis thcrcfron~ 
shall hc wade nvaitahlc on pryllicnr o r  s i~cl l  Icc 21s ]nay be prcscribcd. 

(5) Thc Municipal Asscssnicn~ Bor~l; Inay bc prinlcd 2nd puhlishcd 
Vor cvcry ward of rlic Corpnrarion and rnildc available for snlc to ihc puhlic 
i n  such f o m ~  and ill such n1;Inncr ns rriay b r  prcscrihcd: 

Providcd ~h:v rhe puh l~cn~ion shall no\ be kcpt pcnding Tor any cases 
ill l.espcc1 of which any nl?jection or cppc:jl 113s been filed undcr sculian 
188 (11. sccrion 189. 

132. ] ( I )  Nut~r. i lhs lat~ding nnylhing can~aincd in sc~t ion LYU lhe 
M u ~ ~ i c i l ~ n l  Co l~ ln~ iss ioncr  inay, a! uny ~ i rnc ,  amend 111c Municipal 
~ l sscssn~cn~  Book- 

(i ) hy inscr~iri_r rhcrcin [he 11aine ol'nny pcrson wiirrst. Irnlnt o i r g l ~ ~  
~o hc inscr~ed; or 

( i i )  by inserting [herein any land nr building prcvi~)usly o n ~ ~ r t e d  
togclhrr with valuation 11vrcol; or 

( i i i )  hj. s~r i k i t~p  o u ~  thc nnnic orany pcrson'[or any land or building] 
nor linhlc for lrlc paymcnl o f  ![propcriy tux]; or 

(iv) by i~icrcasing or dccrcahing kit- :rdcqua~e reasons ~ h c  ilnlounl 
of ally allnun1 veluc and o f  ~ h c  '[l lrclpc~iy lax] Ihercupon: or 

( v )  by makin_c or cancelling any cnrry cscn~pl ing any land or 
building Trnm l inb i l i~y  to !Iproper!y tax]: or 

(vi) by alrcring ~ h c  assesstncnl on ~ h c  land or building which has 
been erroneously valued or as~csscd lhrnugli fraud, misrnkc or 
nccidco~, in which C;LW such altcro~ion shall lake e f i c ~  from 
thc duLc such erroneous valuarior~ or assusmcnr ~ n o k  cffec~: or 

( l r i i )  by inserting or nlrcring an enlry i n  rcspccl of any building 
erzc~cd. re-crccled, altcrcd clr added lo, a f c r  ~ h c  prcpnra~ion 
ol' rhe asscsanucnt book, i n  which casc such insertion or 
i~ l~crar ion shall r:tkc effec~ rronl ~ h c  da~e such crcc~ion. rc- 
crcctir~n. alrern~ion clr addition was metlc. 

-'(2)(i) A nnrive 01' nor lcss rhan lirtccn days shall bc givcn 10 ltir 
owncr or 10 Icsscc. sub-lesscc or occupier or ~ h c  lalid 01. 

hui td~ng r ) i  tlie plncc, timc and dntc on which any nmcndment 
nF tlic Asscwment Bouk is in~endcd ro bc maclc under [his 
scction. 

( i i )  Any person on w h o ~ n  a noticc o f  n~ r~cn t l n~cn i  i s  srrvcd undcl- 
this sub-section may 171c iln rrhjcc~ion in ivr ir ing LO LIIC 
Municipal Conimissioncr a1 least rhrcc days bclbrc the dare 

A~ncndnrcn~ . . 

or Municipal , . 

A~SCSSITIC~~ 
B [ ~ O l i .  

Incidenvt or 
'Ipro~)cny 
rxx ]  un lands 
and 
buildings. 

- - 

' S c c ~ i o ~ i  192 W X ~  ~TS~UIII~)L'~CI~ :IS sub-scctinn ( I) DI IIIR[ scc~inn hy S. 1 Y OI 111~  Calct~l la 
L1unicil)al Crlrponlio!1 (Sccond An~crldrl~cnr) Act. 19x4 (\\C.rt Bcn. Acl Xl l l  of 1984). 

!Tl~c ~ o d s  within I h t  squarc hrackc~s xvcrc inhcrlu<l by r 1813). ;hid 
'SLY I o u ~ - n o ~ c  I o11 papc 633, rrllrr. 

'Suh->tx~iol~ (2) W;IS inscncd hy s. 18(h) oTrhr C;llcutln Municipal Corporation (Sccund 
Al~icndnr;.~~~) ACI. 19x4 ( \ h i  Bvn..Acl SIII or 1984). 
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[bVcst Den. Act 

fixcd i n  illc norice ;lnd ~ h c  provisions o f  scctions 186 LO I9O 
hIii11I apply. trrrrrotis r~r:rrri~l~lis, lo  suuI~ objccrion. 

G. I~rcidc~rcc atrd puyrrrerrl nf ' [ p r p e r ~  tux] or1 Iar~ds arld brlifi1irrg.s. 

193. ( 1 ) ?Ilc '[property tax] on lands and buildings shall be primarily 
Icviahlc- 

(a) i T  lllc Iniitl o r  huildillg is ICL, upon [he lessor; 
(h) il ' lhc land clr huilding is sublel, upon thc supcrior lessor; 
(c) if rhc land or huilding i s  unlct, upon 1l1c person iu  whom lhc 

righr 10 let such I:ind nr buildin! vcs~s. 
(2) Tllr: ' [ p r ~ p c r ~ y  I:IX) nny lnntl or building, which i s  the properly 

ui'111e Corporalion and [tic possessioii nf which has bccn clelivercd undcr 
any ;lgrccnlclil or I i c e n s i n ~  i i i - r :~n~umcnt,  sliall bc Icvinhlc upon [lie 
rranskrze or rhe liccnscc. :IS I ~ O  C ~ S C  may hc. 

(3)  The liability nr thc scvcral owncrs of any ?[land or] building 
uonsriiuting a sinslc uni i  o r  iisscssltlcllr, w l ~ i c l i  is  or purporls l o  hc 
szve~.ally o ~ ~ ~ n c r l  in p;lrts ur 11315 or ~mnlils. Tor pirymcnl oT1[propcrly lax] 
or iuly i~ is ia l r i~cni  t h ~ r c o r  p i~y~tb lc  durilig (llc pcrind ofsuuIl ownership 
slinll hc join1 i ~ n d  scvcrnl: 

Prnvidcd thai ~ l i c  Municipal Comniissioncr may apporrion LIIC anlounr 
r,l' '[properly lax] nn such '[land or] building among 111c co-owncrs. 

J(4) N o t ~ i i l ~ s ~ a n d i n _ ~  rhc vcsling of any land in rhe SI;ILC undcr 1l1e 
'[Kolkntaj Tirikcl 'l'cnnncy (Actluisition and Regulation) Acl. 1981. iu Wcsr R c n  

ilie case nf any land co~npiiscd in sl rhikn tcnancy. 111c ][properry L ~ X ]  '" sxxvl' 
or ~'ISI. 

;wscsscd i n  rcspecl 01' such land and any hur or building mndc rhcrcon 
sliat! hc primarily Icvi;thlc uprm thc 11rikli lcnant. 

194. ( I )  II' rhe al~nual ~raluarion o f  any Iimd or building cxcccds ~ h u  
i11noun1 calcularcd nn rhc hasis orthc rcnl orsucli land nr buildin: payable 
10 [he person uprin whom thc I[propcrty [ a x ]  on such I:\nll i,r building i s  
Icviahlc undcr scc~ion 193, such person s l~al l  hc cn l i~ lc l l  !o rcczivt: f m n ~  
his 1cn;lnl illc dil'fere~~ce hc~wcci i  thc umounl or thc '[pro[leriy ruxl on 

~ u c h  l n l d  nr huilding ;~nd ~ h c  amounl which would be lzviahlc i f  thc 
I l p ~ - o p c ~ - ~ y  r i ~ x ]  on such land or building wr r r  calcula~etl nli lhc hi15is ol 
~ h c  rcnl p i~y i~h l c  ro him. 

'.l'~.r' I;>r>r-nrvc Io l i  p ; l p  633. rrtrre. 
'Thc uoldr \VAI~IIII ~IIC nquw br~ckcrs ten: inscncd by s.  I'l(a) oTlhc Czlculln hlu~i~cipal 

Co or.?lrou (Sccalld A~uc~ldl~lr.nl) Acl, 1'164 (ilks1 Hcn. Act Xlll or 19R-l). 
'TIlc wlnlr ~ v l l l l l n  r l r  rquarc bnckcls wen: inscried by s. I!J(b). ihid. 
'Stlh-<<c~lri~~ ( -11 W:I\ i n x c r ~ c t l  by A .  I 4  o i  r l ic  C~lculla Municip;~l Cllrpuraliun 

{ .AII~CIIIIII~CIIII .-11.1 19x3 (\\ '~sI Rc11. ACI XXXI I  01' 1983). 
'SA l'oul-na~lc ? rln p:~pc 57.1. rr!~rc. 
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( 2 )  11'1hc ~lunual  vnluarit,n of ally Innd or huilding which i s  suhlcl 
cscccrls rlic amnun~cnlculatcd on ~ h c  h ~ ~ i s  of re111 oIsucli I:md or building 
pily:~ble ro [tie rcnibnt by his subtenant clr lo thc subrcnan~ by 111e pcrson 
holdiny i~ndcr l t i r~ i .  rile lcnonl or rhc sub~unant sllall I>c cntillcd Lo rcueivc 
(ram his s ~ r h ~ c n a n ~  o r  ihc person holding undcr h in~ .  as ~ l l e  cast may hc. 
~ h c  dil'krcncc bel~vccn any sum rccovcrcd undrr 111isAcl frnm such rcnanr 
t)r suhrcnan~ and rt~c atllounl ul' ' [prc~pcr~y tax] on such land or building 
w l~ i c l i  rvould k lcviablc i l - 1 1 1 ~  nruiual valusllion orsuch land or building 
wcrc cnlculnrcd on ~ l i c  h;~sis o f ren l  pnynhlc lrr [tic lerlanr by liis sub~cnanr 
nr rhc suhrcnanr by rhc person holding undcr him. 

195. ( I )  On (lie h i l u r c  10 rccovcr any sum duc on accounl of 
' lpropur~y L:IX on m ~ y  l:md 01- l~u i ld ing r r o n ~  rlir: person pri 1n;lrily liahlc 
r l i r rcfor  under sccrion 1'13. '[rllc Munic ipal  Co~nni iss ioncr shall. 
noiwirllsmnding nnyll~ing c!ln~ilined in lllc Wesr Bcngal Prcmiscs'f-cniincy 
Acl, 1936 or in any olhcr law lor ~ h c  time hcing in forcc. rcco~'crl Ironi 
every uccupicroTsucll 1;lnJ or building, by :~ti ; ich~nen~ orlhu rent payable 
hy such occupicr, n purlion o f  111c roinl sun1 duc which bcars, as nearly as 

may bc. rhc samc proporrim to rhai sum as the rcnr annually pay ablc hy 
such r)ccupizr- hcurs 10 ihc IOI;II amount orrenr a ~ ~ ~ i u n l l y  payablc in rcspccl 
or ~ l ~ c  u.llolc or such land or building. 

( 3 )  An occupicr, Iron1 whom any sum is rccovcrcd urtder sub-szc~irln 
( I ). shall hz enr i~lcd 10 hc rcimhursed hy l l le pcrson priinnrily linhlc Tor 
thc paymelil of such sum. and mag, i n  addiricin 10 having rccoursc 10 

cllhcr rcmcdics ~ h a r  may bc open lo  hi^)^. dcducl ~ l l c  amt,lint so rccr,vcrerl 
from LIIC emoun! or any rcll! hccoming duc rrorn timc 10 r i l l ~e  rrom I~i~il 
lo such person. 

'196. { I )  Savc as olllcrwise prnvidcd in [his Act. the '[propcrryrax] un 
Any lalid or huildirlg undcr ~ l i i s  Chaptcr sha\l hc pilid by lhc pcrsoll liilblc 
(01- rllc p y m c n i  11iercr)I.in quaucrly instnln~cn~s md. for ~ h c  purposcs or 
ihis scuiiun cacti qu:irlcrsi1311 hc ~CCIIIU~ to uommcnce nn thc firs1 day o r  
April, lirsr day nr July. lirsr day or Ociohcl; and Iirsl day or January. ol' n 
y car. 

(7) 'Thc Municipal Cu~nrn iss io~~cr  s l~n l l  cnusc ro bc prescn~cd ro l l ic 
.pcrl;on liahlc lor paymcnl ol'rlie '[propcr~y lax] u ~0n1prehciisiv1: b i l l  in 
I-cspccr ol'sucli rnlc lo hc paid i n  quarterly it~sralnlcn~s. silowing scpnrarcly 

R c c u v e ~  or . .  
'Iprnpcny 
IXY] on l w d s  
and 
huridings 
Crnr~~ 
accupicr. 

Pnymenl oC 
'[l~rtqwny 
lax ]  on lands 
alld ~. 

buildings. 

'Scc Coui-nu~c ? un p a ~ c  532. r r r l u .  
ITIIL- rsords and f i g ~ ~ r ~ ' ~  u.~ i l~ i~ l  ttlc sq11:ln: hnckc~s wen: stibs~iluttd Ior I ~ C  words "rhc 

b l u n ~ v i ~ ~ a l  Cn~l~nlissionvr shall rccovcr" hy s 20 n1 l l ~ c  Cnlculpi M.lrrlicipnl Curpun~i~n 
(Scvrl~ld I\~nr.nd~ncnr) ACI. 193 4 (\&ST Rvn. t1c1 XIII uf 19S,I) 

'Srcliuli 190 \\a< st~bs~iruir.rI Tljr ~lrvorr:ln?l scclir~r! by s IOof Ihc Calch~lrn Flunicq~al 
Co~pon~itm ( A ~ ~ ~ d r i d ~ i i c ~ l t )  A c l .  1997 (\i7csr Ucn. Act XXVL of  1997). 



rz rhc unouni ot'lhc '[prnper~y 1nxJ duc against cach quarrcr alld 11ic dale 
on which IIIC '[properly u x ]  Ibr tech qulirrcr i s  due. Such till sliall be 
scnl hy post untlcr ccrrilicak o r p o s ~ i n ~  i)r hy couricr apcncy 10 thc person 
liatrlc I'or prynienl ol rhc 'Ipropcrry lax] not larcr than rhc 31sl day nf 
M;y. 

E.iplr111ntio)i.-"Couri~ agcr~cy" shall mcan :I cnmmcrcial conccrn 
c n p g e d  In d w r  10 donr ~r;uispnr\ioii o l  ~irnc-scnsi live clocumcnls. 
u~i l is ing [tic scrviccs or n person. ci~hcr direclly or indirccrly. ro carry 
such clouunicnts. 

Pnyfl~cn~of 197. { 1 ) CVIlcn an ol~j tui ion lo a v;lluation bils hcc~i  made undcr 
' [propfly 
:nxl in caqc seclivn I Y6, rhe '[property [as] shall, pcndirlg !he dclcrmi~ia~ion or ~ h c  
urrrhlccion objeciiun ~ ~ n d c r  scction I S8, he'paYnhlc on lhc previous vnluaricln in rllc 
or ~ p p ~ l .  

usual Inanncr. 

(2) II: aflcr !lie ol?jrclion has been dc~crmined untlcr sccrion I KK. lfie 
prcvinus vnli~ation is altercJ.ur n f ~ m  rhe appcal h:is hecr~ clispuscd oi'undcr 
scc~ion IS9. [lie va l r~n~ io~ l  dccidccl undcr seciion I88 is alrcred. ~licn- 

(;I) ;IRY sun1 paid or dcposiied undcr scction I89 in cxccss stiall 
bc rcrundcd or zlllowcd to bc scl-oll agai l~s~ any prcscnl nr 
fulurc llcmaiid o f  rllc Coi-pnra~io~i irndcr !his ACI, and 

(b) any dclicicncy sl~nll bc dccmed to hr: iIn :~rrcaraf [lic '[propcr~y 
rar; I and shall he pnyablc and reovcrablc ;is sucIi: 

(i) i f  any prcmiscs I~nvc. fol- [he purposcs nf valualion undcr 
scclion 179 ur scclion 180, hcrn for !hc lirsr rime vnlucd or 
suhdividet! or :imelgamn!cd tr~irh any o~her prcmiscs and an 
objcclion ro the valui~ricii~ ~ t ~ e r c o l  has hccn mndr: undcr sccrion 
1x6. \hen thc '[properly l ax ]  shall. pcndit ig rhc finat 
dcicrnii~~nlion or [he objection. he paid on such valunlion: 
and 

( i i) if. \vhcn such nbjcclion has bccn lin;llly de~crrnincd, such 
\,nluarion is rcducerl. and i l  [he Ilpropcrry tax]  has nlrcady 
hccn paid iticrcoa, tlicn ihc suin paid i n  exccss shall he 
rcfunded ar nltowcd ro br: sci-c~l'iagnins~ iiny presenl or future 
dunli~nrl of ~ l i z  Corporation undct 11ii.s ACI. 

198. [Cutl.~olirlrrr~rl rote orr Irr~rc/.j~lsnnd b r r i l d i ~ ~ ~ . ~  i l l  o ~ u s I c c . - - O I H ~ ~ ~ C ~  
.$v.Y. I5 ( ~ ~ I I L J  C C I ~ C I I I I ~  Ml[~iicil~al C u l p ~ r a ~ i o ~  ( A I T I L ~ I I ~ ~ I I I C ~ I I )  
A ( . / .  198.i (11Cr.sr Bor. A r t  , Y X X I I  of I '183).] 
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CHAPTER XI11 

'[rrorcssions, trades and callings.] 

l199. '(11 Evcry person engngcd intcntling 141 hc cngagrd i n  any Cerlihcatu 

prnrcssio~~. rr:ldc or calling ind[Kofka~n] as mcn~ir~ncd in Svhedulc IV. cirhcr ~l~~"li'""'nt 

by I ~ i ~ i i s e l l  or by an agc111 o r  rcpresen~a~ivc. stinll obtnir! a ccrriLcalc O F  prufcssion. 

cnlia~inenl or gct ihc ramc rcncwed annually. ins ilic case may bc. rroin ihc z:i:nrd 
Municipill Coi~imissionrr lipon prcscnralioil o f  an applicurion in such Tl~rm 
;rs Inny he ~pcui l icd by rlic Municipal Co~iunissiclncr logerher with sucli 
application Ccc, no! cxcccding rupccs [en. as may be dercrmincd by 11ie 
Uorl,r~t-:ilir,n. Such npplici~tion I b r ~ u  sh:~Il hc iivnilnhlc I'rom thc Corporalion 
on payluenr or such Ice 2s nlny k d c ~ c r ~ i i i ~ l c d  hy thc M u ~ l i c i p : ~ l  
Co~nlilissi nncr. 

(2) Tllc RIunicipilI Commissio~~cr shi~l l ,  nr~cr ~r?akiny such enquiry 
as m ~ y  hc necessary and \ v i l l l i ~ l  ~h j r t y  d:~ys of rlic reeipr oT111c applicarion. 
yranl I i i lu such ccrtificnll: i f  lhc :~pplionrion is i n  ordcr. or sli;lll rcjccl thc 
applicarinn il'i~ is no1 in order. 

'Pro\~ided Ihar no prolcssion, lradc clrc;illing. tcferrcd tcl in sub-secrion 
( I  1, d in l l  bz coln~ilcnccd or carricd rm wirhoul any liccncc or pcr~llission. 
iIL rcquil-cd undcr this Acl, bring taken o u ~  and pr~?duccd beforc lhc 
Municipal Colnlnissioner. h i l ing  which [he ccr i i l icu!~ orenlisrmcnt shall 
nil1 hc rcncwzd, 

200. [ E I I / ~ . T I ~ ~ C I I ~  ~ D I - ~ ~ I ~ I ~ I L J I I I S  of r t i . ~  011 p/ofis~~;o11. /rode o/,c[i / / i~lg.-  
Orrrirredi~~ .T. 4(c)  ~ l f ~ l r e  C~IIC~IIICI M1r11icip111 corj>ormioti (Arrrc~riitnerrr) 
Arr. 1992 ( lf i~xr Brrr. Acr IX n/ 1992).1 

'Thc hvndin: a,i t i i i~~ rhc st lu;~rc h r ~ c k r l ~  ncrc substilu~cd Tor rhc lic3dlll< "TAX un 
lir~>[c,rsrtrns !radch 2nd calli~lgs". by S. J(a1 11r I ~ c  C ~ C U I I ~  hlunicipal Corpr)rnr~on 
( A r i i c n d ~ ~ l < n ~ )  Act. 1902 !\VCSI Hm.Acl lK of IYyl). 

'Sci11l)n 199 w:a ~ u h s ~ i l ~ ~ l ~ . ~ !  Iu r  (he 0rigi[m1 stcl ion hy s. J(h), t111d 
'51111-scvrion ( 1 )  was s~~bskimlcd by S. I 4 I i l )  ol' [IIC CDICUII~ hlunicipal ~ t ~ r ~ ) o n i i o n  

( A ~ ~ ~ c ~ i t l ~ i ~ c n r )  Acl. 1996 (\\LC Bcn. ACI V1 or 1996). 
'Scu Ihol-nulc 2 on pags 573.  ir,rrtn. 
'Proviso \\*:!c .~dtJ<tl hy 5 .  14th). ~hc Calcultn blunicipnl Curpumlit>n ( h ~ l ~ v n d m c n ~ )  

Acr. IL39b (\kfccl nc.11 Acl V l  or 1996,) 
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[\V-t Bcn. Act I 

(IJ(// I lv-~il .~;rt~~~l.-ci;~]~li~l~ XIV-El.~- 0 1 1  f l ~ / \ ~ < ~ t ~ ~ ; ~ ~ ~ ~ l l ~ ~ l l ~ . ~  

o r h o  11irr11 rrrl~.o~/i. i~tt~rc I I  1.1' i~ I I I ( ~ ~ ~ . . ~ ' ~ c I J J C J - . ~ ~ . - S L ~ C I ~ I ~ I I . ~  202,  103.) 

CH.4PTER X I V  

Tas nn nducrtiscments othcr than ad\.crtisenicnts in 
newspapers. 

202. ( 1 )  No pcrsnn s l~n l l  crcc~.  cxhihir, fis or rctilin upon or uvcr :my 
Innd. building, w:~ll. Iioarrling, I'rntnc. post, kiosk or struclurc any 
ad\~crliscmcnt. or display any i ld\reriiscnlc~il ro public vicw i n  ally ilianncr 
wlin~sucvc~., visihlc Tiolu n puhlic sirccl r>r public plncc (including any 
nrlvcrriscme111 cshihilctl by luc~uis ol'cincn~:~rc~rnph), in any plnct: w i ~ h i n  
' [Kolki~ta] witl\airr ~ h c  \vri[tcn pcrrl~ission ol'111e Municipi~l Canlnl issi~nc~: 

( 2 )  '['lie Municipal Commissioncr shall no1 grin1 such pcrmissiol~ 
i I-- 

(3) a liccncc lor  thc usc of  thc p:jriicular sirc for purpusc or 
:~duzrtiscmcnr tins nor heen ~nkcn oui, or 

(h) rhc n d w r ~ i s c ~ n c n ~  oonlravzncs any prnvisions o r  [his Ac t  or 
thc rulcs or [tie r ~ g u l a t i n ~ ~ s  rnndc tliereundcr, 0 1 -  

( v )  tlic [as, i K  ijils, due i n  rcspecr or ~ h c  adverliscmcnr :Illas not 
bccn paid. or1 

'(d) rllc Mayol--in-Council, on rlie basis ( I T   he rccomnlcndation 
o f   tic Hcriiagc Conscrvitrinl~ Cornmillee, is of thc view rllat 
sucll advc~~~~scn i cn t  wi l l  ohs~ruct thc v icw or, or dcstahilise 

.IJIC s1ruclul.e or. or wi l l  no1 hc in tinrmtlny wilt]. any l~crirage 
buikling. 

(3) N o  person ~ h i ~ l l  t~rondu;~st any advcr~isemcnt, cxczpt on r i~dir )  01. 

rcletr ision. wjl1lut11  lie w r i l l e n  pcrn l iss ion  o f  t i i t  M u n i c i p a l  
Crim n\~ssiuncr. 

203. ( 1 ) Escepi undcl- and in conforltiity w i ~ l i  rlie Icmls and condiric~na 
nl'a licuncc, 110 pcrson bcing thc owncr, Icssee, sub-lessee. occupier or 
;In ad\rerl isin~ agenr shall usc ur allow l o  hc used any s i l t  in  any Inrld, 
building. w i ~ l l  nr erccl clr allow to  be ercctcd on any sitc any hoarding, 
Vramc. posl. kinsk. sirucrurc. ncc~n-sign or sky-sign lor thc purpusc of 
displ:~y ol' any idverliscmcr~[. 

(2) h r  ~ h c  purposc ol'advcr~iscmeni, cvcry person- 
( a )  using iuny silc hcfore ihc commcnocnlcn[ o f  ihis Aci, wirhin 

n i r lc~y days l ion] [lie d i~tc o f  such conimenccnlcnr, or 

(h)  inicnclinp io  usc any sirc. ur 

(c) WJIOSC licence ('or use or any sire i s  3houI 10 cxpiw, s l~a l l  
apply for  a liccncc 01- rcncwal o f  a liccnce. as ihc case may 
hc, ro h c  M u ~ ~ i c i p i ~ l  Cnrr~missioner in such form as may he 
specilicd by IIIC Crlrpomtion. 

'Sc7rv tool-nolc 2 on p:~gc 573. rrrrrr. 
T l l c  words whin Ihu squaw bnrkcb\ rrvrrc subslilul<d Tor tlv wonk "has liul hucn 

p:l!d." by s.l I ( I )  r l l  ~hc Cnlcu~la Plunicipnl C~lrponlioli (A~nendrncl i~) ACI. 1'397 (lVc>\ 
Uun Art XXVI uC 1997). 

'Clauhc (ell \v& in-wncd 1)s r 1 I(?), ibirl. 
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( 3 )  'Clic. hluuicipnl Coi~:~nissio~~cr sliull. a fcr  making such inspcclion 
ns 111it!~ bc I I C C C S S ~ ~ ~ Y  a11d wi lhi i i  lh i r ly days o f  111c rcccipl ol' the 
a[i[ilic;t~ion. Sl.iin1, rcluse. rcncw or citnccl n l ice~~ce, as lhc cosc nlny he. 
on payn~cul 01' such fees as mny hc dc~crnlined by rhc Corporalion hy 
rcg i i l ;~~ ion~  '[or as ilie hudgcl cs~ ima~c  st~all slale undcr sub-scclio~r 13) 
01' scclin~i I3 I ] .  

(4) 'I'llc Municipal Commissioner may, il' in his opinion IIIC prnposcd 
sill: Ibr :illy :trlvcr~iszme~~r i T  unsuirablc r ro~n  rlic considcrarions ol puhliv 
safely. rraflic hazards '1, acsthc~ic design, or ohs~rucrion or lhe view t)f. 
or harmony with, any hcri~agc buildi11g.1 refusc a liucnoc or reiusc lo 
rcnclv ;my exis~ine liccncc. 

(5) Every l icencc sh:~ll bc for n period or onc ycar except in c:~sc or 
sitcs iisctl I'or tcn~puri~ry rijirs, uxhihiiions. sporls cvcnts or culrun~l ur  
social programmes. 

'(6) *. * t. t * 
(7)  T i i t  Municipi~l Co~ll~llissinncr shall cilusc 10 bc 1nainl:lincd a 

regislcr urllrrcin tllc licenccs jssucd unclcr illis scc~ion shill1 hc scpi~m~ely 
recordcd ill rcspccl 01' nd\be~.(iscmcnt hitcs- 

(;I) on telephone, rclcgri~pt~. m ln ,  elcc~riu nr r)lhcr pos~s or poles 
crecled 1111 cir dong public or privarc srrccls or public places. 

(1)) in 1:inds or buildings. 
{ c )  i l l  L~~~CIII:I hnlls. ~liralrcs 01. c~thcr plnccs of public rcsorl. 

. . 201. ( I )  Evcry pcrstln, wl~ i i  crccis. c.\tiihi~s tixes or rclnins upon or m 

over any In~td. building, w;tll, hoarding, Irari~c. posr, kiosk or slruclure ~~'nc~,isc~ 
;my ;idvcrtisen~enl or. displi~ys any ad\lcr~~semenr In public view in any 
manner whatsoever. visihlc Irom a public street r)r public placc (including 
any ndverriscmcnr crrhibilcd by Incans o f  ciocmatogrnph), sliall pay for 
evcry ndvcrtiscn~cnl wl l ic l~  is  so erzcled. cxhibitcd, iixcd or rctnincd or 
s o  displ:~ycd lo  public v i c ~ v ,  a lax c:~lcul;~rcd nl  such rarc ns thc 
Corporalion Inny delerminc by rcgulnlions '[or as !he hudgcr cslirnate 
shall slaw under suh-secrion (3) of sccrion 13 I]: 

5 t * *' * * 
"[Pmvidcd rhn~ ]  n surcharge no1 cxcccding firiy pcr cent. OF ~ h c  

applicnblc rnlc may bc imposcd on any :~dvcr~iscmcnt on display in 
lzmporary I'nirs, csliibiiions. sporls cvcnls or cul tural  or social 
programnles. 

'I11t words. figurcs nlld hnckcts within thr: squan: hmvkv~i ivtrc 1nsc11c.d by s. I I (  I ) vrrhc 
Ca1cutl;l h,lunicir;ll Corporalinn (Alntnd~i!cnl) Acl. 1'197 (ib'cst Bcn. h c l  XXVl c)C 1991 1 

'l'hc words within thcsqunrc bnckc~swcn l  rubc~ilutcd ri~rthr: words"ar ncs~hctic. design." 
hy s. I 2 (2). ;bid. 

'Sub-sccriun ( 6 )  was ornirlcd by s.  17 or thc Calcurla Mul~tcipnl Carpom\icln 
(Arncndc~renll Act. 1983 (\Vcsr R~II. Acl X X X l I  u[ I(J13). 

"l'he nords. li~rrrcs and bncbr~s wi~hln lhc \qua hr~clir.L~ wen: inwncd by s. I l )(a) ui 
I hc Cdcutla Mun~clpal Cr>rpl>r~rll)n IAc~~nrlrrlcr!l) Acl. 1997 (\i'csl bcn. Acl S X V I  IIC 1997) 

'Fra~ proviw w a s  omiucd hy s. 130 1(b), ibirl. 
'Tllc $5 r>rdh WII h ~ n  fhc 5qd;lrc hr~vkcrs i ~ c r t  subsri~ufcd Tor thc words "Prur.icltd lunhcr 

rhnr" by s 17( 1 LIcI. 11vrl. 
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(2) N o i w i ~ l i s ~ a ~ ~ r l i n g   lie provisions o f  sub-scc~ion ( I ) ,  no 1:r.x shill1 
hc lcvicd undcr ~ i ~ i s  scclion on any advcrrisc~iicnr whic11- 

(a) i.elarcs ro a public inccl i l~g or ro :in clcction lo Parli;llncn~ or 
the S~nlc Lcsisla~urc or lhc Corpura~ion o l . ~ o  cnndid;tlurc in 
respccl o f  SUCII CICCI~OII; o r  

ib)  is  ex t i ih i~ed wirhin rhc window ol' any building ir rhc 
advcr~ iscmcn~ rcln~cs LO thc ~ractc. proiession nl. husincss 
cnrricd rln i n  th;~r huilding; or 

(c)  ~CI~~LCS IO 111~' l r i l d ~ ,  prorcssion or busincss carricd (111 wi l l i in 
~11c lnrid or building upon or over which such :~rlvcr~iscnlcnl 
is ~ ~ 1 1 i b i ~ c d  or to any zalc or letling nf ~ u c h  kind rlr huilding 
or nny cITecls lhcreiii or l o  any salc. ciltcrr:~inrncnt or IIICCI~II~ 

ru bc llcld 011 ur upon or in lhe snmc; or 
(d) rclaies !o ihe nzumc of.rhc I:md o r  huilding llpun clr mlcr 

wliich ~hl: ndverrisemenr i~ cahihircd or 10 thc Ilnnlr: ol' ~IIC 
uuJIIer or rlccupicl- or such I:md or huilding; 01. 

(c') r~ la rcs  In !hc t~usincss of ii rai l~vay adrninis l la~iol~ and is 
cxhibiicd within any rnilwny sration or upon any wall or 
u11icr prvpcrly uT a rnilivny adrninistralio~i; or 

(11 rclnrcs lo ally acliuily ol'llie Govcr!lmen~ nr rhc Corpori~lion. 

( 3 )  Tlic 1;)s on any nd~ocrtisc~ticnt leviable under Lhis sec1ii)n shall 
hc pityilblc in iidviinuc in suctl nu~ltbcr or ins~almenrs and iu such menncr 
ils rhr  Corporalion may by regula~ions de~erlninc ' lor  21s thc hudgct 
csli~niitc slirrll !.late uuder sub-secrion (3) o f  seulion 13 1 1: 

Provided i l~nr llle Corporalion Inny under rhe [ems and conditir~ns or 
rliz licciice under scc~ion 303 rcquirc Lhe ticcnscc to cr>llccL and pay lo 
~ l i z  Curpo~.a~ioii. sul)jccl lo a dcduc~ion of five pcr ccnr. ro hc kcpl by 
hi in  a s  co l l cc~ i { tn  chiirgcs, rhc nmounl or tilx i n  rcspcct o r  such 
ad~~crriscincnrs as arc diapl;~ycd on any silc Tor which hc is the liccnsee. 

P C I I I ~ ~ ~ ~ I U I I  205. Thc pcrrnihsiun grnnlcd undcr scclion 202 shall beco~ne void- 
Xlunlc~p>l 

COIIUIIILS~~IIYI (:I) il' ill(: adidcrliscmcn~ con~r:l~cncs any rcgulnrions made under 
!u h c i o ~ ~ l e  l l i i h  I\<(: or 
wid ill 
cen;lin (h)  i r  any rnatcrial changc i s  nladc in thc advcr~iscmcn~ or any 
CLWC par1 t h c r ~ ~ l ' ~ i t h o u ~  rhc prcvious pcrnlissir~n OTLIIC Municipiil 

Cnmmissio~~cr; or 
( c )  ir rhc advcrtiscmcni nr any pilrr LIIC~CC)~ L ~ l l s  o~hcrwisc [hiin 

~hrough accidcnt; or 

(d) i l  duc ro rhc work hy Governn~en~, Corpora~ion or by iiny 
slatulc~ry nuthorirg, thc i~llvcrliscmcnt 'Ihi~s 11) hc displavcd; 
or1 

'Thc ~ v r l n l r ,  figures and h n c k c ~ s  {vithln ~hc squmc b n c L c ~ s  rvcrc insvnsd I y s .  13(2) a1 
l l ~ c  Caluurln hlunicipal Clurpr)mliun (r\~~!r'nd~lrtnl)Aul. 1997 (M'cct Rrn Acl  X X V l  or 1997). 

:The words w i t l ~ i n  l l i c  hquurc h r ~ c k c t r  wcrc ruh\tilurcd Tor ~ h c  rvurds "has tu bc 
displncctl." bv s. I JI I ). rbrd 
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' ( c )  il'. 011 l l ic  h:~sis or  l l lc  r e c o ~ ~ i n i e ~ i d a ~ i o ~ ~  ol' [he Herirage 
Conscr\,:~ticin Commi~tcc. thc ~Miiyol--in-Council is  nl' opinirln 
111:ir rhc ;iclvcrliscmc;lt r lhs~rucls LIIC view o f  :uiy l~cr i r i iec 
building iir is noi i n  harmony ~ v i t l l  ~IIC acsthcric dcsign or the 
I ~ i s ~ o r i c i ~ l  5ignil'icnncc o l  ilny hcritagc building. and  11ie 
nrlvcrrise~nrnr Iias to be rclnovcd or displaced. 

706. Tlw liccncc gmntctl uodcr scction 203 sl~al l  bccornc void- 

l i ~ )  il' il ic l icc~icce conlrnvcncs any icnns and conditions o f  
liccncc; 01. 

( h ~  i l '  ally a d d i ~ i o l ~  or idrcralion is  mi~t lc ro, or in llv building. 
:vaI!, ho:u~-ding, I'rime. posr. kiosk ar srructure ullnli or nvcr 
which rhc n d c r ~ i s c m c n ~  is crcctcd, c?rtiit)itcd, fixcd or 
rzri~incd: or 

(c) if-il lc building, wall, hoarding. fi;imc. prlsi. kirak rir htrucrurc 
ovcr ivliicll rhl: advcrtiscmcnr is  crcc~cd. cxhihircd, li xcd or 
retniued is delnolishcd or tlcstroycd. 

Licc~lcc ior 
u,c {)I rirc 
lor l~urpux 
aiad\<nix-  
I l l C l l l  10 . . 
~ ~ ( I I I I ~  V U I ~  

I11 iZIl1111 

Cl \ t ! I  

107. Whcrc any ~~dvcrliscnlenr has beell ercurcd. csliibired. liscd nr P I ~ s u I ~ ~ ~ " I ~ I  I 
rci:~incd upor1 or rwcr ally land. buildinp. ivnll. Iloartling. Cmlnc, post. l"'-L""i ! 

<UlllCi\ c l l l l ~ l l  
kiosk or srructurl: or displayed LO public vicxv f'roin a pul,lic s ~ r c c ~  nr i 

public placc i n  contr:~vcnric~n o f  thc provisions nl'  his ACI nr any I 

regula~ions n~ntlr: tliercr~ndcr. i t  shall bc ~rcsumcd, untcss ~ h c  contr:Iy is 
proved, ihar ihe co~~travcni ion hiis bccn comntilrcd I>y 111c pel-son or  
pcrsons o n  tvliose helinIt' the adveriiscmcni yi~rpurrs to bc or the ibgcnts 
or such person or persons. 

208. 11' any advcrriscmcii~ is crccred. exliihited, fixed or retained in Power or 

conrravznrion ol' i l lc provisiuns of  his Act or any rcgul;~rions n~;~dc '\'Unlc'~"l . .. 
Columir~iolitr 

rlicreunder, [he Municipal Commissioncr may rcquirc thc cwncr or LIlc in rLLc 11 i  

occupicl- o f   he land. building. \vaIl. hoilrding. liamc, post. kic~sk or c~nln~~n1iol~- 
slructurc upon or ovcr which thc silmc i s  ciccrcd, cxhihircd. Lxcd or 
re~nincd to lakc d o ~ l i  rrr rcinovc such advcrrisc~ticnt or miiy cnrcr any 
land. buildilig 01- prnlarly alld c;lusl: ihr  advcrriscmcn~ ro bc dismentlcd. 
lake11 du\\'n, rcmcncd. spoilcd, ( l ~ f i ~ c l d  or screened. 

E.~pl~rrroric~r~ I.--I'hc \vor(l "sinlcrurc" i n  this Chaptcr includcs any 
n~~)vnl?lc buard oli ~vhccls used as all atl\~eriisc~ucnr or advcrliscmcnr 
n i cd iu~ l~ .  

E.q~iritrrrrio~r 11.-l'hc word --advcrLiscmeni" in rzlntion to n inx on 
i~dvcrtise.~ncni undcr ~ h i s  Acl sliall Illcan any word, Icrtcr. modcl, sign. 
sb!.-sip. placard. nu~icc. dcvicc or r c l ~ r c s e ~ i ~ a t i o ~ ~ ,  whethcr il lu~ninnrcd 
or  nor i r l  !Ill: nalurc or :ind cliipl(!yrd w l~o l ly  or in  par1 for thc purpc~scs 

irdvcrr~szmcn~. imnouncuncnl nr dirrciior,. 



Tlrc Kulk~rttr ~l.lrr)riri~~(~l Cu~pc/,nriorr Arr, 19801. 
I 

[Wcst Ben. Act i 

(P(Iu Il!-7h.~~rrior1.-C'I1a~1t~r XI\!-E1.r 0 1 1  nrh~er/i~-c~~iur~rs 
o111o. 11lc11l cr~l~~r) t i sur i ie~~~s it1 r ~ ~ \ ~ . s p ( i p r t s . - S r , c ~ i u ~ ~ ~ ~  208A, ,708, 
-Cllrrj~rer. X1VA.-E1.r or1 c(rr-1s orvl r~rrr-riri~~c~s.-Scr~io~~.~ ZO9A. 

209H. 1 
Ircrlluy~l of '20tlA. Noi~virtis~:indin_c any n ~ l ~ r r  a v l i ~ , ~ ~  111:~ wily hc r i~kcn i t~n ins i  
i>whlcr. , lllc ononcr 01- ~ h c  ocuupicr rjf  any Innd or building, upvn ur ovcr wllivh 
CIC ihere is any hoarding. framc, prlsr, kiosk or struclurc Tor crccllng any 

advcrliscmcnr in contri\vcnlion of thc proi~isions 01  his ACI OF 211)' 

rcgulo~ions ~uadc tllcrzunder, or Illc persolr wlio nwns such 11u;rrtling. 
I rn~nc,  pnsi- kiosk or slrucLllre, rhc Municip:jl Commissioner may, for 
rc~no~ral :uid sloragc r) l  such hoi~rding, li:rnlc. pos~ ,  kiosk or srructure. 
Icalisc I'rrlm tlic pcrson \vho owns such tioarding, Irnmc. post. kiosk or 
srrucrurc.. s i ~ c h  chnrgcs as may hc lised by lhe Mayor-in-Cou~lcif Irrm 
rinle 10 rime. 

Flnc ~~~~~~t 309. If :my pcrson creels, cxhihils. Lxts or rclains any ad\ocrlisztilrnl 
i n  rcl'crrcd to i n  !tiis Cl~i lptcr without paying lhr: 1;lx duc unJcr srciion 304. 
undcr 
wuticln ?fir t i t :  shall he punished with tine which- 

( i )  may cx lc~ ld  Lo an amnun1 cqu:~] r i ,  Lhrcc l i~ncs thc nruounr 
paynhlc ;IS such !ax. .ind 

( i i )  shall no1 ordinarily be less lhnn an amounr cqual lo onc- 
and-a-hall' rimes sucli [ax. 

'CHAPTER XIVA 

. Tas on carts and carriages 

I'm un cilnr. '2UYA. ( I A ias al (lie rate ~t~eni ioned in Schedule I X  shall hc payitblc 
[OF cvery cart kepi or used wi1hi11 JIKolka~a] (ortier than a cnrl o~vncd by 
r l~c Srlirc G(1vcrnmcn1 or ~ h c  Corporalion o r  n Munic ipnl i ly)  ar [lie 
Municipal oflicc or such othcr plncc within or outside '[Kolkala] as h a y  
hc ~ p c c i f i c d  by !hc Corporation i n  this behalf. 

(2) On payment or such lax half-yearly in ndvancc thc Municipal 
Cou~~t i iss ioncr ~11311 issue i n  such form as inay bc spccificd by t l ~ c  
Corporaricl~b Ily r c g u l i ~ l i o ~ ~  n ccrriliczl~c nf rcgisrration (togcthcr wilt1 a 
ccrti ficd copy) in Ltvour or thc owncr or thc cart. 

Rcgisrm~iun '20YU. ( 1  ) E\lct.y carr k e p ~  or used within 3[Kolk;~t;il rcgistcrcd under 
and 
nu~~lhcri~lg scclinn 309A shall hc home in ;I honk muintiiincd for thc purpose showing 
oc v m s .  lhc ni~nlc and rcsidcncc or tllc c~wncr or thc car1 and  he place ~vherc thc 

car1 is ordinilrily kcpl  and such rcgistm!ion shall be renewed hulr-ycnrly. 
Every cnrr so regis~ered slial! h ~ v e  n number-plale showing lhc rcgistralion 
number aftised lo  i t  in such manner as Ihe Cnrporalion mils dirccl. 

'Scciion ?USI\ was illwncd by s. 15 ollhc. Cnlcutln hlu~~icipal Corponlion (Amr.nJlncn1) 
ACI. 1997 (\hl Ben. Aci XXVI  U T  1997). 

'Cliapicr XIVA nlid s t c i i o~ l s  109A lo 709F wcn. ~nscrlcd by s. I I or rhc C a l c u ~ ~ a  
hlunicipal Corponlion (Sccond Arnendmnt) Act. 1981 ( ~ V C S I  Bcn. Acr XI11 PC 1984). 

'St-e Cool-nolc 2 on paw 573. urrft 
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(1) An anirlunr of rupccs rcn sh?ll he pnyahlc h : ~ l l - ~ ~ i \ r l y  lo  Ihc 
Miunicipal ol'ficc or any othcr placc of  rcgislr:jlion in rcspcvt o f  r.:~cli 
such ~~umhcr-plarc. 

( 3 )  Thc Corporalion may spccily thc dnlc or darts Tor  tic llurpusc 
o f  rcgistratio~l or carls k l r  ciich half-yca~: 

(4) N o  person stinll kccp or hc i n  posscssion ot' any u:ul which has 
no1 been duly I-cgistcrcd. 

( 5 )  N o  pcrson w l ~ o  owns or drivcs n cart sh:jll L j i l  10 :lllis  lie 
numhcr-plntc o f  rllc carr as rcquircd under suh-scvli~m (1) .  

( 6 )  The  Corporat ion shall ,  w i i h  t l ic :~pprounl  oC [lit State 
Govcrn~neur, dc~c rn~ inc  111c n~ax imum numbcr or carts w l~ iu l i  inay bc 
registered undcr this Chnptcr. T11c Municipal Co~nniissiciiicr m:iy rcl'ust: 
ro rceistcr any cart ni'ter  he ~naximum n u ~ n l x r  ciic:rrts dctcrr~~inc(l under 
[his sub-section has hccn rcgis~crcd. 

'709C. Wllcn thc otvncl.ship u!' n car[ regis~crcd undcr this Chapter i s  ~ w s h  WEIS- 
I 

i 
~rnnslcrrztl ciuri~ig ~ h c  vi~l ir l i ty (IT rcgistri~tion, ir sllnll bc regisierctl alrcsh ~ ~ ~ ~ ' ~ ~ ~ , .  I 

ill rlic Ii:lnlc r,T thc ~rirnsrcrcc iind an additional -fee of  rupccs twcnty ownership. 

sh:~ll hc piiynhlu Tor sucli rcg~slrarion. ! 

'209D. ( I )  'Thc Municipill Cornmissioncr or any police-officcr within ETTccl o i  
thc rncilning ol rhc :[Kolkara] and Suburban Pnlice Act, IS66 or thc Ti:;wg'hlL1- 

L ~ ~ I I  ,\rt II '[Kolkatn] Police Act, I X6h shall have pnwcr I r )  scizc any car1 kepi or 
o l  lUO(> 
UL'II. Act It' used w i ~ t ~ i r l  ' [Kn l k i~ t i ~ l  il thc samc has not bccn duly registered under 

1x66 this Ch:~l~tcr or rcgisrcrcd undcr provision applicable lo  any orhcr loc;~l 
body unJcr any orher law in force and lo  derain [he samc for such pcriod 
as  nay he d c ~ e r ~ ~ i i n c d  by rhc Municipal Cornmissioncr. 

( 2 )  I T  within ;I pcriotl o f  tilteen days froin ihe dalc or scizurc o r  
ally cart u ~ l d r r  sub-scc~ion (I) [lie authnl-ised posscssion r)f  rhc car1 i s  
no1 csial)lisI~e(I io  ~ I i c  sa~isFaction or thc Municipal Cr)mmissioncr by 
iiny pcrson ou prrlducticln (IT ihc ccrrificatc o r  i ~ s  rcgisrrnrion. t l ~ c  cart 
~ t l i ~ l l  bc conLscatcd, disrnantlcd and sold i n  public auction by the 
Municipal Commissioncr and no claim Tor authoriscd possession [hereof 
shall I>c enlerlsrined by rhe Municipal Commissioner after rtie expiry o r  
such pcriod. 

(3) 'l'he proceeds o f  sale, al'ler derraying such expenses as nlay Ilc 
considcrcd ncccssmy hy rhc Municipal Cnrnmissii~ncr. sh i~ l l  hc crcditcd 
10 the Municipal rund. 

'See l-001-nolu 1 on pngc 6K4, (11111. 

:.SI..J 'L.Coo1-1lnlt 7, rln papc 573, urrrc. 
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[\Vest Ben. Act 

I ~ U C  qf '208E. ( I )  Any pcl-son driving or pallling or pushing car1 rcgisrcrrd 
pullcr'F' 
I I C ~ C [ ,  un t lz~ lhis Clinprer shall kccp wirh Iiim a tickc1 (bcariny n passport sizc 

~ jho iogra l~ l i  o f  ~ h c  driver or ~ l l c  pul lcr)  issucd by 11lc Municip;il 
Coi~ in~ iss i r ) i ic~-  which shall hc \,iilid for thc half-yearly pzrind or 
rc~islra~ir,n i11irl sh~il l  con~ilin such particulars as may t>c spcvificd by 
lhc Corpuratiori by rcgularion. 

(1) Thc 1ickc1 ns iil'orcs:~id shall bc oblaincd rr0111 t l ie  unrpora~ion 
(in paymclir or n l'cc ol' rupces l ive Ibr each hall'-pear on suhmis<iun of 
nn npplica~ion aloug wirh two passporl size phoro~raphs or thc driver or 
Lhe puller. 

(3)  Thc owncr nf rhe car1 shall deliver in ~ h c  driver cir thc pullcr of 
[he car1 ce~i i l icd copy of  [he Certificate of rc~ is t r i~ t ion issucd by llir 
h1unicip:il Conlmissiclncr undcr sut,-scc~ion (2) or sccliun 209A will1 
Jirccrivn lu carry rhc 5;lnlc whilc using or pulling or pushing or driving 
rhc unrl ni~d 10 produce  he sn lnr  to any reprcse~irarive o f  LIIC hlunicipnl 
C'ornmissioncr clr ;in)' p(~Ji~c-orficcr (111 dcm;lnd. 

( 3 )  'l'hc Cnl-pnrnrion shall, w i th  tile iipprov;~l o f  thc S~ i i t c  
Cir)\.cr~lmcn~. dclcmiir~c hy i-c~uli l l ion thc nuinbcr c ~ l  lickzrs ro bc. issued 
11) pul1cr.c or  Jrii.cl.s of Cilrll in ciich half-year. 

( 5 )  'I'hc Municipal C{iminissinncr stiall mainrain ii rcgis~cr  
of pcrsclns :iurhuri>cd lo  drivc ur pul l  or push carts wll ich shall 
cualnin sucll pilrticulars as may bc spcoilicd by the Corporation by 
re2ulaiicln. 

(6) No pcrson shsll, wllilc driving or pulling or pushing a carr, 
keep w11l1 Iliul a ticket issued under sub-secrion (I) i f  [he nuniher rhcrcof 
has hccnnic indis~inct or ohlircra~cd nor shall lic usc clr kccp wilh him a 
tickc1 issucd r o  iiny c~thcr pcrarln. 

(7) 'I'he Municipal Commissioner shall, upon an applic:ition 
rnadc t ~ y  ;i pcrsnn wllnsc Licker hns I~ccon~e indistinct or nhli~cretcd or 
has bccn Ios~. issuc e new ~ickcr 10 him on plymen[ or a Tcc olrupccs 
live. 

Txa t)n '209E A lax a1 the n l e  ~ncnrioncd in Sclsdulc IX shi~ll hc paynblc Tor 
carnagch cvcry carriage kept or used wilhin ' [Kolk:~~a] (o~hcr than ii cnrriilgc vwncd 

by lhc Srinc Gr)vernmenl for use of [he Goucmor ur his srnlr or household 
or Ibr rllc purposc n l  LIE policc or ~ l l e  military or kepr by a honnlidc dcalcl- 
only !'or thc purposcs or sz~lc) in adv:j~lce in reqpect or each hall-ycar. 
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CIIA 1'-I'ER XV 

710. ' [ h e  Corpirr;~linn :]lay. will1 [hc stu~ctio~i u r ~ l l c  Sla~e Govcrnmcnt, Ibll UII 

cs~ahlidt n roll bar un :uiy llublic s[rcct in '[Knllt;i~nl and Icvy n [ull ;kr "'d' 

such roll biir on \,chicles io sucll ratcs ;IS 111ay hc dc~er~ l~ incr l  hy 11ic Sialc 
Govcrnmen~ I'rori? lime 10 liinc. 

'210A. (1) Thc Curpr)ralion slinll levy n surcharge on rhc rmnsfcr u l  
irnn~nval~ll: propcsty sillla~cd wilhin '[Kolkatal. in the form r r f  nddi~ionnl 
sIi\mp duly, 

(1) The ra12 01' IJIC surcharge, and LIIC matlner of-- 

( a )  collecrion oC suruh:u,:c, 

(b) pnyrncnl r)l'~he s~lrdia-ge 10 rhc Corpornrion, mid 
i c )  dcdu~t ion of ~ h c  cxpcnscs, il' any. incurrcd by the S~ntc  

Govzrnmcrlr in course or cotlcclinn or rhc xurcharyc. shall 
hc i w l l  ;IS niay bc prescribed. 

'2108. ( 1 ) Thi: Corporalion may lcv y a spccihl cotlservadcy cl~argc 
on [he corumcrcial and induarid csr;lblisl~mcn~s for pmvidi i~g n~unicipai 
scrviccs ill cunncclin~i with rcmovnl or solid wastes. 

(2) ' Ihe  spccial conszwancy cti;~rge for ~ l i c  purpose of sub-scc~ton (I) 
shall be such ;L$ may bc de~ermincd by Ihc Carpora~ion iron] rirnc lo lime. 

(3) I'hc Corpori11i~)n may m:llic regularic~ns spccirying [he occusicins 
on which such spcc~nl conservancy cbargc m:ly be impohcd as well as 

the rarc of spcci;ll conscrvilot;y cllnrgc. thc lnodc of collcclion and olhcr 
rnarlzrs incidenial thcrero. 

Hcn I v  211. SuI~ jzc~ ro [lie pruvisinl~s ol' thc I-iowriih B r i d g  A ~ L .  1926, ihc 
Or C(~rpora~ioii tnay collec~ ~ h c  tax levied under rhal Ac l  and pay !hc  receipt^ 

or rhc salilc ro ~hl: Cornn~issiuncrs appoin~cd unclcr  ha^ Act. 

\VCV~\I Hell 312. Thc Corporerir,~~ tilay, i f  SO nu!horiscd under ~ h c  West Bcny:rl 
AU SVIII 
IO.F~I. Firc Scriviccs Acr, 1950. renlisc ariy 1iocnr:c I'ccs intposcd under  hat Act 

it )  acuordnncc ~ v i  t l ~  ltlc pro\~isions I hcrc1)r. 

213. Thc Corporarirln may. i f  so i~u~hroizcrl hy any oilier In\{, I'or lhe 
! in~c hcir~g in iorcc. rc:llisc any [ax, dcvelopmcnl chnrgc. ccss or L'cc 

irnpohcrl undcr rha~  I21w 'lor ;lag clucs paynblc under 1h;lt 13iv] in 
i~ccordnncc \villi r l ~ c  provisions rhcrcnf. 

I.Tp~yp ion1-nofc 'I l lri  P;I;C 573. ~ I I I I ~ * .  

5x~l iuns 2 IOA aitl 71 nl3 wcn: inscncd 5v 3.  16 oitllr: Cnlculla L~luniciual Cornur.11ion 

I<c:~l iaalivn 
01 lax. kcs. 
LSS5. L'IU.. 
undcl- nry  
urhcr lnil 



' I ~ I C Z  K I ? / ~ [ I I C L  ~ I L I I ~  ic;jxil Cor~mr~i f io~ i  Act, I qS0. 

[Wcst Ben. Act 

CH.4I3'1'BR XVI 

Payment and rccovcry or i;i?res 

214. S;I\C as o l h c r ~ i s ~  provided in [his Acl. any lax Ic\,icrl i~ndcr illis 

Acl  may bc ~ccovcrcd in  nccordancc wi th I ~ I Z  ~oI lo \ \~ ing  pr0ccdul.e :lnd 
i n  such nianncr ;IS 111ay hc prcscribcd- 

(a) by prescnring a hi l l ,  or 

(11) by scruing ;I nolicc uf dcmand. or 

(c)  hy dis~rnint kind s;~lu uf n deFaulrcr's movable pmpcrly, or 

(d)  by tlie at~ochmcnr iinrl sale of il dcfi~ulrer's immovable 
property. or 

(e )  i n  ~ h c  cilsc uT '[propcrry rax I on lands and buildings. by ihe 
: \ t l ; !ch~i~cn~ 01' rent duc in  rcspcct of (Ire land cjr thc building. 
or 

(1') hp n ccr~ilic:uc undcr the Rengal Public Demands Kccovcry Rcn..4ur 111 

A ~ L .  1913. of  1913. 

215. (I) Save as oillcrwisc pruvidcd in tllis ACL any lax levied undcr 
[his Ac l  shall he payablc on such clnizs. in such 11umber of  insralmcnrs 
and ill such nlanncr ns Itlay be prescrihcd. 

(7,) I f  any amounr duc is paid on or hcrorc the dale dclcrmined 
under sub-sccrion ( I ) ,  a rebare of livc per- C ~ I I I .  of such ;lrnounr sllall he 
i ~ ~ l u ~ v c d .  

216. (I) '[Savc ns ort~crwise providcd i n  this Av[. when ihnv lax has 
hccomc duc.1 lllc Municipal Cnmmissioncr sliclll causc rl, bc prcsenied 
to rhc pcrson liable Tor rlic puyrncnt lhcrcor n hi l l  for thc ilmounr due: 

Pro\rided i l i : ~~  no such bill shall be trecessilry in lhc csc ol- 

(h) il Lnx on advcrliscmenrs; 

(c) i t  1011. 

'Srr. Co~lr-n~lrc 2 un p;ig~. 632. rrrrrc 
- T l l c  uljrda trrrh~ri rl lv squm bmckcls wcrc sllbslilulcl! forthr: w r d s  "\Vh<n Any I ~ A  

has kcolnc rluc." hy c I?(  1 1  of 111c Culcuun Municipal Corponliun (AIIICII~IIIC~I) ACI. 
1997 (\Pr.\I R v t ~  Act XSVt oC l(197). 

'Claurc l a )  was o l l~ i i icd by s. 5 or rhc Cnlci~li;~ hiul~icipal Cnrporn~ion (Amcndmcno 
A C I  luVl I W ? r  Pcn GI.! 1X ru( 1'19t). 



LIX of 1980.] 

[L~y)lcrr~(r~iutr !.-A bi l l  shall bc dccmed ro hc presenrcd under [his 

scc1ir)n i l '  i r  i s  scnl hy posl under ccrlificale of pnsring =[or hy couricr 

ngcncy] to (tic person liahlr: for paynlcnl ol'tllc amnun1 includcd in t l ~ c  
hi l l ,  and in sucli casc. tlm dart htlrne on sucI~ ccr~ificnte of pohring ?[or 
~ h c  date nn which it is dcli\~erud hy couricr egcl~cy] shell he rlccmcd ta 

he ihc daic 01' przscntation o l  the bill lo such pcrson. 

'E.~:rplnt~~rriurr 11.-"Cuuricr agcncy" sl la l l  havc thc siimc meaning 

;is ill ~ h c  E~~~l~rrrrrtirnrr tu suh-scclirl~i ( 2 )  or scc~ion 196. 

(3) Every such bi l l  shall  specify ihc p;trriculi~rs ul'rhe lax and r l ~ e  

pcriod Ibr which chargc is mndc. 

217. ( 1  ) Save ns othcr?visc providcd in 111is Act. i l  tl:c firnoun1 of ttir: 'IKotiw or 

lax 101 ivliich ;I hi l l  tias h e n  precnled under seclion 216. is nut paid ~ ~ ~ ~ ~ ~ ~ ; c .  
\vir l~i l i  rhirry days horn the prcsen1;llir)n rhcrrol' 'lor il' rhc ;!niounl o f  i m ~ r c s ~ ~ d  
clui\rtcl.Iy ins~almcnl ~ P ~ ( p r o p c r ~ y  lax) S~OWII ill the cninprchcnsi\le bi l l  F~'" 'Y~ 

prcscn~cd unrlcr sub-szc~ic~n (2)  rh seciion 196 is not paid nlrcr il has 

I)econlc duc) or if IIIC lax un prokssii)ns, irtldcs and callings or rhc tax 
un ad~cr~ iscmcnis  is no1 paid i ~ r ~ c r  il has bccoo~c due. 111c Municipal 

Cont~mssioncr may ci~usc lo hc s e ~ . v ~ d  upon rhu pcrson liahle for ~ h c  
paynicnt ol'ihr sanic a noticc ofdcmiuid in  such f h r ~ t ~  ns may hc spccifizd 

by 1112 Corpt)l'alion by ~ . e g ~ l i ~ t i ( ~ r l  s. 
( 2 )  For cvcry rlnlicc ( ~ I d z n ~ i l n d  ~vl i ioh thc Municipal Cumrnissionc~~ 

causes lo  hc servcd on any  person under this sectiun. a fcc or such 
;\mount, not exceeding ~ w c a t y - f v c  rupees. :IS thc C o r p o r a ~ i o ~ ~  may 
dclcrn~ine by regulations sfiall hc pnyithlc by lhc said pcrsnn and shall  
be included in  [he CU.U clf recovciy. 

"3) On thc amounl of lhc hill rcmnioing unpaid ahcr rhrity dnys 
prcscn~alion r l T  rlie b i l l  unrlcr scclion 2 I 6  'lor alrcr expiry nf !tic dittc 

o r  paylilcnl as s i ~ c n ~ n  i n  the cornprellcnsive bi l l  prcscn~cd undcr suh- 
scurion ( 2 )  ol' scclinn 1961. simplc inicrcsl a1 such rarc as may bc 
dc~crni incd hy lhc S L ~ C  Go \wn~ l i cn l  froin lime ro time slinll hc paynhlc 
for the period commencing on III~ first day of the qunrrer IoIluiving l l~ i t t  

in ~ 1 1 1 t h  the bi l l  is prcscnletI and er~rlirt,u wi lh thc nlonih precediny rlw 

lnonrli i n  rvhicll pitymen1 i> ~nndc. 
-- 

'Ev~tlrr~~urir~rr NU rtnu~i~hcwd IZF EIJ)/IIIA~II~<III I by .i. 1 ? ( I )  or 1 1 1 ~  C;IICUI[LI hlunicip~l 
C o l p > r ~ ~ i o ~ ~  (An~cndrilunrI Act.  1997 (\%'crl Hcn. Aci XXV1 1997) 

-Thc rvitrils wirhin rhc S~ULLTC '  bnckcls acrc rn:cncd by s. 17[2)(>), illid. 
Thc irr ivd\  wvilllin l l i c  squaw hrackcrs ~ v c r c  irlrcricd by s. 17[2)(b). ilri(l. 
'E\plo~~crrro~~ Il wns lnrcncd 5 .  17(3). il7ill. 
'Thc nlagin;ll llorc \ubslilufctl for thc urigillnl rilnrgil~al norc "N~)ricz of dcrll~nd nlld 

llulicc rcc" hy s. 1?( I )  01 ihs Cnlc.u11:1 Murr~clpnl Corpunt~ori (Sccond Alnrnd~l~crlrl Acl. 
198.1 (W<t Rcn. Acl Xlll of  1934). 

"1 hc wr)rds. h g t ~ w  mj~l bnvlc~.; rvirl~ill 111c .qum hn~cl;cls trcn: inscnctl by 5. IS( 1 )of rllc 
Cnlculra hluliicipnl Corpan~il~n (Ar~~cntlwnt) Aul, lV!7 (\VCSI Hcli Acr XXVt 111 1'197). 

'Sivir.c rr~nl-nulc 2 oir p:rps 633. c ~ t r r t .  
"Suh-sr.c~~rlns (3). (4) finrl (5) wcre inscnctl hy s. 72(1)  nF thc Unlcurla hIu~ncr~>l  

Corpora~~r~n(SccnndA~t\cndrnc~~il hcr.  1984 (\Vest Rcn. h c ~  Xltl of 19R4l. 
The words. fipurc.. :~nd hmcLc\r rrvilhin rljc ulunnrl~r~chcfs wen: inscmd hy s. I $ ( ? )  of  

ll ju C:\Ictrlr:~ h,lun~r~~:ll Unrl~onfiurr (hrnc11d111dnf)hct. 101>1 I\\'esl tlcn Acl XXVl OC 19971. 



T J I ~  Kolknrrr Mrrrr icil~rrl Cor/)n~.rrria~r Acr, 1980. 

I l k i t  Ben. Act 

(t9i'crr.r IL!--irrrscrrio~r.-Ul~ri~~r~~ XVI.-P(~~rrrt/rrr (r~rri racoile~? r$rrI.res. 

-/I. h'~,r.n~~cn. tv ~ r r  res b! file Co~polntic~~~.-Suc~~intrs  ?la. 219. ) 

IC,y~lrrrlritinr~.-111 calculaling LIE intcres~ p:lyable undcr [his suh- 
seclit~n. ;I lrrrctir~n of a rupcc in  rhc emoullr of  tllc bill on which thc 
in~mcsr is to hc calcul i~~cd ~11311 he rr~undcd off to thc nearest rupee. Ll'ty 
paisc bcing ~rcit lct l  as rupcc one. 

' (4)  When the pcrson liable fur piiylncnt idany lax Ti\ils to pity [he 
I:IX ~~[ ITI I I  [tic qil;11.1~1. [or \v l i ic l~ 11ic hill I1;is Iwcn prcscn~cd urider sccrion 
11 6'[u1.. in  lhc c : i ~  ril.p;iy~>~ent ofl{propcrry-lax), rails lo pay rhc :imoutli 
01- quiu-~crly il)s~:ilrnzn[ o f  such - '(prnpcrty-tar) ah is shoivn i n  ihc 
cnmprcticnsivc h i l i  prescnlcd ~ ~ n t l c r  sub-scc~inn (2) 01-secrion I9hj. such 
sum. nor cxcccding fil'lccn po- ccrrr. or rl)c arntlunr o f  ~ h c  lax as nlay bc 
dclcnnined hy 1l1e Ctlrpo~ntion hy rqulnr inn sllal-l hc rccovercd  iron^ 
liiill by way ol'penalty. ill nddi~ion to ~ h c  nnioulir or rhc tax. ~ h c  nolicc 
I'ee p:iy:~hlc undcl- sub-scc~icn (2) and simplc in~crcsr i n  nccortlance w i ~ h  
sub-sccr inn (3). 

' (5) l'hc ;\nwuill duc as penally or in1el.c~~ undcr this scc~ion sh;rll 
hc rccovcritblc as an arrcilr oi'tnx undcr h i s  Aul. 

218. { P t ~ ~ ~ i l i y  ; I I  U I S ~  nj d~fi~i l l t  of ~ ~ ~ I I I C I Z !  of t ~ v c s . - ~ ~ ~ ~ i ~ r c ~ l  I)? 
.v. 2-3 01 f l ! ~  Co/~r(!i(~ /kf~it~it-;p(r/ C o r p o ~ ~ ~ r i o ~ ~  tSecutrd A r ~ i ~ ~ ~ f I r r r c ~ t t ~  
Acr. 1YS.I ( Il'csr Burr, Acr Xlll o j  1984).] 

R c c r ~ r c l ~  of 219. ( 1 )  11' any person liublc for payrncnL of  lau docs nol. w i ~ l i i a  
1n.i. 

rhirly days I\r,T ihc servicc ol' norice aTdcti~nnd undcr sec~ic~n 1 1 7 . )  pay 
rhc nmoun! duc, such sum loge~her with all cosls. inrcresl duc nnd penally 
Innp hc rccovercd undcrn warranl. issued in such form as may be spccihed 
hy rlic Corporation by regula~ions. 'Ihy di>trcss and sillc o f  lhc movable 
properly.] 

( 2 )  Eva-y warrant issllcd undcr this sec~ion shall be signzd by thc 
Municip;~l Cor~ui~i.;sioncr or ally orhcr ollicer nuthorised hy him ill  his 
behal C. 

'Srtm Inor-l,olr: S un 11qc h89. irnrru. 
'Tllc trurtls. 6~ttrc.s and h n c k c ~ b  w i ~ l i i l i  111c squ.trc hrxkcts WCIC inscnt'd by s. 18(3) u C  

111v C'nlcu~ra h,luniuipnl C'orpuc~uon (,\lllcndlnsn~ )Act. 19'17 (\i'csl Acn Act XXVI 19117). 
!~L.C fool-TIUIU 2 UR ~ F C .  633. i1~11t.. 
'Tllc wrlrtlc zntl hguws will~in thc h q u m  bnckr.15 wcrc suhstitu~cd Tor lhs words. hmckcrs 

i1nt1 li_curti "nl'lcr rhc cxp~ry  c>C ~ l ~ i n y  dn!!. rcCcrnrd lo in st~tr.>cc~ion (I I orscclion 1 1  8,"hy 
\. 24(n! oC IL C~lculra hlui\lcip;~l C(1rpor~li011 (Sccond Ar~~vndlnc~ii) ALI. 1984 IM'csr Bcn. 
IIC! XI11 t l i  1gS.l). 

T h c  wortls wrhin 111u squnn: br;~cl;crs tvr'i-c S~I~SI~ IUIC~ Cor ~hc wonl\ "hy dis~rcss and 
.cnlc. uC ~hc ~ i~o \n t r l c  prupsny rlr r l jc  ntrnchnrrn~ S ~ C  of  ~ h c  i~nlt~ovnblr: property oC ~ h c  
tlclilul~cr:" hg I. ?.J(hj. iljitl. 

"Provtw 1v;~c ~ ~ l l l l l l c d  by 5. ? ~ { C J .  i l / i ( / .  



720. ( 1 ) Ii shirll he I;~\vl'ul inr any alLccr or other c ~ u p l ( ~ y c e  of (he ~)SIW>, 

Corporation to n~horn ;r wanant issucd undcr ~ I i i s  Cliaptcr is ;~ddresscd 
la dis11,:lin. wlicl.c\,c.r. i~  111;ly bc l i ~ u n d  in any plncc it1 '[KII~~~IILI], ilrty 
rnovablc property belonging to thc pcrson ' I l iablc], suhjccr LO l l lc 
follr)wi~~_c cundi~ions, exucplions and cxcmptions. natncly:- 

(a) l l lc fnlluivirl= prnpcrly s1i:tll no1 hr dixtmintd:- 
( i }  i l ic neccssnry wcnring npp i~rc l  and bcddil lg r)f tllc 

J c b a l ~ c r .  his wire : ~ n d  childrcn and ~ h c i r  cunking and 
caring utensilr;; 

( l t )  raols nl' ;urisans: 
( I  i i) hunks r h  accounr; 

(11) I I K  disrrcss sllall no1 he cxccssivc. lliat is ro say, Il~r propcrly 
disli-ilinsd sl~illl he ;IS nearly ns poss~blc cqunl in vi i l~rc 10 lhc 
amount recovcrablc undcr wiIrl.alt1. i ~ n d  if any pr(ipcrty tias 
bccn rlistlxincd rvhicll. in lllc opinitrli of tlie Municipal 
Cornniissioncr. sliauld no1 l l n \ f ~  IICCII disir;~ined. il shall 
Forthlv~th hc rclciiscd. 

(2.1 Tlic pcrson uhargcd with llic cxeculion oTa ivarranl shall in thc 
prsscncc of  ~ \ v u  rvi~ncsscs fofil lwilh lnitke an i l~\.clt~r)ry i)F ~ h t '  prnprrly 
which he scizcs under such warrant, anti sllall. ni the s:~nic lime, give n 
\urirrcn noricc in such hrnl as may bc specified by. \hc Corporation by 
rcgulnrions In tllc person in posscs?iion t h c r r o r : ~ ~  ~ l l t  t i n ~ e  ol 'seizurc (hi11 
ihc said propcrry wi l l  bc sold ;IS rllcrcin ~ncnrioncd. 

(31 If t11ul.c i s  rcasun to bclievc t h a ~  nny property seircd undcl- a 
warjar11 ;[under sub-sccrinn (2) ofscc~icln 221).] i f  I c f l  in lhc plncc wlicrc 
i t  is Irwnd. i s  l ikcly to he rcrnovcd by rc~rce, the oifiuer cxccuting lllc 
rvitrranl may rakc i r  ro thc oflice of lhc Corporn~ion or tu any placc 
appointed by thc Municipal Co~nmissioner. 

' ( 4 )  An Ofliccr or o ~ l ~ c r  c~nployec ol'lllc Corpuraiion chargcd wilh 
thc cstcutic~r~ of a Lvnrrant. i T  hc has rcasuns LO helicvc ihal n building 
cnnraios properly liahlc ro bc distrairlcd, may cxercise l l ~ c  powcr nl'cnrl-y 
in io  rhc Imilding in i~cco~dmice with ihc provisinns r,S scclion 546. 

711. ( 1 ) LVhcn thc propcrry scizcd is suhjecr to spccdy and natural ' lu~rcl+nl or 
decay o r  whcn ihc cx l~s l~sc  or lrccpinq i t  in  custody is, when scldcd to ~~~~~~~~ thc illlloullr tn bc rccovcrd, likely ro excced its value, the Municipitl 
Cominissioncr s l~nl l  givc no~icc  LC the pcrson in wbnse pus~zssion rhc 
property iv:i< at 11ic time uf seizure that i i  wil l  Lc suId at once, and 11c 
shall st11 i t  i~ccortlingly Ily public auction unlcss rhc amounl ~nco~ioncd 
in thc w;lrranl is  f o r r h w i ~ l ~  paid. 
-- -- 

'.TPL. 11101-IIOIII 2 un pngc 573, trrlic. 
'Thz ward wi~liin ~ l l c  s q u m  bnckcrs w l<  subs~i iu~cd fur ~hc words "Ihc~ir i  named as 

dri~uhrr" hy s 15Is) of  r:lc Cdcuna h,lumcipal Co~por~~iion (Srcond Ai~~~mdtncnr, h c ~ ,  
1984 (\\'c-s~ Ren.Acr XI11 01' 19841. 

'-I'hu rw~rdh,  b n ~ b c l s  ar~d  liptrlcs wirhir~ lhc squaw b m ~ l i ~ r s  ivcrr: SU~SI~IUIC(I Tar rhc 
. w r d ~  a\ld h p r r c h  "ddi>\r.;sa i s s ~ c d  under 3cc\ii>n 2 17;' hy s ?S(b), itlid. 

'Sub-sccrion (1) w;ls inrrncd by s. ?S(c). ;bid 
"rhc ~ l l a g i n d  nofc W;LS subsli~ulrd Tnrthc original 1l1;lgillal nof: "llispn.i:ll oTdisrnin:rl 

prtywn!: s~a l  arrn;hr~$cr\r :\nd ~ l c  ni iwnlou:~hlc prap!ry." by A .  %In). i l s i r l  



( 2 )  11'thc warnit14 is nc~t i r t  lhc ~trcnnlimc suspcndcd hy ~ h c  Municipal 
Commissioner or discherged, rhc propcrly sci~cl.cd shall. at'rcr rhc cxpiry 
o f  rhc pcricd 11:lnlcd 111 l l ~ c  ~ i n ~ i c c  stl-vcd ~tndcr sub-scc~io~l (2) ot' scciion 
720. hc srllrl hy public nuclinn by ordcr ol'llx: Mur~icipal Comtliiaaiuner. 

'221A. ( I )  Al'lcr ;I dert~ultcr h i ~ s  been procccdcd aghinsl under tht 
I'nri:gi1111g pi-o~iaioris o f  rhis Cllaprcr u;isuccsslirlly or wi(h pnr1i:rl suuc-ass. 
any sun~  due or bitla~~cc ol' any sun duc may hc rccovcrcd undcr a im-ranl 
iss~~erl  i11 such lbrm ;IS may bc sptciLcd h y  rcguliltion Tor arrachn~en~ 
and s:~lc o i  i ~ i ~ m o ~ ~ n h l e  properly o f  illc pcnon liable. 

I 71 When n wnrranl is issucd kinder r11l1-scciio~~ ( I  ). ilic nllilct~rncnl 
sha l l  hc r n d c  hy ;ill nrdcr prahibiring rile dcCrrultcr rrur~i rrrlnst'crring ar 
charging 1\12 propcrly in any way alld all persons rrom laking any bcnefil 
rronl SUCJI 1r:msfcr or chnrgc al:d declaring 1hn1 such properly will hc 
sold unless thc arnouni of lax duc wirti all cosis of rccnvcry is paid into 
lhc Cnrp i l ra~ in~~  ol'lice w i ~ t l i ~ l  Ijl'lctn days from [he da!c of  auacl~mcnr. 

( 3 )  A copy o f  h ~ c  ordcr undcr suh-srctirm ( 2 )  shall hc ikfiiscd on a 

co~~spicuous part o l  l l ~ e  prt~pcrry :ind upon a conspicuous par1 o l  lhc 
Cnrporniicin uftificc. 

(4 )  Any iransl'cr dclr cliarzc on ihc properly o~iachcd or any inrcrcst 
ihcrein made tvithnui wriiren pcrr~lission ol'lhc Municipal Comlnissioner 
s11a11 hc void ;IS ag:rinsi a l l  claims or Lhc Corporation cnforccahlc undcr 
lhc o~lnchmcni, 

(5)  Tht  ~urplus nr ~ t l c  salc-proccc~ls. i f  :lny, shall, immudiarcly 
nlrcr d ~ c  sale or (lie propcny, hc credi~cd lo rhc Gencral Accounl or lhe 
Municipal I'untl, iuld nolicc of  such crcdir sllnll hc given :\i lhc same 
i imc io  1I1c person \ v l ~<~sc  ptmpcrty has bzcn sold or hi3 IegaI 
I-cprcsentnrivc. and i f  LIIC saltie i s  clailncd by wriiien application In  rhe 
Mullicipnl Cr,rnrniss~oncr isirbin one yc;lr rrcim h e  da~c of thc no~icc. n 
relund illercol shall bc m:ldc lo such pcrsori or repr,csen~alivc. 

'221B. ( I 1 A l l  snlcs ol' propcr~y uildcr l l~ i s  Ch i~p~er  shall hc rcgularcd 
as Tar ;is pracdcablc. by such procedure o f  thc Civi l  Courr as may be 
:ippJic.allli. in reg:ird 10 s:iIc of mtwable ur jninmvoble properly arrer 
;\tiacll~ncnl. 

(7) Yo III'I~CCI' i)r olhcr employee ol' llle Corporalion shall dirccrly 
(11. intlirzcl l y purctia'ic auy Iirr,pcrly a1 any such sale. 

( 3 )  Any surplus nor clai~tied wirhin clnc year rcferrcd 10 in sub- 
sccl~on y j )  ul' seclion 22 IA shall  hc !l~c prrlpl'rly of the Corpor;llion. 

- - - 

'Sub-r'c~inns 13) iu ( !I)) nr\.crt url~ir~cd by * 26 (b) IUI tl ic Calculla bl\ln~cipal Corpr>nriulr 
(Scculld Al:vl~dllwnO Acr. 1961 I\Vcs\ Ben. ACI Xlll of 1'184). 

'Src~inns 27- I A mil 21 I R \VCR injznud by s. 77, ihid, 



7he Kolkrrrn Mrr~iicipal Cotpnt-atin11 Acr, 1980. 

(Ptlt t I l ! -E~ .u~t io~; . -C l~c~~~re~ '  XV1.-Pq'trrcrrr and tz7cuvet~ of to.1-cs. 

--,,I. H ~ ~ c o ~ l e r ~  r f l  rcrscs I>! {he Cnrl)o,nrion.-Sectio~~~~ 1722-225.) 

(4) For cvcry dislraint undcr sccrion 220 and ;~tt:~chmcnt under 
sectinn 22IA.  3 fcc of such anlounl no1 exceeding ~ w o  imd a l lalr per 
r.p!l!. or IIIC iknluunl of lax duc as shall in such case br: fixed by l h ~  
Municipal Co~nmissiuncr shall bc chi~rgcd ilnd included in [lie cos~s o f  
reco\'ery- 

322. ( . I )  II'ilv Municipal Commissir~ncr ha\ rrasori lo hzlievz [hat any I ~ C C O Y ~ F  

pcrson Sroin wllom any SUIII is ~ U C  u i  is i l h i > ~ I  10 hec~n ie  due a11 nccouni F::o: abo,ll 
ol' any lax is i~hout lo move Tram l[Kolkni;~], hc may dircct thc ininiediaie Icavc 

plyrncnt hy such p rson  o f  ~ h c  sun, so duc or nhoul to bccornc duc :~nd lo 'IKOlk"a- 
causc a noiioc or dcmnnd Ior 111c same ID he scrvzd on such pcrson. 

(7) nrl ll le scrvicc o r  such ni>~icc, such person does not l'orrhwirb 
pny tlic sum so due or aboul 10 bccomc duc. thc arnounr shall be leviable 
hy dislrcss or ;tt~achnicnt and salc in ~ l i c  rnanncr hcrcinhcrorc provided. 
and illc \varranl o f  dis~rcss or a11achme11t and salc may bc issucd and 
execured wi rhou~ any dclay. 

223. AI'lcr a dd'aulrcr has hccr~ proceeded againsl unsucccssfuI ly under Rccrlvery 

(he foregoing provisions of  this Chap~er or will1 partial succcss. ;my sum tlndNBCn. 
Acl  111 o f  

duc or rlic halaltce o f  any st1111 duc may hc rcco\~ered by rhe Municipal 1913. 

' " Conim~>aic,ncr hy ccl.lificare undcr lhc Bcngal Public De~nalids Recovcry 
Acl. 19 13. logcihcr wilh i~ilcl.csl aud c o s ~  o f  rccovcry. 

2Z4. No rlis~rcss undrr this Act shall !?-;: r'scmed to hc unlawful nor Uistnili~no~ 
shall any pcrson rnitkiag tile satlic LIL ~ L C ~ I I C ~  ii l r cspse r  on accoun~ or- Un'""rU' '"' 

wall1 of I 
(a)  ally dcrcct or wan1 at' for111 in  Illc noricc, summnns. notice rt)ml. 

ordcmnnd, warrim1 ofdistrcss. invenrory orothcr prouccding 
r c l i ~ l  ins lhcrelo, or 

( h )  any irrcgu!:\rilp co~nii i i l lerl  by such person: 

I3rn\:idcd that ;my pcrson aggrieved by such dcrccl or irregulariry 
 nay. by order of a courl o f  compclcnl jurisdic~ion. rcciwcr !he ful l  
salisfac~iun of any special dnmagc sus~aincd by tiim. 

225. ( I) For thc purposes o f  rccovcry (IT any ?[property lax] born ilny 
,ksl Uc,l, O C C U P ~ C ~  under sca~ion 195, thc Municipal Cornmissinner3[, no~n~i t t~s~nndins 
~iur  XI1 anything cnn~ained in ~ h c  WCSL Bcngal Pre~tiiscs Tcniincy Act, 1956 or any 
' 1956. cahcr law !or thc timc k i n g  in rorcc,] shall muse ro bc scmcd on sucIi 

wcupicr a no~icc rcquirilig t i i ~ t l  LO pay to the Corponrion any rcnr due or 
lhlling due from him in respec1 or rhc land or building to  he exlznl 
nrcess;uy 10 satisl) thc pnrrion of  rile sum duc for which hc i s  1i;thlc under 
lllc s:~id srciion. 

'SCL. ftitjt-nt~fr 2 011 ~ n g v  573. curre. 
'.?rjn foal-note 1 on 633. r r r r r t .  
'Tlw ~ c l r t l r  .~nd figures within ~hcsquarc bnokcts w r r .  inscncd by s 28 tdlhe Calcui~n 

Xlunicip:~\ C'orpo~zr~cln (Sccrln? A m c ~ l d ~ ~ ~ c n l )  Acl. 1984 (\Vcsl Bcn Acl  XI11 or 198-1). 



( 7 )  Sucli IIII~~CC sIia11 ol~cratc as an a t~achmcn~ orsuvh re111 u111ct.s 
lhc pol lion ()I' LIIC sum due slinll Iliivc bccn paid and s;~lislicrl, i111d ltlc 
occup~cr shi~l  l hc: c i i t i~ lcd  to crcdir in account wit11 lhc pcl-.wn ru lvhrm 
.cucll rcni ih duc Iur any sum paid hy hi111 to illc Corporari~>n in pursuiincc 
nf sucll nnlicc: 

Prnv~rltr l  1h3t if' 111c pcrson LO wtioln sucll renr is rluc i i  no1 ~ l l c  
person prin~ari ly linblc Ibr paymcnl of rhc '[properly lax] lie shall be 
cn~ir lcd to rccovcr h 1 : 1  [he pcrson prirnorily 1i;thlc Tor [tic paylncnl nf 
s11c11 rilx ;my amount Tor wl l i c l~  crcdi[ 1s clni~ncd ;IS nlorcsi~id. 

( 3 )  !r any nccupier l'nils to pity !rr 1t1c Ci,rpora~ion any rent duc nr 
Lllling duc w l i i c l~  hc h:is l~ecrl rcquircd LO p:iy in pursuance (II ;I nc~~ icc  
scrvcd upon him ;IS ;~forcs:~id. rlic amount oi'suctl rcnr may hu rccovcrcd 
fronl hi111 by lllc Corporalion :IS nil al-rear of' [arc undcr ltiis ACI. 

22ti. ( 1 ) I f  any money is duc undcr lhis Acr I'rc1111 11ic owner of ally 
Iilnd 01- pl.c~niscs on accnulit of ' [propul-~y I ;M] 1111 I:tnds and buildings or 

any o11ic1- lax. cxpcnscs ur charges recuvcrablc: undcr (his A ~ I  i ~ n d  if ~ h c  
owner ol'such land or przrniscs is unknown or [he owncr~l i ip [ l l c r ~ o r  is 
dispuicd. h e  Mullicipnl Cornmissioncr may pul>lish rwice, at an interval 
uf not lcss 1Ilil11 LW(I 1no1111is, a n01ilica1iv11 o r  such ducs :~nd of aalc o f  
sirch land or prcmiscs Tor realisaiion rhercor and artcr thc cxpiry u f  not 
less illan vrlt rtlontll rrom thc dale o f  Iasi publicarion 01-such no~il ici i l ion. 
unless rile nliiouni rccovcrrtblc is paid, may sell such land or premiscs 
by puhlic :tuc~ifln 10 [he tii_rhust hiddcr, who shall deposil, nr llie ~ i m e  of 
sitlc. Iwcnty-iivc o c r c - e ~ r r .  ol'rllc purcl~;~sc moncy, iund thc balanr:~ thercnf 
w i l i ~ i n  ~ t i i r ~ y  r l i ~ ~ s  of thc dare o f  salc. Such notilicarion sh i~ l l  hc puhlishcd 
in thl: Oficiirl Crr:rrrc :lnd in local newspapers and by displaying on thc 
land or [he pre~niscs convcrncd. 

(1) ATrcr dcducrir~g 111e amounl duc to ~ h c  Corporation as aforesaid. 
[lie surplus salc prccccds. ir any. shall bc crcdi~cd to thc Municipal Fund 
and may be paid, on dcmand, ro any person \vtio csrnblishcs his right 
~hcrcto I n  [he saiisfacrion or ~ h c  Municipal Co~~ir i~ issioner or a courl or 
cornpctcnl jurisdiclion. 

(3) Any pcrsrlil may Ilay the nmount dur :\I any timc hcforc rhc 
co inp le~ io~ i  of tile selc. whereupon the sale sllnll bc ahandoncd. Such 
pcrstln 111ay recover such amount by n suil  i n  a courl 01- colnpetenl 
jurisdiction I'rolu any pcrson hcncficially inleres~ed in  such land or 
prcrnihca. 



327, t I ) Yo nsscssmcii~ :~rlrl no clnargu or dcmmnd of ~ l i c  '[properly 
ins] on lands z111d buildings ur of:iny otlicr lax lnadc undcr 11iic .4cl shall 
Ilc c:~llcd in ilucs!icl~l nr shall in ;my ~ v i ~ ) '  hc nl'l'ccretl by rciison of- 

,....- , .  1 - .: ... 
I . .  : 

( n )  i lny clerical o r  arir l imclicnl luistnkc i ~ r i s i n g  i ro ln  nny 
accidcntnl slip or omi>sion- 

(i) in  ~ h c  nanlr, rcsirlznuc, plauc of husi n c j s  or o~c11pi1li011 
o f  any pcrsnll 11;lble lo pay such lax. 01. 

(ill i r l  ~ h c  dcscl.iplion or any prtjpcrly or rlniny li;~blc to 
sucln lax. ur 

( i i i )  in rlic a~i iounl  o r  i1ssc.cc1i1enl oT such [ax. or 

(b) (i)  any clcrical error. or 

( i i )  any dcicct o l  lorr~i. 11o1 hciog of a subs~;~n~ial  n:lturc: 

Provided rli:11 lhc Mutnicipinl Coinn~issioncr 111ey. citllcr of his oneti 

( 2  1 11 sInall suClict l'or 111c purpose of Icvying :tny lax u~ider 111isAc1 
or ol- nny :isscssmcnr ol' ilnluc o r  :jny properly unrlcl- (hi\ Acl, if 111c 
prnpcrly ~nscd or nsscsscd is so (lcsci-ihcd :is In be gcncri\lly known, and 
i~ sh:ill no1 he l:cccs;lry to n:me r l ~ c  owocr nr lhc occup~cr thcrcof. 

8 -  ( I ) W l i c ~ i  :11ly s i i~ i l  is duu  l'ro111 ally pcrsoli rlii :iccnunr or- P o ~ ~ ~ c r u l t l u c  
~ ~ l u ~ i i c i p ; i l  

( a )  LIT. o n  professions. ~r:~dcs and calling<. ur C O I ~  ~il~\iomr I 
(111 13s (111 advc r~ i~c r l : cn~s  o ~ h c r  tlialr thc ndvcrli.\cmenls iuprrnccufi 

or ' icr\\- 
~ub l i shcd  in ncwsp;ll)ers. or nuticc o i  

'(c) ally n~lner rnx. Tcc r,r uhargcs 1cvi:thlc under lltis Acl. dcllrmtl. 

[lie F I i~n ic ipa l  Comr~iissioncr may e i~ l l c r  prtlscculc such person. i T  
proscculion lics undcr the provisiclns of ~lnis Aci. ur causc 10 be scrvc~l 
on hi in 3 ~ ln i icc  ~i dcmand i n  such r u m  21s inay bc prcscrihcd or ill any 
n ~ h z r  folm rr, ilir l iku clfccr. 

(1) 'rhc pro~eisions scctinn 117 iind clause (a) or scc\icii~ 724 
shell. will1 ;~l l  necessary modi f iua~ion apply to cvcry such n o ~ i c c  ( i C  
(lern:und. 

529. Thc Cnrporn~ ion may by ordcr strikc oft' t l ~ c  hooks of the C;inctlhiio~i 
Ctrrpnl.a~lnun ;my  sun^ dtlc on iiccnuul of lllc '[prtrpcrry lax) on Iilnds ;lnd ~~~~~~~5~~ 
buildings or olllcr ras or on any otllcr accounl, which Itnay appcnr 1r) 

11 ro hc i l . ~ - e ~ ~ v c ~ i i h l ~ .  

'Set. 1001-riu[r 2 011 p a p  h.l3. crt~tc. 
:T!;ut~bc ~ C I  ~ 1 1 s  SU~SI~IIIIC~ Ior ~hc original clausc h)' s. 1 DI' ~ i j c  Calculr;~ hlunicipnl 

Curporal~uu (4irir.ndnicnr)Acr. 1'386 (\\'c.;r Bcn.Acr X IV  or I9Sh). Priur l o  I l l i s  subsliluliun 
l l l c  1r.urrl3 -Ix\, itc clr chnrgcs" xicrc s i~bs~i \u icd rrlr ~hr. words "Inn ur Ccc" hy s. 19 or rllc 
Cnlcut~~ klun!u~pnl Carpr,r:iiiil~i (Scu~lntl A ~ ~ ~ c n d ~ ~ i c i i r )  Acl. I984 (iiksr DCII Acl Xlll or 
I9RJ1. 



Modc 01 
h'ULIYL.ry. 

771e Kolkorcr M1111icip~lI Colpnrcltin~r Acr, 1980. I 

230. Save as olhcrwisc PI-ovided in h i s  Acr. thc pcrson prirn:lrily 
li:jhlc lo pay [he '[property lax] in respect ol' any land or building mny 

rccuvcr- 

(a) il ~hcrc -he hut onc occupicr nf [he land OF building, horn 
such occupicr half of  the ralc so p i d .  and may, i f  illere be 
morc llian onc occupier, recover from each occupicr half nf 
sucli sum 3s burs  LO  he en~ire amounl o f  mtc so paid by thc 
owner llle saiilc proportion ns tfie valuc or llle ponion of  thc 
Iilnd or building in 111c cccupi~rion of such occupier bears ro 
rhr cnrirc vaIuc of  such land or building: 

Providcd thar i f  rliere bc mow than one occupier, such 
half of lhe amount may he apportioned and rccnvcrcd Irnm 
cnch occupier in such proporlion as thc annual valuc o f  lhc 
portion occupied by Ili~n bcars L(I rhe lotal annual vatur or 
sucli land or buildin:; 

(h) [lie eliriru amount i ~ f t t i l :  surclinrg~ on thc '[properly \ax] on 
any land or building fmm the occupier or such land ar 

building who uscs i t  Tt)r con~mercial or non-rcsidcntiill 
purposes: 

Provirlcd thar i f  [here is  morc than onc such occupier, rllc 
aniounr orsurcharge on the '(propcrry lax1 may he epporrioned 
and recovered liom cach sucIi occupicr in such propo~~ion as 

thc imnual value or thc porlion occupied by him bean: to thc 
to~nl annual value of  such land rjr building. 

231. If any person is primarily liahle [o pay any '[propcr~y lax] an 
any land or building and i s  eniirlcd lo rccover any sum rrom an occupier 
or such land or building, hc s\~al l  I~nvc.  for recovery thereof, thc snmc 
righls end rcn~edies as i l  such sum were rcnt pnyablc to him by the 
pcrson rrom whnm he is tn~ i r lcd lo rccover such sum. 

232. 'The '[propcrry [ax] on lands and buildings duc from any person 
sl~nll. suhjcc~ lo rhc prior paylrlcnt or land rcvenue (if any) duc LO thc 
Governmcn~  tierc cup on. hc a tirsr cllnrgc upon ttie land or thc building 
!?eloli_cing In such prrsun and upon thc muvithlc propeny (if any) round 
within or uprm sucli lid t)r building. 

'SL*~, I'oor-~inrc ? on pngc 633, r r r l r ~ .  



LLX of 1980.1 

(Part V-Civic Set~~ice .~ . -Cl~al)re~~ X V I I . - M ' ~ ~ ~ L , ~ -  Sirp])ly.- 
A. Gort.r~tl.-Srcriuti 233.-U. firrrcrio~rs ir; rt~lnrion 10 

Hwrer srrppl~!-Secri311 233.) 

PART V 

CHAPTER XVII 

Waler Supply 

233. In this Chnprcr, unlcss [he context otherwise rzquircs,- Dcfiliitions. 

(1) "main" means a rrunk main, or reserve mail), or service main, 
as the case may be, i n  a given conrcxl; 

(2) "reserve main" means a main laid by [he Corporalion for the 
purpose of giviiig a general supply or  water as disrinc~ from 
a supply to individual consumers and includcs any apparalus 
used in conncclion with such main; 

(3) "service main" means so much of any main Tor supptying 
water iron1 a reserve main ro any premises as is subjccl ro 
warcr pressure Crorn d~a~rese rve  main or would be so subjecl 
but Tor  he closing of some rap: 

(4) "supply pipe" means so much of any pipe Tor supplying w a ~ e r  

from a service maju lo any prcmiscs as is subjzcl 10 \\;nrer 
pressurc rrom that main or would bc so subject bur lor the 
closing of somc I&; 

(5) "lrunk main" means a main construc~ed for thc purpose of 
conveying water from a source oFsupply 10 n LItcr or reservoir 
or from one filler or rcscrvoir to another liller or rcscrvoir, or 
lor the purpose of conveying water in bulk, from one par1 or 
lhc limirs of supply to anorher part of [hose limils, or for the 
purpose or giving or raking a supply or watcr in bulk; 

(6) "waler fir~ings" includcs pipm (other than mains), laps, cocks, 
valves, ferrules, merers, cisrcms, ba~hs and other similar 
apparatus used in co~lnectian wilh [he suppIy and use or water. 

234. (1) 11 shall be [lie duly of the Corporarion 10 rake sleps horn C o p n ~ i o n ' s  

lime 10 Limc- duty to 
SUPP'Y 

(a) Tor ascertaining the sulticieucy and ~vholesonieness of water rvnlcr. 

supplicd within 'IKolkata]; 
(b) for providing a supply of  wholesome watcr in pipes to every 

part of '[Kolknrn] in which there are houses, for domestic 
purposes of ihe occupants thereof, and for laking rhe pipes 



' - -  ... 
a f f o r d i ~ ~ g  rlim s i~pply 10 such poinl or poinls as w i l l  ellable 1 -  ; 

: " 
[tic houses l o  be connccled r l~erzro ;I[ a ~ ~ i l ~ ~ l l a h l ~  C ~ S I .  

so, ho\vevel., llinr rhe Corporaricli~ slinll 1101 be rcrluircd lo  do 
i ~ n y l l i i ~ ~ g  wli ich is  1101 pr i~c~ ic ;~h lc  31 a rensoonblc cosr vr l o  
providc such a supply LO ally pilrt of'! Kolkn[n] wllert such 
supply is alrc:~dy a\~ailnblz nl s ~ ~ c h  puini or ~ ~ o i n l s  nlbrcsaid: 

'Providcd lhar the Corporarion Inny, :il :illy l i ~ i i c ,  levy an 
allnun1 kc at such rurc 3s lilny be lixcd by rcplurial is, or as 
slnlcd in [lie budget es\iln:uc under sub-section (3) rliscction 
131, i n  this bchalr, 011 lllz owncr or rhc occupier ol; or on 
[tie person liablc lo pay 3[properly ~ n x ]  on, any house l o  
itqliich sucli supply o r  wholesoniz \rdaler is mudc: 

zPruvidcd furlher thnl  ill sucli r iu~e as OIC Corporalinn 
providcs any twler-meter and arLavhes  lie snlne lo  lllc supply 
pipe i n  ally pfcmises or  buiIdiog conncclcc! nfi l l~ the service 
~ i i r r i~ ls  or the Corpomtiol~, or iv l~crc such walcr-ineler goes I 

ou l  of order, or whcrc rllere is n dispulc about lhc proper 
opzr.nlion of sucli w~er -mc lc r ,  llic nnl~i ia l  fee :IS arorcsaid i 
]nay bc lcvirrd on [lie basis of  '[lhc annu;!l ~ ~ l u n ~ i o n  ursuch 
pretuises or building in  n gr:~drrl manner nl  sucll rale es may 1 
bc dctc~.niined by llic Corporation by rcgulnlinns, bur such ! 
rate shall IIUI exceed len per- cerrr of the a11nu:ll vaIuation as 
may be so dzlcrrniiicd or sepnra~cly culculakd in respecl or 
l l ic premises or building or por~ ion  il~crcol'.] 
f sE.~pla,~nrio,r 1.-Supply or warer s l~a l l  include supply 

I I 
' rhrough service lnains or thc Corporalion or rhrougIi ~uhe\rrell 1 
allowcd to he sunk wilhin  lie premises or boll1 or  procurzd 
I'ron~ any orhcr mu~l ic ipal  sourzc. I 

'E.vl)latlcrriw~ If.-"Housc" includes n building, rlar as ! ' .  - 

defined i n  r l ic Wcsl Hengal B u i l d i n g  (Regiilatio11 o r  l c , , , , l  ' 

P rurnot io~~ o f  Consiruclion :~nd Transkcr by IJmniotzrs) Acl, Xxo r  1993- 
\i1c51 Ucn. AL'I 1993. or eparlmelli as dclincd in [lie 1Ves1 Bcngztl Apa171nenr XVI 197?, 

Ownership ACI. 1971,; 
(c )  fur providing, as I;lr :ispossible, a supply urwliolzsomz ivalcr 

o l l~enr~ isc  ~I1:ui i n  pipes LO evcry par1 of  ' [Ko lka~a]  in ~ r l i i c l ~  
~ h c r c  :uic houses, Tor domcsric purposes or [he occuynlirs 
lhereor n11d tu wli icl i  i[ is no1 prau~icablz lo  provirlc a sul~ply 
in pipcs a1 3 reasonnblc CUSI, ant1 i n  \vIiich danger l o  bznllh 

'SL,;(,L' fuoi-noic 2 011 page $73. olrrc.. 
!I'ro\.iw W:IS :~ddcd by s. I X  nf 1l1c C:~lc.u~ia hlunicipal Curpornlion (,\III~I~II~~~.I!~) Act, 

19F3 (Wc5\ Ucu. Aci XXXII uf ~ ~ S ~ ) . ' I ~ I I C W A ~ I C ~  ~hc ~TCSCIII prn~~is~ns \YCIC %uh\!i~u~cd by 
s. 2 nf :hc Ci~luutrn hlunicipal Corp~)r.~liun (r\n~cnd!i~cnl) ACI. 1994 (\~'CLI Dcn. Act X X X I I  
of 1VYJ). 

'.Ttz. liwt-now I on pngc 633, urrrc. 
" t - 11~  jvnrrlr within ihc squam bnckcLs wcrr: s i~bs i i~~ r i cd  for ilic <vnrrl< "rhc sizc ol' ~ l ~ c  

lkrrul~ :iiti~rl~cd lo i l ~ c  supply pipu in  such prc~nisc~ r>r building:" by s. 14 ( I )  (:I) vT ~hc 
Calculia hIu!iicip;~l Curpomia~~ (~\ l r~cr~drncnl )  Aci. 1997 (\YC<L RPII. Acl XXV l  of 1947). 

'T;~-rJ,p,>orinrrk ..I q n r l  / I  .. -7.- ~rlrI, .d h ~ .  c 1 I1 I I I 'CII r l . .  I 



The t io lC;{~tr i  hft.lrrtricil)ctl Cotpor(iriutr Act. 1980. 

LIX of 1980.1 

arises T1.on1 lhe insurlicicncy or ui~.rvholcson~e~less or  llie 
existing supply and :I pi~blic s~lpply is rtq~iircd and can be 
provided aL :i ~'ci~sonitblc cost, and ror securing 1 1 ~ 1 1  such 
supply is available within a rensol~able d is~nrcc  or cvcry 

house i n   hat pan. 
'(1A) No Ite Ibr supply or water shall hc lcvicd on :~ny premises, 

building or house having :In i~ilnu:~l valuz oT less 1Iia11 three 1iund1,rrl rupees. 
provided il is 11o1 used Tor co~~~nlet.cinl purpose by !Ilc occupicl- or t t~c  
[.lerson liable to pay '[propel-ty [ax] or [axes. 

'(1B) In tlle case of a buildiilg consti~utiiig a singlc 1111i1 or:~ssrssmrr~t 
and severally owned in paris or flals, ftc Tor supply or walcr to ally such 
pnrt or flal may be lcvicd a1 such proporlion ns thc annual vnluz for sucli 
par1 or flal bears lo thc assigilcd wnunl vnlut: of 111e building: 

Provided rhnl whcre the arnount of '[property [as] is apponiolied lor 
such p3rl OK f l a ~  or sepamle annual value isassigiicd, lre:~Li~~: such p:lrL or 
n n l  as n single unit undcr this ACI, ~ h c  annital lire for supply oT water lo 
such par1 or flal shall bc Icvicd on the owner oT sucll par1 or f a1 on the 
basis OF I ~ C  annuid vnluc 5 0  assigned. 

(2) I l  ;lnp queslion arises ultder clause (b) of sub-seclion ( I )  as Lo 
tvhcthcr i~nylhing is or is nor pracricable a1 a reasonablc cosr or ns to ~ h c  
point or poin~s 10 wl~icli pipes musl bc rakcn in  ordcr Lo cnilblc houscs Lo 
be coniiecred lo rhcm ;ir a rcr~sonablc cosl or, undcr clause (c) thereof, as 
to wliethera public supply can be provided n t  n reasonable cosr, the Mayor- 
in-Cou~~ci l  shall dccide [lie queslion and ~berzupon [he Municipal 
Commissioner shall give efrecl lo [he decision. 

(3) Witl~our prejudice ro [he provisions or  sub-sccrion ( I ) ,  L I I C  
Mut~ici[~;ll Cornlnissirlncr shall, lor ~ h c  purposc or  securing, tha~,  so Llr 
3s is ~-caso t~~b ly  praclic;iblc. ;i surficier11 supply or  wholesome water Tor 
clon~cslic purpclsrs is available to every house nntl every public place, 
cxcrcisc his powers. u ~ ~ d e r  illis Acl. of requiring [lie owner of such house 
or public pl;lcr to provide n supply of waier lliei-cio. 

.'234A. The o\wier ol'a part or  flat ol'n building Ibr ~vhich Tce for supply Rccu~rry of 
fcc ior supply 

of water is charged may rcaavcr the entire arnounl or such Tec rroril the by 
occupicr ~hcrcof who uses it  Tor residentinI pilrpose or other~vise: owrlcr horn 

occl~picr. 
Provided thal i1 there is Inore lliaii one such occupier, [lie amount 

of fee Tor supply of waler may be appoflioncd or recovered Troin cach 
such occupier ill such propu1.1ion 3s 1l1c annual valuc (>I thc portion 
occupied by him bears 10 lhc tolal :iiii~u:~l valrlc uf 11ic builin: uvrnprisine 
such pslrl or flat. 

lSub-sr.c~iuns ( I A )  ; ~ n r l  ( I  R )  4vr.rl: in\crled by f.  lY(2) or llrc Calculla hlul~icipnl 
Corporalion (A~r~undrl~uru) Arr, 1Y97 ({VLYI Ucll. r\cI XXVI  01 1'1Y7). 

'Spc loo[-nori 2 on pngc 635, nrrre. 
'Stcrions 234A, 734B and 231C wtrc  inszrtcll by F. 211 01 lhc CnIculia Zhu~iicip~I 

r n r n n r n f i n ~ i  f ~ l ~ i ~ ~ n d ! ? ~ ~ - n f \  .<L-T lOL)7 (\\'+<I 1t-n Arl Y X V! nr I U107) 



Oucapicfi or '23413. For [be residcnlial buildings or prcmises owned by lhe Smlc 
pr houscs 

or sGt;re Govcmrnenl or any slalulory body which art: occupied in flats and where 
' c m c  110 annual valualion may be apporrioned separnrcly for each such Ilat, 
nnd slatururv 
bodies lo the fee for supply of watcr may be levicd on each occupier on Ihc basis 
r c c f o r s u ~ ~ 6 '  of [fie area i n  occuparion in such manner as may be dcrern~ined by 
tlr \v:ltcr. 

rzgulalians. 

k'oi~cr '2342. For !hc purpose or  sccuring adequate and unililrm supply uT Corparaliori 
lo r v q u i r ~  wholesome waler to cvery premisca, house, flat or building, lhe Municipal 
lhto\\'llcrs Commissioner may rcquire [he owner of thc premises or building to scr 
In . ; c ~  up 
pumpF clc. UP elcclric pumps or orhcr contrivnnces whercby warer may bc caused 

ro reach lhc lopmosl slorcy a ~ i d  ill1 par& of ~ h r  prcmises or ,building. 
Thc Municipal Commissioner may aIso rcquirz the owner of a prerniacs 
or building 10 sink iubewell or cause lube\vcll lo be sunk to supple~t~znt 
lhe supply of  waler to ;ill parls or lhc preo~ises or builditlg. 

235. The Carporntion shall provide a supply of unIil~ered waler- 
(a) in Ihose parls of '[Kolkula] i l l  which such warcr is provided 

a1 Lhe commcncemeul of this Ack, and 
(b) in such other pnrls of 2[Kolka~aJ as i~ may rhitlk fir: 

Provided thnl the Corporation may disconlinue the suppIy of 
unlilrered rvnler in any par1 of '[Kolbtn] where a supply, ill  sufficient 
quanli~y. of rvfioIesomc waler bccvrnes available. 

\Va[cr supply 236. (1) Thc Corporalion shall, subjccl to llle rulcs or the regularior~s 
I 0  I~uIS  UT 
D ~ I J ~ L ~ L ~ S .  madc in [his bekalr, provide supply of wholcson~e watcr either in pipcs 

or by sinking tubewclls or otherwise 10 huts or b~tsrcrs fur domes~ic 
purposes or the occupnnls thereof. 

(2) The Corporalion shall providc, where i r  is so available, supply 
of unfiltered wntcr for itte flushing of privies i n  busfees. 

J ~ ~ P ~ L ~ ~  SllPPIY 237. ( 1 )  The Municipal Co~nmissio~ler may, wi 111 the prior approval 
rhrough of  the Mayor-in-Council, erecl hydrants or '[s~slndposls Kur supply] 
Ilydnnls, 
sland-poalcur wholeso~nc water lo the public within 2[Kolka~a] through other 
olhcr conve~i ie~~ces :  
convcnicnccs. 

Provided that Tor rhe purpose or safely, mnintenauce and regulalion 
of  use of such public hydrant or slandposr, i f  may be placed under [he 
charge of ;my person who may realizc from each consumer such Tcc as 
the Mayor-in-Council may, from lime to lime, dcrcrmine: 

'Sc-r laoi-riorc 3 on pngc h99, urlrc. 
'Scr- fool-nolc 2 un pngc 573, utffe. 
-TI111 rrmurlls within ~lic  square b n c k c ~ s  wtrc sub~ri~ufed lor Ihc words "sfandpm~r ursupply" 

by s. 30 of~hc C,1Ic111u Municipal Corpor-ti011 (Sccund Amc!ldmrn~)Acl. 1984 (\';CAI Rcn. 
Acl XTll or 1984). 





/\Vest Uen. Acl 

(Par1 V-Ci14c S C I - V ~ C ~ S .  - C / I { I / I I P ~  X V l l ,  -\\+I~LJI. S/~pj>Iy,- 
U. F~tnr./iuns i l l  wlcrrio~l ro ~'rrlel- sr~i~pl)!- 

Secrio~l 239.) 
5 

P(nvtr ru 238. '(1) TIic hlunicipnl Con~~uissior~er rnny supply w31er for ;1ny 
supply w;!lcr 
Cur I ~ I -  purpose. o~lier ~ h n n  dunlcs~ic purpose. on receivii~g n \\:rillen npplicarion 
dolncslic specifying the purpose for wl i ic l~   he supply is  required a ~ l d  Ilie quantily 
purposes. 

like1 y ro hc consumed: 

l'rovidcd thn~  Ihe paplnciil o f  ;lny Tcc Tor ~ h c  supply of water undcr 
this sub-scctio~~ shall be m:dc :II such r;itc us nlny be f ixed by reguln!ions 
or as s~aied in r l ~ c  h u r l ~ c ~  csli~lialc: under sub-section (3) of section 13 1 :  

'Providetl furthcr 1l1:lt tvhcrr: t l~ r rc  i s  no coonec~ion Ibr supply of  
water lo  ilie premiscs liarn 111e service n i n i ~~s  o f  the Corporation, llie fcc 
For [lie supply of ~v:~tzr  for no!]-domestic purpose niuy be lcvicd on thc 
basis or ui)nsunip~io~~ at such rzlle as may be dctcrrnincd by rcgulnlions: 

JIProvidcd ;~lso] rhnr [ill sucb lime ns  lie Corporalion providcs any 
water-mcler and nilaches lhe same lo  tlic supply pipc in :Iny prcnlises ur 
bui!di~!~ co~i~iecred w i ~ h  rhc scrvicc ~nains oT the Corpor;~~iol~. or \vilere 
such wa~cr-mc~cr goes out or order, or ivhzre lliert is n dispute about 
lhl: propcr opcra~io~l  oi'such waler-meter,  he fee for lhc supply or w;ltcr 
undcr [his sub-secrion may be levied on ilic basis or the sirc or ihc 
ftrrulr :itlnclizd to the supply pipc in such prcmiscs or buildirig. 

"(2) .Subjzcr lo  lie provisions of sub-sccrion (I), w h c ~ ~  an :ipplic:~tion 
undcr thnl sub-sec~ion is approved, thc Municipal Commissioner lliny 

by order place or alloiv lo hc pl;ccd 11ic ncccssury pipes and wnler fillings 
ol'such dimension and chnr;~crcr ns xijay be specified i n  l l ~ e  order. . 

'(3) Norwi l I is~:~n~l ing i1nyIhi11g conlnilled i l l  sub-section (I) or 
elsewhere in h i s  Act. the Municipal Commissionel; on I-ccccip~ of nny 
infurm:~~ior~ that llle ivaler sup[llicd under lhar sub-scction i s  being consulrle 
Tor any purpose other Lhan ~ h c  purpoac spzc ikd  i n  the npplicalioii 
t l~e~i inder ,  may, without prcjudicr to any o~her nclion ~vli ich he may bc 
e~ltilled lo rake uildor this ACI, lrvy fee Tor sucb consumption of water at 
such rate as statcd i r l  thc budgel eslirnale under sub-sec~ion (3) or 
section 131, wilh cKect Trom such dale as I l ~ e  Mu~iicipzll Con~n~issioncr 
may dcrcrminc: 

Provided that no such Tee shall be levied under  his sub-sccrion 
wil l~out giving thc person concer~~zd a11 opponunily i)r bcinf hcilrd. 

lSuh-scclio~l (I) was subsli!ulctl ror rhc origin21 huh-\c.cr~r!n by F. 4(  I ) or lllc C:~lcu~l;i 
blunicipnl Curpor;!liun (ArncndriPnk)Acl, 1994 (Wcsl Utn. tic! SSXII ul' 1991). 

, . 
-Stcarid pro~iso W;L~ i t l .~crIcd by S. 21(1) of I ~ C  L'nlc11tf11 hli~nicipl Cnq~on!ion 

(Arncndu~cnl) Acl ,  1997 (U'cst Ucn. ACL XXVI ul" 1997). 
jTllc words r\-ilhil~ rhv squ;lrc bs~ckc~s wr.w su1,rliruicd Cor t11c \$ords "Prot.icletl runhcr" 

by s. 2 I (2). ihid. 
'Sub-scctinrh (2) ~ r t d  (3 )  avrc  sr~bs~ iu~~cd  f v ~  lhv urigin;~) huh-scclinu (2) by s. 4 (2)  or 

~ 1 .  .r..! r. . . l  x T , . , ~ : . : . . . I  r .  .- I -. .- I- . - . I  q,. .  J O ~ J I  /I!LP- n,.. 4,- u u u ~ r ~ r  1oo.n 



LIX or 1980.1 

(PMI \!-Ct 12 ic .5i,1-1  ice.^. -CI~czp~cr ,Y V11.- 1 Ihrfl- S ~ i p p i ~ ! -  
B. F I ~ ~ K I ~ o I ~ . ~  ; /I  rt~In!ior~ fu \\,(IIer .~rq>pIy.- 

Srr t in~u 210, 241.) 

240. Thc Mullicipnl Co~n~nissicr~~cr siiall, 011 de~ilantl, suppIy :~ng ship S ~ P P ~ S  of 
\v;I1cr LO in the Por.1 01 I[Kolkn~o] with a reaso~iablc supply of whotesoine \vnlcr 5,1ips, 

for use on lhe voyage nr sucb price for evcry 111uusa11d lilres and on 
sucIi conditions as  he Mayor-in-Council mily [run1 lime ro li~rle 
dcrerminc. 

241. ( I )  The Mayor-in-Council may. a1 any timc, on rccciviug an 
npplicnrion From ~ h c  Commissioners or n ~i~u~i ic ipal i ry  or froin (lie 
Cn~ttorunenl Board oTa canlonineor o i  rrum any other aurlloriry in rcspccl 
or xny other area atljacent lo '[Kolka~a] wl~ich may bc i~lcluded in 
'[Kolkilta] by tlic Slale Governmcn~ by no~ifica~ion, dirccr thal such 
quan~ily of iviichcsorne warer pul- ~ ~ C I I I  as niay be dctermincd by i! shall 
be delivered inlo s ~ ~ c l i  reservoirs or pipcs of  such ~riunicipality or 
c a i i ~ o i i ~ i ~ z n ~  or arcn, as thc case 111ny be, as may be specified in such 
application. 

(2) 'Tlic supply of waler undcr sub-secrion (I)  shall bc :I[ such nle 1101 

beiny lcss lhan lhe cost of productiun and delivery (including [he cosw 
for dcbt srrvicing, dcprccialion of pl;in~ ;ind ~i~nchinery, losscs and 
olhcr charges, if ally) ns ilie Mayor-in-CounciI mjly T I - u ~  lime ro rimc 
tlrtermi nc. 

(3) Il'pnyrucnl for warcr delivzred to any mu~licipnlily or can1o11menl 
or area is not rnadc rcgulilrly a i d  in rimc, ~ h c  Mayor-in-Council mu): 
ailcr giving ~~veIvz  monlhs' nolice of its in~cnliun so 10 do. cui ofT [lie 
supply wirli rhe approval o r  rhc S ~ ~ I C  Govemmen~. 

(4) An appeal sIiall lie ro thc State Govenlmal~ rrom any re~"r~snl by 
[lie Mayor-in-Council ro give direclion under sub-section ( 1 )  or H-om 
any direcriot~ given by lhc Mayor-in-Council under l l la~ sub-scction. 

( 5 )  Before deciding any such appeal, thc S1:)le Gclvernnlerlr shall 
considcr ally represenlalio~i madc by the Mayor-in-Council wirh referznct: 
10 such nppcal. 

(6) No ordcr mnde on any such appcal slirrll direcl Lht: dclivcry of  
water at n rnle lowcr than the cost 01' production and tielivery. 

(7) Every urdcr made by the Slate Covc~~lrnenr on ally such appeal 
sllall be tinal. 

(8) Nolwithstauding ilnylhing contair~ed in sub-sec1io11 ( I ) ,  ally 
~ n u ~ ~ i c i p a l i i y  or  canronmcni or area which rvns gcrt ing delivery of 
\~lliolesorn~ warer from Ihe Corpor:llion uonslilured uadcr the '1Kolknr;ll 
Municipal I ~ L ,  1 95 1 imi~~edintel y bclorc [lie dale or  comrncnceme~ir or  
[his ACL shall. sub jcc~ 10 [lie provisions u l  sub-srclion (3), conrinue ro 
gel dcliuery of wholesalnc walcr fro111 rlle Corporalinn cotisliu~~e(l undcr 
 his Act on h e  ierlris and conditions i n  force imrncdiarcly betbre such 
dare, and such Ierlns arld conditions ]nay be olodificd at any rime in  
accurda~~ce with ihc provisions or lhis scclion. 
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Prcsumprinn 
as to supply 
or warcr. 

Coqxm~~ion'x 
propricrary 
rigli~s over 
sub-soil nxlcr 
rcsuurccs. 

Curpor;~iiun's 
pn w c s  
cunccrning 
warcnvorh. 

'24IA. Where any supply of wlioleso~ne warer has been madc 10 any 
pre~liises or building, cit her Tor domestic purpose or for any olher purpose, 
through 3 mcrer or ~crrulc ultached to the supply pipe in such premises 
or building. it shall be presumcd, irrcspccrive of [he size of [he ferrule, 
thnr 1l1e supply of as much quantiry or  such water as may pass through 
such rerrule, has been made, and [here shnll not bc rniscd any dispure 
aboul lhc pnymcnl or  any k c  for such supply on any ground whatsoever 
cxcepr on [he ground of disconneclion, i T  any, of the supply pipe as 
aforesaid under any provision of  [his ACL or the rules or the reguloiions 
madc thcrcundcr. 

IZ-llB. Where [lie address of the owncr ol'a molor vehicle as recorded 
in  lbe cerlificare of regisrraliou or sucll moror vchicle under any law for 
[he lime being in force is wilhio Ihe jurisdiclion or thc Corpom~ion, or 
rvhcrc such molor vchicle is k c p ~  in any area wi~bin the jurisdiclion or thc 
Corponriou, it shall be presumed lhal addirionslI waler for waslliag such 
nloror vehicle has been consumed by such owncr, and rhc Corporalion 
shnll huvc Lhc powcr lo  lcvy fee on such owner a[ such rare as srolcd in 
(he budgel esrimale under sub-secrion (3) of section 13 1 or as rnay be 
Fixed by regula~ions under the proviso ro sub-scclion (1) of scc~ion 233. 

242. All righls ovcr thc sub-soil waler resources in ?[Kolkala] shall 
vesl in  the Corporalion. 

243. (1)  For thc purposc of providing:[Kolkara] with supply or watcr, 
proper and surficienl Tor public and private uses, lliz Corporation may- 

(a) plan, conslrucl. operxe. maintain and manage walerworks, 
eirher within or ourside '[Kolkzlta]; 

(b) purchusc or lakc on lease any waterwork or any walcr or 
right lo srorc ur 10 lake and convey water, either wirhin or  
outside 'IKotka~o]; 

(c) enler into an arrangcmcnt with any person and authoriry for 
supply or wnler: 

Provided lhat the Corporalion may. with ~ h c  approvnI of rhc Slale 
Governmcm, mukc over lo or lake over frotl~ a sta~utory body walerworks 

tScc~iuns 24IA  and ?41U \r.crc inscncd by s. 5 or thc Calculfa hluiiicipal Corporatiun 
(A~ncndmcnl) Act. 1991 ( ii'ch1 Rvn. Acr XXXll  or 1994). 

-TPP r,mt-nult. 7 rln n:lut. 571 o r i r ~  
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so as Lo do anything which may be necessary or expcdicni for the purpose 
of carrying oul its funclions under this Acr or under any oilier Inw for 
the iime being in force. 

(2) Withour prcjudice 10 rhc generality of the foregoing provision, 
such power shall include [he power- 

(j) LO make ovcr to or lo takc over from e stalutory body all or 
any of rhe existing or new municipal responsibilities, powers, 
con~rols, facilities, services nnd ad~ninislrarion rzlnling to 
ivnlcr supply ill '1Kulka1a1, and lo manage Lhc same; 

( i i )  lo cxtcnd, expand and develop existing lixilities and lo 
consrruci and opcrilte new oncs; 

(iii) to establish, operate, mainrain and managc engineering 
workshops related 10 [he waterworks and ihe rvntcr supply 
system; 

[iv) to eslablish, mainlain and operalc Iaboralorics a n d  
cxperimea\aI and research stations; 

(v) 10 csrabl ish in-service mining courses and provide oihcr 
\raining for its persanncl; 

(vi) lo regulalc drilling of ~ubewelIs, public or privalc, and lo 
control withdrawal or underground water; 

(vii) lo prevcnl poliuiion orltny waler including any water-source, 
waler course or channel wirhin or ou~sidz '[Kolkata]; 

(v i i i )  lo prevenr discharge OF indus~rial wastes or foul waler inro 
any river, canal. or other watcr ctlannel abut~ing the waler 
sourcc, water course or chnnncl of Corpor:~tion's watcr 
supply: 

(ix) 10 acquire any tank, pond, well or orhcr water nrcn wi11ii11 
'[Kolkata] corlsidered lo bc prejudicial tu comwunily health. 

244. Subject 10 the other provisions of this Acl, Lhe Municipal blu~iicip;d 

Commissioner shall rnanagc 31 1 tvatcnvorks and a l l id  rucil i~icr belonging ~~~~~ 
Lo iheCorporalio11 and shall maintain Ihc same in good rcpair and cficienr uxcnvorks. 

condirion and shall cause 10 bc done from lime to time all such rhings as 
slinll be necessary or expedicnr for improving [he said works and 
facilitits. 

245. (1)  The Municipal Cont~~~issioner, or any pcson appoinlcd by Po\vtrof 
3CCCS.E LO the Slale Government under scclior~ 246 in [his behall; may, Tor [he ,,,,,,,,, 

purposc of inspccling or repaifing or execuling any work i n ,  up011 or in 
connection with any waterwork, a[ all reasonable limes.- 



(a) enter upon and pass i l ~ roug l l  any Iiind wi ih in ur oulaidc 
' [Kolka~a],  ndjncenl ro or in Ille viciaity of sr~ch walcrivork. 
i n  ~vtiomsoc\~er such land may vesl, 

(b) convey i n l o  and r l l rougli  ally such lalirl a l l  iiecessnry 
~naterials, rools and implemen~s. 

(2) In rlle rsercise o f  ally ponrer co~irerrcd by ill is sccrio~i, na l i ~ l l c  
damage as possible shall be done, and compeasniio~i for any darnagc 
w l ~ i c l ~  may be done in thc excrcise or 211). such pourer s l~n l l  be paid by rhe 
Municipal Comrnis~ioncr  or. i T  any pcrson appoil~ced under secrioii 246 
has causcd thc d:~rn:~gc, by thc SI:IIC Covornincnr. 

I r lh~cc l in l l  or 246. Any  person i ippoin~ed by lhe Stnlr Govenunel~r in this bcl ial l  
1v31crivorks 
by wnl,ns may, a1 all reasonable limes and with the prior i ~ l t i ~ i i n r i o l ~  10 [lie Mu~i ic ipnl  
nppi l l lcd by Corninissioner, cnlor upon :~nd inspcct m y  walerworks bclaligilig 10 ~l l r :  
S1;11c 
C;o\.crlllnclll. C'"P""''" 

Purily or 
xvnrcr Tor 
do~r~cs l ic  
purpascs. 

Pmhibirion 
rqi~rding 
sinking oC 
~ubcwclls. 

IrIurricip:il 
C O l l l t l l l -  

alioncr's 
dircclirin 10 
aink ~ u k -  
$5 cl: in sornc 
c;LScs. 

247. TIie Municipnl C o m ~ n i s s i o ~ ~ r r  sliall, nt i l l 1  tio~cs, sccurt: thnl 1l1c 
wzller ill any walcrworks belonging lo  ~ h c  Co~-po r~ l i on  frotin whicli 1v3ie1. 
i s  supplicd for domrs~ ic  purposes is wholchornc. 

248. (1) N o  pcrsoll shall, cxcepr with lhe prior permission in \vriliii=, 
o f  the Mui~ ic ip i l l  Cornmissioncr, sink a tubcwcll in any prcmiscs. 

(2) The Municipal Cornmissioncr may, with IIIC prior approval of 
 he Mayor-ia-Council, granl such pcrn~issiun a i d  issuc a lubc~vcl l  Iiccncc 
on such cundilions and on pnyrnenl of such ;~ i~nunl  Icc as rhc Mayor-in- 
Cuuncil may rrorn time 10 time speciry: 

l'rovidcd thnl any perso11 owning a Lubewell sunk berore the 
co~na~e~iceiaen[  o f  this A c l  shaII lake our a tubewell liucncc on sucli 
co~idirions 31id on pilymcnr of srlch annual Tcc ;IS rhc Mayor-in-Council 
rnay from l imc to l ime determine. 

249. ( 1 )  Nolwi thstanding the provisions o f  s e c l i o ~ l  245,  lie 
M u n i c i p ~ l  Com~nissioner may, wi lh [lie prior approval o f  [lie Mayc~r-in- 
Council. by a wr i~ ten nolice, require the owner o f  a prcmiscs l o  sink il 
lubervell. if (lie premises is IV bc uscd as a place o r  public rcsorl, or as :I 
marker, or as a place or cmploymcnr or morc than L f ~ y  persons. or, in 
orlicr caws, Tor reasons to be rzcorded in wriling. 
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(2) Evety such owner shall be bound to lake out a ~ ~ ~ b s \ r ~ c l l  licence 
on such conditions a11d on pnymcnt of such annual fee as 11ic Mayor-in- 
Council may from ~inie  lo rirnc dc~crminr. 

'(3) Norwirhstandi~i: allything c o n ~ a i ~ ~ e d  in scc~ion 748 or in  lie 
iorcgoing provisions or illis seclion, lhe owner or n tubewell shall he 
cxcnlpkd from paymcnl or any fee for rcncwal or annual Iicencz Tor ~ h c  
~ubewelI if ally fee for supply of water is cIiargzd undcr [his Chapter. 

250. Thc Municipal Carnnlissioller shall cause Lo bc muiilinltle~ a Municipal 

register. in such for111 and in such manner aq may be dctcrmined by ~~'~~~?~ 
r zp la l io~~s .  which shall providc an invell~ory ol'lhe iubewells, public or ruprtcrnf 

private. ru~ik  in 2[lullk;lm] and such rcpisler shall hc updared from lime !:Fi? 
11) time. -IKolkn~n]. 

Em H'n f~ r  sttppJy mraitw and corlrlcctiur~s lo prcmrises i 
251. (1) The Corporaiion may lay a main, nbheil~er within or otitsidc Ptn~cr ro lay 

11IJ\n\. ~Iie local limits or ?[KolknrnJ,- I 

(A)  in :my srreel, and i 
! 

(b) wilh rhc uuliselll orevcry owlizr or occupier oT:jny land 1101 
fornlinz part of a slrzel, in, over or on [hat land, 

and may, fro111 li~nr: lo time, i~ispeci, rcpair, alkr or rcrizw or rnily, at any 
timc. rcmove any main so laid, \vhzthcr under this scul io~~ or othcnvise: 

Providcd rl~al wherc it conset11 required for thc purpose or this sub- 
section is wi~l~held,  [he Municipal Commissioner may, aher giving [he 
owner or ~ h c  occupier o r  lhc land a w r i ~ l c n  11olice o r  his intelllion so LO 

do, lay rhe main in, over or on thal land cvcn wilhou~ such consenl. 
(2) Whcncver [he Municipal Commissioner, in excrcise of the po~vcrs 

under [his section, lays a main in, over or o11 any land no1 forming pan 
or 3 sireel, or inspcc~s, repairs, alrers, renews or removcs 3 main so laid 
in ,  over or 011 any such land, he shall pay compcnsalio~~ lo cvc~y  person 
inlercslcd in tbnl land lor any datnagc done rllerclo, or  iiijurious arfeclion 
of t b a ~  land by reason o f  llle laying, inspection, repair, alterxion, rcnewaI 
or removnl of [he main. 

252. 
within 
mains 

( 1 )  The Municipal Commissioner may, in any s~ccL,  whether roivcr ~ul.ly 
hcrvicc or ouiside ihc local limits or 1112 Corporalion, lay such scrvice ,,,,;,,- ,,,, 

with such s~opcocks and olhcr waler fillings as he lnny dcein 
necessary Tor supplyin2 walel- lo premises and may, froin lime to rime. 
inspect, repair, a I~e r  or rcnciv 311t1 tllay, 31 ;lily I ~ I I ~ C ,  rcnlove ally scrvice 
main laid in a sireel wherhcr uiider this sccliol~ or otherwise. 

'Sub-scctinn (3) ivns ir~scnvd by s. 22 of 11ic C.~l~\~lla iiJurlicipal Curpon~iori (Arncndmcnr) 
Acl, 1997 ( \ t f c ~ l  Rc.r..Act XXVI of 1997). 

'See root-norc 2 on p a p  573, ur~rc, 
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(2) Whcrc a service main has bcen lnwrully laid in. over. or on thc 
land nor for~ning par1 or u slreel, l l ~ e  Municipal Con~rnissiancr may, 
From time !o rime, cnrcr upon thar land and inspect, wpair. al~cr. renew 
or rcmovz rhc muin or lay a new main in  substilulion thereof but shall 
pay cou~pensntion For any damngc done in the course of such aclion. 

Pr~lvihinn 
o i  Lrc 253. (1) The Municipal Commissioner shall fix hydranls on water 
hyilc~nra. mains (other than ln~nk mains) at such pluccs as may be mosl convenient 

for nrfording a supply of water for cxlinguishing any fire which may 
break out and shall keep il l  good ordcr and from tiwe to lime replucc 
every such hydmn~. 

(2) Todcnole lhe siruacion orcvcry hydnnr placed under  his seclion, 
letrcrs, marks or figures shall be displayed prorni~~cntly on any wall. 
buildiag or olhcr struclure near such hyrlmn~. 

(3) As soon us any sucli hydrrrnl i s  complered. the Municipal 
Commissioner shall deposir a key thcrcof a1 cach place where a public 
fire engine is kepl and in such urhcr places as he deems necessary. 

(4) The Municipal Colnmissioner may, a1 thc rcquesl and expelise of  
[he owner or !he occupier of any Cdclory, workshop. lrade premises or 
place or business siluared in or near a slreet i n  which a main is laid (not 
being a ~runk nuin and being of sufficient dimensions to carry a hydrau~), 
f ix 011 the main and keep in good ordcr and rrom time ro lime renew one 
or more Lrc hydranrs, to be uscd only Tor extinguisl~i~~g fires, as ncilr and 
as convcnienlly may be iu such rac~ory, workshop, lrade premiscs or place 
of business. 

(5) The Municipal Commissioner shall allow all persons lu take wnrer 
for extinguishing fires from any amin on which a hydrant is Iixed wirhout 
any paymenl. 

Powcr lo 254. Thc Municipal Commissioner lnny pern~il [he owncr, lcssee or 
Municipal 
~ ~ ~ i ~ i ~ ~ ~ ~  occupier of any premises lo connect the premises by mcans or supply 
tn ~l lo tv  pipes for conveying [o thc premises a supply or wholesome or uufiltered 
conncc~ions 
~1 prCll,iSES waler from [he service mains of [he Corporation subjecl to the provisions 
lo wnicc of this Act and ~ h c  rules and the rcgulnrions ~nade in this behnlL 
mains. 

Powcr lo 255. (1) Thc Mu~~icipal  Commissioner may require thc provision of 
rcquirc 
sepxarc a separalc supply pipe for each of the premises supplied or ro bc supplied 
supply by him wilh ~valer. 
P'PcS. 

(2) IT. iu lhe case of any premises, already supplicd will] waler bul 
no1 having a separate supply pipe, lhe Municip~l Corrl~tiissioner givcs 
notice to the owncr of the premises requiring [he provision or  such n 
pipe, thc owner shall, within ~hrcc months, lay so much or the required 





Municipal 
walcr suppIy, 
scwcragc 3r1d 
dni~iagc 
cot!c. 
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259. Thc Municipal Comlr~issio~~er tnay, il he rhinks 171, lakc cliargc 
or  all supply pipes and warcr-fiuin~s of any pcrmiscs connccrcd srFith 
the waler mains or rhc Corpori~lion and undcr such circ~rmslnnces ns 
may be specilicd by rcgulalions, the snme stlnll therznr~er vesr in and he 
mainrained nl rhc cxpense of the Corpora~io~i. 

260. (1)  A11 private con~tec~ioos of pre~nises 10 the senlice lnrrins of 
~ h c  Corpornrion lor [he supply of water there10 and a l l  pipcs, taps and 
orhcr water-firri~~gs used for such supply sh;lll be madc, maintained ;~nd 
regulated in accordancc with i~nd s ~ ~ b j c c ~  lo such rcgula~ions as may be 
made in  [his hehall, and such rzgu la~ io~~s  sliall Ibr~n a part of a Mu~iicipal 
I a l e r  Supply, Scwerage and Drainage Code: 

Provided [hat in making such rzguln~ions, due regard sl~illl be give11 
ro the rclcvanl.codes relaring lo water supply and oilier mauers relatcd 
thcrcto, published by  he Iltdiau Standards Insli~ution from time lo ~irnc: 

Providcd furrher rhal in the absence of any such regulations, 
thc provisions of rl~e relevanl codes of [he Indian Standards Insli~u~ion 
shrill apply. 

(2) The regular ions shall specify !he requiremenls wilh which an 
owner. lessee or nccupicr of ;111y prcmiscs who dcsires to havc 3 supply 
OF warcr from ~ h c  Corporarion shall comply. 

(3) Thc rcgulatims shnll provide Tor inspeclion of premises by the 
Municipal Commissioner [o ascerrain co~npliance with the provisions of 
sub-secrion ( I )  and Tor lesting any waler-fillings, used in conneclion with 
{vatcr supplicd by Lhe Corporation. 

F. \firer- Meters 

261. ( 1 )  The Corporarion may, i f  il rhinks t i l ,  es~ablish block meters 
through which rl~e ciirire supply or wholcsome warcr rur it givcn arca 
sIiall pass and such supply shi~ll bc recorded. 

(2) TIie Mayor-in-Council may, horn limc Lo rime and wirh duc 
regard lo [he size uT rhc populalion and rechnicnl compulsions, iT any. 
artd afier laking inlo accounl [he capacity approved by il Tor non-domes~ic 
purposes, rcgulatr: the supply or  rvaler in a given area in such a manner 
so as lo cnsurz thnt there is equitable dislribulion of available water 
supply throughoul '[Kolkaia]: 

Provided that [he Mayor-in-Council shall hilvc full and final discrelion 
in these inarkrs. 
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. . -  
262. ( I )  ~ h c '  ~ u n i c i ~ a l  Curnmissioncr may providc il waler-mrtcr of . . 

Municipal . . 

and atlach [he snlnc to the supply pipe in thc premises connected wilh ~ ~ ~ , ~ , ~ i ~ ; ~ ~ ~ ~  
thc service mains of [he Corporariun. tn pruvidc 

IlICtCls.  

(2) The txpcnses  or  providing and a r ~ a c l ~ i n g  n meler undcr 
sub-scclion ( I )  shall bc paid 0111 or  he Municipal Fund. 

(3) The use, rcnl to be paid for such use, maio~cnance and icsr i~~g 
or  meters shall bc governed by [he regulations uladc in [his behalf 
and slliill l i ~ r n ~  n part or [he Municipal Wa~cr  Supply, Sciverrge i\nd 
Dminnge Codc. 

263. Whmcvcr wn[er is supplied under rllis Acr rhrough 3 nlerer, il Prc..hump~ion 

shall be presumcd rhal Ihc yu;lniily indicated by the melcr hiis I.rtzn 
~ ~ ~ C I I , C S s  

cunsulned until rhc conlrrrry is proved. of mcicrs. 

264. ( I )  No person shall fraudulently- Prohibilirm 

(a) alter llie indcx to any m t c r  or prevent m y  ms~cr  from duiy ~ ~ s $ f o i ~  
rcgisterirlg thc qurrniiry or  water supplied; rnc~crs. 

(b) ;~bstnc[ or usc water berore i r  has bccn 1.egis1crcd by n mctcr 
s c ~  up for the purpose or measuring ~ h c  same. 

(2) Thc ex is~enccoTartificial mcms u11dcr the co111rol uf ~iieconsumer 
for causing ally such nl~cration. prevention. abs!rac[ion or use shall be 
an evidencc (ha1 thc c o ~ ~ s u m c l -  has lraudulznlly nrfcctcd 
Ihr: same. 

265. ( 1 )  I n  n prcmises wherc r! mzler has been al~aclied on a supply Payrr.cn~ ior 
pipe. thc occupier shall be linblc tu pay for Ilic walcr shuwn to hi~vc heen ~ ~ ~ ~ ~ , ~ c  - .  
consumcrl on I t~e  basis or the readings recorded by [he mcrer alrnchcd io rccordcd by 
thc supply pipe: IIICIC~. 

, , 

lProvidcd rllm whcrc a wnler-meter allached lo 1hc supj~ly pipe in 
;illy prenliscs or building conneclcd wilh rile servicc ~nnitls ul' the 
Curporation goes oul of UI-der. or ~vliere thcre i s  n dihpu~c abour rhe 
proper opcra~ion oi  such water-mclcr, or where such waier-~nclcr is  
frnudule~l~ly al~cl-ed or lampcred wilh, the nnnual fee Tor ~ h c  supply of 
waler lo sucll premises or buildity- 

(a) may, where r l~e  supply of wnlcr is nlndc Ibr domeslic purpose. 
be lcvicd on ~llz basis of [he nnnual vnluil~ion of such premises 
or building, or 

'Pmvi\tl was addrd by s. 6 (1) of ~ h c  Calcurla Municipal Corpo~~~ion (Arncndrl~cnt) Acl, 
1994 (i!k<L Btn.Acl XSXII  IT lYSI~).Tl~crr.ni~cr llrc pwsunl pror~i?;~> was substituted by s. 23 
n1 lhc Cnlcu~\a lvli~r~icipal Cnrpur.:!io~~ (An~rndmc~rt) Ar-l. 1 BY7 (I'r'cs! Ucn. ACI X X V I  
ol' 1097). 



Excmpiion 
rrnm 
paymen1 or 
~ C C  for 
supply or 
WLItET, 

Fcc f ~ r  
>upply or 
warcr un lllc 
basis or 
prcvious 
annual 
vnlua~ion. 

['CYesl Ben. Act I 

(b )  may. where [he supply of water is mnde Tor any o~lier purpclst. 
bc lcvied on the basis olthc size o r t l ~ e  ferrule atrrrchcd to [he 
supply pipe in such prcmises or building, or 

( c )  lnRy be levicd on the basis of consumption or warer. as the 
case may bc. as niay be determined by rcgularions. 

(2) The Corpomrion slrall, from time LV limc. de~ermine the ratc pcr 
lhuusnnd lilres Tor thesupply ol'warcr at which Ihe arnount payable under 
sub-section ( I )  shall he calculnred: 

Providcd [hat i n  fixing pro rala unit rate, ~ h c  Corporation shalt 
endeavour to cover lhc cost Tor operation, nlaintennnce, depreciation, 
iureres~ p:~ymeuls and clrhcr charges related to Lhc wnrerworks and (hc 
distriburion cosw, including distriburion losscs, i f  any, 

?265A. The Mayor-in-Council sllall have ~ h c  power lo exempl, 
cilher wholly or parlly. any person rrom payment of [lie annual fee 
Tor the supply o r  waler  for dorncs~ic  purpose or for a n y  olher 
purpose- 

(a) in any cnsc where such payment causes, to the saiisfacrion or 
the Mayor-in-Couucil, undue hardship 10 hini, and 

(b) in any orl~cr case wherc ~ h c  Mayor-in-Council rhinks li~ so 
10 do. 

'265B. Tlu size or a rerrule a ~ ~ a c h e d  to rhc supply pipe in any prcmises 
or building shall bc dctennined on lhc basis or the annual valuil[ion of 
the premises as may be fixed by rcgulnlions. 

. . 
'26%. If the detrrminalian of currenr annual valuation of any premises, ..- . 

building, flat or upmr~rtizr~[ is held up on account of any rcilson whatsover, 
[he fee lor supply of waler shall be paid on the basis of the previous 
annual vrrluation of such prcmises. building, flal or aparlnlenl and, on 
determinxlion of the currcnl annual valuation or such premises, building, 
flat or ilpnrLmenl, the nrrcar Tee Car supply of wnler shall be rcalised. 

G. Gerlernl powers reagardirrg water sripply nmrl its t ~ s c s  

266. No persou shall occupy or causc or permit to be occupied any 
prcmises or par! ihcreof construcrcd or reconsrructed after lhc 

'Sub-scc~ion (3) wns omitted hy s.  G ( 2 )  of ~ h c  Calcurra Municipal Corporalion 
(Arncnd~nc~li) Acl. 1994 (iVc~clt Bcn. Acr XXXII  or 1994). 

'Scclion ?65A rvas inscncd by s. 1 ,  ibid, 
'Sccrion~ 265U and ?65C wcrl: inscr~cd by s. 24 ui thc Calcuim Municipal Copnl ion 

(Amcndmcnt) Acr. 1997 (\!'us1 Bcn. Acl XXVI nf 1997). 
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con~mencemcnt of this ACI until hc has obtained n cerrificate rrom the 
Municipal Co~n~nissioner l l ia~ 111ere is provided within, or within 3 
reasonable distance of. lhe premises such supply or whoIeso~ne wntcr 3 s  

nppears to Ihe Municipil Commissioner lo be ndequale for the persons 
who may occupy LO bc cmploycd in  such premises, Tor their domes~ic 
purposes. 

267. 11 it appears 10 llle Municipal Commissiclncr that any prcmises Power ro 
rcquirc 

in LIKolkata] are without supply or wholcsomt: water for domes[ic ,v,,,r supply 
purposes or [ha1 the existing supply of  wakr  for domeslic purposcs tobcwlicn, 

available Tor thc pcrsons usually occupy ingor znlployed ~ I I  such preniises 
is inndequale or on any sanitoq grounds objccrionable, the Municipal 
Commissioner may by nolice i n  ~rri~ing requirc the owner orthe premises 

I 

or [he persons primarily liable Tor the payment or thc '[properly tax] in 
respect of r he same- 

(a) to rake n conne~lion from the supply mains or lhc Corporalion 
ndequatc Tot [he requirements of the person occupying or 
employed i n  lhe premiscs or ro lahe such additional or 
enlarged conneclion or  conncctions from the supply 
miliris; and 

(b) lo provide suppIy pipcs and water-fittings and instal and work 
1 

a pump artd do all such works and lake all such measures as 
may, in t he  opinion of [he Municipal Commissioner, be 
ncccssary for [he above purposes. 

268. (1)  If [he Municipal Commissioner is of opinion that thc walcr 
in, or ob~ained from, any well, wnk or orher source of supply not vesred 
in the Corporation, being water which is or is  likely lo be used for 
donieslic purposes or for rhe prepara~ion of rood or drink for humau 
consumption, is or is likcly LO become so polluted as to tx prejudicial to 
health, the Municipal Cornmissioncr may. after giving the owncr or [he 
occupicr of [he premises in which Ihc source of  supply is sirualed n 
reasonable opporlunity O F  being beard. by ordcr, d i rec~ that [he source 
of supply be permancnlly or temporarily closed or cut off or [he waler 
lherefrom be used Tor certain purposes only or make such order as appears 
lo him necessary ro prcvcnt illjury or danger ro the hcal~h of person 
using [he waler or consuming food or drink prepnrcd lhcrcwith or  
Ihereirom. 

(2) Bcrore making any order under [his section, the Municipill 
Comrnissioncr may cause the water lo bc analysed a l  the cosl or  the 
Corporation. 

Powcr lo 
closc or 
rcsrricl usc 
or walcr 
rrom 
pllurcd 
sourccs or 
"pply. 
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(3) 11'rhc pcrsoli to \vhu111 an ordcr is made under this soc t io~~  Fails 
lo corrlply ihcrc\vilh. llic bIu~~icipnl Commissioner may do wli;ltever 
may be Ilecessnry for givi~ig effect Lo lhc order, and any cxpenses 
~.casonably incurred by him ill  so doing [nay bc recovered by him fo ln  
rhc pcrson in dcraiilr as a11 a r r w  or lax under this Act. 

263. Whenever u supply of  fil~ercd ur unfilierctl water has been 
provided in an area, lhe Municipal Co~nniissioncr may, by a ivrilten nolice, 
rztluirc [he uwller, lessee or the occupier, as rl~e c:~stl may be, of a well, 
lank or oihcr walcl-arca forlllillg a par1 orany premises in ~ h c  said area, lo 
fill up such wrll, lank or waler area. 

270. TIE ow~izr oTcvcry PI-emises conncclcd will1 [tie servicc mains 
of rhu Co l -pora i io~~  shall, when so requircd by lhe Municip:~l 
Co~nmissiuncr, set up  electric pumps or other con~rivances whereby 
water may be cuuscd LO reacll lo 11ic lop cif [he lop-lnost srorcy of sucIi 
premises. 

271. No person shall, rvi~liou~ 11it  writlcn pzrrnission of thc hlullicipnl 
Comniissoner, the usc or allntv lo be ustd wnler, supplied for dorncsric 
purposes, for any orher purpuses. 

272. ( I )  Unlil~crctl water  hii ill be used fur [he following pt1rposes:- 

(a) ex~inguishi~lg of  fire; 

(b) sireet wnlcring; 

(c) fluslli~lg oTdr:hins olthe Corpora~ion. gully-pi~s, public privics 
- and uritlats: 

(2) Unfillerzd waler may illso be used. Tree of charge,- 

(a) for flushing privics and urinals in privaic pre~nises conncc~cd 
will1 sewers: 

(h) for Hushi~~g or dri~ins i l l  priva~e prtmiscs; 

(3) Ultfilicrrd waler shall no1 bc uscd for dor~lestic piirposes or, 
without  he wriuen pcrmihaion of the Municipal Comi~iissioner, for any 
purposes ollier than thosc specified i l l  sub-sections ( 1 )  and (2). 

lClausc (c) was onliilcd by r .  1 uf thc Cnlcui!n hluuici~lal Cnrpo~~ l iun  (Arncnd~ncni) 
t i c [ .  1993 (\lk.cr Rsn. Aci V I  or 1993). 



Tlrc Kolknin ~Mlrniciprrl Co~po~nrio~r Aci, 1980. 

(4) Norwithslanding any thing coiltilincd hercinbcrorc irl this Cllnpler, 
wholesome walcr inay bc used in Iieu ol'u~~lilleled water lor lion-dorncs~iu 
purposes whcre the supply of unfil~ered waier i s  1101 available lor ~ l l e  
l i ~ n c  being. 

273. (1) No person shall will'ully or ncgligcntly causc or surer  any  ,,rotlibiLion 
water-fi~ting, which hc is liable 10 mainiain.- o r wxv c. 0 r 

misusc or 

(a) lo be or rzmain so out of order or so in  nccd of rcpair, or w"cr, 

(b) to be or rcmnin so consrructed or adapted or  to be so used, 

t h a ~  the watcr supplied lo him by the Corporation is or is likely to bc 
wnsled, rnisused or unduly consurncd, or conraminatcd bclore usc, or 
that foul air or any impure lllatler is likely 10 rerurn inlo any pipe belonging 
Lo;or connected with, a main belonging LO thc Corporarion. 

(2) I f  any wiltcr-fitting which any pcrson is liable ro maintain is in 
such conrlition or is so  conslrucled or adap~ed as aforesaid, [he Municipal 
Commissioner, withour prcjudicc LO his right to prwecd against the person 
urlder any olher provision of this Acr, nlxy rrequirc [hat pcrson ro carry 
out any ncccssary repairs or alterations and. i l  he fails 10 do so wilhin 
fody-eighl hours, '[may cause 10 be carried out] the work and rccovcr 
from him ~ h c  cxpenses reasonabIy incurred by him in so doing as an 
nrrear of lax. 

274. The Municipal Commissioner or any ofiicer of the Corporarion poivcr 10 

authoriscd by rhc Municipal Cammissioncr in writing may, bcrwccn ~~'~i,,, ,, 
sunrise and sunsel, enler any premises supplied wirh water by the de lec~~vns lc  

or lnisusc or 
Corporation in ordcr to examine if rhcre be any waste or misusc of such w;l~cr. 

waler and the Municipal Commissioner or such orticer sIlall not be rdused 
admittance to the prcmiscs or obstruc~ed by any pcrson in making his 
examinaliou. 

275. (1) Norwilbsrending anything contained in rhisAct, [he Municipal Power 10 
Municip;~l 

Co~nmissioner ]nay cur off lbe connecrion be~ween any walerworks of Ihe ConulccFirn 

Corpurdtion and any premises to which water is supplied from such works, 
or may lurn OK such supply, in any or Ihe Ibllowing cases, namely:- supply of 

walcr lu 

(a) if [he premises are unoccupied; prc~niscs. 

'l'hc words wi111in thc squarc bnckcis wcrc subsiiiu~cd Tor thc word< "rnny himscll 
carry our" by s. 3 I or Ihc Calculra Municipal Corpo~iriun (Sccond Arncndrncni) ACI. 1964 
(\Vcsi Bcn. A c l  XI1101 1483). 





Tlw KoIkora M~uricipal Corl~ora 1io11 Acr, 1980. 
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(Pun V-Civic Scnlice.~.-Cl~npter XV1I.-Water Suppply.- 
15. Gcr~erl~l  poircrs r c ~ a r d b g  ~ w t c r  srryply nrrd its 1rses.- 

Sectiotl 276.) 

(i) i f  by rcnson of a leak in the sewicc-pipc or littinz, dan~ase 

is causcd LO the public slrccr and immediale prevention is 

neccssnry: 

Ij) i f  [he occuupier or the premises Fails to pay in lull any amounl 

due from him Tor supply ofwaler undcr this Act: 

Provided that- 

(i) warer supplicd for flushing privies or urinals shall not be cul 

off or ~runcd off except when the Municipal Commissioner 

lhilika i~ ncccssnry to cut off or turn oTf such waler Tor 
prcvcnting damage to or acciden~ on public srcels: 

( i i )  wnrer shall not be C U L  oTf or lurned off in  any casc rcrcrrcd ro 
i l l  '[clause (a) or clause (an) or] clause (g) ar clausc 

(j) unlcss wrilten notice of oor less th;m sevcnty-two haurs 
has becn givcn to  he occupier of the premises; 

(iii) in any case reftrrcd ID in  clausc ( n o r  clause (i), [he Municipal 

Co~n~nissioner may c u q  oul necessary repair to pipes, laps, 

works, or Filling unJ rccover [he expenses [hereof from the 

owner or thc occupier oC the premises. . 

(2) The expenses of culling off or turning off water-supply shall be 

paid by the owner or ltle occupier of prcmiscs and shall be recoverable 

from the owner or [he occupier as an nrrcilr of tax urider rllis Act. 

276. I1 any offence relaring to wnrcr-supply is commitled under (his :$ir:rd 
Acl on any premises conncc~cd with the service main of lhe Corporalion, liabili~y or 

owners and 
1111 owlizr. rhe person primarily liable for the paynieut of [he :[propcr~y occuplcrs 

lor oficncc lax] aud the occupiers of thc said premises shall be jointly and severally ,, . . 
water liable for such offence. 
supply. , - 

' W r d s ,  b r ~ v k c r ~  and lcircrs wilhin rhcsquare brnckcls wcre inscrrcd by s. 1 l(2) of 
thc Calculla Municipal Corporalion (Amcndmcnl) Acl, 2001 (WcsL Bcn. Acl Vll l  or 
2UU I). 
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CHAPTER XVlll  

Drainagc nnd Sewerage 

277. ( 1 )  The Corporarion shnIl conslrtlcr and i-nainlain drains and 
scwcrs and provide f i  safc and suflicient ourlhll. in or oulsidc '[Kolknta], 
~ureR'eclirnl dr;jin:ku,e and propcr disclinrgc ofslor~n-wntcr and sewngc of 
'[Kolkataj in such manlier as not to causc any nuisnncc, whetber by 
flooding ally parr or  '[Kolkala] or of [he country surrounding llie outrall 
or in any othcr ivny. 

(2) II the outhll dclcriolates by lhe decay of exisling fiver channels 
or othc~~vise;  the Sratc Governmunl may rcquire [he Corporarion to 13kc 
at the cosl of [he Municipal Fund such action ns may be neccssaly lo 
ensure n sarr: and sul'licicn~ outfall. 

278. The Corporatio~l m y ,  For \he purpose or receiving, trculing, 
storing. disinfecting, dis~riburi ~ i g  or otherwise disposing or scwage. 
conslrucl. opcrure, maillrain, develop and rnanagc any work within or 
outside '[Kulka~a]. 

A p ~ l i n ~ n l c n l  279, T t ~ e  Mayor-in-Council may cnusr any or all orthe municipal drains 
01 ylaccs Tur ! 

cnlp,y ing lo empry into, and all setvagc to be disposed or  at such place or places as I 

oi t h i n s  it  considers suitable: 
and di~pnc3: 
or sc~rvn:c. Providcd [ha\ 110 place rvhicll bas nor been belbrc the commcncernent 

of illis ACI used for any or [he purposcs specified in this section shall be 
used exccp in  conrormity with Ihc provisions under the West 8engal hrc'csr Ucn. 

Town and Counlry (Planni~ig and Developrncnt) Acr. 1979 and wirhoul $;$''I 
lhc approval ol lhc Corporadon: 

- .  Provided Iurlher [ha1 on and aher such dare as may be nppointcd by 
 be S~a tc  Govern~nent in (his behalf no selvage shall he discharged into 
any wa~cr-course until i t  has been so trea~ed as not ro affect prejudicially 
thc purity and qualily of [he watcr inlo which i~ is discharged. 

B. Pruprielary rights uJ the Corpora f io~r it1 respect of iiraitzs arrd 
scwuge 1ljSpusa1 ~vorlis. 

Public bins 280. (1) All public drains, all drains in, alongside or under any public 
~11d sc~vasc 
disposal sireel, and a l l  selvage disposal works conslructcd ur acquired OUI of the 
uorksro Municipal Fund or orllzrwise and all works, malerials and things 
\'esl irl rtl! appcr~aini~ig rherelo. which are situated rvirhin or oulsidel[Kolkzlla] shaI1 
c ~ ~ > r a i ~ o l l .  

vcsl in ~ t l e  Corpor;~rion. 
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(7,) -Al l  public nnd othcr drains which are vzstcd i n  lhe Corpornlio~i 
arc hercaf~er in this Ac l  rercrrcd lo as ntu~licipnl drains. 

(3) For lkc pi~rposcs or Inyin:, construcling, cnliirging, dccpening 
or olhenvise repairing or 1113i1113i11i11g ally SUCII drni~i or scwnge disposal 
ivorl, so nlucl~ o f  111c s~ib-soil appcnaioing lhcrc~o ns may bc nrccssrrry 

,I ion. [or thr: said purposes shall be deemcd :~lso lo vest in thr Corpnr. 1' 

(3)  Al l  drniris and venlila~iun stiaf~s, pipcs and all appliances and 
lillings conncc~ed wit11 lhc drainage works cons~ruulcd, erecled or sel up 
out or ~hr: Mui~icipnl  Fund in or upon prcn~ises no1 bclonginy, IU the 
Corporation. whellicr- 

(a) bcforz or :~hcr ihe commcncemein or  his .4c1, and 
(b) i-ur the use of rhc owr:er or occupier o f  such prelnises or no(. 

shnll. ualcss [lie Corporn~ion has olherivise dclcnni~izd, or does c l ~  any 
linw orherwise delerrniilc, ves~ and bc deetned always Lo havc vcsird i l l  
ilic Corporarion. 

281. ( 1 )  Subjecr lo  ihc approval orthc Slale Govcmmenl ill bchnlr, carponlion's i 
pawcr iu the Corpora~ion may make ovcr lo, or lake ovcr rrom a slalurory body ally ,,,, 

drain or sewcr or sew:i~c disposal works so as ro do :~nyrhing which rrlny io or r r j  rakc i 
bc necessary ur cspedicn~ ror ihe pu'posc of carrying out ils iunctions ::':,:: a 

I 
i~ridcr this ACI or under any olher law for thc lime being in rorce. wy t ~ l c  

( 2 )  \iri~'ilhou~ p~.cjudicc ro ihc gnernliry or ihc lorzgoiag provision, :z,::ic'nd 
such power shall i~lcludc the posvcr- scr \ , icc~ ,  

(i) lo mnkc over LO. or Lake over from, a sraLurory body all or 
nrly existing or new municipal rcspunsibilitics, powers, 
conrrols, faci lilies, serviccs imd adminislralion relating to 
drain:lge aud sewrage in '[Kol k n ~ u ] ,  nlld lo manage lhe san:e 
when laken uvcr; 

( i i) ro cxlcad, expand and devclop cxisling Ljcililizs and lo  
U O I ~ S ~ ~ L I C ~  ilnd operate new ones. 

282. All ~nunicipnl drains iind sewers, all scivage disposal works and C(jr~rrol or 

all works, inalerials iind lhillps appertaining lllcmlo shall bc undcr l l ~ e  $"'::- 
control o f  111c Municipal Coml~lissioncr. posal \ v v ~ L \ ,  

283. (1 )  The Municipal Commissioner may cirrry any nlunicipnl drain Fo~vcr lor 

through, across or underany slrzer or any place laid our us or i~lrended rclr 
~~~~~,~ 

a slrccl or i i~lder any ccllar or vaull ivhicli may bc under any srreel and, 
arter giving reasonable rioricc in ivriting to the owner ur occupier, into, 
rllrough or under any land wlialsocver iroilhin 'IKolkatn] or for rhc purpose 
oToulfrrll or disriburion of se\r,nge outside '[Kolkaral. 
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Tlrc Kulkafo Miroicipul Cupnrfltiori Acr, 1980, \i 

(Purr V-Civic Setvic~*s.-Clrnprm X VIl l .  --L)mirzage orrd Selvera#u.-- 
C. M~trricipnl L.mirrs.-Secriorrs 28.1-287.-0. Urai~rs oJprivu~e 

srrters arrd rlr-rrinnge of pmnises.-Scc~ioti 288.) 

(2) The Municipal Commissioner ]nay cnler upon and conslrucr any 
ncw drnin il l  i l ~ e  place of an cxisling drnin in any land wllercin any 
municipal drain has bcen already lawfully construc~ed, or repair ur alrer 
;my niunicipal drain so constructed. 

[Wc-sl Ben. A c l  ' I 

284. Thc Municipal Cornnlissioncr may enlarge, alrer thc course or, 
lessen, arch over or olhcrwise improve any nluoicipal drain and may 
discowinuc, close up or dcstroy any such drain which has, in his opinion, 
become usrlcss or unnecessilry or prohi bir the usc of any such drain eilhcr 
cnrirely or for thc purpose 01 foul wntcr drainagc or for thc purpose 01 
surf~ce drainage: 

Provided lhal if, by reason of anything done undcr this seclion. any 
pcrson is deprived of thc lawful use of any drain, thc Municipal 
Commissioner shall, as soon as rnay be, provide for his use solnz other 
drain as effecluul as ihe onc which has been disconlinued, closed up or 
destroyed or thc use of which has been prohibited. 

295. Srrbjcct to lhc dpprovnl of the Sla!c Governlncnl i n  this bchalf, 
rhc Corporalion may. i T  necessary, make ils drains to communicate with, 
or ernply thernsclves inio, any public drain, Inke, slream. canal or water- 
course outside '[Kolknla], and in so doing it may exercise throughout [he 
line of counrry outside I[Kol ka\a] rhrough which [he said drains arc to 
run all the powers whicl~ it m i g h ~  exercise under thisAcr ilthc said drains 
were ro ru11 cnrircly in '[Kolkata]. 

286. Subjcc~ to  he approval o l  the Slate govern men^ in this behalf I 
and upon such rerms and condjlions as may be agreed upon belwcen any 
local authority aftd thc Corporalion, any local authority outsidc '[Kolkata] , , ., . . . 

. . 

may cause any drain under ils conlrul ~ocommu11ica1e with any municipal , . 

drain. 

287. (1) Thc municipal drains shall bc so conslructed main~ained a d  
kepl ns 10 crratr the leas1 praclicablc nuisancc and sl~all ,  from lime ro 
rimc, be propcrly flushed, clcansed and empricd. 

(2) For the purpose of Hushing, cleansing and crnplying h e  said 
drains, the Municipal Con~missioner lnny conslruct or sei up such 
reservoirs, sluices, machines and orher works as he may from lime to 
Lime determine. 

D. Drrril~s oJprivate streets R I I ~  draitrage of prcl~rises 

288. The owner or it priva~r, sLreet shall be entitled to connect lhe 
drnin of such street with r! municipal dnin subjec~ lo such condidons as 
may be derermiiied by \he Corporalion by reguliltious. 

'See fool-nolc :! un pngc 573, nrrii* 



(Port F-Civic Scnlices.-Cl~opler XV1II . -Drnirm~~~ ntrd Sc~tatugc.- 
D. Draitu of privafe streels n t ~ d  rlrnir~oge oJprr.rrrises.- 

Sccrio~is 289, 290.) 

'- 289. (1)  Subjecl to such regulations as the Corporation may makc in Rixhl (IT 
lhis behalf, [he owncr or occupier of any prcmiscs having n priralc house- r:r$rror 
drain may apply 10 thc Municipal Commissiclncr to have his house-drain prcnltscs io 

made to conirnunicate wilh [he municipal drains and lherebg lo discharge ~ ~ ~ c i ! ' $  
foul water and surface water froin [hose premises: Jr:~in. 

Provided Lhat nothing in r11is sub-section shall cnlitlc any pcrson- 
{a) 10 dischitrgc dirccrly or indireclly inlo a n y  municipal drain 

any [ r ide  cfflucnt from a n y  trade premises except i n  
accordance wirh the provisions made under this Act or any 
liquid or olher matter [he discharge of which inlo municipal 
drains is proliibiled by or under 1hisAcr or :my othcr law for 
the lime being in force; or 

(b) where separate municipal drains arc providcd for roul water 
and for surfacc walcr, lo discharge direclly or indireclly- 

(i) roul walcr into a drain provided for suriace waler, or 
(ii) except w i t h  the per~niss ion of the Municipal 

Commissioner, surface waler inlo R drain providcd Fur 
roul warer: or 

(c) lo have liis bouse-dmin made Lo communic~tc dircclly with 
a stormwater averflow main. 

(2) Any pcrson dcsirous of  avililing himself of the provisions or  sub- 
seclion ( I )  st~zltl give to the Municipal Comnlissioner notice or his 
proposals, artd at any time within one monrh uRcr rcccipt thereof the 
MunicipnI Commissioner may gram permission or by noticc to him refuse 
io permit thc cammunicalion to bc made, if i r  appears lo him 1ha1  be 
mode of consrruc~ion or  candi~ion of rhc house-drain is such ~ h a l  !be 
nlaking of the cornnlunication would be prejudicial 10 the drainngc syslcm, 
and Tor the purpose of  e x a ~ n i r ~ i ~ ~ g  h e  mode of consrruclion :md condition 
of ihe Iloust-drain he may, i T  necessary, rcquire i r  to be laid open for 
inspection. 

(3) Thc Municip~l Cornmissioncr may, if he rhinks fit, cons~rucl such 
par1 or thc work ncccssary Tor having a privale house-drain made to 
communicate with a municipal drain as is in or under a public srrecl and 
i n  such a case, the expenses incurred by the Municipal Cornmissioncr 
shall be paid by the owner or occupier of the prcmiscs in  ildvaiice in 
accordance wit11 such reguln~ions ns may bc mildc by thc Corporalion in 
this behalr. 

290. No persou shall wi~hout coniplyiag ivilh Llle provisions of  sccrion Uonr~cc~ions 

288 u r c c ~ i o n  289 and  lie regulotio~~r made ihercundcr mate or csusc ro $~~~~~ 
be made any connection of n house-drain belonging to himself or to some ~u hc madc 

other person will, any municipal drain: and ihc Municipal Commissioner 
~ ~ ~ ~ 1 ~ ~ '  

may close, demolish, alter or  remake any such connection madc in scc~ion XN. 



oorur~vention or  this sec~ion,  n11d 11ie expenscs incurred by the Municipal 
Commissioner in  so doing shall be paid by [he owncr of lhe streel or thc 
owner or occupier ol'rhc prcrnises. as rlle casc nl:iy be, for the benefi~ of 
which ~ h c  conaoclion was lnade or by the perso11 omending. 

Prcniizc\ 291. For thc p u r j m x s  of [his Chap[cr, prz~nises shall bc dccnicd to be 
dcc~llcd In 
bc ,$ iI,,aul W ~ I ~ I O U L  erreclunl rlriiinngc unless drainage rhcrel'rom is dbchar2cd or [he 
cfictu31 drain a~tachcd [herelo is e~npricd into a mul~icipill drain or s0111z 11lacc 
d~l inagc.  legally scl aparr fur the discharge oldrzlinagc ora cesspool in accordance 

with llie provisions of lhis Acr. 

Porrrcr or 292. Whenever it is provided in this Chaptcr l l ia~ steps shall or may be 
htunicipnl 
G,mmissioncr take11 Tor the elfec~unl drainage or ally premiscs, i l  shrrl l be colnpzlcnl fur 
10 mquirr: the Municipal Comniissio~~er Lo require rl~al Il~ert: shall bc one dmin for 
arrwagc and 
nil, warcr sewage, offcnsivc n ia~~era i id  pollurcd warer and an  enlircly disril~ct drain 
drilins ro bc Tur rain warer and utrpollu~cd sub-soil lvatcr o r  bolh mi11 wnicr and 
dislii~cr. unpolluled sub-aoil wurer, each zmp\yil~g illlo sepnriirc municipnl drains 

or orher sui~able places. 

I\'crr4 293. (1 ) 11 slinll ]lot bc lawful to erect or rc-crecl premises in 
~ ~ t t i ~ ~ i s c ~  nm 
to bc crccrcd I[KoI~~I:II ur to OCCUIIY ally such prcmises uoless- 
wiIhou1 
drains. (a) n drain is consr~uc~rd of such size, ~nn~erifils :~r.rl descriplions 

a1 such lcvcl and will1 such fall as may nppcar lo r l~e  
Municipal Comn~issiuner lo be ncccssary for the cfrcc~ual 
drainage of such prerniscs; 

(b) ihurc have been providcd and st1 up on such premises such 
appJia11ccs and fillings as m:ly appear ro thc Municipal 
Commissioner to bc necessary for thc purposes ofgathcring 
or receiving thc drainage horn, and conveying thc same off- 
thc said premises and of effec~ually rlushing the drain or  rhc 
said premiscs and ewry lixlurc connected therewith. 

(2) The drain so consrnrcted sllall emply into n ~nuuicipnl d r ~ i n  silunted 
al LI distalice of 1101 excccdii~g ~Iiirly metrcs rroln ~Iiz prcrniscs; hul if no 
municipal drain issituated within rhal dinnuce rhcn such drnil~ shall crnply 
inlo a cesspoo! to bc consirucled by thc owncr si~unted ~vithin the distancc 
to be specified by 111t Mul~icipal Coti~missioncr for l l~e  purposc. 

Powcr or 294. ( I )  \\'here :my premises are, i l l  [he opinio11 or lhc Muiiicipnl 
Xlurlicipnl 
,-al,nlli~~ic,ncr Cvmii~issionel-, wirhour surlicient lnrnns of effectual drainage and a 

~nrorcc ~~iunicipiil drai11 or so111e place npprovcd by him for such discharge is 
dninngc nl' 
,,,,drained siluared at a dislal~ce nor cxcccding sixry meuzs [[-urn i t ~ y  p n r ~  orrhc said 



LIX of 1980.1 

:- premises, hc may, by a wrirlen notice. rcquirc  he owner of [he said 
prcmiscs- 

(a) to construct a huuse-drain en~ptying into such municipal drain 
or  place; 

(b) ro provide and sel up all such appliaiices a ~ i d  litlings as rnoy 
ilppcur Lo rlie Municipnl Conlmissioncr ncccssary for rlle 
purposes or  g:irhcring and receiving 111e dminagc from, and 
conveying the samc or[, lhc said pretnises and o~effcc~ual ly  
flushing such housc-drain a i ~ d  every fxlure conncctcd 
lhereivith; 

(c) 10 remove any existiug houscdmin ar otIier appliance or thing 
used or iiirel~ded to be used for drainage rvliicli i s  i~ijurious 
to hcalth; 

(d) 10 provide i1 closcd drain in subsri~ulion or an opcll drain or 
to providc such othcr appliance or rlli~lg ei111er nc~vly or in 
subsri~ution of any exisling appliance or thing or 10 providc 
bvlh o closed dmin and such othcr appliance or rliing iu 
subslilulion or thc existing ope11 drain-and othcr :~ppliance 
or thing which is or is likcly \o be i~ijurious lo hcalth; 

(e) to providc and sel up a11 such apylinnccs and fittings as inay 
appear lo tlle Municipul Commissioner lo br: nrccssary for 
[he purpose of gathering and rccciving rlle waste waicr from 
floors and galleries of biiildings rvhcn !he;. are wasl~zd and 
conveying ~ h c  same rhrough spouts by down-lake pipe so as 
lo prevenr such rvi~stc water froti1 discharging dircc~ly on 
slreels or inside any loivcr purlion of lhe premises; 

(f) Lo carry 0111 any work 10 irr~provc or re-model an exisling 
house-drai~i whicli is i~iadeqiialc, insufficient or l'aulry. 

(2) Where in any case ao~provided Tor in sub-scclion ( I ) ,  any premiscs 
are. in thc opinion of  the Municipnl Commissioner, wi~houl stii'licien~ 
means orei~eclunl drainagc, hc may, by wrilie11 noticc, require [lie owner 
of the premises- 

(a) Lo conslrucl 3 Ii~use-draili up to a point to bc spccilied i l l  

such norice but not ar a distance of more than hixly mclrcs 
from any par1 or the premiscs; or 

(b) tu calisiruct a closed cesspool or soaking pi1 and drain or 
drains ernplying inro such cesspool or soahi11: pit. 

(3) Any rcquisilion for [he consrruclion of any house-drain uadcr 
sub-sec~ion (2) may co t i ! a i~~  any or the dctails specified i u  sub- 
secliol~ ( I  ). 
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295. When n drain belonging lo onc or morc persons has beet) laid in 
n private slrect which is common ro Inore rhnn one premises and Ihe 
Municipal Commissioner considers it desirable  bat any olher premises 
should bc drained into sucli drain, lie may, by w r i ~ ~ e n  notice, rcquirc Ihc 
owner or  such premises to connect his house-drain with such drain in thc 
private sireel, and thc owncr of such drain in   he psivale streel shnll 
tl~erzupon be buund lo permil such connetlion to be ~nnde: 

Provided that no such connec~ions shall be made except upon sucl~  
ternls as may be provided by the rtgulnlions and until any paylllenr. 
which may be directed by [he Municipal Comniissioner in accordaiice 
with thc regulations. has been duly made. 

296. (1) Where [he Municipal Conlmissiolier is of tlie opinion  hat 
any group or block or prcmises may bc draincd morc cconomically ar 
advan~agcously in combination than scparatcly and a municipal drain or 
sufficicnl sizc already exisis or is aboul lo be co~istrucled iviihin ~hirly 
metres of ally par[ of t h a ~  group or  block of prz~tiises, 1l1c Municipal 
Commissioner may causc that group or block of prcmiscs to be drained 
by a combincd operetion. 

(2) Thecxpcnscs incurrcd in currying oul any work undcr sub-section 
( I )  in  rcspcct or irny group or block or prcmiscs shall bc paid by thc 
owners or  such  premises in such proporrions as the Municipal 
Commissioner may derermitle and shnll be recoverable from lhem as an 
amcar or [ax under this Act. 

(3) Not tcss than firreen days before any such work is commenced, 
thc Municipal Co~nmissioner shall give to each such owller- 

(a) a wrirren notice of [he proposed work, and 

(b) ail es~irnate o f  the expenses to be incurred in respect  hereof 
and of the proporlion of such expenses payable by him. 

(4) The owners for rile time being of [he several premises constiru- 
ling a group or block drained under sub-section (1) shall be the join1 
o\tnners of every drain construcred, erected or fixed, or continued For the 
special use and benefir only or  such prcmiscs, and shall in proporlions in 
which it i s  dc~crmincd that rhc owners or  such prcmiscs are to conrribure 
to thc cxpcnscs incurrcd under sub-seclion ( I ) ,  be rcspoIliib~e for  be 
expenses or maintaining every such drain in good repair a ~ l d  efficien~ 
coltditioli: 

Provided ~ h a l  every such drain shall from lime ro rime be flushcd, 
cleansed aiid emptied by the Municipal Commissioner and Ihc cost of  
such work may be recovered frrom the owners concerned. 
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297. Where a housc-drain conneciing ally premiscs w i tti a ~nunicipill 
drai~l is surficicnt for [he efrccrual drairlngc or such prerniscs and is 
o~lierwise unobjzc~iounblc b u ~  is nol, in thc opiniotl of thc Municipnl 
Comiii issio~izr, adoptcd ro  he general syslcm of  dminesc i n  '[Kotk;ltii], 
hc mily, by wrirlcn norice adddrcsscd 10 theowner ofthe premises. dirccl- 

(a)  111511 SUCII I~ousc-dmin be closed, discon[inued or dcsrroyed 
and ~ h a i  ijny work necessary fur chat purpose bc Jo~iz:  or 

(b) that such house-drain shiill, from such dnlc as may be specified 
in h e  noticc in [his behalf. he uscd Tor setvagc, oll'cnsive matrcr 
and pulluted wakr only or for rain wnlcr and u~~pollutcd sub- 
soii water only: 

Provirled thal- 
- (i) na housedrain miiy be closed, disconlinued or Jchrroyed 

under clausc (a) cxcepl on condilion oF his providing a~~olller 
drain equally cffec[ual Tor thc drainage o r  thc premises and 
cvmmunicatit~g with any muiiicipal d r ~ i n  whicl~ he [hiilks 
fir; and 

(i i )  ttie expenscs or the co~is~rucrion of any drain so provided by 
rhc Corporation and or any work donc under clausc (a) may 
be paid out o r  rhc Mui~icipal Fund.  

298. For thc purpose or zllicicnr drninnec of any premiscs, [lie 
Municipal Com~nissioncr may, by norice in \\,riling,- 

(a) r~quireanycounyard,nllcy orpclssagebe~wccnrwoormore 
buildings to be pavcd by [lie owncr or oivnen or  such 
buildings wirh sucli malerials and in such lnanncr as may bc 
approvcd by [he Municipal Cammissioncr, or 

(b) rcquire tile level or  sucli counyxd, alley or pnssagc ro he 
raised, or  

(c) requirc such paving LO bc kepr in proper rcpair. 

299. The Municipal Coininissioner may, if he considers nccessnry so 
ro do, rcquire the occupier, instcad O F  rl~e ownrr, of any premises to carry 
out any work which might otherwise bc rcquired ro be corricd oul by 
such owner under ~ h c  provisions or  this Act and [hercupon such accupicr 
shall be bound to carry out such work: 

Provided l h ~ r  cxcepl i n  [lie cnsc or aiiy special YgrcenIen[ ro thc 
conlrary, such occupier may dcduct [he amouul of thc cxpeiisrs reasonably 
incurrcd or paid by him in respecl of such work from any renl payahle ro 
thc owner or may rccover the same from I1in1 by an ordcr o f  a caurl or 
compelen1 jurisdiclion. 

300. (1) Thc Municipal Comrnisioncr ruay consrruot and ~iiain~ain such 
drains for [he drainagc or hurs as tie III:~) consider necessary. 

. - -  
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i 

(2) Notwi~hsm~irli 11g [he provisions or sub-section ( 1  ), irthc Mu~~ic ipa l  
Cummissioner considcrs 1h3L il nt iv d r ~ i l l  s l ~o~ i l d  bc conslrucled Tor lltc 
b r ~ ~ c l i i  o f  occupanrs of any h ~ t .  Ile may, by a writtcn nolice require llle 
owncr or the land on which such hul slands In  consrriicl such dmiri; aiid 
SUUII O\~~IIZC sllall C ~ I I S ~ ~ U C ~  siicli drain 2nd shall rn:~int;liu and, from ~ i m c  
Lo Lirne, cleansc :ind r c p ~ i r  sucli drain lo  rhc sarisr:~ctioli o f  the Municipal 
Commissinncr. 

, . 

(3) Nol~virhsla~iding  lie provisions uf sub-sec~ion (1) or sub-sccrion 
(7)- any strc~u~ory aulloriry may, subjcct ro lhe provisions or thcLVcs1 Bzn_cnl i i ' c s ~  k l l .  . . .  

Act X of Slum Areas (1mprovr:mcnL and Clearance)Acr, 1 972, conslrucr or ~naizi[aiii 1972, 
dri~ins and seivcrs and connecl such drains or scwer will] n ~~iui i ic ipal  
draiii, 

301. Subjccl l o  thr provisions o f  Lhis Acr :)nd [lie regula~ions made 
~hereundcr :ind or any olher la\!, for rhe Limc being in  force, [he occupicr 
o f  any ~ r a d c  pre~il ises may, with thc consen1 o f  [lie Mui i ic ip :~ l  
Co~n~nissioner or, so far. as may bu pcrmirlcd by rllisAcr or lhc rcgularions 
n~adl: thz~tuildcr 01- any o~hcr I : I ~  Tor lhe lime being in rwrcc. \viilloul 
such consenr, dischargr: inlo 1111: ~liunicipal dri ins any trnde effluent 
proceedi~lg from 111ose' premises. 

302. Nolwilhst~nding auyrl~ing co~~lainerl in thisAcr or Ll~e regulalions 
niade ~hcrcunder or nny usage, cusrt~m or ngrccnrcnl. where in the opiniun 
of the Mui~iuipal Como~issioner any Lradc prcmiszs are w i ~ l i o u ~  sulllcits111 
means ~>TcTfccrual drainage of imdc crnuent or 111e drains rhercof, ihough 
o~hcrwisc unobjecrio~iable, are nut irdopred Lo Lhe general drainagc systrm 
nf1[Kolkntn], [lie Municipal Cummissioner may by wri~ien nolice require 
the owner or occupicr of silch premises- 

(a) lo discharge rhe lradeeffluenl in such manner, ar such irnes, 
tlirougl~ sucli drains and subjccl lo stich condilioi~s as may 
be specified in [he nolicc aud 10 cease 10 discharsc lhc rrnde 
efllucnl urhcr~visc rhnn ill accordance with the notice; 

(b) [a puriry  he trade effluenl bclort: its discl~arge illto a 
municipnl drain a d  lo scl up ror p r ~ r i r y i ~ ~ g  [he lrade cfflucnl 
suc l~ appliances, appara~us, fillings and pIail[ as may be 
specified in thc nolice: 

(c) 10 coi is~ruc~ dmir~ of sucli marerid, sizc and descriprion 
and laid a[ such level and according La such alignmenr and 
with such rnll and o u ~ l e ~  as may bc specified in [he nolice; 

(d) Lo al~cr, anlend, repair or rcnovele any purifiuatiun plan(, 
ex i s t i ~~g  drains, apparatus. planl-lilting or ilrlicle used in 
connecricm with ilny ~nu~i ic ipa l  or housc-dmii~. 





Tltc Kollinln ~Mrolici]~oI C ~ ~ , ? ) ~ l a l i ~ ~ l  A or, 1980. 
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~ h c  p;lymel:r of r c n ~  or cornpensn~io~~ and as ro connecting thr: drniri of the 
%:lid pre~niscs with the voalln~i~~icating drain and as to the respeclive 
rtsponsibili~ics or  the panics lor mainraining. repairing, flushing, cleansing 
and emplying Ihe joint drain or ulhorwisc as may appear ro him 
equitable. 

(3) Every such ordcr bcaring [he signalure or  lhc hiunicipal 
Comn~issioner shall bc 3 comple~e nulliorily lo [he pcrson in whose ravour 
ir is made or lo any agent or [~ersori rrnpluycd by him Tor Illis purpose, 
al'ler giving or lenderiri: lo I hc owncr of lhe drain [he cornpensarion or 
rent specified in the said order and otherwise rulfiling as lur as possible, 
lhc conditions of  the wid ordcr and nrrer giving ro [he owncr or  thc drain 
rci~sunable ivcillen no~icc or  his i~llznlion so ro do, to cmcr upon thc Innd 
in whicl~ 111c said drain is siluilte rvirh assis~auls and workmcn :I[ ;my lime 
betrvee~~ su~irisc and sunset at~d. subject lo llle provisivils or this Act, 10 

do all sucli rhings as may be necessary for- 
(a) connecri~~g [he lwo drains; or 
(h) renewing, repairing or ulrering the cotlnecliuii; clr 
(c) discharging any responsibiliry a~taching la thc pcrson in 

whosc ravotrr t11e Mu~iicipaI C o n ~ m i s s i ~ n ~ r ' s  order is rnnde 
Tor rnaiu~aining, repairing, flushing, clzunsir~g or zulp~ying 
rlte joint drain or any par8 therzor. 

(4) I11 executing any rvvrk ~rndcr this seclion, as lillle damagc as 
possible shall bc donc, and the otyner or t l~e  occupier of thc prcmiscs for 
[be benefit or  which the ivork is d o ~ ~ e  shall- 

(a) cause h e  work to be execured wir h lhc lcasl practicable deIay; 
(b) fill in, reinstate and make good, at his own cos! and with the 

least praclicahlz dclay, t l~c  ground or porlion of any building 
or ollier canstructian opcned, broken up or removcd for the 
purpose of executing 111e said works; 

(c) pay compensalion 10 any pcrson who suslains damage by 
the execurion of the said work. 

307. :[(1) Thc Municipal Cornmissioner may. at any time, lcvy an annual 
Tee, Tor drainagc 2nd sewerage, at such rate, as may bc lixcd undcr [he 
rcgulalions made thereunder. or as slated in the budgcr cstirnatc termed lo in 
sub-seclion (3) of section 131 i n  [his bchal l ,  on the owner or  [he 
occupicr or the persou responsible I o p y  pruvrty r.w 011 any l~ause or land.] 

(2) Any unpaid sum under [his scc~ion shall be rrcovcrilbIc From (he 
pcrson concerned as an nrrcar or  lax under ihis Act. 

- 'h1;lrginal nntc wirhir~ 111c squars bnchcrb wcn: substilurcd for !hc marginal nurc "Powcr 
or Mur~icipal Con~misbir>ncr ro charge Tor dninagc and sewcmgc .wrvicc in ccflain cnscs." 
by s.l?(i) or ths C3lc11ua Municip~l  Carponlion (Arncndmc~!l) Acl, ?M)1 (\Vcsr Urn. ACI 
L'III or 2001). 

'Suh-rrrlinn I I \\':IF ~llhrliltllcd ior lhc oricin;!l hv z. l?(ii), ihiil. 
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308. ( 1 )  NO pet.so11 511311 COIISICLIC~ a cesspool- Po.\ition UT 

(3) bc11~3th any par[ or any building or \virhin iilleen rnaers or C C S " ~ ' .  

any lank. reservoir. ~v:lrcr-coursc or \r:cll; or 
(b) upon any site or ill ail). posilion ill '[Kolkn~a] wl~icb h i~s  no1 

been approvcd by 111c Municipal Commissioi~cr; or 
(c) upon any sitc or in any position oulside '[Kolkala] which 

has nor been so npproued and i s  si~uulcd wirhi~i ninety nlerres 
of any reservoir used for the storase or wholesome walcr lo 
bc supplicd ro LIKolka~a]. 

(2) l 'hc Munioipiil Commissior,er may, a1 any rime by wriiren ~~o t i cc ,  
require any person wirbin whose prernises any ucsspvol i s  cnns!ruc~ed i l l  

conrravcnrion of sub-section (1)  10 relnove such cesspool or lo fill ii up 
will1 sue11 maierial ;IS may be approved by him. 

309. (1) No  pcrson shall construcl any housc-drain, urinal or orher No L t ~ h  

rcccptnclc, no1 bcing a cesspool, lor sewage or offensive mailer witliin ~ ~ ~ ~ ~ ~ ~ ~ ~ ' '  
firreen melres or  ally lank, well or wnler-coursc or any rcscrvoir for lhe wiihin 
slorage or woler, unlcss 11c firsr so~isfies [he Mll~licipal Cotnn>issiuncr k!;' or 
lhal he will r;lke quch action as will prcvcnl any risk OF sewage or offensive ~ ~ ~ k ,  ,,.c~l. 
rnarrer passing by percolarion or olherwise inlo such lank, wcll, wnler- u'atcr-couKc 

or r c ~ t r w i r ,  I 
course or reservoir. 

(2) The Municipal Commissioner may, ntnny limc by a w r i ~ ~ e n   lol lice, 
rcquire any person wihin whosc premises is silua~ed, willlin Illteen metres 
of any ~atlk,  well, rvarer-course or reservoir Tor thc slurigc of water, ally 
rcccplilclc mcntiuncd or rerered to in sub-section (1) Lo remove such 
receplacle. 

(3) The provision of this section sl~all  also apply lo any such receptacle 
outside '[Kolkata] which i s  conslruclcd or situated wirhin fifreen melres 
of any reservoir used for [he slorage of ivholzsomc walcr 10 bc supplied 
10 i[Kolkal~l. 

310. Subjcct ru the provisiclns of  wctiun 308 and sue11 regulnlions Consirucao~i 

as may be made by the Cofporn~ion in this bchnlf, the Municipal ~~~~~~d 
Commissioner may permir in any unsewerrd area Ihe construc[ion of sepric sa~lipnry 
ranks and saai~ary privies and iirin:~ls conncc~cd with such sep~ic  Lanks: privies 

u r i ~ ~ a l s  i n  
Yr~vidcd 11izr 110 such p~rltlissiolls11311 be gmnled unless in lhc opinion unscwwercd 

nrcas. 
of Ihe Municipi~l Comrnissiuncr thcte is suffcient open space available 
for the sire ol'sucb seplic lank: 

PruviJcJ r~r ther  1ha1  he Municipal Cotn~nissioner shall require thu~  
[here is ndequnlr supply of walcr i n  ovcrl~ead reservoir conslructed for 
the p~rposc  to flush the proposed privics 3ad urinals. 

- 
'St-v fm1-nolc 2 rn pngc 573, unit 
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CHAPTER XIX I 
Gcneral purvurs in rulatiun to wutcr-supply, ddrai~iagc and scwarage 

311. (1) IT il nppcara ro rhc Municipal Conlmissioncr LII:IL the only or 
mosi conuenien~ alenlls oC\r,a~er-supply to, and drninugc or, any prcmiscs 
is by placi~ig or cal.rying ally pipe or drain over, uuder, aIorlg or across 
lhe i\un~o\~rrblc prupcrly oraiiotl~cr person, r l~e Municipal Commissiouer, 
afrer giv ing to ~ h c  owncr of 1111: immovabIe properry a reasonable 
oppoauni~y or naling any objccrion, may, i T  no objeclion is raised or if 
any objccliun which is rzliscd :~ppclrs to him invalid or insuficien[, by 
an ordcr in irrriiius. ~uthorisr: thc otvncr or [he occupier or [he premises 
10 place or carry such pipe or dmiu over, undcr, along or Across such 
immouabIc propeny in  such nianiier as 112 uiay ~bink l i ~  lo allow. 

(2) Upon ~ h c  urdcr in writing under sub-seciio~~ ( I ) ,  the owner or the 
occupier or lhr  prcmises may, a r t ~ r  giving reasonable noticz in wiling of 
his inlention so to do, enter upon rhc immovablc propcny with assista111s 
and worknle~t a1 any ri111e berween sunrisc ;md sunsct fur thc purpuse or 
pIacing a pipe or drain over. under. along or :cross such inin~ouable 
properly or for rIic purpose of repairing the same. 

(3) In I-cspcc~ or  llic execution or any work under this szcrion, thc 
person in whose favour rhc Municipal Co~nniissioner's order i s  mndc 
stiall be subjecr to the salile restrictions and liahili~ies which are specified 
in  sub-section (4) of  sec r io~~  306. 

(4) I F   he owner or r l~e irnmovablc property over, under, along or 
across which a pipe or drain bw been placcd or camcd under [his secrion 
whilst such immovable property was 1101 buih upon desires to crccr any 
building an such properry, the Municipal Comniissioner shall, by no~icc 
in writing, require rhc clwncr of the premises to close, remove or divcrl 
the pipe or drain in such manner as may be approved by him and to fill in, 
reinslate artd rnake good the irnmovablc property as in [he pipe or drain 
had no1 been placed or carried over, undcr, along or across the same: 

Provided that 110  such requisitiorl shall bc madc unlcaa in the opinion 
or thc Municipnl Commissioner i (  is necessary or cxpcdicnt for [he 
construc!ion or  the propvscd buildi~ig or (he safe enjoyment thercof thal 
[he pipe or drain should be cluscd, rcmuvcd or diverted. 

312. ( 1 )  The Municipal Commissioner may placc and nlaintain 
aqueducts, conduits and lines o i  mains or pipcs or drains ovcr, under, 
along or across any immovable properly, wherhcr within or without 1111: 

local linlits or rhc Corporation, ~virhoul acquiTing the same and may, at 
any lime for  be purposc of exanlining. rcpniri~tg. altering or rcmoving 
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any aqucduc~s, conduirs or lines ol'niains or pipcs or drains, e a ~ e r  OII ally 
property over, undcr. along or across wtiicl~ [he aqucducrs. conduits or 
lines or mains or pipcs or drains Iinue bceii plarcd: 

I'rovided 1l1zll ~ h c  Corporalion slinll no1 acquirl: any rjghl other than a 
r igh~  or user in thc properly over, undcr. :llung or  across which any 
atlueducr. conduil or line of mains or piprs or dr;li~is is placcd. 

(2) Thc power conrcrrcd by sub-sectiou ( 1 )  shall not bc cxcrcisable 
in respec1 of any propcrty vcsred i n  the Uriion or undcr [he conlrol or 
m a n a ~ c ~ n t n t  of thc Ccnlral or  tlie Stale Guvcrnmcn~ or [he railway 
admiiiisrrariun ur vesred il l  any !ocal authori~y save wiih the permission 
or [lie Cenlriil or [he Sra!c Govcrnmcnr or railway adminislrnlion or (he 
local authority. as l l ~ c  casc may bc, 2nd iu accordance w i ~ h  the rules or 
the rcgul~tio~is inadc in  this bchnlr: 

Pruvided lhar lhc Municipal Colllrnissioner may, withoul suclr 
permission. repair, rcnew or amend any exisring works or wl~iclr [lie 
chamcur or posi~ior~ is 1101 to be allered, i i  such repair, renewal or 
amendment is urgeruly llecessary in ordcr Lo mainlain wi~hout inlcrrup~ion 
 he supply of waler, drninaec or disposal or sewage or i s  such t h n ~  dclay 
would be dangerous lo hcnlth. Ijuman Iife or prvpcny. 

(3) I n  the excrcisc of I he powers conferred upon him by this seclioli, 
111e Municipal Commissioner shall ciluac us l i l ~ l e  damage and 
inconvenicncc as may be possible and shall make full colnpensrrlion Tor 
any damage or i~~conveniencc caused by him. 

313. All building plans submitted lo rile Municipnl Comolissiouer h3unlcil)nl 
C'o~mnissioncr for sailc~ion shall conforrtl lo sucti rules or rcgulalio~ls as may be framed ,,,, 1,,,11,,,,,1 

in t h i s  bchalr relaring lo warer supply, drainage, privy and urinal building p l ~ n  
unllrsc plan . . 

accom~nodnrio~~ withill rhc prcmises and sewcmge, and no building plan rr,aiing 
shall be sanclioned by ~ h c  Municipal Conimissioner unlcss the same so watcrsupply 

cic. is in . . 
C O ~ ~ O ~ I ~ S .  co~ i ln r~ i l i~y  

n,i~h rulcs ;~nd 
rcgularions. 

314. ( 1) The Municipal Commissioner or any officer aurhoriscd by Puwcr nf 
i~~spccrion 

hi111 i11 tl~is behalf may- and ena- 

(a) inspcct and e x a ~ n i ~ ~ e  any house-drain. vcntilniion sliafl or llli'l"iOn. 

pipc, cesspool, house-gully, privy, urinal, or bathing or 
wnshiag place ehis~ing in, or any pipe, tap tltiiiig or mctcr 
for supply or rvalcr to, any premises: and 

(b) if necessary Tur thc purpose of such inspccrion and 
examina~ion, cause [he groultd or any purlion of any house- 
drain or olhzr work exterior ru a building or any porrion of a 
building lo bz opelied, hrokcn up or removed: 
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Provided [hat in the prosecution o f  any such inspection and 
exnnii~lation as little damage as possiblc shall bc donc. 

(2) Any ground or  any portion o r  a n y  I~ousc-drain or other 
work exrcriur tu a building or any portion or  n building opcned undcr 
clnusc (b) or sub-scction ( 1 )  ahall be filled in, rzil~slaied and made 
good by- 

(a) the owner uf 11ie premises nt h i s  own c o s ~ ,  whcrc thc ~vurks 
or thines rncn~iuncd i n  clause (a) orsub-src~ion (1) arc round 
on inspcc~iun and examination to be not i t )  good ordcr or 
condition or cons~ructed in  conlrave~i~iori of any or  ~ h c  
provisiol~s or   his Act ur any rulcs or res~~lalions made 
tliereunder or of any other lnrv  Tor ~ h c  timc bcing in force, 
and 

(b)  he Municipal Cummissioncr, in olher cases. 
(3) Where [he owner of any prcmiscs raiscs any dispute as to Ilie 

existence of any of the cil~cumslances rzrerred 10 in clause (a) of sub- 
sccrion (2) ,  hc may, within ~l i iny  days from the dale or  inspection and 
examination, make a w ril~cn rcpresenta!ion lo--. 

(a) [he iMuniciral Commissioner, in cases wiierz the inspection 
and exan~inn~ion is done by any oHicer of Ihe Corpora~ior, 
othcr tha~i the Municipal Comrnissioncr, 

(b) thc Mayor, in other ceses, 
and the decision of the Municipal Commissioner or the Mayor as [he 
casc may be, sliall be final. 

Powcr uc 315. When the rrsuli of such inspeclion and examination as aforesaid 
Municipzl 
Commissioner is as described in sub-srciion (2) of scclion 3 14, the Municipal 
lo rcquirc Commissioner may,-- 
repairs, clc., 
10 bt  m d c .  (3) by wilten nolice, require the owner or  thc prcmiscs or rhe 

scvcrul uwncrs oithe respecrive premises in which thc drain. 
ventilalion shah or pipe, cesspool, house-gully, \rraler-closet, 
privy, la~rine, urinal or bathi~lg or \rushing place is siluated 
or for the benefit of which the same has bccn construc~ed, 
crected or sct up,- 
(i) lo close or removc thc same or  any e~~croact imtnt  

thereupon; or 
(ii) lo renew, .repair, cover, recover, rmp, ventjlnte, pave 

and pitch, flush, cleanse or take such other aclion as 
the Municipal Commissioner may think Cit to direct 
and to iill in, reinslaleand makc good ground, buildirig 
or thing opened, broke11 up or removetl for t hc purpose 
or such inspection and examination; and 
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(b) withou~ norice, close. fill up orde~nolish ally drain by wbich 
sewzge, orfefensive matteror polluled watcr is carried lhrough. 
rrom, i n ~ u  or up011 any prernises in conlraven~ion OF any of 
the provisions of IhisAct, and may also, jbrhlhwi~h and wirhour 

notice, clcar, clcnnsc or upell our any drain which is chokcd, 
blocked or in any way obstruc~ed; and thc cxpcnscs incurrctl 
by [he Municipal Co~nmissioner in so doing shall be paid by 
such owners or occupiers and shall bc rccovcrablc LS an arrew 

of iaa under this Acr. 

316. ( I )  Whcn urlder [lie provisions of this Acl, any person rnny be Puwcrol 
Municip~l  

rcquircd or is liablc to execute any work, [he Municipal Commissioner ,-,,,i,i,,,r 
may, in nccordnnce with thc provisions or this Ac[ and of  any rules or iOcxC'CU'C 

wurk aficr 
regulntions made in [his behalr, cause such work LO bc exccurcd af~er givingnolicc 

lo ihc p m o n  giving such pcrson an opporrunily of executing the same within such linblc, 
~ i m c  3s may bc spccificd by him for this purpose. 

(2) The expenses incurred or likcly 10 be incui-red by 11ie Municipal 
Con~missioner in the execuiion or any such work shall bc paynblc by the 
said person unless the Mayor-in-Council direcls [he paymcnl or such 
expcnses out of  the Municipal Futtd. 

(3) Thc cxpenses referred lo i n  sub-section (2) shall be rccoverablc 
horn thc pcrson or persons liable therefor as an arrear or  tax under 
this Act. 

317. (1)  Wilhoul the written permission of lhc  Municipal  Prohibition 
lor any cons- 

Commissioner, no building, wall or 01hcr slructure shall be newly erecred ,,,,i,, ,,,, 
ur no skeet, lraln l nck  or railway shall be cons[ructed over any water- ::c:'cr- 
main, drain or sewer or no underground duel. cable or pipe shall be laid 1nunicipi1 

Jnins. t tc.  over or along sucb main, drain or sewer bclon~ing 10 the Corporation: 

Provided rhnl the Municipal Commissioner m a y  refuse sucb 
permission, subject lo prior approval or  the Mayor-in-Council. 

(2) If any building, wall or other svucrurc or streel or lrilm track or 
railwny is newIy erecled or conslrucled or any underground ulilily is laid 
without such permission. the Municipal Commissioner may with the 
approval or [he Mayor-in-Council remove such construction or crection 
or olherwise dcal wi[h [he same. and 1 1 1 ~  expenses of such rcmovltl or 
olherwisc shall be recovered from the owner as an arrcar or  Lax or frum 
thc person comrnil~ing the offence. 
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(Purl V-Civic S r n ~ i ~ ~ e a - C l ~ n l ~ ~ c r  XIX.  -Gctlerol Po'olvcr.~ 
i~r  ~ r l t ~ r k ~ r !  ra \ilcrtcr s ~ ~ p p l y  rlvnit~rr~ye otid sew:errIge.- 

Sdctintr 318.) 

~ + ~ l l l b ~ i o n  01 319. No persoo shnll- 
ccn;rin ncls. 

(3) wilrully obsrruc~ any person acting under the aurhorily . . 

of Ihe Municipal Canlrnissioncr in scrring our thc liiles of  
nny \vorks or pull up or retnove any pilInr, posl or sriikc Iixcd 
in  lie ground lor !lie purpose or  se t r i~~g out lines or  such 
work or  dcfacc or dcslroy any works made for [he same 
purpose; or 

(b) willully or negligeu~ly break, ii~jurc, rum un. opcn closc. 
shur olf or otherwise interfere with nny lock, cock. valve. 
pipc, rnclcf or othcr work or apparalus belongi~ig ro [he 
Corpornlioo; or 

(c) unlawfully obsrrucl the now or, or flush, draw olTor diver[, 
or lake, waler rrom any waterwork belonging to ~ h c  
Corporalion or  any rvalcr-coursc by which any such 
warcnvork is supplied; or 

(d) unlawfully obsrruct ~ h c  flow of, or Hush, draw off. diven or 
take, sewage from any scwngc work bclvnging I D  the 
Corporation or break or damage any elecrrical irnnsmission 
line ~nainrained by thc Corporation; or 

(e) obstrucr any orficcr or orhcr cmployec of rhe Corporattotl in  
lhe discharge or his dulies under LhisAct ur rcluse or wilfully 
ileglecr ro Curnish him with [he mcans ncccssary for rlie 
making of any enrry, inspecrion, esnminnrion or  enquiry 
thercundcr in  rclnrion to any water or sewage work: or 

(f) balhe in, nr or upon any warerwork or wash or lhrow or 
cause ro euler rhercin any anirnal or throw any rubbish, din 
or filth inro any \varenvorl; or wash or clcnn thcrcin ;my clorh, 
wool or lcarhcr or r l~c ski11 of any animal or cause rile water 
of any sink. or drain or any steam-engine or boiler or any 
pollured warer to lurrl or bc brclughr into any walerwork or 
do any o~heracr whereby [he wnizr in any rvalcnvork is rouled 
or likcly lu bc fouled; or 

(g) in cunlruvcnrion of any of the provisions 01 this Act in any 
way nllcr thc fixing, disposiiior~ or posi~ion or, or cons!rucl, 
erect, sel up, renew. rcbuild, remove, obstruct, close, desrroy, 
or change, any drain. vrndlntion shaft o r p i p ,  cesspool, privy, 
u r in~ l  or balhing or washing place or  any rrilp, covering or 
other Ltling or nppliance connected there wid^: or 

(11) make any cncruachrnen~ upon or in ally way injure or cause 
or permit to be injurcd any drain, cesspool, house-gully, 
privy, latrine or urinal, or bathing or..rvushin~ place; or 
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( i )  drop, pass or place, or cnusr or pcrmil ro be dropped, passcd 
or placed, inlo or in any drni11 any brick. sronz, earth or nslles 
or any subs~ancc or matier by  which or by rcnson of  the 
q r n ~ ~ ~ i ~ y  of which such drain is likely 10 bz obslrucrcd; or 

(j) piiss, or per~nir or causz lo bc passcd, iluo any drai~l providcd 
Tor u par~icular purpose any rnaller or liquid lor ~ h c  
conveyance of which such drain was nor provided: or 

(k) cause or sulTcr lo be discIirugzd into my dmin fro111 ally hclory, 
bakehouse, dislillcry, workshopor workpl:~cc or f~wn a~iy  building 
ur placl: in whicll s l em,  wulcror ~ n l ~ h a ~ ~ i c a l  power is cmployed 
any hot wa~cr, s~earn or r~lrncs, or irsdz el l lue~~a or ,my lirluid 
~vhicli rtiay pprcjudicially an'ecl thc d r i l i ~ ~  rrr h e  dispsnI, by salt 
or olhenvise, or h c  ~ c t v a g  conveyed dons  h c  dmin or which 
is, by reason of irs rrrnpcrdure or orhenvist, likcly LO creale 
[[public nuis3nce: or] 

'(I) kcep any scpiic Ifink undnined so a? to allow accumuli~~ion of 
effluence wilhin h e  prenlises lo which such seplic lank penains. 

319. S u b j c c ~  IW ~ l l z  provision of section 349, ~ h c  Municipal hlnpsor 
I 

I 
undcrgronnd I Commissioner shall uuse  to be maintained complerc survcy maps, I 

! 
drawings and descriptions or wrrler-supply milins, supply pipes. municipal a u p p l ~  pi!=. i 

dnins, vtv. drilins, scwcrs, and con~lec~ions rherelo from all premises i t )  YKolknra]. 

320. ( 1 )  No person orher tllan 3 liccnsed plumber shall cxccute ally IVork 10 I 

done by work r c l ~ ~ i n g  10 house connection describcd in Chapler XVIT or Chnp~er l,,,,,s,d 
XVIII or Chapler XIX and no person shall pcrmi l  any such work to bc plumkr. 

executed exccpt by a licensed plumber: 
Provided that i l ;  in the opinion of the Municipal Cormnissioncr, the 

work is of a trivial naiure, Ite may :ran1 permission in wriring for rhc 
exccurion of such work by a person othcr Illan a Iicenscd plumber. 

(2) Every person who cmploys a liccnsed plumber lo cxecute any 
work shall, wheii so .required, funiisll lo thc Municipal Cornmissioner 
lhc name or  such plumber. 

( 3 )  When any work is execulcd excepl in ;~ccurdarice wilh [he 
provisions of sub-sec~ion ( I ) .  such work shaIl be liable lu bc dismanrled 
a\ [he discrelio~l of !hc Municipal Commissio~~er wirhoul prejudice ro 
the right of itie Corporation to prosecurc under illis Acr ~ h c  perso,, 31 

whose instancc such woik has been execulcd. 

' l i c  w o k  wirhin ~ l r c  squ:irc b n c k c ~  wtrc subslit~~kcd rorlht rs,ords'-public nuisancc." 
by s. 26 (1) orrhs C;~lcu~~n hlunicipal Curporarion (Arnsndrnent)hc\. 1997 (iilc\'o\ Ucn. Acr 
XXVI  uf 1997). 

'Ulausc (1) w;~s inscncd hy s. 26 (1). ibid 
'Set loo1 nolc 2 on p a ~ c  573, urlrr. 
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(Pc~ri V-Civic Seniccs-Cl~c~pprcr XIX.-General Po'nlvers 
it1 re/nriot1 ILJ l b o f l f ~ t '  S I I P ~ I } :  druftzage arid .~e\vera#e.-Secliulr 321 .- 

Clraprer XX.-Solid LVortes.-A. Frrrictiutrs ill r~.lariorr ro solid 
'nlvosres.-Sec1iu11 322.) 

(4) The Corporalion may make regulations for [be  guidance or 
licensed plumbcr; and a copy of all such rcgulo~ions shall be available 
for sale a1 the Corporation. 

OC'i tO (5) The Corporation may, rrmn lime lo lime, specify the char, . 
bc paid to licensed plumbcrs for any tsork done by rhcm undcr or Tor 
auy of die purposcs of Chapter XVll or Chap~cr XVIII or Chapler XtX. 

(6) No liccnscd plumber shall, for any work rcfcrred ro ill sub-section 
(3, dcmand or receivc morc than the charges specified ~hcrefor undcr 
that s~lb-sec~ion. 

(7) The Corpnm~ion shall by regulations provide Tor- 

(a) thc cxcrcise of adequate control on all licensed plumbers; 

(b) thc inspecrion of all works carricd out by them; and 

{ c )  thc hearing and disposal of complltinrs made by  he orvrlers 
ar occupiers of  prcmises with regard 10 die qualily of work 
donc, matcrinl uscd, delay in execulion of work. and rhc 
chargcs made. by a licensed plumber. 

(8) No licensed plumber shall contnvcne any ofihe regulaiions madc 
under [his secrion or cxcuure carelessly or ~legligently any work under 
his Act or makc use of bad materials, appliilnccs or fillings. 

(9) Irany licensed plumber conlrivcncs thc provisions of sub-section 
(8), his licence may be suspcndcd or cancelled whelher he is prosecuted 
undcr [his Acr or no!. 

321. S w c  as othenvise provided in section 260, the Municipal Waler- 
supply, Sewerage and Drainage Code s h ~ l l  incIude such regulations as 
may be made by the Corporalion from lime LO lime concerning ~ h c  
consrrucrion, maintenance, repair and alterarion of drains, privies and 
urinals, cesspools and all appurlenances thcrcof and any otller matter 
covcrcd by Chapter XVII or Chilptcr XVIliI or Chapter X l X .  

CHAPTER XX 

SoIid Wastes 

322. For thc purpose of securing the eH7cien t scnvcnging aud cleansing 
of  all slrccls, public places and prcmiscs in '[Kolbala], the Corporation 
shall underlake [he funclions orcollec!ion, rernoval and disposal of solid 
wasles. 

'SLT rou~-no~c 2 on pngc 513. nrrtin. 
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(Par1 Gi-Civic S~enti~+es. -Clrrrp~ur XX.-Solid Wrtcr. - 
A. Fr/~ic~io tu  it1 relnriot; io solid ~~~osi~*s. -Sr~cr io~rs 323-126.) 

323. (1) The Corporalion shall provide or rrppoin~ in proper and 
convcnienl siruations public receptacles. depols and places for Ibe 
temporary deposil of- 

(a) rubbish; 

(b) offensive maucr; 

(c) trade refuse; 

(d) carcasses of dead animals: 

(c) cxcrernrn~idous and poIlulcd maucr. 

(2) Uirfcrent reccptzlcles, depors or places may be provided or  
appoin~ed for thc lcmparary deposit of any of [lie nlrrrlers specified in 
sub-section ( I ). 

'. 
324. ( I )  The Corporation shall provide vehicles or olher sui~able means 

and where necessary covered vehicles or vesslcs for lhc rcmoval or solid 
wastes. 

(2) The Corporaliou [nay construct. acquirc, opcratc, mainrain. 
develop or  manage any garage or work Tor proper rnnin~cnancc or the 
vehicles or  vessels or m e a n s  for removal or solid wastca undcr sub- 

section ( I ) .  

325. The Mayor-in-Counci I may causc ihc solid wastes to be disposed 
oral  such place or placcs within or ou~side '[Kolkala] and in such lllnnner 
as il considcrs suilublc: 

Provided that no place, which has not been before the commcnccmcnl 
of this Acr used for [he purpose specified in this scc~ion, shall he used 

lvcst Ben. exccpL in conrormily with the provisions of [he West Bengal Town and 
Act xtllor Counry (Planning and Developmcnt)Acl, 1979 and w i ~ h o u ~  the approvnI 
1979. 

of the Corpora~ion: 

Provided fudher that [he solid waslcs shall not bc hnally disposed of 
in any manner i n  which the same have no1 hcrclobelorc bcen so disposed 
01 wirhour the sancrion of [he Corporation or in arly manner which [he 
Slale Government may think ti[ to disallow. 

326. All  matters deposired in public rcceptacles, depols and places 
providcd or appointed by the Corporation and all solid wasres collecled 
shall be Ihe propcrty of the Corporarion. 

-. ,-  
Provision Tor 
~ c c p h v l ~ ,  
dcpors ;~nd 
pl3c~q l ~ r  
I c n p n r y  
dcp'sil. 

Provision of 
vchiclcs or 
odicr suihblc 
means lor I 
removal of 
solid wztcs .  i 

Appoinmcni i 
of plnclrs lor ' 
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3 ~ d  fin31 . .. . - 
Jispos~l of , . 

w l i d  t v ~ \ 1 t 5 ,  

Solid was~cs 
lo bc ~ h c  
ProPCfly 
of 1hc 
Corponiion. 
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Prtlvi.+iun uT 337. The Corpord~ion may, for tlie purpose of rccciving. storing, kating, 
LiItans rirr 
pmcchsing processirip ilnd disposine solid wales or coliveni~ig sucll solid wastes inlo 
or solid compo" ur  o~hcr  m a l r c r ,  cuns!ruct, acquire, operale, rnai~lrairl. develop, 
\v;ISIUS. and manageany work tvithin or ou~sidc~[Kolkara] and run i t  on acom~nercinl 

Solid ~ v a ~ ~ ~ s  328. Tlie Mayor-i n-Cou~~cil may. subjcct to ~ h c  rcgula~ions made i n  
may bc uscd 
Car land [his behalf. C ~ U S C  1 0  be ulilized solid wastes Tor filling up  any ~rc l l ,  lank 
filling. or low land :ind pcrrorrn this I'unclion on a comn~ercial basis within or 

ourside '[Kolkata]. 

solid ~ ~ n s l c  329. Su t~jeci 10 [he other provisions or  this Chap~cr, LIIC MunicipaI 
m.lnagcmcnl. 

Corn~nissini~er slia11 perform all lhe I'unctions and rnnnnge all ~ h c  placcs 
or works rclatcd ro collccrion, removal and disposal or  solid wils~cs 
accutuulatiug iu '[Kolknla]. 

330. ( 1 )  The Muuicipal Comnlissioncr shall lake measures lor 
securing- 

( a )  ~ h c  d:~ily surF~cc-cleansing of all slreels il l  '[Kolkn~n] :uld 
rcmuval of sweepi n=, tlierzrrom; 

(b) llie rzlnoval or  thc contents of all receplacles and depots 
and of the nccumulntions nt all placcs prouidcd or rrppoi~~~cd 
by lhe Corporalion under the provisions o l  this Act for tIiz 
Lcrnporary deposil oirubbisl~. rmde rcfusc. carcilssch ordead 
nnirnels end cxcrcmenlirious aud polluted ~natlcr; 

{c) Ihe re~tioval or  spccial wasles and haznrdovs wnstrs and 
other solid wasres lion1 prcrnises. 

(2) Thc Municipal Commissioner [nay. by public noticc, issue 
dirzc~ions as LO the lime nl which, [he manner ill wl~ich, and the conditions 
subject to which, any 111a11er rererred to in sub-sec~ion ( I )  may be re~nowd 
along a srrcct or may be deposi~ed or othcnvisc disposcd uf. 

(3) Thc Municipal Cominissio~~er sbnll rnnke udeiluatc provisiori 
for prevenling, rcccp~nclcs, dcpors, places, vehicles nud vesscls rcrcrrcd 
lo in  illis Chapter from bcconling sourccs of nuisance. 

Spccinl 331. ( 1 )  The MuoicipaI Commissiorlcr mily make such special 
s an i vary 
nmnEclncnls ' arnngernci~ls, ~vlierher permanenl or temporary. ;a hc considers adcquare 
31 ccr~ain from mainlaining silnitnrion in [lie vicinily of any pIncc of religious 
plnccs. worship or ins~i~ulions or pluccs lo which large numbers of persons reson 

on pilrriculnr occas io~~s  or in any placr: uscd for holding fairs, festivals, 
sporrs or culrural or social evenrs. 
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(Porr K-Civic Senlices.-Cl~nprcl- X X . S o l ; r l  1~1s1us.- 
3. CoIlectiot~ tlrrrd I ~ L ' I H U I ~ U ~  US solid H~~.Y~U.T.-SCCI~OIIS 332. 333. ) 

(2) Thc Municipal Comn~issioner Itmy rzquirc any person having 
control over any such plauc LO pny to the Corporrrrio~~ fees a( such rares 
as 11ic Mayor-in-Council may from lime to ri~ne dzunuine. 

B. Collcctiort crnrl re~tlovnl u f solid ulasfcs 

332. 11 shall be the duly of the owners of the occupicrs, as the case Ualics of 

inay be, ul' all prcmiscs- 

(a) lo have [he premises swepl and clrancd: 
ruhbish, ctc. 

(b) lo causc all rubbish and offensive Infillers lo bc callcc~ed 
from their rcspcctivc premises and LO be deposited, at such 
time as the Municipal Cornmissioner by public no~ icc  
specifies, in public rcccp~acles, depu~s or places providcd 
or nppoi nred by the Corporalion or in receplacles provided 
undcr clause (c) for the temporary deposit or final disposal 
rhcrcor; 

(c) ro provide receplacles ol [he lypc and in [he manner specified 
by rhc Municipal Commissioner Tor rbc collection therein or  
all rubbish and oClcnsive mallets from such prcmiscs and to 
keep such recep~zlclcs in good conditioo and repair. 

'(d) the Municipal Cornmissiol~er lnny levy, on lhc owner or  
the occupier of nny premises, adminis~ralive chargcs or  
special cleansiug servicc charges for sweeping, cleansing 
oF  tie premises, and lor collccling and Final disposal of rhc 
rubbish and offensive matrcrs, ill such rates, as the Mayor- 
in Council may de~ertuiuz rrom limc lo Lime. Any unpaid 
sum under this scclion shall be recovernblc rrom ~ h c  persori 
co~icer~led as an arrcar lax under ~llis Act. 

Rcmov;ll of 333. The Municipal Commissioner m a y  iT he thinks fir , -  
snl id i\*x\~t> 

(a) by wril~cn norice, require the owner or ~ h c  occupier of a\ly :~ccumll- 
l l l l d  on prcmiscs uscd- non- 
rcsidcnli.al 

(i) as I ictory,  workshop or Tor carrying on any prcn,iscs, 
mnnulaclurc, or 

(ii) as a trade prcmiscs or  shop or as a ]narkel or slaughter 
house, or 

(iii) as n holel. ealing house, or restauran t, or 

(iv) as a hospihl or nursing home, or 

lClnusl: (d) was inscncd by s. 13 of 1l1c C a l c ~ l ~ ~ n  Municipal Corpnrdtivn (Arnendlncni) 
Ac!. 2001 (\ilcsi Ucn. Acl Vl l l  o17001). 
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( v )  3s 3 w;irehouse or godown. or 

(14) :lz 3 placc lo wliicb Inrge numbcr or persons resorl. or 
(vii) in any other way, 

tvhcrc ruhhish, otiensiue mntlrr. lilh, l r ~ d e  refuse, s p i n 1  
wasles, hazardous wastes or cxcrcmcnti~ious, and 
polluled mnucrs ;KC accumulated in large qunnli~ics, lo 
collccl such ma11ei-s nccurnulaling hereon aad to 
rzmovc ~ h c  same a1 such limc ;md in such trailers or 
recepracles and by such roules as rnny bc spccilied in 
the notice to a depol or place provided or nppaintcd 
by thc Cnrporalion. or 

(b) nfler giving such owner or occupier noticc of his inlenrion, cause 
all rubbish incIuding bi~ilding rubbish. offensive rnartcr, trade refuse. 
special wastes. hazardous wnstcs or excrementitious and pollutcJ matler 
lrccumulared ia  such premises lo bc rcrnoved, and chargc lhc said owner 
or occupier fur such removal such Tee u s  may, subjzcl to thc rates 
delemined by tbc Mayor-in-Council, be spccilicd in  tliz norice issucd 
under clause (a): 

Provided that no m!e shall bc lcss thxn such unir coa of rcmuval of 
solid wnsres (including the cost for deb1 servicing, deprecia~ion and othcr 
charges, if any, oTvehiclcs or vessels or Inenns for rcmoval) as rhe Mnyor- 
in-Couiicil may determine from lime to time, or 

(c) hy w r j l l e ~ ~  nolice, rcquirc lhe owner or the occupicr of any 
prenliscs referred lo in clause (a) ro provide receptacles or hailers or 
othcr mcans on such premises consrrucred from such mntrrials and of 
the lype and in thc manner specified by the Municipal Cornmissioner 
for [he collec~ion lhcrcin of all rubbish including building rubbish, 
offensive marrer, filth. tmdc rcruse, special waslcs, hazardous wasles or  
cxcrcmcn~iriuus and polluted rnattcrs nccunlula~ing in the prcmiscs. 

'(d) by public nolice rzquire any pcrson carrying on any ~radc or 
business in a manner rhnl nccumula~es rubbish, oKcnsive malrer, lillh, 
made refuse, special wnstcs, hnzardous wnslrs or cxcrcmentitious and 
polluled mnlters, to pay such c o s ~ s  lor retnoval or  the same as the 
Corponlion may incur in this rcgnrd and 3s determined by the Mayor- 
in-Council from rime 10 lime. 

Tcmpq 334. (1) Any land that may he required in any b~rsrec For rerripornry 
deposit or 
rubbish, clc., deposit of rubbish, orfcnsivc nlallers, sewage or carcasses of :ulinlals 
in bmfces accurnulaling in such Lrrsrcr shall bc provided by the orvlier or such 
ar~d runoval 
r hcrco~. brrsree. 

'Clau.cc (d) WLS inscn~d by s. 14 or 11ic Cnlculta Municipal Coqwr;\rion (hn~ct~dmznt) 
Acr. 1988 (iiksi Bcn. Ac! XXI or 1988). 
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(2)  Thc Corporalion or any olher slalutory authority may subject 
\iJcsl Den. 10 the provisiolrs 01 thc \%st l3c1igaI Sluln Arcns (Improvcnient 2nd J'" "' Clenmnce)Aci, 1971. providc in prupcr and convenienr situiltions public 197?. 

receplaclcs, depols and places for the lc~nporary deposit 01 rubbish, 
urrcnsivc rnatrel-s, sewage or c2rcnssc.s of animaIs accumulnling in 
brrsitaus. 

(3) I t  slinll be rhc duly of lIie owners or [he occupiers, as Ihe casc 
lnny be, of all huts- 

(a) lo have Ihe buls swcpl and cleaned. 

(b) lo cause all nlbbish including building rubbish, offensive 
mailers, servagz or carcasses of anir~lals to be Collected lroln 
rlieir respeclive huls i~nd lo he drposi~ed in thc public 
rcccprnclcs, depots. and places provided under sub-scc~ion 
(2) at S L I L ' ~  lime as the hlunicipal Co~nn~iss io~ier  by public 
nolice specifics. 

335. Whrn thc Municipal Conirnissioncr has give11 public nalicc of Collcc~ion 
his i n ~ e ~ ~ ~ i o n  to providc in accnain portion ofl[Kolka~a] for the collec~ion, ~~~~~~~~1 
removal and disposal by the employees or contri:c~ors u l  the Corporation pohtcd 

of  all escre~nenli~ious and pvlluted ulallers Trom privies, uriuals and 
cesspools, il shall be Iawrul Tur the Municipal Commissioner lo lnkc 
mcnsurcs Tor ~ h c  daiIy collection, removal and disposal of such matlers 
from all prcmises silualed iu lhc said porlioii of lIKolknta1 : 

Provided Ihar in  areas where thc scwers have been Inid, thc Municipal 
Con~missioner Inny, in accordance with such scheme as may bc prcparcd 
Tor such purpose or olhcrwisc, require [be owncr or the occupier as, rhc 
case may bc, of ally prel~~ises to coiiverr the servicc privies lo sanilnry 
larrines and such owner or occupicr shall coltlply wilh thc orders 01' [lie 
Muuicipal Commissioner. 

C. GCII rrid provi.~io~rs itr rclrttiiwr tv solid ~vrrstcs 

336. ( I )  NO person shall deposir or cause or perniil to bc deposited or Prohibidon 

rhrow up011 or along any public slrzzt, public placc, land belonging to "s"in5L 
dcposii of 

[he Corporurion or any unoccupied land or on rhc bank of a water-course solid n :t+rts. 

ally solid waste escepl in'accordmce will1 rhe provisions of lhis Act. 
(7) Wil110u1 prcjudice 10 the gcneraliry of  he foregoing provision. 

no person shall dcposit or cause or pcmmil lo be deposi~ed any building 
r ~ ~ b b i s t ~  i n  or along any srrecr, public placc ur land excepl in conrormiiy 
with ~ h c  co l id i~ ions  or prior permission rrom the--Mu~l ic ip ;~l  
Comniissioncr: 
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Provided that no pernlission shnll be givcn until on advance paymen! 
of a fee for the removal by the eniployees or contraaors or  thc Corpomlivn 
olsucli rubbish has bccn nmde 111 accordance will1 SLICII rates as may bc 
delerrnined by  be Mayor-in-Council lrorn lime 10 lime: 

Provided further thnr i T  thc Municipal Commissioner lhinks fit, be 
may, Tor reasons to be recorded, [cruse ro givc such permission. 

337. l r  any rubbish, offensive matter, Lrade rcruse, spccial wasre, 
I~azardoua w;i>tc or c.rcrcrncnlilious and palluted ~naller nccumulilrii~g 
on any premises is deposircd in any place i n  conlravenlion or  the 
provisio~is of illis Act. i t  shall be prcsurncd, unlcss rhc conrrary is proved, 
 ha^ sucli coiilravznlioii has been cornmi~~cd by thc occupier of  such 
prcrnisch. 

338. Whoever '[dcposirs] or rhrows or  causes or  permils lo be 
deposited or rllrow~l any solid waslc on any place in coiilraveiitio~~ or  
rhc provisions of this Acl shall, subjec~ ro such rcgula~ions as may be 
madc in this behalf, be puiiishable with line which shall not bc lcss [hail 
l i r~y  rupees and morc I han five rhousand rupees o r  each such offcncc. 

339. I f  any street or public plncc undcr Lhe control of Gaverninen~ or 
any staturory body, or any premises ro which largc numbcr or perso~is 
rzsorl lo, is no: propcrly or regularly scavenpd or is. in the opinion of  
the Municipal Commissioner, in n filthy and unwhoIesorne condirion, 
 he MunicipaI Commissioner may, by writtcn nuricc, require tlie owner 
or the occupier ro do [he scavengin~ or clcilnsin~ or may cause scave~igiu~ 
or cleansing to be done and the cosr or  such suavcnging or cleaiisir~g 
shall bc rcoovcrcd from the owner or  the occupier rherzor. 

310. (1)  The CorporaLion may by rcgularions delermine any class or 
classes of buildings in the cases of which thc Municipal Colnmissioner 
shall no1 snnclion any building plan except in conformity with the 
rcgulalions Irnmed by rhe Corporarion for coustructio~~ on the prcmiscq 
of recepracles for relnporary dcposil of solid wales.  

(7) The Corporarion may by rcgulillions dclcrmine the lypes, 
materials of co~~s r ruc l ion  or designs on thc basis o l  which such 
recep~acles, trailers or other means Tor removal of solid wastes may be 
consrrucred and where these may be locared i n  any prcmiscs, and the 
person applying for sanclion of building plan sllall be bound lo conslruct 
\he same accordingly. 

lThc word within thc hquarc br~.1~Jic& \v;I~ ~i~bslitt~lcd for lhc word "dcposil" by s. 32 of 
llic Calcur~n hlllnicipal Corpnmio~~ (Sccond Aintndn~cnl] Avr. 1984 (\Vwt Rcn- Acr Xlll 
u T  1984). 
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(3) Without prejudice to  he generalily of rhe foregoing provision, 
the Corporalion shall by regulations specify the requirements Tor 
recep~nclcs, trailers or oil~er mc*Jns for rzmovnl or For lemporary deposit 
of solid wastes in premises uscd as:- 

(a) rnurkcts, or 

(6' hotels or rcsraurants, or 

(c)  hospitals or nursiiq homes, or 

(d) rac~ories regislercd under 1112 Factories Act. 1948, or 

(e) buildings wiih n hcigh~ of 18 metrcs or niore. 

341. The Municipal Co~nrnissianer may jnsptct within sunrise or rawer  10 
i n s y r  

sunset any prcmises for the purpose or asccnaining compliance with the ,,,,,,,, m, 
provisions of [his chapler. 

342. Notwilhstanding anylliiug 10 the conrrry contained in any o~her  N n L i c ~  ln bc 
gir-cn by 

law in roruc (br the time being. 110 mzlhar or olhrr cmployee of the \~~crhar ,e lc .  

Corporation who i s  employed ro rcnlove or olhcnvise deal with any E::t;gilh- 
rubbish. orfcnsive niauer, filth. rnde reruse, or orher solid wnslz, shall, rmb U W ~ .  

ivi thoul  giving the Municipal Commissioner any notice of his intenrion 
so to do or'wilhout lhe pcrnlission of ~ h c  Muuicipa! Commissioner, 
withdraw rrorli his durics. 

ICHAPTER XXA . . . . . . . 

Firc prevenlion and lire safcty 

iVcst Btn.  
ACI XVIII 

342A. Oa thc coming into force of Ihc West Bengal Fire Servjccs 
1950, Aci. 1950, in any nrcu wiihin rhc jurisdiction of the Corporario~~. rllz prcvcnrion 

Corporaria. shall, in consulhLion will1 the Dircclor or Firc Services or t:Lp 
any oficcr au~horised by him in [his bchalf by-gencral or special urder, 
require the owner or lhe occupicr of all or any uf the premiscs in such 
arc3 10 make, or to carry, such arrangements as lnny bc necessary lor 
fire prevention and lirc safety in such area. 

Esplrtn~!iotr.-"Dircclor of Fire Services" shall meail the Dirccror 
of Firc Sentices rcfcrred to in clause ((2 of section 2 of the JVcsl Rengal 
Fire Services Acl, 1950. 

'Chaprcr XXA \r4xs inscncd by 5 .  I5 uf thc Calcu~ta Municipnl Corpr~r iun  (A~l~cndrnen\) 
Act. 19Yh (A'cbt Ucn. Act V1 or I YYhl. 
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PART V I  

Town. P[.,\sxING, LAKD AX[>  I.,\sI) USE C o ~ ~ a o ~ s  

CH.4PTER XXI 

Strcets and- public pluccs 

A. Public streets, elc.  

343. ( I )  All public streeu. squnrcs, parks nlld gardcns in '[Kolkn~aj 
includiiig rhc soil. suisoil, ridc-drains, roolpalhs, pavcrncnls, sloaes aiid 
othcr materials. and all erectio~~s,  materials, implcments, lrees and olhcr 
rhings providud lherein sliall v c ~ t  in the Corporalion: 

~ l l i t > ? i  
Provided tllat no public slreel, squarc, park or garden which 

immediately bclore the com~nei~ccmcnt  of this Act vesied iu lhe 
Governmcnr, rhz Board or Trustccs ror llie Port of '[Kolkala], or [he 
Hoard ur Truslees fur thc Irnprovei~ie~il or  '[Kolkala] shall, unluss so 
direcied by rhc :u~thorily competent to lake ,?.decision in this behalf, 
vesl i n  the Corporation by vir~uc or this sub-secrion. 

(2) The Slate Govcmmcnt may by notifici~~iun 1ra11sfe.r lo or lakc 
ovcr from liie Corporation for a li~niletl pcriod for t l~e  purpose or proper 
~naintenancc or development any  public streel, square, park or garden, 

(3 )  The Corporadon shall ~mnsfer 10 [hc I3onrd 01' Trustees for thc 
tmprovemenl or '[Kolka[a] or lo any olher slarutory body such public 
srreel, squarc or other laad 3s thc provjsio~~s ofsec~ion 54 ar the'[Kolkaral 
Improvement Acl, 19 1 1 require or as [he Slim Governrnenr may direct, 
as [he case may be. 

(4) Any slreel laid oul or alrercd by the Board of Trustees for the 
Irilprnvcmcnr of LIKolkatal ur by any olher srarutory body shall vex1 or 
rcvcst in die Cnrporulio~~ in accordance with llle provisions or s r c ~ i o ~ ~  
65 o f  rhC 'IKolkara] Irnprovcrnen~ Acl, 191 1 or ir su dircctctl by ~ h c  
Sratc Governlnenr, it1 such olller slatulory body. as thc cast  may be. 

(5) The Corporation shall maintain ;I register in such form and in 
such manner 3s itlay be prescribed a d  such rcgisler sl~all scpnralcly 
inclirde a list of all public slreers, squares, parks and gardcns vesred i n  
the Corporation clr in suvll other slilturory bodies. 

(6) The Corporation [nay publisl~ i n  such form and i l l  suc11 manncr 
as may be prescribed tllz con!cnls of such regis~cr [or sale lo rhe public. 
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(Port Vl.-'lblv~i l'lntirrir~g, h u r l  rrrrrl Lt111ll Use Cotitrnls.- 
Chrrpter XX1.-Sftecls n11d yrrblic pincer.- 
A. P~~bl ic  .rtr.cel.F, CIC.--Secrior~.~ 344. 345.) 

314. ( 1 )  All piiblic slreets, squarcs, parks, and gardens vcs~cd in thc 
Corporalion shall bc undcr thc conlrol of ~ h c  Municipal C o ~ n ~ a i s s i o ~ ~ e r  
;mtl he sltal l cause thc samc lo bc maintained, controlled ntld regulated 
ill accordance with the provisions of lhis Act and the rules and  thc 
rcgulnlions made thereunder. 

(2) The Municipnl Cornmissioncr shall, from lime to time. cause 
alt public strccw vesled ill [lie Corporalion 10 be levelled, n~ctallcd Or 

paved, channelled, nltcrcd or  rcpilircd, and may widen. exrz!ld or  
od~erwisc improve any such streel or cause ttie soil thereof to be raised, 
lo~vcred or nllered or may place and repair rcnces and posts far thc 
safely of  pcdcariens. 

(3) The Municipal Cornmissioncr shatl, from timc to time. cause 
various ircms of slreel ruminire including guard rails, rrnffic ligtus artd 
ImKv signs. streel markings, mcdian slripes and such othcr items lo bc 
ins~allcd or done on public srreels ucs~ing in [he Corporation and shall 
cause Ihe same 10 bc maintained so 3 s  LO ensure public safety, convcnicncc 
and uxpcdilious lnovemeni of rmmc, ir~cluding pedeslrian ~raffic. 

345. ( 1 )  Thc Mayor-ill-Councii shall consliturc n l$~nicipal Srreets 
Technical Cumrniriee wiih the MurlicipnI Cornmissioner as ils Chairman 
and ano~lier officer of (he corporation as ils convener. 

(2) tn addilion to (hc Chairman and the uonvencr, thc Commirlct: 
shall havr fivc othcr mcmbcrs of whom- 

(a) onc shall bc u nomince or  ~ h c  '[Kolkatn] Melropolihn 
Dcvclopmcn~ Aulhority, 

(b) onr shall bc a nomincc of the Commissioner or  Police, 
'[Kolknta], and 

(c) rhree shnll be nominaled by the Stare Goven~menr fro111 the 
concerned deparunen~s olthc Slale Govem~nent or slatulory 
bodies. 

(3) Thc Commillcc shall mccl at Icasl oncc in a monlh. 

(4) The Cornmillee shall, in  order ro secure the expeditious, conven- 
ient and snre nlovcrncnt or  IraIXc. including pedeslrian ~raflic, and 
suitable and adequa~e parking facilities on and nff the public strcers, 
and with duc regard L+ 

(a) rhc dcsirirhilily or sccuring and m;linlaining reasonable 
access LO prcmiscs, 

(b) the effect on the arnenilies of any localily aflec~ed, and 

Functinrl.~ or 
rhc hlunisipnl 
C n ~ m ~ l l ~ i n k ~  
in rcspcl  o l  
pllblic 
sIrcc[s. cic. 

, 

Municipal 
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, 

Tccllrlical I 
Cornrniuce. 
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(c) any olhcr rclevanl lnatler referrcd ro ir  by the Mayor-in- 
Council, 

aid, advise and assist rhc Mayor-in-Council in thc rollowing mn[ters:- 

(i) classi Lcalion of public slrzets, 

(ii) prescription or regular lint or  slreel, 

(iii) regulation of  abur~ing land uses, 

(iv) dzsiguzltion of  on-streel parking areas, 

(v) illlocalion of rights of way for undcrgro~~nd utilities, 

(vi) plzccmenl or  strcer furniture, 

(vii) placcmcnl of nutliorined fixtures on slreels, such as 
elec~ric and lelegrapb poles, posl boxes, ~elephone 
junc~ion boxes, sheds for rrdms and busts, milk boolhs, 
and rhc likc, 

(viii) opening of ncw public streels, 

(ix) permanent closure or  existing public srrccls, and 
(x) any orhcr rnallcr that may be referrcd to il hy the 

Mayor-in-Council. 

(5) The Com~niltee shall, while making any recornmcndation Lo 
the Mayor-in-Council on any mailer conform l o  rhe devclopmcnl plan 
or thc development scheme prepared by any competenl iluthorily 
undcr any olller law in force for thc lime being and shall lilkc inlo 
accounl such plans, proposals, surveys, s ~ u d j e s  and supporring 
technical dnla on such matter as might be in the possession of  lhc 
Corporation or [he '[Kolkata] Mcvapolitan Development Aurhoriry 
or the Commissioner of Police, '[Kolkulill or any department or  thc 
Slate Govcmneut or  any such compclcnt nurhority: 

Provided thar nothing in this secrion shall bc rlccmed to limit [he 
power of the Corporalion to prepare its own devclopmenr plan or scheme 
or pursue any programme which is nor covercd by and is nor i n  contlict 
wirh a plan, scheme or programme of any orhcr nuthorily under any 
other law in force for [he lime being. 

(6) The Co~ninillee may call Tor any paper, documenl, map or dara 
from the Corporation or  he '1Kolknls] Merropolitan Bevelopmcnt 
Authority or Ihe Commissioner or  Police, '[Kolkala] or any dcparlment 
of the Stale Government or any competenl aulhori~y and thcrcupon it 

shall be its br his duty ro comply with such requisition. 
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(7) Thc Mayor-in-Council shnll considcr thc recon~mendalions of 
Lhe Conlrnil~ce and lakc such dccision thcrcon as it thinks f i ~  aflcr laking 
inlo accounl plans, proposills, surveys, studics, schcmcs and progrnmmcs, 
if any. refcrrcd to in sub-scction ( 5 ) .  

(8) If any doub~ arises as lo wherher die decision taken under sub-secrion 
(7) is in conflicl with any plan, scheme or prognnlme of any compelen1 
aurhority under any olher law in force for the time being, [he marler shall be 
rcfcrrcd 10 Lhe Stale Govemmenr wl~ose decision shalt be final. 

346. (1) The Mayor-in-C~uncil shall classify all public slreels in cl~<sificoriori 

'[Kolknla] in one or olher of [he followiug cn1egories:- or public 
SmUIs. 

(a) calegory I-arlerial roads, 

(b) cnlegory 11-sub-arrerial roads, 

(c) category III-colleclor roads, 
! 

(d) cnlegory IV-local roads. 

(e) category V-pedestrian pathways, and i 
(I) carcgory VI-Totl~pnlhs. 

(2) The classilicalion shall he donc wilh duc rcgard 10 thc lrafic rolc 
of lhe panicular public streer and [he nature and volu~ne of traffic on il, 

its exisling widrh, and abutting lrt~ld uses: 

Provided that [he differen1 names or  public streels which essenlially 
conslilu~e parls of a conli~luous m f i c  corridor shnll no1 come in the 
way of  their placement in any parlicular calegory. 

(3) The Mnyor-in-Council shall, from time to lime, specify [he 
minimum widths ofdiITcren1 calegories of p b l i c  slrccu without rcgard 
Lo rhe existing widths of  such slreets as msy be included in such 
calcgori cs: 

Provided lhal [he minimum width or  any public slreer Idling undcr 
category I or cnlegory I1 or category I11 or calegory IV shall no1 be less 
than tcn mclres including any public slreet F~lling under calegory VI 
and [ha1 of a public slreel falling under carego, j V, no1 less than six 
rnerres: 

Provided furrher lhm such minimum widrhs may be revised by the 
Mayor-in-Council a1 an inrerval of no1 less lhan five years. 

(4) The classificnlion or the public slrcets in different caregories 
may be revised from time lo time. 

'SL-C loo~-nofc 2 on pnpc 573, ntrrc 
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347. ( 1 )  Notwillisranding rheir prescnr availabilily. lhc Corporalion 
shall c n s ~ ~ r t :  ivithin rr reaso~lablc lime and subjccl lo rlie nv;rilahiliry 
of resources thiu all public slrccts under cnlegory 1, caregory I1 and 
category 111 have raised foorpa111s adjoining [he sn~nc. 

(2) No~wilhslaoding thc exisling si~ualion, l l~e  hlnyor-in-Cour~cil 
shall spcciry differenr minimum widtt~s ior footplhs wliicll arc adjacent 
ro the public slrcels under cntcgory I ,  calegory II and category 111 so as 
no1 to be less lhiln 1.5 metres on cnch side it1 any c x c :  

[West Hen. Act 
I 

Provided [hiit more 111a11 onc mil~i rnu~~l  wid111 nwy he spccilied Tor 
the f o o ~ p a ~ h  nbu~ling cacli category of pubIic succ: so 35 to providc Tor 
dirrcrcnt rcquiremenls owing lo different nbu~ting land uscs: 

Providcd furlher t h a ~  while prescribing or rcvisit~g any regular linc 
o f  a public slrcet, i l  s l~el l  bc sripulakd tlinl llie lninirnunl width 
spccificalions for r o ~ ~ p n i h s  shall bc complied wilh. 

(3) The minilnum widths rderrcd lo in sub-sec~ion (2) may be rzviscd 
by the Mayor-in-Council. 

348. Subject 10 thc provisions of lhe Indian Tclcgraph Acr, 1885, llie 
Indiaii Elecricily ACI, 1910, ~ h c  '[Kolknra] Mcrropoli~an W'nrer and 
Sanilnlion Aurtioriy Acl. 1966, ~ l l z  M c ~ r o  Railways (Conslruction of 
Works) Acl. 1978 aiid such othcr Act as may be nolilicd by llie Srutc 
Governtne~ir [or ihc purpose of this seclioll, rhc Srate Governmcnl may 
by rules provide for [lie followin=:- 

(a) thc sanctiori by rhc Mayol--in-Council of specilic righis or 
ivny i n  lhe subsoil of public and privale streets in '[Kolkala] 
for different public uii l i~ies including elecrric supply. 
~ z l e p t ~ o ~ ~ r .  or other telecommunicalion facilities, gas pipes, 
water-supply, scweragz and drainage, and underground rail 
system, prdrsrrinn subways, shopping plazas, warehousing 
hcililics and the ;lppar;lrus and nppurleiiances rcla~cd thereio 
pmvided by Govrmmcnt, ally srarutory body or any licensee 
under any or [he abovrmcntioned Acrs; 

(b) thc levy of any k c  or charges pcnnissible undcr any of thc 
abovrmcntio~ied Acls; 

(c )  [lie ri\r~iishing lo h e  Corporalion of maps, drawings and 
sfalemenis which shall rnabtc i r  to colnpiIc and mainrain 
precisc records oi ihc placemen1 or  [he u~lderground utiIiries 
in l[Kolkala]. 

13 or 1865. 
9 of 1910, 
~ V C S L  Ucn. 
ACI XIII or 

i 
1966.33 or 
1975. 1 

i 

349. The Municipal Commissioner shall hc cause to bc rnain~ained 1 

complele survey maps, drawings, and descriptions orall thc underground 
uliliries in '[Kvlkara] in suc l~  form nnd i n  such manner as [nay bc 

I 

prescribed and shall cnsure the sccrccy of the samc i l l  conrormily with ! 
the provisions of llie Ofiuial Secrels Act, 1923. LY aT 1W3. i 



Tlrc Kolknro M~tnic i l~n l  C n r l ~ n m ~ i n ~ ~  Acr, 1980. 

LIX of 1980.1 

(for1 v/.-Tuwr P/~~rl~ritlg, h t r r l  u~rd h t r t i  use Co~irrois- 
Clrnptel- XXl.-S~tz.e~s orrd yrrbiic pinccs.- 
A. P~rblic sn-eel.7, ere.-Secriotu 350-353.) 

350. Thc Municipal Cotntnissioner may, at any time wilt1 tile previous Lo 
111a)ic ncrv 

sanction or  the Mayor-in-Council,- puhlic 

(a) lay oul mid make new public streets. or 
SLrcSIS. 

(b) conslrucr bridges and subways, or 
(c) run1 ordiverr any exisling public srreer, or 
(d) lay down and de~crmine tI1c positioil and dirccrion ol'il strcet 

or strccts in :my purl or  l[Kolk;~te], or 
(c) declare ally slreel, made and duly executed eirher under an 

improvement scheme in pursuance of [lie provisions of  [lie , . 

LIKolkara] Improvement Acl, 191 I or  by any orher stalulory 
body, to be a public streel. 

'(0 Define [he regular iine of a srreer or slreets. 

Ucn. 1\c1 V 
u f I J I I ,  

351. No new public slreel made under ~ b i s  Chnp~er sllall be less lhan klininlllnl wid111 or nciv 
len Inelres in widrh, including the foolpath: public sirts~. 

I 
Provided [hat a pedesrrain palhway iu a new colony planned by any 

slatulory body and specifically approved by the State Govemmenr Tor 
thc purposc of lhis scction may bc six mctrcs in width. 

352. The Municipal Commissioner may, subject lo theolher provisions 
of this Act,- 

(a) acquire any land required for the purpose of opeuing, 
widening, cxrcnding or oiherwise improving any public 
strcel. srlumc, pnrk or gardcn or or  making a nclv one, togclher 
wilb any building slanding upon such land; 

Pu~r-cr IU 
acquirt lands 
and buildings 
for puhlic 
slrccis n ~ l d  
for public 
pnrlcing 
placcs. 

(b) acquire, in  rclzltion ro any land or building as aforesaid, 
such land with building rhcrcun outside ~ h c  rcgular linc or 
[he projecled regular linc of such public srrccl; 

(c) acquire any land Tor the purposc or laying oul or milking n 
public parking place. 

>353. ( 1 )  The Municipal Colnlnissioner may, wilh the previous ~ ~ ~ ~ n t n l  clos~lrc of 
silncrioi~ of the Mayor-in-Council, and subjecr lo [he approval of the blrtcl, 

State Govcmmcn~, pcrm:~ucnlly or temporarily closc ~ h c  wholc or any Park, 
or g d c n  . . .  . . 

, . .  

part o r  a public sucet, pnrk, square or gardcn in thc public inlcrcsl or Tor nlld dispsal 
.. . the purpose of carrying our rile provisions or  this ACL: or I;~nd. 

'Srt roo~-no~~ 7 on pagc 573. QIIIC. 

?,-I. .iuse . (0 nm;ls inscricd by s. 33 of rhc Calcurin Municipal Corponlion (Sccond 
A~nc~id~ncnr)AcL. 19R1 (iVcsr Ben. Aci Xl l l  uT 198.1). 

3cc~ion 353 iwns subs~iiurcd Car ~ h c  original scclion by s. 3 or thc Calcurla Municipal 
Corparaiion (Arncndrncn~) ACL, 1965 (~VCSI Ucn. Aci XXlIl of 1985). 



The Kolkafrr M~lnicipal Corl~ulntior~ Acr, I9XO. 

IkVcst Dcn. Act 

(Port Vi.--Ti711:t1 P ~ C I I I H ~ I I ~ ,  Lar~ri arid Lond Use Corrrrols- 
Cl~nprel- XX1.-Slreels ond p~rblic places.- 
A. Public srl-eer.7, etc-Sectio~is 354, 355.) 

Provided thal the Municipal Commissioner shall give a public nolice 
of sucli closure by inserlion in at leas1 three local newspnpcrs and thc 
notice shaIl specify [he date on and born which ~ h c  closurc shall bc 
effected. 

(2) For rhc purposc or carrying out any developmen1 work in ally 
public strcc~, park, squnrc or garden or any part [hereof, such public sweet. 
park, square or gardcn or ~ h c  pan lhereof or the sub-soil [hereunder may 
be dealt wirh or scltlcd or rr~nsferred, LS [hecase may be, eirher ~e~nporarily 
or permanently by way or granl of lease or Iicence. as llie case may be, 
and on such krms and cot~ditious and for such pcriod as thc Municipal 
Commissioner tnny. rvittl the prior approval of thc Mayor-in-Council and 
subjec~ LO the approval of the Sutc  Govcmmcnt, dcterminc and for such 
develop~nenl work ~ h c  pubIic srrcct, park, squarc or garden or any pan 
[hereof may be closed temporarily or pcrmancntly, as thc case may be, 
nnd in such case a public nolice shall bc givcn in thc same manner as in 
sub-secrion ( 1 )specifying the dalc from which the closure shall bc effecled: 

Providcd that lhc si tc u l  so much of the roadway or foolpal11 as would 
no1 bc rcquircd for using as a public road or public thoroughrare by 
rcason or providing berter and nl~ernalive p ~ ~ b l i c  road or  public 
~horuughr;lre including fooipnlh shnll txdrilll wilh or sertled or transfcmcd 
on lease or license. 

Explrrr:rt~ion.-For rhe purposcs of this section, "development work" 
shntl include all works for dcvclopn~cnt and improvement by way of proper 
and adequate or bertcr utilisnrion, cither underground or on the surface. 
or a public sireel. park, squarc or gardcn. 

'I'crnponry 354. The Municipal Commissioner may temporarily close [he whole 
closurr: ur 
public slrccl. or any pmi of a public slreet lo permit developtnen~ and mainlenancc 

work, and may, subject 10 [he condi~ions determined by thc Mayor-in- 
Council, authorize sucli closure for othcr purposes for any pcriod not 
exceeding a fortnighl. 

UlosurcnT 355. (1) T h e  Municipal Commissioner may, s u b j e c ~  to [he 
public smcr 
for parking rccommcndations of thc Municipill SLreersTechnical Commirlee and with 
PUrpSCS. the prior ilpproval of the Mayor-in-Council, close any ponion OF a public 

slreet and dcclarc i l  as a Fec parking area. 

(2) Parking fees ar different rares roc diffcrcnt vchicles Tor dil'krcnt 
areas for different periods shnll bc levied a1 such rntcs as may he 
determined by the Corporation by regulations. 



The Kolkara Mvrr icipal C~rpororioti A cr, 1980. 

( h r r  Vl.-Tuitnt1 P I ~ I I I I I ' I I ~ ,  LAIII I I  I I I I ~  h r ~ r r l  UJ-r CUIIII'O~S- 
Clluprc~. XXI.--S~ri*rrs m d  public p1rrat.s.-- 

A .  t+rblic s r r ~ ~ c a ,  L'IC.-SL'CI~OII 356. 
B. Rqitlar l i t ~ c  of srreer.-Spcrior~ 357.) 

356. (1) The b:u~ricipnl Com~nissioner mny- 
(a) proli ibi I or regularr either- le~nporarily or permanen11 y, 

vehicular traffic in any public street or any porlion tl~ereof 
so ns to prcvcnl dangcr, ubstrucrion or inconvcnicncc Lo {he 
public or 10 ensure quicrncss in any localily: 

(b) prohibi~, in respec1 of a public slreel or n porrion thcrror, thc 
transit of any vehicle ofsuch rype, lorrn, construction,  weigh^. 
cmission or size, or  of any vebicle laden wiih such heavy 
or unwicldy objcct, as is likely ID cause injury ro the 
roadways or any consrruction therco~i, or or any vehicle on 
h e  ground of public convcnicncc, cxccpl undcr such 
conditions as to lime, mode or vnclion or locomo~ion, usc 
or applianccs ror the protec~ion of roadways. number or 
ligl~ts and assisranls, and other general precnulions and upon 
r l~e  payment of such charges as may bc spccilicd by the 
Mayor-in-Council generally or speciiicnl[y i n  each 

(c) prohibit, ut all limes or duriug auy panicular hours, cnrry 
horn or  cxil to prcmiscs of veliic~ilar traffic from any 
pafliculnr public strerr carrying such trzlfic: 

Provided rlial the Municipal Commissioner shall not take 
ac~ion in any cxse withou~ 1Iie previous snnclion or  thc Mayor- 
in-Council. 

(2) Any aorice of prohibilion undcr sub-seclion (1) shall, if  such 
prohibition applies to any parliculnr public slrccl. be posted in 
conspicuou~ plnces ~ r l  or near both ends or  such public srrcct or any 
porlion thereor LO which such proliibition applies or, if such prohibition 

- applies ~zaernlly lo all public streers, be adveflised. 

357. (1) The Municipal Commissioner may, with due regard LO the 
minimum widlhs prescribed for various cnlcgorics of slreets including 
thc r~o ipath~  abutting the same, define the rcgular linc on one or bolt1 
sides or  any public street or ponio~~s [hereof in accordancc with the 
rules and the rcgulntions madc ill this behalf and may, wilh Lhe previous 
sanction of [he Corporalion, redclinc at any lime any such regular line: 

k'o\vcr 10 
prohibit usc 
of public 
slrccu: for 
ccnai~i kind 
t lf  l r ~ r l i c .  

1)efining 
rcgular l int 
of a sircel. 

Provided thal, berorc rcdcfining such regular line, rile Corporation 
shall, by public nolive, orford a reasonable opporlunity to !he residen~s 
o l  premises abutling on such public slreer lo make suggestions or 
objections with respect to the proposed ~dclinirion and shall consider 
all sukh suggestions or objections which may bc made wirhin one monrh 
r ro~n the date or  publication of  suctl norice: 



( f i ' t r 1 . 1  liJ.-7b~v1 f l( t t l t~il~g, ki1111 m l f !  h t ~ d  Usc Co~itrols- 
Cllrrl~fur X X I . - S I ~ ~ ~ J I . F  arid prrblic p1occs.- 

B. Rcg~dlor litre of .~f~.ee~.-S~jcfio,r 358,) 

Provided iurthcr thnl the streer al ignmcn~ of ally public streel 
operalive u~ider ally law in any pad or '[Kolknta] immcdiilrcly behre  
the commenccmcnl of [his Act shall bc deemed lo bc n regular line 
Jcfincd by rhc Municipal Cornn~issioner under this sub-scclion. 

(2) The linc Tor the ririle being dcfined or redefined shnll be called 
thc regular linc of lhz slrect. 

(3) No pcrson shnll collsrrucl orrcconstrucr any building ora portio~i 
thereof ur any boundary wall within the regular linc of n streel. 

(4) Thc Municipal Commissioner shall maintain a register, 
coluainiilg such parriculars as may be prescribcd, will1 plans a~!achrd 
thercro showiiig all public streets i l l  rcspccr or  which ~ l i c  rcgulnr line of 
such slreels has bccn defined or rcdcfincd. 

(5 )  All such registers shall bc open lo iuspeclion by any person on 
pnymen~ or such Tee, and any cxlrila thertrroru niay bc supplied on payn~cnt 
of such charges. as 111ay be dctcrrnined by [lie Corporation by rzgulalions. 

'(6) No~wilhslnnding aiiythingconraiuzd iu'llie forcgoing provisioi~s 
of this \cc~ion. the Colpom~iun may, ir it  considers cxpedielii so to do, 
canccl par-ly or wholly. or lnodiry,  he rcgulnr line of  a publiu street 
aflcr n period o r  ~ c n  years from the dutc ordefiuing !hc said regular line, 
provided the ubjeci for which thc said regular lillc was defined has nut 
been completed within Lhc said period: 

I'rovidcd t l ~ r  [lie Corporalion shall. beCorc sucll cancelln~ ion or 
rnodilicution of such regular line, afford. by public notice, n rcasonable 
opportunily LO [lie rcsidcnts of the premiscs abulting on such public 
slrcct Lo make suggcslions or objections rvilh respect lo the proposed 
cnncellnrio~~ or moclification of rhc regular line as firoresaid arid shnll 
consider 311 suggestions or objections wtiich may be made within one 
~nontti (rum the dale of public;~lion-of such notice. 

back 358. (1) If any part of a building abutling on a public slreet is nfitllin 
buildin! to 
rcguljr lint the regular line orlhnt srreei, Ihz Municipal Commissioner ]nay, whencvcr 
U ~ ~ I ~ L Y L .  il is propose~L 

(a) lo repair, rebuild or canslrucr such building or to pull down 
such building lo a11 exlenl measured in cubic meme 
exceeding onc-hnlr [hereof above Ihe ground leve I .  or 

(b) ro repair, rcmove. construct or reconsrrucl or make any 
addilions lo, or srruclurnl illteratio~is of, any ponian of such 
building which is wilhin the regul;~r linc of [lie slrcct, 

'SPP lou~-nolc 2 on pagc 573, nrrtc. .. . - 1  hc sdb-acc~ion (6) w w  inscrlcd by s. 17 vT rhr: C l l c u ~ ~ : ~  Municipal Uorpor~tion 
IAmcndmcntl Acl. 1997 (\ilcsl Bcn.Act XXVl  01 1YY7). 



LIX of 1980.1 

( h r r  V1.-7?,1rrt1 Ylrlrrrri~lg, Lu~id nr~rl  L I I I ~  Usc Cn~irrnl.~-- 
Clrrrl~tc.r~ XX1.-S/reers nrrcl prrblic yloces.- 

U. Rqrrlar Ii~le of srree1.-Sccfions 359, 360.) 

by an order ns rcspecrs [tie additions LO or rebuilding, cunstruciiorl, rqlair 
or al~emrions of such building. require such building to be szl hack to 
[he regular line of  such slrcel. 

(7) Whcn any building or any pilrl tl~ereof wilhin thc rcgulnr line of 
n public street falls down or is  bum! dowu or is, whclher by rzason of 
any ordcr or  the Municipal Comtllissio~ier or urhcrwise, laken down, thc 
Municipnl Commissioncr may rortbwirli pakc possession, on behalf or 
[he Corporation, of rhr poriion of rl~e land within the regular lint or Lhc 
streel liereloforc occupied by such b ~ ~ i l d i i ~ g  a~ld ,  i T  ncccssary, clear 
Ihe samc. 

(3) Land acquirzd under lhis seclior~ shnlI lx dccrncd Lo be a pnrr of 
the public street and shall vcsl in the Corponlicln. I 
359. ( 1 )  Where any building or any par1 rhcrcor is wi111i11 die rzgular Co'nI'U1wrY 

sc~ring back 
line or a public slrcel and. in llie opinion or the Municipal Commissia~~cr, building 

i t  is neccshdry ro ser back such building or par[ tllereof lo thc regular 10rcgulx 
linc of sirts~, 

linc of such srreel i n  pursuance or  any development plan. hc may, by ;I 

noticc served on [he owncr or such building in  accord:u~cz ~ ~ i t h  [he 
provisions or  [his AcL. require him to show causc within such period as ! 

! 
may be spccilicd in the notice as to why such building or par1 llicrcof 
which is within theregular linc orsuch srreer sl~ould not be pullcd down 
and Lhe land williin thc rcgular line acquired by Lhc Municipal 
Commissioner on behalr or the Corporariou. 

(2) I f  Lhe owher hi ls  to comply with the requiremen[s of  tlic no~icc 
under sub-sec~ion ( I ) ,  ihc Municipal Commissioner may, wirh the 
approval of tile Mayor-in-Council. pull down the building or par1 thcreor 
and all expenses incurred in so doing slinll hc paid by Lhe owner and 
recovcr;lblc Iiom him as an arrear or tax under [his Acl. 

(3 )  Thc Municipal Cornmissionel- shall. immedin~ely aher  any 
building or  pnrl thereof is pullcd down under sub-seclion (Z), tilkc 

possession, on behalf of the Corporation, or the ponion O F  rhc [and within 
the regular line of [he streel occupicd by sucll building or par1 rhcrcor 
mid such land shall thereupon be deemed Lo be a pan or rhc public suzel 
and shall vest in ~ h c  Corpora~iou. 

360. ( I )  IT any building which i lbu~s on n pi~blic slrrer is in lhc rcar scrling 
runv;~rd UT 

of the regular line of such strcel, the Mu~iicipal Commissioncr may. building lo 

whenever i r  is proposcd- rcgular line 
orsrrcc1. 

(a) lo rebuild such buildir~g. 01. 
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T f ~ c  A'nlka~o Mruricipal Cnrpom~irvr Act, IY8O. 

[Wsl  Ben. Act ! 
I 

(Prrri V1.-To~vrr P l o r l t ~ i ~ ~ g ,  Lotld rrtld L A I I ~ ~  Use Cu~lr~-ols- 
Clmper XX1.-S~reets orrrl prtblic places.-- 

B. Rgrdnr  Iitle OJA-~reer.-Sec~iot~ 361, 362.) 

(b) lo alrer or repair such building in such nlnnnrr as will involvc 
(lie rcmovel or re-erection of such building, or porlion 
~licrrof which abuw on such slreet. to an cxlenr rnensurcd 
in cubic Inelre cxceediug onc-half of such building or 
portion  lier re of nbovc rhe ground level. 

by an order as rcspccrs [he rebuilding, alrention or repair af such building 
or  porriotl iltereor. pcrn~i t  or, with  tliz approval of the Mayor-in- 
Council, rcquire such building ro be sci forward lo thc rcgular line aT 
such s ~ r c c ~ .  

(3) For the purposes or lhis secrion, n wall sepnraring any premiscs 
from a ~ u h l i c  slrezr shall bc deemed ro be building; and il sl~all  bc 
dezmed to bc a sufficient compliance wilh the permission or the 
requiremenr to sci forward a building ro ~ h r :  rcgular line or a street, if a 
wall of such miltcrials and dimcnsions as a r t  approved by thc Municipal 
Commissioner is crccted along such line. 

361. If any  land, whcther opeo ar enclosed, no1 vcsled in ~ h c  
Corporalion and not occupied by any building, is wirhin the regular line 
or  a public srreel or i f  any platform, verandah, slep, compound wail, 
hcdgc or fence or somc orher structure, aurhoriscd or nol, exlernal LO a 
building abutring on a public s m c l  or a porlion of such pla~lbrrn, 
verandah, step, co~npound wall, hedgc, feiice or olher srruciurz is wilhin 
the regular line of such slreer, Ihe Municipal Commissioner may, d rc r  
giving the owner of such land or building nol Iess rhan rhirty days. clalr 
nolice of his intcnrion so 10 do. lake posscssiot~. on behalf of the 
Corporation, of such land wilh ils cnclosing wall, hedge or fence, i f  any. 
or or such pln~form, verandah. acp, compound wali, hedge. lcnce or 
orher struclure or of any ponio11 thercof wi~hin thc rcgular lit~e of  he 
public srrecl and,  i f  necessary, clear [he same, and the lnnd so acquired 
shall thereupon bc deemed lo bc a part 01 rhc public street and shall vesl 
in i l~e  Corpora~ion: 

Provided ihat whcre [lie land o r ~ h c  building vcsts in theGovernmen~. 
thc Municipal Commissioner sl~nll no1 rake possession thereof withou~ 
the prcvious sanclion or the Governmcnl. 

362. Whcrc a land or buildi~ig is parlly w i t h i n  the regular line of a 
public sueeL and the Municipal Comniissioncr is salished [hat thc land 
remaining after rhl: C X C ~ S ~ O I I  of rhc puflior~ wirhin such line will no1 bc 
suihble ur fit for any beneficial use. he shall, at the requesl of [he owner, 
acquirc such land in addition LO the lnnd within such line and such surplus 
land shalI vcsr in  the Corpor;ltion artd shnlI be used or disposed of for 
such dzvelopmcn~ purpose as may be ordered by the Mayor-in-Council. 



LIX or 19SO.J 

(far1 V~.-TCIIFII Plf~tlrlitlg, ~ I I I I ~  fltlti i ~ 1 1 d  Use Co~irri/x- 
Clznp~er XX1.-Srrcers ntld y~rblic ;>laces.-U. Krg~rlnr- Iirlu of 

srrc~cr.-Scctiori 3G3.- C. Privare srreet.~.-Aectiuns 361. 365.) 

363. ( 1 )  Conlpensation shall bc paid by the Corpora~ion to the owner ~;;:,Pc:-~ 
of  any birildi~ig 01. land acquired Tor a public sueel, square, park or paid, 
gardzn u~lder tlic provisions or  lhis Chapter: 

Provided that any incrcasc or decrease in the value of [he remainder 
or !he propcny, or which the building or the Iand so acquired rormed 
parr, likely to accruc from the selling back lo the regular line of a pubtic 
street, shall be wken inio considerarion i n  determining Ihc amount of 
such compensation. 

(2) If any additional land. which will be included in thc prcmiscs of 
any pcrson per~nitled or required by an order undcr sub-section (2) of 
sccdon 360 lo set fonvard a building lo thc rcguIar line of a public 
srreel, belongs to the Corpora~ion, such ordcr shall be n surficient 
conveyance 10 tile owner of such land: and thc pricc to be paid ro [he 
Corporation by the owncr for such addilional land and the olher terms 
and conditions or rhc convcyancc shall bc scl rorrh in such order. 

(3) Thc Corporn~ion shall pay compcnsarion in respect of land or 
building acquired under this Chnp~er ar the following scale:- 

(i) for lanil or building with annual . . Fifleen times the 
value derermined at an rrmounl amount of I he annual 
nor exceeding Rs. 3.000 in res- value; 
pect of the porrion acquired 

(ii) for land or building wiili anuual . . Rs. 45,000 plus ten 
value derer~nined at an arnounl rimes the amount of 
exceeding Rs. 3,000 in respecl [he annual value in 
of the ponion acquired cxccss of Rs. 3,000. 

C. Private streets 

361. I f  the owner of any land utilizes, sclls, lcascs out or orhcrwisc Oiv~cr's 
disposes of such land or any portion or portions thcrcol as plo~s Tor the ub'ig""on lo 

riiakc a 
consrruction of buildings Ihcrcon, hc shall lay down iind mnke slrccr or strcnrvhcn 
strccrs giving acccss to the plots into which the land may be divided and ~~~~~' 
connecring such srreet or srreels wirh any exisling public or private srreer. building aikc. 

365. (1) Berore utilizing, selling or orhenvise disposing of any land L ~ ~ D I  

under secrion 364, the owner thereof sliall send to rhc Municipal plans. 

Commissioncr a wril~en application with a layout plan af  lhc land 
showing thc lollowing par1iculars:- 

(a) the plots inlo which the land is proposed lo be divided Tor 
 he e ~ c r i o n  of buildings [hereon aud [he purpose or purposes 
for wliiclt such buildings are to be used; 
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(b) rhc rcscr\~niion or allorment or any site Ibr ntly slreel, open 
spncc, park, recrea~ion ground. school. markel or any ollicr 
public purpose; 

(c) [tie inteuded le\~el. direction and width or  sircel or slrezts. 
includi~~g foo~pi~ths; 

(d) rhe regular line of slreet or slreels; 
(e) the arraogemenls 10 be made for Icvclling, p:~ving, mclalling, 

flagging, channelling, sewering, dc~ining, conscruin~ and 
lighting slrcet or strccts. 

(2) The provisions of 111isAcr and the rulcs and thc rcgulxions mndc 
thereunder as to thc widths of public strcus, includir~g rootp;~tlis. nud 
lhe height of buildings nbu~ring [hereon shall apply i l l  [he case ol 's~reeis 
rcrcrrcd lo ir l  sub-secliou ( I ) ,  and all [lie paniculzlrs or  a layilur plan, 
rererrcd ro in 1113~ sub-section, shall bc subjccr lo thc approval of [he 
Mayor-in-Council. 

(3) Wilhin s i x ~ y  days urrcccipt or  any application under sub-sec~ioii 
( 1 ), 11ic Mayor-in-Co~~ncil shall zither accord approvaI lo the layour plan 
on such cundi~ions as i~ may think fir or disallow i t  or ask,for I'urthcr 
inrormnrion willr respecr 10 i r .  

(4)  SucIl a[~pro\~nl shall be refused,- 

(a) if [lie parriculars shown in rhc layou! plan arc in uonflic~ 
w i ~ h  ally arrangcmcnts which huvc been made or wl~ich 
arc. i n  lhc opinion of the Mayor-in-Council, likely 10 be 
niadz Tor carrying o u ~  any general scheme of developrncnt 
of LIKolkrrrrrl. wlierher or 1101 such schcmc is contained in 
 lie dcvclapmcnr plan or ~ h c  dcvclopmenl sche~lle or  aoy 
aurhority undcr any law in rorce for rile lime being; 

(b) i f  thc layout plan docs not conrorm 10 111e provisions 
ofnrhis  Aul and lhe rules and [he regulalions made 
thcreunder; or 

(c) i f  any streel proposed in 111e la you^ plan is 1101 so dcsigned 
as LO' colltlecl i[  a1 one end will1 a srrcct which is nlrcudy 
open. 

(5) No person shall utilize, scl! or ulhcrrvisc deal wjlh any Innd or 
Layout or make any 11cw strccl without or orl~erwise lhan ill  conformity 
with thc ordcrs or  the Mayor-in-Council and. i f  ruflhcr inrwrm;~~ion is 
uskcd for. no stcp shall be taken to utilize. sell or nlhcrwisc dcal wilh 
the land or to lay out or make [he slreel unlii an urdcr has bcen passed 
by the Mayo-r-in-Cou~~cil upon receipl of such inrotmalion: 



Provitlerl rliat [lie pnssing of such order shall 1101. i n  nny u : ~ ,  be 
dcluycd for more rhn11 sixty d:~ys al-1~1. the  mayor--in-Couucil h:15 rcceived 
such i ~ ~ f o r ~ n a t i o ~ ~  ;IS i t  considers ncccssary lo enable i l  to deal w i ~ h  ~ h c  
nppl icarion. 

(6) No SUIC deed shall be registered under any I:nv for the time being 
- in force Tor any 1n11d govcrllcd hy seclion 364 i1111il thr: I:~you~ plans have 

been approved under [his s~ct io i i  and int'rnstruclural construcrions 
thcrcundcr complclcd up to a slage lo ll~e sntisraclion or  the Mu~~icipal  
Commi~sioner. 

(7) Thc layout plan shall be prcpnrcd by a licensed town plnnncr. 

(9)  The hlui~icipal Comrni~sio~ier may, rrorn rime LO time, grant lo 
any person n liceuce to act ;is a tuw~i planner subject to his possessing 
such qualitica~ions or espericncl: and 011 paymenr of such Ice :IS may be 
presc1.i bed: 

Providcd ~ h a l  cvery suc11 licencr sh:dl bc rcnev.&l every 111rzc ycars. 

366. (1) IT any pcsoil lays out or 111nkcs any strecr otlienvisr than in h l ~ c r a ~ i o n  or 
dcrllnliritln 

c o n f o r m i ~ y  with rhc provisions of s z c ~ i o n  365, i k c  Mu~iicipnl or,,,,, 
Commissioner niay. whethzr or not such person is proscculcd u11der [his E:E,~;~ 
Acl. by a writtea notice,- scclirln 36.5. 

(3) require Ilim Lo show cause, by n w r i ~ ~ e n  stntcmcnl signed 
by hiin a ~ ~ d  set11 to thc MunicipnI Coo~missioncr on or  
before sucll dntc as may be speciiizd in 111c notice, why 
sucll street should i ~ o t  he altered ro t l~e  salisr:~ction of [he 
Municipal  C o o ~ ~ n i s s i o ~ i c l -  a r  i f  suc11 a l ~ c r i l ~ i o i i  i s  
impracticable, why such street sllould 1101 bc dcmtllished; 
or 

(b)' rcquire ,hi ni lo appear berorc thc Muilicipal Co~nmissioncr 
eitIier personally or by n duly aurhorized agear on such day 
and at sucli lime and place as may bc specified in Q1e noticc 
and show cause es aforesaid. 

(2) 11 any persou 011 who111 u notice is  servzd under sub-scctioii 
(1) fails to s h o ~ ~ ~  ccasc to llie s3ti~Liction ol  he Municipal Comlnissioncr 
\vhy such strcct shnuld 1101 be so al~ered or dcmoIislied. 111e Mui~icipal 
Comrnissioncr m a y  pa55 311 order dirccling the alteration or clcmolitio~~ 
or  such streel. 
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( P w i  VI.-Tult~lr Pl(~trr~itig, Lo~zd nr~d Lcrrr(1 Usc Corrfrols- 
Cl~(~plprur. XXI.-S~ilrrcrh r r t ~ r l  p~~ldic  p1nccs.-C Privrire srrcers.- 

SECI~UIZS  J67. 368.-D. E~rcro l~c l~~~ia l l s  or1 sr,rcrs.-Scctiorr 369.) 

367. (1) IT any privalc slrceL or pan lhereor is nor Icvcllcd, paved, 
melallzd, flagged. channel led .  scwcred, drained, co~~se rved  or  lightcd 
to [tie satisfaction of the Municipal Commissioner, he may, by ;l 
wrillcn no~icc ,  require llie owners of such strcet or par[ [hereof and 
thc ownccs of thc l ands  and tile buildings I'ronring or nbulting 011 

such slrzer or par1 lhcreof lo Larry out any work \vl~icli, i n  his opinion, 
may be necessary. and wirhin such lime as may be specified in such 
~ ~ o t i c e .  

(2) [f such work is not carricd out wi~liin llie ~ i r ~ i e  specified in thc 
nolice, ilie Municipal Commissioner may, if hc rhinks ~ I I ,  execuie i r  and 
lhc cxpcnscs incurrcd shall be paid by thc owncrs rcferred 10 iu sub- 
scnion ( I )  in such propunion as may be dercrnlincd by ~ h c  Municipal 
Co~nmissiouer mid shall bc rccovcrable fro111 lliem as an  arrcar of lax 
under ~ h i s  Act. 

368. If any slreel has bccn levelled, paved, melalled, Ilagged, 
channelled, sewered. draincd. coilserved and ligbled under scction 
367, the Muoidpa l  Cornmissioncr may, and, if [he slreel is no1 lcss 
lhan six nlelres in widlll, on thc rcquisilion of a n~ajorily of the owners 
rcfcrrcd to in  sub-section ( I )  of illat section, shall, declare such slreel 
lo be n public strccr and ~hereupou [he srreel shall vcsr in  the 
Corporation: 

'Provided ~liat, where n privatc street has been in exislence for not 
less rhan rhirly years and is used by Lhc people of the locality as a 
thoroughf:irc, the Corporalion may declnrc such slrcet lo be a public 
slreel cven lhough i t  does not striclly co~nply with thc provisions of illis 
Chrrpler. 

369. (1) No person shall crect, sel up, add to. or place agoinst or 
in frolrt of, any premises any slruclure or fixlure which will- 

(a) overl~ang. jut or projccl i~lru, or in any way encroach upon, 
and obsrrucl ill any way thc salc or convenienl passage of 
thc public along, ally slreel, or 

(b) jul or  project inlo, or encroach upon, any drain or open 
chnnncl in any slrcet so as to itltrrrere with in any way [he 
use or propcr working of such dn in  or cbannel or Lo impcde 
the inspeclion or cleansing thereof. 

'Proviso was nddcd by s, 15 i)T lhu C;\lcutta Municipal Corpon~ion (r2nicndmcn1) Act. 
1988 (iVr~cal Rcn. Aci XXI of 19XK). 



(7) The Municipal Co~nn~issioner may, by n wrilren nnticc, requirz 
tile owner or lhc occupier or any prcmises ID remove, or L O  lake S L I C ~  

other action as he lnay direct i n  rcliltion to, any srruclure or tixturc 
which has bcan erecred, s c ~  up. nddcd lo, or placcd ilgains~ or in front of, 
sucl~ prcmiscs, i n  conlravention or lliis seclion. 

( 3 )  If [he occupier or  such prerniszs rcmoves or al~ers any structure 
or fixturz ia accordance \ v i h  sucl~ I I O I ~ C C ,  he shall be enriilrd, unless thc 
siruclure or fixlure was erculed, ser up or placcd by himself, ID credit to 
his accounl wirh !he owncr of such premises all reasonable expenscs 
incurrcd by him in complying wilh rhc notice. 

370. The Municipal Cominissioncr may, at my lilne, by a wcitlcn Ground 
flanr doors. 

nolice, rcquirc the ownrr of any prcmises. on [he ground floor of which ctc., ,,ol 
any door, gate, bar or windoiv opens our~vfirds upon a slreel or upon any "PC" 

oulwards on 
land rcquired for thc inlprovcn~enl or n s!reet in such manner as i n  thc stmca, 
opinion of t l~e  MunicipaI Comn~issioner obs~ructs the safe or convenicnl 
passngc of the public along such srreel. 10 have such door, gale, bar or 

window altered so as noL 10 opcn outw;~rds. 

371. (1)  No person sli;lll. excepr with the permission ofrhc Municipiil 
oisr~crurcs Pmhibill~fl 

Commissioner grnnlcd iu this behalf, crccl or set up any wall, fencc, or hx~urcs 
rail, pus!, step, booth or othar structitrc, whrlher fixed or movable or ~~~~~'~~~ 
wheihcr of a perrnauenl or tcmporary narure. or auy fixture in or upon in slrcc~q. 

any srreeL or upon or ovcr any open cha~inel, drain, well or rank in any 
slrcct so as lo form an obsirucrjon 10, or an encroachment upon, or a 
projeclio~~ ovcr, or lo occupy, any ponion o r  such strccl, channcl. drain, 
ivcll or rar~k. 

(2) Nothing i n  this scc\ioti sllnll apply to any erec~ion or thing to 
\vltich cIause (c) of sub-section ( 1 )  or sectioll 377 applies. 

372. The Municipal Commissioner inay. without norice, cause ro be 
removed- 

(a)  any ~vall, rence, rail, posr, slep, bourh or olhcr srructurc or 
fixlure which may be crccred or s c l  up in or upon any slreel, 
footpath or upon or over tiny opcn channcl, drain, well or 
rank contrary LO [lie provisions uF this ACL; 

(b) any stall. chair, bench. box, ladder, bnlc. board or shelf, or 
a n y  other lhing u'hutsocver placed, drpusited, projecled. 
n\~aclied, or suspended in. upon, from or ro ally place ill 

ct~n~nven!ic~n of Ihr nrnviqinnc r 3 f  !hi< A r r .  

Power In 
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(c) any article wh;usoevcr hawked or cxposcd Tor sale in any 
public placc or  i11 any public strccl  or  Foolpath in 
contravcnrion of the provisions or [his Acl and ally vehiclc, 
package, box, board, shelf or any olher lhing in or on which 
such article is placed or kcpl Tor purpose oTsulu. display. or 
otherwise. 

373. ( 1 )  Thc Municipal Conlmissioner may, by a writtcn nolice, 
require  he ow~lzr or thc occupicr oi  any pre~nises conliguous 10 or in 
fronl of or connected with any wall, felicc, rail, posl, slep, booth or 
otlicr slrucrure or fixlurc, the ereciioll or the selling up of which rvould 
bc unl;~wlul after ~ h c  coming into force oi sccliun 37 1, lo rztnove such 
wall, fzl~ce, rail, posl, step, boot11 or orhcr struclure or  hxrure, crcclcd 
or sel up before the co~liiiig illto rurcc of rhal section. 

(2) I f  in any case [he erecrion or thc seuing up of any slruclurz or 
fixture ns albrzsaid shall hnvc been lawrul. co~npensalion shall be paid 
by the Ml~liicipal Cornrnissio~ier to every person rvho sustains loss or 
damage by rhe rcmovnl o r  such structure ur fixlure. 

374. ( I )  No pcrson shall lelher any animal or cause or perlnil any 
animal to be lcrhcrrd in aay public slrccl. 

(2) No pcrsoa shall lni lk or cause or pennit ro bc milked any cow or 
buffalo ur other animal in any slrcel. ! 

(3) Any animal 1e111ered or any cow or buffalo or other anirnal found 
being milked as aforesaid in any slreel [nay be removed by Ihe Municipal 
Comrnissiouer or any ofricer or employcc of [he Corporarion and I 
impouttded and dcnlt will1 u~idzr llh: provisions ofrhe West ncngal Callle \\kst Ben. I - 

I 

I 
Licensing Acr, 1959. 11Cl  I or 

1959. 

375. (1) Thc Municipal Co~nrnissioncr may grrrn~a wrirlcn perrnjssion 
for lemporury c rec l io~~  nf a booth, pandal, or any olhcr suuclure on any 
public placc on occasions or ccrcmotiizs nud Fes~ivAls, OII payment of 
sucll fec and on such condiliuns as may be determined by h e  Corporalion 
by regulalions, and for such period as lnay bc rncntioned in rhe ler~cr of 
perrnissioo: 

Provided 1ha1 nu permission sliall be givcn under 111is sec~ion withoul 
thc concurrence or ihc Co~~lmissioncr or Police. '[Kolkaral. 

(2) Thc pcrson lo whom such pennissiol~ is granrcd shall fill in the 
ground and reinstare ~ h c  same to !he sa~islaclion of [he Municipal 
Commissioner wilhin such period as may be menlioned in the leuer of 
pcrmission. 



The Kulkntrr rllrrr~icipu/ Corl~oralion Act. 1980. 

E. Provisions corrccrtrir~g e.reculiag of ivurk ilr or tterrr streets 

376. ( 1 )  Thc Municipal Commissioner sl~all. so Tar ns is prncticnblc Prd!;!u~ions 
d u r ~ ~ ~ g  rcp:~ir 

during ~ h c  cons[ruction or rcpair of any public strzel or eny drain or  the o~,,,,,l,, 
Corporalion or any prcmises ves~cd in the Corpora~ion,- 

(a) cause the same 10 be rcnccd and guarded; 

(b) lake proper prccilulio~~s ;ig:jiorir accidenl by s h o r i ~ ~ g  up and 
prolccti~lg the adjoining buildinp; 

(c) cause such bars, chnitls, or posts to be rixcd across or in 
any slreel i n  tvhicl~ nuy such work o l  conslruc~ion or 
rcpair is utlder cxecurion as are necessary in order LO 

prcvcnl i l ~ e  passage of vehiclcs or  a ~ ~ i n l a l s  aver1 
dnngcr. 

(2) The Municipal Con~missioncr shall cnuse such streer, drain or 
premists to be sufficicnlly ligh~ed or protecred dttring nigh1 wllilc under 
conslruc~ion or czpuir. 

(3) Thc Municipal Commissioner shall, will1 all reasonable speed, 
cnuse such work lo be compleled, such ground lo be filled in, such srrzer, 
drain or premises to bc repaired and [he rubbish occasioned thereby lo 
bc rcrnovzd. 

(4) No pcrson shntl, withou~ the pcrmission of [he Municipal 
Co~nlnissioncr or wid~oul olhcr Iiiwful authorily, remove any bar, chain. 
post, shore or limber, or removc or eitiuguish any lighl sel up under [his 
seclion. 

377. ( 1 )  Na person olhcr than [be Municipal Comlnissioncr or an 
officcr or other e~nploycc of  [he Corpomtion shall, \vithoul [he wnilcn 
pcrmission of the Municipal Commissioner or wilhour other lnwlul 
au~horily.- 

(3) open. break up, displace. lakc up or make any ultcralion in,  
or cause any injury to,  he soil or pavement ur ;ins wall, 
rcnce, posr. chain or ollier malcrinl or thitlg fonning pan of 
nn y slreet; or 

(b) dcposit any building materials in any slreel; or 

Strccts not to 
bc opcnud or 
brokcn up 
and building 
n~alcrials nut 
to bc 
dcposircd 
~hcrcon 
wilhoul 
prrnission. 

(c) sct up in  any slreet any scarrold or any lempornry ercc~ion 
for thc purpose of any work wha~socvcr, or  any posrs. bars, 
rails. boards or other ~ h i n ~ s  by way or an enclosure Tor rhc 
purposc of making mortar or deposi~ing bricks, Iime, rubbish 
or other materials. 
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(2) Any pcrmission $ranled under clause (b) or clilusc (c) or  sub- 
sectir>l~ ( 1 )  rnny be ter~nina~ed by thc Municipal Cotnmissioner afler 
ziving not less Ihan rwenty-four hours' wri!lcn notice ro [lie person to 
whom such pennission was gmnled. 

(3) Thc Municipal Commissioner may, withou~ nolice, cnuse to be 
re~lloved anything. rererred ro in clause (b) or clausc (c) of sub-section 
( I ) ,  which has been deposited or set up in any slrcel witbou~ any 
permission undcr t h a ~  sub-secrion or which having bccn deposi~rd or set 

up wi11i such pcrmission has nor been removed before Lhc cxpiry of thc 
period of noricc iss~lcd under sub-sec~ion (3): 

Provided t h a ~  nothiug in  his sub-sec~ion ahill1 apply 10 any case 
undcr clause (b) or clause (c) of sub-sec~ian (I). ir, i n  such case, an 
applicalion Tor permission has been madc wilh such fee as specified 
by the Mu~licipal Coinmissioner in this bcha11 b u ~  no reply has been 
sent LO the applicant within scvcn days  from [lie dale  of [he 
npplicarion. 

378. ( 1 )  Thc Municipal Commissioner may grant permission for any 
work referred ro in section 377 on such condilions as may be determined 
by regulalioiis ilnd rnay nIso rcquirc thc pcrson ro whom such permission 
is gran~ed to make deposit of n sum of rnancy considered by Municipal 
Commissioner ro be adequile, in udvnncc, for carrying oul the work and 
restoring  he street or pavemcnr on which thc work is carried out to its 
original condirion. 

(2) Evcry pcrson to whom any pennission is g n n ~ c d  undcr scclion 
377 shall, his  own cxpcnse, cnuse the place where any soi I ur pavcmcnl 
has been opened or  brclkcn up or where he has deposired building 
ma~erials or ser up any scnllbld, crcclion or other thing ro be properly 
fenced and guarded, and in all cascs in which i t  is necessary so lo do ro 
prevent accidenrs, sIiall cause such plauc lo bc well lighred durilig [he 
nigh[. 

379. (I) Every person lo whom permissian is gmn~rd under seclioii 
377 lo open or break up the soil or pavemcnr or  any streel or ~ I I o ,  under 
other lawful authority, operis or breaks up [hc soil or p:lvemznl of ally 
streer shall. wirh all convenient speed, complete thc work ror which  he 
soil or pnvernenr is opened or broken up, fill up [he ground, and feilisrare 
and make good [he srreel so opened or broken up without delay and lo 
the sarisfaction or  [he Municipal Commissioner, 
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(Pnrl V1,-Toiis Plnrr~ri~ig, Lntid mld Lmrrl Usr Cu~ro-olr- 
Clla111~r XX1.-Sfr~cjs [ ~ ~ r r l  ~ ~ i r b l i c  ~~Iaccs,-E. P I D ~ , ~ ~ , ~ O I I . F  

cn~ lccnr i r~g  e.recrrrir~,e nJ work i r r  or I I E O I -  s ~ r e e r s . - S ~ ~ r i u t ~ s  380-383.) 

( 2 )  I f  such persol] fails 10 rc i i~sta lz  and make good ~ h c  srreel 35 

aforesaid, thc Municipal Cotnmissioncr may restore such sLrcc1, and 
[he cxpcnses incurrcd by (lie Municipal Comrnissiot~er in so doing shall 
hr paid by such pcrson. 

380. (1 )  The Muriicipal Commissioner may, when any such work as Municipal 

aforesaid ar any work. which ]nay lawrully be execured in any streel, is :iyE:m 
in progrcss. d i r ~ c l  thal such slreel shall bc wholly or pnrrinlly closed lo SI~CCL in 
rnf ic  or lo W-IC or  such description as he may ~hink fit. and shall set t:'':h work 
up i n  a conspicuous position an order prohibiiing traffic ro Lhe exrenl so I,rogrss.i. 

direcled. and f ix  such bars, chains or posts across or in the slreel as he 
may thing proper for prevenling or reslricling d ~ e  tmnic thcrcin. 

(2) No person shall, witt~out Lhc pcrnlission or the Municipal 
Conir~iissio~ier or without any olher Iawful authorily, remove any bar, 
chain or post so fixed or jnrringc any order pmhibiling Lrafic so ser up. 

381. When thc cxccution of any work is in progress in any streel, the Municipal 

Mu~licipal Commissioner shall, so P r  is may bs reasonably pruclicrble, zzw 
make adequnle provisions for the passage or diversion o r  lraliic, for rormffic, 

securing access Lo all prcmises appronchcd from such srrcrl, and for ~ ~ ; ; ~ ~ % i ~ ~  
such drainugc, warer supply or rncans of lighring as may be i~uerruptcd work in any 

by reason or lhc exccu[ion or such work. 51rCCI. 

382. The Municipal Commissioner may, by a wrilten notice, rcquire 
any preson, ro whom permission is granted undcr section 377 lo opcn or 

break up the soil or pavement or any sLrzeL or who, under any othcr 
li~wful aulhoriry, opcns or breaks up the soil or pavcrncnr of any slrecl 
for [he purpose or executing any work, lo makc provisiot~ 10 his 
snlisF~ction for [he passage OF diversion of traftic, Tor sccuring access 10 

the premises approached rrom such strrcl and for such dminagc, water 
supply or mcans of lighling as may be inlerrupled by reason of the 
cxecutiotl of such work, and i T  such persol1 fails iu do it, the Municipal 
Commissiot~er may cause the snmc to be done and rccovcr [he expenses 
thereor from such pcrsun. 

Provisions 10 
k madc by 
persons lo 
wtioln 
prmission 
is gmnrcd 
for ~ramu, 
crc., whcn 
llicir wwrk 
in~ermpt 
SIlCCLI.  

383. Anything caused lo bc removed by ~ h c  Municipal Commissioner Disposal of 
tliings under [his Chaprer sl~all, unlcss the owner rhcrcol' Lurns up lo rakc back ,,,,,,d 

such thing and pays to h e  Municipal Commissioner the charges for the undcr his 

rcmoval and stornge of such ~hing wirhin such pcriod as [he Municipal Cliaprcr. 

Commissioner may specify,  bc disposed of by [he Municipal  
Commissioner wilhin seven days or Lhc expiry o l  such pcriod by public 
aucrion or in such orher rnatlller as he thinks f i t ,  and rhc proceeds thereor 
sl~all be crcdi~cd ro [he M r ~ n i r i n n l  F~rnrl 



Naming and 
nurnbcring 
nl alrcclq. 

(P{irf V1.-Tutvn Plnrr~ri~rg, Lo~rtl rr11d I~111rl Use Cb11trol.s- 
C~I ( I ] ) ICV XXl.-Srlc~lr~, (ilrti pilhlic p l o i ~ ~ s . - E  I I ~ ~ ~ I I I ~ I ~ , ~  utid ~ ; r ~ ~ ~ i l ~ ~ , r ; t i g  

of arccrr mrd rrri~rrlrcri~ig o/ brri1di11gs.-Secriot~s 383. 385.5.) I :  1 - I 

354. ( 1 )  Tlie S l a ~ e  Ciovernmenr shill1 by nulirica~ion cons1i1111e 
:111 Advisory C o ~ n n l i ~ r c e  Tor 11:irning of streels i n  '[Kolknrn]. The 
Advisory Cora~iiirree sh;ill consisl o r  such number or persons. 1101 

escccding tcrl b u ~  not less than seven. ns  he S ~ a r c  Govzr11mcn1 1n:Ly 
lhink lil. 

(2) Thc men~bers of [he Advisory Commil~ee shall hc chosen from 
amongst historians or persons \vi~Ii high cul~urill bi~ckgrounrl i~nd  slinll 
hold orfice Tor sucli period and 011 such lerrns as may bc ?ikciLed i n  rllz 
nolificn!ion. 

(3) The Advisory Comrnilrec shall c ~ a m i n c  every proposal for 
dc~crmin i i~g  the name O F  any slrccl or public placc vested in t l ~ e  
Corporalion or (or changing such numc i n  such rnanuer as ir lhinks f i r  
and sl~nll forward ils recomnicnda~iuns to rhc Corporalion. 

(4) The Slate Goveri~men( sl~all prcacribc mnllers regarding [he 
col~ducr of businesq nT tl!c .4dvisury Curnmillze. 

385. ( I  ) The Municipal Cou~~nissioiier niay- 
(3) wit11 tlie approval of the C01,poraridn dc~crminc thc numc 

or ~iulnber by wliich any slrcct or pt~hlic place vcs~ed in the 
Corpolatiori sliall he k~io\r,n: 

Provided th:ir i l l  giving such upprovnl. 111e Corporalion 
shaII considcr rhc rccommcndnrion of rlle Advisory 
Commi~lee and niay i~uccpl thc s;!me: 

Provided rurrlier 11ial if thc Corporalio~~ is unable ro 
accepl sucIi recommendalion, i t  shall Ibrward: irs proposal 
togelher wilh ~ h c  rccomrncnd;~rion of llle Advisory 
C o i n m i ~ l e e  and ils cornmcnls lhc rco i~  ro llle Slnle 
Governmen1 whose decision 1hcrcl)n shill1 be li~inl: 

(b) cause to be pul up or primed at a conspicuous par1 or any 
building, wall: or placc al or ncar cach cnd. comer orenlrnncz 
of sucti slreel or on sonlc convcnicnl pan of suc11 slrzei [lie 
name or numhcr by which i~ sh:~ll be kitoivu; 

(c) C ~ U S C  10 bc puL up or painltd 011 bonrds of sui~able sizc l l ~ e  
name of any public pl:~cc t~tslrd in ihe  Corporalio~~; 

(d) will1 [lie approval u i  ~ h c  Mayor-in-Cou~~cil drlerlnilie h e  
number or sub-number by which m y  prcrnisrs or par1 ~llercof 
sl~all be known; 

(c) by wri11e11 norice require an owner of any premises or par1 
lhereof co pul up by means or a mctnl plnle n 11u1nher or 
sub-number on such premises or part lhereorin sucli position 
and in such manner as ]nay hc specified in such tlorice. 
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(2) Nolwi~lls~nnding rhc provisions of sub-clause (a) or sub-section 
( I ) ,  tlic nomcacln~ure orcach category ol'slrce~ whose name i s  c h a q e d  
idler  he coru~~~znccment or this Acr shall bc delerrni~~crl by rzgulaiions. 

( 3 )  No pcrsotl sliall dcsiroy, relnove, deFucc or it1 ally way injure or 
311lfr 3t1y SUUII name 01. nurnbcc or sub-nun~bcr of any sircc!, public place 
or premises. as lhe c:mc may be, or pain1 name or nunlbcr ur su b-nuntbcr 
dil'rercnt I'rom ~ h a l  put up or pai111cd by order or rile h l u ~ ~ i c i p a l  
Commissioncr. 

G. Repnir of e~rclosrrre of d~r~gerurrsp!aces 

386. (1) If m y  place is, in the opinion 01' Mu~~icipnl Commissioncr, Municipal 

for w:lnr of' sufficic~~t repair or protection or enclosure or owing to somc ~ ~ ~ c i ~ ~ ~  
wurk being carricd out [hereupon, dangerous or  causing inconve~~iel~cc for rcpairin~ 
ro pnsserlgcrs along a sireel or ru orhcr persons including (he owner or orcnclu'ing 

dnngcroi~s 
[he occupicr or  such place who have legal acccss [hereto or ro thc p J 3 c ~ h .  

neighbourhood [liereor, thr Municipal Conlmissioner may, by a norice 
in wriling, requirc lhe owner or the occupier of such plncc 10 repair, 
prolect O F  ~ I I C I O S C  ltie salile or 10 IULC such ollier SLCP as lilny appear 10 

thr Municipal Con~n~issioncr lo be necessary in order to pi-evcl~~ rhe 
danger or i~icouvenicncc arising tI~zrefrom within such period ns may 
he specified in  he noricc. 

(2) Thc Municipal Commissioner may. bcforc giving such owner 
or occupicr any such noricc or before file cxpiry of the period spcciIied 
in  any s~rcll ~lolice, rake sl~ch temporary measures as lie thinks fii 10 

prcvcnt the danger or inconvenience arising rherefrorn; and any expenses 
incurred by ~ h c  Municipal Conlrnissioner in laking such leinporary 
r~~rnsures shall be recoverable from such owner or occupier as an arrcilr 
of tax undcr ttiis Acl. 

387. (1  ) The M~uiicipal Conlrilissio~ler shall- Mc~surcs Tor 
lighking 

(3) I:ikc measures for lighting. i n  a suitable manner, such public 
slrrets. public places. scluarcs, parks, gardens, municipal 
~narkels  and properlies o f  ~ h c  Corpornrion as niay be 
specified by [he Mayor-in-Council; 

(b) procure, erccl and maintain such nultlber of lamps, lamp 
posts 311d uther appurtenances as may be ncccssnry Tor t l~z 
purpose as nloresaid; 

(c)  cause such lamps to b:: lighied by such means as may bc 
determined by hirn: 



Ruhibi~ion 
Tor rcnioval , 
C K . O ~  
Irunps. 

[Wesl Bcn. Act ., 

(Put7 VI.-Tolvr~ Pla~rll i~rg, Lnrrrl U J I ~  h t i d  IJXP Cn~irt-ols- 
CI~i~plel- X X I . - S ~ m c t s  drrd pwblic plcrces-H. Ligltri~~g of 1 

srt-ct~fs.-Scc.~iurrs 388, 389.) ! - 

I- - - -  --:. - - 

(d) plaoc and m;~in~ain-- ! ' 

(i) eleclric wires Tor [he purposc of lighting such limps 
under, ovcr, along or across, and 

(ii) posts, polcs, swndnrds, slays, struts, brackers and o~ber 
co~~~r ivances  Tor carrying. suspending UI- supporting 
Inmps or clccrric wircs i n  or upon, 

any immovable properly wiil iou~ bcing linblc lo any claim for 
compcnsalion lhcrcof: 

.. - 
Provided that such wires, posls, poIcs, slandards, slays, slruls, bnckcts 

and other con~rivances shall be so placed as  to occasion lhe Icnst . .  . 

practicable inconvcnicnce or  nuisance lo any person: 
Provided rurthcr rhn~ thc Corporation rnny, Tor carrying, suspending or 

supponing any lamps or elccrric wires, enter into ail agreement wilh any 
firm or company Tor using. on lemls and co~tdilions \tiurually agreed u p o ~ ~ ,  
any ~msts, poles or slrrndnrtls crecred and main~aincd by such limn or company. 

(2) Notwirhslanding anything contained io [he Indian Electricity ACI, 9 01 1910. 
1910,  he Corporllrion shall 1 1 0 ~  bc liable. cxcepl on the ground of i 

ncgligcnce, to any claim for compcnsalion for any damage, deuimcnt, 
inconvcnicnce or nuisance caused by il or by any one employcd by ir, in 

i 
the excrcise of any of the powers conrcrred by sub-secrion (1). 

(3) The Municipal Commissiol~rr may, on an application Froin  he 
owner or owners of 3 priuatc streel. rn:ihc arrangcrneil~s for  he lighting I 
of suuh streels on such Lerms 3s [he Mayor-in-Cuuncil may sr~zcjry and 
upon such arrangcmenls, shall, in respccl of such street, excrcise all the 
poirrrrs conferred by Ihis scction. 

388. (1) No person shall, wilhour any Ii~wful authority, lakc away or I. - 
I -  - 

wilrully or ncg[igeoIly break or throw down or damagc- 
(a) any lamp or ally appurlesancc of any lamp or lamp psr or 

lamp iron set up in any public street or any public place; 
(b) any elecrric wire for lighting such lamp: 
(c) any posl. pole, srn~idard, stay, strul, bracket or other 

con~rivnncc for cnrrying. suspending or suppor~ing asy 
clecrric wire or lamp. 

(2) No person shaIl wilfully or negligenrly cxringuish  he lighr of 
ally lamp sel up in any  public slrecr ur any public place. 

(3) 11' nny person witrully or through negligence b rc~ks  or causes 
any dan~nge lo anylhing referred lo in sub-section (1). he shall, io :iddition 
10 any penalty ro which hc  may be subjecr undcr ~hisAcr, pay the expenses 
or  repairing Lhe damagc so caused by him. 

389. The Corporation may on i ~ s  own or in collaboralion with any 
one erecl plants Tor [he gencr~~ io t l  or clectric powcr subject io such 
regulalions as may be nladc in Lhjs bchalf. 



LIX of 1980.1 

(Purr VI.-Tol~ri  Plntitlir~g, Lrrrrrl a~rri Larzd Use Conrro1s.- 
Cl~npfcr XX1f.-B1tilrlitrgs.-A. Procedrrre.-Sec~iun 390.) 

CHAPTER XXII 

Buildings 

390. In this Chnprcr, unless lhe conlexl otherwisc requires,- Dcfini~ions. 

( I )  [he expression "lo erect a buildirlg" mcans- 

(a) ro erect n new buildins 011 ally site. whcrhcr previously 
built upon or not; 

(b) to re-erccl- 

(i) any building of which more than one-half or Lhc 
.cubical contents above the level of plinlh have 
been pulled down, burnr or destroyed, or 

(ii) any building of which more than one-half of thc 
superficial ilrca of [he exlernal walls above lhe 
lcvel or plinrh has been pulled down, or 

(iii) any frame-building of which more illan half of 

the number O F  posls or beams in the ex~cmat 
walls have been pulled down; 

(c) lo conven inro a dwelling house any building or  any 
p m  of a building no1 originally constructed for human 
habita~ion or, i i originally conslructed Tor human 
habira~ion, subsequenlly appropriated Tor any olher 
purpose: 

(d) lo converl inlo more than one dwelling house a building 
originally constructed as one dwelling house only; 

(c) to convert into a place of religious worship or a sacred 
building any place or building no1 originally constructed 
for such purpose; 

(0 10 roof or covcr an open space be~wecn walls or 
buildings to [he extenl of the siruclurc lormed by [he 
roofing or covering of such space; 

(g) 10 convcrr iwo or more lenemenls in a building into 
n grealer or lesser number of  such tcnrmenrs; 

(h) lo conven into a s~al l ,  shop, office, warehouse or 
godown, workshop, iactory or garage any building not 
origitlally consrrucled for use as such. or lo convert 
any building construcred for 'such purpose, by 
subdivision or addition, in grealer or lesser number of 
such stalls, shops. offices, warehouses or godowns, 
workshops, factories or garages; 
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{Pnrr VI.--TO\IVI Plrrrr~iit~g, Lntd arlcl k~rrrf USE C ~ t t f r d . ~ . -  j 
C l ~ n l ~ ~ c r  XXII.-Rrri1ding.s.-A. Procedrtri*.-Sccf im 390.) 

(i) lo convcrtih building, which when originally cons~rucled 
was legally excmpl from rhe operarion of any building 
rcgulnlions, cotlinined in this Acr, or under any rules 
or regulilticlns made under [his Acr, or con~ained in any 
olher law in rorce for llic l ime being, inlo n building 
which, I~ad il hecn originally crecled in iu convcrlcd 
form, would bnve bczn subjecl i o  such building 
regulnlions; 

(j) lo convcrl inlo or use as a dwelling house any building 
which has becn discontinued as or approriaicd for any 
purpose other than a dwclling house; 

(k) lo make any addi~ion lo a building; 

(I) to close permnncnrly any door or window ill any 
cxrcrnal \vall; 

(m) to rtnlove or rcconslrucl [he principal slnircnsc or 1Q 
i111cr i ls position; 

(2) "occupancy" or "use group" mcilns the principal occupancy 
Tor which n building or a part or a building is used or 
in~ended  Lo be uscd. For rlle purposc or classificarion of a 
building according LCI occupancy, an occupancy shall be 
dccmed Lo include subsidiary occupa~icies which are 
contingcnl upon i t .  Buildings wirh nlixed occupancies shall 
mean [hose buildings in which morc than one occupancy 
are presenl in diifcrcnr porrions lhereob The occupancy 
classificnlion shall, unlcss otherwise speIl oul in any 
development plan under any Inw in lbrce For the lime being, 
i~lclude- 

(a) residcnlial huiIdir~gs. [hat is lo say, any buildings i n  
which sleeping ztccon~modatiotl is provided for normal 
rcsiden~ial purposes with or wilhoul cooking racility 
or dining racilily or both; such building shall include 
onc or rwo or muIii-family dwellings, I*** hosds, 
'*** apartment houses and nnrs, and privale garages; 

(6) educarional buildings, [ha[ is to say, m y  buildings 
used For school, collcge or day-care purposes involving 
:~sscmbIy for instruction, education or recrenrion 
incidcntill In educalional buildings; 

'Thc rvvrds "lodging or rooming houses," wcrc omir~cd by 5 .  Ib(i)[A) 01 h e  Calcurla 
Municipal Curpontion (Amcndmcnr) Act. 1996 ( ~ Y ~ s I  Bcn, Act V I  uf 1996). 

WIG umrd "dnrmitorics." was ornii~cd hy s. 16(i)(B), ibitl. 



Thc Kolka~a Mlrtricipul Co~porariotr Act. 1980. 

(Part V1.-To\vrt Plnr~~ii~ig. h r r r l  ur~cl Land U.7e Cu~rrrols.- 
Cl~aprc~.  XXl1.-Blrildi11gs.-A. Procedure.-Suchrion 390.) 

'(c) instilulional buildings, thar is lo say. any buildings or 
part lhercof ordinarily providing sieeping 
accommoda~ion Tor occ~panrs and uscd Tor Ihe purposes 
of medical or olher lrealrnenr or care of persons 
surTcnng from physical or mentill illness, disease or 
infim~ily, care or infan~s, convnlesceu[s or aged pcrsons 
and for penal or correctional detention in which the 
liberty of Ihc inmales is resrric~ed; such buildings shall 
includc hospilals, clinica, dispcnsaries. sanatoria, 
cuslodial ins~i~ulions and pcnal institulions like jails, 
prisons, mental hospitals and rerorrnatories; 

(d) nsscmbly buildil~gs, I h a ~  is rosily, :my buildingsorpam 
thereor where groups nF pcopIe congregare or gather 
for amusemcnl ur rccrcalioa or For social, religious, 
palriolic, civil kavel, spods. and sirnilarolher purposes; 
such buildi~~gs shall includc ~hentres, molion piclure 
Ilouses. drive-in-rhcatrcs. cily halls, Lown halls, 
auditoria, exhibition halls, museums, sknling rinks, 
gyn~nxsium. reslaurenls, earing ~OILSCS, holels, boarding 
houses, '[lodging or morning houses, guesl houses, 
dermiiories,l placa ofworship,dance halls, club rooms, 
gymkhana, passenger slnlions and terminals or air, 
surface and athcr public transporrnlion services, 
recrealion picrs, and sladia; 

(c) business buildings, that is lo say, any buildings or par1 
thereof used Tor lransnclion of business lor Lhc kccping 
of  accounw and records or for similar purposes; such 
buildings shall include orliccs, banks, piofessioinal 
csmblishmenls. courl l~ouscs, and libraries for [he 
principal function oilransaction orpublic business and 
keeping of books and records, and shall also include 
office buildings (prcrniscs) solely or prirlcipally used 
as an orficc or Tor office purpose. 

IThc propllscd arncnd!nc~ii, c~lnctcd by s. 16(ii) oflhc C3lculh Municipal Corponrion 
(Amcndrncnr) Acr, 1996 (Wcst Ucn. Acr V1 o i  1996). In rub-clx<urc (c) ofclnvsc ( 1 )  or 
scciion 3'N is nor currcck. This nmcndrncnr \\as perhaps rnadu: in ~jrdur to onlii rllc 
arncndrncnr promulgared by thc Cacultn Municipal Corpon~iun [Amcndnlcn~) Ordinance. 
1995 (Wcs~ Ucn. Ord. 111 uT 1995) wliurt rlic \cord< ", lodging or rooming hnum.  guc$t- 
houses. domirorics." rrrcrc inscflcd nlrur thc words "mtncil hospi~als" \r.l~icli llas no 
practical rclcvancc as no nmcndmcnt promulgalcd by 3.1 Ordinance can bc incurprumlcd 
in an Acl. 

Howcvcr, no ndditionnl words wuuld perhap.; hc itquircd lo k incotpanled ahcr lhe 
words "rneraI hospirnls" in sub-clausc(v) or c l a u s ~  (2) o l  said scclion. 

-%c words wi~liin ~ h c  squarc bnckcis wcrc inscrtcd hy A .  Ih(i t i )  u l  [ l i t  Calcun~ 
hlunicipd Corporation (Amcndnlcn~) Act. 1996 (We51 Bcn. Acl Vl uf 991). 
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E~plu~ia~io~i.-For the purpose of this clause,- 
(i) thc cxprcssion "office purpose" shall include the 

purpose or administrelion and clcrical work 
(including lclcphonc and tclcgraph operaling and 
opcraling computcrs). and 

(ii) rhe cxpressiol~ "clerical rvark" shall include 
writing, book-keeping, sorling papers, lyping, 
filing, duplicating, pu~tchirlg cards or  tapcs, 
machine calculaling, drawing or matlcr Ior 
publication, and cditoriul prepamlion of rnarter 
for publications; 

(f) mercanrile buildings lhal is to say, any buildings or 
pan thercorused as shops, stores or markers for display 
or sale of merchatldise, e iher  wholesale or rctilit. or 
for office, srorage or servicc facililics incidcnlill to the 
sale or  mcrchnndise and located in  the same building; 
such building shall include esrablishrnenls, wholly or 
partly engaged in wholesale trade, manufaclurer's 
wholesale oulleu (including relatcd storagc racili~ies), 
warehouses, and establishments engaged in truck 
transport (including truck Iransporr booking agencies); 

(g) induslrial buildings, h a 1  is 10 say, any buildings or 
swuc~urcs or parithereof in which products or materials 
of all kinds artd properlies are rabrica~ed, asscmblcd 
or precessed as in assembly pliln~q; such buildings 
shall include laboratories, power plants, smoke houses, 
refineries. gas plants, mills, dairics, factories, 
workshops, automobile repair ganges, and printing 
prcsscs: 

(h) sioragc buildings. that is Lo say, any buildings or par1 
lhercof used primarily Tor the stordge or shehering of 
goods, wares or merchandise as in warehouses; such 
building shall include cold storages. height depots, 
rransil sheds, store houses, public garugcs, hangars, 
truck terminals, grain eIevarors, barns and slablcs; 

(i) hazardous buildings, Ihill is lo say, any buildings or 
part thereof used for the swage ,  handling, rnnnuracrure 
or processing of highly combustible or explosive 
materials or products which are liable to bum wilh 
exueme rapidily or which may produce poisonous 
rurnes or explosions during storage, handling, 
manufacture or processiug or which iovolvc highly 
corrosive, loxic or noxious alkalies, acids or other 
liquids or chemicals producing flames. fumes. 



(Part VZ.-TOH~IJ Plntrr~itlg, h ~ r r l  rr~td Lntid Usc Cun~rols.- 
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exp los ions or mixtures o l  dusr or which resu l t  in lhc 
division or mailer inio rinz p a r l i c l e s  subject l o  
sponraneaus i gn i r ion .  

I* * * * * * 
(3) "altcrrrtioa" m c n n s  [ l i e  change horn one occupancy to 

another, or (be srrucluml change, such as [he addition to any 
area or height, or ~ h c  r c m o v a l  of a part of a building, or the 
c l iangc 10  he s~ruciurz, such as the construcr ion o i  or c u ~ i n g  
inlo or remova l  of any wal l ,  parr i l ion,  column. beam, jois~, 
floor, or o t h c r  support, or [hc change to  or closing of  any 
rcqu i red means of ingress or egrcss, or the change ro any 
f i x t u r e  or equipment.  

391. (1) The Mayor-in-Coui~cil shal l  c o n s l i l u ~ e  ;I Mun ic ipa l  Building Municipal 

Commi~ee wirh the Municipal Con~missioner as i [ s  Chnirmnn and an E:21cc. 
officer of [he Corpornrion as its convener. 

(2) The C o m m i ~ e e  shall have, in addition lo [he Cha i rman  and the 
convener, ?[(eight) olher rnembcrsj of whom- 

(a) one shall be a nomincc of [he '[Kolka!a] Merropolitan 
Development Authoriiy, 

(b) one shall be a nomincc of [he Commiss ione r  of Police, 
3[Kolka~a],4* * * * 

(c) onc shall be thc  Director o f  West Bengnl Firc Services 'lor 
his nominee,] 

'Cli~usc (j) as inscncd by [the Ca lcuu Municipal Corpan~ion (Amcndmcni) Ordinancc. 
1995 (Wcs~ Bcn, Ord. 111 of 19'15) h z  no pnclical rclcvancc ro lhis Acr and may not be 
takcn inlo account as no amcndrncnl prornulgn~cd by an Ordinancc can bc intoqmmtcd 
in an Acr, 

As no cIausc (j) ws incorpomtcd by an Act so no qucarion o f  onri~5ion or [he sanic 
may arise by ihc proposcd amcndmcnl cnzcrcd hy s. 16(iv) or rhc C ~ l c u t ~ i ~  Municipal 
Corponlion (Amcndmcnr) Aci. 1496 (\Vest Bcn. ACL VI of 1946). 

Tllc w u k  "fivc ohcr mcmbcrs" wcrc fint substi\u~cd Tor thc words "thrcc ulhcr 
nicrnhcrj" by s. 2(l) orrhc Cnlcukla Municipitl Clrrpor~liun (Amcndlt~ent) ACI. 19S9 (We<[ 
Bcn. Avr XV of 19R9). Thcn n \$-rong arncndfllcnl IVS made by s. 17(a) h i  lhc Calculh 
Municipal Corpnra~ion (,\nicndmcnt) Acl, 1496 ( \%st  Hen. Act VI or 1996) whcrc lhc 
word "scvcn" has bccn subslirurcd for rhc word "nillc" which should actually have kc11  
subsri~u~cd h r  the word "Gvc". 'lhis ln i~ la l r :  h x  k c n  arouscd on nccounr o i  iV. R. Ord. 
No. 1II or 1995. hnally. ~ h c  word within rhc fin1 brdckcu was subslirurvd lor thc word 
"seven" by s. 28(1) or lhc Calcuiia Municipal Corpon~ian (Arncndlncnt) Acl. 1997 (Wcsl 
Bcn. Act XXVt or 1W7). 

'Scc rool-nolc 2 on pagc 573, on/<. 
'Tl~c wnrd - ' ~ n d "  omiltcd by b. 3 2 )  01 lhc C n l c i ~ r i  Municipil Corpon~lon 

(Arncndmcnl) Aci. 1989 (\Vest Bcn. ACI XV of 1989), 
TI lc  wi~rds "or hi.c nu l l i in~~ ' '  wcrc firs1 in~crlcd by S. 35 or Ih t  CJICIIII~ Municipal 

Corpmlion (Sccond Amcndrncn~) Acr, 1984 (\Vcsr Ucn. Acl Xnl of 1984). Thcrcaflcr 
thc word< wirhin the squmc bwclicc> ~vcm substi~urcd Cur rhc words "'or his nnnlincc." by 
s.  2(3) of thc Calcuila ,Municipal Corporalion (Arnendmcnl) Acr. 1985) (WcsI Bcn. h c ~  
X V  or I9R9). 





(Port VI.-Tow11 Plnn/tir~g, h n d  arid Lar~d Use Controls.- 
Chripter XXii.-B~rildi~~g.~.-A. Proced11re.-S~crio1l392.) 

(5) The Committee shall, in accordance with Ihc provisions of this 
' Act or h e  rules aad the regulations made thereunder or of any other law 

in force for the lime being, scruiinize every application Tor creclion or 
re-ercclion ofa building for which notice bas been received under scclion 
393 or section 394, excepr For a residenlial building ro be erccrcd or re- 
erccled on a plol of 500 square rnerres or less 01 land, and shall forward 
irs recommendalions to the Mayor-in-Council: 

Provided rhal during such scrutiny the Cornmiltee shall consider 
mailers relalkd to preserving, developing and maintaining [he aesthetic 
quality of urban and environmenlal design within '[Kolkala] and shall, 
in respec1 or any building or any execurion of work, i f  it affecrs or is 
likely to alfcct the sky-line or Ihe aeslhctic qualily OC urban or 
environmental design, or any public amenity 'therein, recommend on 
such mailers also: 

Provided further hi11 in respect of any building or cxeculion of any 
work, if such building or work aFfccrs or is likely lo  alfecl- 

(a) the runcdoning of microwave systems roc telecommunication 
purposes, or 

(b) any Cunclions for purposes of civil avialion, the Cornmillee 
shall, in accordance wilh such rules as may be framed in 
consultntion wilh such deparlmenrs or agencies o f  
Government as have conlrol on such mailers, refer such 
cases to such Depmmenrs forcheir opinions beiore finilizing 
its recommendadons. 

(6) Thc Mayor-in-Council may refer any other matter, included in 
[his Chap~er, to the Cornminee Ior ils scrutiny and recommendation. 

(7) The Mayor-in-Council shall consider the recommendalions of 
the Cornmillee and. in case of any modilica~ion. alteration or cancelln~ion 
of the lame, shall rccord Lhe reasons h e r e o f  in wri~ing. 

392. No person shalI erecl or commence -to erecl m y  building O r  Pmhibilion 
of building execute any of the works specified in secrion 390 except with the ,it,,ouL 

previous sanclion of the Municipal Commissimcr and in accordance smcIiOn. 

wilh Ihe provisions of this Chnprer and of  the rules and rhe rcgulalions 
madc under (his Acr in relation to such ereclion or building or execution 
or work. 

l3c t  fool-nole 2 on p ~ g c  573: mrtt-. 



Tlie Koikata Mrr~iicipal Corporariol~ Act. 1980. 

[West Ben. Act 1 
I 

Applicalions 
ror addition 
lo or r e p a l s  
or building. 

Purposc for 
which 
building ro 
bc uscd and 
condi~oins o f  
validi~y of 
noixce. 

(Par[ VI.-Town Platr nitrg. Lalid and Larrd Use Coni rats.- 
Chap~er XXII.-Brri1dings.-A. Procedrrre.--Sec~iolrs 393-395.) 

393. (1) Every person who intends lo erccl a building shall apply Ior 
sanction by giving nolice in wri~ing or his intention 10 Ihe Municipal 
Commissioner in such form and con~aining such information as may be 
prescribed. 

(2) Every such noticc shall be accompanied by such documenls and 
plans 3s may be prcscribed. 

394. (1) Evcry person who inlends to execute any of the works 
specified in '[clause (b) to clausc (m)] of sub-seclion (1) of section 390 
shall apply for sanc~ion by giving notice in writing of his inlention to 
the Municipal Commissioner in such form and con~aining such information 
as may be prescribed. 

(2) Every such notice shall bc accompanied by such dmuments and 
plans as may be prescribed. 

395. (1) Every person giving any no~icc of his intention to erect a 
building under section 393 shaIl specify [he purpose lor which such 
building is intended to be used: 

Provided t h a ~  for any building, not more ~ h a n  one class or use, 
consis~enl w i h  the occupancy or the use group wirhin the meaning 
of sub-seclion ,(2) or section 390, shall be considered excepl in 
respec[ of he cases where, under this Act or any other law in force 
for the lime being, mixed occupancies of specified nature may be 
permjssiblc. 

(2) Every person giving any nolice under secdon 394 of his intenlion 
lo execute any of h e  works specified in clause (b) of sub-seclion ( 1 )  
of seclion 390 shall specify whether the purpose for which such work 
is inrended lo be executed is proposed. or is likely, lo be changed by 
such execulion of work: 

Provided that i f  such changc would result in mixed occupancies 
which are con~rab lo Ihc provisions of lhjs Act or of any oiher law in 
force for the time being, such change shall no1 be allowed. 

(3) No notice shall be valid until the information required in 
sub-seclion (I) or sub-section (2) and any other information and plans 
which may be required by [he rules made in this behalf have been 
rumishcd lo (he satisfaclion of ihe Municipal Commissioner along with 
ihe notice. 

IThc word<, bnckcts and lei~ers within thc squarc bnckcts wvcrc subsrirurcd lor thc 
word. brackfts and le~rcr "clausc (b)" by s. 35 of the Cnlcu~~a  Municipal Corpnrion 
(Sccond Amendrncn~) Acl, 1964 (Wcv Bcn. ACI XI11 OF 1984). 



{Part VI.-Town Pla~rrling, Lrrrtd and Latrd Use Cori~ro1s.- 
Chapter XXI1.-B1ri1dirrgs.-A. Procedure.--Secrion 396.) 

396. (1) The Municipal Commissioner shall sanction the erection oi 
a building or thccxeculion of a work unless such building or work would 
conuavenc any ol [he provisions of  sub-section (2) or sub-section (3) 

of chis section or Ihc provisions of section 405 or secdon 406: 

Provided that no such sanclion shall be accorded wilhout the prior 
approval of t h e - ~ a ~ o r - i n - ~ o u n d 1  in case of any building, cxcept n 

residcnrial building, proposed to be erecled or re-erec~ed on a plot of 
l[500 square mems or less of land, or a heritage building:] 

Provided further I hot the Mayor-in-Council shall consider the 
recommendations of [he Municipal Building Commilree ?[and those of 
the Herilage Conserva~ion Committee] and shall finalize ils decision 
after such considera~ion. 

(2) The sanction of a building or a work may be refused on the 
roIIowing grounds:- 

(a) that the building or the work or h e  use of the site Cor  he 
building or the work or any of h e  particulars comprised in 
ihe site plan, ground plan, elevation, seclion or specification 
would contnvenc h e  provisions of h i s  Act or the rules and 
Ihc regulations made thereunder or of any oihcr law in force 
for the time being; 

@) ' Lhal the notice for sanction docs not contain [he pamiculars 
or is not prepared in h e  manner required under the rules 

and h e  regulations made in lhis behalr; - 

jc) that any information or document required by the Municipal 
Commissioner under this Act or the rules or h e  regularions 
made thereunder has no1 been duly furnished; 

(d) that in cases rcqui-ring o layout plan under section 3W or 
secdon 365 such layout plan has not becn sanctioned in 

accordance with the provisions o i  his ACI; 

(e) thal the building or the work would be an encroachment on 

~overnrnent land or land vestcd in Ihe Carpontion; 

'Thc words and figures tvilhin thc squ 'bnckck wcrc subsliruld for h c  w o k  and 
fi~urcs"5Wsqum rncu~sor l ru  0Tlmd:">~2;il'l(l)orlhc Cdcu~mMunicipll Cornamion 
(Amcndrncnl) Act, 1997 C\Vcsl Bcn; Act XXVI or 1997). 

1 - -  -.: 
Sanclion or , . .  , . .  
provisional ! :  . . 

sanclion or 
rcrusnl or 
building or 
work. 

'Shc rvords within Qc squarc bnckc~s \vcrc inscncd by s. 29(2), ibid 



[Wcsl Bcn. Acl I 
I 

(Par1 V1.-Torun Plflt~)litlg, b u d  atld Land Use Cot~rrol,s.- 
Cfmnprer XXII.-J311ilditigs.-A Proced~ire.-Secriot~ 397.) 

(0 tha~ the sire of the building or [he work does nor abul on 
a slreel or projected street and that [here is no access lo such 
building or work horn any such street by any passage or 
pathway uppcrraining ID such site. 

(3) IT, Tor the usc of a building, 3 licence or permission is required 
horn any deparlmenr of Governmen1 or slalulory body under any law 
in force for the time being, and i f  such licence or permission is nor 
irnmedialely availablc. a provisional sanction shall be given for the 
crecdon or such building nnd upon thc production or  such licence or 
permission and submission of duly authenlicaled copies Lhereof, sanction 
under sub-section (1) shall be given: 

Provided [ha1 [he provisional sanction shall be subject to all other 
provisions of this Chapler. 

(4) The Municipal Commissioner shall communicale [he sanction or 
the provisional sanction to [he person who has given Ihe norice under 
section 393 or scclion 394; and where he refuses sanction or provisional 
sanction either on any of h c  ground specified in sub-section (2) or under 
section 405 or sect ion 406; he shal l record a brief statement of his reasons 
for such rcrusal and shall cornrnunica[e [he refusal along with [he reasons 
therefor ro h e  person who has given the,notice. 

( 5 )  The sancdon or [he provisional sanction or the refusal to the 
ereclion of a building or the cxccution of a work shalt be cornrnunicakd 
in such manner as may be specified in the mlcs and the rcgulalions made 
in this behalf and, in the case of sanction or provisionaI sancLion to [he 
erection of a building, the occupancy or use group shall be specifically 
slated in such sanction. 

Sanclion or 397. If, a[ any rime after the communication af sanclion or provisional 
provisional 
sanclion sanction to [he erection of any builidng or the execution of any work, 
accorded the Municipal Commissioner is satisfied (hat such sancdon or provisional 
undcr mis- sancrion was accorded in consequence of any material rnis-representalion 
lion. or any FrauduIenr slntement in rhc noticc given or information furnished 

under section 393 or secljon 394 or sec~ion 395, hc may, by order in 
writing, cancel, Tor reasons 10 he recorded. such sanction or provisional 
sanclion, and any building or any work commenced, erected or execuled 
shall be deemed to hove been commenced, erecled or executed withaul 
such sanction and shall bc dcalt with under the provisions of this Chapler: 

Provided thar before making any such order, [he Municipal 
Commissioner shall give a reasonable opportunily to the perspn affected 
as lo why such order should not be made. 



( P t ~ r !  V1.-Town Plat~tr i~~g,  Lotid atrd h t l d  Use Controls.- 
Cl~apIer XX1I.-3vildBg.r.-A. Procerirrre.-Secfio~ 398.) 

398. ( I )  Where wilhin a period of sixty days or, in cases Iallitlg under WhCn 
building ur 

'[clause (b) lo clause (m)] of sub-sec~ion (1) of sechon 390, with in a ,~,,~k 

period of rhirty days or ~ h c  rcceipt or  any nolice ur~der section 393 or kT;ydcd 
section 394 or of any informarion under sec~ion 395 the Municipal 
Commissioner does no1 rcluse the sancrion ro the erection of any building 
or the execution or any work or. upon refusal, does not communicale 
[he refusal to [he persot] who has given thc nolicc, such person may make 
a reprcsentalion in wriring to the Mayor: 

Provided lhal i l  il appean to the Municipal Commissioner that the 
site of the proposed building or work is likely lo be affec~ed by any 
scheme of acquisition of land for any public purpose or by any pcoposcd 
regular line O F  a public streel or exrension, improvement, widening or 
al~erarion of any slreer, the Municipal Commissioner may wjlhhold 
sanction to [he ereclion of the building or thc cxecu~ion of [he work for 
such period. not exceeding six monlhs, ns he may deem f i t ,  and  he period 
or six~y days or. as t he case may bc, the period of thirty days, spccificd 
in this sub-scction, shall be deemed lo commence from thc date or the 
expiry of the period for which the sancdon has been wilhheld. 

(2) Whcrc thc creclion of a building or the execution ol a work is  
sanctioned, the person who has given the nolicc sha!I erecL the building 
or execute [he work in accordance with such sanction and shall, not 
conwavene any of the provisions or  this Acr or [he rules or the regulations 
made thereunder or or any olher law in force for time being. 

(3) Ifthe person as aforesaid or any onc lawrully claiming under him 
dms noL commence the erection of thc buiIding or lhe execution of the 
work within '[two  ears] of the da~c on which [he erection O F   he building 
or the execution of the work is sanclioned I***, he shall givenolice under 
seclion 393 or, as he c x e  may be, under section 394 for fresh sanclion 
and the provisions of this section shall apply in rclation lo such notice 
iu they apply in relation ro the original notice. 

(4) Such person shall, before commencing h c  erecuon of the building 
or ihe execution of the work within [he period specified in sub- 
seclion (3). give nolice to the Municipal Commissioner of the proposed 
date of Commencement of such erection or such execurion: 

'Thc wards. bnckcts and Ic~rcn within h e  squarc bncktlr, wcrc subs~iruted lor h e  
word, brdclicu and lct!crs "clausc (b)" by s. 3(i(a) or the Calculu Muoicipd Corponlion 
(Sccond Amcndrncnr) Act, 1984 (IVcsr Urn. Acr XI11 or 19R4). 

T h e  \vords wirhin Ihc quwc bnckcu wcrc subs~irured lor the w t ~ k  '"one y w "  by 
s. 17 of Lhc C ~ C U I I ~  Municipal Corpration (Amcndmcnl) Acl, 19Y8 (West Ben. Act XXI 
01 1988). 

'The words "or is dccmcd ID hwc bccn s~nciioncd" wcrc on~i~rcd by s. 36(b) of thc 
Olcutla Municipal Corponuon (Second Amendrnenr) Acr. 1984 (Wcst Bcn. Acr XlII of  
19W. 
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The Kolkara Municipal Corporation Act, 1980. 

[West Ben. Acl i 
(Par/ VI.-Town Plantring, Lurtd and h t r d  Use Controls.- 

Cliapter XXII.-Buildings.-A Procedrrre.-Sections 398A, 399.) 

' Provided that if [he commencement does nor lake place within fi Heen 
days of the dare so norified, h e  nolice shall be deemed not to have bccn 
given and a fresh nolice shall be necessary in this bchalf. 

998A. (1) Notwithstanding anything conrnined in this Act or in any 
other law lor the time being in forcc, with errecr horn the date of coming 
into force br-the Calculla Municipal Corporatipn (Amendment) Act, 
1990 (hereinafter referred lo in [his section as the said Acl) and for a 
period of one year from such darc (hereinafrer referred lo in lhis section 
as rhc said period), no person shall apply for sanction of any plan to 
erecl a building exceeding thirteen and a half metres in height. 

- (2) Any applicotiori Tor sanction of any plan to erect a building 
exceeding rhirtcen and a halrmetres i n  heighl. submitted by any persan- 

(a) before rhe coming into force of the said Act and lying 
pending for such sancrion on thc datc of coming inlo force 
or h e  said Acl, or 

(b) a1 any lime during the said pcriod. shall srand rejecled 
forthwilh. 

(3) Any person, whose application for sanction of any plan to erect 
a building exceeding l h i ~ e e n  and a half melraq in heigh~ stands rejecled 
under sub-section (2), may 'apply afresh for such sancrion in accordance 
with the provisions of this Act and lhe rules made thereunder on [he 
expiry of the said period. 

(4) Any fee paid by any person for shnction or any plan 10 erect a 
building exceeding thirteen and a half metres in height, h e  applicalion 
for which stands rejected under sub-section (21, shall, at his oplion, be 
refunded to him or adjusted towards the Tee payable - by - him -. , . for . - fresh 
applicalion roc such sanction under sub-seclion (3). , ' 

. . -  m 

(5) Notwithstinding anything contained in [he foregoing provisions 
of h i s  seclion, h e  State Government may, if it considers necessary or  
expedien~ so  to do in [he public inleresr, by no~iLcarion, cxcmpL any 
applicalion for sanction of any plan from the opcrarion of [he provisions 
of this.section. 

399. The Municipal Commissioner shall, when sinclioning the crcction 
of a building or [he execution of a work, speciry a rcosonablc period 
wilhin which the building or the work is to bc complered. and i T  the 
building or h e  work is not complered within Lhe period so specified. if 
shall nor be conunued thereafter wihour fresh sanction obtained in the 
manner hereinbefore provided, unless the Municipal Commissioner, on 
an application made in this behalf, allows an extensian of such period. 

' 'Scclion 398A wns inxncd bys. 2 of the Calculm Municipd Corpralian (Amcndrncn~) . ,--- ", . , -% , , 7 F 0 mnF.> 



TI1 e Kolkura Mlmicipal Corporation Acr, 1980. 

LIX of 1980.1 

(Purr V1.-Tow1 Planning, Lap~d and Lutld Use Con1ro1s.- 
CIlapler XX1I.-B~rildings.-A. Procedirre.-Sectio~l 400.) 

400. (1) Wherc [he erec~ion of any building or [he execution of  any Order 

work has been commenced, or is bcing carried on, or has been comple[ed ~ : ~ ~ ~ ~ ~ ~ g c  
without or contrary lo the sanction referred to in section 396 or in of buildings 

and works in con~avenrion of any of [he provisions or his  ACI or the rules and the Ecnain 
regulations made [hereunder, the Municipal Commissioner may, in and appeal. 

addition to any orher aclion [hat may be takcn under [his Act, make an 
order direcling that such creclion or work shall k demolished by the 
person at whose inslance he erection or the work has been commenced 
or is being carried on or has been completed within such period, not 
being Iess than fivc days and more than fifteen.days from [he dale on 
which n copy of [he order of demolirion with a brief srarement of [he 
reasons lhereior has bccn delivered lo such person, x may be specified 
in the order: 

Provided that no order of demolition shall be made unless such 
pcrson has been givcn, by means of a notice servcd in such manner as 
h e  Municipal Commissioner may lhink f i r ,  a reasonable opportunity or 
showing cause why such order shall noL be made: 

Provided further that where he erection or the execulion has noL been 
completed, the Municipal Commissioner may by the same order or by 
a sepanle order, whethcr madc ar h e  lime ofthe issue of the notice under 
[he  firs^ proviso or a[ ony orher lime, direct such person to stop  he 
ereclion or the executicln until the expiry of the period wilhin which an 
appeal against [he order of demoli~ion. if madc, may be preferred under 
sub-section (3). 

Erp1anation.-In this Chaprer, "lhe person at whose inslance" shall 
mean the owner, occupier or any olher person who causes the erection 
or any building or execution of any work to be donk, including alleralions 
or addilions if any, or does il by hirnsel F. 

(2) The Municipal Commissioner may makc on order under sub- 
seclion (I) ,  no~withsranding Ihe fact rhat the assessmenr of such building 
has been made for the levy OF the '[properly Lax] on lands and buildings. 

(3) Any pcrson aggrieved by an order of h c  Municipal Commissioner 
made undcr sub-secrion (1) may, within rhirly days from the date of the 
order, prefer an appeal agains~ the order to hc Municipal Building 
~ r i b u n a l  appointed under section 41,5. 

(4) Where an appeal is preferred under sub-section (3) agains~ an 
order made under sub-section (I), the Municipal Building Tribunal may 
slay Ihe enforcement of the order on such lerrns. if any. and for such 
period, z, it may think f i r :  

'.TPP hnl-nnir 7 nn nhvr h?l Nntp 



rile Kolkata Mf~~licipal Corporatioll Acr, 1980, 

(Purl Ifl.-To~vl~ Plartnittg, h t r d  and hrrd  Use Conlrols.- 
Cf~aprer XXII.-BH~~~~II$.T.-A. Pmccdure.-4ecri011 401 .) 

[West Ben. Act 1 

Provided that where the ereclion o i  any building or the execution 
o i  any work has not been compleled a1 the time of Lhe order made under 
sub-section (1 ), no order staying the enforcement of the order made 
under thal sub-section shnl t be made by r he Municipal Building Tribunal 
unlcss a surely, sufficien~ in the opinion of thc said Tribunal, has been 
given by the appellan~ for no1 proceeding with such ereclion or work 
pending the disposal of [he appeal. 

(5) Save as provided in [his sect ion, no Court shall entertain any suit, 
application or olher procccding for injunction or other rel ief again51 the 
Municipal Commissioner to resuain him from taking any uc~ion or 
making any order in pursuance of the provisions of this secrion. 

(6) Every order made by [he Municipal Building Tribunal on appeal 
and, subjecl ro such order, thc order mnde by the Municipal Co~nrnissioner 
under sub-section (1) shall be final and conclusive. 

(7) Where no appeal has been preferred agains~ an order modc by 
the Municipal Commissioner under sub-section (1) or  where -an order 
under thar sub-secrion has been confirmed on appeal, whether with or 
wilhout rnodificalion, the person against whom the order has been made 
shall comply with [he order within h e  period specified herein, or a?; the 
case may be, wilhin the period, i F any, fixed by the Municipal Building 
TribunaI on appeal, and on [he hilure of such person to compIy w i h  
he order wilhin such period, he Municipal Commissioner may himself 
cause the buildingar the work lo which h e  order relates to bc demolished 
and rhc cxpenses of such demoli~ion shall be recoverable horn such 
person as an amear of b x  under this Act. 

(8) Norwilhsbnding anything contnincd in this Chapter, if rhe Mayor- 
in-Council is of the opinion [ha1 immediate ac~ion is called Tor in relation 
to a building or a work being carried on in contravention ofthc provisions 
of h i s  Acl. it may, lor reasons lo be recorded in wriling, cause such 
building or work [o be demolished forlhwith. 

Ordcr of 401. (1) Where '[the demolidon of any heritage building or] the 
5'0mpgc Or erection or any building or thc execution of any work ha been commcnced buildings or 
works in or is being carried on withou~ or contrary lo the sanction referred lo in 
ccnwn 
C Z C S .  

section 396 or in conlravention of  any conrlirion subjeci 10 which such 
sanction has been accorded or in conrravenbon of any provisions of this 
ACL or the rules or the regulations made hereunder, rhc Municipal 
Commissioner may, in addirion to any other action that may be ~nken 
under his Act, by order, require the person at whose inslance h e  building 
or the work has been commenced or is being carried on to slop [he same 
forthwith. 

- 'The wo;ds wilhin h c  square brackc~ wcrc inscded by s. 30(1) or the Calcuita 
Mq~nirinnl rrrmnnlinn IArnfnr l rnrn l l  A f l  1997 CWrrr Rpn A r r  YYVl nF 10071 



(Parr VI.-TOIVII Plarltl i t ~ g ,  Land o~rcl h n c l  Use Conrro1s.- 
Clluplcr XXI1.-8rrildi11gs.-A. Procedirre.-Sec1io1l401.) 

I(1A) (a) Na~wilhs~anding anyrhing contained elsewhere in [his 
ACL or in any rules or  regulations madc thereunder, no owner of any 
building, and no person engngcd in [he conslruction of any building on 
behalf of  he owner thercof shall allow storage or stagnation of wnler 
in rhc she for the consti-ucrion or such building. Every such owncr or 
every such person, AS rhc case may be, shall completely cmply all 
collec~ions of such waler a1 leas1 once in  a week. 

(b) Where the cons[ruction oTa building is carried on in conlraven~ion 
of the provisions or  clause (a), Ihe Municipal Comrnissioncr may, in 
addition 10 any olher nclion bar may be hken under this Act, by n written 
order, requirc h e  person ar whose instance such storage or slagnauon 
of warer in the site for the construcrion or thc buildi~~g is made to stop 
forlhwilh any further cons~ruction or the building, and such order shall 
remain in rorcc [ill h e  persoti as aforesaid calnplies with ~ h c  requiremenls 
of rhc order as aforesaid to the sarisFaction of thc Municipal Commissioner. 

- '(1 B) If an order made by the Municipal Comrnissioncr under clause 
(b) of sub-sec~ion ( IA)  direcling any person 10 stop the consvuction of 
any building is  no1 compIied with, rhe Municipal Commissioner may 
take such meiuures as he decnis fit or may require any police officer 
LO remove such person and all his assislanls and workmen from the 
premises within such lime as may be specified by the Municipal 
Commissioner and such police oficer shall compIy with such requiremenl. 

(2) No Court shall enlerrain any suit, applicalion or other proceeding 
for injuncdon or olher relief againsl [he Municipal Commissioner to 
restrain him from taking any aclion or making any order in pursuance 
of [he provisions of this seclion. 

(3) IT an order, made by [he Municipal Commissioner under seclion 
400 or under sub-section (1) of [his section direcling any person lo stop 
Ihe erection of any building or the execution of any work, i s  nor complied 
with, [lie Municipal Commissioner may rakc such measures as he deems 
fit or may require any policc officer lo remove such person and all his 
assisrants and workmen rrom lhe premises within such ~ i m c  as may bc 
specified by [he Municipal Commissioner and such palice officer shall 
comply with such requiremenl. 

(4) After lhe requirement under sub-section (3) has been complied 
wih ,  h e  Mur~icipal Comrnissjoner may, i f  hc thinks fit, depule, by a 
written order, a police officer or an oriicer or other employees of the 
Corporarion ro watch the premises in order lo ensure ihat the erection 
of the building or the execulion of the work is no1 continued. 

'Sub-s~rions ( I A )  and (IB)  wcrc insc~cd  by s. 30(2) of rhe C n l c u ~ ~  Municipal ,. A . . . .I 1 . 3 n n - r  r.., . 7. , . 3r.r. ,T .r .nn-\ 
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(Parr VI.-Tolvtr Plantling, Land arid Land Use Controls,- 
Cllaprcr XXI1.-Urri1dings.-A. Pracedure.-Sectiot~s 40/A, 402.) 

(5) Where a police officer or an officer or other employe  of (he 
Corporation has becn dcpu~ed under sub-seclion (4) to watch the premises, 
[he cost or such depu~oljon to be determined by the Corporadon by 
regulations shall bc paid by Ihe person at whose insrance such erecdon 
or execudon is being conlinued or 10 whom notice under sub-seclion (1) 
has bccn given and shall be recoverable from such person as an arrear 
of [ax under [his Act. 

140fA. ( I )  Notrvithslanding anylhing contained in h i s  Act or h e  

rules made [hereunder or in any other law for [he lime being in force, 
any person, who, bcing responsible by himself or by any other person 
on his behalf, so construcrs or auernpts to so conslruct or conspires 10 

so construe( any new building or additional floor or floors of any building 
in contravention of the provisions of this Act, or ihe rules made hereunder 
as endangers or is-likely to cndangcr human life, or any property of the 
Corporation whereupon the water-supply, drainage or sewerage or the 
road mFfic is disrupled or is likely to be disrup~ed. or is likely to cause 
a fire hazard, shalI be punishable with jmprisonmenl of eirher descripBon 
for a term which may exlend lo five years and also with fine which may 
extend to f i fy  thousand rupees. 

Explano1ion.-"Person" shall include an owner, occupier, Icssee, 
mortgagee, consultanl, promoter or financier, or a servanl or agenr of 
an owner, occupier, lessee, rnoflgagec, consulLan~ promoter or financier, 
who supervises or causes Ihc constriction orany new building or addidonal 
floor or floors of any building as aforcsnid. 

(2) The offence under subsection (1) shall be cognizable and non- 
bailable, within thc meaning a i  h e  Cade of Criminal Procedure, 1973. 2 or 1974. 

(3) Where an offence under sub-scclion (1) has been committed by 
a company, the pmvisions of section 619 shall apply lo such company. 

Erp1mation.-"Company" shall havc Ihe same meaning as in fie 
Erplanation to section 619. 

402. (1)The Municipal Commissioner may, a1 any lime during h e  
erection of any building or Ihe execution of any work or a1 any time 
within three monlhs after [he comple~ion thereof, by a written nolice, 
specify any matter in respeci of which such erection or execution is 
wilhou~ or contrary to h e  sancuon referred to in seccion 396 or is in 
contravention of any condition of such sanction or of any of [he 

- 'Scclion 40lA wus insertcd by s. 2 of Ihe Calculra Municipl Corponlion (Second 
1 I .I . . nn- m l . rr . . . r ,  r r -  . C .M1, 
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{Par! VI.-TOIVII Plannbg, h n d  atrd La~id Use Coniru1s.- 
Cliaprer X X I I .  -Buildings.-A . Procedurc.Scct iotr 403. 

8. Gareral Polverx--Seerion 404.) 

provisions of this Act or [he rules ar the regulauons made lhcreunder 
and require the person who gave [he notice under secGon 393 or seclion 
394 or  he owner of such building or work either- 

(a) lo make such altcritions as may lx specified by the Municipal 
Commissioner in rhc norice with the objecl of bringing the 
building or the work in conromiry w i h  such sanction or 
such condition of such sanction or such provisions of this 
Act or h e  rules or [he regulations made thereunder, or 

(b) to show cause, within such period =,may be s~ared in the 
notice, why such atterations should nol be madc. 

(2) If such person or such owner does not show any cause as aforesaid, 
he shall be bound to make [he alrcmdons specified in the notice. 

(3) If such person or such owncr shows the cause as aforesaid, thc 
he Municipal Commissioner shall, by an order, e i~he r  cancel the notice 
issued under sub-section (1) or confirm the same subjec~ to such 
modificalions as he lhinks fil. 

403. (1) Evcry person giving notice undcr scc~ion 393 or secrion 394 Complelion 

or every owner of n building or a work 10 which such notice rclates shall, ccnilicarcs. 

within one monrh after Ihe completion of erection of such building or 
execurion of such work, deliver or send or cause to be delivered or sen1 
lo the Municipal Commissioner a notice, in writing, of such completion 
accompanied by a certificate in Ihe rorm specified in he rules made in 
his bchalf and shall give to [he Municipal Commissioner al l  necessary 
facilities ror inspccrion or  such building or work. 

(2) No person shall occupy or permit to be occupied any such 
building or use or permit lo be used any building or a part thereof affected 
by any such work until has been'granted by the Municipal 
Commissioner in [his behalf in accordance with Ihe rules and the 
regulalions made under h i s  ACI: 

Provided that if h e  Municipal Commissioner fails, wilhin a period 
or thirty days of re.ceipr of ihe nolice ~TcornpIetion, lo communicate his 
rerusal~o grant such permission, such person may make a representalion 
in wriling to the Mayor. 

B. Geneial Powers 

404. (1) The Sate Governmenl may make rules- MunicipaI 
Building 

(a)  for he regulalion ar  reslriction of h e  use of siles Tor building, Code- 
, 

and 
Ihl rfir thn m n r l l l l ; n n  n r  ~ m r t T ; ~ t ; n n  n F  C111:lrl:nn 
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(2) Without prejudice lo the gcneraliry of the power conferred by 
sub-seclion (I) ,  [he rulcs madc [hereunder may providc for 311 or any 
or the following matters:- 

(a) informalion and plans ID bc submitted together with 
application under any of h e  provisions of this Chaptcr, 

(b) requirements of siles, 

(c) means of access. 

(d) development of land into land subdivision and layout, 

(e) land use classification and uses, 

(0 open spaces, m a  and heighr lirnjtalions, 

(g) parking spaccs, 

(h) requirements of parts of buildings including plinlh. habirable 
room, kitchen, pantry, bathroom and wnler closet, loh, ledge, 
mezzanine floor, stclrc room, garage, roof, b;iscmenl. 
chimney, lighling and ventilation of room, parapet, wells, 
scplic tanks, and boundary wal I, 

(i) provision of l i f ~ ,  

Ij) cxil requiremenls including doorway, corridor, passageways, 
slaircases. ramps, and lobbies, 

(k) fire protection ~quircmcnu including materials and designs 
For interior decoration, 

(I)  special requirements of occupancies for residenlial building, 
educalional building, insritutional building, assembly 
building, business building, mcrcan~jle building, industrial 
building, slorage building and hazardous building (including 
hose for assembly, movement, prking,  loading, unloading, 
public conveniences, water-supply and vendors' pliu.as), 

(rn) structural design, 

(n) qualily of materials and workmanship, 

( 0 )  allernalive maierials, methods of design, and construction 
and lesls, 

(p) building services including eleclric supply, airconditioning 
or h e a ~ n g  and telephones and telex, 

(q) plumbing services, 

(r) signs and ourdoor display structures, and 

(s) any features to be included in building plans under Chapter 
XVII or Chapter XVIlI or Chapter XIX or Chapter XX of 
,t.:- A .* 
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(Pnrr VL-Tolvtl Plar~riitrg, Lcrrrd a~ id  Latld U.T~ Conrro1s.- 
Cltap~er XX1I.-3rrilrlings.-B. Gerrcrcrl Poa~err.-Sections 405, 406.) 

, :.. . :., 
!- :.; :.'.'.. 

405. ( I )  No~wih tand ing  he provisions or this Acl or [he rulcs and Buildings ar . , . . . . . . ,  . . . . . . 
the regulations made thereunder or or any other law in force lor thc time ~~~~ 
being, he Municipal Commissioner may, in [he case of any building 
which is intended to bc crected a1 the corncr of lwo streets- 

(a) reruse sanction for such reasons as may be recorded in 
wriling, or 

(b) impose reslrictions on its use, or 

(c) place special condilians concerning exit to or enuy from1 
any sheet, or 

(d) require i~ to be rounded OK or splayed or cur off lo such 
height and lo such extenl as hc may delermine, or 

(c) acquire such portion of the site at [hc comer as he may 
consider necessary for public conveniencc or arneni~y: 

Provided that no such action shall be taken withou~ any 
scrutiny of such casc by  he Municipal Building Commitlee 
and wirhout prior approval of the Mayor-in-Council i n  
accordance with the provisions or [his Chapter. 

(2) The Municipal Comn~issioner may, by a wrilten order, require 
any allcradon corresponding to any of lhe conditions in clauses (b) to 
(e) of sub-section (1) to be made 10 any building compleled before the 
commeocemcnt of this Acr. 

406. (1) The sanction lo the ereclion of any building or Lhe excculion 
of any work on either side of  a new slrecl may be refused by the 
Municipal Commissioner unIess and unril such ncw street has been 
levelled, and, in the opinion or the Municipal Commissioner, wherever 
practicable. metalled or paved, drained, lighted and laid with a waler 
maiq, ro his satisfactibn. 

(2) The sanction to the ereclion of any such building or the execution 
orany such work may be refused by the Municipal Commissioner if such 
building or any podion hereof or such work comes within the regular 
line of any slreer, h e  position and direction of which has bccn laid down 
by the Municipal Commissioner but which h a s  not been acrunll y emled  
or executed, or if such building or any porlion thereof or such work is 
in conrraventian of any building plan or any other scheme or plan 
prepared under \his Acr or any other law in lorce for the lime being. 

Pr~visions 
r lq I0 
buildings 
and works 
on cithcr 
sidc oinew 
SUCCLS or 
ncar fly- 
OYCG or . , 

kmspona- 
lion 
~ern~inals. 

(3) The Municipal Commissioner may refuse permission for h e  
erecrion or re-erection or ally building, which when complered, will be 
wirhin such dislance from a flyover or overbridge or tnnsponation 
lcrminal or other consrruc[ion as may be prescribed under h e  rulcs and 
[he rc~u ladms  made in [his beh;llF. 



The Kolkafa Municipal Corporarion Acr, 1980. 

Provisjgns 
againsiusc 
or  
inflamrnablc 
rna~crials for 
building, 
CLC.. w i ~ h o u ~  
permlsslon. 

Powcr lo 
~ C U I ~ I C  
luiure 
consrruclion. 
of buildings 
in pnnicular 
s1rcCE- or 
localilia. 

(Purr VI.-Taivt~ Plamritrg, h t r d  and Lrrrrd U.7e Cu1rtro1s.- 
Cfzap rer M.-Brri1ditrgs.-B. Getleml Po wers.-Sectior~s 407, 408.) 

407. (1) No roof, verandah, pandal or wall of a building or no-shed 
or fence shdI be conslructed or reconstructcd of cloth, grass leaves. mars 
or o~her: inflammable matcrials except with  he wriuen permission of the 
Municipal Comtnissioner, nor shall m y  such roof, verandah. pandal. 
wall, shed or Fence, conslrucled or rcconsrrucred in any year, be re~ained 
in a subsequent year exccpl with the fresh permission obtained in  this 
behalf. 

(2) Evcry permission granted undcr sub-section (1) shall expire aL 
[he end of Lhe year for which i t  is granted. 

(3) The Municipal Commissioner may regulate the use of malerials, 
design or conskuction, or olher practices for interior decoration i n  
accordance wilh !he nrles and the regulalions madc in [his behalf. 

408. (1) The Municipal Commissioner may, subjecl 10 the prior 
approval of the Mayor-in-Council, give public nodce or his inlenlion 10 
declare- 

(a) that in any strcet or ponion hcreof specificd in such notice, 
the elevation and consh-uction ofthe fronrage of all buildings 
or any classes of buildings erected or re-erecled after such 
noticc shall, in  respect of lheir architeclural fealures, be 
such as [he Mayor-in-Council may consider suitable to the 
locality; or 

(b) t h a ~  in any Iocaliry specilicd i n  such nodce, there shall bc 
allowed the erection or only detached or semidetached 
buildings or bolh and that he land appurtenant 10 each such 
building shall be O F  an area not less han  that specified in 
such notice; or 

(c) that the minimum of building ptok in particular locoliries 
shall be of a specificd area; or 

(d) rhar in any localily specified in the nolice, h e  construction 
of more lhan a specified number of buildings on each acre 
of land shall not bc allowed; or 

(e) t h a ~  in any sure&, portions or slreel or locali[ies,specified - in such notice, lhe construclion of any one or more of *e 
different classes of buildings (such as residential, educational, 
ins l i~ ional ,  assembly, business, mercantile, industrial, 
storage. and hazardous buildings) 

shall no1 be allowed wilhout the spccjal permission of the Mayor-in- 
Cou nci I .  

(2) The Mayor-in-Council shall consider all suggalions or objecGons, 
received within a period of thrce rnonlhs of h e  publication of such 
nolice. and may confirm the declaration, or may modify it so however 
r h - r  ;qe - ( . fn~f  :P nnq P V I P ~ I I P A  
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LrX of 1980.1 

(Part VL-Toli~rr PIatitling, U n d  a11d h n d  Llse Cor~rrols.- 
Cf~aptcr XX!I.-Buildings.-B. Getreral Po~vers.Sectiorts  409-41 I . )  

(3) The Municipal Commissioner shall publish any declaration so 
confim~ed or  modified in the Oficial Gazc~re and lhe declaration shall 
take effca from [he dale of such publica~ion. 

(4) No person shall, after the date orpu blication of such declara~ion, 
erect or re-erect any building in coniraveniion of such declaration. 

409. If,  during excavalion or any olher operalion for Ihe purpose of Power to 

consmction of any building or execution of any work, any of the :E\vali.n, 
underground utilities (such as, clectric or lelephont cables, water-supply, 
sewerage and drainage mains, and gas pipes) is louched or is likely to 
be louched, or  if Ihe Municipal Commjssioner i s  of opinion that such 
cxcnvation may cause dangcr to public, the Municipal Commissioner 
may, by a wriuen order, slop Ibrthwith any such excavation or other work 
l i I l  the rnalrer is invesliga~cd and decidcd 10 his sadsfaction. 

410. The Municipal Commissioner may, wiih a view lo promoting Powerto 
public or occupier's conveniencc, safe~y, privacy, or sanitation or 10 

aI~enrion m q ~ i m  o f  
securing confomjty with h e  provisions of this Acl and the rulcs and ~ ~ i s ~ i ~ g  
the regulalions made [hereunder, by order in writing require Ihc owner building. 

i 
of any exisling building lo make such alterations-therein wilhin such 
period as may be specified in rhc order: 

i 
Provided thhl before making any such order,  he Municipal 

Commissioner ,shall afford a reasonable opponunity lo the owner lo 
show cause why such order should not be made. 

411. (1) Lf any wall or building, or aanylhing aff ixed thereto, be deemed Pawcr 
by the Municipal Commissioner lo be in a ruinous slale, or likely to fall, Order 

rcrnoi-a1 aT 
or to be in any way dangerous, he shall forlhwih cause a written nolice dangerous . - 
to be served on h e  owner and ro be pur on some conspicuous part of buildin&<. 

the wall or building or servcd on the occupier. iT any, of the building, 
requiring such owner or occupier fodwit l l  to demolish, repair or secure ... . 

such wall, building or rhidg, as h e  case may require: 

'Provided that in the case of a heritage building,  he Municipal 
Commissioner may refer the state or h e  conditions thereof LO the Heri~age 
Conserva~ion Committee for i ts  consideration and decision. 

(2) The Municipal Commissioner may, if it appears to him necessary 
so to do. cause a proper hoarding or fence or other means of protection 
10 be put up at the experise of h e  owner of such waIl or building for 
the safery of the public or the inmates thereof; and may, afier giving them 
such nolice as h e  Municipal Commissioner may rhink necessary, require 
the inmales of h e  building to vacate it. 

'Proviso was added by s. 3 1 nfthc Calcu~ta Municipal Copra~ ion  (Amcodrncn?) Acr. 
1997 (W-1 Bcn. ACI XXVI of 1997). 
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(3) The provisions of  his Acl and of any ruIes or regulations made 
[hereunder rclnting to buildings shall apply to any work done in pursuance, 

or ill consequence, of a nolice issued under sub-seaion ( 1 ) .  

(4) (a) Notwilhstanding anydling contained in the foregoing sub- 
sccrions. [he Muoic~pnt Comnlissionermay, forlhwilh or with such narice 
as he thinks fil, dcmolish. repair-or secure or cause lo be demolished, 
repaired or secured. any such wall or building or thing affixed therero, 
W I I  rhe r t p o i ~  of thc C h i d  Municipal Architec~ and Town Planncr. 
cedilying Lhal such dcmolilion. repair or securing of rhc building, rv;lll 
or thing is necessary for the safely of ~ h c  public or [he inmales of the 
bui !ding. 

(b) 111 any such case rhe Municipal Commissioner may causc [he 
inmales of the building to be summarilg removed from rhc same or such 
podion thereof as he may consider necessary. 

(c)  All c.ypenscs incurred by he Municipal Commissioncr in taking 
action under [his sub-section shall be paid by the owner or such wall, 
building or rhing. 

(5) Any aclion taken by the Municipal Commissioner under sub- 
section (4) shall. unless l he  contray is proved, be dcemed to have been 

rnken lawfully and in good laiailh and rvilh due care and auenrion. 

412. ( 1 )  The Municipal Cornmissinner may, by order in wriung, 
direct rhal any building, which in his opinion i s  in a dangerous condilion 
or is not provided with sufficient means of egress in case of Fire or is 
occupied in contravention of secrion 396 or section 403. be vacated 
forrhwith or within such period as may bc specified in the order: 

Provided thul at the lime of making such order, the Municipal 
Commissioner shall record a brief statcmenl 01 the reasons ~hercror. 

(2) lf any person rails to iracare h e  building in pursuance of such 
order. the Municipal Commissioner may direcl any police officer lo  
removesuch person from h e  building and lhc policc officer shall comply 
with such direction. 

(3) The Municipal Commissioncr shall ,  on Ihc appljcauon of any 
person who has vacalcd or has been removed from any building in 
pursuance of any order or my direction. as Ihe case may be. undcr lhis 
scction, reinstate such pcrson in he: building ils soon as thc circumstances 
nerrnil. 
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413. ( I )  Thc hiunicipnl Commissioner may, al any liinc during the 
.: erection or rc-erec~ion or n building or ~ h c  cxcculiou of any work under 

this Cliaplcr. tnake an inspecrion thercor wi~hoiil giving any previous 
tio~ice of his intention so to do. 

(2) The Municipal Commissioner ~nny  inspccr any exisring building 
at auy liinc by giving sewn days' nolice in advance. 

'413A. ( I )  Nolwitllsranding anything con~aincd in this Cliapler or 
elsewhere in this Act, all builrlings. the conslrucriou of which by lhe 
persons displaced from Eusr Pakjs~an (now BnngIadesli) or hy their 
successors-in-interest on I ands occupied by such persons have been 
completed on or beforc [he commenccmcnt or  [he Cnlculra Municipal 
Corporation (Arnendmenr) Act, 1996, a ~ ~ d  whcrt: the documents or ( i l k  
lo such lands have been granled by ihe Srate Government, shall be 
regularized by the Municipal Commissioner under this Chnpicr. subjecl 
ro payment of thc requisite fees and charges and no sub~nission of 
applicn~ioii in thc prescribed from along with [he plan Tor each such 
building: 

Providcd Ihn1 such regularization shall be rnadr: otlly in [he cases 
whcrc the construc~ions have been cornpletcd in couforrnity with the 
exisling building rulcs of lhe Corporaiion: 

Provided lurlher l l~al  in the rascs where [he building have beeu 
compleled no1 in confonniry with the existing building rules OF [he 
Corporation, i n  rhe apporpriate cases the Municipal Con~n~issioncr, in 
reIaxaliorl of  such building rules, shall be compelenr 10 regulilrizc such 
building: 

Provided also lliat where ~hedocumenls of tilie lo the land as aforesaid 
h;lvc no1 been granted by ~ h c  State Government, thc buildings on such 
lands shd l  be rcgulnrized G11 r l~e aforesaid manner after the documenls 
of title to such lands are granred by lhc Stale Govemmcnt. 

E .~plr~~~a~io~i . -Whi lc  rclnxing the building rulcs or the Corporalion, 
~ h c  Municipal Cotn~nissioner shall, in addition to othct faclors. if any, 
rnkc into accoutll the s~ructurnl s~ability and safely of rhe buildings in 
accordance wj111 such rulcs as the Slate Govemmcnt may niake in  this 
behalf. 

(2) Where the construction of l l~e  building has been complctcd by 
such person on or bclore [he com~nencen~cnl or the Calcultil Municipal 
Corporation (Amcndme~u) Act, 1996, and the dacu~llent or litle to lattd 
has bccn granted by the Srate Govcrnmenl, such person shall apply for 
rcgularizalion in accordance with thc provisions of sub-scclion (1) witl~i~i  
?[three ycilrs] lion] lhc date orconlmencerncn~ or  [he Calcuua Municipal 
Corporilrion (Amcndrnenl) Act, 1996. 

Kc~ulnriza- 
linn n l  
building> in 
ccnain 
CL<CS. 

'Sccrion J 13A was inscncd by s. 1X of i l ~ c  Calcvtla Municipal Corponiion (Amcndmcnl) 
Acl. 1996 (Wcs~ A m .  Acl V I  af  1996). 

mc words ivithin the squnrc br;!ckcr% !r.crc subs!iiu~cd lor ihc w v r d ~  "onc ycar" by 
s. 320f ~hc Calcutii~ Municipal Cr>rpc~rdlion (A~ncndnlcnr) Aci. 1997 (Wcsl Bcn. Acr XX\'I 
[IT 197) .  



[West Ben. Act i 
I 

(Pnrf V1.-'ro\ur~ P lo~ l t~ i~ ig ,  Lrrtrri iurrl h t ~ d  Usc Cu~~!rnls.- 
Clinpler XXII.-Btri/rlit~gs.--C. Liccrrscrl Buildil~ji Architccrs.-- 

Sccriot~ 613.) 

(3) Where the consauction of \be building has been complc~ed bul 

[he docu111e11l of rillc lo land tias 1101 bccn gnnred by [he Srnlc Governmeni. 

such persons shall apply for regularization in  accordance wirl~ the 

provisious of sub-section ( I )  wilhin one year from thc dale of gram o f  

documenl or  tille to land. 

(4) Any building, ~ h c  construction uT which OII [he land ils aforesaid 

has nor bccn complered ar the date of commencement of the Cnlculra 

Municipal Corporation (Arncndmen~) An. 1996, or any building proposed 

lo bc consrrucred on or alter rhe said dale, shall be soverned, by [he 

provisions of this Chnptcr. 

Engagc~ncnr , '414. (1) Every per so^^, rvho inrends 10 erecl, rc-erect, add lo. or alter, 
or icchnical 
waan. any building, shall. subjecr lo rhc provisions of -h is  ACI, engage such 

technical person and i r ~  such manner as may bc prescribed. 

(2) The calegories, aud the qualif~cations, compclence, duties and 
responsibililics, of the lechnicul persons shall bc such as may be prucribed. 

(3) The Mu~~icipal  Comn~issioner may by nolification spccify [he 

manner of  enrolment OF. or granr of licence to, rhc rechnical persons. 

(4) The Municipal Conirnissioner may by order cancel the enrolment 

or, or revoke [he licence granlcd to. a tecllnical pcrson on [he ground 

or dercliclion of any duty or responsibility prescribed undcr sub-seclion 

(21, or prot'essionnl misconduc~ or moral lurpilude, on his pan afler 

giving him a reasonable opportuniry of being heerd. 

( 5 )  11, in any case, any loss of lire or prupeny is causcd. or is likely 

to be caused, by reason or any misconducr on the par1 of n ~echnical 

person engaged undrr sub-seclion ( I ) ,  such technical person shall be 

subject ro the provisions of secrjon 401A. 

E.rplrr~iation.-For rhc purposes or this seclio~l, thc expression 

"Lcchnical person" shall mean 3 technical consultnnt. 
- - - 

'Scciion 4 Id {was subs~iiuicd Tor lhc originaI scclion by s. 19 uf lhc Calcutla MunicipaI 
C o p n r i o n  (Amcndrncm) Act, 1996 (1%~ Ucn. Aci V I  nf 1996). 



The Kolkara Mrwicipal Corl~orn I iotr Act, 1980. 

(Purr Vi.-To~~tt Plarlrti~ig, h r r d  rrrzd h t ~ d  Usc Cutrn-oh.-Cllaprer XX1I.- 
Brrildir~gs.--D. Municipal Bltilding Tt~ihrrt~c~l.-Scctior~ 415.) 

'415. ' ( 1 )  The Srale Goven~mrnl sh:tIl appoint a Municipal Building Munlc lp~ l  

Tribunal (hereinafter referred lo in this scclion as "lhe Tribunal") lo hear ~ ~ ~ ~ ' ' ' ' ,  
and decidc appeals arising out or  matters rercrrcd to in scction 400 or 
sccrion 416 in accordance \villi sucli procrdure and 10 renlisc such Fees 
in conncecrion with such appeals as may be prescribed: 

WCSI Bcn. 
ACI  xxx or 
15190. 
\Vcs~ Bcn. 
Act XXXl 
01 1990. 
\VCSI Bcn. 
Act XXXll 
oi 1993. 
Wcst Bcn. 
Act  LllI of 
1994. 

Provided 1hi11. i f  i t  is fell necessary by the Slate Govcrnmcnr. lhe 
Tribunal shall hcar and decide appeals arising our of rnallcrs, rcfcrrcd 
10 in sections 199 and 201 of [he Siliguri Municipa! Corporarion Act, 
1990. secr io~~s  199 and 201 of [he Asansol Municipal Corporntian Act, 
1990. seclions 202 and 204 or rhc Chandernagore Municipal Corpornlion 
Act. I990 and secrion 4 or  rhc Durgapur Municipal Corporation Ac!. 
1994 read wilh section 201 of h e  SiIiguri Municip~l Corporalion Act, 
1990 (hcrcinnhcr rercrred 10 in lhis section as "hcar and dccide appeals 
under the othcr Municipal Corponlio~l Acls") 

(2) The Tribunal shall consisr or II Chairman and such number of 
othcr membcrs nor exceeding J[fourleen] as thc Statc govern men^ may 
determine: 

"Provided that  he Chairr~la~l may constiu~lc onc or more Benches for 
5[Kolka~a], and shall cons~ilurc one or  narc Benches, i r  relt necessary 
by the S ~ a l e  Goverument. lo hc;~r and decide appeals under thc other 
Municipal Corporation Acts. Each of such Bencli shall comprise or at 
lensl two members one of whom shall bc a judicial member and anorhcr 
a lechnical member. 

(3) The Chairma1 or a judicial member shnll bc n pcrson who is or 
hm been a member of thc West Bengal Higher Judicial Scrvicc having 
such experieuce as may bc prcscribed, 

(4) A rechnical mcntber shall be a person who shall have knowledge 
or experience in town planning, civil engineering or archireclure as may 
be prescribed. 

'Section 4 15 WLC ~~ub<titutcd for the original scction by s. I 8  of rhc Calci~lra Municipal 
C n ~ r a l i o n  (Arncrldmcnr) Acl. 1988(lVcs1 Ucn. AcLXXI or 19RR). Prior 10 (his substitution 
thcrc occumd rollowing chnngcs i n  original scuriun 415, n;lrncly:- 

(i) ill  suh-swtirm (I) .  altcr thc words "in accorduncc w i ~ h  such proccdurc", thc words 
"and ro rcnlisc such ~ C C S  in ct>nnccliun witli sucl~ nppc~ls" wcrt inscncd hy s. 37(a) 
orrhc CaIcu~rn Municipal Corpomliun (Sccond Arncndi~icnll Act, 1984 (West Rcn. 
Act XI11 or 19X4): 

(ii) clauscs (9), (10) and ( I  I )  wcrc inscncd by s. 37(h). ibitl. 
'Sub-scction ( I )  was sllbslitutcd for thc previous onc by s. I l ( i )  of thc Calcu!ul 

Municipal Corpor~tion (Arnendmcn~) ACI. l n D l  (Wcs~ Bcn. Act Vlll  of 2001). 
YThc {vnrlj within the squarc bnclicu nrdc ~ ~ J ~ S I ~ I U I C ~  for thc wnrd "ria" by s. 14(ii)(n). 

ibid. 
'Pmviso rvx subsrilutcd rur ihc urigin.11 by s. 14(ii)(b), il~irl. 
'Scc root-nu~c 2 on pact  573, arlrr. 



[West Bcn. Act I 
(Pnrr V1.-Tolml Plor~trirrg, Lurrrl rr~rrl Lr1rrrl  Usc Co~rrrols.-- 

Cljnpter XXi1.-B~~ildir~gs,-D. Mio~i~~ip(i l  Br{it(/itig 
Tribrujat.-Sec1ior1 415.) 

(5) The Chairn~nn and thc othcr members of [lie Tribunal sllall be 
appoinred by the S l a ~ e  Governmen1 Tor such period and on such terms 
and condilions as the Slale Govcrnmen~ may determine and shall be paid 
rro~n the Municipal Fund: 

'Provided thal the zxpcnditurc connecling ro the paymenr of 
remunera~ion. [ravelling nllowancc and othcr cxpendi~ure, of the judicial 
and non-judicial mernbers of the Tribunal conslituting thc Benches 10 

hcrc and dccidc appeals under the other Municipal Corporation Acts, 

shall be paid out of thc fund or the concerned Municipal Corpor allon: - ' 

'Providcd lurthcr that a Councillor or a person who is, or has bccn, 
at) officer or rrtiplayzz of thc Corporation shall 1101 be eligible for 
appointmcnt as  a rneitibzr of the Tribunal. 

(6) The Slate Government may, if  iL thinks fit, remove for 
incompelcnce or misconduct or any other good or suriicienl rcilson the 
Chairman or a member appointed undcr h i s  section. 

(7) The Tribunal shall have an es~ablisl ime~~t consisling of such 
officers and olher employees nppoinred on such terms and conditions 
as may be prescribed. The expenses of thc Tribunal shall be paid out 
of [he ?[Municipal Fund:] 

'Provided thal the Benchcs consti~ulcd undcr I hc Tribunal in order 
10 hear and decide appeals under the other Municipal Corpor~tion Acts 
shall be provided wilh an eslabIishment consisting 01 such orLccrs and 
olher employees as may be prescribed by the concerned Municipal 
Corporalions. 

(8) The provisions of Par1 I1 and Pwi I11 of h e  Limitation Act, 1963 M O T  1963. 

relaling ro appeal shall apply to evcry ilppcal preferred under this seclion. . . 
. + 

(9) No court shall hevcjurisdiction in any ma~ter for which provjsions 
i s  made in this Chapler for appeal to thc Tribunal. 

'Provisos wcrc sub\\i!u!cd Tor ihc original proviso by s. I.l(iii) of thc Calcul~n Municipal 
Corporation (Amcndmcnl) Acr. 2W1 (Wcsl Ilcn. Acl VIlI of 7001). 

Tl lc  rvorL< wilhin rhc squarc bnckcls wcrc substi~u~cd for d ~ c  words "Municipal 
1:und." by s. 14(iv)(a). ;hid, 

'Proviso was addcd by 5. 14(1v)(h), ;hid, 





V I E  Kalk~rru  M/rrrici/~al Cotpo~nrior~ Act, 19x0. 

[\rI1cs( Ucn. Act i 

( P ~ I I , ~  VI.-TOH.II P l ~ ~ ~ ~ t i i ~ l g ,  ~ I I I ~  n111i 1 ~ 1 i r l  Use Cutrfrvls.- 
Clruptiv .  ,YXIII.-ftu~rrl~~~iurr oJ Brrildirlg Uses.-S~*rtio~r 417.) 

-: 
Tor [he area undcr unautl~orized use rhroughoul Ihe period duriug tvl~icli 
such conrravcnrion con~inues. 

(5) The Municipal Coo~missioner may, i f  lic dczrns fir, order [hat [lie 
unauthorized use be slopped tbr~Ii\vith: 

Providcd lhnr before making any such order, ~ i i e  Municipal 
Conimissioner shall givc a rcasonabfc opportunily to [he person 3lTcctcd 
to show cause why sucli ordcr should no1 bc made. 

(6) Ally person aggrieved by an ordcr or !hc hQ111iicipal Co~nnlissioilcr 
undcr sub-sec~ion (5) may, within thir~y dnys. irom lllc dale of rhc ordcr, 
prcrcr an nppeal against Lhc order ro lIie ivllu~icip:il ~ i u i l d i n ~  Tribunal 
appoinred undcr acc~ioll 4 15. 

(7) Where nu appeal is prefcrrcd undcr sub-sec1io11 ( ( 3 ) .  the Municipal 
Builtling Tribu~ial ]nay stay rhc cnlorcemenl of lhe ordcr on such Icrms. 
irauy, and for such pcriod as it [nay 11ii11k El: 

Providcd ihar ~ h c  Iinc levied under sub-section (4) sh:~ll nu1 bc waived. 

(8) Save as orlicr~visc provided in this section, no court sh:~ll cnlcrtain 
auy suil, applicarion or otl~er proceeding For i~iunclion or atlicr rclicf 
againsr ~ h c  Municipal Cornmissioner lo reslr~in h i n ~  fron~ t :~I ; in~ nny action 
or making any order in  pursuance of ~l ic  provisions or lhis sec~ion. 

(9) Evcry order 111nde by lhe Mvr~icipal Building Tribunal on appeal 
and subjecl lo sucli order, the order d t h c  Municipal Commissioner under 
sub-secrion (5) slinll be final ilnd conclusive. 

(10) Where no nppeal has beeii prcrcrcd nguinsr an order made under 
sub-scclior~ (5) or tvllzre ail ordcr undcr Lhal sub-section has been 
confirmed on appeal, whcthcr wilh or wilIlou~ ~nodificarion, [he person 
agni~~sl  whom such order hxq bbccn madl:sl~nll comply wirh ~hesarlle wi~hin 
the period spccilicd thcrein, or, as  he case may be, within ~ h c  pcriod, if 
any, Iixcd by theMunicipal Buildi~~gTribunaI on uppcnl, and on the failure 
orsuch person loco~nply wilt1 such order wilhin such period.  he Mu~iicipal 
Commissioner may require any police oflicer or nny employee of [he 
Corporalion to seal up suull area after evicliag all persorrs tliercfrom lo 
prevenr irs furrhcr unaulhorized use. 

Pnwcr 10 417. ( 1 )  The Municipal Co~nmissioncr may. subj rc~ Lo prior approval 
prcvcni usc 
uf prcrniscs of [he Mayor-in-Council, give public nu~icc of his in~entio~l to declare 
in pmicular thal in ally area specified in [he noticc, no pcrson shall use any premises 
;LrS;IS. Ibr any purpose specified in such norice and rot reasons srntcd ~hcrcin. 

(2) Objec~iotls to ally such i~aticc shall be received within a period of 
one rnot~rh from the publication or  Lhc nolice. 



LIX of 1980.1 

(3) The Muliicipal Com~niss io~ler  shall consider all objeclions 
rcccivctl wilhin the period as aforesaid, giving any person affecred by rl~e 
notice an opporlunity or bcing hcard during such consideralion, and may 
rl~ereupon m:rkc a declaration in accclrdancc with 11ic noticc published 
undcr sub-sectiotl ( I ) ,  with sucll modificntions. irnny, as he Inny think fit 
so however ~ha r  irs applicalion is 11ot extended. 

(4) Every such declaration shall be pubIisIied in tbe OJiuirrl Gcrzette 
and in such olhcr mannu-ns lIic Municipal Commissioner lnay delermine, 
aind shill1 takc cKccr rrom rhc dntc of its public:ilion in 1hcOJ7cinl Gnzerre 

(5) No person shall. in ;my arc2 spccificd in rhc dcclarillion published 
itslder sub-sectio~~ (4). use ally prerr~ises Tor nrly purpose specified in thc 
declaration, and [he Municipal Commissioner shall have Llie power to 
stop rhc use of any sucll prcmiscs by such nleans ;L% lie considers necessary. 

418. ( 1 )  No person shall, wi[hour rlle previous per~nission in writing 
of lhe Municipal Commissioner or otherwise ~ h a n  in conlbrnmi~y with thc 
condi~ions, irilny, of such pcmmission, use any premises i n  '[Kolkata] for 
thc purposc or  n hospital, nursing homc, clinic, polyclinic, diagnoslic 
laboratory or sucli ollier instirurional medical raci1iLy-a~ rnny bc spccilicd 
by rhc Mayor-in-Council rrom lime ro lime. 

(2) Thc Municipal Co~nrnissio~ler lnay reluse 10 give sucli permission 
i T  he is or  the opinion thitr thc proposcd prcmiscs is not suirahle for the 
purpose as aforesaid ill view or  criteria of llygienc and cnvironmcn~al 
saniralion. 

I (I) No person sball, without the previous permission in wriling 
of  he Municipal Co~n~nissionerororl~erwise Illan in conrornlily with ~ h c  
condi~ions, i f  any, or  such permission, es~ablish i t )  ally premises. or 
nlnturially illlcr, cnlargc or cxtcnd, any F~ctory, workshop or ~rade  premises 
in which i l  is intended to crnploy stcilm, ctcclrici~y, watcr or other 
mechanical power: 

Provided [hat no sucll permission shall be gran~ed in co~uravenlion or  
thc provisions of scclion 425. 

(2) Thc Municipal Commissioner may reruse to give such permission 
iT bc is of [he opinion that the esrrrblishmen~, alrera[ion, enlar, oemen t or 
cxlension of such F~clory, workshop or rradc prcmiscs in [he proposed 
posilion- 

(a) would be objecrionitblc by rueson or dcnsity or  population 
in the neigltbourhood thereol. or 

(b) would be a nuisance to the inhnbiranrs of [he neighbourhood, 
or 

HospilaI, 
nursing 
Iio~nc, 
clinic. c ~ c . ,  
r1ot lo bc 
cs~nblishcd 
ivirhour 
pcrmihsiun. 
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(c) ~ v o i ~ l d  be in conlraveii~ion o f  any land use co~ilrol undcr this 
Act or any other law Tor the time bzirlg in  t'orcc. 

420. ( 1 )  No pcrscln shall. wirlloul [he previous pcrrnission in wi l ing  
111e Mtinicipul Conlmissioner or olherwisc th;m in coi~rormily with lhe 

condiiion, i f  any. or such permissio~l, use, or ri~arcrinlly filler, enIarge, or 
exlend the use of any premises :IS ;I w;~rchousl: or a godown or for ruilning 
a goods [ransport busincss cilhcr by his O~VII  c;uriers or by nrrangcmenl 
wirh i l ~ e  owilcrs or suclt cnn~irrs: 

Providcd that [lo such [~er~iiission shall bc griintcrl in con~rave~l[ioii of 
[he provisions or sectioii 425. 

(2) Thc Municipal Co~nmissioncr may rcfusc lo give such permissio~l 
i f  he is  or ~ h c  opiniou   ha^  he usc, or thc al~cralion. enlargemenr or 
exrcnsion or the use, of any pre~liiscs ils ii wnrchouse or n godo\vn or for 
n~nning a goods [ranspur[ busincss- 

(a) would bc objcctionnble due lo  [lie trilClic uons~r;iin~s in thc 
vicinity of such premises, or 

(b) would be undesirable duc l o  iniidcrl~~ate spnce for parkiiig of 
vehicles or loading or unloading o f  goods, or 

(c) \vould ccl~is~irutc a lirc hazard, or 
(d) would bc u nuisance to [lie inliabitanls or the ncighbourliood. 

(3) I n  a casc whcrc such pcrmissjor~ i s  grantcd, the Municipal 
Commissioner m:)y spcciry such vo~rdiiio~ts for parking or vchiclcs or 
loading or unloading uT goods ns hc may deem fit. 

421. (1) N o  persoti shall, wirltout rhc rvrirlen permission o f  [he 
Municipal Cornmisqioncr or otherwise ~1ia11 in confnrmiry with rhc 
condi~ions, i T  ;my. or suc11 pzr~liissioli, use. or pcrmit lo be usetl, or 
materially aller, enlarge, nr extend rhc uhc or, any premises for rllepurpose 
or eslablishing or kccping opcn an raiing house, lodging housc, holcl, 
boarding housc, [ca shop, coffee house cafe, rssraurimr. rcrrcshmcnl room, 
snack sliop, snilck bar, sweet nlear shop, liquor liousc, lilvcrn, ivinc shop. 
beer shop, spiril shop, nrrnck shop. roddy shop, gnrrjn shop, UIrnrrg shop, 
opium shop, rubilcco shop. bidi sliop, cigaret~e shop, : o d n  shop. bctcl 
shup ur bctcl luur mnsalla shop or for the purposc u f  salc or dc16 or dclrrb 
water. or any place, where [he public arc iidmitlcd for repose or cosuiilplion 
of any food or drink or wlicrc fuod is sold or is prepnrrd for sale '[fur any 
such purpnse, or any prcmiscs lel out 10 ntly persoli li ir pcrrvrmancc or 
ally s:~crcrl ~hrcurl, rni~rringe, rrrrrrqwasmr or ,wc~dl~ ccrcmony or ~narriage 
or rlca~b n~~t~iversnry or sirllilar othcr ccrc~nony:] 

' Thu  words tvilhin rhc squarc hracbrlb wcrc subqritutsd (or 11lc words "for nny such 
purposc:" by s. 35 uT Il lc C : ~ l c u u ~  hlur~icil>nl Uorponrion (Arntnd~ncnl) Acl, 1997 (iVc.1 
Ucn. Acl XXVI  n1 1997). 



LIX or 2980.1 

(Pnt-I \/I.-Tu)vt~ Pl(r~rt~itrg, h r l d  n11d h ~ i r l  Use Cot~rruls.- 
C ~ I ~ P I L Y  XXII1.-Rcgrdnriorr o/&riirling U.7e.7.-Suc-liu~ls 422-424.) 

Providcd that no such permission shall be granred in conrrnvcnlion or 
rhz provisions of sectioli 425. 

( 2 )  The Municipal Commissioner may nl any time cancel or suspend 
any pcnnission undcr sub-scction (I), if hc is orrhe opinion thal [he premiscs 
covered by such prniis>ion arc not kept i n  confornli~y with thc conditinns 
or  stich pcrmission or rhc provisions or any rules or regulations midc in 
 his behalr. whether the person is prosecurcd undcr [his ACI or not. 

422. ( I ) No pcrson shall, wilhoul [he writren permission of lhe Municipal 
Commissiuncr or otherwise lhan in conror~nily w i ~ h  lhe condirions, iraiiy, 
of such pcrmission, wl~ich sliatl be :ranled subjecr lo lhc provisions undcr 
scction 425, use, orpenil i~ to be used, or rnatcrially :ilrcr, cnliirge or ex~znd 
the use of any premises for lhe purposc or ~~[itbtishing or keeping open 
any llieatrc, cincrnu housc, drivc-in Ihca~re or cinema house, circus, Tair, 
ferc, exhibition or daiici~ig hall, or any other place or similar pl~blic rcsorl. 
rccrealion or ainureinent for any ?;uch purposc: 

Provided rh31 nulhing in this scclion shall apply to priva~eperrormances 
i n  any placc. 

(3) The Municipal Conlmissiancr may specify any condil io~~s for 
providing, within ~ l l c  przmises, space Tor the verldors carering lo [lie public 
nccds in conaection wit11 sucli purposes. 

Tl\t:~trts, 
circuses. 
tkhihirion.;. 
ant1 p1:lccs 
LIT puhlic 
311lL1SCIlICIIl 

no1 r o  hl: 
csrnbIis~~cd 
wilhnur 
pcrmission- 

423. ( 1 )  Thc Municipal Commissioner ]nay, from lime to time and will1 Pcrrllissiofl 
in cnsc o f  

~ h c  prior approval of the Mayor-in-Council, notify [hill no ncw mnrkcl or 
shop or trading prenlises shall be es~ablishcd or kcpt open ro nbur on n shu~s. CIL-.. 

alnllg 
category 1 or caregory 11 or catcgory I11 slrecl or poriio~l thereof, withoul ,,,,in 
his prior pcrmission. which shnll be subject 10 the provisions OF secrion 1nnlc 

425. 
corr~dors. 

(2) The Municipal Comnlissiorler may refwe to give sucli permission 
wirh duc rcgard LO the trnITic co~~s~rn in l s  in [he vicinily. 

(3) Norwilhs~anding !he esistence of any tilarkers or shops on any 
such street, sucll refusal of the lMunicipal Comn~issioncr shnll bc final. 

424. ( I )  Thc Municipal Commissioner Itlay, from time to lime 21id Pcr~nishicln 
in c;~su oi wirh ~ h c  prior approval of the Mayor-in-Council, iioril'y such olhcr nun- ,,,l,,r I,,,,- 

residen~inl uses oTpremises (irrcluding the onc Tor an cducation:lI building rcsidcn~inl 
uscs . 

or an i~~sri~urional buildi~~g or an assembly building urn busillrss building prc,niscs, 
or a mercan~ile building or r r ~ i  indus~rinl building or n sloragz building or 
a hazardous building) :is i i rc  no1 provided Tor in ~ b i s  Chnpler and ill h e  
case of which prior permission 01  he Municipal Coln~nissioner sllall be 
necessary, subjzc~ ro [he provisions of section 425, for eslablishing, or 
~liil~rrin!ly nl~ering. ore~ilarging, or exlending lheusc or, any such prcn~iscs. 



['CYcst Ben. Acl I 
I 

(P i~ t ' f  VI.-Tnlvti Plannitlg, h ~ i d  ar~d  h t l d  Use COIII~O~.T.-  1 

Cl;rrpfetm X . X I I I . - R ~ ~ I I ~ ~ ~ ~ O , I  of Urrildirr~ Uses.-Secfintl 425.) 

S 
(2) Thc Municipal Commissioner may refusc lo give such pcrmission 

in any cnsc on the g r o u ~ ~ d  t t~al  sucll use- 
(a) would be objectionable by reasorl of lhedensiry ol'popularion 

ill [he neighbourhood, or 
(b) would add 10 ~ h c  rralfic consrrnints in thc vicinily including 

parking spaces, Tor vehicles. or 
(c) would no1 conform lo olher predominan~ uses in [he 

neighbourhood, or 
{d) would constilule a fire hazard, or 
(e) would be a nuisance ro thc inhabilantsof the ncighbourhood, 

or 
(C) in thc cnse of n hospital or clinic would be harmful to the 

patienrs due to noise or an environmetl~ \vhich poses a health 
hazard, or 

(g) i n  rhc case or nn cducarional building would dcprivc ~ h c  
s~udents of playground facilities, or 

on ;my orller similar groultd. 

(3) Subjecl lo any Iaud use control under IhisAcl or any other law for 
[he lime being i n  force, the Municipal Comlnissioner's decision in rel'using 
pennissioll under [his section shall be final. 

Condi~io~is 
for gnni or 
pcrtnission. 

425. ( 1 )  In lhc cnsc or  any prcmiscs Ibr rhc 11sc or which a liccncc or 
pcrmission is required from Governmenl or any srnLurory body undcr any 
law for llle time being in force, [he MunicipaI Commissioner sliall no1 
granr any permission under this Act to any person unril such person 
produccs berore lhe Municipal Commissioner the licence or [he pcrmission 
rrom Governmenl or slalulory body, as the case may be, and submirs duly 
nulhenlicn[ed copies  ber re of lo him: 

Providcd rhal in rhc cnse whcrc produclion o l a  municipal pcrmission 
is a precondition lor the gram or a licence or permission under any olhcr 
Inw Tor  he rime being in force, the Municipal Commissioner lnny granl a 
provisional permission which shall become final only upon produclion 
of a licence or permission undcr Ihe said Inw: 

Provided furlher [hat such provisional permission shall have validiry 
only for [he purposc of lulfilling any precondition lor ~ h c  liccncc or the 
permission undcr any uthcr law as aroresaid. 

(2) Norwi~hs~anding anything conrained in this Acl, thc Municipal 
Co~nmissioner may, while grand~lg permission under [his Chaptcr, spcciry 
such special co~ldirions, rclcvan~ to cach casc, rcgilrding disposal of solid, 
liquid or gilscous wasLcs or Tor parking o i  vehicles or Tor Ionding or 
unloading or goods or for abalemen~ oT nuisance or any kind ivl~alsoever 
as he dccrns lir. 
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(Pltrr VI.-TO\VII Plrititring, Lirrrl cltzcl hrrd Use Co~ltt-ols.- 
CilrtpIrr XXll1A.-Prcsc!-~rriorr crt~d Cor~scr~'nrio~l oj fferitaxc 

Btrildir~gs.-Sectio~~.~ 425-Q5C. )  

'CHAPTER XXIIIA 

Prescrvalioi\ and Conservaliorl or Heritage Buildings 

325.4. Every owner or occupicr or any hcri~ugc building dcclnrcd as Otvnur LO 

s ~ c h  by ltle Corporariolt slinll t t~a i~ i ln i~ l ,  preserve ol~d co~iserve il and shall rE:!,";,,d 
no1 change i ~ s  use in conlravenrion o f  [he provisions of lhis Ac l  or the uonscrvc 

. . 

rules or ihc rcgulo[im rnadc ~hcrcu~~dcr  lor i ~ s  maintennncc, prcnerva~io~i k $ ~ ~ -  . . 

or c o n s ~ r v a t i ~ n .  

E T ~ ~ R I ~ I I I ~ D I I  ].-The word "muin~ain", with its gramrnaticilI variarions 
and cognate expressions, shalI include rencing, covering, repairing, 
resloring or cleansing, or doing of any acl which may be necessary lor 
 he purpose of preserving or conserving, of, or securing conveniell~ access 
10, a heri [age building. 

E\plcrtroriorr 11.-"Owner" shall, ~~o~wirhsranding anylliing conrailled 
elscwherc in [his Acl, includc, for  Lhe purposcs or this chapLcr,- 

(a) a joint owner o f  n hcritngc building vcsled wilh thc powcr 
of  ~~ianagcmen[ [hereof on behalf of himself and any orher 
joint owner, or successor-in-lirle o f  any such join1 owner, 
ur  

(b) II manager, or trustee, vcsted wilh the power of managernen1 
oTa I~cr i~agc building, or successor-in-oficc o l  such manager 
or truslee. 

425B. Where the Corpor;~tion, on thc rccornmcndation o f  lhc Heritage PowcroC 
Corporiuion Conserva~ion Corn~ni~ree and ;IISO or the Mayor-in-Council, is o f  lhc ,,dcflan: a ...... 

. . 

opil i iol~ that any building ill ![KO[ kaia] sl~ould be preserved 311d conserved building as a 
. .. . .  . 

llcriragc for I~is~oricrrl. arcliilecrural, eiivironu~enial or ecological purpose, il may building, 
dcclare such building as a heripage buildin:: . . 

Provided rhal during ~ h c  period when any proposal for declaring 
building as rr hcrilagc building is  under considerdtion o f  [he Heritage 
Conscrvalion Commiucc ur  thc Mxyor-in-Council, no owllcr of such 
building, or no lcssce or sub-lcsscc to whom such building has bccn lcascd 
oul. shall transfer such building by way ofsnle. lznsr or Inongage without 
llic prior approval of r l ~e  Municipal Cou~missioner. . . 

425C. Thc gradillion urn hcrilagc building according la iu historiczll, G n d a t i o ~ ~  of 

archileclurnl. environmen~nl or ccologieal purpose shall be such ns may 
~~~~~, 

be prescribed. 

'Chapicr XX l l lA  was inscncd by s. 31 of tllc Calcutla hlunici[lal CtlI'po~ltiflfl 
(h~ncndmcn~) ACI. 1997 (\\'chi Rcn. ACI XXVI of 1997). 

:Stc iml-noic Z on p q c  573, urric 
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( P ~ v I  V1.-Tuivtr Plat loi~~g,  h n d  nt1d hrzd Use Co~r~roIs.-  ! 
I 

Cltaprcr XXI I lA . -Prc . re~~ 'n~ io t~  arid Co~isen~afiotr uf Hel-i~rrge ! 
U1rildi11gx.-Secriolls 425D, 425E. ) 

4251). ( 1 )  Thc Mayor-in-Council shall consti~ute u Commitlcc LO bc 
called ~ h r :  Hzrilnge Conservation Comnii ttce with ~ h c  Municipal 
Commissioner as ils Cliairrna~i and an o h c r  or the Corporalion as its 
Convenor. 

(2) The Comrnittcc shall have, in addition lo the Chairman and die 
Convenol; scvcn othcr members of whom- 

(a) o ~ l c  shall be n nominre or the '[Kolkala] Me~ropoli tan 
Dcvcloprnell~ Au ~hority, 

(b) onc shall be the Dircc~or of t h e  Deparrrnent orArchsleology, 
Government of West Bengal, or his nomince, 

(c) one shall be an cniinen~ ;lrchituc~, 
(d) one shall bc an arlir;~, 

(e) oile shall hc an c~~vironmefiialisr. 

(r) onc shall br. a hislorifin, and 
(g) onc shdl bc. ~ h c  Cl~icTVdurr and Surveyor of [he Corpon~ion. 

(3) The Co~~i~n i t t cc  may co-op onc  pcrson lo be nornina~ed by 111e 
c~nccrncd dcpnrlment o r  the State Govcrt~menr while dealing wilh any 
land or building under the managemen1 of the depalImen1. 

(4) The Commirtee shal I .  in accordancc with thc p~~ovisions of [his 
Act and [he rules and [he regulrtlions madc thcrcunder, scru~inizc evcry 
applicalion or proposal lordcclilrnrion of n building as n herilage building, 
and rccummcnd to, and also advice, the Mayor-in-Council in  respect of 
~ h c  prcscrvntion and conservarion alsuch build in^ as a heri~age building. 

( 5 )  Thc Commirtec shall meet at such periodical illrerval as may be 
detcrmincd by the Mayor-in-Council. 

(6) Thc Municipal Commissioner shall, in the case of emergency. 
~ n k c  such mcusures as may be necessary for [lie preservation and 
uonscrvurion or a herirage building, provided thal such mesures shal I bc 
rcquired lo be approved by the Herilage Conservarion Commiltcc at i t s  

meeting. 

425E. The Heritage Conservation Commii~cc shall havc the power to 
func~ion in depend en^ of  he Municipal Building Cornmiltee for the purpose 
of preserva~io~~,  co~iser~alion and mrlinlenilncc olhcritage buildings il l  so 
far as such power does nor offend any orhcr provisions o f t l ~ i s  Acr or [lie 
rules madc ~l~crcunder relating to construction or use OF buildi~ig: 

Providcd l h a ~  for erection or re-creclion in a herilage building or part 
tl~crcof, or f(lr rchloralion or any herilage building 10 ils old shape, design 
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or beauty in Lhe casc oTunlawful clenlolhion, ur Tor making any changc of 
inrcrnul or cxternal rvall, struclur:tl pa!Lcrn, floor, roof, itrlerior or extcrior 
nrchitec~ural noor, facade or skylitle, or for any othcrchange. oTa lierilagc 
building. Lhe provisions of chap~ers XXII and XXlII o r  this Act and [he 
rulcs made ~hereundcr al~al l apply t~rrrtoriu ~~i~rratl(lis. 

425F. Subjrcl to lhe other provisions orrhis Ac!, thc Corporation I n a y  

acquire, purchasc or take on lcirse ally hcritnge building ror Lhe pl l rpose 
of prcscrvation and conserva~ion  hereof 

Provided ihal in the c x e  of a heritage building declared as such 
Tor thc purpose of preservarion and coscrvntion ns rcquired unde r  

\+'csk Ucn. sub-clnusc (ii) of clnusc (a) of sub-seaion (4) of section 3 1 of  the Ics t  
AC'X1tlnr 1979. BengaI Town and Country (Planning and Developrnen~) Ac!. 1979, rhc 

approval of the concerned dcpanmenr of the Smle Government hhal l be . - Inken. 

425G. When Lhe owncr of  any hcritage building is no1 willing ro 
prcscrve or conserve any heri~uge building, the Municipal Commissioner 
may, Tor t he purposc ofacquisitiun of such hcritage building by agrccmenl 
and on thc rcco~nrnendation of Lhc Heri~agz Conservalion Commiucc and 
will1 ltie 3ppr0vaI or  thl: Mayor-in-Council, allow [he ~ransrcr of r igh~  of 
dcvcloprnent of such herilage building, which shall be heritable and 
transrcrable. to thc owner or such heritagc building in sucl~  manner, and 
subjecl lo such condirions, as may be prescrikd. 

Porvcr I>T 
Curpora~io~i 
10 fcq~~irc, 
purc11.u~ or 
12kc on lcnsc 
hcrilngc 
building. 

I 
Tnn\icr of I 

rig111 of ! 
dcwlnpmcnL 
for illc 

~ U W S C  or 
ncquisi~iun 
by ;\grcu- 

.I I 
Illcnl, ! 

E.rp!onoiio~r I.-"Developmcn~" sllnIl have the sanlc meaning as in 
clause (7) or seclion 2 of the Wcs~  BengaI Town and Country (Pinnning 

. , 

and Development) Act. 1979. 

E.rplorrc~lio)~ 11,-"Right of devclopnienl o r 3  heri~age buildiog" shall 
mean the right or developmenr, in [lie prescribed mimner, of such potentifils 
as may be avnilablc in respec1 of such hcritrrge building on a plor of land 
different f r o n ~ ~ h e  land and buildirig comprising [he hcritage building bur 
in the samc ward or the Corpamlion. 

4258. Subject to such rulcs or regulations as ~ n n y  bc rilade under this Righl u l  
:1cccss I0 . . 

Acr, every person sh311 have rhc right of acccss to any hcritage building hcri13cc. 
acquired by the Corporation. 

4251. The Curporntion shall have the right ro allow the rransfer olrighr Sub-lcnsc ol 

of devclopmenl LO the lesrec of a heritsgc building where ihc unexpired :$:, 
period o r  [he term of lease is for 90 years, and to lake Lhc hcritage buildi~~g 
on sub-leasc by agrccmeill. if lherc i s  provision for such sub-Iensc in  the 



Purniihsinn 
or con- 
c~rncd  
dcparrriicnl 
of Slalt  
Govcrn~ncnl 
bcrorc 
~cquisi~ion 
or Ilcril.~pc 
building. 

Pnwcr lo 
cxcrnpl mtcs 
and I ~ M ,  
CIC. on 
hcrilagc 
building, 

Agrcemcnl 
will1 owicr 
or hcriragc 
building 
pcnding 
acqui,iliun, 
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deed exccu~ed berween r hc owncr and [he Iessce, provided [hat [he question 
of paymen1 or  premium ur renl in such u ~ c  la rtle o w ~ ~ e r  shall not, 
iia~withs~andiug any agrccmcnl in Illis behalf, arisc, and if  lie owner as 
coiifirmin_g pnrly ro [he agrtcmcnl wni\,es [lie righl ro receive any rurrher 
paymcnl or  such prcmium or rtn l .  

4253. I f  111c Corpontioti considers that il is necessary Lo ficrluire ally 
building dcclared as a heri~agc buildir~g for [lie purpose or preservnlio~~ 
and conscrv.~tiou ns rcquircd under sub-clause (ii) of clause (a) of sub- 

, ,- 
, . 

sccrion (4) of sccrion 3 1 or   he Wesl Bengal Town and Counlry (Plimning ii~~~, B~", 
, . 

and Devzlopn~cn 1) Acr, 1979, by agrccmcnt or under lhc LnndAcquisilio~l t ~ ; ~ ~ ~ l l  of 

Act. 1894, permission of rhc concerlled Deparlmc~lt of lhe Slate l o r  1 ~ 9 4 .  

Gover~uncnt shall be laken belorc such acquisition. i 

425K. If the owner o i  a hcriiagc building enrers into an ngreemenl 
wirh ~ h c  Corporalion to maintain, preserve and conserve such llerirage 
building properly at his uwn cxpcnses, Lhe Corporation may. i n  suclr case, 
cxcmpr wholly or p;lrlly thc owner of sucli hcri~ilg~buildi~lg rroln paymcnl 
or rates or I ~ X C S  or rees For supply or wurcr or any orher chlrgc in rcspecl 
of such hcrirage building. 

425L. ( 1 )  Thc Municipal Co~ni~~issioncr may. pending acquisition or 
a hzrirnge bui Iding by h e  Corporation undcr this Acl and wirh rhc approval 
of the Mayor-in-Council. propose to thc owncr or such herilagc building 
ro enrer i n ~ u  an apeernent will1 [he Curpori~~ion Tor a specilicd period for 
 he maintcnunce or such lierik~ge building. 

, ,  - 
(2) The agrecmcnr as aroresaid ]nay provide ror all or any or thc 

. . 

following mnrtcrs:- 

(a) rnainlenancr of dle heritage building by ihe owncr or by 
any other person willing lo maintain thc s ~ i d  herilnge 
building; 

{b) cusrody of [he heri~ngc buildin2 and die durics or  Ihe persou 
who may be employcd to watcl~ i[; 

(c)  he rcslricrions 011 the owncr's right- 

(i) lo usc the I~erirage building Tor any o111cr purposc 
deirimenral to ils conscrva~icin. 

( i i )  la charge any fee for cnlry inlo, or inspccrion or, Lhe 
hzriwge building, and 

(iii) ro build on or near thc site of rl~e Iieri~agc building. 
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4251M. (1 )  Tlie Municip31 Colnmissioncr may receive volufilary 
con~riburio~is lowards [he cost 01 rnninlaining any hcriragc building 
and may give ordcr as to the rnanagemcnt and applivn~ion ul such 
con\riburiuns for the purpnse of prcservn~ion 2nd conservutioli of such 
heritage building. 

(2) Subjccr ro rhc approval or !he Mayor-in-Council, ~ h c  MunicipaI 
Commissioner may cnler inlo any agreement wilh any person ur voluntary 
argnnisa~ion or co~~ipany, whcther incurporatcd or nor, willing lo prescrve 
and conserve any heritngc building on such terms nrld condi~ions as [he 
Municipal Com~t~isl;ioner may delcr~nine. 

4ZSN. ( I )  IT  he Municipal Con~missioncr. on rcceipl o i  any 
informalion, is satisfied lhal  [he mvner or a I~er i~age building Fils 10 

preserve or collservc the heritage building, the Municipal Cornmissia~wr 
may, when  he herilage building is vacnnl ond nrrcr hcadng [lie owllcr, by 
ordcr in wiling, rakc over [he managemen1 and control of buch hcrilage 
building for the purpose of preservation and conservnlion rhcreol, 
suspending thc rigl~r of the owncr ro rri~nsier such I ~ r i l a g e  building lor a 
m a x i ~ n u m  period uT five ycars, subjecr ro ncquisilion zilhcr by agrcelncnl 

I or 1693. or under rhc provisions 01 the Land Acquisitto~~ ALI, 1894. 

'Illkilns ovcr 
1rlan;l;cmcnr 
and conlrol 
or hcr i iap 
building. 

! 

i 

(2) Thc Mu niuipal Commissioner shall llierenller noli ly rlle heri~agc 
building lor Ictting i l  our by agreemen( to 3ny person as lcnanr ror tt~e 
purposc as aroresaid, and the owuer shall be cnlitled lo an amout][ cqual 
lo lhe rcasoiinblc leiling value of the hcrirage building as renl lcss h e  cosl 
on accounl of prcservarion and conserva~ion of [he Iierirage building. 

4250. 1r rhc Corporation dccides that any hcriragc building has ccasrd When 
hcrilapr: lo be of public inlerest or 11as losr iis irnponatlcc fur ally- rcason whatsoever, huildil,g 

il may. wilh the approval o f  the S~nle  Governmelil, dcclare that such ccascsio k 
hcrilafc hcriiage buildlng has ceascd lo be i1 herilagc building for [he purpuses or 

[his Acl. 

425P. ( 1  ) Any person who desrro)'~, removes. allcrs. defaces or misuses PtnnlIy. 
any hcrilage building or docs any acr, or abels in [hc commission thereor, 
i n  con~rrrvenlion OI any provision a €  [his chapkc or the rules or (he 
regularions made thereunder, shall be punishable w i ~  h rigorous 
imprisonmenr Tor a term ivhich may extend 10 three ycnrs and also  w i ~ h  
finc which may exlend to hhy thousand rupees and, in delaulr. with further 
rigorous imprisonmen1 for six ~nonths. 

(2) Any coud convicling any pcrsan under this scciian shall, by mdcr. 
direct such pcrson LO reslorc the heritiilge building to i ls  former shnpc and 
bcnuly a1 liis cost. and any lnilure 10 co~nply wiih sucli order shall be 
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Provision of 
nlu~licipal 
I I I X ~ C L <  and 
slaught'r- 
houscr. 

(R11-r V/.-TU!I'II P1orrtli1z.y. bud rrnd h t l d  Use Currrml.~. - 
C ~ X ~ I ~ I I I . ] , ~ ~ .  X X I  \!-Mnrkcrs n~rd Slnrrghrur-izo~r.ses.-Secriot~.~ 426, 427.) 

deenicd 10 be a conrinuing offencc mid sucll person shall be punishable 
with an addi~innal tinc or ru~lccs rwo hundred rind lirry ror every day 
during which such conlraveiiticln or hi lu re  conlinues aflcr conviclion for 
the i i rst  such contmvcnlion, 

(3) Wllerc an ofl'cnce undcr [his sccliol~ has becn conmilled by n 
company. rhc provisions of scclion 619 shall apply Lo sucl~ company. 

E.v/)ln,mri(i~r.-I:ur Ihe purposes o r  this seclion.- 
(3) "person"sl~alI include an orvner. occupier, lessec, morlgagcc, 

consullanl, promoler or l ina~cicr who supervises or cnuscs 
ercc~ion, desiruction, removal, defacement or r~lisusc or any 
I~eri~nge building, and 

(b) "company" stlnll h a w  Ihesame ~neaning a5 in rl~eE.r~~lrrt~~lrio~~ 
lo section 619. 

lllarkels and Slaughter-houses 

426. ( 1) Thc Municipal Conunissioner, when aulhorised by [he Mayor- 
in-Council in lhis behtrlr. may provide and n~ainiain municipal n~arke~s ,  
slaughter-houses o i  s~ockyards in such nun!hcr as lie lhinks fit logerlmr 
\\pith stalls, shops, sheds, pcns and other buildi-ngs and convcnierlces Tor 
lhc use oTprrsons carrying on ~ r ~ r l c  or business in, or frequcnling, such 
markels or slaughter-houses. 

(2) Any municipal slnughler-house or municipal s~ockyard may be 
silualed witliin or. with the saniliot~ or the Sralc Government, ou~side 
I [Kolkala]. 

(3) A municipal lnarkcl or a slaughter-house or a srockyard shall be 
under the conlrol of rhc Muaicipnl Commissioncr. 

(4) ~ u b j c c l  to thc orders or lbe Mayor-in-Council. [lie Municipal 
Comrnissioncr may, after giving gcneral oorice. close any mul~icipal 
markel or slnugl~tcr-houseur slockyard or any portion lhereololl thc date 
spccilied in (lie nolice; and [he prcmises occupicd for any mu~iicipnl 
markel, slnughlcr-hausc or slockynrd or any porliou ll~crcol so closed 
may bc dispojcd of as rhe propcrly of [hc Corporation. 

427. (1) No pcrson shall. withou~ [he gcnenl or special pcnnissiun in 
wrilingof llle Municipal Co~~~n~iss ioner ,  scll or expose for sale ally animal 
or article in any municipal marker. 

(2) Any  pcrsoll con~ravening the provisions of sub-seclion ( I ) ,  and 
any animal or arliclc cxposcd for safe by such person, may hc summarily 
rcmovcd from ~ h c  rllarkcl by or under ~ h z  orders o l  the Municipal 
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Commissioncr by zl Police OTficer or any oficer or e~nployzc of [he 
Corpr,r;~tiw~ :~ulhuriscd by [lie Municipal Commissioner ill ibis bchalr. 

42s. (1) No  place othcr than il ~nu~iicipat Inarkel shall bc used as a 
market uillcss such place has bccn liccnscd as a uiarke~ by 111e MunicipaI 
Cun~missioner ulldcr secrio~l 436. 

(2) No place orhcr Ilian a mul~icip;il s1:~ughtcr-hause sl~nll bc uscd as 
;1 slaugliler-IIOUSC: 

Provided rhal no~hing in ~ h i s  stib-seclion shall be deemed- 

(a) Lo reslricl tlie slniigblcr of :my aiiilnaI in ally pli~cc on ltie 
oocnsio~l of aoy religious rcsrival or ceremorly. si~bjccr to 
such condiriuns (non-cot~~pliancc wirh which sllall bc 
pu~iisllnble untlrr this Act) as the Municipal Conii~iissioncr 
may. by public or special nolice, impose it) this bchali, or 

(b) IV prcvellI tliz Mullicip;~I Commissioner from sclting nparl 
w i ~ h  ~ h c  sancliori of the Mayor-in-Council, any plncc fur the 
slnugllrtr of animals i l l  nccordancc with rcligious custom. 

(3) The Municipal Cornrnissioller may in ilccrlrdance witti such rgula- 
lions as ]nay be ~tlndc by thc Corporariotl in this bchalrrequire [he owner 
or the occu[>ier orally liccnscd privale 1narLer lo providc approach roads 
or piwhagc or pave, drain or l i gh~  [he same or provide such cnrive~lienccs 
for [he usc of  persons resorting lo such markers as lie lnny dccni f i t .  

429. (I)  No anirnnl or arlicle sl~all be sold or cxposed For snlc by a 
hnwlrcr or squatrer wjlhin n distance of foriy-five mclrcs rrom rheourw;ad 
conhncs of a t ~ y  municipal markc1 or licensed private murkel wi111oi11 thc 
pem~ission of thc Municipal Commisaiuncr. 

(2) Any pelson coairauening thc provisiol~s 01 sub-scclion ( L )  and 
any anirnnl or aniclc exposed I'or snlc by such person lnny bc su~nn~nrily 
rclnoved by or undcr the orders or  ttie Municipal Commissioncr by a 
Police Ofticer or any clTLcer or eniployre or rhc Corporalion nppoinled 
by him in this behalf. 

430. The Municipal Colnmissiorler may- 

(a) chargc such stallage. rent or Icc ns ]nay from ~irac to tiinr: be 
[ixed by lhc Corporation in this bchalr- 

(i) thc occupalio~i or use or  any srall, shop. sland, shed 
or pen in n municipal marker or municipaI slnugh~cr- 
Ilousl; 

(ii) lur 1111 righ~ lo exposc arricles for sale in a municipal 
mi~rkc!; 
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(Pert-1 VI.-TIIIIJ~I P ! [ I I ~ I I ; I I ~ ,  LIHII ( I I I ~  h t t d  Use Cottnnis.- 
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(iii) for  he use of machines, weights, scales nltd measures 
provided Tor in any municipal m:irkrt: and 

(iv) lor ~ h c  righl to slnughler a~~irtlals i n  any municipal 
slau_ehIer-house, and Tor rhe feed of such animals bcforc 
rtiey nre ready For slaughrcr; or 

(b) farm [lie s~nllage, renl or fcc chargcablc es nroresaid or any 
pollion IliercoT Tor such pcriod ;a tle nlny rl~ink fit; or 

(c) pul up lo public auction. or dispose or by privale safe, llie 
privilcgc uf occupying or using any s~al l ,  shop, sland, shcd 
or pcn i n  n municip;ll market or municipal slaughlcr-housc 
Ibr s ~ ~ c l t  period and on sucli condirions as hc may lhink fir. 

431. A copy of [he (able of slallage, renl and Ice, i f  any, chnrgcnble in 
any  municipal markel or municipal slaughlcr-housc, and of rl~e regulnrio~ls 
made uuder [his Acl lor thc purposc of conlrolling the use of such markct 
orslaugl~tcr-housc, primed in sucll language or languages a s  thc Municipal 
Commissioner may direcl, shall be arcxed in sonic conspicuous place in 
thc market or  he slaughtcr-housc. 

432. ( 1 )  Thc Municipal Commissiouer may, after giving Ll~c parlics 
coricel-~icd an opporluni[y of being heard and in accardancc with huch 
regulnrions us may be made by [lie Corporalion,- 

(;I) cxpcl from any municipal market, municipal slaugh~cr-housc 
or municipnl srockyard. for such pcriod as he may [hink til, 
any person who or ~vhusc scrvnnr has been Found conlraven- 
ing any rcgulutions made urtder ~ l ~ i s  Act and in force in such 
markc~, slnughier-house or  slockyard, 

(b) prcvcnr such person, by tii~nself or by his servnnl, lrom fi~rlher 
carrying on any lrade or business in such marker, slnugbter- 
ho~rse or stockyard or occupying any stnll. shop. standing, 
shed, pen or othcr p1:lcc thcreon, 

(c) close t l ~ c  stall or shop or  [he person found lo be i n  d c b u l ~  in  
payincnr or  the slallagzs or rrnls or any olhcr Jucs 10 thc 
Corpora(ion (ill pnylnenl is made or rccvvcrcd undcr the 
provisions of h i s  Act, and 

(d) dcrcrrnine any lease or tenure which such person may llave 
in nny such srall, shop, standing, shrd, pen or place. 

(2) tr [he rcnanl or the agent of the [enant or lhc awnrr or t l~e  lessee 
orany private market or slaugli~er-hnusc has bccn convicted for conlraven- 
ing any regula[iou made u~ldcr this Act. ~ h r  Municipal Co~nnlissioncr 
may rzquil-e such tenaiil or agcnr Lo remove birnsellfrom such markcr or 
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slnu3h1er-bouzc wi~hin such lime as may be rnznlioned in the requisilion, 
slid i f  suc l~  rcnnnr or agcnl Fils 10 cumply with such requisi~ion, lie ma): 
in a d d i l i o ~ ~ ~ o  any pennliy which may bc il-tiposcd on him under [his Acr, 
bc sunirnslrily rcnluved rronl such premises by rhc owner or [he lesscc 
111ereor or by the servnnl of such owner or Icssee. 

(3) If ir appears m llie Municipal Commissioncr illat in any such casc 

[lie orvncr or ilie lesscc is ac~iog in collusion will1 n tcnoul or :m ageat, 
convicb:d as nforcsaid. w110 Tails !o comply with ally requisition undcr 
sub-secrion (2), the Municipal Cu~i~nissioncr may, ir  hc lhiltks fi!, canccl 
the licence or such owrler or lessee in  respec1 ol'such premises. 

433. Tllt Municipal Commissioncr nlay rrorn titne lo time, subjccl ro Dr.pol (or 
salt r ~ f  

such dirccrions as hc may rrccivc irwn h e  Mayor-in-Council on [he :~dvice c.sscnrial 
of  he S~nre  Goverl~alcnl, open dcpols or shops ior ~rading in cssenlinl colli- 

n:odi~ics. 
commodiries. 

434. (1) ITlhe hlunicipal co~nmissioner ur any person nulhorised by 
hi111 in [his bellall has renstsn lo believcrhal ally animjl inlended Tor hurnntl 
consumplion is being slaugh~ercd or rhnl the ffesl~ orany such atiinlnl is 
beingsoltl or exposed Tor sale in  any place or maliner nor duly nuthoriscd 
under thisAcl, he may, ar any  lirne by clay or nigh1 willlour nolice, inspecl 
sucli placc Tor rile purpose orsnlist'yi~~g hirnsel (as lo wJ1eihc.r any provisio~~ 
or !his Acr or  of a t ~ y  rule or rcgulalion [)lade ~hereundcr is bcing 
conlrnvenrd thcrca~ and may seizc any such animal or the caralss of  such 
aniinal or suc11 tlesh round rhcrein. 

(2) Thc Mullicipal Co~nmissio~~zrmity reulavc and sell by auc~ioii or 
ollierwise dispose 01' any animal o r  carcass or ally i~nirnal or ally flesh 
seized under sub-scc1io11 ( I ) .  

(3) IT, within one n~onth of such seizure, the owncr of thc a~~ imnl ,  
carcass or nes l~  fails to appcar and prove I~is  clnini ro lhc sa~isrnc~ion or  
 he Municipul Comlnissianer or i f  Llie otvncr is convicled or  an orfcnce 
under [his .4cl in  respec1 of such animal, carcilss or flesh, rhe proceeds or  
any sale undcr sub-scc~ion (2) shrrll vest in h e  Corporalion. 

(4) Any person slaughlcring nrly animal or s e l l i ~ ~ g  or esl~osing for 
sale thc Ilesl~ orany such aiii~nal in any pIacc or manr.cr not duly au!l~oriscd 
ander [his Aci may be arrwcd by any police olficer withaul a warralu. 

ro\vcr lo 
il~.;pccr 
plnccs 

i 
w l ~ c r u  
unlawful 
s l ~ u g h ~ c r  oC 

I 
a n i 1 1 ~ 1 ~ .  CIC. 
i, suspxlcd. i 

I 

(5) No cIaim shall lie again51 any pcrson for cornpensarion Tor any 
da~nnge necccssnrily caused b y  any such cnlry or by the usc of nny rorce 
1lecess:irv for eTTcc~in? c ~ l r h  p!Hrtr 
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CHAPTER XXV 

Mu~~icipnI Licenccs 

435. (1) Except as hcrcinafter provided in this Acl, no person shall 
usc or permil lo be used any prcnlises for any of thc non-residential 
purposes men~inncd in scliedulcV wi~houlor olhenvisc than in conformity 
wiih lhc terlns uT a municipal licencc granled by [he Municipal 
Comrnissio~ier so as  noL lo conlravene rhc provisions of sub-scclion (2): 

Provided thar no such municipd liucnce sllall bc given in rcspecl of 
any non-residen~id use o f n  premises which is o~hcnvise than in conror~ni ty 
with (he provisions oFthisAcr orany other law fur [he lime k i n g  in forcc 
or rhc rules or the regulalions or ordcrs aiade ~hcrcundcr. 

(2) In case of a lion-rcsidenrial use of a premises for a purpose for 
which a liccnce or  pcrmissiou is required from Govcmmenl or any 
slaturory body undcr any law rur Ihe time being in force. no municipal 
licencc under this seclior~ shall be given unlil the liccnce or pcrrnission 
undcr the said law has been produced berore lbe Municipal commissioner, 
and duly aurhcnticated copies thereor are su bmitlcd to hirn: 

Provided [hat in the casc where produclio~l of a municipal liccncc is a 
prccondi[ion Tor ilie grant or  n licericc under any olher law for the l ime  

being i n  rorce. the Municipal Commissioner may grant 2 provisional 
municipal liceilce which sl~all bccome final onIy upon produclion of a 
licence or permissio~r under [he said law; 

Provided furlher [hilt such pravisional ~nn~iicipal licence shall have 
villidiiy only Tor rile purpusc or  rulfilling Ihe precundilions or  thc licence 
under any orhcr Ia\v 35 aforesaid. 

(3) Io spe~ifyiug ihe lcrms of a liucnce grantcd under  his sec[ioii, 
thc Municipal Colnrnissioner may rcquire [lie liccncee lo lake all or any 
or such measures i~s he may dccm f i r  LO guard against danger lo l ik,  
henl~h or propefly or for the nbaleme~ii or  nuisance or any kind. 

(4) Thc Corporalion shall by rcgulalion dclcrmine lhc rers to be pilid 
in respec1 or a ~nunicipnl licencc lo be granlcd under sub-section (1). and 
ruay spccify dilfcrenl fees Tor differen1 caregories ofnon-residential uses 
in dirfirenl nrcns of '[Kulkaw]: 

Provided that no such fces shall cxceed rupccs lwo thousand and Lvc 
hundred in any case. 

(5) The Corporation may by regulalio~i derermine [he Col!owing:- 
(a) when lhe initial licence is lo be lakcn o u ~  and the procedure 

of aunual rcnewal ~hcrtof: 
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(b) m:ulcrs conriecled wilh [he display or  liccnce, inspeclion o f  
premises. powers of inspec~ors, and such olhcr mailers. 

(6) The Municipal Cnmmissioncr shall maintain two scpmle  registers 
in such form and in such manner as may bc prescribed so thnr i n  respecl 
o f  cach municipal licencc gmnled under this section,- 

(a) one register shall conlain 'premiscswise' infortnation on [lie 
nun-rcsidendal uscs, and 

(b) one regisler shall contain sucli iuiormalion, on basis of 
different 'non-rcsidenlinl user groups'. Tor F~ctories, 
wzlrehouses, medical inslitutions, cduczltional iusri~utions and 
olhcrs as niay be prescribed. 

436. (1) Nolwirhslnnding any licencc rcquired under secrion 435, ltle 
Municipal Commissioner may, w i ~ h  the prior approval of the Evlzlyor-in- privnrc 
Council, graut to any person a municipal licence to cs~ablish or kccp 1""rkclS. 

opcn u privare marker on payment of such iccs as [nay be dctcm~ined by 
the Corpclra~ivn by regulalion, and may specify such condi~ions consisrent 
with this Act ns hc nlay deem El. 

(2) Whcn thc Municipal Commissioner refuses to grant ally liccnce, 
he shall record a bricf srarement of lhc reasons for such rcfusrrl. 

(3) The Municipal Comtnissioner may, with thc previous approval 
olrhe Mayor-in-Council and forreasons 10 be recorded in writing, suspend 
n liccncc in respecl or a private market for such period as he thinks fil or 
cancel such licence. 

(4) A private markel of which rhe licence has been suspcnded or 
callcelled as aroresaid shall be cluscd wilh e i r ec~  from such dare as may 
be specilied in thc order of suspensiun or cancellalion. 

437. (1)  No person shall kccp open for public usc any nlarket in rcspect Prohibi~ion 
of kccping of which n licence is required by or under [his Aci without obtaining a mnrkct 

licence thereror or while rhz licencc  heref for is suspcnded or aner the wirl~our 

samc has been cancelled. liccncc, t ic. 

(2) When n ticence to open a priva~c markel is grantcd or refused or 
i s  suspended or cancelled, the Municipsl Commissioner shall cause a 
nolicc oTsuc11 grant or rcfusal or suspension or cancellalion lo bc posted 
in  such Iimguage or la~~gungcs as he thinks necessary in some col~spiouous 
place by or ncilr the entrance l o  Ihc place to wllich lhe nolice relates. 

438. No person, who knows that any markel has been opencd to tlie Pruhibi~ion 
01  US^: or 

public wilhout a licence having been oblaincd (hcrefor when such licence ,,,li,,,,,d 
is required by or under this Act or that [he liccrlcc granted d~ereror is for markers. 
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~ h c  ~i rue  being suspe~ided ur th:u i t  has been canccllcd. sl~arl sell or cxpose 
Tor snle any niii~ilal or article in such markcl. 

433. Nu pcrson shall, without or athertvisc than in cont'orniily with 
the terms of 3 licence granrcd by the Municipal Co~nmissioncr i n  [his 
behalr,- 

(a) 11awk or cxpose for snle in  any place any arliclc wharsozver 
whether il bc Ibr luiman consurnprion or nor; or 

(b) use in any place his skill in any hntldicraf or rcndcr services 
ro lhc piiblic for llicir convenience for rhc purposes of gain 
or making a living. 

440. (1) No pcrsun shall. willlour or olhenvise than in conlorlliity tvidi 

a licence from thc Municipal Commissioner, carry on the lmde of a hu~chcr, 
fish monger, poulterer or imporrcr of Hesh inlcndcd for human rood or 
use any plilcc Tor the sale of flesh, Fisli or poulrry itllendcd Ibr human 
food: 

Provided rllal no person shall sell or expusc lor sale any ncsh oblnined 
from an aniolnl u~iless rhc skinned carcass of theanimal is s~n~nped in 
such manneras IIIC Municipal Commi.~sioner m y ,  by gcncral orders made 
in rhis behalf, ccqi~ire i n  loken of [he fat[ [ha! !hc nnir~lal Ilxs hccn 
slaugh~crcd in a municipal ur l icc~~ced slaughrcr-house: 

Providcd rurlher Ihar no licence shall bc rcquired for any pl:~cc used 
for salc or slorage far sale or  preserved flcsh or fish conhincd i n  air-tight 
or hermetically sealcd receptacles. 

(2)  The Municipal Commissioner may, by order and subject to such 
conditions as lo supervision and inspeclion as he (hinks fir lo impose, 
gr:mt n ~nu~~ic ipu l  liccnce or may, by ordcr and tbr reasons lo be recordcd 
in writing, rerusc to grnnl [he samc. 

(3) Tile Corpurntio~i shall by regulation de~erminc the procedure for 
the issue of liccnce and i rs rencwiil. 

(1) IF any place is used for rhc sale of flcsh, fish or poultry ill 
conlravenliun of the provisions of lhis secrion, rhc Municipal Comrnissiol~zr 
may slop thc use rl~ereof by such means as hc may considcr nrcessaty, 

441. (1) il' the Municipal Co~nlnissioncr is or lhc opinion tli i l t  any 
prcmises is being used Tor n non-residential purpose rvithout a ~nunicipal 
licence or otlier\visc lhan in conformily wirh [he lcrms of a nluniripal 
licence gr~nred in rcspccl thereof, hc may stop the usc oIa11y such premises 
for any such purpose for a spccilicd period by such rncans as he may 
considcr necessary. 
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(2) 11 a persol1 conrinucs 10 use 3 prcn~ises in convavcn~ion of thc 
provisions or stib-srctiun ( I ) ,  tlie Municipal Commissioiier may, 
noiwilhslnarli~~g any oher action rhal Inay bc laken ngains~ such person 
under this Acr, lcvy a conlinuing line in accordance will1 the provisiol~s 
of sub-sec~io~i (4) or s c c ~ i n ~ i  4 16. 

442. ( I )  The hlunicipal Cori~missioner may, by a wri~len nolice. Po*crlo 
call iur rctluirc ~ h c  owner of any building to submir, witlii~l liflecn days rrom the ,,,,,,,, ,, . , 

dale o r  scrvicc of [he nolicc, a signed statcrnent with relurns giving thc lands or 
buildings. 

followir~g particulars with rzspccl to such building or part thrrcof:- 

(a) tolnl plot area on which [lie buiiding slzlnds and rhc aburling 
open area; 

(b) ratal covercd area of thc building; 

(c) dclails of sub-division or the buildirlg into rl~i~elling un i~s  
f lu~s  or aparmenls; 

(d) floor erca under drfcrcnl occ~ipancics and tlalurr: o f  such 
accupancies in lernls orlhc usc or occupnncy groups dcfined 
in h i s  Act; 

(e) any other infor~r~ation that ]nay be specified. 

(2) The Municipal Co~a~r~issioncr may. by n scparate nolicc require 
the occupicl- OF a building or ally portion thereor to submit wilhin lifteen 
days from thc date of serviuc or the noticc a signed slnicmenl containing 
such in forlnation as may be required in the notice for lhe porliun occupicd 
by him. 

(3) The Municipal Commissioner may, if thc awncr fails tu subnlir 
[he return undcr sub-seclion ( I ) ,  engagc n Licenced Building Archilccl LO 

collect such inrwrnlalion. and Ihc expenses incurred in [his bchalf slinll bc 
rrcovcred from rhc owner as an arrcar of \ax under this Act. . . 

443. (1) The Mur~icipal Cao~missioner or ally omcrr or  elnploycc of Po1qcr 10 
s c i x  rued or the Corporalion authorised by liiin i n  lhis beliali or any police orhliccr dnIg, 

may, at any limc by day or night, wi~tioul nolicc, inspec1 andcxariiil~e any 
loud or drug or any utensil or vesscl used lor prcparing, ~nalu~fi~ctul-ing or 
sroring such food or drug. 

(2) IT u p n  such inspecrion or cxainination any such food or drug is .  
in [he opinion of l11e MunicipaI Coinmissioner or 111e orficcr or elllployce 
aurhorised by him in [his bchulf, or Ihe police officer iinwhulesomt: or 
i111ri1 fur Iiull~nn consumplion, or is not what il is represented 10 be, or ir 
ally s ~ x h  urensil or vessel is or such kind or in such stale as ro rcnder any 
food or drug prepnrtd, inanufac~urrd or slored thercin uiiwliolcsorne or 



Tlir KolX-c~trr M I ~ I I  icipnl Corl>r~rrrtiutr Act, 1980. 

[Wcsl Hen. Acl I 

u n l i ~  lorhu~naii consumplion. Ile nlny seize, sc;11 or carry mvny such h o d  
or drug or utensil or vessel. 

(3) Ifally Kood or drug seized aiidcr sub-seclion (21, is in lhc opinion 
OF the Municipal Co~n~l~iss ioner  unfit Tor human conwnlp~ion, he slialt 
ciiuse h e  szlmc ro be roflliwith des~roycd in stich rnanncr 35 to prevenl ils 
being again cxposed lor sale or uscd Tor Iliiaran consumplio~l nr~d lhe 
expelises rhcrcor slinll be pnid by Ihe persol1 in  whose possession such 
food or drug was at the timc o l  its seizure. 

CHAPTER XXVI 
. . 

464. TIic C o r p o r a ~ i o ~ ~  may dcfinc !ht r s t e r ~ ~ a l  l i ~ n i ~  or any btrsicc and 
~iiay, fl-om ~ i r r l z  lo lime, allcr such lirt~its. 

445. (1) Nottvi~hsrandiiig anythine con~ained in any olher law in forcc 
for rhc lime being, llie Curporntion ma): wirh ~ h c  approval o f   he S ~ a l c  
Government, preparc such iniproi~erncnr sct~erne Tor tlie purpose o r  
elrecling cnvironmen~al or general improvement of brrsrrcr as il may 
consiclcr necessary, and publish a copy of such schcme ill sucl~ lnnnner us 
may be prescribed. 

(2) The i ~ ~ ~ p r o v e m e n l  schcme may provide Tor all or any of Ihc 
following mailers:- 

(a) waler-supply including sinking of ~uhcwells. laying orwatcr 
pipelines. inslal lniio~~ of overhced reservoirs. flushing 
arrangcmcnls Tor privies and the like. 

(b) drainage and se\Iferagc incl~rding connections willl any 
cxislir~g cl~nnuel or scwcr mait] or laying or diver~ing of  
draias, 

(v) conversioii of scrvicc privies into scpdc tank privies or wilier- 

borne pl-ivics connccird wirh sewer mains, 

(d) scwage and garbage ren~ovnl, 

(c) raising. lowering o r  levelling of land and improven~cnl of 
pnlhwnys and passages. 

(0  lighling ilicluding Ii~yirlg of cables or overhead lincs, 

(g) improvement of h u ~ s  or olher slrucrurcs, n~td 

(h) such other nialtcrs 3s  may hc considered ncucssnry for 
carrying out ~ h c  objec~s of [his Chnprer. 
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(3) IVhile approving any i~nproucrnenl schelnc, the S l a ~ e  Govcmmcnt 
shnII iakc inlo account [he aclivirics oro~heragcnzy or authority :~irecting 
all or any of  lhe nlntrers rclcrrzd 10 i n  sub-seclion (2). 

446. (1) If, at any lime. i r  bccorncs necessary [o acquirc the righl of r\cquisilion 
user in any land in or around ally blrs~cc for I hc purposc o r  irnple~ne~lting :: zY1' 
any impro\~emcnl scheme in rcspccl of such burtcc, lhc Slate Governlncn~ 
may, a11 ~ h c  rccommcndil~ion or  rhe Corporalion irr !his behalf, declart: by 
no~ificarion i ~ s  inlcntion [a acquirc sucll right and illvile suggcslions or 
objecrions from pcrsons likely LO be affected thereby within such lime as 
may bc spzcilicd [herein. . ... 

(2) Every suggestioi~ or objecrion rcccived i n  pursunrlce of lhc 
llotifrcation under sub-scc~io~l  ( I )  ahall be heard by Lllz Municipal 
Commissioner afier giving a reasonuble opponullily ID all persons i~Kec[ed 
lo makc personal rcprrsenrations, if any. 

(3) The Municipal Co~nmissioner shall submil a report to the Mayor- 
ill-Council af cr the hearing ;IS nroresaid lrnd afler making such enquiry 
in [his behalrns lie may consider Iieccssary. 

(4) Ahcr considering lhz views or the Mayor-in-Council, ~ h c  Sralu: 
Covernmcni may, by no!ification, dcclnre thal l11c right of uwr  in such 
land shall be acquired. 

(5) On !he darc of publicarion of such dcclnrarion under sub-sec~ion 
(4), the righl uT user in such land shall v c s ~  i n  the Corporalion, free From 
al! ericun~bmnces. 

447. Notwiths~nnding anything cot~rsincd hereinbefore in [his Cllaptcr, iilurh 10 k . . 

thc Municipal Commissioner may. for rcxso~~s of eirvirunrnet~~al sarli~arion, Fi,::;:: in  
cause [he following work 10 be executcd in any Iru.~tce:- 

(A) sinking ortubewells insidc nbrrs[ce including laying oT~vnler 
pipe lincs, ins~allation of overhcad reservoirs and other 
appudenances ncccssrrry to meinlain flushing nrrangemcnts 
for privies and sewers, 

(b) laying or druins or diversion of existing drains, 

(c) conversion of service privies illlo connzcted privics ar sepric 
lank privies, 

Id) renwvul of sill from [he sewers and sludge Crom lhe seplic 
lanks inside n l x t . ~ ~ c e ,  

{e) rem~vnl  or sol id or liquid wistcs rr0111 thc blrslres including 
clcnnsing of thc deck or squilling plarform or the septic lank 
or co~~uzcred privies, 

( f )  repair work rclalirlg ro any or the acrivities io hems (3 to (e). 
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448. When 11ie rio,ht of user in any land in or :[round any brrs/ee vests 
in thc Corpora~ioi i  urirlrr sub-section (5) o l s e c t i o ~ ~  446, i~ shall be lawful 
Tor :my persol] au~horiscd by rbr: Corporarion i n   his behalf ro cuter inlo 
01. upon such land and do all  things necessary for iu~plcmcnra~ion or  he 
improvcmcnl sclienle i n  rcspecl or hucfi b~rstcs 

449. Wl~crc 11ie right oruscr in any Innd rests in thc Corporalion under 
sub-scction (5) o f  srcrion 446. tlic C u r p o m ~ i o ~ ~  shall be linblc lo pay to 
rhe owner or 10 ally other pcrson, whose right of enjoymcn~ in such lalid 
1135 been prejudicially n l fcc~cd by reason (i f  such vusling, coolpensnlio~i 
cnlculn~cd a[ ten per. C E I I ~ .  of the markc1 value o r  such land on thc dale of 
notificarion undcr sub-section (1) o f  seclion 146. 

'450. Subject to the provisions of  the ?[Kolkataj Tliika and olhcr 'Vcsl ncn.  
Aci XSXVlt Tcna~icies and Lands (Acr lu is i r io~~ and Rcgulalion) Acr, 1981, m d ,  i n  
,f 1981, 

pnr~icular. Lhe provisions of srcrion 25 or that Acr, [he Corpurarion mny, 
in accorda~~ce with such directions as thc Stale Govemrncnt nlay issue 
and on such lerols as lhl: Slate Govcrnmen~ may drrcnnine, ~~nclcriakz 
survey or brrsrce~ lo prepare rccord-or-righls of lennnls i n  respecl uT 
occuparicy o r  land and iitle to h u ~ s  or olher slructures held by them under 
[he Stale Government under section 6 o f  lhat ~ c r l  Lhcir size, dzsoripriou 
and 1ocali011 ill relation lo slreets, lanes, by-lancs and passngcs, 'lhe land 
rcvcnue due 10 thc Slale Govcrnrne~~l, IIIZ number of Bl~nmtic~s and thcir 
names and addresses, ~hr :  rciils renl iwd I'rom them and  he pcriod of 
occupancy of huts or other s~ruc~urcs, and lo  Jclineale [he physical features 
on a survey map of brrsrees on sucll scalc as may tx prescribed. 

!450A. (1) The Corporation, i f  ji considers lhnl ;l brrstce rcquires 
plantied devclopmenr or n~odi f icnt ion or alleration of \he layoul or 
remodelling for a public purpose ns Jelined i n  the E.rylrrr~nrir~~~ 10 sub- 
scc~ion (3) or sccrion 7 o r  the ?IKoIkala] T1riA.u and othcr Tennncics and 
Lands (Acquisirioa and Reguln~ion) Acl, 1981, may, arter giving such 
nolice as may be prescribed, prepare rr staadard in you^ plan lor such blrsree 
i n  such manner 3s may bc prescribed, and cause il lo  be published, wirh 
rlle approval o f  the SLate Govzmmcnl, in theOficinl Gnzetle, :md publicly 
displayed in thc b~rsrcc in rhc manrler prescribed. 

(2) LVllere n nurice for lbc prcparaiion o f  a standard layout plan has 
been eivcn utlder sltb-seciion (I), n o  new hlrl or srruclure shall be ereclctl 

'Sculion 450 N-J, subsli~ulcd r ~ r  thc original scctiun by s. ?I1 nl rhc C;\lcuf~a h1unicip:'l 
Curpornlion (An~c~ldn:cnr) ACI. 1996 (\\'csr Rcn. AcI V1 OC 1996). I'rior lo Ihih subsrilulion 
~ h u  words and figurcs "lbc Calculi;\ T11ik~ Tcnancy (Acquisirinn ;lnd Kcgularinn) Acr. 
195 1"  "\\'cbI Ucll. Acl XXX\'II or 198 1 "  wcrc sulr<lilutcd fur 111c \rvords and ligurcs "llw 
Caluur~;~ TIfiKtr Tcnnncy Acr, 1944" "~VCSI Ucll. Acl H or l Y J 9 "  by s. 39 of Ih t  Calcultn 
Municip~l Corpomlion (Sccond Arscndmcnl) Acl. 1954 ( I i 'csl hcn. Ac l  XI11 or 1984). 

'Scr Cool-rrotc ? on p q c  573, nrrrrv. 
'Scclions 450~. 1501j rind 450C wcrc inscncd by s. 21 of the Cilculla fvlu[~ic;p~l 

Corponr io~~  {Ainendn~cal) Acr. 1996 (i'l'cst Ren. Act V1 or 1996). 
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i n  ilicl~rrstcc a ~ i d  110 addition to an exisring building in  thc b~rstee shall bc 
mad(: i ~ ~ u i l  LI srandard layout plan fur L I I C  blr.71ee hi~s  bcen publisl~cd undcr 
sub-scction ( 1). 

(3) W hcrl: a standard layout plan for any br/stcc has bee11 published, 
no ncw hut or maso~lry building shall be erected in  such brrs~ee and no 
addi~ioo lo an exisring building, and 11o such change or use (.IT land :IS 

does not conl'orm to thc s~andnrd layou1 plan, sl~nll be made: 

Providcd t h a ~  no new conslruc~ion coororming to the srandnrd la you^ 
plan shnll bc underlaken n~irhour the s a ~ ~ c ~ i o n  of  building plan as required 
uildcr this ACI and [he regularions made rhcrcundcr. 

'4JOU. Where n slnltdnrd in you^ ylnn has been published for any brrsrce 
uildcr sub-sectio~~ ( I )  of sec~ion 450, ~ h c  S l a ~ c  Govcmmcn~ mey, uildcr 

IVc~cst Ucn. section 10 or  lhe ?I Kol k31a] T11ikrr und other Tenancies artd Lands 
AclxXxvlr o i  19x1. (Acquis i~ion and Regula~ion) Act. 1981, a p p o i ~ i ~  [he Municipal 

Commissioner as Co111roller to perforni all tlic runcrions of a Corllrollcr 
under  hat Acl in rcspccl or such I~~irtee,  :indl Lhcrcupon the Municipal 
Commissioner may, with thc approval or the Slate Government and by 
w r i ~ c u  nolice. require 111e owner of aoy buildiiig insuch brrstee, no1 in 
conrorn~ily will) 1Iie slaiidard layour plan, to dcrnolish and rcmovc thc 
\rFbole 01- any portion of sucl~  building or to rcconslruol such building, as 
t l ~ e  casc may bc, so ;is 10 mnkt: such building c o ~ ~ r o r ~ n  to ihc standard 
la you^ plan and, where the owner of such building is a tilikn tcnant, r t ~ e  
Muuicipnl Con~rnissioner nluy, w ilh ~ h c  approval or the Slnle Govemmenl, 
resunlc thc land comprised in such 111ikrr lenancy will1 or wi[tiout r l~e 
building, i f  my, and take possession of the land, subjcct to ~ h c  pru\,iso lo 
sub-section (3) of  section 7 of  rhal Act in regard Lo allernalive 
accommodarion to ~ h c  illika lcnanls in nclual occnpation of Ihe building 
m d  Ullolntirrhs, and payment or compe~~salion as provided Tor in  sub- 
scclinn (5) or  secrion X or Ihar Acl and the rules made thcrcunder. 

Dt~ll~litiflil  
and r c r n o ~ ~ ~ l  
o i  buildillg 
no1 in 
coliforlniry 
rr-irh 
standard 
layour plan 
in lrrrstfc 

'450C. Subject ro the provisions or  seclions 450A and 450B. h e  Sanctiun LIT 
plait Tor Corpor~tion may sanclion building plans s ~ ~ b ~ n i t ~ e d  by one or mole ~ h i k u  Frnnllncnl 

lcnnnls, or by such person or authorily as is referred lo in scclir~n 27 of thc cons~n~ction 
'[Kolkaln] Tllihi and orlierTenancies and Lands (Acrluisilion and Regula~ion) in /JII,T!CL*. 

Act, 193 I ,  for [lie purpose or pcrmancnt cons~n~ctio!~ i t 1  ~ h z  Iiaturz of 
renov;lrion of, nddirion ro, or illtcn~ion or convzrsiol~ iruo ~ ~ t r c c o  sirucrure 
or, an cxis~ing hul ; ~ n d  also for conslruciio~i of ~izw struclurc, in a I)II.FICC, 
~ b c  s~iindnrd Inyo111 plan Tor which has been published undrr sub-src~ion 
(1)  orsec~ion 45UA. i n  accordance ivi111 such rcgululions as tllz Corporation 
olay make and on payment o l s ~ ~ c h  I'cc as thc Corporation may detennine: 



ONccr-in- 
charge and 
olhcr olliccrs 
lor rcgis~m- 
tion uT hinhs 
and dc?rlls, 
wcumng In 
1[KolE;a12]. 

Oulics of ihc 
Itcgislnr Tor 
rcgislrlliun 
or binhs and 
dcaths. 
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Provided lhar such building plans shall nor bc submiiled in picocrneal 
bul shall mnslirutc a total packngc of proposals far new col~struclion 
covering a subslnn~i;~l land area comprised in llle brtsree and including 
physical developlnenl thcrcof as conraincd in [he slandard Iayou~ plan, 
and conforming to llle cbanclcr and physical palrcrn of developrncnt and 
use or land ;!s oulliiied i t1  rhc standard Inyoiu plan, so as lo rcprcseiit 
faithfully a substanrial pan or the whole lowards planncd developmcnr in  
a phased mnnncr: 

Provided furlhcr thar sucIi building plans shall no1 be [reared as  valid 
unless accompanied by II  wrillen undertitking lo cornply with rhe provisions 
or sub-scc~ion (3) of seclion L 1 of ~hel[Kolkn~n] Ti~iLn and othcrTenancies { v ~ s l  ntn. 

Act XXXVIl  
and Lauds (Acquisilion and Regu lalion) ACL, 1981, rcgardirig restoratio~l 1981, 
or possession or accummdalioa of Uhnrorius in lhc r c c o ~ ~ s ~ r u c ~ c d ,  
renovated or newiy built building or slructure. 

I'ART VII I 
CHAPTER XXVII I 

I 

!45I. (I)  Thc Chief Muliicipal Heallh OTficcr shall be ~ h c  offcer-in- 
chargc lor regisrralion of all births find dea~hs  occurring in l[Koll;aril]. 

(2) The Municipal Corntnissioncr slirrll, for rhc purposes of this 
Chaplcr, appoint Registcr of bjrrhs and deall~s for each Uorough as lie 
deems nccessary, and dcfinc the respecrive areas which shall be under the 
charge or such Regislmr. 

"452. Each Rcgislrar appoinlcd under sub-seclion (2) 01 scclion 451, 
shall keep IiimselT informed or every bid11 or death occuring within ihe 
area of his jurisdiciion and shall nscerlain sucli pardculnrs in respect of 
every birlh or death as sgecificd ill [he Registration of Births and Deaths 1s or 1959. 

Acr, 1YG'I. or  [he rules made thcrcunder. 

-'453. ( 1 )  Subjecl lo the provisions of lhe Registration of Births and 
Denlhs Act, 1'369. or thc rules made lhcrcunder, [he Corporarion shall 
cause nccessaq regis~crs and books to be maintained for enter in^ ~ h c  
data relating lo births and deaths. 

'SCE ~ M ) L - ~ o ~ E  2 on page 573, urrrt*. 
'Sccri~n 1151 was subsliturcd for thc trriginaI by s. 15 of rhc Calciltia h1unicip;il 

Co mlion (Amendrncn~) ACI, 2 0  I (iVcs1 Bcn. Act Vlll  of 2031). 
Tccrion 452 wm ruhsli(u(cd Tor ~ h c  origin.1, by z. Id, ;.hid 
'Scc~ion 453 r v x  wbstilu~cd for rhe original by <. 11. ibid 



(2) On an applica[ion from n pcrson jnieres[ed, thc Registrar, as 
specified in s~rb-seclio~i (2) orscclion 451, shall issuc nn exlracr from any 
elltry in a regisrer. rrcc orcharge, i f  llie evall is regisrered within sripulatcd 
pcriod as specified in seciiun 457. IC llie regislra~ion is nor, completed 
wilhin the specified pcriod or regislation, il shall be done under scction 

18 of 1969. 1 3 of the Kegislralion of R irihs and Dcaths Acl, 1969. 

45.1. ( 1) Whcn the bin11 of any child has been registered and ~ h c  name, 
ir any, by which i r  was regis~crcd, is ~lrerzd or, if it W~LF rcgislered wi~houl 
a namc. when a namc is given lo i[, [tie parent or guardian of such child or 
orhcr person procuring such name ro be allcred or given may, within sixty 
a~olrrl~s ncxr after ~ h c  rcgislation of [be binh, dclivcr ro llie '[Registrar 
specified in  sub-seclio~~ (2) ol'scc~ion 45 11 of [he arza in which thc birili 
was rcgisrered, such ccrrilicate as hereinar~cr mcn t io~~ed ,  and 111c 
'(Regis~rar spccilicd ill sub-sectioii (2) oIscctiatl45 I) upon rhc rcccipl or  
[he ccrrifionte shall, witl~oul any erasure of the original eolry, Forlhivirh 
enler in lhe rzgisler book lhc name ~neniioned in 1l1c crrrilimre as having 
bee11 giver? ro rhc child. 

(2) Thc c e r l i l i c a ~ e  shall bc i n  such form as thc Municipal 
Cornmissior~er may, from lime to rime. specify and shall be signed by [he 
father, rnorhcr or guardin11 of ihe child or orhcr person procuriii~ r l~c  namc 
of  thc child Lo be given or altcrcd. 

455. (1) Any clerical error which may at any ~ i m c  bc discovered in n 
regisrer of birlhs or in a rcgis~er of dearhs may bc carrecled by any person 
authorised in [his behalf by t l ~ c  Municipal Cornmissioner. 

(2) AII crror orT;~cr or subslance in any such regisler may becurrcctcd 
by any pcrson aurhorised as akorcsaid by en!ry in lhe margin, without ally 
nlterntion of the original cnrry, upon produclion lo l t ~ e  Mu~iicipal 
Commissioner, by !he person requiring such error ro bc corrcctcd, or  n 
dcclaralion o t ~  o a l l ~  s c ~ i n g  forlh ttie narure of thc crror and the fact of the 
case, rnade bcforc :I Mngisrrate by two pcrsons required by this Act to 
givc inlbrmation concerning the birlh or death with reference La wllicl~ 
the error has bccn made or, in defau1~ or sucl~  persons, by ~ w o  pcrsons 
having knt~wlcdge of Lhe cxe ,  and certified by such M ~ g i s t r a ~ c  LO have 
bccn made ill his presence. 

(3) Excep~ as aforcsuid. no alteralion shall be made in  any such 
regis~er. 

Kcgisttarion 
or namc r ) i  
child or or  

, - .  
oltcr;liiun t ~ r  . . . . 
nalnc. 

Corrcciion 
or crrors i n  
rcglslcs or 
binhs ur 
l fc~l l ls ,  

'The words. figures and bracliclq wilhin llbc squnrc br;~ckcrs wcrc subsliru~cd Tor !hc 
word "Hcgisi~~r" by s ,  18 o f  lhc Cnlcul~a hlunicipal Corponlion (Arncndmcn~) Acr. Z00 1 
(!','t..ri Bcri. ACL VllI o f  2001). 
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! (Arr~ I'll.-Corrrrrr~r~~i~~ H~~~tI~l~.--Clrnplcr- XXI/II.- Virrrl ! 

S / ~ ~ / i s t i c . ~ . - S ~ o ~ i ~ ) t ~ . s  456, 457.) 
, . . .. . .  . 1. .: .:- Infor~i~nliorr 456. I 1  sllall bc thc dury or lhc Carher or  o~o thc i  orcvery chi ld bum in .. . . 

o i  hiflhs. 
If K o l k a r ~ l  and, ill del'iiull of r l ~ e  f ~ thc r  or mo~lier. of any rclariaii o r  lhc I 

- chi ld l iving ia  rhc saltie prcmiscs and. in c1cF~ult of sucll rcl i~t ioi i ,  o f  [lie 
person Ilnviug chargc o f  the child tu give, ID r l ~ e  bcst of his or her knuwlcdge 
:md helicf, ![to Ihe Rcgislrilr, as specified in  sub-section (2) 01' section 
451, of thc area w i ~ l l i i i  ~~vcn ly -one days rronl [he date o f  such birrb 
informatiorl containing s i i c l~  par~iculars as specilicd ill ilir Regisrralio~l IS 01 1Y6'). 

o r  Uirll is nild Dcuths Acl, 15169. or i l ic rules rnnde Lhcrcunder:] 

Provided rl~nl- 

(a) in  the casc of  a11 illegilimntc child, no person shall, as h thc r  
of  such child, hc rzquirzd Lo givc in for~ t~a l ion  undel-[Iiis Acl 

conceroing thc b i r h  o f  such child. and  he Rcsislrar shall 
no l  cnler in r l ~ e  rcgislcr hook r l l r  nilrnc of any person as rallier 
orsirch u l ~ i  Id excepr nL ~ h c  joiiit t.eqirest of t l ie  mor l~er and or 
[he person acknowledging hinisclr to be [he fa~l ier  o f  sr~ch 
child; aiid such pcrson shall in such case sign thc rc,' 0151er 
rogell~cr w i lh  [he mothcr; 

(b) a person rcrluired lo  givr: in lo r lna l io~~ orlly i n  dcraul~ orsomc 
n l l~er  person s l~a l l  1101 be boulid lo  _rive such infonnalion i f  
he believed and had reasonable :I-ounds l o r  bclievilig 1hi1L 
such illformarion had been givctl; 

(u) when n chi ld i s  hm in ;I hospilnl or a nursi~ig homc or 3 
marenii i y  homc, none bul  the ol-liccr-in-clinrgc \liereoT s l l i~ l l  
be boiuid ro forwi~rd ~orth\vi l l i  to thc Rcgislrar a rcpoI-i of 
s u c l ~  birlh in sucli r i ~ n e  and in  suc l~  form as rhe 'iorliccr-in- 
charge] lnny frrom lime 10 r inw specify- 

Inrurrna~ion 457. 111 cnsc any new-born child i s  f ou l~d  exposed, i t  sli~.11 bc the duly 
rcspcctirlg 
fin,ling of ally person finding such child and of any person in whose charge such 
ncw-born child may be placed to give, to ibe b c s ~  of his knowIedgc and l~el icT,~lro 
child. [he omccr-in-charge. as specified in sub-sccriun ( I )  or s e c ~ i o i ~  451, or lo  

[he Rzgislmr, as specified i n  sub-sccl io~~ (2) orscclion 45 1, rvilhin [welily- 
one daysar~er rhc finding of such child,] sucll information of (lie pilr~iculars 
required to be registcrcd coilceniing ~ h c  birth of such chi ld as lhe inlorman1 
posscsscs. 

'Scc lor -no~c 2 on pagc 573. c ~ r i f t , .  

-Ihc \lords. figurcs ;1n3 bmrkccs r v i~ l l i n  rhc squnrc bnckch wcrc si~bsiirurud ior rhc 
~vonls " l r i  r l i t  I<c~isrnroi ~11~. ,.rrn uoncrr~icd tvitl~in cinh~ dnvs nrlcrsurlh hinh inior~n~~inn u & ,  

conlnil~il~g ~ u c h  paniculnn 3 5  In3y hc-prrscr;bcd In r l \ i \  h:h;llEv by s I9(n) of thc C;1lcur13 
hlunic.ipa1 Corpon~inn (An~cndrnc~it) ,\cr. ?WI (\$'cs~ Ucn. Ar.1 VIl l  IIC 20011. 

'R lc  ~r-r lrd a.i~hirr rlic qu;!rc br;!ckuls \ c ~ <  \uh.rkiluicd Tor r l ~ c  worrF~ "Chicl I < c ~ i s ~ r . r ~ '  
by h. 19(b). ibid. 

'Tla vonls. Liguwr hntl bmckc~s t v i ~ l l i n  rlic stlu:~rc bnckc!r; wcrc suh~lir~~rcd ior rhc 
work "10 lhc Cliivi Repislrar or Rcgi51rar. tvi~hin tic111 day* after ~hc fillding uf such 
rliild.+' by s. 20. ibiri. 



LIX or IBtrb] 

458. Ir shall bc lhe duly or t11c nearest relalion present at [he time or 
the death or in iirlendnnct: during the last illness or  any person (lying in 
'[Kolkatn] ar~d,  i n  defaull ol'sucll relalion, of any person presenl or in 
artcndnnce a1 the time of [he death and of  lie occupier of [he prcnlises in 
~vbicli 10 his knt)wlcdgc [he dcillh ~ o o k  placc and, in dernutl of thc pcrson 
hereinbcrorc mcnlioned, of cuch inmutc or  such premises and o r  t l~e  
undcrtakcr or other person causing the corpse of the deceased person lo 
hc disposetl of lo give, lo [he besl of his knowledge and belief, to the 
Registrar of [he arca wilhin ~vhich thc death took placc inrorrnarion 
containing such pnrriculilrs as may bc prescribed i n  Lhis behaIf within 
tivcn~y-[our hours of its occurrence: 

Provitled lhal- 
(a) i f  the causc of dearh is known to be a dangerous disease, the 

information as aforesaid shall be given within lwclve hours 
or  its occurrcncc; 

(b) if the death or  any pcrson occurs in n hospirnl or n nursing 
holne or a malernily home, it  sllall be the duly of none but 
rhe medical ol'ficcr or o~11cr orficcr-in-charge rliereof 10 
rorwnrd rorlhwith ;I rcport or such dcarh in such r u m  ;IS thc 
'[oflicer-ill-charge as specified in sub-section (1) or  scclion 
45 11 may fro111 time lo liole specify. 

459. In Lllc cusc of a pcrson who hils bccn ntlcndcd in his last illness 
by a duly qualified rlledical prnclilioncr. such pructitioncr shall, ivithin 
three days of his becoming cognisant of the death or  such person, sign 
and forward to the J[oTfice~--in-cllarge as specified i n  sub-seclion (1) or 
scction 45 11 n ccrlifica~c of [he causc of such person's den111 in sucli form 
as shaIl irorn lime lo lime bc spccilicd by rhc Municipal Cornnlissio~ler in  
this behall; and the cause or death as stated in such ccrlilicnlc shall be 
en~ered in [lie regis~er logether ~villl the name or  the cerlirying rncdical 
prilcrilioner. 

460. It shall be  be duty ol'lhe police lo convey every urlclaimcd corpse 
to a regislered burial or burning ground or other place for disposal or  ~ h c  
dcad or  to n duly appoin~cd morluary and, the~af ier ,  lo inform h e  Regislrar 
wilhin whosc jurisdiclion such corpse was found. 

461. A sexton or a keeper of a regislered burial or burning ground or 
othcrplacc fur disposal of  [he dead, wherher situated in '[Kolka~a] or not, 
shall no1 bury, bum or othcnvisc disposc or  or illlow 10 bc buricd, burnt or 

Durics or 
policc in 
regard lo 
i~nclni~ncd 
urlrpscs, 

Sc.ulolls, 
u~c,, nal 
bury, c~c.. 
curp\c. 

'Sruc Cool-nolc 2 on page 573, urlla 
The u-urds. ligurcs and bri~ckcls wirhin rhv scluarc brackcrs wcrc s~~bsii!u!cd for rllc 

words "Ullicr Rcgislrhf' hy s. 21 oC rlic Calculla Municipdl  Coqwr;lrion (Amend~ncn~) 
Acl, 2001 (\Vcs~ Ucn. Aci Vll l  of 2001). 

"lhc words, iigurcs and br:ickcL~ \virhin lhc squarc hr;ickcu; wcrc si~bsiiiuicd lor rhc 
wurds "Chid I<cgisrni' by s. 22, ibirl. 
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o~herrvise disposed OF [he corpse unless such corpsc is accompanied by a 
certificate in sucli form in may bc prescribed and signed by a Regislw- 
appoinrcd under section 45 1 or by a registcrcd medical praclirioner or 
any othcr medical pracli ~ioncr authorised by ~ h c  S13te Covernrncnt in ilkis 
bchalr. 

CHAPTER XXVIII 

DisposaI of Ihe Ucad 

Rcgisrra~ion 462. (1)  Every owner or person having lhc conlrol or any plncc already 
or pIaccs rur 
diipus;~I or used for burying. burning or otherwise disposing o r  the dcad b u ~  which is 
~ h c  dead. not vested in or owncd by thc Corpora~iclii or a Board appniiired by [lie 

SLille Government [br adminislralioa of such p l x c  sliall apply 10 rhe 
Municipal Cornmissioncr wirl~in n period orthree monihs horn-[he corn- 
lnelicerncnt of rliisAcr lo regisler dtesilnieand thc Municipal Cornmissioncr 
shall cause the samc to be rcgisrertd. 

(2) Sucli applicatio~~ shiill be accompanied by a phn.  bearing the 
signa~ure or  ;I lice~lwd surveyor il l  raken of its having been prepnrr'd by 
or undcr tl:e supervision of such surveyor, or lhe placc ro be rcgislercd, 
showing thc locali~y, bou~idxics and exrcnLo1 the sanle. Tile i~pplication 
sh;~ll also conlain informalion as regards lhe nanc or the ow~ler or pcrsou 
or commonily in~erzs~cd therein, Ihe sysLcm or mnnagelncnt and such 
f~rrthcr ptlrliculilrs as Ihc Mutiicipul Co~t~missiot~er may require. 

(3) Thc Municipal Colnmissio~ler may, on recc ipt oTsucli nppIicalion 
and plan, regislel- the said placc i n  a re~is ler  ~vbich shall bc kept [or illis 
purposc. 

(4) The Municipal Corn~nissiuner shall cause lo be deposi~ed in the 
ofkicc o r ~ l i e  Corporation :kt ihe ~ i m c  ofregislrntion 11ie plan rercrred 10 in 
sub-srclion (2). 

(5) I f  lke Municipal Cornmissioncr is 1101 salisfitd will1 Lhe plan or 
stare~rietlt or pardculars, he Iney refuse or poslponc regisunlion until Itis 
objections have bee11 rcmoved. 

(6) Every plncc vesting in the Corporation or a Board appoin~cd by 
rhc State Goven~mcnt for adminisrra~ion of such place uscd for burying, 
burning or otherwjsc disposing of the dcnd shall bc regis~crcd in thc 
registcr kept under sub-sccrion (3) and shall be clnssificd as public or 
priva~c, and a plan showing the loculi~y, exieni and bound:~ries thcreol 
nnd bearing [lie signature of an officer nurliorised by the Municipal 
Cornmissioncr i n  this behalf shalr be depusired in thc orficc of the 
Corpor;ltioii. 
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163. ( 1 )  If a n y  cxisting place for [he disposal of Lhc dcad J I  any lime Pmuisinn 

appciiis to be iusomcien~, thc Municipal Co~nrnissioner rhnll. wiiii ihe t~c:,,~(,~ 
sanction of thc Mayor-in-CouliciI, provide orhcr f i ~  and convenie~it plnce of riciv 

lor [lie said purpose. eilber within or uul idc  l[Kolka~a], a~id  shill1 oausc $:;!'i:~r 
~Iie sanlc lo hc regislered under thc provisions or this Cliap~er. i ~ l c  dead. 

(2) All the provisioiis or this Act or the ~.ules or t l~e rrguli~lions 11izlde 
 hereunder sl~all apply to any placc prwidcd wider sub-srclion ( 1  ) nurside 
'[Kolka~a] and vesring in Ille Corpurarion 3s i f  sucl~ pl;lcr wcrc sirualed 
ivilhin '[K(~lkilra]. 

464. ( 1 )  No ptncc which has no1 previously bccn lawfully used or Pcrmis5inn 
rcgislered r 3 placc Tor the disposal aT thc d c d  shall be opened by a n y  E:'$"'zs 
person Tor thc said purpose except in conrornliry ~ \ ~ i t l i  the provisions or Cur tIispos:i[ 

Ihc Wvst Bcngd Town a i~d Counfry (Planning wid Dewloprncn~) ACI, ~ ~ ~ ~ , ~ ; ! &  'Vcsr Ben. 1979 : ) i~r l  ~ v i ~ l i o u ~  [he wril~en permissiun of lIie Mu~~icipal  Commissioner ,,r p1ac.c. Ac1 X I I I  ~r 
1979. xvtlo. with the approvul of tlie Mayor-in-Council, may grant or ri~irhhold 

such permission. 

(2) Such permission may bc suhjecr to such condirioils as Ihr 
Municipal Con~~nissioner Inay ~hink f it  to i~~ lposz  Tor thc purpose of 
przvenring any Annoyance to. or dnngcr to IIIC health oc any pcrson residing 
in the ncighbourhood. 

(3) No plnce for the disposal or the dead which has Iallcn iiito disuse 
shall bc uscd again as such. 

465. ( I )  Where tile Muoicipal Commissioner, a l ~ e r  making or causing Power lo 
rcrluirc lo be madc a n y  local euquiry, is of lhc opinion [hat any burning or burial c,L,sing of 

ground or other place for the disposal of the dead has bccun~e on'eusivc burning aud 

lo, or dongcmus lo the health ul, persolis residing in ~i ic  nci:libourhuod iro[/:lds. 
or for any othcr reawns lo  be recordcd i l l  writing, he mny, with the previous 
approvaI o l  thc Mayor-in-Co:tncil and by narice i l l  writing, rcquire [he 
owner or pcrsun in charge ofsucll yround or place 10 close thc same froni 
such dale as ]nay bc specified in [he ~ioricc. 

(2) No corpses shall be bum1 or buried or olhznvisc disposed or  ul 
the burning or  burial ground or place in  respect oC which a noticc has 
bccn issued under this scctiun. 

466. ( 1 )  II;  at any lime arler pcrsonal inspeclion. thc Municipal P ~ ~ ~ ~ f ~ o  
dircvi Coinnlissiclner is of lhe opinion lhnl any place formerly uscd [or 1l:e rcdwl,il,c of 

disposal of thc dcad. which bas bcrn clclscd under the provisions of this ;iny plncc 

Cliapler or under m y  o ~ l ~ e r  law or authority, has by lopsc or  lime becomc ~ / ~ ' ~ ~ , ~ 3 i  
no longer i~ljurious lo licalrh a ~ ~ d  lnny rvithoul inconveniencc 01- risk or or I ~ C  dcdtl. 

danger be again uscd rur l l le said ~ U ~ ~ O S C ,  he may sub~nir his opinion ns 
aforesaid with rhc reasons therefor to thc Mayor-in-Council. 
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(2) Upon  receipl or  such inrormnlion. thc Mayor-in-Council, nflcr 
such furlher e~lquiry, i f  any, as i r  shall deem fi l l0  cause ro be made. may 
direcr [liar such place bc rcopened for   he disposal of [he dead. 

467. (1) No person shall, will~ou! the writlen permission o r  thc 
Mul~icipal Commissioner under sub-seclio~~ (2),- 

(a) niake any vaulr or grave or inlernieol williin ally wall, or 
undcrncnth any passage, porch, porrico, plinth or vemndrrh, . - 
or  any place of rvorsl~ip; 

(b) make any irnennell[ or oll~erwise dispose or  any corpse in 
any place which is closed under section 465; 

(c) build, dig, or causc lo bc bui l~  or dug any grave or vaul~,  or  
in any way dispose or, or sufrer or permit ro bc disposcd of, 
any corpse at any place which is no1 regisrered undcr this 
Chapler; 

(d) exhume any body froin any place for [he disposal of [he dead 
c x c c p l  undcr the provisions or the Code of CriminaI 2 1974, i 

Procedurc, 1973, or  any olhcr law for (he limc bcing in forcc. ! 
(2) The Municipal Cornrnissioncr may in spccial cascs granl 

permissio~l for any of [lie purposes as aforesaid, siibjec~ lo sucll general 
or special orders as I he Slate Governmen1 may from lime lo ~ i m e  niake iu 
[his behnlL 

(3) Any conrravcnlion or  Lhe provisions of sub-scclion ( 1 )  shall be 
deemed ro be a cognizable orrence within the meaning of thc Codc or  
Critninat Procedure, 1973. 

1 .  --. , -  
468. No pcrscln shall- ! :  

,- - , , 

(a) rcrilin a corpsc on ;my prcmiscs, withoul burning, burying or 
otherwise larvrully disposing or  the satne, Tor so long a rime 
arrcr dcalh as l o  creille a nuisance; . , 

(b) carry a corpse or par1 or  n corpse along any slreer without 
having and keeping [he same decenrly covered or w i ~ b o u ~  
raking such precaulions lo prevent risk oiinfeclion or injury 
ro the community heallh as [he Municipsll Conlrnissioner may 
by public notice, from limc lo rime, think lil lo require; 

(c) except when no orher roule is available, carry a corpse or 
par1 of n corpsc nlong any srrccl nlong which Ihe carrying or  
corpses is prollibiled by a public nolice issued by [he 
Municipal Comn~issioner i l l  [his behall': 

(d) reinovc a corpsc or pilrl of a corpsc, which has becn kcpl or 
uscd for purpose of disscc~ion, olherwise, lhan in a closed 
receprncle or vehicle: 
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(c) wliitc coilvrying a corpse or parr o r e  corpsc place or leave 
the s:1111c ou (11. neat any street w i~ l i ou l  urgcnl ncccssiry; 

(I] bury or cnusc 10 bc buricd any carpse or part or n corpsc in a 
grave or vaull or othcr\vist: in such ni:lnncr :is may cause I l ~ e  
surfi~uc o f  ~ h c  cofl in or, wl1e11 uo corfin is used. o f  thc corpse 
or par[ of rhc corpse to be a1 n drptl i  of less t l l i~n Lwo nlerres 
f~ -om ~ h c  surrucc o f  rhe g rou~~d :  

{g) build or dig, or cause ro bz built o r d u ~ .  ally grnvc or vault in  
any burial ground ;[I u distfince of less t l in~i one half or a 

mewe fro111 h e  marsin or any othcr grave or 
(11) bui ld or dig, or cause [o be built or dug, a grave or vault in 

ally bulmial ground ill ally line no1 mnrkcd oul fur this Ilurpose 
by or undcr thc order o f  the Municipal Cornmissioncr; 

( i )  wiihaut dic w r i ~ t c ~ i  pcrnlission of rhe Mu~~ ic ipa l  Cornmissioncr 
rcnpeli. for iltr intrrnme~lr of u corpsc or oral ly pan of n corpsc. 
a grxrc or vault alrmdy occupied. 

469. (1) Whcneuer any nni~nal ill chargc or;~ny pcrson dies, [lie person Disposal of 
dr.;ltl I 

i n  chnrgc ~hc rcu f  ~11311, w i t l i i ~ l  tweth~y-four hours, cirticr-- animals, 

(a) convcy ~ h c  carcass lo a place providcd or ~ lppo i~ i l ed  For h i s  I 

purposc undcr [his Act for the liual disposal of carcasses o r  ! 

t lrad ani~uaIs, or 
( b )  give nolice 01' the duarh to rhc Municipal Cornmissioncr 

wl~crcupon he s l~a l l  cause 111e cnruilss ru bc dirposrd or. 

(2) [n respccl o f  [he disposal of ~ I i z  carc;ws o l  :I dc:d a~l iu ln l  under 
clause (b) ol' sub-scction ( I  ), 11ie Municipnl Co~nolissio~mcr may charge 
such fees as Inny be dererrnincd by [he Corporalion by regularions. 

CHAPTER XXIX 

470. I t  shall be lhe duly or rhc Corpor~i ion lo  take such measures as 
nrr: ncucssary tbr p reve~~t ing  or chccking (he spread o f  arly dnngerous 
disease in ' [Kolka~a] or o f  any epidemic discasc among any animals 
lbelein. 

471. Any persoil being ill chilrsc of, or in artendance. \\ 'hcil~cr as a 
llledical practi~ioner o r  orllerwisc, upon, any person whonl Ilt: kaows or 
has reiison LCI believe to be sul'kring rrom a dnngcrous disease. or bring 

. . the cnrJncr. Icsscc, clr occupier o f  any building in which he knows that 
any suc t~  person is s o  sulrering, shalI i ' o r~hwi lh  give i i i fonnnt ion 
rtspccring !he existcncc or such discilse to [lie Municipal Commissioner. 

Corpor:~ t ion 
t 3 k ~  nlc3- 

hurts Tor prc- 
x*cnrio~i and 
chccking ol  
dangerous 
di.rc:~sss. I 

Ohligarirm 
10 givc 
in Turmn~ion 
or d311gcr11uc 
discnsc. 
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(Parr V!I.-Co~rrrrrr/~rity Hct~l~l~.-C'trrrl>~er XX1X.-Rcsfrni1zr 
UJ I ~ ~ J ~ ' ~ I ~ o ~ I . - S L ' L ' I ~ O I ~ . F  372-174.) 

Poivtr of 472. Tllc Municipill Co~nmissio~~errnay a[ any Linic, by day or by night 
rl1unicjp;il 
,-r)mmissio- and \virhou~ rioticc or nrrcr giving sucli noricc of his in~cntion as shall. in 
"rloin+ thc uircu~rislnnccs, nppcar LO llin) io be rziuonnblr, inspec1 any placc in 
~ c t  a pln~-c 
and mkc which m y  dangerous disease is '[repuricd] or suspecled to exisl, and lake 
n:cL<urcs 10 sue11 1tic:Isures as hc Inas think fit 10 preveaL the spread or such disease 
prcrclll 
sprr.fid ui b e y o ~ ~ d  such placc, a r ~ d  shall rorrhwilh submil a rcporl lo the S I ~ I C  
d;lngcrnu& 
discac. 

Governnierll. 

Pr)wer of  473. ( L )  I f ,  in rhc opinion or ibe lvfuniciprtl Commissioner, any pcrson 
hlunicip;\l 
C~,mmissioncr is surrcring from a dn~lgcruus dista.w a11d is wi 1110ut proper Lodging or 

rc.lnu\rc ~acco~t~~nodi~t ion or is lodged in such manner itla1 hc callno1 bceffec~ually 
p;llicnl to 
h,,,,itll i n  isolalcd LO prevcnl the sprcad or any inlcction, and the Municipal 
ccnain cn~cs. Commissioner corlsidzrs rhal such person shouLd be rcn~oved lo a hospilaI 

or ro a plncc a[ which padznw suffering from such disensc are received 
for mcdical realmen t, he may diiecl or causc Lhe removal of such person 
lo such Iiospitill or placc: 

Provided rhal ally c o s ~  incurred for such reniovnl or for Lrcnlrnent or 
such person shall be borne by ihc Corporn~jon: 

Provided furlher thnt i f  such person is fe~nalc, she shall 1101 be 
rcrnoved Lo such hospilill or place ifrherc is no ac~ornmodalion lherc for 
femnlcs. 

(2) Evcry direclion under sub-section ( I )  shall bc obeyed by r lie pcrsoii 
ro whom such dircclion is giveii. 

Pawcr or 474. (1) IT Ihc Municipal Commissio~~er is of llie opinion lhal llle 
hlunifipnl 
ConuuiLqir,ncr clcal~sing or disinfection of any building or any par1 ~ l~e reof  or of any 
10 disjnrcrl ilr~ iclrs in such building or parr thereof, which are likcl y ro reloin infecrion, 
building 
, d l  or Ihc renewal or fl ooring of any building or part rltcrzor or the rcnewal or 
well. plnsrering of lhe walls [hereor or [he disinfcclio~~ of any wnk, pool or wctl 

adjacc~ir lo n building would tend lu prevenl ur check the spread of any 
di~ngerous disease, he may by notice require tlie owner or occupier lo 
cleansc and disinrccl such building or purr thereof or nrlicle or lank, pod 
or well or to rcnav such Hooritig and, i f  necessary, such plasrering also 
wilhin such rime as may be specihed in Lhc norice. 

(2) The Municipal Cummissioncr may. i T  he lliinks fit, causc such 
cle311sing or disinlccrion Lo bc done by employees of  [he Corporation and 
may rcquire Ihc occupier of sucl~ building or part tl~ereof to vacatc [he 
same for such r i~ne as he may speciry in n writlen norice. 

'The runrd wiitiiii ~ h l :  S ~ I I X C  br~ckcls wcn: ~ubsi i~urcd Tor the word "rcpurcb' by s. 40 of 
ihc C;I~CIIII~ ?ulunicipnl Uorpor:liion (Sccund ic~ncndmcnk) Act. 1954 (\)kt Bcn. Acr Xlll 
of 1YR4). 



(a) in rhc case oC any building or ilny part ~hcreol  or any nr~icle 
coniaincd rhcrcin, by ~ h c  occupier oT such building or pall 
thereor, and 

(b) in ~ h c  case of any lank, pooI or well ndjncc~i~ to a building, 
by Ihe pcrsou in actual possession of such rank, pool or wcll 
or, irrherc is no such person, by thc ownerol'such tank, pool 
or well: 

Providcd lhal i f ,  it) the opinion o r  [he Municipal 
Cornmissioncr, such occupicr or pcrson 01- olutlcr is. u~vi\ \g 
LO povcrly, unable lo pay h e  cos l ,  rile Municjpal 
Commissioner lnny direcr ~ h c  payrncnr rl~ercuf LO bc mndc 
from the Municipal Fund. 

475. (1) Whefe the destruction or any liur or shed is, in ihc opinion of 
[he Mu~iicipal Co~nmissioncr, ~ieccssary to prevent the sprcad of any 
dangerous discue,  the Municipal Commissioncr may by no~icc in wriling 
rcquire the owncr to dcstroy rhc hul or shed and the m:ilerials ~llrrzof 
within such time as may bc specilicd i n  rhc noljce. 

(2) Whcre the Municipal Co~nmissioncr is szljsfied rhal the destruction 
orally I I U L  or shed is imn~ediatcly necessary Tor Ihe purpose oiprevenling 
the spread of any daltgcrous djscase. hc may order the owner or occupicr 
or the hul or shed lo deslroy [be same rorlhwilh or may himself cause i l  ~u 
bc desrroycd after giving nor less lhau six liours' nolice w 111e owner or 
occupier. 

Poiowcr o l  
Mnnicipal 
Commissio- 
ncr lo 
d e s ~  roy 
inlcc\mus 
hua or 
shcds. 

(3) Compensalion may be paid by the Municipal Com~nissiuner. in 
such case as he rhinks Fir,  lo any pcrson who sustains subslanriaI lass by 
the destruciion of any such hut or s k d ,  but, cxcepl as so allowed by \he 
Municipal Commissioner, no claim for compcnsalion shall lic Tor any 
loss or damage caused by the excrcise or any powcr u11der ihis scction. 

476. The Municipal Co~nmissioncr may, on being salislicd t h a ~  il is i n  Poirver of 
fvlu~iicip:~I 

the public inreresr so lo do. by writren order dirccl tbnl any lodging house C,mlnis5iu. 
or any place where arlicles or food and drink arc sold or preporcd, s~ored l ~ r  IIJ LID.*: 

I d y i l i g  and or cxposerl For s:tle, being a lodging house or plilcc in whicll a case lrrr il ,,,ing 
dnngcrous disease exisrs or lias rccenrly occu red, stlall bc closed Tor such housch. 

period as may be specificd in lhe order: 

Provided Lhal such lodging houser~r plncc may bc declartd to be open 
if  lhe C h i d  Municipal Healrh OIficerccflifies that il has been disiniecred 
or is rree rrom infccrion. 
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477. WIlcn '[Fiolka~a] or any part thcrcoris visited or thrrntened by an 
outbreak of a ~ i y  dangerous disense. 11ic Muuicipzll Commissio~~cr may, 
by public noticz, rcsrrict in such m:illner or prohibi~ Tor suc l~ pcriud as 
may bc spzcilied in thc  lol lice i l~c  sale or prepamlio~i o f  any arlicle of 
b o d  o r  dr i~ ik  For humnu colisumplion specified in the noticc or thr sale 
or ally flesh of any desrrip~iun or iu~imnl so specified. 

178. (I) I r ~ h r :  hI i~s~ic i l~a l  Com~njssioncr is  o f~ l l e  opinion tha~ ilie watcr 
in ally \vcll. ienk or orher pl:~ce is likely, i T  uscd Tor drirzking, ~o'lendung~.rl, 
or c a u ~  the sprznd or. ; m y  disease, hc may- 

(a) by public noiice prohibit  he r<movnl or usc of such wnler 
h r  dris~kiiig; ur  

(b) by nolice in wr i~ i i l g  rzquirc thc owner or pcrson having 
conirol o f  sucli ivcll. lank or place to lakc sucll sreps as m:ly 
be dirccicd by ill(: uoticc to pre\pelit rllc public from having 
access I13 or from using such rvnrer; ar 

(c) rake sucli o~hcr  s~eps as In nIay considcr cxpctlienl ro prevcnr 
the ourhrcal; or spread ol' any such discnsc. 

(2) In ilic evcill or '[Kolkala] oi- i111y pnrr ihcrcof being visilcd or 
thrcarened by :In oulbreak or a rlni~ge~.ous discnse. I hc Municipal 
Co~riolissioncr or nrly person ilulhorised by Ilinl in this bclialfniny. \\ri~tiout 
 lori ice and ul  :)ny litlie, inspccl and disinl'ccr ally tvel I, ru~tk or orher placc 
from which wnler is, ur i s  likely to hc, take11 for ~ h c  purposes orrll-inking 
a ~ i d  may hlntier tukc such sreps as Ilc niny think fit lo cnsure [tic pul-iiy of 
111e watcr or lo prcvcnt the use or thc snme for drinking purpilsrs. 

479. ( I )  In thc evenr ofl[Kvlkncn] or any pnrl the[-eof bcing visi~ed or 
thrcnrencd hy nn aulbrsal; of :my dangerous disease among the inhabira~lls 
Lllr~.enF or or ally epidemic disease among ally animals tlierei~t. thc 
Muiiicip31 Commissioner, i f  h e  lliinks ihat lliz othcr provisions of  Lhis 
Act and l l ~ e  provisions 01 any otlicl- I:tw Ibr thc lime being in  lorcc are 
insufficie~l~ t+or rhc purpose. may, with tllr. previous snnclioii of thc Mnyor- 
in-Council,- 

(a) tiikc si ic l~ spccial rllensures, :lnd 
(b) by public nolicc, 5ivz such rlirecriol~s m be obser-vcd by 111c 

public or by any class or seclion of 1l1e public, 

ISL'L' fou~-no~c Z a11 pngc 573, UIIIC.. 

'fhc word within \hc square br,~vlu[\ lvas subs!i\ulctI Cor rlx wurd "cngc~ldcr" by 
s. .I I or  rhc Calcurla hlu~~icip~l  Cotporntian (Scvond A~ncnrlrr;cnl) Acr, 1963 ([Vcsr BCII. 
Act .Yll! ~ I C  19341. 
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Provided [hat tvl~erz, in llie opinion of  he Municipal Commissioncr. 
irnmediarc mcnsurzs arc nccessary. tic m i ~ y  take nclion wirhclur slrcli 
s iu~c~ion as afor.rsaid : u d .  if t ~ e  does so, slinll forrhwill~ rcport such aclion 
to rhc Mayor-in-Council. 

(2) No person shall comrnii a brcach or any dirculion give11 under 
sub-secrion (1) and i T  he does so, hc shall be deemcd lo have commirled 

3 5  of 18W. an olTtnce under scclio~l 18s of rhc India11 Penal Code. 

480. Whcrz atly person has died f r ~ m  any datlgerous discasc, the 
Municipal Commissioncr may, by naticc in writing,-- 

(a) requirc any person having charge of the corpse lo convey 
thc same 10 mortuilry Lhereafrcr to be disposed o r  in 
accordance wilh Iniv, or 

(b) prohibit thc removal of corpscs rron~ [he placc where deal11 
occurrcd excepl for rhc purpose of being burnt or buried or  
bcing conveyed to 3 rnortirary. 

481. (1) The Municipal Commissioner shall- 

(a) providc propcr places with nccessary atlen~lants and 
apparfitus for [he disinfcc~ion of convcyanccs. clothing, 
bcdding a ~ i d  o ~ h c r  i~rlicles which have been exposcd to 
i~ifec~ion; 

(b) cause convcynnces, clorhing and olller aniclcs broughr Tor 
disinrcclion lo be disinrcclcd eitller frcc of charge or on 
paymenr.ol such chnrgcs ns he (nay fix. 

(2) The h-iunicipnl Commissioner may notify places at which arlicles 
of clothing, bedding and conveyances or oll~er articlcs which have been 
exposed to inkclion shall be washed and if he docs so, no person shall 
wash any such hing at any placc nor so no~ilied withour having prei ic~usly 
disinfected such rhing. 

(3) The Municipal Cornmissio~ler may direct lhe deslrucrion of any 
clolhing. bedding or orher arlicle lilrcly Lo reinin inreclion and may give 
such con~pcnsarion as he lliinks fil lor any articlc so dcs:royed. 

483. (1)  The Corporation lnny providc and ~nainrain su i~nb le  
convcynnccs Tor Frze carriage of persons suffering from any dan, ucruus 
diseasc or or dead bodies of pcrsons who I~uvc dicd of any such discasc. 

Dispml ool 
infcc~ious 
cnrpscs. 

Mcans for 
disinlccriun. 

I 

Special 
coorvcy ancc 
lor carrying 
of inrcclcd 
pcrsons. 

(2) SVhcn such conveyances havc been provided, i~ shill1 not be lawful, 
wirhuut the snnc~ion of the hlunicipal Cornrnissiclncr, to carry any such 
pcrson or dead body, or, Tor nrly such pcrson to cause Ililnsel r lo bc carried, 
in any other public convcynnce. 
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483. ( 1 )  Wllozver-- 

(a) uses a plrblic co1lvey:lncc while sufl'cring Irom n dangerous 
disease, or 

(b) uses a public conwyance fur [lie carrbgc of a person who is 
slarfcring rrorn any disease, or 

(c) uses a public c o n v c y  aiice Ibr rhc carriage or  \hc corpse of a 
person rvho has died or any such discasc, 

sl~nll br: bou~id to takc proper precau~ions against h e  co~nmuniuario~~ clf 

 lie discnsc to o~t ler  pcrsons us i~lg  or rvho may rherrnftcr use rhc 
cvnveynnce and 10 notify such use 10 thc uwlier, drivcror person in charge 
or thc conveynnoc and repon wi thou1 delay to thc Muuicipal Co~~iinissiuner 
Ole number or Ihe conveyance and ihe name or [he person so noiikd.  

(7) Where any pcrson surrcring lro~n or thc corpse of any persoil 
wlio has dicd of a dangerous disease has beell c a ~ c d  i n  public conveyance 
which ordinarily plies in 'IKulka[n] or ;my part lllereor. rhe driver thcreof 
sl~all Ibrthwi~l~ report the rnct ro !hc Muuicipal Coni~riissioncr who shell 
far~tiivith muse ilie conveyance lo bc disi~lrecrcd ii that has nor already 
been dolie. 

(3) Nosuch conveyance shall be again brouglit irllo usc until ihc Chief 
Municipal Heall11 Ollicer lins gr~ntcd n cerlificare slating thal i~ vim bc 
used withoul causing risk oI' inieclio\~. 

(4) Whrlever Tails lo make to thc Mutlicipnl Curnmissioncr any repurr 
which Ile is rcquired lo make under lhisseclio~t shall beguil~y or 311 ol'rencc. 

4114. Notwilhs~;mding nnyrhing conlaincd in any Inw lorihe time bci~ig 
in Ibrct, no owlker, drivcr or person ill cllargc of a public conveyanoc 
shall be bound to co~lvcy ur 10 nllorv lo he coliveycd in such conveyance 
in or in the vicini~y of '[Kolkiltaj any pcrson suflering from a clangcrous 
disensc or tlie corpse of any person wt~o  11as died from such disease unlcss 
such pcrson p a y s  or ~cnders a sum sufticie~u to cover any loss and expensc 
whicti would ordinarily hc il~currcrl in disiltkcting rhe colwcynnce. 

485. (1)  Whcre any building or pnri oril building is intended 10 bc let 
and in whicl~ any pcrson has. within six rvccks immediarcly preceding, 
heen suKc~-ing horn a rlm~gzrous discase, the pcrson lerring the building 
or part ~ltercof shall, bcrure doing so, disinfect rhc same ill  such manner 
as rhc Municipal Coo~missioiier tnny by general or spccial nolice Jirecl 
I O ~ Z L ~ C I .  ~villl 311 articles lhcrci~i liable io rclain infection. 

(2) For thc purposcs ol' [his seclion the keeper or a hotel. hoslcl 
lodging lioust orsrrmi shall bc deemed ro lel to any [lzrson, who is ad~nirlcd 
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as a gucsr rhcrcin, ttla~ par1 orthc building i n  which such persol1 is pemiltcd 
10 reside. 

486. (1)  No person shall. without previous disiniecrian of  t l~e same, Di~pchI  
inleclcd give. lend, selI. ~raiismit or otherwisc dispusc or lo anulhcr pcrsaii ally ~,rliclcs 

article or rhing which lie knows or has reason I r ,  bclicvc has hccn crposcd ~ . i ~ l l o u l  
disinicction. 

lo conraminalion by ;my J~ngcrous discasc. 

(2) Nothing in sub-scc~ion ( I )  shaIl apply lo 3 pcrson who transmits, 
with proper precautions. any such ar~icle Tor the purpose or hiwing thr 
same disi~i fected or medically examined. 

487. (1)  No pcrson shall scnd or lakc lo any washcrman or tu any I l i fcc~cd 

laundry ur to any plouc scr aparl for ihc cxcrcisc by washcrrncn of thcir ~ ~ ~ ~ ~ c ~ ~ ~ u  
calling lor [lie pirrpuse or bcitlg wnshcd or to:~ny place for ttle purpusc ul' ~ v a s l ~ c r ~ i ~ ~ i  

being cleansed any ctotll or other article wllich tie k~iows to tlnve becn Or ''"'"d'y. 

esposed lo inCcclio11 iron1 a da1igel .o~~ disease u~iless such clotti or  
articlc tias been disinrccted by or ro rhc siltisl~c~ion of thc Municipal 
Coin~l~issioner. 

(2) The occupier or  any building in which n pcrson is sufrcring rrom 
a daiigrrous disease sball, if required by Ihe Municipal Commissioner, 
furnish lo him the address of any washerman lo whom or any laundry or 
othzr plnce 10 which cluthcs and orher nrricles from the building have 
been, or iieill be, sent during thecontinunncc or thc discasc for the purpose 
of being waslled or cleaned. 

488. No pcrson while suffering from, or in circurnslances in which hc Prollibirion 

is like1 y lo sprcad, any dangerous disease shall- making 
or scll i~ig oC 

(a) m;~kc, carry or oKcr lor sale, or  ukc any pan in [lie business ~ ' ~ ; i ~ ~ ; ~  
or makitlg, carrying or oITering Tor salc, any arlicle of food C I D ~ ~ C ~  by 

or drill k or any medicine or drug lor human consumplion or 
any arlicle of clo[hing or bedding for personal use or wcar, 
or 

(b) ~akeaiiypilrtinrl~ebusinessofwasl~ingorcarryingo~clo~hcs. 

489. No person shall,- Duly o i  
pcmnns 

(a) knowing thal hc is surcring iron1 a dangerous disease, expose auifrring 

other persons lo thc risk or infcc~iun by his presence or ~ ~ ~ ~ c , , ,  
conducr iu any public srreel or public place; discasu. 

(6) having the care of a person whom he knows to bc sufl'cring 
from a dangerous disease, cause or permit such person to 
cxpose o ~ h e r  persons to the risk of infection by his prcscncc 
or conduct in any srrcer or place as aforesaid: 
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Puwcr 10 
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I IUIS and 
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(c) ~ I ~ c c  Or C ~ I I S C  LO bc p l i l ~ ~ d  in a dustbin or olher rcccplnclc 
lor the deposit or  rubbish, any mauer which he knows LO 

have been exposed lo infccrion from n dangcroys tliseaqc 
and which has no1 bccn disinfected properly; 

(d} ~hrow or causc ro bc thrown inlo any lalrine or urinal ntly 
mnrter which he kl~ows to have been exposed lo infection 
k o ~ n  n dangerous disease and which has nor hccn disinrected 
proper1 y. 

CHAPTER XXX 

E~~vironn~cnlal Sunitafiun and Pul~lic Surely 

490. Save as otherwise provided in  [his ACI, rhe Corporutiun shall rake 
adequate nieasures For each o f  ~ h c  fo!lowing rnur1crs:- 

(a) inspection, supervision, rcgulation and control of prenlises 
lo cnsurt: propcr e~~vironrnenlal sntlilnion; 

(b) rcgulation of public bathil~g and washing; 

(c) provisian :~nd rni~inlcni~nce of pt~blic conveniences; 

{d) licensing or nnimals and control of  sway animaIs; 

(e) licensing of butclizrs and slaughrer-houscs; and 

491. Subject lo such rcgularions ;IS may be made iu this bellalr, the 
Municipal Commissioncr may cause any building or.ol11er premises ro be 
inspecred rur lhc purpose of nscerlnining Ihe sanitary condilion thereof. 

492. If the Municipal Comrnissioncr consi~lcrs nccessijry for snni~ary 
reasons so lo do, hc may, by written nolice. require  he owner or occupier 
of  any building, inspected under section 491,1o cause Ihe same or snrne 
purlion thcrcorto be lime-washed orolhenvise clc:lnsctl. c i~hcr  cx~cmally 
or inkrnally or borll externally and inlcrnally. 

493. I1 [he Municipal Cornmissinncr is or lhc opinion thnl any hur or 
shed used either as a dwelling or 3s a slublc or for any olher purpose is 
Iikely. by reason of its being built without ;I plinth or upon-a plinth of 
insufticient heigh~ or without propcr mrnns oidraiuage or vc~~rilation or 
on uccounr of thc in~prac~icability of scavenging or owing to ~ h c  manner 
in which i t  and olher tiurs or sheds are crowdcd togrthrr, to cnusc risk of 
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Jisense lo 11ic inmates tticrcol'or in 1111: i~lIiabilatl[s of [he neiglibourhood 
ur  i s  Tur ;my reason l ikt ly lo cndnngcr tllz cornlnuniry heallh or salc~y, hc 
may, by wri~tzn noticc ~vli ich shall bc :~ffi?;cd to some conspicuous part or 
5 ~ 1 ~ 1 1  Ilut or  shed, rcrluire ~ I i e  owtier or occupicr rhcreol' or !tie owner o f  
111e I:)nrl on tvhicll such hut 01. shed rimids lo removc or alter such hur or 
sllrd or to lake such c~l-der for [lie i m p r o ~ e ~ n e ~ ~ t  tl~ereof as rhe Municipal 
Com~nissioiier dee111s necessary. 

13.1. I F  any land or buiIding, by reason o f  its being aba~ldoned or Po"CrtO 
rcquirc 

unoccupied, becomes a resorl o f  disorderly persolls or is  in  n filthy or ,~,,,,,;,,~ 
t~nwl~olesome stale or, i n  t l ~e  opinion of the Municipal Cummissiuncr, umcnamcd 

has become n ~~ t l i sa~~ce ,  the Municipal Co~nmissioncr, ohcr duc cnquiry, 
rnny givc jcrilrcn notice lo  thc owncr or to any pcrson who i s  known or 
hclicvcd lo  claim to bc LIIC owner and shall affix a copy o f  such 1101ice on 
the door of  [lie building or on some otller conspicuous pnrr orrhc land. 3s 
the case Inay be, requiring such owrler or person ro secure, enclosc, clcansc 
or clear or orl~erwise nbnte the nuisance. 

195. ( I) IT,  Tor ;u~y reason, ir appears lo [lie Municipal Commissioncr 
[hat any building or any room in n building intended Tor or used ;I< a 
d~ i~e l l i ng  i s  u~ l l i r  for human habitnlion, he sllall givc LO thc nwller or 
occupier 01' such building noticc i n  wriring staling such reason and 
signifying his intcnlion to prohibit rurrher use o f  [he building or the room, 
as thc casc may be, as a dwelling and shall by such notice cnll upon the 
owner or occupier as aroresaid to stale in w i r ing  any objcclion Ihere~o 
tviiliin ~ t i i r ty  days aAer 111e receipt or such noricc, ;u~d i T  no objec~ion is 
raised by sucl~ owner or occupicr \vithin suc11 pcriad 3s aforesaid or-irany 
objeaio~l raised by such owncroruccupicr within such period appears 10 

the Municipal Con~mi~>ioncr invalid or illsufficient, he may, with the 
previous approval or Lhc Mayor-in-Council and by 311 order i t )  writing, 
pro hi hi^ fullher use o f  sucll buildillg or roo111 ns n dwelling: 

Provided that, berorc such ~lppruv;~l is  give11, the owt~er or occupier 
as aiorcsaid shall hwc rhc rigl~r o f  appenri~~g before rllz Mayor in pcrson 
or by agenr and of sho~viiig cause why sircl~ approval should not given. 

(2) Whcn ;my sirch pmliihirion as aforesaid has been ~nnde, thc 
Municipal Commissio~icr shall cause notice o f  such [~rol~ibi t ion to bc 
allixud 10 and the lelrers "U.H.H." (being [lie nbbrrvia~ion o f  ~ I i c  wtiole 
ivords "Until for Human Hnbi1;llion") 10 be pnin~td :don ~ h c  door or on 
solne conspicuui~s par1 of such building ur room, :I& ~ h c  case may be, and 
no owner or occupicr of such building or room shall use or suffer the 
snrnc to hc uscd Ibr human h3bit;ltiot1 u ~ i l i l  the Municipal Commissioncr 
cerrifics in wr i~ ing  rllat the building orroom, as rile case may bc, has bcen 
rendered tit for hum;ln hitbiration. 

Potbmcr to 
prnhihit u ~ c  

I 

of buildings 
ur r w m h  in 
bui ldin~r 
unLi lor 
Iiu~n:~n 
Iiabi~aiiorl. 
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(3) Thc Municip:tl Commissioner slifill, in cnch such c a t ,  givc wrillen 
iusr ruulio~ls lo the owner or occupier as ro v h a ~  [uodificalions or al~cmtions 
are rcrluired to bc made for I-endcring such building or room fit for human 
habila~io~i. 

(4) Thc Municipal Cornmissioiier inay cnuse arty person who uscs 
31iy building or room in conrravention or  sub-seciion (2) ro bc removed 
lrom sucli building or room by any police officer. 

(5) Whcrc [he Muuicipal Cornmjssio~ier has prohibiled rlre rurlhcr 
use of  a building or room as  !he case may bc, as n dwelling, the owncr of 
sucb building sliall, so Idr as may be ncccssnry lo prevenl nuisance, keep 
rhe building or room clean and wholesome. 

(a) ally wcll, pool, d i~ch,  lank, pond, pi1 or marshy or undrai~ied 
ground, or 

(b) any cistern. reservoir or waler-bull or any arber recep~aclc 
or place \vilere ~\~nrcr  is slored or accumulales, or 

(c) any trras!e or slngnanl walcr, whether within any privale 
enclosure or nol, 

appenrs ro 1l1e Municipal Commissio~~er to bc or to be likely lo hccomc 
injurious to hcaI[l~ or offensive to 1l1c iieighbourhocd or i l l  any ohcr respecl 
a ~iuisance, he may, by written nolicc, require the owner or occupier of 
[he land or building lo which such ~vcll,  pool, ditch, rank, pond, pit, ground, 
cistcm. reservoir, water-bull, recep~ucle, place or water perlains tocleansc 
or to Iill up thc same or drain olr or rrrnove wntcr therefrom or lo lake 
such oihcr action as [he Municipal Con~n~issioner may deem ncccssary. 

(2) No person shall keep or permit to be kepr or maintained wirhin 
any premises or land any collecric~n orsragnan! or flowing w a ~ e r  which in 
the opinion or  the Municipal Comlnissioner is, or is likely lo bccorne. a 
breeding plilct: for riiosqui~oes, unless such collecrion or wittcr is treated 
in such manner as may cfleclively prcvenr [he breeding ~Trnosquitoes. 

497. (I) Thc Municipal Commissioner may. by a general order or by 
an order lo :1Tfccr sucli porriun or '[Kolkata] as may be spccihed thereill, 
prohibil- 

(3) rhe ~naking or excavnliuns for [he purposc or raking with 
enrtli therefrom or of  storing rubbish or offefensive n~urtcr 
lherein. and 

(b) thc digging of cesspools. ~anks, ponds, wells or pils wilhour 
his special permissiou. 

'SL'I' iruil-nrlrc 2 on pngc 57.l. r r r r rc :  
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(2) No person shall ~tiake any excnvalion referred to in  clause (a) or  
sub-seclion ( I) or dig any cesspool, wrtk. pond. wcll or pit in conlravet~rion 
of  any such order. 

(3) ITilny such cxcrrvatio~l, cesspool. mnk, pond. wcll or pi1 is made 
or dug a f~e r  th:: publiuatiun or any such order arid wilhoul rile permission 
required [hereby. the Municipal Commissioncr may, by ~vrillen nolicc, 
require the owner or occupier or  [he land on which [he same is made or 
dug 10 f i l l  il up wirh carrh or oiher ~l~nlerial npprovcd or by him. 

, . . .  , 

498. (1) The Municipal Conlmissioner may, i f  be thinks f i t ,  by wrirleil Polvcr to 
rcquirc 

nolice require the owncr or vucupier orany land on wl~icb Lrecs, shrubs or ,,,,,, 
hedges are growing to kccp ltlc smlc ill ;I trim condition, and rcrnove any hcdgcs. crc.. 

lo lx such lree, '[shrub] or hedge, i r i l  poscs 3 danger to public safety or overhangs 

or obslrucl any slreel causing inconvcnicncc or danger lo  he passcrs-by. i 
(2) I f  i t  appears 10 the Municipal Commissioner  ha^ in~~iledinlc :ic~ion 

is necessary ror public safely, he may, without nolicc, cause such trcc. 
shrub or hedge 10 bc rcmovcd from the land as aioresaid and the expenses 
lhereof shall be paid by thc owner or occupier of suc11 land. 

499. ( 1 )  Tliz Mu~iicipaI Commissioner may from rillle lo Lime- Kcgularinn I 

n f  usc uT 1 
(a) set npan portions or any river or olher suilable place ves~ing placcs fnr 

in  ihc Corporation Tor usc by l l ~ e  public lor billhing or for ~ ~ ~ ~ i ~ L h  clc, 
washing animals or for washing or drying clolhes: 

(b) spccify the limes al which and the sex of persons by whom 
any such place may be used; 

(c) prohibir. by public nolice, the use by thc public, for any or  
 he purposts ns aforesaid of any place no! so scl apart; 

(d) prohibit by public na~ice the usc by the public or any pr~rlio~i 
or  nny rivcr or place nor vesling in thc Corpora~ion for any 
such purposc; 

(e) regulalc by public nolice the usc by the public ornny ponion 
of any rivcr or olher place vesline in ~ h c  Corpora~ion and set 
aparl by him for any such purpose: and 

(f) rcgulaleby public nolicc the use by the public orany portion 
of any river or other place not vcsling i l l  the Corporation for 
any such purpose or of any work or walcr in ally work. :~s~ipied  
and set npnn undcr this Act for ally parlicular purpose. 

' ~ ~ c  ward within tlic square hmvlicu; was subs~ituicd lor ~ h c  u,t\rd "hrub" by F. 12 
or Ihr: Calci~rta Municipal Corpon~ion (Sccond A~nvndmcnr) ACI. 19W (\k-,t Rcn. Act 

XlIl of  19R4), 
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(2) The M u ~ ~ i c i p n l  Co~n~niss ioner  m : ~ y  cli:~rgc s t~ch  fccs as the 
Corporation may dclcrnl i l~e by rcgula~ions Tor the use of any plauc scl 
aparl undcr clausc (;I) ursub-scc l io~~ (1) by any specified class or classcs 
or  persons o r  by the public generally. 

500. Excepl as ollienvisc permilred by any order under ibis iIcl,- 

( I ) 110 pcrsun shall- 

(a) bethe i n  or near any lake, lank, reservoir, rountnin, 
cistcnl, duc~, stand-pipc, s~rcam or we11 or any pnrl o l  
any river o r  olher place vcsting in rhc Corporation; 

(b) was11 or cause ro be wnshcd i n  or ncar any such place or 
work any animal, clotlles or other nriiclc: 

(c) throw, put or cause lo enter i ~ u o  the wnler in any such 
plilcc or wc~rk any anillla1 or olIier thing; 

(d) causc or sufl'cr LO drain into or up011 any such plnce or 
work or ro bc brough~ thcrei i~ to or tlicrzupon anytlling 
or do anylhing whereby thc wulcrshnll bc i n  any degree 
fouled or corrupled; 

(c) dry clarhes in or upon any sucli place; 

(2) no pcrscln shall- 

(a) ill conIravention o r  any prohibi t iun nude by t l lz 
M u ~ ~ i c i p a l  comlnissio~~er under sec~ion 499 usc any 
porl ion of any river or any place Ilot vcsting i n  tlic 
Curporarion for any purgose meariorled ill thnl scclion; 

(b) collrravenc [he provisions of any nolice given by l l ~ c  
Municipal Cornrnissiuncr undcl-section 499 for the use 
or any such porlion u r  ; m y  rivcr or ally pl;ice inr ally 
such purpose. 

501. No person sl~nll- 

(a) sleep in any lank. reservoir, slrmm. wcll  or ditch :my 311il1131, 

vege~able or mineral ~ n n ~ t e r  IikeIy lo  render [lie water thcrcor 
offcnsivc or dangerous ro healrll; 

(b) whilst suffering froln ally conmgious, infectious or loa~hsomc 
disease bathe on, in or near any ballling-platform, lake, lank, 
reservoir, Ibunlai~l, cisrcrl~, duct, sland-pipe, slream or well. 

502. No persou engaged i a  any tr;lde or mnnuracrure shall,- 

(a) \r~i l fulIy cause or surfer to be brough~ or to l low in lo any 
lake. trriik. reservoir, cistern, well, duct o r  ollier plnce Tor 
walcr belonging ro thc Corporal io~l or anv drain or pipe 
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communicating ~herewirh any washing or other substance 
produccd in  rhe course of any such trade or manufacture 3s 

aforesaid; 
(b) wilfully do any nct con~iected w i ~ h  nny such [rndc or 

manufacture as nrorcsilidtvhereby Ihe ivntcr in ally such lakc. 
lank, rcacrvoir, ciaern, ~ v c l l .  ducl or other place for water is 
ibulcd or corrupted. 

5U3. (1) Thc Municipal Cotnmissioner may by public notice prohibit 
Ihe washing or clolhcs by washern~cn in rhe exercisc o l  their callings 
except a1 sucli places es hc  inay nppoinl for the purpose. 

(2) Wheu any such prohibition has bcen inade, no person \vho is by 
calling a wnstlermnn shall ill coulraven~ion ol 'sucl~ prohibi~ion wash 
clolhcs cxcepl for hitnseli or lor personal irnd Idmily service or for hire 
on or within [he premises of the hirer nl any place oilier than a place 
appointed undcr suh-seclion (1). 

504. (1) The Municipill Cori~inissionzr shall provide and rnain~ai~i in 
proper ;~nd  conveniet~t placcs zl suf ic ie~u n u m h r  of public In~rines and 
urinals. 

(2) Such public larrincs and urinals sliall bc so consrructcd as to 
provide stparale ca~npnrrmcnts Ibr each sex and not lo be a nuisance and 
slinll be provided with all ncccssary coriservnncy csrablishments wd shall 
regularly be clconsed and kepl in proper order. 

505. ( 1 )  11 shall no1 bc lawful 10 canslruct any latrine or urinal Tor 
Any pre~niscs cxcepl with rhc rvrillen perrnissioii of lhe Municipal 
Corn~nissioner ~ n d  in accordance will1 such rerrns not inconsisttn~ wirh 
thc provisions or  this Acr or any rules or regularions mndc ~hereundcr as 
he may specify. 

(2) 1n specifying any such rerrn, the Municipal Cornmissioner may 
determine in each case- 

(a) \r,lielI~er the prcmises shall be served by the service sysrem 
or by Ihe flush systcm orpaflly by ~ h c  one and pilrrly by tlie 
olher; and 

(b) w h n ~  shall br: h e  site or posiliou of each latrine or urinal. 

Prohibition 
>gains\ 
wahing by 
rvnshumlcn. 

Co~~s~r ix l i t~n 
of I:~I~~IICS 
and urirlalq. . - 

(3) If any larrine or urinal isconslruc~ed on any prcmises i l l  conlr:~ven- 
lion or the foregoing provisioas, the Municipal Commissioner may, nfrcr 
giving no1 lcss rhnn ten days' norice LO thc owner or occupicr of such 
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premises, nlrcr. rcconslruct, closc or dcmolish such latrine or urinal and rl~e 
cxpcndirure incurred by (lie Murlicipal Commissioner in so doing shnll be 
recoverable from Ihe oivner or occupier as an arrear of lax under [his Act. 

50fi. (1) 11 shall no1 bc lawful Lo crccl any building or cxccutc ally 
work on or in relalion to the building as nrorcsaid wilhoul providing such 
Intrine and urinal accommodatiou and acco~nmodalion for bathing or 
washing clothes and ulensils on each floor oflhe building as IIie Municipal 
Commissioner may spcci Ty. 

(2) I11 specifyiilg any such accommodalion, the Municipal 
Commissioncr may dctcrnlinc in cach C:ISC- 

(a) whclller such building shall bc scrved by thc scrvicc syslcnl 
or  by (lie flush syslem or panly by the one and partly by thc 
o~lier; 

(b) w h a ~  shall be rhc sile or position of  each l a l r i~~e ,  urinal, 
bathing or washing plucc or sitc and rhc number (011 each 
floor) and their clcnr inlcrnnl dimensions rhcrcor. 

(3) Ir shd l no1 bc lawlul to crcct a rcsidcn~ial~buildin~ coin posed 01' 
separate renemenls'on the f lnl  syslem wilhour providing uL Icnsr onc larrine 
and one bathing or washi~lg place Tor servanls on [he ground floor of such 
building or at any orher sui~able placc in  tile same premises. 

(4) For ~ h c  purposcs or  [his scction, thc cxprcssion "ro crccl a building" 
shall havc the same me:ming as in sccdon 390. 

507. Every person employing workmen, labourers or orher persons 
exceeding lwenly in number shall provide and mainrain for [he separalc 
use of persons of each sex so employed lalrines and urinals of such 
descriprion and number as the Muilicipal Commissioner nlay by nolice 
rcrluirc and wilhin such rime as may be fixed in Lhc nolicc and shall kccp 
[he satne in clean and proper order. 

508. Thc Municipal Comrnissioncr may by noticc require any owner 
or manager or  a rnarkct, thcalrc, rail way slalion, lrilnsporl ~crnlinal and 
any olhcr plucc of public rcsort wilhin such rime as [nay bc spccificd in 
such no~icc to provide and mainlain Ibr [he separale use of persons of 
each sex la~rines and urinals ofsucll descrip~ion and number and in such 
posirion as inay be specified in [he nolice and lo keep !he same in dean 
and propcr order. 

509. The Municipal Cornmissioner inay, by wrilten norice,- 

(a) require the owner or olher persoll having ~ h c  conlrol of  any 
privntc btrinc or urinal. which in [he opinion orthc Municipal 
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Commissioner uunsliwtes :! nuisnnce, to renlovc (he lalrinc 
or lhc uri~ial: or 

(h) requirc any person having the conrrol whether as owner. 
lessee or occupier or  any land or building- 

(i) to huvc any lnrrinc providcd for the same shur our by a 
surficicn~ roor. wall or ret~cc from thz vicw of pcrsons 
pdssing by or dwelling i n  Ilie ncighbaurhood; or 

(ii) lo cleansc in such manner as [he Municipal Commis- 
sioner may specify in llie naricc ally la~rine or urinal 
belonging Lo sucIi land or buildings; or 

(c) wherc any premiscs intended or used for hulnim habiintion 
are wi lhou~ any larrine or urinal accomn~odnrion or are 
provided will1 i~lsullicien[ lnlrinc or urinal accommodalion, 
rcquirc thc owner. lcssce or  occupier of such premises 10 
provide such latrine or urinal ncco~r~tnodalion or such 
nddilional l a ~ i n c  or urinal accornmodarion ns hc may spccify 
by cnusing, i f  ncccssary, any par1 of such premises to be 
vacared 2nd de~nolisherl ill accordance with [lie rl~lcs or rhc 
itgulrr[ions made in [his behnIf. 

37 or 1454. 510. Subjecr to the provisions o r  the Przvcnrion of Fond Adulleradon Prcvcn~iofl 
73 or 19-10. of adu11r.n- 
ivcY,,l Ben, Acr, 1954 and thc Drugs and Cosmelics Act, 1940, as nmer~drd by lhe (inn of c o d ,  
A f l  XLll or Prcvenlion or AduIlera~iou or Fund, Drugs a id  Ct>srnerics (West Bcngal d w s  ~ f l d  
1973. cosmci!cs. Amendmelit) Act, 1973, and rhc ~lotificalion by the Slate Govcrnn~ent in 

[his bchaIf, thc Corporalion shall runction ns ;in Au~hurity undcr the said . . . . . 

Acls. 

511. (I) The Muilicipal Com~nissioiier shill1 n ~ a k c  provision for 
inspcc~ion of all animals which are inlcnded lor human consu~nplion 
and arc in lhe course or lransi~ or arc exposcd or hawkcd ahoul or deposiled 
in or brougt~ lo any placc for snlc or prepararion Tor sale. as [lie casc 
may be. 

(2) I f ,  as a resull or ally inspection under sub-section ( I ) ,  any 
prosecution is instituted under [his Cliapler. the burdcn of proving that 
any such nnimal was nor cxposed or hawked &our or deposited in or 
brough~ ro Any placc klr sale or preparalion for sale or was 1101 inicnded 
for human consu~nplion shall r e s ~  wilt1 thc person prosecurcd. 

Municip;~l 
Coni!nissiu- 
nct lo 
providc Tor 
in srcr i~ i l  n i  
;~ninlnls. c ~ c  . 
cxpuscd ffir 
salc. 

512. Subjecr IO [he pcovisions or my othcr law in fclrce rar llle 1in1e Cunlrol nf 

bcing and the nolification by the Slate Governnienr in this bchalF. ihc 
pnllu~ion. 
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Corpurntion may function as an Aulhorily for llrc cnforccmetu of such 
law as relares to air, walcr or noise pollulion. 

E. Preverttiot~ of Fire 

513. Thc Municipal Comrnissioncr may, by public noricc prohibil in 
any casc where such prohibition appears w him to bc necessary for [he 
prevcn~ion of danger ro lirc or properly [lie slacking or collecting orwood, 
dry grass, straw or o ~ h e r  it~flamrnablc nxucrials or [he placing of mats or 
thatched hu!s or the ligli~ing of Iircs in any place which may be specified 
i n  Ilie nolicc. 

514. No person shall set a aaked light on or near any building in atly 
public slreeL or other public plzlcc in such manner as may cause danger of 
lire: 

Providcd rhai nolhing in [his scction shall be dccmcd Lo proliibir [he 
use of lighls [or [he pu~poscs ~Tillu~iiina~ion on the occnsio~l of ally fcslivnl 
or public or privalc cn~cr~ninmeo~.  

515. No one shall discharge any fire-arm or lel any fire works or fire- 
balloons or engagc in any gaale in  such manner = may cause or likely to 
cause danger to persons passing by or dwelling or working in [lie 
neighbourliood or  risk of injury ro properry. 

516. ( I )  No person shnll- 
(a) in any public slreet or public place- 

( i )  ease hiuisel C or 
(ii) carry meal exposed Lo public view; or 

(iii) pickel animals or collect cans: or 
(iv) being cngaged i n  [he rcmoval of rubbish, fillh or othcr 

polluled and obnoxious maller wilfully or negligcnlly 
permil any porlion thereof Lo spill or fa1 l or ncglzc~ to 
sweep away or otlierwisc effectually lu rcmove any 
ponion  hereof which may spill or 1311 in such slreet or 
place: or 

(v) wi lhou~  propcr nu~horiry affix upon any building, 
mouument, posr. wall, rcnce, tree or other l t~ i i~g  any 
bill. nolice or other docllmenr; or 

(vi)  withuut proper aulhority dcpice or writc upon or 
otherwi~c murk any building, monumenl, posl, wall, 
fence, Lrce or other thing: or 
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{vii) wilhour proper nurhori~y remove. deslroy, dcface or 
olhcr~visc o b l i ~ e r n ~ e  any notice or ollier do.;urnciil put 
up or crhihiled under this Act or llie rulcs or lIie 
regula~ians made ~hereiilidrr: or 

(viii) ivi1110111 propcr au~liorily displncc, damage. or milkc 
ally alleration i n  or ~[I ierwise  inlcrrcre xvi[l~, tllc 
pavcmenr, gutter, slorm warer-drain. nags or  a ~ h e r  
mntcrials of  ally S I K ~  strccl or ally lamp brackel. 
direction-posl, 11ydranr or water-pipe mnin~;~iiied by 
111eCorpur;ltion in any such streel or place or cxtiiiguisl~ 
a pi~blic l igh~; or 

(ix) curry rubbish. fi11Ii or orller pollurcd atltl obnoxious 
rnaller n l  ally huur proliibiled by lhe Muoicipal 
Cornmission~r by public nolice or in any pallerr] of 
can or rcocplac[e which llns nut bcen approvcd rur llie 
purpose by ~ h c  Municipal Cora~nissioiier or rail ro close 
suuh car1 or rccrplacle when ia use; or 

(b) carry rubbish, Llth or olher pollu1cd ~ n d  ob~~vxiuus  maller 
"Ions ally roule in conlraveluion or any proliibi~ion nude in 
this bchalf by [he Municipal Cori~~l~issioncr by public nolice; 
or  

(c) deposil or cause or permit lo be deposi~ed a1rr11 or malerials 
of  ally descrip~ion or ally rubbish or poiluled :md obnoxious 
nialicr i n  any plncc no1 inlended Tor the purpose in any public 
slrccl or public plact: or wasre or ulioccupied land undcr lile 

~nanngcnienr of [he Corpomriolr; or 

(d) make any grnvc or burn or  bury any corpse at any place not 
ser aparr Tor such purpose: or 

(e) a1 any timc or place nr which ~ h c  sarile has bccn proliibi!cd 
by [he Municipal Comniissionur by public or special notice 
b u l l  n drum or lorn-lorn (11- blow a horn or lrumpet or bear 
auy utcnsil or sound any brass or orher innrulne~ll or play 
ally  nus sic; or 

(C) dislurb [hc public peace or ordcr by sirlging, scrcanii~~g or 
shouling or by using any appnralus for amplifying or 
rcproducitlg  he human voicz, such as n ttlegnphone or n 
loudspeaker; or 

(g) leL Ioosc any ani ma1 so as ro cause or negligently allow ally 
a~ii~lial  lo cuusc, injury, dnnyr, :llarm or annoyance lo m y  
pcrson; or 
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(h) savc wilh [lie written pcrmission of [he Municipal 
Coa~inissioner and in such mmner as he may authorisc slorc 
or  use night-soil, cow-dung. 1nrrnure. rubbish or any olher 
substance cmirring an offe~isivc smell; or 

(i) usc or permir lo be used as a Intrinc any place not intended 
for such purposc. 

(2) Evcry person sliall ~ a k e  all rcasonnble means 10 preven! cvcry 
child under [he age ol'rwclvc ycilrs being in hisctltlrge rrum casing hirnselr 
in any public slrcct or  public place. 

(3) The owncr or keeper of any animal shall no1 allo!v i1  st ray ing  in a 
public slrect or public place without a kccpcr. 

(4) Any animal round siraying as aforesaid may be removed by an 
officer or employec orrhc Corpara~ion or by any police ofliczr 10 a pound. 

517. Where lhe Municipal Commissioner is of ~ h c  opinion that [here 
is n nuisance on any land or building, he may, by notice in wiling, require 
the person by whose acl, default or surferance rhe nuisance nriscs or 
conlinucs or  the owner, lessec br occupier of the land Or building or any 
one or more of these pcrsons LO remove or abil~e the nuisance by [aking 
such measures in such manner artd within such period as may be spcil icd 
in the notice. 

'517A. Not\vitlis~rrnding anyrhing contained in section 517, if the 
Mayor-in-Council is uf Ihc opinion [hat immediarc rcmoval of any nuisance 
conrinuing on any land or building in conrravention of [he provisions or  
this Acr i s  ncccssary, ir may, for reasons to be recorded in writing, cause 
such nuisance to be rernwerl rorlhwith. 

518. Whcre any building, or wall, or any~tiing af ixcd  ihcrcto, or any 
well, rank, resenloir. pool, dcprcssion, or excilvation, or any bank or tree, 
is, in the opinion of thc Municipal Commissioner, in a ruinous slate for 
wanr of sufficient rcpairs. prolec~ion or cnvIosure, and is a nuisance or is 
dangerous to pcrsons passing by or dwelling o r  working i n  lhe 
neighbourhood, lhe Municipal Comrnissior~er may by nolicc in wdling 
require [he owner or parl-orvncr or person claiming to be the orvrier or 
par[-owncr thereof or f ~ i l i n s  any of lhem ~ h c  occupier [hereof to renlovc 
thc same or  [nay require him lo repair, prolect or eilcIose the snmc in such 
rna1)ncr as he thinks necessary; and i l lhe danger is, in lhc opinion of [he 
Municipi~l Commissioner, imminent, he shall, rorlhwith lake such stcps 
ns he thinks necessary lo avert the same. 

'Scction 517A was inscrtcd by s. 22 uf ilic Calcuira Municipal Corporarion 
(Amcndmcnl) Acl, 1996 (Wcs~ Ucn. Acl Vt nt IWG). 



CHAPTER XXXI 

Animals and Birds 

519. No person shall use or pcrrnil to be uscd any land or premises for 
keeping horses. cntlle or  other quadruped animals or birds for 
~ranspor~arion, sale o r  hire or Tor sale of rhc produce thcrcol' withoul or 
o~herwise than in conforrnily with thc terms or  a licence granred by lhc 
Municipal Com~nisdoner on paymen[ o f  such fees as may be dcternlined 
by thc Corporarion by rcgularions: 

Provided thar thc rees sbalI not exceed,- 

(a) in  rhe case of a race horse, ' [ c i g h ~  hundrcd] rupccs 
annually: 

(b) in rhe case of any animal orher lhan a racc horse or birds one 
hundrcd rupees annually. 

520. ( 1) I f  any Ilorscs, cattle or other four-footcd animals or birds 
are k z p ~  on any land or prcmises ia  conlraventio~~ of rhc provisions of 
secljun 5 19 or arc round roaming or lethered on any sueel or public ptace 
or on my land belonging to t l~e Corpora~ion. the Municipal Cornrnissioner 
or any officcr or einployce of  the Corporalion authorised by him i l l  Lhis 
bchalf may seize such horscs, carlIe of arher four-fooled animals or birds 
and may cause rhcm ro be impouuded or removed 10 and rnainrained in 
such place as may be appointed by Lhc State Govcrnn~enl or [he 
Corporarion for this purpose: and the c o s ~  or such seizu re and impounding 
or removing and mainrenilnce as arorcsaid shall bc rccoverablc by sale of 
such animals o i  birds by auclion: 

Provided that any person claiming such animals or birds [nay, wi~hin 
seven days oFsuch scizure, get them released on his paying all tbecxpenses 
incurred by the Corporalion in seiziug. impounding or removing, or 
mainraining such animals or birds and otl his producing such evidcnce 
i n  supporl of his claim as the Municipal Comn~issioncr may rhink 
suficienr., 

(2) The proceeds of sale of any animal or bird by auc~ion under sub- 
seclion (I)  shall be applied in  n~eeling lhc expenses incurred an  accounl 
of seizurc, impounding or removal, and maintenance of such animal or 
bird and or holding such sale; and  he surplus, i f  any, shall be hcld in 
deposit by lhc Municipal Cornmissioner and shall, if no1 claimed by the 
owner of such animal or bird within n pcriod of nincry days rrom [lie d a ~ c  
of snlc, he credi~cd to Lhe Municipal Fund. 

Pwmiscs nor 
lo bc uscd 
lor kccping 
animals. 
birds, c ~ . .  
wilhuu~ 
liccnvc, 

Scizurc uf 
ctrrnin 
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'The words nithin ille squsrr brckcts wcrc subsriru!cd for he  word^ "four hundred" 
by s. 20 or ~llc Calcurla Municipal Corpr~l iun IA~i~cnJ~nrnil Acl. 1988 I\Vwr Rcn. Arl  
. . .  . . .  
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521. The Corpo~ariua nlay by regu1;liions madc in this bchnlf- 

(a) rcquirz ~ h c  rcgistrarir~n ro be donc of all dogs k e p ~  \rrithin 
'[Kol karal: 

(b) require I h a ~  evcry regis~ercd dog sliall wcnr a collar lo whicl? 
shall be atiachcd a meid rokcn to be issued by rtlc Mui~icipal 
Co~l)rriissioncr, and fix Ll~c fee payable ror [he issue thereol'; 

(c) rcqi~irc rh:it any dog whicli Ilas ;lot been rcgistcred or which 
is not ~venrirrg such loken shall, i T  Foui~d in any public plnce. 
bc detairied aL a plnce sct :\par[ for the purposc; and 

(d) lix Il~e Tcc which shrill he chargcd Tor such de~ention, and 
providc rhnr any such dog shall be liable robe destroycd or 
orlierwisc disposcd of unlc~s  ir is claimed and thc fee in 
respcct thereof is paid wi~hin one ivuck. 

522. The Municipal Co~nmissioner mily- 
(a) causc ro be dch~royed, or ro be confined for such pericd 3s 

hc may dirccl, any dog or oihcr :l~liulzll which is, or is 
rcnsonahly suspecled ro be, surfcring from mhizs, or which 
has bcci~ bj(teii by any do$ or o~her  anili~nl surfcring or 
suspected to bc surrering from rabics: 

(b) by public noticc direcr that arrer such dare as may Ix specified 
in the nolicc, d o ~ s  which are ivj~houl collars or rvirl~uu~marks 
distinguishing thcm as private properly and are found slnyirlg 
011 the streels or beyol~d [he enclosures of ~ h c  houses ofrhcir 
owners, il :my. may be destroycd and cntlse [hem to be 
destroycd ilccordingly. 

523. ( I )  W hcnei-el- ~ h c  Municipal Commissioner is o f t t~e  opinion lhal 
~ h c  user of any premiscs for keeping any animal or bird there011 is causing 
u ~iuisancc n~ id  thal such ~~uisunce should ilii~ncdinlelp bc slopped, tlic 
Municipal Commissio~icr may, by ordcr, rzquirc the owncr or  tie occupier 
of such preinises lo stop SIICII  ~~uisance wirhirl such period as may be 
spccihed in rhe ordcr. 

(2) I f ,  ;a [he end ol such pcriod, thc nuisancc is no1 srupped, r l~c  
Muuicipel Cornn~issioner or :my oiticr orlicer aulhorised by lliln in this 
behalf may causc such use uTst~cli prcmises slopped forthwith by posting 
policc pickers or by such other mcans ns he thinks f i r  :\I Ihe cast or such 
owncr or occupier. 

(3) I f  xuuh otviizr or occupicr does not deposil  he cosr as nroresaid 
wiihin such lirrle as may he specified by the Mu~~icipnl Comalissioncr or 
the orticcr al~~boriscd by Ilirn in this bch;rlror if the ~~uisance is no1 abihled. 
Ihe ~~u iu lnce  shall be sroppcd by rhc Municipal Commissioner or by Ihe 
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oIllcer aulhorised by l i i r ! ~  in this bchillf a i d  rhc cost may bc rcaliscd by 
seizure and ilucrion or this urliclcs or properlies round in the prcmiscs. 

CHAPTER XX X 11 

524. (1) Where i[ appears ro  lie Municipal Co~n~nissioner  bar any Rcmov;lI 
congcsicd 

block of buildings is in an unheallhy condilion by reason of lhe manner buildings. 
in which the buildings are crowded rogether or the narrowness, cIoseness, 
or Faul~y nrrangemcnt of strccls or thc wanr of propcr drainage and 
vcnrilntion or the jmprac~icabjIiry of cleansing [he buildings or  any olhcr 
similar cause, he shall cause the block lo be inspecled by the Chief 
Municipal HeaIlh OHicer and the Municipal Engineer-in-Chief wlio shall 
make a repor! in wriring l o  him regarding the sanit~ry condirion of [he 
block. 

(2) IT, upon rcccipl or  such rcporl, Lhc MunicipaI Commissioner 
considers that the sanilary condirion of the block is likely lo cause risk or  
disease lo [he inhabitanls of [he buildings or the oeigbbourhood or 
olhenvise endanger the Coin~nunity lieal[h, he shail wirh [he approval of 
rhc Mayor-in-Council, sclect the buildings which in his opinion should 
wholly or  in part be rcmovcd in ordcr to nba!c thc unhcalrhy condition of 
[he block, and may [hereupon by nolice in wriling rcquirc the owners of  
such buildiilgs lo remove them wilhin such period as may be specified in 
thc nolice: 

Provided thn~ befort issuing lhc noticc a rcasonible opportunily should 
be afforded ro rhe owner ro show causc why thc buildings should not be . . 

removed: , . 

Provided i-urlher rhal rhc Municipal Commissioner sha l l  make 
. . compensalion lo the owner for any building so removcd which may have 

becn erecled under proper aulhorily. 

(3) If  a nolice under sub-seclion (2) requiring any owner ore building 
lo rcmove it is no1 complied wilh, [hen, after [he expiralion 01 thc timc 
spcified in  he norice, [he Municipal Commissioner may himsellremove 
[lie building requircd to bc rcmovcd by the nodce and rccover from [he 
owner of [he building the expenscs or such removal as an ilrrear of rax 
undcr [his Act. 

525. (1) Whcrc [he Municipal Commissioner upon information in  his Poivcr 10 
rcquirc possession is satisfied that any building is in any respecl unfit for human impruvcmcnr 

habitation, he may, unlcss in his opinion ~ h c  building is not cilpable a1 a or buildings 
unlit for reasonable expense of being rendered fit ,  serve upon [he owncr of [he human 

hll;lrl;nn nnr;rm mnlv:r:r,n him . . r : r h i l r  rl.rlr r ; .wm r r n r  hninn  lnrr rhnn r h : - l . .  l ~ q h : n - ? 7 n m  
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days as may bc spccificd in the noricc to cxccurc rhc works orirnprovcmcnt 
specificd thcrcin and srnring rhnr in his opinion those wurks ~vill rcndcr 
rhc building fit Ibr human habitalion. 

(7) 111 addition to serving a norice under this section on the otvner. 
rlle Municipal Commissioncr may scrvc :I copy of lhr: no~icc o n  any u~hcr 
person hiwing an intcrcsr in thc building, whelher ns a ltssce, morlgagcc 
or otherwise. 

(3) In deler~nining whether a building can be rz~idered fit for tlutnan 
hilbilalion a1 a reasonable expense, regard shall be had to Ibe esliulaled 
cosl of [he work necessary lo render i t  so lil and 1hc cs~iniatcd value 
which [he building will havc when thc works arc complctcd. 

526. If a nolice under seclion 525 requidl~g lliz o w ~ ~ e r  oflliz building 
10 execute tvorks of i~nproveme~lt is no1 complied with, rhen, afler ihe 
espira~ion orlhc rimc spccificd in thc noticc. thc Municipal Commissioncr 
may himscjrdo the works requircd ro be done by the notice and recover 
lbe expenses incurred in cotinectiaii [herewith as nn arrear of pax under 
this Act. 

527. (1) Where the Municipal Commissioner upon any infor~nalion 
in his possessioa is satisfied (liar any building is unfi! for human Iiabitation 
and is nor capable at a reasonable expense of bcing rcndcrcd li~, hc shall 
serve upon rhe uwncr of rhc building and upon any olher person having 
an inlcrcst i n  thc building wl~etber as a lessee, rnongagee or o~herwise, a 
notice to show cause williin such time as may bc spccilicd in ~ h c  nolicc as 
lo wliy an order ~Tdcrnolition or thc building should nor be made. 

(2) I f  any of  t hc persons upon whom e notice has been served under 
sub-scc~iun ( 1 )  appcarh in  pursuance thereof before Ihe Municipal 
Commissioncr and givcs ;In undcrlnking ro him lhat such person shall, 
wilhin a pcriod specificd by 111e Municipal Commissioner, execute such 
works of improvernenl in rrlnrion 10 [he building a will, in the opinion of 
[he Mrinicipal Co~nmissioner, render rhc building Iil Tor human hiibitiition 
or that rhe building shall no1 bc uscd roc human llabilarion until rlte 
Municipal Comn~issioncr, on being snlislied Illat i t  has been rcndercd fi1 
Tor lhnl purpose, cancels Ibe underraking, the Municipal Commissioner 
shall not make an order of dernoli~ion or  thc building. 

(3) I rno such underlaking as is referred to in sub-scclion (2) is given. 
or if in a case where any such undertaking hi~s been given, nny work of 
improvenienr to which [he undertaking rclales is not canied OUI within 
the specilicd period or [he buildin:: is used i t )  contravention ofrhe terms 
oT1hc undcrlitking, thc MunicipaI Cotntljissio~ier shall for~ht~~itli makc an  
order or tlernolirion or the lr~~ilrlitlc reouirin~ th:)~ the huilrli~ie shitll hc 
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vnca~ed ivithin a period to be specified in !he ordcr not being less [hail 
rhir~y days Iiom llte dale o r  the ordcr and demolished wilhin six weeks 
af er [lie expirn~ion of  thal period. 

(4) Wlicrc an order or Jcmol ition o i n  building under this seclion has 
k c n  ~nade, the owner of !he building or atly athcr person having ail irltercst 
rhcrri~i shall de~nolish thal building wirhin thc time specihcd i n  lhal bchalr 
in lhe urder, and i f  the building is no1 demolished within  bar rime, lhe 
Municipal Commissioner shalldzu~olish  he building and sell [he rniltcrids 
[hereor. 

(5) Any expcrlses incurred by lhc Municipal Conmissioncr under 
sub-sec~ion (4), which cannot bc mct o u ~  of  lhc praceeds of lhe sale of 
materials ofrl~e buiIlling. shall bc recovered horn the owncr or the bui Iding 
or any o~lier  pcrson having an inlercsr thcrcin as an :near of  lax under 
I his ACL. 

(6) In delcrmitling, for the purposes or  rllis section and sec~iun 525 
whrrher a building is unfit for hurnan hubi~ntio~i, regard shall be had 10 ils 
condilion i n  respecr of thc  iolIowing maltcrs, [hat is lo say.- 

(a) repair; 

(b) srabilily: 

(c) freedom from damp; 

(d) naturi~l ligbl and air: 

(e) w t c r  supply; 

(F) drainage and sanitary convcniences; 

(g) F~ciliries for storagc, preparalion and cooking of food and 
lor the disposal or rubbish. Llrh and other polluled matler; 

and the bt~ilding shall b e  deemed lo be uiifi~ us aforesaid if and only if i~ 
is so delecrive in one or rnorc or  [he mallcrs as aforesaid l h a ~  ir is not 
reasoriably suitable fur oucupalion in Ihm condition. 

(7) For rhc purposes of  [his section and section 525 and secrion 526, 
"work ~Tirnprovernenl" in relalion ro a buiIding shall include any one or 
morc uC the following works, namely:- 

(a) necessary repairs; 

(b) struclurnl nlteralions; 

(c) provision or lidit poinls nud water taps: 

{d) cons~ruction of drains, open or covcrcd: 

(c)  provision of lalrines and urinals; 

(0 provision or  addilianal or i~nprovcd fixtures and linings; 

lu)  oven in^ Ira or paving orcour l~ard:  
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(h) removal of rubbish, filth and othcr pollutrd and obnoxious 
matrcr; 

(i) any other work including thedernolilion orany building 
or any  par1 thcrcof which, i n  the opinion of  (he 
Municipal Cornmissioner, is necessary for executing 
any of Lhe works specified above. 

(8) The provisioas or this section and secrion 523, section 525 and 
secLion 526 shall not apply in relation to any building in any area which 
has been declared to be %slum arca under the West Bcngal Slum Areas { c s l  Ucn. 

(Improvement and Clearance) Act, 1972. Act X 01 
1972. 

Inlprovclnclrl 528. Where the Municipal Comrnissioner upon information in his 
Schc~nc. possession is sarished as respec& any area- 

(a) thal the buildings in that area are, by reason of disrepair or 
sanilary defecls, unfit for human habitn~ion or arc, by reason 
of their bad arrnngcment ur the narrowness or  bad 
nrrange~nenr of [lie slrzcLs or d ~ e  wan1 of light, air. vrntililrion 
or  proper conveniences, dangerous or injurious lo r l~e hcallli 
or  the inhabilonts of the arm, and 

(b) rliat Ihc nlosl sarisfaclory method or dealing with  he 
condilions in the arra is rhe re-amangelnent and recunaruc- 
Lion or the sirccts and buildings in the area in accordance 
wilh nn improverncnt schemc, 

he may frame an ilnprovemenl schen~e ~ I I  rcspecl orthc area in nccordancc 
wilh the regulations made in  [his bchaIf. 

I 
MAUCE. to 529. (1)  An iniprovemcn~ scl~eme may provide for all or any or the 
PC proYidcd following mailers, na~neIy:- 
!n an 
~lnprnvcrncn~ (a) Il~e acquisi~ion by agreement or under the Land Acquisition 1 of 189-1. 
schcmc. ACL, 1894 of any properly neccssay for or affeclcd by the 

cxecurion 01 the scheme; 
(b) thc rehying out of any [and comprised in rhc sclieme; 

(c) [he rcdislribulion of sites belonging LO owners of properly 
co~npriscd in [he schcme; 

(d) lhe closure or de~nolition of bui ldings or porlians or buildings 
unfit for human ktbi~alion; 

(c) the demolition of obs\ruclive buildings or portions thcrcof: 

(fj Lhe consrruction and rcconsrruclion of buildings; 
(g)  he cons~ruction and alteration olstreew; 
(h) [he water supply. srrcct lighring, drainage and other 

conveniences: 
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(i) [he provision or open spaccs ior thc benelit of any area 
co~npriscd in  thc sche~ne; 

(j) the sunitnry nrrangcmeltrs rcquired Tor  he area comprised il l  

the scheme: 

(k) rhc provisiou o f  ncco~n~nodarion fur :my class of inhnbi~an~s; 

( I )  ~ h c  provision or rncilities for comrnunicntion; 

(m) thc sale, Iclting or cxchuage of  any properly comprised in 
[he sclicmc; 

(11) any orhcr matler for which. in Lhe opinivn of the Municipal 
Commissioner, i t  is expedient LO ri~ake provision with a view 
In improving lhc urea lo which the schcme relates. 

(2) Whcre any land is designalcd in an  irnprovement schcme as subjcc~ 
lo acquisilion or is rcquired by Lhe schemr: ro be kept as nn open space. 
then, if a1 11ic expiration or ten yzarh rrom [he dale or sanclion or  he 
scheme by rhc S h l e  Govcmmenl under sub-sec~ion (2) nf scclion 530 thc 
land is no1 acquircd by the Municipal Commissioner,  he olviier or  Lhe 
land may servc on Ihe Municipal Commissioner il nolice requiring his 
inrcresl in thc land 10 bc so acquired. 

(3) I f ~ l i e  Municipal Commissioner Fails to acquire the land within n 
period of six months from the receip~ of the nolicc, the iniprovcmenl 
schcnle shall have effect a l ~ c r  the expicalion of ~ h c  said period ns  i T  [he 
land were no1 designarcd as subjccl l o  acquisilion by rhc Muuicipal 
Colnmissio~ler or were nol requircd lo be kcpr as an open space. 

530. (1) Every impruvernent schcme shall, as soon as may be ailer il submission 
(IC Inlprovc- has been framed. bc s u b ~ ~ ~ i l t e d  by the Municipal Commissioner for ,,,,,, 

approval to the Corpora~io~l, and the Corpura~io~l limy cilher approvc ~ h c  10 the 
Corponrion 

schcme n ~ ~ h o u t  modificalions or with such madiliun~ions as i~ may ~,,,ppmval 
consirlrr lieccssary or rejecl !he scIien~c with directions lo the Municipal ~ n d  10 Ihc 

Slaw Com~i~issioiicr 10 I~avc a frcsh schemc Iramed accordins to such dircclions. Gr,vcm,ncn, . . 

for sanction. 
(2) No inlproveolent schcme apprvvcd by !he Corporalion undcr 

sub-secrkn ( 1 )  shall be valid unless il h:u been sancrioned by ihc Slare 
Governmenl. 

531. The Municipal Com~nissioner while framing an imprvve~nenr Kc-housin!: 
svhc~~ lc .  

schcmr kr~lder this Ch:tptcr for any area timy also [came a scheme {herein- 
n f~er  in this Acl rcrerred 10 as the re-housing schenle) b r  the consvuclion, 
nui~ilenancc and Jrlanagemcnt of such and so many buildings as hc may 
consider necessary for prclvidil~g accomrnodar ion for pcrsoiis who are 
likelv 10 hc tlimlncerl hv the execulion or [he irnprovenient schcmc. 
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532. No irnprovemenr scheme or re-housing scheme framed under this 
Chaprer nrtcr a master plnn for '[Kolkilra] or n zonal devclupmenr p[an 
[or any par[ thercorhas been prcpartd in accordance wilh the W c s ~  Reng;hl ~ c s ~  Dfn. 

ACI XI11 or 
Town and Country (Planni~~g and Bevelopmcn~) Acl, 1979 shall bc valid 1Y79, 
unless such scheme is in conformiry with I ~ C  provisions or \lie rniister 
plan or ~ h c  mnal developmcnl plan. 

533. Subjecr Lo the provisions or thisAct, rhe Corpom~ion may acquire 
any land or building, whether situnled in  LIKulka~a] or noi, for the purpose 
of- 

(i) opening OUL any congs~cd or unhealthy arcn or orhcnvise 
improving any porlion of '~Kolkala]; or 

(ii) rrcc~ing sanitary dwellings lor working and poorcr peoplc; 
Of 

(iii) execuring any devclopmen~ plan or scheme for [he benefit 
of persons rcsiding in '[Kolkntzl]. 

534. Any improvement scheme rramed utlder this Chaprcr may bc 
cxccured by thc Corporation ilseli or by suct~ person or authoriry as thc 
Mayor-in-Council may selccl and on such [emu and uondilions as il lnny 
specify. 

PAKT VIII 

CHAPTER XXXIII 

Acquisition and DisposaI of Properly 

535. The Carporalion shall, for h e  purposes or this Act, havc power 
to acquire and hold movablc and irr~movable properly or any inlerest 
thcrcin, whelhcr within or outside the lirnils of '[Kolkuta]. 

536. ( 1 )  Whenevcr i t  is provided in [his Ac l  thnl the Municipal 
Commissioner niny acquire. or whcnever it is ncccssilry o r  cxpedieni for 
any purpose OF lhis Acr thal the Municipal Commissioner shall acquirc. 
nny immovablc properry.such properry may be acquircd by ibe Municipal 
Commissioner on behalf olihc Corporarion by agreemcnl on such terms 
and a1 such rates or prices or at raics or prices not exceeding such mnximn 
as [nay bc approvcd by the Mayor-in-Council cilher generally for any 
class or cases or specially in any parliculu cnsc. 
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(2) Whencvcr. under any provision of this Act, the Municipal 
Commissioner is au~horised Lo agree to pay the whole or any porlion or 
[he expenses of acquiring any imrnovablc properly, he sliall do so on such 
[erms and a1 such rates or prices or a[ rales or prices not exceeding such 
maxima as may be approved by the Mayor-in-Council either generally or 
in paniculur as aroresaid. 

(3) The Municipal Commissioner may on behalf of the Corporalion 
acquire by agrccment ally eascmcnt alrecliug any immovnble properry 
vested in 11ie Corporalion and [lie provisions of sub-seclions (1)  and (2) 
sh;~ll apply ro such ncquisilian. 

537. [ I )  Wtlenever thc Municipal Commissioner is uooble under t , i ; * ~ m  

seclion 536 ro acquire by agnxmCn[ any i~nmovilblc properly or any irnmovablc 

easenlcnt zlffccling any immovnblc properly vesled in ~ h c  Corpora!ion or F!:'>dc 
whenever any immovable properLy or any zaserileiit arlccting any acrluircd by 
immovable property vcstcd in the Corporation is ~ q u i r e d  for [lie purpose .7~"'mc"' 

of this Act, [he Srate Government may, in its discrclion, upon applicalion 
of [he Municipal Commissioner, made wi!h die approval or ~ h c  Mnyor- 
in-Council and subjec~ 10 other provisions or this Act-, order proceedings 
to be taken forncquiring the same on behalf orthc Corporatioa, as i f  such 
properly or easement wcrc land needed for public purpose within [he 

I of I 894. n~caning of the Land Acquisirion Act, 1394. 

(2) Whencvcr an applicntion is made unJcr sub-section (1) for !he 
acquisilion or Iund [or the purpose of providing il new srree~ or for widening 
or improving an exisling slrcel, i t  shall be lawful rot the Municipal 
Commissioner to apply for the ucquisitian of such addi~ional land 
immediately adjoining [he land to be occupicd by such new streer or 
exisling srreet as  is  requircd Ibr the shes of buildings 10 be crecred on 
cither side of the srreet, and such addirional Iand shall be deemcd ru bc 
rcquired for the purposes of this Act. 

(3) For !he purposc or ncquisilion if immovible properly under this 
seclion. [he Land Acquisition Acl, 1894, shnll be subjecl to hc umcndmcnr 
thal [he markel-value of any tand or building 10 be acquired shall be 
dccmed. for the purpose of sub-section ( 1 )  orsecrion 23 of [hat ACI, lo bc 
the  rnarkcl-valuc dcrermined according !o ~ h c  disposi~ion of such 
irn~novable property ar [he dale of declaration under sub-scction (1) or 
seclion 4 lliereof in respecl of such immovable properly. 

(4) Thc ilmounL or  compensation awarded and all olher charges 
incurred in the acquisition ofany such properly shall, subjecr to all othcr 
provisions of this Act, be fonhwith paid by the Municipal Commissioner 
and Lhereupon such properly shall vesl in [he Corpornrion. 
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Powcr LO 538. Thc Municipal Cornmissioncr may pay r e n ~  Tor or take on Icase 
hir~:ur r:kc 
on ~ c a u  on such terms and rates as 11ie Mayor-in-Council miiy approve rrow lime 
immnvable 10 tillle ally land or building, wherller si~uiucd iu '[Kolk:lrn] or no1 which 
PmPCnY may. in his opinion, be necdcd for carrying o u ~  any of the purposes or  this 

Acl. 

[West Ben. Acl 

i 

. . . .. . . 
, , . - 

Disposal nf 539. Will] respzcr to Ihc disposal of properly belonging to [lie 
propcny. Corporuion, \lie follorving provisions shall hevc clfecr, namely:- 

(a)  he Municipal Cornmissio~ler may, in his discrelion, d i~pose  
of, by sale or olhcrwisc, any inovnbli: property belonging la 
thc Corporaiion not excccding in ~ ~ n l n z  in cach instance five 
thousand rupees or such highcr nmount ns Ihc Corpora~ion 
may delerlninc by regulations. or I c l  out or  hire any rnovabIe 
prtiperry or grant il Icaseof any irumovable properly bclnng- 
irlg 10 thc Corporation including.auy right ot'ga~liering and 
laking fruits and Ihe like for a pcriod 1101 excccding one year 
rrr a iime: 

(b) thc Municipal Cummissioner may, will1 h e  sanction of [lie 
Mayor-in-Council,- 
(i) dispose of, by sulcor otherwise. any moi~able propcrry 

belonging to Ihe Corpur;rlio~l [he vnluc or ~vliicb docs 
1101 rxcccd ten 111ousnnd rupces; or 

(ii) gmnt n Ieasc [other rl~nn a lcasc i n  perpeluity) of any 
immovable propcrty belo~iging to thc Corl~orarion; or 

( i i i )  sell or gram a lrnsc in perpelui~y of any immovable 
property &longing to the C o r p o r ~ ~ i o ~ l ~ l l e  valuc of which 
does not excccd f i f~y  thousand rupees or thc annual 
rcnt of which docs not esceed thrcc ~housand rupccs; 

(c) in cases nu1 covered by clausc (a) or clause (b), r he Mutlicipul 
Corn~nissioncr may, with thc sunctioi~ of rhc Corporatiorl, 
lease, sell. Ict out on hire or olhcrwise tra~urer any property. 
movable or imlnovablc, helonging ro ~ h c  Corporation; 

(d) rhc collsideration fur which any immovable property may 
be suld. leased or othcnvise transferred shill1 no1 be less lhan 
Ihe valuc i l r  which such immov~hle properly could be sold. 
leased orothcnvise traosferred in normal and fair competition: 

(e) the sanction or  thc Mayor-in-Council or o f  the Corporilrion 
undcr the aforesaid clauses may be given c i~her  generally 
Tor any c l u s  of cases or spccin!ly for any particular case; 

{ f )  subjecr to thc conditions Ibr limitations specified clscwherz 
in other provisions of, h i s  Ac!. ihc rurcgoiog provisions of 
!his scctiou s l~a l l  apply [o every disposal of propcrly 
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belonging lo rhe Corporation made under or for any purpose 
or  [his ACL; 

(g) cvcry casc or  disposal of propcrly undcr clnusc (a) and 
cIausc (6) shall b t  rcporlcd by lhe Municipal Cornmissiuncr 
wilhoul delay to [he Mayor-in-Council and Ihe Corporalion 
rcspeclively. 

530. ( 1 )  Thc Municipal Commissivncr shall mainlain an inventory O F  I n v ~ ~ f l n r ~  
or I ~ C  

the movablc and immovablc propcrlics of thc Corporation in such lorn) propzr,ics 
and in such manner as may bederermined by Ihe Corporalion by rcgulurions, or Ihc 

Corporation. 

(2) In Lhc casc oChc invcn~ory or  imnlovablc propcrlics, ~ h c  Municipal 
Commissioner shall prepare an annual s!nlclnenl or  lhc revisions Lhcrcin, 
and shall place such slalemelu before [he Mayor-in-Council. 

(3) The Mayor-in-Council shall place [be sralernznl under sub-seclion 
(2) along wilh iu comments, i f  any. before the Corporalion along with 
[he budger eslilnare. 

(4) The sralernenl under sub-seclion (2) sli311 be included as an nppcndix 
in  the Annual Report of the Corporation prepared under secrion 41. 

CHAPTER XXXIV 

Commercial Projccis 

541. Subjcct to the provisions of lhis Act, the Corporatiou may from Polver to 
undcrlakc ~ i m c  to lime, incur cxpendilure and underlake works for the framing and conlnlcrciaI 

cxccu~iun olcommcrcial projects including market development schemes projccls. . . .. 

in relalion lo lands and  buitrlings vcstcd in or in the possession of the . .  . 
. . -  

Corpororion. 

, - 
~ V C S ~  Ben. 542. Subjec~ to the provisions of this Aci aiid [he West Beugal Town M:trlcrs 10 
A C ~  XIII or bt pmvidcd . . 

1979. and Coun t ry  (Planning and Dcvelopmcnt) Act, 1979, n schenle for a forby 
commercial project may provide for 311 o r  :my orthc following ma1ters:- scllclncs ror 

cornrncrcinl 
(a) [he acquisition by purchase, exchnngc or olhenvisc of ally projccrs. 

land or building necessary for the scheme; 

(b) [he laying out or relaying out of land: 

(c) rhe raising, lowering or levelling of land: 

(d) [he laying oul and construclil~g roads in [he area: 
(e)  lhc construc~ion and reconstruction of buildings; 

(0 lhc sule, leliing out, leasing or exchange of any properly 
included in rhc scheme; 

(g) lhe mnnngemcnl of the schcmc by the Corporation. 
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PART LX 

POIVERS, PROCEDURES, OFFENCES AND PENALTIES 

CHAPTER XXXV 

Procedure 

543. (1) Whenever jr is provided in rhis Acl or  the rules or  lhc 
regulalions made [hereunder [hat a licence or  a wrillen permission shall 
be signed by the Municipal Commissioner or by any olher officer 
empowered to g n n t  the same under this Act or the rules or the regularions 
made thereunder or by any other officer of the Corporation aulhorised 
by Ihe Municipal Co~nmissioner or officer empowered as aforesaid in 
this behalf shall specify in addition to any olher malter required lo be 
specified under any olher provision of  rhis Act or the rules or the 
regulations made ihereunder- 

(a) [he dale of [he grnnr [hereor: 
(b) the purpose and the period (if any) for which ir is gnnred: 
(c) rcstriclions or conditions, irnny, subjccl to which ii is gran~cd; 
(d) Ihe name and address of [he person 10 whom it is granted; 

and 
(e) Ihe fee, if any, paid for [he licence or rvrilleu permission. 

(2) Except as olherwise provided i n  lhe Act or  Lhe rules or khc 
regulalions made there'ut~der, for every such licence or writien permission 
a fee may be chnrgcd a1 such ralc as may horn time to time be iixcd by the 
Municipal Commissioner wilh the sanction ofthe Mayor-in-Council, and 
such fee shall be payable by the person to whom the licence or the wrir~en 
permission is granled. 

(3) Save as otherwise provided in this Act or [he rulcs or ihc 
regulations made thereunder, any licence or written permission granted 
under [his Act or any rules or regulalions made thereunder may a1 any 
lime be suspended or revoked by the Municipal Commissioner or h e  
oficer by whom it was grantcd, il hc is sa[isiicd rhal it has been securcd 
by the grantee through misrepresentation or  fraud, or  if any of irs 
restriclions or  condilions has been infringed or evaded by the grantee, or 
if lhe granlee has been convjcled for the conlnvenlion of any or  the 
provisions of h i s  Act or the rules or thc regulations madc ihereundcr 
relating to any mattcr for which rhc Iicencc or permission was granred: 

Provided that- 
(a) before making any order of suspensio~l or  revocalion. 

reasonable opporlunity shall bc accorded lo thc grnnlee of 
[he licence or the written permission to show cause why it 
should not be suspended or revoked; 



(b) every such order shall conlaill a brief stalerncnl ofll~e reasous 
for lhc suspension or lhc rcvocarion of [lie liccncc or tlie 
wrilleii pentlission. 

(4) When any such licence or writren pcrrnission is suspcndcd or 
revokcd. ar when the period Tor which the same was gn~ued has expired, 
llic grunlee shall, for rhe purposcs olrhis Act orlhe rulcs or lhc regulalions 
made ll~erzunder, bedccmed to be rvithoul a ljocncc or wriller~ pernlission 
until such lime as the ordcr suspending or revoking  he licence or the 
writlen permission i s  rescinded or unlil rhc licence or  the writrcn 
permission is renewed. 

(5) Every granlcc urany licerice or writrcn pcrrnissioi~ granred under 
this Acr shall, at all reasoriable lirncs while such Iicencc or wrirren 
pcrrnission remains in forcc. i f  so required by rhz Municipal Commissioner 
or  by thc ulher off7cer by whom il was granted, product such licence or 
wrillen permission. 

544. Thc Municipal Commissioncr or any o~her-orficer or cmployee P u w n  u l  
unlry ;~?d or thc Corporation authoriscrl by [lie Municipal Conimissio~ler or impcc,lo,l, 

etnpowrrctl by or under this Act, in  this behalf may eolcr inro or upon 
any land or building with or wi~houl assis~anrs or workrnen- 

(a) for thc purpose of ascerrnining whether tl~ere is or has been 
in connection with thc land or the building any contravenrion 
of the provisions of this Act or thc rulcs or the regula~ions 
madc r hcreuiider; 

(b) for rl~e purposc ofascertainilig whether or not circu~nstancts 
exist which render i r  necessary for or require the Municipal 
Commissioncr or  any olher ofliccr or employee o i  ~ h c  
Corpor~lion aulhorised or ompowered in this behnlr lo take 
any aclion or  exccurc any work under this Act or  the rules or 
the rcgulalions made rhereutlder; 

(c) for the purposc or taking any acrion or cxecutirlg any work 
aulhoriscd or required by this Acl or  Ihe rules or [he 
regulations made rhereurtder; 

(d) lo makc such inquiry, inspeclion. cxamiiia[ion, mensurcmeiit, 
valun~ion or survey as may be aulhorised or required by or 
undcr [his Act or necessary Tor Ihe proper adminis~ralion of 
rhis Ac(: 

(e) generally for the purpose or crficienl discharge of r t ~ e  
runctions hy any of the authorities under [his ACI or (lie rules 
nr t h r  rr-ulu l ! t# in i lc  mid- ~ h - w + ~ n r l r r  
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The Kolkara Mlr rr icipnl Corl)oralio~r Act. 1980. 

(Purr IX. -Pow>c,r.s, Pracchrrus, Oflcrlces utlrl Pcrrallies. - 
Clrupler XX'XV-Pmcct/irre.-B. Etitv  and i r~sp~c~iu t~ . -  

Scnint~s 545, 546.) 

545, (1) The Mu~~icipal  Commissioner dr any person authorised by 

him or empowered by or under this ACI, in [his behalf may enter upon 

any land rvilhin onc hundred melres of any work nurhorised by or urider t 
I 

[his Act wilh or withour assisrants or workmcn for thc purpose 01 

deposi~ing thercon any soil, gravel, slone or olhcr malerials or for obtaining 
access to such work or fur any other purposes connecred wirh the execulion 
of thc same. 

(2) Evey  person so au~horiscd shall, bcrore entering upon any sucl~  
land state thc purpose thcreof, and sllall i r so  required by [he owner or [he 
occupier lhereof, icnce off so much of the land as may be required for 
such purpose. 

(3) Every person as aforesaid shall, in exercising any powcrconFerrcd 
by t h i s  sectioii, do as lirtlc daatage as may be, and con~pcnsarion shall be 
payable by thr, Corporarion in ilccordanuc will1 the rules or ~ h c  regulations 
made undcr this Act in lhis bchnlf ro thc owner ar the occupier of such 
land or to b o ~ h  for any such damagc, whelber permanen1 or temporary. 

546. (1) It shall be lawrul for the Municipal Commissiorier, or any 
person authorised by him or empowered by or under h i s  Acr, in this 

behalr '[LO make any entry inlo, and lo causc to be vacated, any place] 
and lo open or cause to be opened any door, gnie or other barrier,- 

(a) irhe considers lhe opening thcreof necessary for thc purpose 
of such cnlry; and 

(b) if I hc orvuer or the occupier is abscnt or h i n g  presenl rcruses 
io open such door, gate or bnmer '[or to vacale such place]. 

(2) Before making any enrry inlo any such place oropcning or c i ~ u s i n g  

to be opencd any such door, gale or olher barrier. llle Municipal 
Camn~issioner or thc persDn authorised or en~powcred i l l  lhis behalf shall 
call upon ~ w o  or more respectable inhabitanls or the localily in which Ihe 
place to be enlercd in to is siluare lo wi~ness thc entry or the opening and 
may issue nn order in wriling to them or any of lhem so to do. 

(3) A report shall be made ro thc Mayor-in-Council as soon ~5 may 
be after nny enlry has been made inlo any placc or any door, gate or other 
barricr has becn opened under this seclion. 

'Thr words w i ~ h i ~ i  t l lc5qu~rc bnckcrs wcrc substiru~cd for thc words "ID m ~ k c  any cnlry 
inlo any placc" by 5 .  Z3(a) o i ~ h c  Calcutrl Municipal C~rrpanlion (Amcndmcnt) Act. 1496 
(Wcsi Rcn. Acr V1 u i  1996). 

mn ., , > + A P  31.i.hin 7h.- c n 1 1 - w  hm,+~rc WPT,. rnqpn~d hv c Z?Ih), ;bid, 



(Pnrl 1X.-Poiw I*, Ptvced~lrrre.~, OQer~ces arid PC 1101tics.- 
Chap~er XXXV-P~-occrlrrrc.-B. Ell fry ntld itlspecrio~i.- 

Sccrions 517-550.) 

547. Save as otherwise provided in this Acr or  the rulcs or  the nmCof 
regula[ions made ~ l i e r e ~ ~ n d r r  no cnky nulhoriscd by or under [his Act ::'c 
shall be made except between the hours of sunrise and sunsel: 

Provided rhar i i  the M~rnicipnl Commissioner is salisfied that the 
ereclion of any b u i l d i ~ ~ g  or Ille execution or any work Ilas bccn 
commcnccd or i s  being carried on in conlnvenBon af the provisions or 
lhis Aci in any prcmises between the period of sunscl and sunrise, he 
may, if hc considers it necessary so to do, enlcr such premises during 
such period accompanied by apolice officer m make an inspccdon [hereof 
and rake such aclion as may be ncccssnry under Lhis Acl. 

548. Save as otherwise provided in Lhis Acl or the rules or rhc conqca 

rcgulations madc rhereuiider, no land or building shall be enrercd wirhoul 
~ h c  consent of  the occupier. or if thrrc is no occupier, or  [he owner 
[hereof and no such cnlry shall be made wilhour giving such owner or 
occupier. as [he case may bc, no1 Jcss than rweuty-four hours'wrillen 
nolice of [he intenlion LQ make such entry: 

Provided [ha1 no such notice shall be necessary. i f  the lilnd or the 
buiIding to be cntcrcd is n faclory or worksl~op or Lndc prcmises or place 
used For any of the purposcs spcciFied i n  seclion 435 or stnblc (or horses 
or shcd for caule or latrine or urinal or work under consrruc~ion, ar  I'or 
rhc purposc of asccrraining whether any animal inlended for human rood 
is slaughlcrcd on such land or in such building in contravention of [his 
Acr or the rules or rhc rcgulations made Lhereunder. 

543. When any place used as rr human dwelling is cntcred under this Rcgard rn bc 

Act, due regard shall bc paid lo ihc social and religious customs and ~ $ ~ ~ ~ ~ 1  
usages of [he occupanrs of [he plncc cn~crcd, and no apmmenr in  the usascs. 

ac~ual  occupancy of a female shall be enlcrcd or broken open 11nLil she 
has been informed rhar she is ai libcrly to withdraw and every reitsonable 
facility has been afforded 10 her for wirhdrawing. 

. . 

550. No person shall obsrrucr or molest any person aulhoriscd or Pruhibi[iclnof . . 

empowered by or undcr this Act. or ivilh whom thc Corporation or any 01 nhtmclio"r 
molesintia~~ 

thc municipal aulhorilics rcfcrrcd in section 3 has lawfully con~nctcd.  incxcculino 

in [he execuliot~ of his duly or  anyrhing which he is authorised or 
empowered or required 10 do by vinuc or in consequence of any of Lhe 
provisions of [his Acl or  he rules or the regulations made [hereunder, or 
in r111l; lrn~~l nFh;r rnmrr-r~ r h -  r - . . l . n  n3n . r  h m  
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[West Ben. Act 
(P{~rl  IX.-Phvers, Proceril~rcs, Oflct~ces nnrl Pcna1ries.- 

Clraprur X X X  V-Procedrrrc.-C. Pltblic trotices n ~ r d  adver~i.~n~etrts.- 
Secrior~s 55 f , 552.-D. Evide~ rce.-Sec~iorr 553.- 

E. No/icc.s, ere.--Src~-,iun 554.) 

551. Evcry public nolicc given undcr this Act or the rulcs or the 
regulations made thereunder shall be in writing under the signature o r ~ h e  
Muriicipal Cornrnissioncr or any other oFIiccr of the Corpor~tion a~hor ised 
in this behalf by the Municipal Commissioner, and shall be widely madc 
known in the localily to be affecred thereby by aflixing copies thereorin 
conspicuous public places within such locality or by publishing Ihe same 
by beat of drum or by advertisement in local newspdpcrs or by any IWO or 
morc of these means and by any olher means Lhal  he Municipal 
Commissioner may l l~ink lit. 

552. Whencvcr il is providcd by this Act or the rules or the regulalions 
made [hereunder lhar noticc shall be given by advenisemenl' in local 
newspapers or a notification or information shall be published in local 
newspapers, such notice, no~ification or information shall bc inserted, if 
prac~icable, in 31 least two English newspapers and two vernacular 
newspapers pubIished in '[Kolkataj. 

D. Evidence I 
553. Whcnever under this Act or [he rules or thc regulations made 

~hereundcr the doing of or the omission to do anything or the villidity of 
anything depends upon the approval, sanction, consent, concurrence, 
declaration. opinion or satis fact ion of- 

(a) the Mayor-in-Council; 
(b) lhe Mayor; or 
(c) the Municipal Commissioner or any other officer of  he 

Corporarion, 
! - .  . -  

as the case may be, a wrilten document signed,- 
(i) in cases referred to in clause (a), by the Munucipal 

Secretary. and 
(ii) in cases referred to i n  clause (b) or clause (c), by the 

Municipal Cornmjssioner or such other officer of [he 
Corporalion, 

purporting to convey or set Forth such approval, sanction, consent, 
concurrence, declnralion, opinion or satisracrion, shall be sufficient 
evidcnce thereor. 

E. Norices, ctc. 

554. Where any norice, bill, order or requisition issued or made under 
his Act or  he rules or the regulations mode lhereundcr requires anylhing 
lo be done, for the doing of which no lime is Lxed in this Act or the rules 
or [he regulations made thereunder, such notice, bill, ordcr or requisition 
shall spccify n reasonablc lime for doing the same. 

' r r r  hnr-nnir 7 r\n nnor 577. fllrrp 



555. ( 1 )  Every licence, wrilten permission. norice, bill, summons or 
oher  document, which is required by this Act or the rules or h e  regulillions 
made hereunder 10 bear thc si~nuturc of the Municipal Co~nmissioner 
o r  any olller officer or  thc Corporation,  shall be deemed 
lo be properly signed if il bears a facsimile of the signarure of [lie 
Municipal Commissiouer or such officer, as [he case may be, s~amped 
thereupon. 

(2) Nothing in sub-seclion ( 1 )  shall be deemed 10 apply 10 a cheque 
drawn upon the Municipal Fund under secrion 126. 

556. Every notice, bill, summons or olher documenr rcquired by this 
Act or the rulcs of thc rcgulalions made thereunder 10 be served upon, or 
issued 10. any person, shall bc scrved or issued by an officer or olher 
employee OF rhe Corporalion or by any person authoriscd by the Municipal 
Commissioner in that behalf. 

557. (1) Every notice, bill, sumrnons requisilion or orhcr document 
rcquircd or authoriscd by this Acl or the rules or lhe regularions made 
thereunder 10 be scrved or issucd by or on behnlf of-[he Corporations or 
by any of the municipal au~horilies rererred rn in scclion 3 or any oficer, 
or employee of the Corporalion shall, save as olherwise providcd in rhis 
Acl or the rubs or lhe regulations, made thereunder be deemed to bc 
duly served- 

(a) where the person lo be served is a company, i F r he docurnem 
is addressed lo the s e c r e l q  of [he company at i[s regislered 
omce or at iu principal omce or place or business and is 
either- 

(i) senr by regisrered posl. or 

(ii) delivered al the registered office or a1 h c  principal oFfice 
or placc or  business of lhc company; 

(b) where lhe pcrson to be served is a partnership. if thc 
document is addressed 10 thc parincrship at its principal place 
of business identifying it by lhe name or srylc under which 
i u  business is carried on, and is cithcr- 

(i) sent by regislered posl, or 

( i i )  delivered a1 the said placc of busincss; 

{c) where h e  person LO bc scrved is a public body Corporalion, 
society or olher body, iT the document is addressed lo Lhe 
secrelary, treasurer or othcr ofliccr o f  such body, Corporation 
or society a l  iu principal ofice, and is cither- 

Noriccs clc., 
by whom to 
bc scmcd or 
issucd. 

(i) sell[ by rcgistcrcd poat, or 

(ii) delivered u~ [ha\ oFfice; 
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to be served und- 

[)Yes( Ben. Act 

(i) is given or tcndcrcJ lo him. or 
(ii) i l  such person cannol be found is a f i x c d  on somc 

conspicuous par1 orhis last l i ~ ~ o w n  place of residence or 
business, il withi11 '[Kolkala], or is givcn or tcndcred lo 
some ndull tne~nber of his family or is af ixed on some 
conspicuo~ts pan of the landor building, if any, lo which 
il rclnles. or 

(iii) is scnl by registered post LO such pcrson. 
(2) Any docurnent required or slurhoriscd lo be served on the owner 

or !hc occupier of any land or building may bc addressed lo "the owner" 
or "the occupicr", as lhe case may be, of such land or building (naming 
such land or building) withoul lurlher name or descriprion, and shall be 
deemed 10 be duly served.- 

(a) if the document so nddrcssed is sen1 or delivered i n  accordance 
with clause (d) of sub-scclion (1); or 

(b) i l  [he document or  a copy thereof so addressed, is delivered 
to some person on the land or [he building or, whcrc rhcrc is 
no suc11 person 10 whom il can be-delivered, i s  afifixcd ro 
some conspicuous par1 of such land or building. 

(3) Where a docurnen1 is serverl on a par[nersl~ip uuder I his seclian, 
the document shall be decmcd lo bc duly served 011 each parlner. 

(4) For !he purpose or enabling ariy documcnl Lo bc served on the 
owner of any premises, the Municipal Co~nmissioner may by noticc in 
writing require !he occupier of such prcmiscs 10 sta1e the name and address 
of the owner thereof. 

(5) Where !he person an whom a document is LO be served is a minor, 
thc service upon his guardian or any adull member o f  his fanlily shall bc 
deemed lo bc krvice upon the minor. 

(6) Nolhing in secrions 555 and 556 and in this seclion shall apply to 
any summons issued under this Act by any courl. 

(7) A servanl is not a membcr or  !he ramily within the meaning 01 
this section. 

E Enforcenrerrt of orders to e x e c ~ ~ t c  work, cfc. 

558. (I) When, under this Acl or the rules or lhc rcgulalions made 
thereunder, any requisition or  order is made by 3 wrillcn notice issued by 
any municipal aulhority of any officer or the Corporation, such authority 
or otficcr shall spcciry in such nolice such per id ,  within which- 

(a) such requisilion or order shall bc complied with. and 
(b) a n y  written objecrion lllereto shall be reccivcd by such 

aurhorily or oHicer, 
as i~ or he may consider reasonable. 



The Kolka~a M~rtricipal Cnrporariorr Act, 1930. 

LIX of 1980.1 

(Purr 1X.-Polvers. Prucr?tlrrres, Ofletlees a~ id  Prr~alfics.- 
Cl~apter XXXF-Proccdirw.-I7 E I ~ O K C I I I ~ V I I  of order.7 lo 

Lp..rcclrrc H ' O T ~ ,  etc.-S~'ctio~i 559.) 

- (2) If any such rcquisilion or order or any porlion hereoris not complied 
will1 within the period specilicd under sub-sec~ian (I). thc Municipal 
Commissioner may, subjcct Lo the provisions of section 559 and such 
regulations a may bc made by 111e Corponrion in this behalf, rake such 
measures or cause such work lo be execured or such Ihing LO be done or; 

may, in his opinion, bc necessary for causing due compliance with such 

requisilion or ordcr: and, except w l i e r c  orherwise expressly provirIcd in 
this Acl or the n~les or hc regulalions madc thereunder, [lie expenses, i f  
any, incurred by such aulborily or officer in causing such compliance shall 
be paid by b e  person or  persons to whom such notice is  issued. 

(3) The Municipal Commissioner may lake any measure, executc any 
work or cause anylhing to bc done under this seclion, nolwiths~anding 
uny proseculion or punish men^ or liability ro punishment of any pcrson 
under this ACL or Lhe rules or the rcgula~ions thereunder for his railure to 
comply with such rcquisilion or O T ~ C ~ .  

559. (I)  Any person who has been scrvcd wilh a w r i ~ ~ e n  nolice in Submission 
of objeciions 

which a period for receiving objeclions has bcen specified u ~ d e r  l,conlp~y 
sub-scclion (1) of section 553 may, within such period. deliver ro the ivirh nolicc. 

municipal authority or lhc officer of the Corporarion, as the case may be, 
a wrirten objcclion selling fonh thc rcilsons which he may dcsirc to urge 
for rhc withdrawal or modificnlion of such noricc. ! 

I 
(2) Every such objcclion shall be pliiccd before [he Municipal 

Commissioner For dctcrmina~ion and, pcnding such delermination, 
compliance with any requisilion or ordcr in accordance with such norice 
shall be slnyed. 

(3) The Municipnl Commissioner or, if he so direcls, any othcr officer 
of  [he Corporation of [he rank oC a Joint Municipal Commissioner, other 
than an orficer who has issucd such nolice, shall, nficr henring [he person 
conccmed or his agcnl duly aulhorised by him in wriling in [his behalf 
and ailer considering the circums~ances or [he case, make such ordcr, 
ei111er confirming or modifying or cancelling llle noticc as hc Lhinks hi. 

( 4 )  (a) Where the Municipal Commissi~ncr or h e  other officer of 
the Corporalion referred to in sub-sec~ion (3) makcs an order under rhal 
sub-seclion, either confirming or modifying thcnotice, hemay, if he thinks 
fit,- 

(i) direc~ that il ponion of the cxpcnses, if any, to be incurred 
in complying \vi[h the noricc as co~~firrned or rncdificd 
shall be borne by the Corporarion; and 

(ii) f i x  a time within which the noticc so confirmed or  
ulodilicd shall be complicd with. 
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Tlr e Kulkura Mr/tiicipal Corpom f iu~r Acr, 1980. 

[West Ben. Act 

(Pari lX.-Po\vcl-s, Procecl~rrcs, 0Qcrlct.s n ~ r l  Pe~~alries.- 
Clluprer XXX V-Procehr 1.t.-G. Recuver?t uf e.~y~etlses.- 

Secriorls 560-562.) 

(b) IT the notice as conlirmcd or modificd is not complied rvilli 
by [lie person concerned wi~hin  he lime Lxed undcr sub- 
clause (ii) of clause (a),  he Municipal Commissioner shall 
takc such mcilsurcs or cause such work to be executed or 
such thing to bc done ;IS may. in his opinion, be necessary for 
causing due cornplinnce wirh such notice, and the expenses, 
if any, incurrcd by thcMunicipa1 Commissioner in rhis &half 
shall be payabIe to the MutlicipaI Commissioner on demand 
and if noL paid wilhin [en days afier such demand, shalI be 
recoverable as an arrear of lax under lhis Acl. 

G. Recovery of experrses 

560. (1) When, under this Acr or the rules or the regulations made 
thereunder, the expenses or any measures laken or work executed or thing 
done by or under the order of any ~nunicipal authority or ally officer of 
the Corpontion or any Migisrrale are payable by any person, the Municipal 
Co~nmissioner may, if lie thinks f i ~  and with the approval of [he Mayor- 
in-Council, norwilhslanding anything 10 rtle contrary conlained in lhis 
Act or  the rules or Ihe regulalio~~s made lllereuttder euler inlo an agreemenl 
with such person Ibrpi~ymcnl ofthe sumc in such instalrncnw and ul such 
inlervals as will secure the recovcry oCrhe whole amounl duc with intcrcst 
 herc con at such rate of inleresr as may bc determined by Lhe S ~ I C  
Governmenl from time to time wilhin such period, no[ exceeding six ycius, 
as thc Corporation may dc~ermine. 

(2) Every such agreement shall provide for adequnre security against 
[he whole amour11 due from such persot). 

561. (1) If any expenses are to be recovered or are incurred on accounl 
of any work mentioncd- 

(a) in seclion 292, sccrion 294 and scction 295, or 
(b) in the ruIes or  the regulations made- under this Act. [he 

Corpontion may, if it thinks fit, declare such expenses to be 
improvement expenses. 

(2) A register shall be maintained by Lhc Municipal Comrnissioncr 
showing all expenses declared to be improvement expenses under this 
section, and such regis~er shall be open to inspection by any person upon 
paymenr of such Tee as may, from rime lo time, be delermined by the 
Corporalion. 

562. (1)  Any improvement expenses under section 561 shall bc n 
charge or) [he premises in respect of which or  for the benefir of rvhich 
such expenses are incurred, and shall be recoverable in such jnslalrnents 
and at such intcrvals ns may bc surficicnl to dischargesuch cxpcnses with 
interest [hereon al such ralc as may be delermined by Ihe State Governmenr 
from lime 10 lime within such period, not cxcccding ~hirty years, as ~ h c  
Corporalion may in cach case determine. 



( Pnrl iX.-POIVE rs, Pmcedrrres, Oflet lces at~d pe'elialries.- 
Cfiupter XXXK-Pt-ocedrrrc.-G. Recovery of expenses.- 

Secriorrs 563-566.) 

(2) Thc improvemen1 expenses shall be payable by thc owncr or thc 
occupier of thc prcmiscs on which such expenses are chargeable. 

563. No~withstanding anylhing contained i n  section 562 when the K C C D V C ~ ~  or 

occupier of any prcmiscr pays any insmlmen~ of ilnprovelnenl expenses, ~ ~ ~ ~ ~ ~ ~ ~ ' ' ' '  
he shall. subject lo any agreemen[ lo [he contrary between himsclC and p a d  by 
~ h c  owncr of such premises, be entilled LO dcduct thc amount or such =<upicL 

inslalmen~ fronl the rcnl paynblc by him lo sucl~  owner or to recover the 
same From such owner in pursuance of any order of a court of compelrnt 
jurisdic~on. 

564. At any lime before the expiration of the period for payn~cnt of R i ~ h l n f  

any improve~nenl expenses, [he owner or  thc occupicr or the prcmises ~ ~ ~ ~ ~ ~ i c 4 r r u  
on which such expenses are chargeable may redeem such charge by rcdccni 

paying lo ihc Corporalion such par1 of such expe~~res as is sl i l l  payable. :&gvkCnt 
cxpcnstl. 

565. Whenever the owner of ally land or building Fails to execute any z~iy I 

work which hc i s  rcquircd to execule under this Acl or the rules or  he ,,,pier on 
rcgulalions made thereunder, tile occupier, i f  any, ofsuch land or building rhe bilure "r 
may, w i ~ h  thc npprovnl of [he Municipal Commissioner, execule such uwncr. 

work and shall, subjcct to any agrccmenl 10 the conlrary between himself 
and h e  owner of such land or building, be cnlitlcd to recover rrom the 
owncr rhc reasonable expenses incurred by him in the execution of [he 
work and may deduct any amount thercof lrom rhc rcnl payable by him 
to such owner. 

566. (1)  Whenevcr under this Act or Ihe rules or [he regulations made Rclicf to 

[hereunder any person is, by reason of his- K C C I V C ~ .  
agcnK ond 

{a) receiving [he rent of any immovable propefly as receiver or I ~ ~ ~ I ~ ~ ~ .  
agent ar (ruslcc of such properly, or 

(b) being such receiver or  agenr or lrustee would receive rhe rent 
i f  such propcrty were let to n tenant, 

bound lo discharge any obligation imposed on [he owner of such property 
but has not ar his disposal funds, belonging or payable Lo such owncr, 
surficien~ for the purpose of discharging such obligation, he shall, within 
a period of six weeks from Lhe date of service upon him, by any municipal 
authority or oficer of the Corporalion empowered in [his behalf under 
this ACL, of any nolice requiring him 10 discharge such obligation, apply 
to a courl 01 competcnl jurisdiclion Ibr leave lo raise such funds or for 
such direclions ns hc may consider necessary for such purpose. 

(2) I f  such receiver or agent or trustee rails to apply to a coun of 
competcnijurisdicrion under sub-section ( I )  or, orrer the coun has gmnlcd 
leave 10 n i se  Funds or has issued directions, fails l o  discharge such 
obligation or to comply rvilh such dircclions within lwclve months of  
such lcave or such directions, he shall bc pcrsonully liable IU discharge 
such obliga~ion. 



Ccncrnl 
p < v c r  or 
Corpr~l ion 
10 ply 
c o r n ~ w l i u n ,  

Cornpenulion 
to lx paid lor 
dnmagc lo 
ProPCfly or 
Corprarion. 

Rcfcrcncc by 
Corporalion 
to Coun of 
Small 
Cauc5 or 10 
High Coun 
in ccnain 
czcs of  
recowry or 
cxpenxs. 

Applicalion 
to C ~ u n  or 
S~nall 
C~USCS Dr 10 
High Cuun 
in ccnain 
Cxw or 
paymint of 
capnsc\  or 
~nmpn';1ticm 

nre Kolkura M~rrlicipal Corporatiu~l Acf, 1980. 

[Wcsl Ben. Act I 
(Por~ 1X.-Powers, Pruccrlrrres, Offences atad Pena1ries.- 

C l ~ n l ~ ~ c r  XXXV-Ptvced1tre.-H. Payr~errt of Co~rtpc~rruriutr.-- 
Sections 567, 568.-I. Keco1leq1 uf ~..rpcrises or con~l)msarim 

it1 case of rlisp~rrc.-S~criorrs 569, 570.) 

567. In any case not otherwise expressly provided for in h i s  Acl or 
the rules of the regula~ions made [hereunder, the Municipal Commissioner 
with the prior approval 01 rhe Mayor-in-Council may pay compensalion 
to any person who susrains damage by rcilson of the exercise OF any power 
under (his Act or the rules or thc regulations made thereunder by any 
municipal authoriiy or any officer or othcr cmplyee of [he Corpon!ion. 

568. (1) Any person who hxq bccn connvicled of an offence punishable 
under Lhis Act or the rules ar thc rrgulalians made thereunder shall, wjthouL 
prejudice lo any punish men^ lo which hc may subjecl, be Iiable ro pay 
such compensation for any damagc ro any properly of [he Corporation 
resulring from such offence as the Mayor-in-Council may consider 
reasonable. 

(2) In ~ h c  case of any dispute regarding [he amount of con~pensaIion 
undcr sub-section (I),  such arnounl shall, otl an applica~ion, in writing, 
made by such person to [he M n g i s m ~ e  who convicrs such pcrson or such 
offence. be de~ermincd by such Magistrate. I f  [he nmouni orcornpensation 
so dewmined is no[ paid by such person, thc same shall be recovered 
under a \vuranl from such Magis~rarc as if it werc a fine imposcd by him 
or1 illz person liable therefor. 

I. Reerrvery of expeizses or co~t~petrsafios itr case oJdispt~te 

569. (1) If, i n  respect or ally expenses rcrerred lo in seclion 560, any 
dispute ariscs, the Municipal Commissioner shall refer such dispule to 
the Courl of Small Causes having jurisdiclion or, iT h e  amounl of such 
expenses exceeds two thousand rupees, LO the High Cour l  for 
delermination. 

(2) Upon such reference rhe Municipal Commissioner shall dcfcr 
further proceedings for tlie rccovcry of such expenses and shall recover 
only such amount, i f  any, as may he delermined by the Court of Small 
Causes or  [he High Courl. as the case may be. 

570. Savc as otherwise provided in Illis ACL or the rules or lhe 
regula~ions made (hereunder or in any olher law in  force for ~ h c  time 
being, in the case of any dispute in respecl o i  any expcnscs or any 
compensation payable lo any person by any municipal aulhoriry or any 
orficer or e~nployeeof [he Corporation or any other person under this Acl 
or lhe rules or  ihc rcgularions made thereunder, Ihe amount of such 
expenses or such compensalion shall be dclcrmined by 1112 Coud of Small 
Causes having jurisdiction or, if such slmounr exceeds two housand rupees, 
by thc High Courl on an application being made by such pcrson ro h e  
Coun of Small Cnuses having jurisdiction or thc High Court, as the case 
may be, in [his behall at any lime within one year from the darc or such 
expenses or such compensatjol~ first becoming due. 



Thc Kolkara M~ul icipal Corporatio~~ Act. 1980. 

(Part 1X.-Powers, Proced~rrcs, 0fle11cr.s arrrl Per~alties.- 
C/IU]HCT XXXV-Proccd~~rc.-I. Recover)' of e , ~ p e t ~ s c . ~  or c~~~rpe~rrrzriorr 

ill cast a l d i ~ p r r ~ e . - S ~ c t i o , u  571, 572.-J. Recovery OJ 
certail~ dr~es.--Secrion 573.-K. Obxrrrru~io~l ro owtzer. 

by occ~rl~icc--Sec~iu~r 574.) 

571. If the amount of  any cxpetlses orcompcnsndon dc~crrnined under 
seclion 570 is nor paid on derni~nrl. such atnoun[ shall hc rccovcrable as if 
[lie samc were due under dccree of \he Court of Small Causes having 
jurisdiction or  the High Court, as the cast may be, or in the manner 
provided in Chaptcr XVI. 

572. Notwirhsranding anylhing containcd in seelion 57 1 ,  any expenses 
or compensalion determined under sec~ion 570, may be recovcrcd by n 
suit brought in a court or compelen[ jurisdiction. 

J. Recovery of cerlnill tltres 

573. Save as o~hcrwise  provided i n  lhis Act or [he rules or [he 
rcgulalions madc ~hcrcunder, any sum duc LO Lhe Corporarion on account 
or any chagc. cosl, expense, fee, rale or rent or on any other accounl 
undcr h i s  Act or  the rules or the regularions mndc thereunder shall be 
rccoverablc from the pcrson from whom such sum is due as il i! werc a 
consoIidated ratc: 

Providcd thal no proceedings for the recovery of any such sum undcr 
[his section shall be commenced afrer the lapse of  thrcc ycars from h e  
dale on which such sum becomes due. 

574. (1) Any owner of any land or building may, i f  hc is prevenled by 
h e  occupier [hereof from complying wir h any provision or lhis ACL or the 
ruIes or the regulations made thereunder or any requirement under any 
such provision in rcspect of such land or building, apply lo the Court OC 
Small Causcs having jurisdiction within lhe time fixed for compliancc 
with such provision or requircmcnt, and [hereupon such owncr shall not 
be liable for his hilurc to comply w i ~ h  such provision or requiremenl 
wirhin the timc fixed for such cornpliancc. 

(2) On receipt of any application under sub-seclion ( I ) ,  the Court of 
Small Causes may make n writlen order requiring the occupicr or the 
land or  the building, as thc case may be, to afford all rcasonahle racililies 
lo [he owncr for compIying wirh [he provision or the requirement as 
aforcsuid, and may also, i f  it thinks fit, direct that 111e cosrs of such 
applica~ion and order shall bc paid by the occupier. 

(3) The occupier shall, within cighi days from the date of  any order 
under sub-section (2), alford all reasonable facilities 10 thc owner in 
compliance wilh such ordcr. In Ihe event of any conlinucd refusal by thc 
occupier lo do so, rhc owncr shall be discharged, during the continuance 
of such refusal, from any Iiabiljly which hc would olhcnvise haveincurred 
by rcason 01 his failure lo comply with the provision or [he requiremenr 
as aforesaid. 
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[\Vest Ben. Act 

Prwcdum in 
Coun or 
Small 
cnuws. 

Fc'ccs in 
proceedings 
h i a r c  Small 
Causcs 
cowI.5. 

(Par] 1X.-Polvcrs. Prnced~rres, Oflerrces and Perra1ries.- 
Cltop~cr XXXV-Pmced~rm.-L. Proceedirtg before the 

Cm~rr of S I I I U ~ ~  Cu~~s~s.-Scc!ions 575, 576.) 

575. (1) Whenever under I his Act any applicalion, appeal or reference 
is made 10 n Courl of Small Causes having jurisdiction, the Court may, 
for [he purpose or any inquiry or proceeding in conneclion wilh such 
npplica~ion, appeal or rehence. summon and cnrurcc the nuendance of 
wiinesses and compel them to givc evidence or compel the producdon of 
documen~s by Lhe same means and, as far as possibIe, in Lhe same manner 
as is provided in the Presidency Small Cause Courls ACI, 1882 or [he I5 of 1882. 

Provincial Small Cause Couns Act, 1587, 3% thc case may be. And, 9 or 1887. 

in all mailers rclaring ro any such inquiry or proceeding, the Court shall ! 
bc guided generally by ~ h c  provisions of [he Presidency Small Cause 
Courts Act, I382 or the Provincinl Small Cause Courls Act, 1887, as the 
case may be, so Far as such provisions are applicable 10 such inquiry or I 
proceeding. 

(2) If,  in any such inquiry or  proceeding. any person sumn~oned 10 
appear before the Couri fails to do so, the Court may proceed rvirh such 
inquiry or proceeding in h is  absence. 

(3) The cost of every such inquiry or procecding shall be payable by 
such persons and in such proponions as the Court may direc~. and ihe 
amount of such c o s ~  shall bc rccoverable as if the same were due under a 
decree of thc Courl. i 

576. (1) The State Government may prescribe a fee- 

(a) roc making under this Act any applicalion, appeal or reference 
to a CouFt of Small Causcs having jurisdicuon; or 

(b) for issue of any summons or other process in any inquiry or 
proceeding in connection with such application, appeal or 
rercrcnce: 

Provided [hat the Tec, if any, under clause (a) shall not, in a case where 
the vuluc of any claim is capable of bcing estimared in money, exceed the 
fee Icviable in a similar case undcr the Presidency Sn~all Cause Courls 
Act, 1882 or the Provincial Small Cause Courts ACI, 1887, as [he case 
may be. 

(2) NO applicalion, appeal or reference undcr his Aci shall be received 
by a Courl of Small Causes having jurjsdiclion until ~ h c  lec, i f  any, under 
the clausc (a) of sub-section (1) h;h: bcen paid: 

provided hat  h e  Coun may, in any case in which it thinks f i ~  so do,- 

(i) rcceive such application, appeal or reference, or 

(ii) issue summons or olher process in conneclion with such 
npplica~ion. appeal or rcrerence, 

withoul paymenl of such fec. 



Ttt e Kolknra Mrrr~icipal Corporat inn Act, 1 980. 

LIX of 1980.1 

(Par1 IX.-Po~verx, Pmcedrrrcx, O~cnces  and Penabies.- 
Cliaprer XXXV-Proccif~rm.-L. Proceeditigs before r11e Cnrrrr of 

Sn~nll Cr~rrses.- Scct ions 577, 578.-M. Magkrrates atld 
procccdirq befire Magisrrnres.-Secfio~r 579.) 

577. Whcncvcr under [his Act any application, nppcal or rcrcrcnce 10 Rrpaymcn~ 
of halr 01 a Court of Small Causes having jurisdiction is settled by agreement rces on 

between the panics concerned berote hearing or such applicalion, appeal s e ~ ~ l c m t n ~  
bcroru or reference, half [he arnounl or  any rce paid by any of such parties under 

sub-section (2) of section 576 shall be repaid by the Courr [o such parly. 

578. Notwithstanding any thing to [he conlrary conmined in any o~her Tcmtorial 
jurisdiction law in Force Tor the lime being, [he Courl oi Small Causes having ,tCounlor 

jurisdiction shall. for the purpose or this Chuplcr, mean,- Smnll 

(a) in relation to any place rvilhin Ihe Iocnl limits oirhejurisdic[ion C3uscs. 

of the Cour~ of Small Causes of '[Kolkata], [ha( Court, and 
(b) in rcla~ion to any other place, the Courl or Small Causes at 

Sealdah. 

M. Magirtrates andpracecding before Magistrates 

579. (1) The Slate Gavernrncnt m g  appoinr one or more Judicial Municipal 
Magislnrcs. 

Magistrates of firs1 class far the [rial of offences against- 

(a) this Acl, and 

(b) the rules or  the regutalions made tl~ereunder, 

and may prescribe the time and h e  place aL which such Magiskale or 
Magiskatcs shall sit for the conduct of business. Evcry such Magisrnte 
shall exercise all other powers and discharge all orher funcdons of a 
Magismale as provided in Lhis ACL. 

(2) Any Magislrale appointed undcr sub-section ( I )  shall be called 
Municipal Magiskale and shall, whcn functioning within the Presidency- 
town of l[Kolkn[a] or wilhin h e  lirnils of the Port of '[Kolkata]. be decmcd 

2 of 1974. 10 be a Metropotiian Magislrale for the purposes of h e  Codc of Criminal 
Procedure, 1973. 

(3) A Municipal Mugismle shall. if he is stipendiary, be pzid by the 
Slate Governmcn~ such s a l w ,  pension, leave and 0hcr  nliowanccs as i l  
may, from lime lo lime, delemine. 

(4) Thc Corporation shall pay lo the State Govcrnmcn~ out of the 
Municipal Fund any amounl paid by [he Stale Govcrnmeni o n  accaunt of 
salary, pension, leave and other allowance of a Municipal Magiswale under 
sub-section (2) rogerher with Ihe cosl of cstablishmenl of such Ma,' * ~ s ~ n t e  
nnd 311 other incidental charges in connection with such eslablishment. 

(5) Each Municipal Magiskite shall have jurisdiction over the whoIe 
of '[Kolkata]. 



G 
Cogni~~ncc  
of offcnccs. 

Powcr of  
Municipal 
Magismlc lo 
hcnr cats in 
ahscncc of 
acci~scd 
summoned 
10 appcx 

Limi~nlion of 
timc Tor 
pmacurion. 

Complnin~ 
rcgmding 
nuisancc5 
and 
pmccdurc 
t h c ~ r n r ,  

Tile Kolknln Mlrn icipol Corporation Act. 1980. 

[West 

(Purr 1X.-Power.<. Pmc~rlrrres. OJ~vrcc~s <~lrcl Pcna11ies.- 
CI~riprer XXX 1!-Pruc~~lrrrc..-M. Mc~gistrolcs proceeclir~g befire 

rlfagistm rcs;Sccrions 580-583.) 

580. A11 affences against this Acr or rhc rules or the regulations made 
thereunder. whetlier colnmilled within or outside '[Kolkara], shall be 
congnizable by any Municipal Magishale having jurisdiction and such 
Magislrare shall no1 bc deemed ro be incapable of  laking cognizance or 
any such offence or of ally offence under any cnnclmenl repealed by this 
Acl by reason only or his being- 

(a) liable to pay undcr [his ACL any consolidated rarc or othcr 
[ax, or 

(b) benefired by thc Municipal Fund. 

581. TI; in any case. any person, who is summoned to appear before a 
Municipal Magisrnlc to answer any charge or  an olrence under this Acl 
or the rules or the regulalions mndc Ihereunder, Tails LU appear on !he date 
and at ~ h c  timc and lhe place menrioncd in h e  sumnlons issued in  this 
behalf or on any subsequenr dalc lo which [he hearing or  such cnsc is 
adjourned, [he Municipal Magislnte may, if- 

Ben. Acl 

(a) service of ~ h c  summous is, ID his sulisfaclion, proved lo have 
been effected. and 

(6) no sufficient causc is show11 for non-appenrnnce oC s~ich 
pcrson. 

hear and determine such case in rhe abscncc oi such person. 

582. (1) No person shall bc liable to any punishmcnl Tor on offence 
under this ACL or [he rules or  he regulations made [hereunder unlcss a 
complaint of such offence is made beForc a Municipal Magismare wi~hin  
six monlhs nexL arler- 

rhc dale of commission or such offence; or 

(b) [he datc on which  he commission or [he continuance of such 
o i f e ~ ~ s e  is first broughl to [he norice O F  the Corporarion or  he 
Municipal Commissioner. 

(2) For the avoidance of doubts. i t  is hcreby declared that any failure 
to lakc our a licence under this ACI or to pay tax undcr sccrion 199 shall, 
for ~e purpose of sub-sccdon (1). be deemed to bc a continuing offence 
until rhc cxpirolion of  he period Tor which such licence is rcquired lo be 
taken. 

583. (1)  The Municipal Commissioner, or any orher oHicer of  the 
Corpanrion aurhorised by him in this behalf, or any pcrson who resides 
or owns praperry in '[Kolkata], may complain 01 the exislencc of any 
nuisance Lo a Municipal MagislrnLc. 



(Part IX.-Powers, Procedrrrrs, OJetrccs arrd Pe~iolricr.-- 
Cl~opter X X X  K-Proccdrrr~:-M. Magi,strate.s ar~d proceerlit~g 
bejur~* Magis~rat~s,-Sccl j011 584.-N. L q a l  proceedings. - 

Secrio~i 585.) 

(2) Upon rcccipl of any such complaint, lhe Municipal Magistmlc, 
arter making such inquiry iLF hc considen necessary, may, if he lhinks fil, 
by a written order, direct lhc pcrson respo~~sible for such nuisance or the 
owner of h e  land or the huilrling on which such nuisance exisls lo take, 
within such period as may be specihcd in ~ h c  order, such measures for 
abaling, prevenling, removing or rcmedy ing such nuisance as may appear 
ro thc Municipal Magistrate to bc praclicablc and reasonable and may 
direct the Municipal Commissioner lo enforcc any of thc provisions of 
rhis Acl or h e  rules or the regulations madc lhcreunder for preve~~lion of 
such nuisancc. The Municipal Magismre may furthcr direcl [he person 
held reasponsi ble Tor hc nuisance to pay 10 IIle complainant such resonilblc 
cosr of ~ h c  complnin~ (including compensation for loss of time i n  
prosecuring such complaint) as thc Municipal Magis~rate may dererrnine: 

Provided that where, in the opinion of the Municipal Magistrate, 
immediate aclion lo prevent the nuisance i s  ncccssnry, hc may dispense 
wilh the inquiry and make forthwith suchorder z heconsiders necessary. 

(3) IT any person responsiblc for any nuisance or any owner of any 
land or building on which any nuisance exisrs fails lo comply with any 
ordcr under sub-seclion (2) within the pcriod specified in [he order, the 
Municipal Commissioner may, on the expiry of such pcriad, proceed to 
lake measurcs in accordance with the order, or may take such other 
measures 10 abate, prevent, remove or remedy [he nuisance as he may 
considcr necessary and the cost OF any such measures shall be recovered 
from such person or such owncr, os Ihe case may be. 

584. IF, undcr his  Aci or the mles or the regulations made lhereunder, 
any person is, in respect of any unlawrul work, liable- 

(a) lo pay any fine, and also 
(b) lo demolish such work. 

;I Municipal Magismate may, in his discrclion, djrecr such person lo pay 
the fine and 3 1 ~ 0  10 demoIish [he work. 

N. Legal pmceedirrgs 

585. The Municipal Commissioner may- 
(a) take, or wilhdraw from proceedings agains~ any pcrson who 

is charged with- 

(i) any oFfence undcr his  Acl or any rule or regulation made 
thereunder, or 

(ii) any o fcnce  which affecls or is likcly ta affect any 
property or interest of rhz Corporation or the due 
udminismtion of this Acl, or 

(iii) commitring any nuisance whatsocvcr; 
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[West Bcn. Acl 

(b) contest or compromise an appeal against asszssmetll of ally 
consolidated rale or other lax; 

(c) take, or withdraw rrom, or compromisc, procccdings under 
sections 568 and 570; 

(d) withdraw or co~npron~ise any claim against any person in 
respect of a penalty payablc under a conlract entered into 

with such pcrso~i by [he Municipal Commissioner on behalf 
of the Corporation; 

(e) defend any suit or o ~ h e r  legal proceeding brough~ agains~ the 
Corporation or against any municipal au~hority or any officer 

or employee of the Corporation in respecl of anything done 

or omitted to be done by [he Corporarion or such authoriry or 

orricer or employee under this Act or the rules or   he 
regulations made thercundcr; 

(r) with the approval of  the Mayor-in-Council compromise any 

claim, suit or olher legal proceeding brouglu against the 

Corporadon or any ~rlunicipal authori~y ar any officer or 

employee or the Corporation in respcci of anything done or 

omitted 10 be done as aforesaid; 

(g) instirule or prosecute any suit or orher IcgnI proceeding or 

with lhe approval OF thc Mayor-in-Council wirhdraw from or 

compromise nny suit or claim, otl~er than a claim referred ro 
in clause (d), insriruted or madc. as lhe case may be, in the 

name of the Corporation or of lhe Municipal Commissioner; 

(h) obtain, for any of the purposcs mcnlioned in the foregoing 

clauses of this secBon or Tor securing Iawrul exercise or 

d i s c h q c  of any power or duly vesting in or imposed upon 
any municipal aulllorily or any oficcr or employcc or the 

Corporarion, such legal advice and nssis!nncc as he may rrom 

lime to limc, consider necessary or expedient, or be required 
by the Corpontion or [he Mayor-in-Council, lo ob~ain. 

Notice, 586. (1) No suit shall be instilured in any court having jurisdiction 
limiulion 
and against any municipal authorily or  any officer or employee o f  the 
amends in 
suiu agninsl Corpontion or any person acling under thc direction of :my municipal 
the authari~y or any officer or employee or  lhe Carporatian in respzc~ af any 
Corporalion, . . ,  

3 . I .  1 .I 1 # .. 



madc thereu~tder, until the expira l i~~t  of onc month ncxl aner a norice in 
wrirjng has been delivered or lei1 nl ltle olficc of such aulhority or a1 [he 
of ice  or the residence or  such officer or employee or person, slating- 

(a) Ihe cause or action. 

(b) [he Ilamz and residence or the in~cnding plaintiff, and 

(c) the relief which sucll plaintifr claims. 

(2) Every sucli suit sliall be commenced within [our months rlexl aRer 

accrual ofthecause of action, and lhe plaint therein shall conlain a statemen1 
that n notice has bern dclivcred or lert as required by sub-src~ion ( I ) .  

(3) IT the municipal authority, at [he ofice of which, or thc officer or 
the employee of the Corporarion or  he person rrcling under ~ h c  direction 
of any municipal iluthority or any officer or employcc or the Corporation, 
at h e  office or rhc rcsidence O F  wlia~n, rr nolice has becn delivered or lert 
undcr sub-section ( I ) ,  sa~islies the courr having jurisdiclion thal thc relief 
claimed was lendercd to [he plaintiff before l l~e  institution of the suit, [he 
suit shall be dismissed. 

(4) Nothing i n  the roregoing sub-sections shall npply to any suit 
47 of 1963. instiluted under sec~ion 38 of [he Specific Relicr ACI, 1963. 

587. Nosuits shall bc maintainable against any municipal aulhoriry or Indemnity. 

any oficcr or crnployee of the Corporntion or any person acting uoder 
the direction of any municipal aulhority or any officer or employcc of the 
Corpontion or of  a Magistrare in respect of anythi~lg done lawrully and 
in  good fail11 and with duecare and attendon under this-Act or [he rules or 

[he rcgula~ions madl: Ihcreunder. 

0. Power at~d  rlrrries OJ Policc-OlJcers 

588. (1) The Inspector-General of Police, Wesl Bcngal, the Cn-opcrd,ion 

Commissioner of Police. '[Kol kata], and thcir subordinates shall,- or thc p l i c c ,  

(a) co-operate with the Corpontion for carrying inlo effecl and 
enforcing thc provisions or this ACL and for maintaining good 
order in and outside '[Kolkaro], and 

(b) assist theCorporation or thc Municipal Commissioner or any 
other officcr or employee of  the Corporation in carrying out 
any order madc by a Magistrate under [his Act. 

'Stxc fool-noic 2 nn pagc 573. ar~rc. 



(Purr 1X.-Pon7e1's. Proc~d~rles. Oflcnce.~ nlld PEIIIIII~CJ.- 
Clrap~cr XXX K-Puccd[trc.-0. Pou.t,r. r ~ r r r l  rlrr r ies of 

Police- O_ITicers.-Seu~iorr 56Y.) 

(2) Itshalt bcthc duly ofevery police-officer in or ourside '[Kolkataj- 

(i) lo communicn~e wirhour dclny to Ibe Municipal 
Commissioner or any olher officcr 01 the Corpontion 
any inrnrmiltion which l i t  rcccives in respect of any 
design to cornmil or any commission of any offcncz 
undcr [his Acl or thc rules or the rcguladons inade 
thereunder, and 

(ii) to assis1 Lhe Mu~iicipat Com~nissioiier or any oher  officer 
or employee of thc Corporalion reasonably demanding 
his aid ror the lawful exercise of any power vesling in 
~ h z  Corporntion or the hlunicipnl Comtnissio~~er or such 
officer Or  employee undcr this ACL or the rules or the 
regulario~ls 111adc Ihcrcunder. 

(3)  Ally officer or employee of [he Corporation may, whcn empowered 
by a general or special order of thc Inspector-Gcncral or Police, Wes~ 

Hellgal or [he Commissioner or Police. I [Kolknlal, on h e  recornmendarian 
of rhe Corpon~ion i n  lhar bchnll, exercisc rhe powers of a police-officer 
for such of the purposes or [his Act as may be specified in such order. 

PO~VCI or 589. ( 1) Any police-officer may arrest any person who commits, in 
~ l i c c  10 his view, any offence undcr [his Act or lhe rules or (lie regulations made 
JmSI 
of[cndcfi, thereunder, provided thal llle namc and address of such person are 

unknown to Iiim and such person Jcclines to give, on demand, his name 
and address or givcs a name or address which the poIice-officer h a  reasan 
to believe lo bc false. 

(2) No person so amsred shall bc de~ained in cuslady afier his rruc 
name and address are ascerraincd or withoul lhc order or a Magistrate, 
for a period longer Ihnu ~wventy-[our hours from Lhe limeof arrest cxclmive 
of [he linlc necessary for lhc journey from the place of arrest to the courr 
or  such Mngis~rate. 

(3) On [he wrillen appl icalion or the Municipal Commissioner or Ihe 
Joi~it Municipal Comrnissioncr or lhe Depuly Municipal Commissioner 
or rhc Municipal Engineer-in-Chief or ~ h c  ChierMu tlicipal Hculth Officer 
or any other off iccr aulhorised in lhis behalf by  lhe Muliicipal 
Commissioner or any such officer, any police-officer above [he rdnk oTa 
constable shall arrest any pcrsoli wlio obslructs [he Municipal 
Commissioner or any officer orcrnployee o f  the Corponuon in ihe cxercise 
oj'any powcr or perfor~nancc or any Cunclion or discharge or any duly 
undcr this Acl or the rules or the regulalions made thereunder. 

' S P ~  foor-noic 2 nn gagc 573, nrrrc. 
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(4) On the writtcn application or [he Municipal Comn~issioncr or a 
Joint Mul~icipnl Commissioner or a Dcputy Municipal Conirnissioncr or 
any other nl'ficcr not below ihc rank of a Chicl Muriicipal Architect 
nuthoriscd in  this behalr by the Municipal Cornmissioncr, any policc- 
officer nbovc [he rank of a conslable sllnll ilrresl any pcrson who in 
violation of  [he ordcr rcferred ro in sub-seciio~~ (1) or seclion 401 
commences thc erection of a building or execu~ io~~  of any work rercrrcd 
to in that sub-seclion or carries on such ercction or such cxcculion. 

590. No notice, order, requisition, liccnce, writrefI permission or any Validiiy or  
r~oiicu and 

orher document issucd under [his Acl shall be invillid merely by reason of 
defecl of form. ducun~tnls. 

591. A copy of any receipt, applicnriotl. plan, aoticc, order or other Admissibili~y 

docurnem or any entry in a regisier in [he possessi~n of any municipal ",d,"~l~~"' 
authority shall, if duly czrlilied by [he legal kccpcr ihereoror other pcrson cvidcncc. 
oud~arised by lhe Municipal Commissioner in [his behalf, be admissible 
in evidcnce of the existence of lhe documenl or enlry, and shalI bc adn~itred 
as cvidence of the nlatters and ~ransac~ions thcrein recordcd in every cme 
where, and io the same cxtcnl to which, the original dbcumenl or e n r q  
would, i F  produced, have been ildnlissibIe ro prove such rnaliers and 
transac[ions. 

592. N o  officer or oihcr employee of the Corporarion shall in any legal Evidcntc uT 

proceedings lo which Ule Corporalion is no1 a pafly, be rcquircd to produce 
oc 

any register or document [he conrenk of which can be provcd under sccrion 
591 by a certified copy, or to appear a s  a wirness ro prove any rnalter or Cflrpor~Iioll. 
[ransaction recorded thcrcin save by order or thc court madc for special 
cause. 

593. No person shnlI obslrucr or moles1 '[any municipal aurhorityl or Prollibirion 
lhc Mayor or the Dcpuly Mayor or any Councillor or Alderman or any ~ i n l t  

obsrruc tion person cmploycd by Ihe Corporalion ' * * * iu the perfornlancc o f  its or .j- M~~~~ or 
his duty or of anylhing which i t  or he is empowered or required to do by any 
vinuc or  in consequence of any provision or  h i s  Acl or lhe rules or ihc ::%;,' 
regulnlions made thereunder. CIC. 

'Thc words wi~hin ~ l i c  square bnckc~s wcrc subs~iiuicd Tor ~ h c  words "rhc Corporariun 
or any municipal nu~lioriry" by s.43 (a) OF rlic Calcurba Municipal Corpontion (Sccond 
Amcndmcn~) ACI. 1984 (\%'es~ Ucn. Act XIII of 19114). 

T l ~ c  wonls"or any pcrson wilh rvhoni IIIC Municipal Co!nmluioncr has cnrcred inro a 
conlncl on behallof lhc Corponlion" wcrc o~ni~lcil hv c.43 (hl. i l d  
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593. No person sliall rcmove any mark scl trp for rhc purposc of 

itidicating :my levcl o r  direclion incidental lo the cxcuu[ion of any work 

autlioriscd by (his Acl or ~ h c  rules or [he regulations made ~hcrcutider. 

Prohibikion 
;~gninsf 
r c m o v ~ l  or 
oblicdr~~ion 
or noiicc. 

Prohibil ion 
again31 
unaulhoriscd 
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Pmpcrly. 

council lo^ 
and olliccrs 
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or dic 
Corpor~ior: 
1 1 )  bc pliblic 
scn3nLs. 

595. No person shall, withour aulhori~y in [hat bchnlf, remuve. destroy, 

deface or otlierwise oblitcm~e any nolice exhibilcd by or under orders of 

thc Corporalion or any nlunicipal aurhod~y or any ofliccr or other 

ernployec of !11c Corporalion specified by thc Municipal Cummissioncr 

iu [his Isehal f- 

596. No pcrson shall. wi~liout authority ir! [hat bchnll, removc canh, 

sand or orher malerial from o r  dcposil any mnlter in  or make any 

encroachmenL on. any land veslcd i r ~  the Cotpora~iou, or i n  any way 

obstrucl t be samc. 

597. (1) Evcry Councillor or Alderman, [he Municipal Commissioner, 

or  every olher offrccr or etnployee of rhc Corporation shail be liable for 

the loss, wasre or rnis~pplicillio~l of any money or other properly owned 

by or vesrcd i n  the Corporation, i f  such loss. waste or rnisapplicalion is 

a direcl consequence OF his neglect or ~tlisconducl, and a s u i ~  for 

compensation may be  ii~stiruted agairist him by  he Sraie Government or 

by l l ~ e  Corporation with lhe prcvious sanclion of thc Stale Govcrnmenl. 

(2) Evcry sucll suit shall be instiluted wilhin rhrcc years from (he 
dare jmmcdin~ely following thc dale an which tbe cause of action nrose. 

598. Evcry Councillor, evcry Alderman. tlle Municipal Commissioner, 
and evcry olher ol'hcer or employee or the Corporation shall bc deemed 
lo be a public servenl wilt~in !hr: meaning of seclion 21 of lhc Indian 450f  ISGO. 

Penal Codc, and in  rhc definition of "legal remuneration" i l l  section 161 
of that Code, rhe word "Government" shall, Tor [he purpose o f  this sec~ion, 
be decmed lo include lhe Corporalion. 

599. Savc as othenvise provided in rhis ACI, nothing con~ained i n  this 
Act shall be  consjrued to :luthorisc the Corporation or any rnur~icipill 
authorily or any officer or other employee of h e  Corpor~tion Lo disregard 
any I w v  for the lirnc being in force. 
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CHAPTER XXXVI 

600. ( I )  The Sh le  Govcrnmenr may. nl~er  prcvious publica~ion, make P o i ~ c r  ({I 

rules for carrying our llic purposes of  his Acl. ' ~nnkc rulu?. 

(2) I11 pnr~icular nlid tvill1oi1~ prejudice lo thc generality of the 
[arcgoing powcr. sucll rules may providu: for all or any of (lie malters 
which under any provision of [his Act are rcquircd lo be prescribed or 10 
be providcd for by rules. 

(3) All rulcs made under this Acl shalt bc laid for no1 less than 
fourieen days bcfore [be Stale Lcgislalure as soon as possible arter they 
are made and shnll be subjec~ 10 sl~cli lnodi ficntion i ~ s  the Sh le  Legislalure 
may make during lhe sessioa in wtlich lhey are so laid. Any ~aodiLcarion 
ul lhc ~ h c  said rules mnde by [lie Slarc Legislature shnll be published i n  
Ihc Oficial Guzct~u, and sltall, unless sumc later datc is appointed by 
rile Srarc Governmenr, comc into force oo thc dale or such publicalion. 

601. The Srotc Governmen1 mny. or on the rccvmnienda~ion of [he Potvcr to 

Corponlion shnll by notificarion. add lo, amend, or alkr any Schedulc 10 ~!!~~~~lc, 
[his Acl cxcepr Schedulc I. 

602. The Corporalion may 11):ikc regulario~ls, nol il~consislcnl wit11 p,,v,rl, 

thc provisioils or this Act or the rulcs made ~llerrundcr Tor discharging m"c 

its functions under this Aci. rcplsrivns 

603. The powcr tn niakc regitlntions under this Acr is  subjrcl to the Condilion 
condition ol the rcgul~lions k ing  m:idc drier previous publiolion and ;;;%!: 
ro the rollowing lurthcr conditioas, namcly: uf 

rcgul:l~ions. 
(a) il draft of the rcgulnlio~~s shall be publishetl in the Oflcirrl 

GRZCIIC; 

(6) such drafi sIialI 1101 bc lur~her procecdcd wirh unlil nrter !be 
expiri~rion of n periad of one month rrom wch publicution or 
such longer period as the Corporalion may appoint: 

(c) lor no1 less tlian one mo11r11 during sucll period, a printed 
copy of such draft shall be kcpt at the orlice of the 
Corpoialion Tor public inspection, and any person shalI be 
pernlitred a[ any rcilsonablz lime LO persue h e  same, free or 
cbargc; and 

(d) prinled copies of such drarl shall be obtain;lble by any person 
requiring the same on pay mcnl of sucii fee as may be fixed 
by the Mayor-in-Council: 

Provided Ihul the provisions of this section slinll no1 i~pply ro any 
I : . <.. . - - 
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604. (1) No rcgt~lnlion rnudc by llle Corponlion unrlcr h i s  ACL shall 
Ilavc any validity unless and unril i r  is approved by thc State Governmcn~. 

(2) BcTore approving any such regulation, ~ h c  Sme Government may 
modify it: 

I * * * * & * * * *  

605. (I) IC [he Srarc Governnlen~ is, a1 ally lime, of opinion that any 
regula~ion made by ~ h c  Corpnrnlion under diis Act shonld be cnt~celled 
or rnodificd eilher wholly or in part, i l  shall c a u s e  Ihe rcasons for such 
opinion lo be communicaled 10 [he Corpom~iol~.  and shall appoint a 
reasonable period wi~h in  which the Corpornrion may make such 
represcnlaliot~ with regard therero as i l  may rhink lit. 

(2) Aftcr receipr and considcnrion of :my such reprcsenlarion or, i T  
in [he meantime no S U C ~ I  reprcscn~ation is received. :iltcr the expiry of [he 
period as aforcsaid. the Stnil: Government may al  any limc, by 
notificn~ion, cancel or 11iDciiry such regulation eithcr wholly or in pnrr. 

(3)  The cancellation or modilicn~ion of  any regulation under 
sub-section (2) shall lake e l fec~ from such dalcns the Smre ~over1;rnent 
may specify iin thc no~ihcalion under [hat sub-sec~ion or. if no such date 
is specified, from [he dalc of publicalion of such no~ificalion, provided 
that such cilncellarton or moditic:i~ion shnll no1 nlrecl any~hing done Dr 

suffered or omitted to be done under such rcguln~ion beforc such dale. 

(4) Any notificalioii under sub-seclion (2) shall be published in local 
newspapers. 

606. Any regulation, which may be made by the Corporation under 
this Act. may be made by [he Sraie Government within onc year of  !he 
eslnblishmenc O F  the Corporalion and any regula~ion so made may be 
al~ercd or rescinded by the Corpontion in exercise or irs powers under 
this Act. 

607. (1) Any regulo~ion rr~ade under this ALL may provide t h a ~  a 
conIravention hereof shall be punishnble- 

(a) with fine which may exlend lo two thousand and five hundred 
mpccs; or 

(b )  with fine which may extcnd to ~ w o  rhousn~~d five hundred 
rupces atld in the case  or:^ contit~uing contravention, wilh an 
ndditional fine which may exrend to one hundrcd rupees Tor 
every day during which such conb~vention con~inues aflcr 
conviction for [he firs1 such conrravenlion; or 

'Proviso w x  omitlcd by s. 24 nrrllc Calcul~a Municipnl Corpunl~on (Amendmen~)Ac~.  . "'L' ..- ' . .. 1 . I I,  . C , nnc, 
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(Pnrr iX.  -Pobi.ers, Procuilrrru.~, 0~rtrre.r nt~d Pclrrrl~ies. - 
Cl~aprrr SXXVI.-Rrries otrd Rqn1rrriutrs.-Secfiot~s 608. 609. -- 

Cl~uprer XXXVit-O~crrcc~ cincl poral1ies.-Sccf iorr 61 0.) 

(c) wirh Iinc which may axlend [o onc hundred rupees for cvcry 

day during which ~hecon~ravention conrinues afier lbe reccipl 
01 a nolice rrom [he MunicipnI Commissio~~er or any ollier 
officer o r  rhc Corponrion, duly auihoriscd i l l  that behalf, by 
the person contravening the regulaliotl requiring such person 
10 discontinue sucll contravcnlion. 

(2) Any such regula[io~i may also provide Lhat a person coniravcniiig 
the same shall bc rcquired 10 remedy, so Tar as lies in his power, thc 
mischief, i f  any. cnuscd by  such conlnvcntion. 

608. ( i )  A copy of all rules and regulations 111ade under [his Act Kulcs slid 
rcgulntian~ 

shall be kepi at [he orfice o f  [he Corpor~rion and shaIl, during office 
hours, bc open, free of  charge, to i~irpeclion by any inhiibilant o f  l[Kolkara]. Y ~ ~ ~ ~ ~ ~ O r  

(2) Copies of all such rules and regulations sllall bc kept a! the office and 
purchahc, 

of [lie Corporarion and sliall be sold 10 [he public at such price as t hc  
Mayor-in-Council may deierminc either singly or collectively at thc opiion 
of the purct~nser. 

609. 11' any doubt arises as to the municipal authority l o  which any Doubts L< lo 
powcls, 

parlicular powcr, duty or function appenains. thz Mayor shall rercr the dullcs ur 
malrer l o  the Slalc Gavernnlent and lhedecision of the Stab Governmen1 :':?::Of 
thereon shall bc final. nuthoridcs. 

CHAPTER XXXVII 
Ofrences and pcnaIlies 

610. :(I) Whoever- Punishrncn~ 
lor ccr,ain 

(a) conrnvenes any provision of any o r  thc secrions. sub-secrions, offcnccs. 
clnuses or provisus, or ally othcr provison. of this Acl 
rnenlioned in coIumn 1 ul' Schedule VI, or 

(b )  fails 10 comply wi th any ordcr or direcrion lawfully givcn to 
h im or any rcquisilion lawfully made ro him under any such . 

secliou, sub-scction, clause or proviso or other provision, 
shall he punish;lble- 

(i) with fine which may extend to [he nmounl, or wi th 
imprisot~ment for a rerrn which may exrend [o the period, 
specified in that bchalf in column 3 of [he said Schedule 
or with bolh, and 

'Srr rml-note 2 on pagc 573, U J I I ~ .  

7Scclion 61 n ~ w a  rrnrllnbcrcd ;IS sub-sccrio~l { I )  orthar scc~ion and ahcr wb-scciio~i ( 1 )  
ils so rcnumbcrud. cub-sections (2) and (3) \+,crc inscrtcd by s.6 of thc CJ!CUI~:I Municipal 
A , .  , .. . - . . 
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(ii) in the case or n conrinuing cor~travenrion or failurc, with 
an additional finc wlrich may cxtend to the amount 
specified in culum11 4 of r l~c snid Schedule for cvery 
day during whicl~ such conlrilvenlion or hilurc continues 
nI~er conviclio~i for rhc firs! sucll con~wcnl ion or Iailure. 

'(2) Notwilhsrnndi~ig anylhing conlaincd i n  sub-sec~ion ( I )  or in 
sec~ion 199 or elsewhere in this Acl, within :I period of six months from 
the date of comiug into rorce of secrion G or  [lie C;~lcutro Municipal 
Corporalion (Amendment) Acl, 1992 (hereinnuler in  this sub-seclion 
referrcd to as lhe snid dnre), every pcrsoll engaged un the said dare in 
any profession, rradc or calliiig in '[Kolkara] as specified in Schedule IV. 
cilhcrby hiniselror by an agenl or represenlalivc, shall oblain [lie certificale 
oTenlistmenl rcrerred Lo in sub-sccrion ( I )  oTscclion 199 in  respeci of the 
period from the 1sr April, 1990 t i l l  {lie dillc immedialely krorc  the said 
date i r r  accordance wirh thc provisions or secrioll 199 and the mles. if 
any, nude under seclion 6N.  

'(3) Whoever cornmirs any orrence by conrrnvcning [he provisions 
of sub-secrion (2) shall hc punislled wilh Iinc in accordance with ttie 
provisions or tliis seclion. 

6 Any Councillor or Alderman, or any member, not being a 
Councillor or Alderman, or  any commirtee of the Corporariou, who 
knowingly acquires, direclly or indirectly. any sharc or interes~ in  any 
contract made with, or any work done for, the Corporalion not being a 
share or inlerest which is. undcr acc~ion 61 or scclion 101. permissibIc 
for such Councillor or Alderman or member to have without being thcrcby 
disqualified ror being a Councillor or Aldcrman or rnembcr or  ally 
cornmitrcc or the Corporilion. and [he Municipal Commissioner or ally 

olher orficer or employcc of [lie Corpocuion, who knowingly acquires, 
directl y or indirectly, any share or inlcrcsl, no1 being an inlerest referred 
to in the proviso Lo sub-secrion ( I )  or section 10 1 ,  in any conlract made 
with, or any work done, for,  he Corporariou shall bc deemed ro havc 
cornmilled [he oflcnce punishable under section 168 of the Indian Pcnal 45 01 Ism. 
Code. 

612. ITmy person- 

(3) 4 *  
* * * * * * * *  

'SL~I .  roui-nulc Z on pagc 875, nrrrc. 
:SLV iix>r-nulc 2 on pagc 573. 
'Thc i~ordsmd Liprcs. in Lhc rnnrfi~~zl nolc. "or Chap~cr X111" wcrcornirt~d by s.7(4 oFd1c 

C a l c ~ f u  hlunicipd Corpornrion [Amcndn~clll) Acl. 1932 (\Vcsr BCA. Act 1X of  1992). 
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(b) erects, exhibits, Exes or relains any ndverriscmen[ rel'crred to 

in Chapter XlV, 

withoul paying any tax uttder thal Chaprcr, he shall be punishcd will1 hne 
uhich- 

(i) may exlcnd lo an ainounr cqual lo 'Ifive limcs] the 
amounl payable as sucll tax, and 

(ii) shall no1 ordinarily bc less lhan an amount equal to 
' [ ~wo  tin~es] such tax. 

613. When any prcmises i s  used Or is permi~!erl ro be uscd by any 
person rorarly purpose olher than thnr for which a licence has been gmnred 
under sub-sec~ion (1) of scclion 335 or as a srable or a catlie-shed or a 
cow-house, rheu such person shall. withoul prejudice toany othcr penal~y 
ro which hc may be subject, be liable toil line which may extend, in the 
case o f  a masonry building. to two hundred and fifty rupees and, in the 
case or a hut, to twen~y-five rupees, and, in ~ h c  case o f  con~inuance or 

such use, io a fuflhcr fine which may exlend, in  ~ h c  case of a masonry 
building, lo firty rupees and, in lhc case of a hut. to five rupees for cach 
day during which such use col~rinues alrer ~ h c  firs1 day. 

Finc for 
putllrlg 
building 10 
nny usc 
vrhcr lhan 
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614. Whoevcr obsrruc~s  or molesls any person with whom the Penally ror 
Corporalion has enrcrcd inlo a conrrnct Ibr zxecu~ion or any work under Obsimc'ip~ 

con!mcIor. 
this Act shall, 011 convicrio~~, be punished wirh jmprisonment for n rerrn 
which may exlend to Iwa monrhs or wilh fine which may extend to two 
hundred rupees. 

615. No person shall cause ally damage to any propeny belonging to Pcn+iy Tor 
causing rhc Corporarion. Any person causing any darni~ge to ally properly nniagc 10 

belonging lo [he Corporarion sh:\ll. on conviclion, bc punished nilh fine pmprly 
bclongtng lo 

which  nay exretld to one thousand rupees. Corporalion. 

616. If m y  melhor or orher employee of the  Corpontion referred lo in Pcnnlry on 
seclian 342 withdraws from his duties in conlmvcnlion of ihc provisions ~ ~ ~ ~ ~ ~ ~ ; ~ &  
of that section. hc shall, on conviction, be punished rvi lh simple frornwfjrk 

wilhour imprisor~menl for a [ e m  which may exle~ld to lhree months or wit11 fine ,,lice, 

which m a y  exlend to fifly rupees or with bolt) artd be liable io IbrTcit any 
salary thal may be due lo him. 

'Tltc words wirhin ~ h u  squan: brackcrs RCrC suhstiturcd for lhc words "lhrcc rirncs" by 
s. Zl(a)  ofrhc C~lculIa Municipal Cnrponlion (Amcndn!cm) Acr, 19Slr (\\'a[ Rcn. Act XXI 
uT 1988). 

'Thc  wor~ls wi~hin Ihc 5qu3rc br~ckc~s wcrr ~ u h s ~ i ~ ~ i ~ c d  for Ihc words "onc-:md-a-half 
rirncs" by .r. 21(h), ilrid. 



Tile Kolkara M~rrricbd Cvrporurio~l Act, 1980. 

[West Ben. Act 

617. In every cnsc \vliere, under this Act, an orfcncc is  punishable 

with fine. or  with impriaonmcnl or line, or with both and n person is 

sentenced by a Courl having jurisdiclion lo pay a fine, i t  shall be compelcnt 
for such Court ro direcr [hat in default of payment of fine, hc shall surfer 
imprjsonmenl for such term or. as thc case may be, such ruflher lerm, not 

cxceeding six months, as  he Court may fix. 

618. Wl~oevcr, in any case in which npennlty is nor expressly providcd 

by [his Act, fails 10 comply w i ~ h  any norice, order or reqt~isilion issued 
under any provision thereof, orolhenvise contravcnw any of the provisio~~s 
of this Act, shall be punishable wilh fine which may eelend to one Ihousnnd 

rupees, and i l l  the case of n conrinuing failure or con!ravenlion, wilh an 
additional fine which may cx~end ta one hundred rupees Tor every day 

after Ihe firs1 during which he has persis~ed in such failure or contravention. 

619. (1)  Where an offencc under this Acl has been committed by n 

company, cvery person who. at lhe [ime lhc offence- wus comrni~led, was 

in charge or. and was responsible 10. the company For [he conduct of thc 

busi~~zss of the company, as well as the company, shalI be deemed to be 

guilty of the offence and sh;hll be liable to bc proceeded ngainsl and 

punished accordingly: 

Provided thal notl~ing con~ained in this sub-sec~on shall render any 

such person liabre ro s l y  punishment providcd in this ACL i f  he proves 
that the orfence wvas committed wirhou~ I~is  knowledge or lhal he exercised 

all due diligence to prevenl thc commission of such orfence. 

(2) Nolwilhs~anding anythidg con~ained in sub-secrion ( I ) ,  where an 
offence under this Act has been c o m m i ~ ~ c d  by a company and ii is proved 

that [he affence has been cornmilled with the consent or connivance of, 
or is attributable to any neglec~ on the par1 of, any direclor, manager. 
secrelary or other ofllccr o f  the cornpafly, such director, manager, secretary 
or orher officer shall also be deemed to be guilly of that offence and shall 

be liablc to be proceeded againsr and punished accordingly. 

(a) "compnny" rneans a body corporate, and includes a firm 
or other association of individuals: nnd 

(bl "direclor" in relation ro a Iirm means n panner in ihc 

firm, 





Tlrc KoIkotn M~rrriciprtl Corporalio~l Acf, 1980. 

fWesl Ben. Act 

(Purl IX.-PU)I.L,IT. Prflccdlrres, OJtnces arid Per1u11ics.- 
Cliap~er XXXMI.--Ogc~lces a~ld ~ ~ c t i a l t i c s . S c c ~ i o ~ ~ s  4520, 621.- 
Cl~nl~rcr XXXVIlI.-Srr~~plo~rl.,~rrrl Provi.rior~s.-A. E.rrerisior~ of 

Acr ru orl~er nlrfl.7 atid i~lclrrsiu~r ur exclusion ofurcus 
\virlritl o r f r n ~ ~ ~  Kolkam.-Scc~iu~r 622.) 

E.i-pl(rr~rr~iu~r.-For thc purposes or  this sub-scction, "recognised 
wclrnrc instilution" or"recoguisrd prokssional institution or organisalion 
of cnginccrs, architeas or ~cchnocril~s" sl~all mean a wclrare instu~ion or. 
as [he case may be, a profcssionrrl insti~l~tion or organisa~ion orengineers, 
architects or lechnocrals. rccognised by the Ccnlrnl Government or r he 
Stare Govcrnmcnr. 

Proseclllions. 620. Save as otherwise provided in this Acr, no court shall procced to 

[lie trial or  any ofrcnce punish;lble by or under lhis Acl cxcept on [he 
comploinr of, o r  upon inrormalion received from, the Municipal 
Co~nmissioner or any person aurhoriscd by him by general or special 
order in [his behalf. 

Con~poundilig 621. (1) Thc Municipal Con~missioner or any person authorised by 
or oFlcnccs. him by general or special ordcr i n   his beha11 may, cir her bzforc or artcr 

[he institurion of any proceedings. calnpourld any offence punishable by 
or under lhis Act: 

Provided [hat no offence, which is cornmilled by h i  lure to comply 
. with any nolice, order or rcquisilion issued by or on behalf of the 

Corporation or of any or the nlunicipal au~horilics reFerred to in scclion 
3, shall be compoundcd unless such nolice, order or requisition has been 
complied wilh in so far as such compliance is possiblc. 

(2) Where an orrence has  been compounded, [he offender. if in 
custody, shall be discharged and no rurlher proceedings shall be taken 
againsl him in resped of the orfence so compoundcd. 

CHAPTER XXXVUI 

Supplemental Provisions 

A. Ex/errsiar~ of Act lo ofher arms a l~d  itrclrrsiua or cxciilsio~l 
of orens ~vitlrirr or frotrr '[Kolkata]. 

Powcr or 622. Nolwirhslnnding anyll~ing contained in any othcr law in force for 
Srarc rhc time being, lhe S I ~ I ~  Goveinmeni may, by ~~orilication and irl such 
Govcrnmcnt 

no~ify  o ~ h e r  lnnnncr as i r  ]nay dercrrnine, declare ils intenlion lo exlend, subjec~ 
lo lo such modificalions and reslrjcrions (if any) as may be specified in [he 

cxtcnd Act tu 
other areas. nolilication. a11 or ally oClhe provisions of [his Acl to any other arrn. 

fiplrrt~uriut~.--For t11c purposes o f  this section, "olher arcn" shall 
includc- 

(a) the Municipality of Howrdh, 



LIX or 1980.3 

(Pfi'rr l X . - P o ~ v ~ ~ r s ,  Pruuerlrtr~.~, 0fle~lce.r ntld Pererlultiu~.-- 
CImpr~r XX,YVIII.-S~~~~IL'IIICI~~~ Provisiot~~-.-A. Exterrsio~r of 

Act In ~ ~ J l c r  N ~ C U S  u l i d  i l i c l ~ ~ ~ i ~ l i  01- C . ~ C ~ ~ I S ~ O I I  of areas 
wiflli~r orJrcr~11 Kolknta-Secrions 623, 624.) 

Scn. Acr XV (b) any other municipiliry as dclined in the Bengal Mu~iicipal 
01 1932. Act, 1932 and in ~ h c  ncighbo~lrhood of :[Kolkara], and 

\ k t  Bcn. (c) any Govcrnrncn~ Townsl~ip as  dclincd in [hc Wesr Bengal 
Act XLII u i  
1975. Government To~vnships (Exreusio~~ of  Civic Amcni~ies) Acl. 

1975, or any area under a ~~otilictl ilrca a~~thority or a tow11 
committee,  by whalevcr nallle called,  und in [hc 

neighbourhood of '[Kolkataj. 

623. ( 1 )  The Commissiotlers of a inunicipalily or the Adminisrralor 
of n Gover~l~nent Township or [he Nolified area authori~y or the [own 
committee of an nrca specified in the notification unrlcr section 622 or 
any inhabitmu or rale-payers thcrcoimay, if [hey object to such inlention 
of thc Slaie Govcrnmenl dcclare by such no~ificalion, s u b n ~ i ~  thcir 
objections in writing to the Stale Governmcnl within sucll period as ]nay 

be specified in such notification; and [he Stale Goven~u~ent shall takc 
such objections inlo cunsiderarion. 

(2) When the period as aforesaid has expired and Lhe S t a ~ e  

Governmenl has co~lsidered the objcdions (if any) under sub-section { I ) ,  
thc Srare Government may, by notification. exlend to such rnunicipnliry 
or Government Township or area or to such part thereof specihcd in such 
notificalion all or my o i h e  pmvisionsofrhis Acr, subjcct to modifications 
and reslrictions (if any) specified therein or  subjcct to such other 
modilicarions or  restriclions (if any) ns the Slale Government may think 
l i t  and specify therein or without any ~nodification or  res~riction. 

624. (1)  Upon the exlension of all or any or  the provisions of 1hisAc1 E(~CC( or 
to the Municipality of Howrall or ro any olhcr municipaliry or  ~ ~ s i o n O f  

10 any Covcmmenl Township or ro any arcn or to any par1 Ihereof under 
scciion 623,- 

(:I) ~ h c  Bengal Municipal Act, 1932, or thc Wesl BengaI 
Gover~~mcn[ Townships (Exlension of Civic Arncnilics) Act, 
1975. or the corresponding provisions of  ha^ Acr, or of any 
other enactment in forcc Tor the time being, as the case may 
be, shall be deemed to be repealed in such municipalily or 
Governnienr Township or area or pxr  thereof on and from 
the dare or such cxtcnsion: and 
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The Kolkatu M~rtr iciprrl Crq~oroliorl Act, 19S0. 

[We 

(b) cxccpr as the S t n ~ c  Govcrnmcnt may, by notirication, 
otherwise direcl any rules. rrgulalions or orders made or any 
rIircc~ions issucd or any powers conferred under the provisions 
of  this Acr so  extended, which are in Force nl  thc datc of 
such exlension, shall apply lo such municipality or  
Govcrnmcnt Township or area or part lhereof i n  supersession 
or the corresponding rules. regulnlions or ordcrs made or 
directions issucd or  powcrs conferred under the Bengal 
Municipal Acl, 1932, or  the Wesl Bengnl Govcrnmcn~ 
Townsl~ips (Extension of Civic Amenities) Act, 1975, or such 
enilctmcnt, as thc case may be. 

(2) For the avoidance of doubts, il is I~ereby declarcd that any 
extzusion of any provision or  this Acr to the Municipalily of Howrnh or 
ra any olhcr municipali~y or to any Government Towtlship or  lo any area 
or lo any parl thereof under section 623 shall no1 have Iheeffecl of placing 
such munjcipali~y or Govcrnmcnt Township or area or par1 thereof undcr 
thc nuthorily of [he Corpora~ion. 

625. ( I )  The Stale Goverrllnenl may, by nolification and in such ollicr 
mnnncr as it may dctcrmine, declare ils inlention 10 itlcludc any area in 
thc ncighbourhaod of '[Kolkala] within t11c limirs of  l[Kolka~a], lo be 
adtninis~zred by rhc Corporalion under [his Acl, or lo exclude any arca 
from rhc lin~ils of l[Kolka~a]. 

(2) Any local authority or any inhabi lan~ or rale-payers of such area, 
a l k c ~ e d  by such in~elilion of the Statc Government declared by such 
nolificalion, may, il they object to such i n re~~~ion .  submil their abjcctions 
in  writing to the SraleGovcrnmcnt within such period as may be specified 
in such notification; and Ihc Statc Government shall rake such objcclions 
in lo considcralion. 

(3) When thc period as aforesaid has expircd and  he Slate 
Goverrlmenr has considered the objeciions ( i f  any) under sub-scction (21,. 
and if the Wesl Bcngnl Lcgislalive Assen~bly 11rrs. by a resolurion adopled 
in Lhis behalf w i ~ b  or withoul nmendmcnt, approved of such inten~ioo. 
lhc S tale Govern tnent may, by nolifica~ion, includc such area or any portion 
thereor wilhin the l irni~s of '[Kolknta], to bc administered by  he 
Corporation under this Acl. or cxcludc such area or ally ponion LhcrcoF 
from the lirnirs of LIKolkata]. as rhc casc may be, and ltlereupon Schcdulc 
I to this Acl shall be deemed lo be amcndcd accordingly. 

626. (1) Upon the inclusion of any area in lhe neighbourhood of 
'[Kolk:lta] witl~itl the limils of '[Kolkalu] under section 625.- 

(a) [he Bengal Mu~licipal Acl, 1932, or [he Wesr BengaI Zilla 
P~rislrad.~AA, 1963, or the West Bengal Put ic l~qa~  Act, 1973, 
or [he West Bengal Government Townships (Exlension of  
Civic Amenilies) Act, 1975, ns the case may be, i T  in rorcc in 
such nrca. shall be deemed to be repealed [herein; and 

'Scr foul-nolc 2 on pagc 573. u~tfc. 
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(Purr IX.-Polvers, Procecl~tr~*s. Ofle~ lees mid Pcna1tics.- 
Cltup~cr. XXX V I I I . - S I ~ ~ ~ J ~ ~ ~ I C I J I L I ~  Pruvisiot~s- 8. Speciul prnvisiorrs 

ns ro laud a~rtl brrilding.~ i r ~  Hns[irrga.-Sec~io~ls 627, 628.) 

(b) exccpt as h e  Srale Govcrnmen~ may, by nolificntion. 
othenvise direc~, any rules, regulations or orders ~nadc or any 
directions issued or any powers conferred under the provisions 
of this Act, which arc i n  force at the dare of such inclusion, 
shall apply to sucll area in supersession orthe corresponding 

Bcn, Act XV 
or 1932. 
West Rcn. 
Act XXXV 
or  1963. 
\%I Ucn. 
ACL XLI of 
1973. 
\ V a t  Bcn. 
Act XLll of 
1975, 

rules, regulalions or orders tnade or direclions issued or 
powers conferred under the Bengal Municipal Act, 1937,. or 

thc Wmr Bengal Zil!a Parirliods Acl, 1963, or !he Wcsl Eengal 
Pa~~chayar Acl. 1973, or ~ t l e  W c s ~  Bengal Governmen1 
Townships (Extension of Civic Amenidcs) ACL. 1975 as the 

case may be. 

(2 )  Upon thc exclusion of any area Crom the limits of  '[Kolkaln] under 
seclion 625, this Acl or any rules, regulations or orders made or any 
direc~ions issucd or any powcrs conferred under this Acr shall cease 10 

apply to such area. 

(3) Thc State Government [nay ~ S S U C  such orders as il may consider 
necessary 10 give effecl [o thc inclusion or thc exclusion or  any area will~in 
or from  he limits of '[Kolkata], as thc case may be, undcr sec~ion 625 or 
lo any mailer intidenial or ancillary to such inclusion or exclusion. 

B. Special provisiotrs os to larrd and b~rildbgx it: Hasfitrgs 

627. Notrvhhslanding anylhing contained in this Acl, all land and 
buiIdings belonging to Government i n  that par1 of Haslings which is 
includcd in '[Kolkntal shall be subjecl 10 the conlrol of lhe Genenl Officer 
Commanding the Presidcncy Dislricr: 

Provided thal rhis seclion shall in no way derogrrle lrom the poivcrs 
vested in [he Corpontion or any other municipal aulhorhy under [his Acr 
enabling the Corporation or such authorily ~ I I  rhc interests or the public 
health to require [he owner or occupitr of any land or building in such 
part of Haslings 10 remedy or abate any sanirary dclccts oo or in such 
land or building. 

Conlml by 
Gcncri l  
Oficcr 
Commanding 
Bc 
Prwidcncy 
Dislricr over 
G(~vcrn~ncn~  
lnnd and 
buildings. 

628. The Corporation shall noL give or bc deemed 10 have given SmclC'bn 
Ccn~nl  

permission lo crect a masonry building in lhal par1 of Hastings which is  Govcrn~ncn~ 

includcd in ' [Kolka~i]  unlcss and until the sanclion of Lhe Ccnlral ::~E,dz 
Government has been obtained; and such sanclion shall not be applied mnsoliry 

building. 
For unlcss [he plan of the building and h e  silc-pI311 ofthc land are approved 
by the Commissioner of Policc. 

'Scc rml-norc 2 on p n g  573. orttr 
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Tlrr* Kolkain M I~ I I  ichipcrl Corl )ora~iot~ Act. 1980. 

[\Ycst Ben. Act I 
(Pnrr IX,-Puwc~s, Procerhtrcs. O ~ ~ r r c e s  arrd Pe11nl1ies.- 

Clrt~prer XXX V I I I . - S ~ ~ ~ ~ ~ d c t ~ ~ e t i t n l  PILIV~.T~OIIS.-U. Special pruv i~ io~rs  
us ro lllr~d otid bei[rktrgs i ~ r  Hastirlgs. -4ecrions 629. 630.- 

C. Suvi~rgs.-Sec~iorr 631.) 

629. (1) I f  ~ h c  crecrion of any masonry new building in that part or I 
Haslings which is included in '[Kolkala] is. nlrer the commetjcement of 
[his Act, commenced, carricd on or co~nplered without obtaining [lie 
sanction of the Ccnlral Governme~il, lhc Mut~icipal Commissioncr sllall, 
irrequested by the Gencriil Oficer Commanding lhc Presidency District 
lo do so.- 

(a) by rvrittcn notice direct Ihc owner to demolish or nl~cr  [he 
building, or 

(b) himself cause [he building ro bc demolished or  altcrcd a1 Lhe 
expense or  rtle owncr. 

(2) No person shall be cn~itled ro any compcnsorion on accounr of 
such demoli~ion or atreration. 

630. Not rvithslandiug anyrhing col~rained in scctions 628 and 629, 
permission to erect e masonry building in tha~  pan o f  Hastings which is 
inuiuded in Calcurta shall not be given so as lo conlnvenc, by rendering 
less stricl, ally of [he provisions of [his ACL rcgularing [he cons~ruc~ion 
of buildings; and I l~e  provisions or section 629 shall be in addilion ro, 
and not in  derogation of, any orhcr powers of [he Corporalion or any 
oiher municipal authorily under this ACL 10 lake proceedings for the 
demoli~io~r of any masonry ncw building erected in such part of Hasrings 
arter !he cornmenccrnent of [his A d .  

C. Savi~rgs I 
I .,,. - .  ,- . . 

631. (1) Any suir or legal proceeding iilsritutcd or which but for the 
passing or  [his Act have bccn insli~u~ed by or against the Corporil~ion or 
the Comrnissioncr under the '[Kolkaral Municipal ACI, 1951. )nay be ~ V C V ~  Ucn. 
conrinued or insiituted by the Corporalion or llic Municipal Comtnissioner, *fl XXXllI . . 

as ltie casc may bc, consriluted or nppoiuted under this Act. 01 1951. 

(2) For the purposes of suchsuil or legal procccdin~ and of all rnatlcrs 
incidental [herelo. [he powers aad duties of thc Corporarion and of the 
Cornmissioncr under the '[Kalkala] Municipal Act, 1951. shall vest in 
[he Corporation and the Municipal Co~nrnissiotler c o n s ~ i ~ u ~ e d  and 
appointed rcspecuvely under lhis Act, and whcn any ncriorl has bccn laken 
under  he 'LKolka~:i] Municipal Act, 1951. such action shall be deemed 
ro have bccn laken by the corresponding authorily under that Acl, and 
 he corresponding provjsions of this Act shall be deemed to havc bcen 
con~plicd with. 

~ S C E  Ibol-nolc 2 on page 573. u1lrc. 



The Kolkrt~n M~rtr iciprrl Cor/~oralion Act, 1980. 

LIX of 1980.1 

(Pn~~r IX.-Powers, Procedlrres, O f l ~ l ~ c e s  mld P~~rulries.- 
Cl~uprci- XXX V / ~ I . - S I I ~ I ~ I ! ~ I I I ~ I I ~ ~ I ~  Pro~~i~-;ol~s.-C. Su17i1 IRA*.- 

Sccrion 63lA.-D. MixceIIrrr~cvrts rrrrd ~mrrsitoly 
pro vision.s.-Sectior~s 632 - 631.) 

(3) Save as providcd in sub-sectiou (2), the procedure laid down in 

[his Act shall be followed in all prucecdings rclnring to a conlravcntion 01 
[he provisons of the I f  Kolkata] Municipal Acr, 1951. 

01 1951. 

I631A. Notwithsrnnding anything contained it)  tii is Act or in ally olher Saving as 10 
holding or 

law for the time being in force. any persotr elected 10 tlte Corpomion as ccrrain 

Alderman and holding office as  such imn~ed ia te ly  befare the gmCF' 
. . . . . 

- , -  - , 

commcnccmenr of the West Bengnl Municipal Corporalion Laws (Third . .. . 

amend men^) Acl, 1994, shall con~inuc lo hold such oificc t i l l  thc 

expirarion of his term of office in accordance with the provisions of this 
ACL in force immediately before the commencement or thc Wcsr Bengal 

Municipal Corporation Laws (Third Amcndmcn~) Act, 1994. I 
Ex~~lana~ion.-"Alderman" shall mean a person clectzd to ihe 

Corporation as Alderman by [he Councillors relerred to in clause (a) of I 
sub-seclion (1) 01 section 5 in accordance with the provisions of [his 
Act. and the rules made [hereunder, in force irnmedialely before [he 
coinmencement or rhc IVcsr Bengal Municipal Corporalion Laws (Third 
Amcndrncnt) Acr, 1994. 

D. Misccllar~eorrs arld transitory provisio~rs 

632. Thc provisions or [his Chnpler shall have effecr norwithstanding P " v ~ s ~ o ~ "  
o f  h i s  

anything to thc conlrwy conrained elsewhere in lhis Acl. Chaprcr ID 
ovcmdc 
olhcr 
provisions. 

Ben. Ac1111 633. The provisions of the LIKolkala] ~ u n i c i ~ a l ~ d l ,  1923, as exrended Imnsi ror~  
19*" 

10 Ihc Municipality of Howrnh undcr that Acl and in rorce immediately ~ ~ ~ D n s  
before rhecornrnencemenr of this Acl shall conrinue lo be in  force subject Hoivrilh 
to [he rnodificarions spccificd in Schedule VII unril [he provisions or this M u n i c i ~ l i l ~ .  

Acl arc exlendcd lo (hat Municipaliry under [his Act. 

634. IT any dirficulty nriscs in giving crfececr ro the provisions of  this Rernuval or 

'IAclI, the Slate Governmen[ may, as occasion may require, by order do Jinicu'li"". 

or cause la be donc ilnylhing which may be necessary for rcmoving thc . . 
difficul~y. 

'Sec T~I-nolc 2 on page 573, arrrc. 
'Scclion 631A wm inscncd by s. 4 ( 16) oilhc\Vcs'csr Bcngal Municipal Carporaliun LAWS 

mid Amcndrncnl) Acl, 1994 ( \Vcz~ Ucn. Acl XXXVI of 1994). 
'The rvurd wi~hin rhcsquare bnckcrs acre suhsri~urcd Tor [he won1 "Chapier" by s. 44 uT 

IheCalcul~a Municipal Corporalion (Second Amcndmcn~)Ac~, 1984(Wcs~Bcn.Acr X l l I  or 
1984). 
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'SCL- (001-IIOIC 2 on p;igc 573, ur~rc,. 

-Ihc uords wirhin (he bqu~rc  bnckcls wen: inscrred by 5.2 or rhc CaIcuL1;l Municipal 
Glrpclmlion ( h ~ ~ ~ c n d ~ n c r n )  ACI, 1984 (\\ksl Bc~i. Aci Vll l  of 1884). 

(Prr~,i IX.-'ntver3. Ptocc~l~ires. OJi~trccs orrd Pcr!ulries.- 

C u r  X X V l l . r l ~ ~ i e t ~ u l  P~.ovisiotis.-D. MiFccellcit~uorr 
cirld ~l-at~si~ur-y prolrisions.-Sccfiulr 635.) 

~ c ~ d ' a n d  635. (1  ) With eTCec1 from lhc date of coming illlo forcc or lhis Acl. 
savings. [he LIKolkaia] Municipal Acr, I95 1 shall slarld repealed. Weer Dcn. 

. .. 
, . .. 

- -  . 

ACI XXXll l  
(2) Nolwilhstanding such repeal.-- 111 195 I .  

(a) every budgct passed, loan lakcn, nssesslnenl or plan of a 
projeclcd public slreel or mensurcmeIu or division m;ldc, ! 
s~andard pl:m of n brrsree approved, licence or permission or 
snnclion granled. or deberl~ure or nolict: issued iirtder rlle 
'[Kolka~a] M u n i c i p n l ~ c ~ ,  1923 or ~ h c  '[Kolknta] Muuicipal Ucn. ACI 111 
Act, 195 1 and in lorcc n l  [he commc~,cmenl orrllis Acl shall 1923. 

bc deemed 10 have been passed, lakcn, made, approved, 
granlcd or issued undcr this ACI, and shall (unless altcrcd. ! 

modified. cancel lcd. rcpaid. suspended,  surrcndcrcd or  ! I 
withdrawn, ns  he case may be. under this Acl) remain in 

1 

force for the period (if  any) tbr which it was so passed. laken, 
rnxdc, approved, granrcd or issued: 

(b) alI  properries, movublc or immovable. all righls of whnrever 
kind, uscd, enjoyed or possessed by. and all inrercsl or  
whu~cver kind. owiizd by, or vested in, [he Corporalion or  
lrKalkaia] as consti~uicd under (lie '[Kolkara] Municipal Acr, 
1951, sltall, at Ihc commencertien\ of this ACL, bc deemed ro 
be o\vned by, or vrsizd in, tlie Corparilion as consli~uled under 
lhis ACI; 

(c) a11 contrxtx made or ljabililies incurrcd by rhe Corporation 
or '[Kolknla) as constitulcd under the l[Kolkarn] Municipal 
Acl, 1951 and legally subsisling against [lie said Corponrion 
shall, n l  [he commcncernent ol' this Act, pass lo llle 
Corporalion as consliluted under h i s  Acr: 

(d) all ofliccrs or other employees appoi~ltcd under r he [Kolkalal 
Municipal Act, 195 1 and continuing in urhcc immedia~ely 

! 

before [he coinmcnccment of [his Act shall bc deemed to have 
been appoinred under this Acr; 

(e) any asscssmen~ of lands and buildings made in  respccl or any 
ward or group of wards undcr the '[Kolkala] Municipill Acl. 
195 1, shall c o ~ ~ ~ i i ~ u e  ro rcmnin in force until asscssmcnl in 
respect of lilnds and buildings or such ward or group of wards 
is ~nadc  under this Act =[, and Ihc pnyrnrnl of [he consolidated 
rare Tor any such land or buiIdinp lor any qunner prior to Lhe 
qunrler commencing on the 1st day on April, 1984 shall be 
made in  accorduncc with [he provisions or t hn~  Act:] 

(r) the provision conrained in Schedules 111, VllI, IX, XI. XII, 
XIII, XIV, XV, XVI, XVII, XlX, XX, XXI and XXIt of the 
l[Koll;ilial Municipal Acr, I951 shall conlinue to remain iu 
rorcc unlil corresponding provisiorls are made under this Acl. 



Tlrc Kolkatrr M~rrr icil~al Corporuriotr Acr, 1 980. 

(Pa 1-1 1X.- Po ~rrrr's, P~.uc~eclrrres, OQe~~ces otld Pcrrrr1tic.r.- 

G.:pr~'r  XXX V I I I . ~ I I ~ ~ ~ C I ~ I C I ~ I C I I  Pt-o~risio~~s.--D. hlircullfl11co1ts 
atld t r n i u i ~ o ~  y pmririon.~.--Sccfiotrs 635A, 636.) 

=(h)  he provisions of sec~ions 2 16, 222. 229 (read wilh Schcdulc 
VlIIA), 437. 442. 451, 460, 469 and 517 of lhc 3[Kolka[a] 
Municipal Acr. 1951 shall continue 10 remait) in force and 
shall bc dccmed always Lo have conlinucd to remain in force 
unlil corresponding provisions are madc by  he Corpomrian 
by regulariotl in coulorrnily wilh h e  provisions or this Act. 

W 5 A .  Norwilhstar~ding nnylhing con~ained in  h i s  Act, any assessment 
of lands and buiIdings i n  respec1 of [he xv tiole o r  any area included within 
 he limits OF I1Kolkara1, which, immcdia~cly before thecoming in10 forcc 
of t l~is ACI, was comprised in any municipaliry, shall conrinue ro remain 
in force unlil assessmenl in rcspcct of such lands imd buildings is made 
under this Act, and r l~e  pnymcnt oTtheconsolidated r~ l e ,  or of any amount 
cnicrcd in the preceding nssessmcnt list, for any such land or building for 
any pcriod prior to the l s l  day orApri 1, 1984 shalI be made in acc~rdancc 

B C ~ .  ACI xv r v i ~ h  thc provisions of dlr: Bengal Municipal ACI, 1932: 
or 1932. Providcd lhat any applicalioo Tor rcvicw under section 148 or the 

Bengnl Municipal Act, 1932 of the assessmcnl 3s aforesaid pending before 
the Comniissioners of any such rnunicipaIily immcdia~ely before  he 
coming into force of this Acl shall be determined in accordance with 
such order as the Slale Governmcni may make from limc lo time, and the 
paymcnt of [he amount assessed nltcr such detennination shall be made 
i n  ;lccord;ance with  he provisions of thal Acr, 

Spccinl 
provision ror . . 

~r~unicipl i t ia  I .  . . 
includcd 
wi~hin 
~~Kollrnfa]. I 

I 

636. S(l) Notwithsrnnding anything ro Ihc conlrary conlilined 'rnnsi~ory 
elsewhere in this ACI, thc Su~rc Governlnent may appoint a persol: to be p"viion. 

called [he Admi~lis[ralor ro cxcrcise all ihe powers and discharge all the 
- .  

ru~ic~ions of the municipal aulhorilies menlioncd in section 3 for thc period , .  . .. . 

from Lhe date of coming iulo Force of this AcL till  he firsl meeting of the , . 

Carporalion a1 which 3 quorum is presen!. 
. . 

'(2) TheAdminisuator ilppointed under sub-secdon (1) may consdrule 
such number of Comrnil~ees and for such period as he may deem fit .  

$(3) Each such Commi[~ee shall consist of 1101 more Lhim twenty-five 
persons, appointed on such rerms and conditio~~s as Lhc Adminislraror 
may deem fi t ,  and shall advise the Adminisrra~or in [he discharge of his 
lunc~ions under [his Act. 

'Clausc (g) w,- o~nitkcd by s. 23 (3) 01 1111: CP~CUI~;~ Municipal Corp)r.~~iun (Amcndulcnt) 
Act. 1988 (Wcsl Dcn. ACL XSI or 1986). Prior 10 this o ~ l ~ i s $ ~ o ~ l  thc sonlc clausc inscncd 
by s. 45 or thc C ~ l c u l l ; ~  Municipal Uownlion (Second Amcndrnenr) Act. 1983 (IVCSI Den. 
~ c t  ~ l l l  or 19X4), 

'Clausc (hl im inscncd hv 5.45, ibid Thcrcalrcr. thc samc CIPUSC \VIS subsli~uld bv 

'Sec lool-no~c Z nn page 573. anrc. 
'Scc~ion 635A w x  inccrlcd hy s.3 uT ~ h r :  Cnlci~ua  municipal Corprnriorl (Atncndmcnl) 

Act, I984 (\Veal Rcn. ACI VlI1 or 19W). 
sScclion 636 was rtnurnbcrcd 3s sub-scction (1) oftha1 scclion and okcr subsccrion ( 1 )  

< a .  - - . .  . .  . , . 
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'SCHEDULE I 

[SL'L' seu~ions 2(9), 601 and 625.1 

A liiiedrawn along rhc ouler cdge of Prilmnoick Ghat Rood, Kashiriath 
Durta Road, Kali Charan Ghose Road and Ram-Krishna Gl~osc Road, 
ihencc soudiward atong the wcslera cdgc of the Easrern Railways whcre 
the boundary l int  ineels the F'cw Canal, thence castward along [he 
soulhern bank o l  [he New Canal and Kcslopur canal up lo the p o i n ~  
where il mcels ~ h c  Easrern Me!rapolilan Bypass; thencc soulhward nlang 
the  western cdge of  the Eastern Merropolilan Bypass to thc poinl whcre 
il meels [he New Canal; thcuce  sou~hward along the castern bank of New 
Canal lo  lie poinr whcre it meers thc olltlel for slonnwalcr: thence 
soulh-cnsl along the rvestcrn cdge or Dr. 13. N. Dey Road ro [he end of 
Dhapa mauza (J.L. No. 2); thcnce southward along !he eastern boundary 
of Dhilpa mauzn (J.L. No. 2): ~hencc wesr\vvard along the soulhem boundary 
of Dhapa rnauza (J.L. Nu. 2) up lo !he point where il meers !lie soulhern 
bouuduy of Choivbhaga mnuza (J.L. No. 3). thence furlhcr west along 
lhe sourhern boundary or Chombhaga mauzu (J.L. No. 3); [hence 
southward along [he easrem boundaries or Chowbl~agil (J.L. No. 3). 
Nouadanga (J.L No. 1 O), Madurdaha (J.L. No. 12), Kalikapur (J.L. No. 
20), Barakhola (J.L. No. 21) mauzas ro the point where it mccls Ihe 
northern boundary of Chak Ghaniagaclli mauza (J.L. No. 24); [hence 
easlward along h e  northcrn boundary of Chnk Ganiagnchi mauza (J.L. 
No. 24) lo rhe poinl whcrc il ~necls rhe norlh-eastern boundary of 
Nayabad muuzn (J.L. No. 25); ihel~ce soulh and wcstward along the 
easrcrn and soulhcrn boundaries of  Nayabad muuza (J.L. No. 25) ra the 
poinr where i t  mcers [he norlhern boundary or Chak Garia mauza (J.L. 
No. 26); hence south and weslward along lhc easlern and soulhern 
boundaries or Chak G.uia mauza (J.L. No. 26) and soulhern boundaries 
of Briji (J.L. No. 27) and Baisnabghnla (J.L. No. 28) mauzas lo thc po in~  
where i t  rneers the eastcm boundary of Kamdahari mnuza (J.L. No. 49); 
[hence sou~hward along thc casleni boundary or Kamdahari mauza (J.L. 
No. 49); thcnce rveslward along the southern boundaries of Kamdahari 
(J.L. No. 491, Brahrnapur (J.L. No. 48), Rainagar (J.L. No. 47), Bansdroni 
(J.L. No. 4 3 ,  Chakdah (J.L. No. 44) and Purbn Pu~iari (J.L. No. 43) 
mauzas ro [he poii~r where it meets Lhe caslem bank of Kaorapukur Khal; 

lSclicduIc 1 rvi;~ substi~u~cd Tor thc original Schcdulc by s. 19 of Ihc Cnlculrn Municipal 
Corpornlion [Arncndnicnl) Acr. 1983 ( \ i ' ts t  Bcn. Act XXXll  of 1983:. 

*" . .  r .  .. -! .>.. ..->. <71 ,,,,,,. 



Tltc Kolkufrr Murricipal Corporalior~ Act, 1980. 

(Sclr~?drrlc I.) 

ihence across d12 Kaorapukur Khal easlward lo [he poinl where i l  rnccls 
Dhnlipara Road; t hencc wesl~vard along Dhalipara Road and along Dag 
Nos. SO. 81. 82, 83. 87. 88, 91. 92, 93. 96, 354. 353. 100. 103,102 of 
Chnk Thakurani mauza (J.L. No. 24); ~lience soulhward along Dag Nos. 
3563,3564,3813,3565. 3566.3585-3584 up to Dag No. 3586 of Purba 
Barisha lnauza (J.L. No. 23); thcncc wcs~ward up to Da: No. 3612 of 
Purba Barisha mauza (J.L. No. 23): thence again souihwnrd alang Dng 
Nos. 3809,36 13,3795,3796,3797,3799,3800,3801 and 3802 of Purb3 
Barisha mauza (J.L. No. 23); thence wes~wnrd along Mnhu~ma Gandhi 
Road to the point whcrc it mccrs Diamond Harbour Road; thence across 
Diamond Harbour Road and wes~ward along  he southern boundary of 
rnauza Paschim Bnrishn (J.L. No. 19) up to Dag No. 2 16 1 of Paschim 
Barisha rnauza (J.L. No. 19); Ihence nonlnvard along Dag Nos. 2160, 
2159, 2158, 2157, 2154. 2652, 2651, 2280, 2650, 2153, 2139, 2642, 
2638, 2587, 2354 and 2353 or mauxa Paschim Barisha (J.L. No. 19); 
[hence furlher norlh along Dag Nos. 2335,2324, 2396, 2234, 2208 and 
2215 or mauza Sarsunn (J.L. No. 17); t hcnce westward along Dag Nos. 
2309, 2275, 2199. 2201. 2130, 2 127, 2124, 2123. 2122, 2120, 21 19, 
2 118. 21 16. 2348. 2374. 745. 734, 742, 741, 739 and 738 of rnauza 
Sarsuna (J.L. No. 17); theace northward along Dag Nos. 737, 736, 735, 
734 and 973 or mauza Sarsuna (J.L. No. 17) and along Dag Nos. 177, 
176, 175, 174, 173, 172 and 171 of mauza Sonan~ukhi (J.L. No. 34); 
thence wcsr and northwordalong Dag Nos. 726,725,722,718,717,716. 
699, 1648,696.682.681,680,679.678.672,671, 1652,590,591,593, 
594, 537, 533, 532, 531, 530, 529, 527. 526, 525, 524, 470, 473, 472 
and 113 of Sarsuna mauza (J.L. No. 17); tbence westward along Dag 
Nos. 780, 779, 83 1 ,  812, 719 and 452 of mauza Shibrmpur (J.L. No. 
18); thence northward and rves~rvnrd along thc western boundary of 
Shibrampur maum and sou~hern edge of Shibrampur Road ro [he point 
where it meets Ho Chi Minh Sarani; thence easlward along southern edge 
of Ho Chi Min h Snrani lo rhe point where i t  nieeu Kaslodanga Road; 
rhcncc further easr along the norlhern edge or Ho Chi Minh Sarani ro 
Dag No. 2588 01 mauza Sarsuna (J.L. No. 17); rhence oorlhward along 
the weslcrn cdge of Beledanga Road up ro Dng No. 2933 of rnauza Parui 
(J.L. No. 3); thence further norlh along Dag Nos. 2933, 2932, 2931, 
2930, 2929, 2874, 2873, 2872, 2871. 2868, 2870, 2869, 2855,  2854, 
2853.2852 and 2849 ofmauzn Parui (J.L. No 3); lhence easlward along 
Dag Nos. 2848,2847,2843.2840,2X38.3501 and 2836 or Parui mauza 
(J.L. No. 3): thence norrhward along Dag Nos. 2535,2834, 2833,2832, 
283 1,2324,2823,28 13,2809,2808,2807,2806,2802 and 2801 o l  Parui 
mauzu (J.L. No. 3); rhence I-udhcr north along Dag Nos. 768,767,765, 
764,763,762,761,758,757,719, 1231,714,716.715.11X9,713, 1190, 
703. 313. 330 and 329 af l3ehaln rnauza IJ.1.. No. 2): rhcncc westw;ird 
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along Dng Nos. 328. 327. 325, 320 and 317 of Bchala mnuzn 
(J.L. No. 2); thcnce nortliwilrd along Dag Nos. 257, 256, 253, 75 1.250, 
127, 126, 120. L21,66 and 65 of ~nauzn Behala (J.L. No. 2); ro lhc point 
whcre ii mccts Budge Budge Road. and lhencc tves~ward along Budge 
B u d g  Road up to Hntcllala Hindu Burial Crouud; lhencc noribward 
nlo~ig the western boundary 01 the Porr Commissioner's land up lo the 
point where it mters Trenching Ground Rond Hear its junction with Djnu 
Mis ly  Lane; thence wes~ward along the norlliern boundaries oTRum Das 
Hati, Makhalhali andP:~nchur~tiauzas lo lhe point where il meels Knnkhuli 
Road; lhcnce souihwud along thc eastern edgc of Kankhuli Rond to !he 
point where i i  mcels i l ~ e  westem boundary of Panchur mauza; thcnce 
west and northward and agoin rvesrnard along  he cns!cm and nor~hcrn 
boundaries of Panchur milu2a ro the poinl where it  merls Akra Road; 
thence across A h a  Road and northward, easlrvilrd, again nor~hward, 
westward, sou~hwnrd and again wcslrvard along easlern, norrhcrn and 
wesrern boundaries or A h a  msluzu ro [he point where i~ rnects  he river 
Hooghly; thence norlhlvnrd along the eastcm bank O F  thc river Hoogllly 
and caslwardalong the southcrn bank of thc river Hmghly up ro the point 
where it rnects easrem side road in  conlinuatiqn of Clyde Row; thence 
easlward along the soulhert~ edgc or  Clyde Row lo the poini where il 

meels SL. George's Gale Road (Muj~si Prcmchand Sarimi); thence 
southward along thc easrern cdge of St. Ccorge's Gate Road (Munsi 
Premchand Sarnni) [o rhe p o i n ~  where i t  meels Kidderpur Road: lhencc 
norlhward along the wesrcm edge of Kidderpur Road and Red Road to 
 he point where i t  meew Lawrence Road: thcncc weslward along [he 
southern edge of Lawrence Road and Edcn Garden Roild and a line 
drawn in continuarion of Edcn Garden Rond to (he river Hooghly; thencc 
nonhrvard along the eastcrn bank of thc r iver Hooghly to the weslcrn 
lerminus or Pranlanick C h n ~  Road. 

'SCHEDULE 11. 

WARDS OF THE CORPORATION 

[Scc section S(2). 1 

Ward No. 1 

On [he norlh-Pramanick Ghat Raad, Cossipore ~ o a d - a n d  Kashinnth 
Dulla Raad. 

On Ihe south-Khngendra Charlerjee Road and Rustomjcc Parsee Road. 
On the easl-Barrackpore Trunk Rond. 
On the wed-llossipore Road, Ruslornjee Parsee Road and the river 

Hooghly. 

'Schedule 11 WLS subs~itu(cd iurrhc originnl Schcduit by s. 20 oFrhcCalculla Municipal 
,: .... t 4 .. .--A-.-~~? +-,  IOQT 1 1 1 1 ~ ~ ~  R..,. ~ P F  VYYII nr 1 0 ~ 7 )  



Ward No. 2 
On ~ h c  nor~h-Kalicharan Ghose Road and Ramkrishna Gliase Road. 
On the south-Dum Durn Road. 
On Lhc em--Eas~cm Railwi~y.  
On the west-Brrrrilckpurc Trunk Road. 

Wn1.d No. 3 

On the norlh-Durn Durn Road, Umalianla Sen Lane, Pnikpara Raja 
Milnindra Road and Ksliudiram Bosc Snrani. 

On Lhc soulh-Jiban Krislina Ghosc Road. 
On the east-Easlem Railway. 
On [he wesl-Anurh Nnrh Deb Lane. Paikpara Row, Beerpara Lane and 

Indru Bisrvas Road. 

Ward No. 4 

On the north-Durn Durn Road. 
011 llie south-Paikpara Raja Mani~tdra Road and Urnakaii~a Sen Lanc. 
On thc cast-Paikpnra Row and Beerpara Lane. . 
On the west-Barrackpore Trunk Road. 

Ward No. 5 

On the noflh-Paikpara Raja Mmindra Road and Jiban Krishna Ghose 
Road. 

On the south-Kshudiram Bose Sarani. the New Canal and [he Circular 
Canal. 

On lhc cnsl-Annth Nath Deb Lane, Indra Hiswas Rond and Eastern 
Railway. 

On [he wesl-Barrackpore Trunk Road and Jibnn Krishna Ghosc Road. 

Ward No. 6 

On [he norlh-Ruslo~njee Parsee Road and Khagendri Chaltcrjce Rond. 
On the soulh-The Circular Canal. 
On  he east-Ruslornjee Parscc Road, Cossipore Road and Barrnckpore 

Trunk Roi~d. 
On the wesl-Thc river Hooghly. 

Ward No. 7 

On lhc norrh-The Circular Canal. 
On thc saurh-Bagbazar Slreel. Bosepnra L n c ,  Nivcdiia Lane, Ramkanta 

BOSC Sueel and Sarkarbnri Lnnc. 
On the casr-Ridhw Sarani, Snchin Milm Lane and Girish Avenue. 
n n  llip I ~ . ~ P ~ I - T ~ P  r i v ~ r  H n n n l ~ l v  
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[West Bcn. Act I 
( S ~ ~ f ~ ~ d l ~ l ~  11.) 

Ward No. 8 

thc wrlh-Sarkarbari Lane, Nivedi~a Lane, Boscpara Lane and 
Raoikan~a Bose Srrcer. 
the sou th-I3 hupcndm Bosc Avenue. Shambazar Slreel, Raja Naba 
Kissen S ~ r c c ~ ,  Durga Charan Banerjee Slreel and Kurnar~uli 
Slrzct. 

On the easl-Sachin Milra Lane and Gopcswilr Pnul Srrccr. 
On the west-Girish Avenue. Rabindra Snrani iind [he river Hooghly. 

Ward No. 9 

On thc norrh-Kumariuli Streel, Durga Charan Banerjee Street, R i a  
Naba Kissen Slreet and Shambazar Streel. 

On the soulh-Sovnbazar Streel and Sri Aurobiildo Sarani. 
On the east-Jalindri Mohan Avcnuc and Rnbindra Sarimi. 
On the wcst-Gopcswar PauI Slreer and [he rivcr Hooghly. 

Ward No. 10 

On rhc north-Shumbaznr Sreet, Bhupendra Bosc Avcnuc and Bnghbazar 
S~reet. 

On rhc south-Ramkanta Bose Srreer and Sri Aurobindo Sarani. 
On [he east-Bidhan Sarani. 
On the west-Ja~indra Mohan Avenue and Sachin Mitra Lane. 

Ward No. 11 I 
On the norlh-Junnction of Bidhnn Srarini and Acharyya Prafulla Chandn 

Road. 
011 the soulh-Raja Rajkrishna Slreel. 
On the east-Acharyya Prafulla Chandra Road. 
On [he wesl-Bidhan Sanni. 

Ward No. 12 

On the norrh-The Circuli~r Canal. 
On lhe south--Sri Aurobindo Sarnni. 
On [he easr-Thc Circular Canal. 
On the wesl-Acharyya P d u l l a  Chandra Road and Bidhan Sarani. 

Ward No. 13 

On the norlh-Thc Ncw Canal. 
On the sourh-Bidhan N a ~ a r  Road and Harish Ncogy Road. 
On [he eml-Eastern Railway and Harish Neogy Road. 
n n  r h ~  II~PFI-T~P Pirrvilqr r q n i l  
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Ward No. 14 

On the north-H;lrish Neogy Road, Bidhiln Nilgar Road and Biplabi 
Barin Chose Sarani. 

On the south-Bagmari Road and Satin Sen Sarani. 
On the ew-Ramkatlla Sen Lane. Easrcm Railway and Bagrnari Road. 
On the west-The Circular Canal and Harish Ncogy Road. 

Ward No. 15 

On the n o r l h r r i  Aurobindo Sarani. 
On the sourh-Vivekananda Road. 
On the east-The Circular Canal. 
On the west-Acharyya Pnrulla Chandra Road. 

Ward No. 16 

On the norlh-Ria Rajkrishna Strcet. 
On the south-Abhedananda Road. 
On thc cast-Acharyya Prafulla Chandra Road. 
On the west-Bidhnn Sarani. 

Word No. 17 

On Ihe north-Sri Aumbindo Sarimi. 
On the south-Beadon Streel. 
On the east-Eidhan Snrani. 
On the west-Jarindra Mahan Avenue. 

Ward No. 18 

On the noflh-Sri Aurobindo Snrani. 
On the soulh-Beadon Skeet. 
On (he cast-Jatindra Mohan Avenue. 
On ~ h c  wcst-Dabindm Sarani. 

Ward No. 19 

On the north-Sovabazar Smel. 
On thc sou~h-Buuo Krislo paul Avenue, Ahiritola Slreel and i ts  

conrinuation up to the river Hooghly. 
On the east-Rabindra Sarani. 
On the wesr-The river Hnnehlv. 
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[Wcst Dcn. Act I 
(Scl1ed1de 11.1 

Ward No. 20 

On ~ h c  rlorlh-Burro Krislo Paul Avenue, Ahirirola Slreel and irs 
continuation up 10 [be river Hooghly. 

On the soitih-Nimtala Ghal Sireel and Porl Trust Road leading LO 
Nimtala Gliar. 

On the cnst-Rnbindra Sraratli 
On Lhe wesl-The river Hooghly. 

Ward No. 21 

On the norrh-Port Trusl Road leading io Nimlala Ghar and NimIaIa 
Ghat Srreer. 

On [he south-Darpanarayan Tagore Slreel, Kali Krishna Tagore Slreet 
and [lie Port Trusr Rond lcading to Lhc river Hooghly. 

On  he easl-Bnishnitb ScLt StrccL, Prnsanna KumxTagore SIreel, Jndoolal 
Mullick Road and Mahnrshi Debendra Road. 

0 1 1  the wesl-The river Hooghly. 

Ward No. 22 I 
On thc north-Par1 Commissioners' Road leading Lo the river Hooghly, 

Kali Krishna Tagore Srreer atld Darpanaryan Tagore Slreel. 
On the soulh-Port Commissioners' Road leading from [he river Hooghly 

up to Mahalma Gandhi Road, Mahalma Gandhi Road and Cotlon 
Slreel. 

On the east-Jndoolill Mullick Rond, Jogendra Kaviraj Row, Kalakar 
Slree~, Jagamohnn Mullick Lane and Nelaji Subhas Road. 

On [he wesr-The river Hooghly and Maharshi Debendra Road. 

Ward No. 23 

On [he north-Kali Krishna Tagore Slreel. 
On [he soulh-Banala Slreet. 
On the cnsl-Rabindra Sarani. 
On thc wcsl-Jagamohan Mullick Line. Kalakar Skeet and Jogendra 

Kuviraj Row. 

Ward No. 24 

On [he norrh-Nimtala Ghat Strcct. I 
! 

On [he souh-Kali Krishna Tagore Srreet. i 
On Lhe easl-Rnbindra Sarani. ! 

j On the wesl-Baishnab Sell Slrcct, Prasannil Kumar Tagore Sheer and 
r, , , lnnl , l l  AJ, , l l ;"l ,  r',,.,,l I 
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Ward No. 25 

On the noflli-Nanda Mullick Lnnc and Vivekarlanda Rond. 
On the soulh-Madnn Chn~terjec Lane and Muk~aram Babu Streel. 
On the east-Bidhan Snrnni and Cbirlara~uan Avenue. 
On the wcst-Rabindra Sarani and Chirlararian Avenue. 

Ward No. 26 

Or) [he north-Beadon Strcct. 
On [he soulh-Vivckanilnda Road and Nanda Mullick Lane. 
On rhe east-Bidhan Sarnni. 
On [he wesr-Rabindra Sarani and Chillaranjan Avenue. 

Ward No. 27 

On [he nonh-Abhedananda Road 
On [he south-Kailuh Bose Srrcc~ and Mnhcndru Sreemani Street. 
On the easl-Achilry yu Pralulla Chandra Road. 
On the wcsl-Bidhan Sarani. 

Ward No. 28 

On the nor~h-Vivekananda Rond. 
On thc soulh-Dr. M. N. Chalrerjee Sarani. 
On the easl-The Circular Canal. 
On the west-Achnryya Pnrulla Chandra Rond. 

Ward No. 29 

On thc nor lh -Sa~ in  Sen Sarnni, Matila1 Sen Lanc and Dhyun Debi 
Khanna Road. 

On the south-Narikeldanga North Road, Saslitala Road and ~ n s ~ c r n  
Railway. 

On the easl-Sastirala Road. MatiIal Sell Lane, Narikeldanga North 
Road and Easlern Railway. 

On lhe west-The Circular Canal. 

Ward No. 30 

On rhe north-Satirl Sen Sarani. Kankurgachi Road, Sx~ i ra l a  Rond and 
Narikeldanga Norlh Road. 

On the soulh-Dhyan Debi Khanna Road and Matilal Sen Lane. 
On the easl-4.I.T. Rond and Knnkurgnchi Road. 
On the wesl-Saslirala Road. Ma~ilal Sen Lane and Nnrikcldangil Norlh 

Road. 



On thc nonll-Satin Scn Sarani and Manicktala Main Road. 
On the south-Nnrikeldanga Main Road and Kankurgachi Road. 
On the east-Easlern Me~ropoli tan Bypass. 
On lhe wcsl-Kankurgachi road and C.I.T. Road. 
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West Ben. Act 

(Sclr ed14lc 11,) 

Ward No. 31 

Ward No. 32 

. . .. .. 
. . - .  

, - .  . . -  

On [he norlh-Crossing of Eas~cm Railway and [he New Canal, Bidhan 
Nagar Road and Bagmari Road. 

On the south-Satin Sen Sarani. Biplabi Barin Ghose Sarani and 
Manicklala Main Roud. 

On the east-Eastern Mcrropolitan Bypass. 
On the west-Ram Kunta Sen Lane, Eastern Railway andBagrnari Road. 

Ward No. 33 I 
On the norrh-Narikeldanga main Road. 
On [he soulh-The Beliaghata Canal and Hem Chandra Naskar Road. 
On the east-Eastcrn Metropolitan Bypass. 
On the west-Gagan Sarkar Roud and Hem Chandra Naskar Road. 

Ward No. 34 I 
On the norlh-Dr. Panchannn Milril Land and Abinash Sasmal Lane. 
On the south-The Beliagha~a Canal. 
On the east-Hem Chandra Nasku Road and Gagan Sarkar Road. 
On the west-Kankurgachi Chord and Raja Rajendralal Mitra Road. 

Ward No. 35 I 

On the norlh-Easlern Railway, Dhyan Debi Khaiina Road and Hem 
Chnndra Naskar Road. 

On [he soulh-The Circular Canal and Bcliaghata Canal, Dr. Panchanan 
Mitra Lane and Abinash Sasmal Lanc. 

On the easl-Hem Chandra Naskar Road, Raja Rajendra Lnl Mirra Road 
and Kankurgachi Chord. 

On thc wesr-Easlern Railway. 

Ward No. 36 

On the norlh-Dr. M. N. Chatle jee Sarani. 
On the sou~h-Beliaghata Road. 
On the east--The Circular Canal. 
On the west-Acharyya Jagadish Bosc Road and Achury ya Prarulla 

Pl.mnrl- T ) - 4  



The Kolkuta M~ulicipul Corporufion Act, 19150. 

LIX of 1980.1 

Ward No. 37 

On the nonh-Kcshab Chandra Sen S ~ r e e ~ .  
On thc south-Suryya Sen S~rccl. 
On the east-Acharyya Prafullo Chandril Road. 
On the west-Raja Rammohan Sarilni. 

Ward No. 38 

On rhe north-Kailash Bosc Srreet and Mahendrn Srzemani Succ~.  
On [he south-Keshab Chandm Sen Street. 
On the ezq~-Acharyya Prafulla Chandri Road. 
On [he wcst-Bidhan Sarani. 

Ward No. 39 

On h e  nonh-Muk~aram Babu Sueel. 
On [he sourh-Maharma Gandhi Road. 
On the wsr-Bidhan Sxani and Coltegc Streel. 
On h c  wesr--Chirtaranjan Avenuc. 

Ward No. 40 

On thc north-Keshab Chandra Sen Strcel. 
On the south--5iddhcswar Chandra Lane, Madhu Gupra Lane and 

Surzrtdralal Pync Lane. 
On the east-Raja Rammohan Sarani. 
On the wcst-<allege S[rect. 

Ward No. 41 

On the north-Madan Challerjee Lint. 
On Ihe south-Syed Salley Lane and BaImukunda Mackkar Road. 
On the east4hi t lannjan Avenue. 
On the wesl-Rabindm Sarani. 

Ward No. 42 

On the north-Mahatma Gandhi Road, Corlon Streel and Barlala Skeet. 
On the soulh-Biplabi Rash Behari Bosc Road and Raja Woodmunt 

Road. 
On the east-Rabindra Sarani. 
On the west--Strand Road and C.I.T. Sch. L, Kalakar Strcet and Nelaji 

Subhas Road. 



The Kolkara Mwrricipnl Corporariott Act, 1980. 

[West Ben. Act 

(Sclrcdrrlu I I . )  

Ward No. 43 

On the north-Balmukundn Mnckkar Korrd and Syed Snllcy Lnnc. 
On rhe sout11-Taraclia~id Dulta Slreet and C.I.T. Sch. LXVJ. 
On 11tc  ens^-Cllittamnjan Avenue, Nawab Budruddin Skeet, Kanai Sil 

Sweet, Phears Lane and Srinath Babu Lane. 
On [he wesr-Rnbindra Sarani. 

Ward No. 44 

On the nor~h-C.1.T. Sch. LXVI. Tarachand Dutta Strrct and Mahatma 
Gnndhi Road. 

On thc sourh-Bipin Behari Ganguly Street nild Dr. Lelit Banerjee 
Sarnni. 

On the casl-Collcgc Srrccr and Citlaranjan Avenue. 

On the west--€hirtara~~jan Avenue, Nawab Badruddin Stree!, Kanai Sil 
Slreel. Phcars Lanc, Srinath Babu Lane and-Rnbindra Soruni. 

Ward No. 45 

On the north-Port Commissioners' Road leading from h e  river Hooghly 
up lo Mahalma Gnndhi Road, Raja Woodmunl S t e e l  and Biptabi 
Itash Behnri Bosc R o d  

On the soulh-Lalbaiar Strecl, Lawrence Road, Eden Gardcn Road and 

a line drawn in con~i~~uat ion of Eden Gardcn Road to Lhe river 
Hooghly. 

On rhc cnsr-Slrand Road, Rabindra Sarani. Dall~ousie Square East, Old 
Court House Strect, Govcrnrncnr Place E a s ~  and C.I.T. Sch. L. 

On the wesl-River Hooghly. 

Ward No. 46 

On {he north-Lulbaznr Street, Bipin Behari Gnnguly Slree~, Lenin 

Sarani and Canes11 Chaudra Avenuc. 
On the soulh-Nellic Scngupta Sarani and Ourram Road. 
On ~ h c  cat-Jawaharlnl Nchru Road, Mirza Ghalib S trcct, Rani Rashmoni 

Road. Chandncy Chowk Streel, Khairu Plncc and Bow Srrcc~. 
On lhe wcsr-Red Road, Governmen1 Place Easl, Dalhousic Square Ex! 

and Old Court House Street. 



The Knlkl~;u Mrrrricipul Corpnratio)~ Act, 1980. 

LIX af 1980.1 

Ward No. 47 

011 the nor~h-Bcpin Behari Garlguly S~reel and Dr. Lalit Brrnerjee 
Sarani. 

On the south-Lenin Sarnni and Gancsh Chandra Avenue. 
On the east-Njrmal Cluinder Slrcel and Collcgc Slreel. 
On the west-Chnndncy Chvwk Strcct, Khairu PIncc. Baw S~rcet  and 

Chirrarilnjan Avenue. 

Ward No. 48 

On the north-Surendralal Pyne Lane. Mndhu Gupln Lane atld Siddhesrvar 
Chandra Lane. 

On thc soulh-Hidaram Banerjee Lane. 
On [he east-Sashi Bhusan Dey Street and Raja Rammollan Sarani. 
On thc wcsr-Nirmal Chunder Slreel and College Streel. 

IVard No. 49 

On the norih-Surya Set] Slreet. 
On the soulh-Bepin Bchari Ganguly Streel. 
On the easl-Achary ya Praful la Ct~aridra Road. 
On the rvcst-Raja Ramtnohau Snmni. 

Ward Nn. 50 

On the north-Bepin Bellari Ganguly Stree!. 
On thc sourh-Surendra Nath Uanerjee Road. 
On the easl-Acharyyn lagadis11 Bose Road. 
On thc west-Puran Chand Nahar Avenue, Gokul Borat Slreer nnd Sushi 

Bhusan Dcy Street. 

Ward No. 51 

On the norlh-Hidar.un Bnncrjcc Lane. 
On lhe south-Surendra Nath Bnnerjee Road. 
On the c;lsr-Puran Chand Nahar Avenue. Gokul Boral Sireel and Sashi 

Bhusarl Dzy Street. 
On the west-Nirmal Chunder Street and RnIi Alinied Kidwai Road. 



The Kolkatn M~ttlicipal Corporrrrion Act. 1980. 

Ward No. 52 

On the norlh-Lcnin Sarani. 
On the soulh-Marquis Srreer. 

On ihe cnsl-Rafi Alimcd Kidwai Road. 
On lhe wcsl-Mir7.a Ghnlib Srreer and Rani Rashmoni Road. 

Ward No. 53 

On rhc narih-Surzndra Nath Bancrjcc Road. 
On ~ h c  soulh-Abdul Hnlim Lane. Tultala L n c ,  D e d x  Bakstl Lane and 

Haji Mohammed Mohosin Square. 

On the znsl-Achnryyn Jagadish Bosc Road. 

On  he wcst-Rafi Ahmed Kidtvai Road and Tallala Lane. 

Ward No. 54 

On Lhe norrh4.I .T.  Road and Dr. Surcsh Sarkar Road. 
On ~ h c  soulh-hlufidul Islam Lane, Anjuman Road and Harzkrishna 

Konar Road. 
On rhe cast-Dr. Suresh Sarknr Road and Hatibagan Road (North). 
On lhe west-Hnrekrishna Konar Road and Acharyya Jagadish Bose 

Road. 

Ward No. 55 

On [he north-Selirrghilla Road and Guripnra Road. 
On the sou~h-Christopher Road, Convenl Lane and Dr. Surcsh Sarkar 

Road. 
On thc easl-Convent L n c ,  Palmer Bazar Road and E:istcrn Railway. 
On the wcst-Acharyya Jagadish bose Road and Dr. Surcsh Sarkar 

Road. 

Ward No. 56 

On [he north-Dekndn Chandra Dey Road and Convent Lanc. 

On [he sourh--Chrislupher Road. 
On the casr-Kan kurgachi Chord. 
On thc wesl-Eastern Railway, Canvent Lane and Palrncrbwr Road. 

[West BC~I .  Act I 



Ward No. 57 

On llic norrh-Beliagha~a Road, Circular Canal and Bcliaghata Canal. 
On rt~e sou~h-Guriparn Road, Bebendra Clia~ldrn Dey Road and Sewage 

Outlet where it Ineels New Ca~ial. 
On the ens[-Wesrem side or  New Caonl. 
On ~ h c  wcsl-Bcli:ighii~a Road and Pi~lrncthaaar Road. 

Ward NO. 58 

On the norlh-Debendm Chnndra Dcy Road and Sewage Oullel whcrc 
it  meets New Canal. 

On  he sou~h-Chris~ophcr Rond, Ma~hcswartola Road. the wcslern 
boundary of  he Iormer Boinchi~ola Union Bowd and S~orrn Waler 
Outlet up to rl~e poin~ where i l  meels Ncw Canal. 

On the east-Topsia Road North and wesrern boundary of  New Canal. 
On lhe west-Easter11 Railway and rhc wcslenl boundary 01 rhc rornmer 

Boinchi~oln Union Board. 

Ward No. 59 

0 1 1  \he uorth-Chris~opher Road. 
On the south--Topsin Road South. Tiljnla Road and Gorachand Road. 
On (lie easr-Gobinda Chnndrn Kha~ik Koad and Topsin Road South. 
On the wcs~--Topsia Road South, Tiljala Rond and Dr. Su~ldari Mohan 

Avcnuc. 

Ward No. 60 

Ua the north-Herekrislinn Konar Road, Anjumun Road, Mufidul Islam 
Lane and Dr. Suresh Sarkar Road. 

0 1 i  rile south-Sullrawardy Avenue. Beniilpukur I,ane a i d  Park Strcct. 
On thc east-Dr. Sundari Mohan Avcnuc aiid Harekrishna Konar Road. 
On the west-Jnnnngar Road, Creo~arodum Strccl, Harelirishlla Konnr 

Road, Achnry yn Jagndish Bose Road and Hnlibagan Road (North). 

Ward No. G1 

On  he north-Muzaffar Ahnled Street and Bcniapukur Lane. 
On the south-Park Streer. . 
On [he citst-Januagnr Road, Crcrnnrorium Sheet. I-I:ackrislina Konar 

Road and Acharyya Jagadish Rose Road. 
On the wcsl-Rah Ahrncd Kidwai Road. 



Tire Kolkarn Mloiicipul Corlmrorion Acr, 1990. 

Ward No. 62 
-: 

On lhe nor~h-Marquis Slrcct, Haji Mohnlnlned Mollasin Squarc, Dedar 
Buksh Lane, Talrnla Lanc and Abdul Halinl Lanc. 

On the sou~h-Muzaffar Ahmcd Slreel aad Collin Lane. 
On [he east-Achuryya Jngadish Boac Road and Tallala Lane. 
On the west-Rafi Ahmcd Kidwai I<oad. Mirra Ghnlib Slreel and Collin 

S~reet .  

Ward No. 63 

On the north--0u1ram Road, Nellie Sengup~a Saruni. Collin Lane and 
Park Street. 

On the sourh-Acl~aryya'Jngadish Bose Road and Tolly's Nullah. 
On the cast-The road connecting Acharyya Jagadish Bose Road and 

Belvedere Rond, Achnryya Jagadish Bose Road, Rafi Ahmed Kidwni 
Road, Collin Slreet and Mirza Ghalib Slreet. 

On thc wesr-Kidderporc Rond. Casurina Avenue, Chowringhee Road 
and Jawnharlal Nehru Road. 

Ward No. 64 

On thc norlh-Park S~reel ,  Suhrawardy Avenue and Gorachand Road. 
On the south-Circus Avenue. B c c k b a p n  Row, Sbamsul Huda Road, 

Dr. Biresh Guhil Slrcel and Park Sireel. 
On h e  em--Brighl SLrcel and Tiljala Road. 
On Lhc west-Acharyyn Jngndish Bose Road and Dr. S i ~ n d x i  Moltan 

Avcnue. 

Ward No. 65 

On the north-Shnmsul Huda Road, Park Slreel and Tiljala Road. 
On the south-Bondcl Road, Pict~ic Gardcn Roud and Tiljala Masjid 

Bari Lane. 
On rhe easl-Tiljaln Rond, Kusria Road and Tapsia Road South. 
On the wcsl-Ashulosh Chowdhury Avenue. Syed Anlir Ali Avcnue and 

Bright Slrccl. 

Ward No. 66 

On [lie norlh-Tiljnln Masjid Bari Lane, Topsia Road South, Topsia 
Road Nonh, hlathcswartola Road and  he sourhern bouridary af 
former. Boinc hilala Union Board. 

On lhc south-Picnic Gardcn Road. 
On the east-Wcs~em boundary or Paschim Chowbhagha and rorrner 

Boinchi~ala Union Hoard. 
On the wesl-TiljnlilRoad, Kustia Road. Gobinda Chnndra Khalik Road, 

Topsia Road and Topsin Road South. 



Tlie Kolkatn Mrrr~icipal Cnrl)orufiu~l Aci, IYSU. 

Ward No. 67 

On thc narh-Picnic Gardcn Road. 
On the south-Banku Behari Char~erjrz Road and Riljkrishna Chaltcrjee 

Koad. 
On the east-Rajlrrishna Cl~alrerjec Rundand n linc drawn on Lhc caslern 

edge of Dag Nos.  2139.2136,2135,2113,:!112,2108,3107,2095, 
2094. 1968,1967, 1956, 1955,1954, 1952,1951, 1948,1917,2164, 
1914, 1695, 1694, 1692. 5018, 1691, 1689, 1688 of Kasba niauza 
and 113, 115, 1 14, 61, 60, 59 of Laskarhat mauza. 

On die wesr-Easlcrn Railway. 

Ward No. 68 

0; the nan11-Bondel Road. 
On [he south-Ballygunge Slnlion Road, Fern Road and Kankulia Road. 
On the easl-Eastem Railway nnd Kankulia Road. 
On the wesl-Gariaha t Road and Ashulosh Chowdhury Avenue. 

R'ard No. 69 

On [he north-Acharyya Jagndish Bose Road, Circus Avenue and 
Bcckbagan Row. 

On [he south-Aazra Road. 
On the cast-Syed Amir Ali Avenue and Ashutosh Ctlowdhury Avenue. 
On [he w e s L S a n ~  Bose Road. 

Ward No. 70 

On thc norih-Acharyyn Jagadish Bose Road. 
0 6  the soulh-Zhakrrrbere Road Soulh and Paddapukur Road. 
On the ens[-Sarat Bosc Road, Paddnpukur Rond and Chnkrabere Road 

South. 
On lhe west-Ashurosh Mukherjee Road and Chowringhee Road. 

Ward No. 71 

On thc norlh-Acharyya Jagadish Bose Road.' 
On the soulh-Su hasini Gnnguli Sarani, Gobinda Bosc Lane, Bijoy 

Bose Road and Tolly's Nullah. 
On [he east-Asliulosh Mukherjee Road, Debendralul Khan Rond and 

- Chowri~~ghce Road. ' 

On h e  wesr-Tolly's Nullah and the road connccling Belcvcdere Road 
and Achitryya Jagadis11 Bose Road, Madan Pal Lane and Harish 
M i ~ k h ~ r i ~ ~  Rnntl 



(ScI~cdld~ If.) 

Ward Nu. 72 

On the nonh-Chakrabere Road South and Puddapukur Koud. 

On Lhe sou~h-Hura Road. 
On the em--Sarar Rose Ro;~d. 
On [he wesl-Shyilmaprasud Mukherjee Road, Ashutosh Mukherjcc 

Road. Chakrabere Road South and Paddapukur Road. 

Ward No. 73 

' On the north-Suhasini Gnnguli Sarani, Gobinda Bose 1-anc and Bijoy 
Bose Road. 

On the soutli-Iiazra Road and Tolly's Nullah. 
On rhc rasl-S hyarnapmad Mukherjec Road, Ashu~osh Mukherjee Road, 

Harish Mukherjce Road and Miidan Pal Lane. 
On [he west-Totly's Nullah and Debendrnlnt Khan Ro:ld. 

Ward No. 74 

On ~ h c  norrh-Tolly's Nullah. 
On thc soulh-Judges' Court Road, Chctlu HaiRoad and EnslernRailway. 
On [he easr-Tolly's Nullah, Gopal Nagar Road and Alipore Road. 

On the west-Diamond Harbour Roild nud Kidderpore Bridge Approach. 

Ward No. 75 

On thc norrh-S~rand Road and n line drawn in continua~ion of the soulh 
side OF Strand Road ro the river Hooghly and Clydc Row. 

On the south-Kabirirthil Sarimi. 
On the zasl-Canal Road, SL. George's Gale Road. Kidderpare Bridgc 

Approach and Karl Marx Snrnni. 
On [he IVCSL-Gardcn Reach Road and [he rivcr Hoaghly. 

Ward No. 76 

On the nonh-Gardeli Rcach Road and Kabilirlha Sarani. 
On Lhe soulh-Karl M a n  Sara~ii and SilsLitala Road. 
On Ihc casl-Karl Mar?; Sarnni. 

On thc wesl-Sa~ya Doctor Road and Sas~iriha Road. 



TIJL, Ko1A.o to I ~ , ~ I I I  ~ici l~nl Corl~orarinrl Acl, 1980. 

LIX or 1980.1 

Ward No. 77 

On the north-Karl Mars Sarani. 
On the sourh-Kavi Mohnrnmod Iqbnl Road. 
0 1 i  the east-Diamond Harbour Road. 
On thc wesl-Bhukailasll Road. 

Ward No. 78 

On the north-Kavi Mohammod Irlbal Ro;id. 
On the soulh-Braunfeld R o w  and Hossain Shah Road. 
On [he easr-Diamond Harbour Road. 
On thc wcsl-Bhukailash Road. 

Ward No. 79 

On [he north-Karl Marx Snrani. Hossnin Shah Road and BraunFeld 
Row. 

On the sou~h-Gorngacha Road. 
On thc cast-Bhukailnsh Road and Diamond Harbour Road. 
On [he wesl-Hide Road. 

Ward No. 80 

On [he north-The river Hoogbly, Goragachn Road and Cormcr Garden 
Reach Municipalily. 

On rhe south-South Suburban Municipality, former Garden Reach 
Municipaliry and Karl Marx Sarani, Satya Doclor Road and G d e n  
Reach Road. 

On the casl-Tolly's Nullah. Gardcn Rcach Road, Sastirala Road, Sarya 
Doctor Road, Hidc Road and Diamond Harbour Road. 

On [he wesr-Former Garden Reach Muiiicipalily. 

Ward No. 81 

On  he nonh-Easlern Railway. 
On [he south-Circular Road (Tollygungc), S. N. Roy Road and a Iine 

drawn on the sourhen1 edze of New Alipore Plol Nos. 23A147B, 
23A/38C, 23h138D, 231V49C. 23A/5 18. 23.4152, 23A/52A, 23Al 
53A, 23Nj3 ,  23At54A, 23At55, 23AH5A, 23AIGOF, 23A160E. 
23NhOD. 23N60C. 23A/608,23AI60A, 23A16011 A. 23N246. Plol 
Nos. 264. 265, 266, 267, 268, 269. 270, 271, 272, 273, 274, 275, 
276, 277, 278, 279 of Block J and Plal Nos. 280, 282, 283, 284, 
285, 286, 287, 289, 290, 291, 292, 293, 478, 479, 480. 481, 482,  
483, 484, 485, 986. 487, 488. 489 or Block K. 

On [he easl-Deshpmn S;lsrnal Road. 
n, rh, ,  # . . r r r  n;mmnnrl 1-lnrLnrlr DnlJ 



Ward No. 82 

0t1 the norlh--Chella Ha[ Road and Judgcs' Courl Road. 
On the south-Easlern Railway. 
On lhe easr-Tolly's Nullah. 
On the wesl-Aliporc Road and Gopal Nngar Road. 

Ward No. 83 

On the norlh-Hazra Road. 
On [he soulh-Rash Beharj Avenue. 
On [he east-Shyamaprasad Mukherjee Road. 
On the west-ToIIy's Nullnh. 

Ward No. 84 

011 the norlh-Hura Road. 
On chc south-Rash Behari Avenue. 
On the eat-Sarat Bose Road. 
On hc west-4hyaniaprasad Mukberjee Road. 

Ward No. 85 

On he norrh-Hmra Road and Dover Lane. 
On h e  soulh-Rashbehari Avenue. 
On the cast-4archa Is1 Lane. Dover Terrace connecting Garcha 1st 

Lane, Dover Lane and Rarnani Challe rjee Road. 
On the west-Sanl Bose Road. 

Ward No. 86 

On the nonh-Hazm Road and Rashbehari Avenue. 
On [he south-Dover Lane and Dr. Meghnad Saha Sarani. 
On h e  east4ariahal  Road. 
On the west-lake View Road, Ramani Charterjee Road, Dover Terrace 

connecling Dovcr Lane and Gnrcha 1st Lane. 

Ward No. 87 

On the north-Rashbehari Avenue. 
On h e  souh-Eastern Railway. 
On the east-Sarat Bose Road and Bnroj Road. 
On the wesi-Shyamaprasad Mukhe rjee Road. 



Word No. 88 

On  he north-Rashbchnri Avrnue.  
On thc south-Eas~ern Railway. 
On thc east-Shyamaprasad Mukherjcc Rund. 
On rlle west-Tolly's Nullah. 

Ward No. 89 

On [he norrh-Eastern Railway and Tollygunge Circular Road. 
On the soulli--Charu Chandra Place East, Prince Anwar Shah Road and 

a 1j11k road belwccn Deshpran Sashmal Road and Tolly's NuIlah (on 
the adjuccnl north of Toilygungc Racc Course). 

On the cask-Dr. Dauder Rabrnitn Road and Charu Cliandra Placc E u s ~  
and Dcshpran Sashrnat Road. 

On thc wcst-Deshpran Sashmal Road and Tolly's Nullah. 

Ward No. 90 

On the norlh-Rashbehari Avenue, Dr. Mcghnad Snha Sarani, Ka~ikulia 
Road, Fern Road and Ballygung Starion Road. 

On Lhe south-Easlern Railway. 
On [he easl-Eastern Railway and Lake View Road. 
On the wesr-Kankulia Road, Baroj Road and Sarar Bose Road. 

Ward No. 91 

On [he norlh-Kajkrishnit Chnrrerjee Road and ~ a n k "  Behilri Chatre j e e  
Road. 

On [he south--Sara1 Ghosh Garden Road and Rnjdanga Road. 
Oc [hc cast-Kasba Road and Kajdnngn Road. 
On the west-Easlcm Railway. 

Ward No. 92 

On lhe north-Sorot Ghosh Garden Road and E;lstcm Railway. 
On lhe soulh-Jndnvpur Stn~iol~ Road. Garl;l Road and nonhern boundary 

of former Hallu Union Board. 
On the easl-Kalipada Roy Lane. Jl~eeI Road, western boundary of 

former Hal!u U~iion Board and Enslcrn Railway. 4 

On ihe wev-Rnin S~ihndh rh;~nrlra Mullick Rnatl and Garinhat Rni~d. 



[Wesl Ben. Act 

Ward No. 93 

On thc norlh-Eas~ern R i ~ i l ~ n y  and Chnru Cha~tdra Placc East. 
On Ole south-Jadavpur Ccntr~l  Road. Prince Golam Hossain Shah 

Road and Prince Atwar Shah Road. 
On 11ie easl-R;ljn Subodll Chnndro Mullick Road and Gari:theL Road. 
On thc west-Princc Galam Mohnmm:\d Sliah Ro;rd. Dr. Daudar Rahrnrrn 

Road and Cham Chandra PI:jcc East. 

Ward No. 94 

On the noah-Prince Anwar Shnh Road. 
On thc sourh-Neraji Subhas Chandril Bose Road imd Graham Road. 
On  he tasr-Prince Golarn Mohammad Shah Road. 
On rhe wesl-Dcshpran Sasmal Rond and Graham Road. 

Ward No. 95 

011 thc norlli-Prince Golum Hossain Shah Road and Gnliam Road. 
On rhc south-Rnipur Road. 
On rhc cast-Jadavpur Central Road. 
On the wcst-Prince Golurn Moha~lirnad Shah Road and Nz~aji Subhas 

Chandra Bose Road. 

\Yard No. 96 

On ~ h c  nonh-Jadnvpur Central Road. 
On [he sou~h-Raipur Road. 
On the east-Raja Subodh Chandra Mullick Road. 
On [he wesl-Jadavpur Centml Road. 

Ward Nu. 97 

On [he north-A link road between Deshpran Sasmal Road and Tolly's 
Nullah and Graham Road. 

On thc south-Graham Road, Nagcndra Narayan Du~ta  Road and Tolly's 
Nullah. 

On the cast-Deshpmn Sasrnal Road, Graham Road and Nclaji Subbas 
Chandra Bose Road. 

On the west--Tally's Nullah. 

Ward No. 98 

On lhe norrh-Nagendra Narayan Dulla Road and Raipur Road. 
On the soulh-Naktala Road, Khanpur Road and a road lrom Nelaji 

Subhas Chandra Bose Road up lo Tolty's Nullah. 
On rhe easl-Rnipur Road. 
On thc west-Neraji Subhas Chandra Bose Road, Tolly's Nullah and 

f i a n p u r  Road. 



Ward No. 99 

On rile nonh-Raipur Rond. 
On thc sou~li-Raipur Road and Rnipur Mondalpnra Road. 
On ~ h c  casl-Raja Subodb Chandra Multick Road. 
On Lhc rvesl-Raipur Road. 

Ward No. 100 

On ~ h c  norlh-Raipur Mondalpara Road and Khanpur Road. 
On [he south-Tolly's Nullah. 
On rhc east-Raja Subodh Chandra Mullick Road. 
On the wesl-Nnk~nla Road, Khanpur Road and a road horn Nctaji 

Subhas Chandra Bose Road up ID Tolly's Nullah. 

Ward No. 101 

On [he north-Baghajatin Slnlion Road. 
On [he south-Link Road connecling R i a  Subodh Mullick Road and 

Ensrem Mcuopolilan Bypass. 
On the east-Easlern Metropolitan Bypass and the Eastern Railway. 
On the west-Raja Subodh Mullick Road. 

Ward No. 102 

On [he norlh-Jadavpur Slation Road. 
On the south-Baghajatin Sralion Rond. 
On the easr-The Eastern Railway. 
On 1l1e wesl-Raja Subodh Mullick Rond. 

Ward No. 103 

On the norlh-A striight line drawn in continualion of Santoshpur 

Avenue on the west up Lo d ~ e  Eastern Railway, Santoshpur Avcnuc, 
Kalikumilr Mazumder Rond and New Sanloshpur Main Road. 

On the soulh-Crossing or thc Enstcm Railway and Panchanoagrarn 
Canal. 

On the east-Panchannagram Canal. 
n n  1 h ~  ~vlrr~i-Thp F n ~ l ~ r n  R n i l ~ v n v  nnrl KnliL-i~mnr M n ~ ~ i r n r l ~ r  Rnirl  



[Wesl Ben. Act I 
-L Wtlrd No. I04 

On Lhe norlh-Vivcknagar Ward No. 3 Road, southern bank of soulhem 
Jhcel, northern bank of northenl Jheel, Princc Anwar Shah Road 
Link CannI and Kalikapur Road. 

On [he sourh-A swnigh~ li~le drawn in conlinuation of Sai~~oshpur 
Avenue on [he wesl up to thc Ens~crn Railway, Sanloshpur Avenue, 
Kalikurnar Mazu~nder Road and Ncw San~oshpur Main Road. 

On thc casl-Panchannagram Canal and Knlikumia Mw,unldzr Road. 
On [he west-The Ensrcrn Railway, Jheel Road and a line drawn from 

the nortliern bank of norrhcrn Jhecl (along Sahidnagar Ward No. 6th 
Road) to the soulhem bank of sourhern Jhcel. 

Ward No. 105 

On thc norlhCamt Ghosh Garden Road and Hnllu Main Road. 
On the soulh-Prince Anwar Shah Road Link Canal and northern bank 

of norlhem Jheel. 
On the east--Garfa Main Road and Haltu Main Road. 
On h e  wcsl-K. P. Roy Lane, Sahid~ugar Ward No. 6111 Lane and 

Sahidnngar Ward No. 6th Road. 

War? No. 106 

On the norlh-Kayasthnparil Main Road, P. Mazumder Road and the 
Canal. 

On Ihc south-Prince Anwar Shah Road Link Canal and Kalikapur 
Road. 

On the east-Panchannagr~m Canal and Easrern Mctropoli[an Bypass. 
On rhe WESL-G.uh Main Road. 

Ward No. 107 

On ihc north-Northern boundary of Nonndanga mauza and Rajdangn 
Road. 

On rhc south-Hallu Main Road. Kayasrhapara Main Road, P. Mazumdcr 
Road and the Canal. 

On lhe easr-Eastern Metropoliran Bypass. 
On [he wesl-Kasba Road, a Pucca Road mag No. 1446 of Kasba 

mauza) and a line drawn on [he eastern edgc of Dag Nos. 2139, 
2136,2135,2113,2112,2108,2107,2095,2094,1968,1967, 1956, 
1955, 1954, 1952,1951,194E, 1917,2164,1314,1695,1694,1692, 
5018, 1691, 1689, 1688, or Kasba mauza, 113, 115, 114, 61, 60, 
59, of Laskarhal mauza and 194,195, 176, 143, 142. 141,140, 139, 
133, 108, 137, 136. 132, 131, 125, 124, 123,203,202,ZOI. 122,15, 
i n  , r h r , , , ~  ,-,, -.-..-, 



LIX or 1980.1 

Ward No. 108 

On [he north-Norrhcm boundary of No~iadar~ga mnuza, Slorni Water 

Oullet and norlhern boundary DC Dhapa tnauza. 
On the south-Nonhern boundary of Kalikapur lnauza and southcrn 

boundxies of Chowbhnga and Dhapa miiuzas. 
On the easl-Easlcm boundaries of Madurdaha, Nonadonga arid Dhapa 

mauzas. 

On the west-Eastern Me~ropolitan Bypass and western boundary of 
Paschim Chowbhaga mauza. 

Ward No. 109 

On Ihe norrh-Norlhem boundaries of Kalikapur and Chakganiagachhi 
rnauzx. 

On Ihe south-Soulhern boundaries of Kalikapur, Nayabad and Chilkgaria 

mauzas. 

On the easr-Eastern Metropolitan R ypass, eilslcrn boundaries of 

Kali knpur, BarakhoIa. Chakganiagachhi, Nayabild and Chakgaria 
mauzas. 

On the west-Panchannagram Canal and the Enstcrn Railway. 

Ward No. 110 

On the norlh--link Road connccling Raja Subodh Mullick Road and 
Easlcrn Melropolitan Bypass. 

On the s~uth-Tolly's Nullah and southcrn boundary of Briji rnauza. 
On the east-The -Eastern Railway. 
On the west-Raja Subodh Mullick Road and Eastern Metopoli~an 

Bypass. 

Ward No. 111 

On the nonh-Nolhpara Road and Tolly's Nullah. 
On Ihc south-Southern boundaries 01 Kamdilhari and Brahmnpur rnauzas. 
On h e  east-Eastcm boundary of Kamdahari mauza. 
On Lhe wcsr--Bidhan Palli Road, Bakshipalli Road, Rishi Rajnilruyan 

Road and Shekhpara Road. 



The KuIhru M~rrricipal Corpomtion Act, 1980. 
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(Sclrerlrrle I I . )  
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. . . . 
. . 

Ward No. 112 . . 
- . . 

On [he north-Tolly's Nullall. 
On [he south-NaLhpara Road, southern boundaries of Bralimapur and 

Rnynagar mauzas. 
On the easl-Bidhan Palli Road, Bakshipal l i  Road, Rishi Rajnarayan 

Road and Shekhpara Road. 
On Lhc wesl-H. L. Sarkar Road and Pirpukur Road. 

Ward No. 113 

On the tlorlh-Tolly's Nullah. 
On the sourh-Soulhem boundary of Bansdroni rnauza. 
On the easl-H. L. Sarkar Road and Pirpukur Rond. 
On thc west-Bandipur Road and Atlandapalli Road. 

Ward No. 114 

On [he norlh-Tolly's Nu1 [ah. 
On [he soulh-Sou~hern boundaries or Bilnsdroni; Chakdaha and Purba 

Puliari mauzas. 
On [he cast-Bnndipur Rond and Annndapalli Road. 
On Lhc wcst-Knorapukur Kllal. 

Ward No. 115 

On the north-Raja Rammohan Roy Road and TolIy's Nullnh. 
On the sourh-Sodepur 2nd Lane and Haridevpur Road. 
On Ihc cast-Kaorapukur Khal. 
On the west-Mori La1 Gupta Road and Mahama Gandhi Road. 

Ward No. 116 

On the north-Roy Bahadur A. C. Roy Road and Pran Krishna Chandra 
Lane. 

On the south-Pashupad B hnrlachn j e e  Road. 
On Lhc cast-Tolly's Nullah and B. L. Sahn Road. 
On Lhe west-Bama Charan Roy Road and B. L. Snha Road. 

Ward No. 117 

On the nonh-S. N. Roy Road and Circular Road (Tollygunge). 
On  he south-Roy Bahadur A. C. Roy Road and Pran Krishna Chandra 

Lanc. 
On the easl-Tolly's Nullah. 
n- n.,rln C L : C . ~ . , I ~  nxn:- nfinrl n n r ~  n T cnlrn v - ~ ~ I  



Tile Kolknru M~rrriciprtl Cu,-po,u~iu~l Act, 1980. 

Ward No. I f 8 

On the north-A line drawn on Lhc soulh oTNew Alipore Plot Nos. 23Al 
470, 23Al48C, 23A148D. 23h149C, 2 3 N 5  1 B, 23Al52, 23A/52A, 
23A/53A, 23N54, 23Al54A, 23A1.55, 23N55A. 23N6OF, 23.41 
60E. 23A/60D, 23A160C, 23A/60B, 23M60A. 23N60/1A, 2 3 N  
246. 

On the sourh-Roy Bnhadur A. C. Roy Road and S. N. Roy Road. 
On thc casl-Budn Shibtala Road. 
On ~ h c  wcsl-Joy Krishna Paul Road. Sahapur Main Road and Bnrikpara 

Road. 

Ward No. 119 

On thc nurth-A line drawn on ~ h c  so11lh uTNcw Alipore PI01 Nos. 26.1, 
265, 266, 267, 268, 269, 270, 271, 272, 273, 274, 275, 276, 277, 
278 and 279 of Block J nrtd Plol Nos. 280.282.283,284,285,286, 
287, 289, 290, 291, 292, 293, 478, 479, 480, 481, 482, 483,  484, 
485, 486, 487, 488 and 489 of Block K. 

On thc south-Roy Bahudur A. C. Roy Road. 
On the enst-Joy Krjshna Piiul Road. Snhupur Main Koud and Rarikpan 

Road. 
On [he west-Diamond Harbour Road. 

Ward No. 120 

On the north-Roy Bahadur A. C. Roy. 
On  he soul h-B hupen Roy Road. 
On thc east-Bamacharan Roy Road. 
On [he w e s ~ D i n m o n d  Harbour Rond. 

Ward No. 121 

On lhc nonh-Bliupen Roy Road and Pashupa~i Bhnrlacharjce Road. 
On thc south-Raja Rarnmohan Roy Road. 
On the easl-Raja Rnnlrnohnn Roy Road and B. L. Saha Road. 
On the west-Diamond Harbour Road and Hama Charan Roy Rond. 

Ward No. 122 

On the norlh-Raja Rarnmohan Roy Road. Sodcpur 2nd Lane and 
Haridcvpur Road. 

On the south-Hem C h a ~ ~ d r a  Mukhcrjee Road, Mo~ilnl  Gupta Road and 
Dhalipara Rond. 

On ~ h c  easl-Mnhal~nn Gandhi Road and Evlolilnl Gupta Road. 
On the wesl-Kalipada Mukherjee Road, Hein Chilndra Mukherjee Road, 

Ishan Ghosh Road and a linc dmwn in cantiuunrion on thc south 
up lo Dhalipara RvaJ. 



Tltc Kulkaro Mrr~~ici l~ol  Coryorrrriutl Acl. 1980. 

[West Ben. Acl I 
(Scl1edrtlu I I . )  

Ward No. 123 

QII the north-Raja Rarn~nohan Roy Road, Hen1 Chandra Mukllerjee 
Road and Motilal G u p ~ a  Road. 

On the soulh-Chandi C h a n ~ ~  Ghosli Road. James Long Sarani (Diamond 
Harbour Bypass), Vidya Sagar Sanni ,and a line drawn in conlinua~ion 
10 the easl whcrc i t  meets [he north-western boundary of 
Cl~aklhakurani mauzn. 

On the east-Kaljpada Mukherjee Road, Hem Chandra Mukherjcc Road, 
Ishan Ghosh Road and a line drawn in canlinuario~l 011 [he south 
up to Dhaliparn Road. 

On the west-Diamond Harbour road. I 
Ward No. 124 

On thc nort h-Chandi Charan Ghosh Road, James Long Sarani (Diamond 
Harbour Bypass). Vidyn Sagar Samni and a l i n t  dr;lwn in continuation 
to the east  whcrc it meels the norlh-wesrern boundary of 
Cl~akthakurani mnuzu. 

On the south-Milhatma Gandt~i Road. 

On Lhe east-Easkm boundary of Purbn Barisha rnauza. 

On the wesl-Diamond Harbour Road. 

Ward No. 125 

On  he norlh-Sashan Kalitola Road, Narayan Roy Road and K .  K. Roy 
Ruud. 

On llle soulh-A l i n ~  drawn alotlg Dng Nos. 4564, 4563, 68 17, 4555, 
4546,4545,4544,3802,3796.3793,3792,4488.3487,4481, 1979, 
2073. 1977,2283,201 1.2376.2377,2013,20I5,2280,2281,2016, 
2018. 2Oli1, 2062, 2246. 2211, 2197. 2380. 2196 and 2179 of 
Paschim Barisha mauza. 

On the east-Diamond Harbour Road and atong Dag Nos. 2078, 2079, 
2208, 2185, 2183. 2187 and 2181 OF Paschirn Barisha mauza. 

On the wesl-Daksl~in Behala Road and a line drawn i n  cbnlinualion 

across Ananda Nagore Colony up to Dag No. 2179 of Paschim 
Barisha mauza. 



LIX ol 1980.1 

Ward No. 126 

On [lie tlorlh-Ho Chi Minh Sara~li. 
On rhc south-Sasllan Kalilala Road, Narayan Roy Road, K. K. Roy 

Road and Dag Nos. 71XO, 7,174, 2176, 2241, 2168,2162 and 2163 
of Pnschim Barisha inauza. 

On 111c cast-Dakshin Behala Road and a line drawn in con~inuarion 
across Annnda Nagorz Colony up to Dag No. 2179 of Paschim 
Barisha lnauza and Dng Nos. 2 1157, 2242.2 166.2 164 and 2 163 of 
Paschim Barisha rnauza and Diamond Harbour Road. 

On the wesl-A line draw11 along Dag Nos. 2160, 1L59, 2158, 2157, 
2154,2652,2651,2280.2650,2153,2139, 26422 263X, 2721- 2587, 
2354, and 2353 of Paschim Barisha Mzluza, 2335,2324,2396.2234, 
2208, 221 5 and 2309 of Sarsuna mauzn. Baghpota Rond, ladab 
Ghosh Road and Sarsunsl Main Road. 

Ward No. 127 

011 the norlh--Ho Chi Minh S;~rani.  
On the south-A line drawn dong Dag Nos. 2275, 2 109, 2201, 2130. 

2127. 2124, 2123, 2127, 2120, 2119, 21 18, 2116, and 2348 or 
Sarsuna mauza, 780,779,841,912,  719,452 and 793 of Sibrampur 
mauzil and Shibrampur Road. 

On thc casl-Baghpota Road, Ji~dab Ghosh Rond and Sarsuna Main 
Road. 

On the wcst-A l i ~ ~ z  drawn along Dag NOS. 2374, 745, 744, 742. 74 L ,  
739, 733,737,736, 735,734 and 973 of Sanuna mauza, 177, 176, 
175. 171. 173, 172 and 171 of Sonnmukhi rnauza, Dag Nos. 726, 
725. 722, 718, 717, 71 6.699, 1648, 696,6X2,6B 1,680,679.678, 
672.671. 1652, 590. 591, 593, 594, 537, 533, 532, 5 3 1 ,  530, 529, 
527. 526, 525, 524.470,  473,372 and 1 13 of  Sarsuna mnuza, Dag 
No. 79 of Sibrampur mnuza. 

Ward No. 128 

On the norlh-A line drawn along Dag Nos. 2853, 2852, 2849, 2848, 
2847,2843,2840,2838,350 1 oIPorui mauza, Porui Daspara Road, 
Porui Kancha Road. Fakirpara Road and Dr. A .  K. Paul Road. 

On (he sourh-Hu Chi Minil Sarani. 
On iht east-Diamond Hllrbour Road. 
On the wesl-Beledanga Road and a linc drawn alung Dag Nos. 2933, 

2932.293 I ,  293O,2929,2874,2873,2872,287l12B6#, 2870,2869, 
2855. 2854 of Porui miluza. 





LIX or 1380.1 

Ward No. 134 

On the norlh-Soulhcm bank of river Aooghl y and Garden Reach Road. 
On Lhc south-Garden Reach Road. Dhanlisheli Khal, Haribabu's Pally 

Bye-Lane, Paharpur Road, Ramnagfir Lane (East) and Circular 
Garden Reach Road. 

On the easl-Prince Dilwarjlia Lane, western boundary of Port 
Commissioners' Land and Buncrjce Bagan Lane. 

On the west-Iron-gale Rond, Dhanhhcli Khal, Melhekara Lane, Rzilhcr 
Mollah Bagan and Haribabu's Pally Bye-Lane. 

Ward No. 135 

On the norlh-Southern bank or river Hooghly, Garden Reach Road and 
Dhanksheti khal. 

On thc south-Ramnagar Lane (West), Rarneshwarpur Road, Mudialy 
Road and Mudioly 1x1 Lnne. 

On [he easr-Iron-gale Road, Dhankshcli Khal, Mudialy Is[ Lnne and 
Mudialy Road. 

On [he wesl-Bichalighal Road and Mudialy Road. 

Ward No. 136 

On h e  n o d - 4 .  A. Farooquie Road (Aka Road) and Mudialy Rond. 
On the soulh-Northcrn boundary of Ramdnshali rnauza. 
On the easl-Mudialy Road, Fatehpur 2nd Lane and Falehpur 1st Lanc. 
On the wes~-S himpukur Lane, Santoshpur Road and Mudialy Road. 

Ward No. 137 

On Ihe norlhSouthzm bank of rivcr Hooghly and Garden Reach Road. 
On the soulh-Garden Reach Road, S. A. Farooquie Road (Akra Road) 

and Halderpara Lane. 
On the cnsr-Bichalighal Road. 
On the wcs~--Mu~-~ay Road and Halderpara Lane a.nd a line drawn 

between southern bank of river Hooghly and Garden Reach Road. 

Ward No. 138 

On the north-Dr. Abdul Kabir Road, Garden Rcach Road and H~ldcrparzl 
Lane. 

On the sourh-S. A. Farooquie Road ( A h a  Road). 
On the east-Murny Road and Huldcrpara Lane. 
On the west-Railway siding, Railway siding (From Dr. Abdul Kabir 

Road 10 [he poin~ where it meek Panchpnra Road) and Punchpara 
Road. 



Tlze Kolkara Mrr I licipol C O ~ ~ ~ O ~ ~ I I O I I  Act, 1980. 

[Wcsl Ben. Act 

Ward Nu. 139 

On rhc norlh-S. A. Farooquie Road (Aha Rond). 
On thc SOLI~~-Northern boundaries of Panchur aild Makalha~i rnauzas. 
On the easl-Shimpukur Lane and Sanroshpur Road. 
0 1 1   he ~vesl-Eusrcm boundary of  Panchur mauza. 

Ward No. 140 

On the norlh-1eliap:~ra Road. Dr. Abdul Kabir Road, southern boundary 
of Akrn muuzn and KaiIash Mislry Lnnc. 

On [he soulh-S. A .  Farooquie Road (Akra Road), norlhern boundary 
or Akrn rnauzn. 

On rhc cast-Railway siding (From Dr. Abdul Kabir Road lo the point 
whcre ir meets Panchpnril Road), Panchpara Road and wcslurn 
boundary of Akra mnuza. 

011 lhe west-Jeliapara Road. Bagdipara Road, eastern boundary of Akra 
mauza and Bhangn Khal Road. 

Ward No. 141 

On lhe norlh-Southern bank or river Hooghly. 
On Lhe south-Garden Rcach Road, Dr. Abdul Kabir Road, Jeliapara 

Road and Kuilash Mislry Lane. 
On the cast-A line drawn betwecn sourhern bank of river Hooghly and 

Gwden Reach Road. lelinpwrl Rond, Bagdipara Road and Bhnngakhal 
Road. 

On ihz wesi-Eastern bank of river Hooghly. 

'Schcdulc III rrUx< onii~icd by s. 21 oflhc Calculla Municip~l Corporarion (Arncndmcnl) 
&PI  1906 l\Vrrr lqrn  4r.I V1 nf I[lQhl. 
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LIX of 1980.1 
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SCFIEDUL.E IV 

' [P rdcss io~~ ,  iradc and c a l l i ~ ~ g ]  

[SL'C seclion 199.1 

Scri;~l 
No. 

Profession, Lrade ant1 calling 

I As conlpilny or associalion r,r hody ofindividu;ds. rli: paid-up ci~pital 
O F  ~ t ~ l i i c h  is ctluiv;~lcur lo r\vcnly I:~kIis oi'rupccs o r  upwards, ~vh ich 
~xcrciscs or cnrl-ics on any prchicssicln, rr;rde or calling WII~ISOCYC'~. 

2. As cnmpany or assixia~ion or budy oTi~~di\,iclunls, ~ h c  paid-up capi~al 
o l  rvhic l~ is cquivi~lcni ro one lakh o r  rupecs or rnorc hut lcss ~ h a n  
Livuniy I:tkhs O F  rupccs :ind wli icI i  cxcrciscs or carrics on any 
prr)cssintl, rradc or calling whnlsocvcr- 

3 AS lax or nianileclllenr consuI1an1. cansuliing clr prac~ising physician, 
pr r~u t i s ing  surguoo, liuenliarc in incd ic i~ ic  or surgcry. \l~ccliciil 
lxaclirioncr, k:~hir,?i, Ilnkim. Iinmoeopalh. yrilduare o r  any v c l ~ r i ~ i i l ~ ~  
colle:c, dcn~isr, harrisrur, nriorlicy. vakii or i~l lvt>cn~c o f  lhc High Coun. 
plcadcr. pl.ocior nor;u~-y public, puhlic acuouninni. avcl.age adjus~cr. 
s~arisrivol rcporler, an;~lgs~. shrofr or hunian, I ' r c i ~ h l  hroker or 
ncgo~inlor. whosc annual income as such is 11111 less I l ~nn  Rs. 10.000. 

4 As brokcr w iiulcil ciuptoyed in ~ h c  wholesale lransrcr or  purc11;tsc 
o l  i i ~~por t s  or cxports, country-produced silk or orher ~ncrchi~ndi:a. 
WIIOSC annual i ~ ~ c o n ~ c  as s u c l ~  is no1 lcss rlian Ri. 10,000. 

5 As hrokcl.. rlirirrl clr dcnler ill houscs or Innc-lcd prclperly. Govcrnme~~t  
secutilics. shares or bills ol'exchangc. whose annual ini:nme as such 
is nor less ~ h a n  Ks, 10.000. 

6 As scnlptol; painter, stage or Elm ;lcror 01- ncircss. singer, ~nllsici:~n, 
~nilgicitur or d i ~ n t : ~ r  wllosc anauiil inoomc as sucli i s  no1 less rlian 
us. 10,0(j0. 

7 As proprielor or a Iiewsp;lpcr, periodicid. journal or orhcr tlubl ia 
media. 111c zircula~ion ill respec1 or which i s  nor lcss than len lhousand 
copies pcr issue. 

3 11s ~ncrchiin!. t~usincss marl, bnnkcr. wholesale ~radcr, con~~uiss ion 
ngenL, cngi ncrr. 41-cliilecl, buildcr. conlmcror, auctioneer or cal.l-ier, 
rhc rcnl as charpcd by [lie owncr or illc occupicr of  whosc placc OF 
busincss or lhc Liir Icliing value olwhosc pl;se nFbusincss is Its. 20fl 
pet- I I T ( ~ I I . Y ~ ~ I I I  or nlorc. 

9 As radiolngis~.  he rcnL ;\K charged by 111c owner or 111c (~ccupicr i ~ r  :+ * + 
whose place oT business or ihc fair Icrling value of wllosc place 01 
busincss is Rs. 2110 ~rret;serrr or nlorc. 

- 

'Tllc hcndirll: WI~III  Ihu squ:~n: b n c l c ~ s  wx suhs~iiul<d Tor 111c I ~ c a d r n ~  "Profcssiun. l r ~ l c  and c d l i n ~  2nd r ;w of  nnnual 
IJI Ihercon" by a P(a, ui~l jc C~~CUII;I Mu~licipal Corpnra~ion (Arncnd~ncnr) Aci. 1992 (Wus~  Acn. Ac: IX o i  1997) 

'Tlw ll~irtl ~ulu111r1 oC Sclrcdulr: 1V. namcly. - l lms  ol' nli~iual fax" :ind 1l1c cnlrir.5 ill 11131 ct,lurnn n c r t  olniilud hy 
3. u bl. l i ~ i < / ,  
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[West Ucn. Act I 
Scrial Profession, rri~dc and calling I*. h * i- .. .. . . , No. 

- .  . - .  

10 As kccpcr of Inboralory lor palliological cxnminarion of hlood. I *  * .f: 

spuiou~. urinc. srool or sucli orhcr things. ilie rent as chargcd by 
ihc owncr or rile uccupicr nT rvhosc place or husincss or  he iair 
Iciiing value of whosc pliicc of business i s  Rs. 300 p e r  tr~e)~scrrr or 
I1iorc. 

As dcnler, brokcr orddrri dcnling in prccious srones or prccious ~neials 1 4 .  4 rp 

or ariicles nT prccious siones nr mctals, [he Ten[ as charged by the . . 

owncr or rhc occupier or whosc place OF husincss or [he fair Icuing 
valuc of wliosc plaoc of business is  Rs. 200 ppr  rrre/uen~ or more. ! -.-. 

I :  

11 As kccpcr of  n sophisticated hair drcssing saloon providing more I* e * 
than average amcniry lo Ihe cuslomcr, or a bcaury parlour. ~ h c  rcnl as 
chargcd by ~ h c  owncr or rhc occupier o f  whnsc place of busincss or 
rhc lair letling valuc or whose place of husincss is  Rs. 200per11rozse)11 
or morc. 

13 As  owner or occupicr oTa cotton, jutc, hidc, or olhcr scrcw-house or I *  * * 
prcss-huusc. thc renl as charged by ~ h c  owner or tlic occupier o f  whosc 
plncc o f  business or thc Tair letling valuc oi whose placc o f  business 
is  Rs. 200 p e r  rrlet~serrr or more, 

14 As decorator, rhc rcnl as charged hy thc owner or ~ h c  occupier of I* + * 
whosc plncc or husitress or thc lair ler~ing valuc or whose placc or 
husincss is  Rs. 200 per r ~ e ~ z s e r ~ ~  or morc. 

15 As printcr, publisher, lilhographcr, engraver, dic-sinker. photographer, I*  $ * 
phutotypcr. owner or ;I lutorial home, cnn~rncrciai school nr collcge 
or order supplier. tllc rcnr as chnrecd by 1t1e owncr or thc occupier nf 
whosc placc o f  busincss o r  tho [air letting value o f  whose plarc or 
husincss is  Rs. 700 per ~r~rr~c,ar  or morc. 

I6 As owncr ur occupier  of;^ markci or a placc or public enter~ainmcnt, I *  t. * I ' -  

other lhan a rhcu~rc or a cinema housc. kcpr up for profit, ihc rcni as 
charged by ~ h c  owner or rhc occupicr or  whose placc ol business nr . .. 

rhc Iiir Iciling value of whole plncc ol' business i s  Rs. 200pcr rrrerrse~~~ 
or 1110l'e. 

17 As horcl kceper. bnarding house keeper, lodging housc kceper. 1 %  x * I 
ninnufacrurcr. rctilil trader or shopkccpcr. rhc renr as charged hy 
~hc: owncr or thc occupier OI whosc placc or business or rhc fau 
Ictting value o f  whnsc placc of business is  Rs. 200 per  )~za~sorr or 

I 
i .  , . 

nlore. . -  - 
, , .  
8 - -  
i -  - . 

18 As owher or accupicr oTa dcpo~ or godowo for slurilgc ol'goods for 
whnlcs:tlc husincss. thc renl as charged hy rhc owner or the occupicr 
or whosr: plncc of business or ~ h c  Llir lctiing value of whosc pliicc o f  
business is  Rs. 200 per r~~ut~scr~r  or rtiore. 



LlX of 1980.1 I 
I 

(Scl~etlr~le I V )  ! 
i 

Serial Profession, irade and calling I*  * + I :: 
No. , 

, - 
, ,  - 

19 As keeper of a hydrorlicrapy halh or otllcr clinic or Iiealrh rcsorl, the 
rcnt 4s chilrgcd by [he owncr or [he occupicr of whose placc or 
busincss or thc rair letling vnluc of whose place orbusincab is Rs. 200 
prr ttre~rscrrr or Inorc. 

10 As k e e p  of a Iirundry, [he reni as chiagcd by [lie owncr or rhc occupier 
ol'whose place of busincss or the fair letling valuc of  whosc plncc nf 
busincss is Ks. 200 per ~rrctlsetll or more. 

21 As kccpel- of an unsophisricatcd hair drcssing saloon, ~ h c  rcnl as 
cfiarfcd by rhc ownel- or lhc occupier of whose plaac oi  business or 
~ h c  Liir le~riog vnluc of whnse place of busir~css is Rs. 200per t11e l rse~~ l  

or murc. 

22. As dyer or a cIenncr. tl~c rcnl as cllargcd by thc nwner or Lhc occupier 
o f  tvl~osc placc of busincss or thc fair letling valuc or whose placc 01 
buqiness is Rs. 200 pel- r~~etrscr~r or morc. 

73 As keeper oTa sficlp Ibr [he salc 01 my inroxica~ing drug, [he rent as 
chnrgcd by  lit: owncr or Lhe occupicr V T  whose placc of busincss or 
[he fair Icldng value ofwhosc place of busincss is Rs. ~ O O ~ L . I ~ I I I ~ I ~ A - ~ - ~ ~ I ~  
or morc. 

24 As dealer or sclIcr of automobile spare parts, thc rcnl as chargcd 
by thc nwner or thc occupier or whosc place of busincss or [he 
rair lerring vuluc of  whose placc of business is Rs. 2 M  per r)lerrsettl 

or morc. 

25  As owner or n hire-purchasc business, lhe rent as charged by 
~ h c  owncr or rl~c clccupier of whosc placc of busincss or [lie fair 
I c ~ ~ i n g  v;lluc o f  whosc placc of  busincss is Rs. 200 per rrlrtlsettl 

or lnorc. 

2Ci Ah proprielor o r  keeper or a nursing liori~z or a sanatorium wilh Icn 
or morc beds lor indoor paricnts. 

27 As bullion mcrchan~ . . . . . . 

28 As sole or cliizf agcnl or dis~ribu~or (IT any merchandise or holder of 
dcalcrship of any inanuracturer or colnpany. 

29 Whnlzsnlc lrader in medicine, ediblc nils, ghee or spices 

30 As kccpcr of a reslaurani wirh floor shows including cabaret or 
orcheara. 

3 1 As cincmu Fi lm dislributor, cinema film producer or kecpcr of a cincma 
fi lm s~udin, a jatra nr opera parly. 

'St'., k j u t - n ~ c  2 on pact 919. rr~rfe. 



Tl~e Kolkrrrc~ M I I H ~ C ~ ] ) ~  C O ~ I I O ~ C I I ~ O H  ACI, 1980. 

[West Ben. A d  

(Sciiudrde I V )  

ScriaI 
No. 

Prrjfcssion, ~radc  end calling 

37, As owner nr occupier of n ihen~rz or n cinc~iia house . . , . 
33 As o w n c r  of ~ c n  r)r morc ~i~xi-cabs,  buscs. lorrics, ~cmpo-vans or 

conlracl cars which are uscd Tor carrying passcngcrs or goods on 
payillell1 of hire. 

34 As book rnnkcr or ~urfaccoun~anr . . . . . . 

37 As s~cvcdorc . . . . 

38 As kccpcl. or a shop fnr ~ h c  s;llc or in~oxicaling liquor 

35, As compauy or associalion or body of individuals, ihc paid-up capital I*  $: # 

or  which is ctluiviilcn~ LO filly lhousand rupccs or morc b u ~  Icss than 
one lakh of rupees and which exercises or carries on any proression, 
tr;lde nl- calling L V ~ ~ I ~ S O C V C ~ ,  

4 0  As lax or manageitienr cnnsuliant, consulling or praclising physician. I T 

prac~ising surecon, liccnlin~c i l l  nlcdicinc or surgcry, rncdicnl 
pmc~irioner. knbiraj, Ilakim, ho~nocoparh, gradualc of any vc~crinary 
college. dentisl, barrister, at~oruey, vakil or advocale of lhe High Court, 
plcadcr. proclor, nt~rary public, acctlunranl, avcragc ndjuslcr, 
s ra~is~ical  reporler, analys~.  shrol'l' or banian, h i g h 1  brokcr or 
negorinror, whose annual income as such is .Rs. 5,t)OO or inore but 
less than Rs. 10.000. 

4 1 As hrokcr c~r  dnlnl cmptoyed in  he wholesale lransrcr or purchase or I* * * 
i~nporls, or cxporls, counlry-praduccd silk or o~hcr  mcrchandise. 
whose annual income as such is Rs. 5,000 or morc but less than 
Rs. I0,000. 

42 As broker, ~i~ilul or dealer i n  Ilouses or landcd procrly, Govcmmenl I *  * * 
sccuri~ics, shares or hills of cxchaiige, whose annual incoine as such 
is Rs. 5.000 or marc hut Icss than Rs. 10,000. i 

43 As sculpln~; painler, sragc nf film acror or aclress, singer, musician, I C * X  

magician or dilnccr. whosc annual incnmc as such is Rs. 5,000 r ~ r  
' more b u ~  less rhan Rs. 10,000. 

44 As mcrchan~, busincssm;~n. banker, wholesale ~rader, commission i *  * * 
agcnl, cnginccr. archilcc~, buildcr, conlrncror, aucrioncer, nr carrier, 
the rent as charged by  he owncr or rhc occupicr of whosc plilcc r)T 
business or [he fair le~ting vnluc or  whosc placc orbusincss is Rs. 1Ml 
per-t~lcrrscrrr nr 1110re but less llian Rs. 200. I 



T l ~ r  Kolkcitcr Munici l~nl  Corporrrtiur~ Acr, 1980. 

1,TX of 19tr0.1 

( . ~ c i l e ~ ~ / l l ~  I\!) 

I'rorcssion, triidc and calling 1.. Y * 
, I , ::' : 
-.. .. . 

As owner rlr occupier ol'a corron. jutc. hidc or othcr scrcw-hausc or 
PI-css-housc, [he rent as chargcd by ihc owncr or ~ l i c  occupier of whose 
placc o f  busincss or thc L ~ i r  lc~t ing value of whose place o f  husincss 
is  Rs, 100 ppr IIIUIIJ'L'III 01. Illore bui ICSS than Rs. 200. 

As dccoraior, IIIC rcnl ;IS ch:~rzcd by 111c owner or 111e occupicr or 
whosc plucc of  business or IIIC fair Icuiiiy v i ~ l u c  or whosc placc of 
business IS Rs. Ifl0per~111e1tsrtt1 ur morc hur lcss 111w Rs. 200. 

As printer. pub1 isher. li~hngmphcr. cngr:lvcr, dicsinkcr, pho~ograplier, 
pl~oio-typcr, owncr oTa tutorial I~o~ne,  coninicrcial schnol or collcgc 
nl. nrdcr supplicr. ihc rent as charged by rhc nwncr or rhc occupicr or 
whosu place of  busiiicss or thc hir Icrting value or whose place OF 
I>usincss i s  Rs. 100 ~C~-IIII,IISL'III or liiore ~ U L  less than Rs. 200. 

As ownu or occullicr ~lil nlarkct or a placc or public cnterrail~menr. 
oihcr th:in ii thci~irc or a cinema house, kepl up lor prnljt, thc rcni iu 
chargcd by ~ h c  owncr or the occupier or whosc placc of businuss or 
ilie fair leriing ~ ~ a l u c  o l  whose plncc of business is Rs. 100 j)~*r~nrv~.re~rr 
or morc bul Irss than Rs. 200. 

As hotcl kccpcr. hoarding llouse keepcr. Iodging hausc Lccpcr. 
manulhoturcr, rctail trader or shop kccpcr, thc rcnl as chnrgrd by [lie 
owncr or occupicr of whnse plucc c ~ f  husincss or thc fair letring value 
of whose placc r ) l  husincss is Rs. 100 prdr-~t,cr~se~~i or mtlrc hut lcss 
rhan Rs. 200. 

As ownci4 or occupicr oTn dcpoi or godawn for slor;lgc or goods for 
ivholcslc busincss, the renl as charged by thc owncr or the occupier 
o f  whose place of  busincss or thc fair lctling value o f  whose placc or 
husincss i s  Rs. l00pt1. IIIL,IIA.CIII or more hut lcss lhnn Rs. 200. 

As keeper or a hydro-tl~crnpy, bath or oilicr clinic or hcalth rcsorr, 
ihc rcnr ;is chibrgcd by [he owner or thc occupicr oI' whosc place of  
business or the lair lcrting valuc (IT whosc place o f  business is  Rs. 100 
per ~r~crr.scrrl or marc hut lcss rhan Rs. 200. 

As kccpcl- ofa laundry, thc rcnl as chargcd by [he owner or ~ h c  wcupicr 
o f  wliosc place oThusincss or rhc rnir le~t ing valuc or whosc plncc or 
husincsh i s  Rs. 100 prr IIIEIISL'III nr rnrlrc but ICSS tliali Rs. 200. 

As keeper aT an unsophisticarcd hair dressing si~lortn, thc rcni as 
chergcd by [hc owner or [he occupicr of whosc place o f  business or 
[he fair leui 11g value o f  whosc plncc or business i s  Us. I OO per r ~ l r r l ~ c , ~ ~ ~  
ol- more but lcss than Rs. 200. 

As dyer or clcnncr. the renr as chargctl by thc owncr or thc occupier 
o f  whose place of business or rhc riiir lclting vnluc 01 whosc place of 
husincss is Rs. 100per IIIEII.Y~III.O~ more bur less than Rs. 200, 

'Src f tmr-~~ulc  2 on pngc 'I I 'I. turr~ 



The K u l k ~ ~ f l ~  M~rrtriciyul Corpornrio~l Acr, 1980. 

[West Ben. Act 

(Scl~ed~rle IK )  

Scrial Profession, lrade and calling I *  * * 
No. 

55 As kccpcr of a shop Tor !hc snlc o i  any intoxicaling drug, ihe renl as 14:  * x 

charged by [lie owner or [he occupier of whosc place of business or 
rhe fair letring value of  whose place of husincss is Rs. I00per-rtler1~-e111 
or morc but lcss rhan Rs. 200. 

56 As dealer or seller of au~omobile spare parls, rhc rcn! as chargcd by I* * * 
tbc owncr orthc occupicr 01 whosc place orbusincss or 111c fair lerring 
value of whose place of  business is Rs. 100 pel- ~lierrsernl or morc bur 
lcss than Rs. 200. 

57 As r)\vncr of a hirc-purchi~sc husincss, ~ h c  rcnr ;IS chergcd by thc I+ * * 
owncr or rhc occupicr or  whosc place or  busincss or ~ h c  fair [elling 
value O F  whose place of business is Rs. 100 pel- ~ ~ ~ e t l s e ~ ~ l  or mnrc bur 
lcss thnn Rs. 200. 

5 8  As radiologist, rhc rcnl as chargcd by thc owncr or rhc occupicr b *  * x 

or  whosc placc of busincss or rhc fair lcrling value or whose 
place of busincss is Rs. 100 petm rrretrserrr or more but less rlian 
Rs. 200. 

59 As keeper of a lnboralory for palhological exaininarion or blood, 19 * * 
spulum, urinc, stool or such nrhcr rhings, thc rcnr as chargcd by thc 
owner or  he occupier of whosc place of business or the fair lerling 
value oC whose place of business is Rs. 100 per ~~lerrsenl nr morc hul 
lcss rkan Rs. 200. 

60 As dcalcr, brokcr or dcrlr11 dcaling in prccious sloncs or prccious m c ~ l s  I* * * 
or articles of precious srone or me~als, the rent as charged by [he 
owncr or thc occupicr of whnsc placc or  busincss or rhc fair Ictting 
valuc or  whosc plaoc of busincss is Rs. 100 per rrlrrlserrr or more b u ~  
less rhan Rs. 200. 

6 1 As-kecpcr or  a sophisticated hair drcssing saloon providing Inore I* * Y 

than average arnenily ro the customer, nr a heauly parlour, [he rcnr as 
chargcd by rhc owncr or the occupicr or  whose place or  business or 
[he fair lerring value of whose place of business is Rs. 100pert~ze~rserr~ 
or morc b u ~  lcss lhnn Rs. 200. 

62. As proprieror or keeper of a nursing home or a sanatoriunl wirh five I*  * * 
or morc bur lcss lhan tcn bcds Tor indoor pnticnts. 

63 As owner of five or more bul less rhan len raxi-cabs, buses, lorries, I*  * e 
tcmpo-vans clr conlracl cars which are used for carrying passengers 
or goods on pnylncnt or  hire. 

64 As company or association or body of individuals. [he paid-up capiial I *  * Y. 

of which is equivalenl lo lwenry fivc thousand rupccs or morc bul 
less than Fifly thousand rupees, and which cxcrciscs or carrics on any 
prorcssion, made or calling whatsoever. 



Tl~c  Kolhto M1tnicillal Corpor-arinr~ A cr, 1980. 925 
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I 

Serii~l Profession, wade and calling I * * *  

KO, i 
65 As propricrol- nf ;I ncwspapcr, pcriodiciil, journi~l or othcr public I* * * 

merli;~. ~ h c  crrculnrion in rcspcct o f  which i s  5.000 copies per issue or 
nlorc ~ I I I  less rhan I O . 0 0  copies. 

6h As nwncr ur occupicr o f  a colton. julc. hidc or orhcr svrcw-housc or [ Y  * * 
press-house, !lie renl charged by the owncr or [he occupier of wl~osc 
placc r)f  busincss or 111u Tair Ic~[ ing viduc o f  wllosu placu or  busincss 
is  Rs. 5 0  pel. rt~c~tstrrr or more bur less rhnn Rs. 100. 

67 As dcuora~or lhc rcnt ~ h a r g t d  by lhu owncr Dr ihc ocoupicr of w h o x  I*  * * 
pli~cc of busincss or thl: lhir lerring vnluc o f  wllosu placc o f  busincss 
IS Ks. 50 pel- tjlettsertl or morc hut less than Rs. 100. 

(18 As prinrer, publishel; l itliograptier, engraver, die-sinker, pl~otograplier, I* * * 
pholotypcr. owncr o f  il tutorial homc. comrncrci;ll bchoul or 
college, or ordcr supplicr r l i r  rcnl as chnrgrd by thr: owncr or ihc 
r~ccupier or whose place ni husiness or ~ l i c  I'nir Izlrins value of  
whose placc or busincss i s  Rs. 50 per tttelrrertl or morc but Icss 
rhan Us. 100. 

0 9 As owncr oroccupicr of n markcr ar e placc of public cntcrtainmcnr. I* ~ t :  .k 
orhel- lhan a rhealre or a cinttna house kcpt up for profit thc rcnt ils 
charged by thc owncr or ~ h c  uccupicr af whose placc of business clr 
thc h i r  Icrting value of wliose place of business is  Rs. 50 p o  ~~lctrsettr 
or morc bur lcss than Rs. 100. 

70 As holcl keeper, boarding I~ouse keeper, lodging housc kccpcr, I* * * 
nianu rac~urcr, rcrili I ~radcr nr shop keeper, [he rent as charged by the 
owncr or rtie occupier of wl~osc placc or busincss or thc lair lelring 
vnluc or whose place o f  business is Rs.  50 pern rt~etrsett~ or morc bur 
less than Rs. 100. 

As owncr or uucupicr nf a depol or godown for slorage of goods lor I * * *  
~vholcsale husiness, the renl as chnrgcd by Lhc owncr or the occupier 
o l ' ~ ~ ~ l ~ o s u  placc orbusincss [or rhe fair lerting value ofwhosc placc or 
busincss is Rs. 50 pel- tr~errse~~~ or mnrc hur lcss Lhan Rs. I00. 

As ~ h c  kccpcr ( ] l a  hydrollierapy, ball) or olhcr clinic o f  hcnlth rcson, I *  * * 
thc renl as chnrgcd by rhc owncr or [he occupier o f  whosc placc of 
busincas o r  the Fair lelling valuc or whosc plncc (~l husiness is  Rs. 50 
11ur ~rrcrrre~~r or more b u ~  less than Rs. 100. 

As kccpcr of laundry, thc rcnl  as charged by thc owncr or thc I * * *  

occupicr o f  whose placc or husiness or rhe fair lelling vnluc or 
whose p l x c  husiness i s  Rs. 50 per rtletisetll or more b u ~  less 
lllnn Rs. IOU. 



'/'Ire Kolkrrro Mro~icil~crl Corpornrinrr Acr. 1980 

[West Ben. Act 

(Srltctt!ilc I V ]  

Scrinl Proression, rri~dc and calling bi v r 

N,o. 

As keeper of  an unsopl~isricatcd liair drcssing saloon, [he renr as 
char~cd by [he owlicr or IIIC uucupicr of whose placc of business or 
t l ~ c  ihir Ictring value of wl~osc plncc or husincss is  Rs. 50per-t11e)1se111 
or more but Icss [him Rs. 100. 

Dyer or ulcencr. rhc rent as uhnrgcd by thc ownel- or Ihc occupicr of 
whose placc o l  busincss ur 11ie fair Iclling vnluc (IT whose place of 
busincss i s  Rs. 50 per. I I I ~ ) I . S ~ I I J  or more but lcss than Rs. 100. 

As keepcr o f  i t  shnp Ior the salc ol'any inroxicaring drug, rhc rcni as 
chargcd by thc owncr or thc occupier o f  whosc plncc or husincss or 
[lie fair lclting valuc ol'whose placc or busincss is Rs. ~ U ~ ~ , , I I I L , ) I J E I I I  
nr 111or2 bui Icss ~hnn  Rs. 100. ' 

As prvpriclor clr keeper om nursing homc or a sanalorium with lcss 
~han five beds Tor indoor patienrs. 

As ri!rliolt)gis~ other than Ihosc mentioned eIservhcrc in this 
sclieduie. 

As kccpcr ;I Iahoraiory Tor pi\ihol<l:ici~l cxniiiinarion or blood, 
spulum. urinc. sronl or such othcr ~hingh, rithcr illail [hose mcnrioncd 
clscwhere in  his schcdulc. 

As dcalcr, broker ordalnldealing in prccious stones clr precious mctals 
or articles o f  prccious stoncs or metals, other than those mcnlinncd 
clscwhere in this scl~cdulc. 

As keepcr of a sophisricared hair dressing saloon providins nlore 
than average ameniry lo rhc cuslomcr, or a beau ty parlour, othcr than 
tl~osc mcnrioned elsewhere in this schcdulc. 

As dcalcr or seller of aulomobilc spare parrs, other than ihosc 
mcntioncd elsewhere in ihis schcdulc. 

As owner or n I~irc-pur~hasc husiness, rhe renl as chargcd by ~ h c  
owncr or rhc occupier or whosc plncc of business or the fair leuinp 
value or wl~osc pIiicc o f  husiness i s  Rs. 50 p u r ~ ~ r e t ~ s e t ~  or morc but 
less than Rs. t DO. 

As rncrchanl, business~nan, bankcr. whalcsalc tradcr, cornn~ission 
agenl, cnginccr, architea, builder, contractor, auctionccr or c;lrricr, 
{ither dian rhosc mcnriclncd elsewhere in 111is schcdulc. 

As owlicr or less rhan fivc laxi-unhs, huscs. lorries, tempo-vans or 
conrract cars which are used for carrying passengers Tor hirc. 

As juckey licensed by any ~ur rc lub  in the Smte 
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LIX or 1980.1 

( s ~ i ~ ~ ~ l r ~ l e  IY)  

Profession, iradc and calling I +  r , 

S7 As cornpnny or associaiian or hrdy ~Tindividuals, 11ie paid-up capiial 1 4 .  * * 
OF \~~ l i i c l i  is less rhan r i ~ ~ r n ~ y - l i v c  ihousnnd rupccs. which cxcrcises 
nr carrics o n  Any prol'cssion. trade or calling whil~socvcr. 

83 As rnx or lnana_rcmcnl cunsul~i~n~, cnrisulring or pracrising physician, I, x ,I: 

pl-nc~ising surgenn, liccnr i n ~ c  in mcdicinc cir surgcry. n~edical 
prac~i~ioncr, kabiraj, hakim, hnmncopa~li, gratluaie of any vc~crinery 
college, dentis~, barrisrcr. nlrorncy. vukil or advocare of [lie High 
Courl, plcadcr. prclclnr, nntary public, public nccounrilnl, iivcr:iec 
adjusrer, s~alistical rcponcr, unnlysl. slirol'f or hanian, rrcight 
hrokcr or negorialor, whosc annual incornc such is Icss rl1a11 
Rs. 5.000. 

A s  hrtlkcr or cl(11llnl cinl~loyed in thc wholcsalc rransrcr or purchase of 
ilnpor~s or cxpuris, country-produced silk or orhcr mcrchntldisc. 
wl~ose annual incornc as such is  less than Rs. 5.000. 

As hrukcr. (lrrirrl or dc;~lcr in houses or landcd propcrry, Govcmmcnl 
sccurirics. sllares or bills olcxchangc, whosc ;lnnual income as such 
is less ~ l inn Rs. 5,000. 

As sculp~or, painlel.. siage or fill11 nctur or uclrcss. singer, musiciarl. 
rnagician or dancer, whose annual incomc ;is suc11 is less than 
Ks, 5,000. 

As propricror or il newspaper, periodical. journal or orher public 
rncdia, lhe circula~ion in rcspccl or which i~ one ~liousand copies pcr 
issuc or morc hur less Illan 5,000 copits. 

As insurance agenl, brokcr or canva%ser, whose annual incornc as 
such is not Icss than Rs. 3,000. 

As mukhlcar. whosc annual income as such is  not less rhan Rs. 3,000. 

As owner or vucupicr of ;I catton, jute, hide or olhcr scrcw-housc 
or prcss-house orher ihan rhosc mcnricincd elsewhere in ihis 
scl~edulc. 

As decorator. rlic rent as chargcd by rhc owner or rhe occupicr o f  
whose plilcc r)f husincss or the fair lcrting valuc of whosc place of 
bi~siness in Rs. 25 per- lllellsetll or more but Icss than Rs. 50. 

As pri~iicr. publisher. lirhographcr, cngnver, die-dnkcr, photographer, 
plioioiypcr, owner or a lu lo r i i~ l  home, commcrcinl sch(~ol or 
college or ordcr supplier, [hc rcnl us chargcd by [he owncr or thc 
occupicr o f  whose ptecc of business or Ihc ririr lct t i~ ig 'alur o f  
wliosc place o f  busincss i s  Rs. 25 per t#t,trsrrtl ur rnorc h u ~  less 
~ h u n  Rs. 50. 





Scriill Pmfcssion, lrade and calling I *  * * . , 
. . 

No. . . 

I I?  As paw11 hrokcr o r  moncy Icndcr . . . . . . I *  * tr* 

114 As owncr (h i t  srcam rcrry boa1 or stcam cargo hont . . . . I *  f: * 

115 As corun~crcial rravcllcr or manuracturcr's rcprcscnlarivc . . I *  e * 

116 As chnla~~i  irader or purchaser o f  goods ill ![Kolknra] for ~ronspori I +  +. * 
;md salc bcyond Ihc limils ol'[Kolki~ta]. 

117 As advel-iisetnen~ broker . . . . . . . . I *  * * 

118 As labour supplier, licenscd shipping brokcr, boat supplicr urcusiom I*  * * 
housc ngcnl. 

119 As surveyor (including a liccnscd huilding survcyor or profcssinnal I* 4: g 

rnci~surcr). 

120 pr acrlslng . -  - apnthccary or pracrising ve~erinary surgeon . . IU- l r 

17 1 As brokcr or dnlul orhcr than thnsc mcntinncd clscwliere in  his I*. 4- r 

Scl~cdulc. 

122 Decoriitor. othcr than thosc n~enrioned elsewl~ere in this Schcdulc I* + * 

123 As prinrcr, publisher, lithographer. engraver, diesin kar, pho~ographcr I * * *  
or pho~oryper. owner of a rulorial homc. commercial school or college 
or ortlcr supplicr, orher than rhose nientionrd clscwhcrc in this 
Schcdulc. 

124 As h o ~ c l  kccpcr, hoarding house keepzr, lodging housc kccpcr I *  x * 
or mi~nukiclul-er, orlier than thosc mcntioncd clscwhcre in rhis 
Schedule. 

1 %  As rcr i~i l  ~rader of shop kccpcr, ~ h c  rcnt as cl~arged by the owner or I *  7: rk 

lhe occupicr or whose place of busincss or rhc fair lerring value of 
whose place ofbusincss i s  Hs. 15 pcr ~ s c n s e ) ~ ~  or morc but lcss than 
Ks. 2.5. 

126 As kccpcr of an unsophis~ic:~tcd hair dressing saloon thc rcnt ;IS I *  !: * 
char@ hy Ihc owncr or  lhc occupier or whosc placc oC husiness or 
rhe h i r  Ic~rin: value ol' whosc pl:~cc of business is  Rs. 15 ~ ~ . I - I I I C I ~ S E ) I I  

or rnrjl-c hut less ~ h u n  Rs. 25. 



[Wcst Ucn. Act 

Scrinl Profcssion, irade ant1 calling 19: x * 
Nil.  . 

127. As d y c ~  (11- clcancr. rhc rcnl as chnrgcd by llle owner or [he 1, * * 
occupicl- af  whose placc or busincss or thc fair Ic l t ing value o f  
wl~i lsc pl:~cc o f  busincss is Rs. 15 petm r~re~rscrrr or more but less 
th:ln Rs. 75. 

17,s As ~ i l ~ r i i 1 2 ~  dcalcr or horsc dcaler other rhan rhosc nlcnrioncd 1 k A . A  

clscwlicrz in this Scliedulc, 

1 29 As pluntbcr. clcctric ti tier or gas firrcr, orhcr t11;ln rhosc rncn~ioncrl I x <- ?. 

clsc\~~herc in this Schrdule. 

130 As potldar or llloncy chanscr, !)lhcr lhi\n Ihusc ~ncnlioncd clscwllzrz I ;;. x .+ 

in rhis Schcdulc, 

131 As r~wncl. or:) music ui, il Jitncc SCI~DOI . . . . , . 1~ + * I 
133 As pruprictor ol' n nctvspapzr, perindicill. j{lurnal or olhcr public I* ?! *! 

mcdin, thc circulaiion i n  I.zsprct of  w l ~ i c h  is lcss than onc thous;ind 
copies pcr issur. 

134 As insura~lcc agent. hrclker or canv:lsscr. ivhosc ilnnual incomc as 14: * + 
aucti is  lcss h a i l  Rs. 3.000. 

135 As mukhtcar. whosc i~nnunl inuornc as such is less rhan Rs. 3.000 I *  3: * I 
137 As owncr ol'a cargo b o x  or a passenger boat or R bullock or a burlalo I * $ *  

cilrl wllic11 is le l  oui on hire, I 
13s As band supplier or srainp vendor . . . . . . bg: + * . .  

I *  * * 139 As nwner of  three or morc jin-rickshaws. cyclc-rickshaws, carriages I 

01- handcarrs. wl~ich ;~rc Icr out on hirc. i 
140 As kccpcr o f  a shop or oiher place o f  business n ~ h c r  1h:in thosc ly: v *: 

rncntioncd clscwhcrc in this Schedule. 

14 1 As paddlnl; vendor of  goods . . . . . . I* $ a 

142 A s  owncr ol'less than three jin-rickshaws, cyclc-ric!ishaws, cnrri:r,vcs IS: * *! 
or Ilnntlcnris. \vIiich are lei out on hire, 

133 As professional pcrirjon, lertel. or hi l l  wrircr . . . . I* * * 

'Ser  C~,ol-noll: 2 OII Dacv !I IS? crrrrc. 



SCHEDULE V 

Purposes for which prcmiscs may not bc uscd without permission 

Carrying o u ~  any of ihc following rradrs or opcrarion conilecred 
wi~h  rradcs:- 

1 .  U:tking. 
2.  Cincma~ogrnph li1rn.s. Shooring of- 
3. Cincmnrograph LIms by any proccss wh:rrsacvcr. Trealing or- 
4, Chillies or masnla or corn or seeds. Grinding or by ~nechanical 

mcnns- 
5. Clolh. yarn or Icather in indizo r)r in orkcr colours. D y c i n ~  or 

printing of- 
h. Cloth or yarn. Bleaching- 
7. Drugs. Rctail Salc nr- 
S. Laling house or n ca~cring es~ablish~ticnr. Kceping of  an- 
'3. Food, Rerail salc of- 
10. Grain. Parcliing- 
I I .  Ground-iiur-seeds, ~nmlarind sccds or any othcr sccds. 

p. 6 ~ r ~ l i l ~ ~ g -  . ' 

12. Hail. dressing snlonn or a barber's shop. Kccping of a- 
13. Hidcs or skins. whcrhcr raw or dricd. Tanning. pressing or 

packing- 
14. Laundry shop. Kccping ;L- 

IS. Luathcr p o d s ,  Manufac~uring or by mechanical mcilns- 
1 h. I ,illlo prcss. Kccping a- 
17. I-ndginc liuusc. K c c p i n ~  of n- 
18. Mctal. Cnsting- 
I Prcsious me~als .  Rclining or or recovcring (II rhcrn rroni 

cmbroideries- 
20. Printing prcss. Kccping a- 
21. Swccrineai shop cxocpt in premiscs alrcody licensed as an 

c:uing liousc. Kceping- 
73. Carrying on [he lradc or busincss of  or any opcrarinn cnnnecrcd 

wirh ~ h c  Ll.ndr: or- 
(i) Aurocar or aurocyclc servicing or rcpniring. 

(ii) Blacksmi~hy. 
(iii) Coppcrsmi~hy. 
(iv) Elecrroplit~ing. 
[v) Glass levelling. 

(vi) Glass curiing. 
(vii) Glass polishing. 
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lScircdrlle V )  i 
(vi ii) Goldsn~ithy. 
(ix) Marhle uulting, grinding, drcss in~ or polishing. 
( x )  Meral (ferrous or non-fcrrous or nntimony hy cxcludiog 

prc~rious ~ncral) cutting or treating mcrill by hamcring, 
drilling, prcssing, tiling. polishing. heating or by any 
othcr proccss whalever or assembling parts of~ncml.  

(xi) Pllotogt.nphy-studio. 
(xii) Radio (wirclcss rccciving sct) sclling, repairing. servicing 

or mnnufac[uring. 
Ir;iiil Silvcrsnlithy. 
(xiv] Spinning nr weaving collon, silk, art silk. or julc on wool 

with thc aid oJ pnwcr. 
( s v )  Stonc grinding. cutting. drcssing or polisliing. 

(xvi) Trnbrr or wood sawing or culling by mechanical or 
clccrric power. 

(xvii) Tinsmithy. 
(xviii) IV:~shcrrn;m's trndc. 
(xrxl Wclding of mctill hp clccrric, gas or any process 

whatsocvzc. 
23. Mnnufacluring, parching, packing, prcssing, clcnning, clcensings. 

boiling. mclling. grinding or preparing by any process, whalcvcr any or 
IIIC lollowing arliclcs- 

( i )  Acmtcd wa!crs. 
( i i )  Bakclitc goods. 

(iii) Bidies (indigenous cigarcltcs), snuri, cigars or Cigirctrcs. 
(iv) Ri~umen. 
(v) Blasling powder. 

(vi) Boncs. 
(vii) Bricks ( ~ r  I ~ I C S  by hand powcr. 

(viii) Bricks or tilcs by mcchnnicnl pDWCr. 

(ix) Brushes. 
( x )  Candles. 

(xi) Ca~gur. 
(xii) Celluloid or uclluloid goods. 

(xiii) Ccmcnr concrctc dcsigns or mndcls. 
(xiv) Chnrconl., 
( X V )  Chemicals. 

(xvi) Cine~na~ograph filtns stripping in conncc~ion with any 
lrade. 

(xvii) Cosn~c~ics  or roilel gc~ods. 
. (xv i i i )  Couon. corion rcruscs, cotton rvaslc, colton yarn, silk, 

silk yarn. silk inclusi\~c 01- wnstc yarn. ;~rt silk. an  silk 
wasre, art silk yam, wool or woollcn rerusc or wasle. 

 xi^) CCI~~CIII heeds. 
( X X )  ~ ~ 0 1 1 1 1 1 1 ~ 1 ~  (Resin). 
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t x x i )  Drug. 
(xxii) Dynami~e. 

(xxiii) Fal. 
( x x i v )  I'ircworks. 
( X X V )  FIilx. 

( x x v i )  Food. 
(xxvii) Ink for prinring. wiring, srnmping, crc. 

(xxviii) Gas. 
(xxix) Chce. 
(XXX)  Glass or glass nnicles. 

(xxxi) Gunpowder. 
( x x x i i )  Hcmp. 

(xxxiii) ICC (including dry icc). 
(sxxiv) lnsccricide or disinl'ecrants. 
(xsxv) Lca~her cloth or rcxina c lo~h or wa~er-proof cloth. 

( x x x v i )  Lin~c.  
(xxxvii) Linsccd oil. 

(xxxviii) Matchcs for ligh~ing (including Bcngal ~narchcs). 
(xxx ix )  Marrresscs nrld pillows. 

(x i )  orrill. 
(xli) Oil-cloth, 

(xlii) Oil orhcr [hall pctrc)leu~n (tither by mechanical powcr or 
by hand power or ghani drivcn by bullock or nny orhcr 
animnl). 

(xliii) Pharmnceurical or rnedicnl producrs. 
(xliv) Rubber or rubbcr goods. 
(x tv )  Painls. 

(xlvi) Papcr or cardhoard. 
(xlvii) Pickers lrnni hidcs. 

(xlviii) Pitch. 
(xlix) Plastic goods. 

(1) Poltery by hand power. 
(li) Porrery by mcchnnical or any porvcr orher rhan hand 

powcl: 
(lii) Sanitary-warc of china-warc. 

(liii) Soap. 
(liv) Sugar. 
(Iv) Swcclniea1 and conrcclionary goods. 

(Ivi) ?allow. 
[Ivii) Tar. 

(lviii) Varnishes. 
(lix) Woodcn Furnilure, boxes. biirrels. khokas. orothcrarriclcs 

of wood or or  plywood 01- olsilndnlwood. 
24. Kccping or horscs. cnttlc or other qundrupcd animals or birds 

for rrnnsportalion, snlc or hire or Tr)l. sale or rhc producc thcrcof. 
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PART I1 

Arlicles which may not be slorcd in any prrnliscs without permission 
cxccpt for domestic purposcs 

1 .  Asnfoerid;~. 
2. Ashcs. 

-3 .  Bimboos. 
4. Bidi lcnvcs. 
5 .  Blns~ing powdcr. 
6. Blood. 
7. Roncs. bone meal or honc powder. 
R. Cemphor. 
9. Carbide o l  calcium. 
10. C;lrdhoard. 
I I .  Celluloid nr celluloid goods. 
12. Charcr)al. 
13. Chemicals, liquid. 
14. Chemicals. non-liquid. 
15. Chillies. 
16. Chlorate mix~urc. 
17. Cincmnlograph films-non-inflammahlc or acclale or safely 

basc. 
1 X. Clolh in prcsscd bales or b n r ~ s .  
19. Cloth or vlorhes af c o ~ ~ o n ,  wool, silk, nrL silk, elc. 
10. Coal. 
2 1 .  Cocoanu1 librc. 
23. Coke. 
23. Coinpaund gas, such as oxygen gas. hydrogen gas. nirrogen gas, 

carboil dinxidc gas, sulpl~ur dioxidc gas, chlorinc gas. acetylene gas, clc. 
24. Copra. 
5 Callun including Kahnk, surgical coilon and silky corlon. 
26. Colton refuse or wasLc or corton yarn rcrusc or waslc. 
27. CorLan sccd. 
28, Dcrrinarors. 
79. Dry Icaues. 
30. Dynamilc. 
3 1 .  Explosive painr such as nilro-cellulose pain!. lacquer pain!, 

cnamrl pnini, elc. 
32. Pat. 
33. Fclr. 
34. Fins. 
35. Firewood. 
36. Fireworks. 
37. Fish (dried). 
38.. Flax. 
39. Fulminarc. 
40. Fulminiirc of mercury. 
41. Fulminarcofsilvcr. 
42. Gelalinc. 
43. Gclignite. 
44. Grass. 
45. Gun-coltnn. 
46. Gunpowder. 
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47. Gunny hiigs. 
48. Hair. 
49. I-lily or fotlrlcr. 
SO, Hc~np. 
5 1 .  Hesian clor l~ (~unny-hi): clolll). 
52. Hides (Dricd). 
53. Hidcs (raw). 
53. Hoofs. 
55. Horns. 
56. Incense or csiis. 
57. JUIC. 
5 Khokns. bo~cs.  harrcls. lurnirure or ;my artier arriclc nf wood. 
59. Lauqucr. 
60. Lcnihcr. 
61. Malcl~cs l'or l igh~ing (including Bcngul marclics). 
67. Mclhylatcd spiril, dcnalured spi r i~  ot. Frcnch pnlisll. 
h?. Ni~ro-cellulose. 
63. Ni~ro-compounJ. 
65. Nitro-gl yccrine. 
66. N itro-mix~urc. 
67. Orfill. 
68. OiI, o~hcr 1h:ln pe~roIcum. 
9 .  Oilsecds i ncludiny al nionds. hut cscluding collon izcds. 
70. Old piipcr or waslc p a p c ~  incIuding old nervspnpcrs. periodici~ls. 

magnzincs. c ~ c .  
7 1. Picking slurr (pepcr cu~~ings,  husk, saw dus~,  etc.). 
72, Paints. 
73. P:ipcr orher thiln clld pnpcr in pressed balch clr loosc or in wains. 
74. Pc~rolcum, orhcr thnn dangerous pe~rolcum, as defincd in h e  

Perrolcum ACI, 1934. 
75. Phospl~orus. 
76. Plnsric ur plns~ic gouds. 
77. Ply\vood. 
7s. Rag>. includin: small pieces or cutlings o f  cloth, liessian clolll. 

gunny-bag cloth, silk, arl silk ur woollcn cloth. 
79. Knsin or darnmar Ral~ar arhcnvise known :IS Rnl. 
XO. Saicly fuses. tog signals, cnrtridgcs. elc. 
8 I. Saltpclrc. 
87. Sil~idalivood. 
83. Silk wastc, 01. silk yiim wasrc, arl silk wnstc. or arl siIk yam 

WnhtC. 

84.  Sisi~l fibre. 
85. Skins (raw or dricd). 
86. Straw. 
87. Sulphur, 
Y X .  'Ihllow. 
S9. Tar, p i ~ c l ~  dirmmer 01- birurncn. 
90. 'Tarpnulinc. 
'I I .  Thinner. 
92, Timhcr. 
93. 'I'urpcnlinc. 
94. Vi\rnish. 
95. Wool (raw). 
'16. Yarn other tl~i\n wiisrc yarn. 
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SCHEDULE VI 

PcnaItics 
(See seclion 610.) 

E.~plancrriorr.-The entrics under h e  heading "Subjecr" in the secorld 
colurnn of the following tablc shall nor be intended as definitions of the 
offences prcscribcd in the provisions menlioned in the first column or as 
absrracl or [hose provisions bul merely as references 10 t h e  subject 
lhereofi- 

Scc~ion and sub- Subjcc~ Finc or imprismmcnt Daily linc which 
scclion, Clausc or which niay bc may be imvscd. 

proviso imposed 

Sccrion 10 1, sub- Mcnlbcr of thc Corpur~~ion iak~ng pan in Fivc I~undrcd rupccs 
scction (1). di*cuuinn in rnaltcn in which he is imerwkd. 

Secr ion 160. suh- Rcqukition by nuditors ioproduccdwurncnc\, Twn hundrcd rupcs f i l l y  m p .  
scclion (3). to appcar i n  pcrson or lo mukc and slgn 

decluarion. 10 answcr qutctian lo subtilit 
swhcmcnl. 

Sculion 18 1 Kcquisirion Tor rcrutn for purposcs or Thrcc hundrcd rupccs 
asscssIncn1 or nnnunl r-aluaiion. 

Scciion 183 Obligarion In givc nolicc oltnnslcrof  ~ i ~ l c  in  b:lry rupccs 
Iand or building. 

'IScclion 199 sub- Failurc ro wkc oul ccnificorc of cnlislmcnl. Onc rhousand r u ~ e s . 1  . . . . 
scclion ( I ) .  

Scclion 202, sub- Prohibition oradvcniscmcnrs ivirhoul i v r i ~~cn  Onc thovsand r u v ~ c  Onc Hundrcd 
pcnnission of thc Municipal Com!nissioncr. scclion ( I ) .  mpcc.~. 

Scc~ion 202, sub- Prohibi~iun Tor broadcasting advcniscrncn~ Onc thousand wpm Onc hundrcd 
scclion (3). wil l iou~ pcrrnission. rupx .  

Scclion 203, sub- Prohibirion fur u c  ors i~c  withour liccncc for Onc thousand r u ~ m  Onc hundrcd 
scclion (I). purposc of ndvcrriscmcni, rupccs. 

Scclion 238, sub- Irnpropcr useoTwhnl~wrnc wntcr supplicd for Scven hundred and filly Scvcnry-five 
8cc1i1,n [I). domt<lic purposes. rupees. N ~ T S .  

IThc cnlrics in colunins 1. 2 and 3 rcspcc!ivcly within thc s q u m  bnckcls t c r r  subsrituicd Tur [hc cntrics in column 1. I 
"Scclion ?00, sub-scclivn (5): ' ,  in co lu ln~~  2. "Failure lo apply for ohhining cznificarc o f  cnlis~rncnr lor paymcnl or r;u on I 
prolcr\ion, t n d c  ur c~lling.", in coIulnn 3. "Onc hundred and iihy rupcs." and in column 3,  'Tcn rupces." by s, 9 or  Ihc I 
Ctlculln Municipal Carporalion (Amcndmcnr) Acl, 1992 (\Vcs! Dcn. Acl lX or 1992). i 
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Scction and sub- 
section. Clausc or 

pmviso 

.... . 
Finc or imprisonmcnr Daily fine which .... 

which may bc may bc impo5cd. . . ,  . ... 

imposrd 

Scction 248, sub- 
srcrion ( I ) ,  

Sinking or luh-wcl l  ~v i lhou~ pcmission Fivc l~undrcd rupees m p c a  

sinking ofrube-\ucll in violatinn nTconditionr T,, hundred and firry .rcn rugcFs, 
or withour paymcnt or Cccc. rupccs 

SccLion 248, sub- 
scc~ion(2). 

Rclusal to sink n lubc-wcll. Fivc hundred rupccs. Onc hundrcd 

rupccs. 

Kcrusal lo rakc o u ~  liccnac or v in l~l ion of thc Two hundfcd and firly T~~ rupees, 
conditions oT liccncc or non-paylncn~ 01 mpc~s. 
liccncc rces. 

Sccrion 249, sub- 
sccrion (1). 

Sccrion 249. sub- 
m i i o n  (2). 

Rciusal Lo lay scpmlc supply p i p  Two hundred and f i f ~ y  T~~ rupees, 
rupr.cs. 

Prohibirion or k i ud  in rcspcct of mclrcl Onc Ihoi~s~nd rupccs. Onc hundrcd 

rupees. 

Scction 264, sub- 
section (1). 

Section 265, sub- 
scction (3). 

Wolating rcgulalions fur supply of water by 
nieircs. 

Five hundrcd drupe. 

Scciion 266 Newly consrruc~ed orrrconstrucrcd prcrnisu 
no1 10 be occupicd without andngcmznl or 
warer supply. 

Onc rhousnnd nipccs. Onc hundrcd 
rupees, 

Scction 267 Rcqu~sition [on] ro owner to oblnin ndcquntc 
supply of walcr from ncnrcsi main Tor his 
building. 

Fivc hundrcd rupccs. 

Rcquisirion 10 fill up well. S C C I ~ D ~  269 

Sccrion 270 

'Two hundrcd rupecs 

Five hundrcd rupccs 

Twcnty rupxq. 

Fifiy rupccs. Rcquisilion to the owncr olprcrnises 10 sel up 
pumps Tor supply o f  warcr. 

Sccrion 27 1 lmpmpcr use or filrcrcd wdlcr supplicd ror 
domcs~ic purposw. 

Scven hundred and fifly 
rupccs. 

Sccrion 272, sub- 
section (3). 

Use olunfiltercd watcr lor do~ncstic purpos~% 
or lor any puqm.w not julhoriscd. 

Two hundrcd and l i l r y  
IUpcL<. 

Pmliibilion or rmsring or misuse or wter. Fivc hundred rupccs 

Scciion 240 Unlawlul conncciion or house d r ~ i n  with 
Municipal dnin. 

Onc rhousand rupccs Onc hundrcd 

m w .  

Section 293. sub- 
scctiun (I). 

Unlnwlul crcc~ion or re-crcclion or prcmiscs 
and occupalion thcrcoi wilhou~ dnins, 

Onc thousand rupees Onc hi~ndred 
r u p .  

Onc thousand r u ~ c s  Onc hundrcd 
n l n r r v  

Scciion 294, sub- 
cwr inn  If l 
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Scclion and siib- 
scclio?. Clnilsc or 

Goviso 

Subjcci 

2 

Finc or imprison~ncnt 
which [nay hc 

irnposcd 

Daily Fnc which 
may bz imposed. 

Sccrion 294,  sub- Kequisition to owncr lo arnngc for surrIcicnr Onc thoi~sand nlpccs 
sccrion (2). Incans olcr[icc~ual dnirlagc. 

Onc hundrcd 
rupccs. 

Scc~ion 295 Kcquisiuon lo owncrs ofdilTcrcnt prcrn~.cfs Tur Onc ihuu,antl rupces 
compi~lsory conncclion or liousc dnrn .~  wi!h 
cach othcr. 

Onc iiundrcd 
rupccs. 

i ' 

Scccion 297 

Scclion ?38 

Ilcquisi~ion lo owner or prcrniscs lo closc or Firu hundrcd rupccs 
liriiit tllc usc oihousc drhin in  ccrllin c~ccs. 

Kcquisirion lo orvncr or owncs or buildingi Fivc Iiundrrd mpccs 
to cany clul ccnain wnrlis for sarisLicrory 
dninagc. 

nvcn1y -hvc 
rupccs. 

Scclion 299 Rcquisi~ion ro occupicr 10 carry o u r  rvork. 7\vo hundred rupecs 

Scctiun 300, sub- Viol;l~ionolnu~icc 10 C ~ ~ S I N C I  dnilis for hurq Onc l l io~~sand rupccs 
sccrion (2),  by rhc o-ncr g l  the land. 

Scclinn 301 Unlarr.T\~I discharge af iradc nlflucnl hy Onc tliousa~id nrpm 
wcupier. 

Scc~ion 3U2 VinL~~iun I ~ T  nnlicc 10 dmin ir;ldc ;ifllucnr by Onc thousand rupccs 
11ic ourncr or accupicr. 

Scc~ ion 303, sub- Thro~ving, cniplying orlurningccfiain mdlkn Onc thousand rupxs 
sccrion ( I ) .  no1 lo bc passed rhrough municipal drains. 

Eihy rupccs. 

Sccrion 308. sub- Consrmc~ion or ccsspool i n  vinlilriun v l  Ficchundrcd rupccs 
sccrioo (1). provision. 

Scction 308. sub- Rcquisi~ion on owncr ro hll up or rcrnovc Fivc hund~~drupccs 
scclion (2). unln~vlul cesspool. 

Scclion 309. sub- Consvuclionorhou~c dmin. scrvicc privy, CIC.. Onc huusliand mpecs 
sccliun (I). within Iiftccn mcrcrs ormnk, well, clc. 

Sccrion 3 15, clausc In )  Rcquiririon lo uwner or urvncrs ro repair. elc.. Fivc hundrcd rupces 
drains. privy, urinal, houc-gully, ctc. 

Sccrion 317. sub- Unaulhnriscd cunsrrucrion ovcr or along Onc lhousoi~nd.rupccs or 
scclion (1). tnunicipal Jr;~ins. .rcwcr. w ~ t c r  mnins. c~c. six rnon~hs' irnprisonnicn~ 

or boh. 

Onc hundrcd 
rupees. 

Sccrion 318 Prohibi~ion rrf ccnain ACI in connec~ion with Five hundred mpc~<  
dninagc. ctc. 
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Scciion and sub- 
sccrion, Clausc or 

proviso 

- 

Fine or irnprison~tlcnt D i l y  finc which 
which irmy bc may k irnpoccd. 

io~poscd 

3 4 

Five hundrcd rupees Thiny mpccs. Section 3ZU, sub- 
section (I). 

Pm!~ibiiian of cxcculian or nny {cork rclnring 
to housc cunncction hy pcrsont othcr rhan 
liccnccd plumbcr. 

Scction 310, suh 
s~ction (51. 

Pmhihiiion oTliccnccd plumbcrdernanding or 
~ c c i v i n g  mom hnn prcscrib~d chmgc. 

Scvcn hundrcd and fiTry 
mpces. 

Prohihition or liccnscd plumbcr inrringing 
rulcs,cxecuiing ~~urkcutlculy or ncgllgcnily. 
or using bad mnteri;lls, appliances or tilting$. 

Qnc tliousmd rupccs 

Section 330. sub- 
scciion (2). 

Fivc hundrcd mpccs Twcnty Fivc 
rupecr. 

Failurc rodcpsic rubbish or vffcnsive rnarcs 
Ijmc or ,I dic pmpcr place. 

Fivc hundrcd mpcu nvcniy-fivc 
Npccs. 

Scction 333, clausc 
(vii). 

Failurc lo collcc~ ofrcnsivc rnilltcr ctc. lo n 
dcpo~. 

Fivc hundrcd rupecs Twcn~y-ljvc 
mptcs. 

Scction 334, sub- 
=tion (I). 

Fivc hundred rupees Wcnry-6vc 
nlpccs, 

Sccrion 334. sub- 
sccuon (4), claua (b). 

Failurcm causcall rubbish crc. 10 hcdcp i rcd  
in  public ~ c c c ~ I ~ C ~ G %  

Fir-c hundrcd nrpecs Twcniy-hc 
rupccs. 

Scctinn 336, sub- 
secriun (i) .  

h'on-compli.ulcc with thc ordcr oTMunicipal 
Cornmissioncr to convcn scrvicc privics ro 
sanitary latrines, 

F i e  hundrcd mpccs Wcnry-fivc 
rupccs. 

Scction 336, sub- 
scclion (i). 

Ucpositing or causing or perm ill in^ to bc 
dcposiled or Ihmwing solid rvc~tc on public 
smct clc.. in contr~vcntion of rhc provisions 
or lhc Act. 

Scction 336. sub- 
rmrion (2). 

Dcposiring building rubbish on puhlic smct 
CIC. othcwisc than in conformity with rhc 
condilians or prior pcrmlssion uflhc Municipal 
Commi~<ioncr. 

Fivc hundrcd r u m  Ttvenly-livc 
ruvcs. 

Scction 356 Pmhibition or h c  use of vehicular inRic in 
ccnain public smcrs. 

One thousand rupecs 

Onc hundrcd mpccs Scclion 357, sub- 
soclion (3). 

Conalruction orrcconsmmction n l  building or 
boundq ryvsil wi~hin thc regu!;vlinc oT;irurc~ 
without pmpcr pcnnissicm. 

Stcl ion 358, sub- 
scclian (I). 

Sclungback of buildings to be rcpjiicd, rcbuilr 
or pullcd down wilhin the rcgulnr linc or the 

Dnc thou~and rupm 



Tile Koikula Mr~nicipal Corporation Act. 1980. I 
I 

- 

Scciioo and hub- 
sccri;in. Clausc or 

"pmvisn 

Subjccr Fine ur irnprisonmcnr Daily linc which 
\vhidr !nay bc may l). i imposed. 

irnpascd 

Scc~ ion 360. sub- Self ing forward or build~ngs in rear of Ihc Onc ~l)ousand rupccs ..., 
scclion ( I ) .  rryul;lr l int of r l ~ c  rtrcci nl ihc linic o f  %pair, 

alrcnrion or rebuilding. 

Scciion 364 Ulilimrion or salt  01 1md ror cans~ruc~ion or  Onc Bousand N ~ C F  

buildinp withoul provision lor slrecrs giving 
acccss 10 the sirc, 

Sccrion 365 .  sub- Uriliraliun or disposal o l  land or layoul or Onc thousand nrpccs 
sccrion (5). making nfany ncrrrsucct witlloutororhcnwisc 

[lian in  conformily with thc orders or rhc 
Mayor-in-Council. 

Sccrion 365. sub- Rcgisrralion of sdc dccd or any land \\,irhoui Onc tbousan~l rupees . . . . 
scclion (li). sanction or Inyou1 plans. 

Sccrion 369. sub- Siruciurc or fixlurc crccrcd in  Iron[ oC a One iliousnnd rupccs FiAy rupees. 
xciion (2). building in con~rar.cn~ian or 1111: Acr. 

Sccrion 37U Door, p i c ,  hxo r  wi~idowon thc&n>undflmr Onc thousand rupw. F i r ~ y  rvpccs. 
o ~ n i n g  ourtvardc iln a srrccl. 

Scciion 37 1 .  sltb- Ewciion o f  wall, fcncc nr my slrilclurc on Onc thousand rupees . . . . 
section ( I ) .  fixturc i r ~  or upon any sirttt opcn channel. 

dnin wcll or rank, clc. 

Sccrion 373. sub- Rclnnvill of wall, lcncc crc, cons~ruckcd in Fivc l~undrcd mpccs Fil ly mpecs. 
scclion (I). canlravcnrion of tllc Acl by owners or 

occupiers of contiguous buildings. 

Scct iun 375. sub- Filling in 01d rc-ins~arcmcn~ orgruund i n  any Fivc hundred mpccs. Filly rupccs. 
- scclion (2). public placc. 

Scc~ ion  376, sub- Rcn~oval, wi~hout pmission. r l r  fixrums sct Onc rhousmd r u ~ c s  
scciion (4). up during the conswclion or repair oiroaL~.  

Scc~inn 377 Opcning or brcaking up nC any street. One thousandrupccs 
dcpsiring building marcrials rhcrc on and 
scdng up of scarfold or sny lcrnporary 
slructurc wihour pcrmis$ion. 

Scclion 37E, sub- Fencing xnd guarding of srrc~rs. Onc thuumnd rupccs m i y  mpccs. 
sccrion (2). 

Scclion 3R0, sub- R C ~ O Y P ~  or bar, chain, or posl rroln ;l srrcel Oncthousand rupees 
scciinn (2). tvliolly or  parrly closc i u  traffic and 

inrringcrncn~ orordcr pmhibiring WIITC. 
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LIX or 1980.1 

(Sclledtrlc VI.) 

Scclion and sub- 
scc~ion, Clausc or 

proviso 

Finc or imprisonmcnr Daily finc which 
which may hc nbay hc imyoscd. 

i~nposcd 

SccLion 3115, sub- Rcquisi~ion on uwncr ro pur upnurnber vrsub- FiTly r u p s  
scc~ion ( I ) ,  clausc (c) nurnhcr on prcmiscs. 

Fivc rupee. 

Scc~ ion  385, sub- Rcrnoml. i l l lcr~tion or dcrccmcnl o inumkrs  Fivc liundrcd rupcc~ . . , ,  

sccrion (3), or sub-numbcrs ofslrccls: 

Scction 386, sub- Ilcpair, protcclion or cnclosurc lo placcs Fivc Iiundrcdrupcs Twcnty-fivc 
scction (1). dangcrous or causing inconvcnicncc I n  rupcs. 

pwcngcrs along a slrrc~. 

Breaking or &mag  to la~npsor appuncnancc 
to lamps. 

Fir-c hundrcd rupxs 

Scc~ ion 3 S B .  sub- 
scclion (2). 

Fivc hundrcd rupees. 

Un~u~lloriscd errc~ion of building Two lIiousand and fivc 
Ilundtcd rupccs or six 
months imprisonmen1 or 
bofll. 

Onc hundrcd 
rupct~ pcr squarc 
mclerc. 

Conrinu~ncc or cons~ruc~ion o i  buildings or 
c~cculion ofwork lxyand tht pcr id spccificd 
in sanc~ion. 

Secrion 399 Onc lhousand rupccs Onc hundrcd 
rupccs per square 
rnclerc. 

Occupalion or KC or any complclcd h i ld ing  
withov~ gcnnission. 

Scction 403, sub- 
section (2). 

Sccrion JD5, sub- 
scclion (2). 

A l lc r l t ion  or buildings lor snlisfying 
condilions. 

Onc thousand rupc~s. 

Seclion 407. sub- 
scclion ( I )  

One housand rupccs 

Scclion 408,  ~ u h -  
section (4), 

Erecrion or rc-erccrion of building i n  
conuavcnuon oldcclm~ion. 

Two tl~ousand and fivc 
tbundrtd rupccs or s i x  
months, imprisonmcn~ or 
b0lh. 

Onc hundrcd 
rupccs Wr squarc 
mcrcrc. 

Stopp~ge ofcacavnrion or any othcr operation 
Tor rhc purpose ~Tconslrucrion or a building, 

Onc rhousand rupccs One hundrcd 

'.w=. 

Scclion 4 10 AItcntion to existing building for promoling 
public oroccupicr's convcnicncc. 

One thousand mgccs One hundred 
rupee. 

Scc~ ion 4 11, sub- 
sec~ion (I). 

Rcquisilion on owners or occupiers to 
demolish, rrpairorsccurc building in aruinous 
condition. 

One thousand rupcs Onc hudrcd 
rupees. 



The Kolkara Mrwicil)al Corporaliotr Acr, 1980. I 
[West Ben. Acl 

(Sclretlrrle V1.) 

Scc~ ion and sub Suhjcct Finc or i~iiprisonmcnl Daily line which 
scction. Clausc or which mly bc may bc irnposcd. 

provim ~nipascd 

Scction 4 1 t , suh- Rcquisirion on owncrs or ~xcupicm 10 SCI up One diousmd rupccr; One hundred I 
secrion (2), hoard or rcncc. rupccs. 

Sccrion 4 17, sub- Pmhibi~iono~Ihcusco~prcmiscs inspcii icd Two thousand and iivc 'T+v hundred 
scction (5). arms lor spccificd p u p c s .  hundrcd rupccs ar six rupc-. 

months, imprisonment or . 

b t h .  

Scction 418. sub- Establishing hospital, nursing homc. ctc. Two thousand and five Twohundrcd 
sccdon (I). withour pcrniission or running thc same hundrcd rupccs or six r u p .  

orl~crwisc than in  con ro rn~ i~y  wit11 thc months, imprisonment or 
condi~ions. both. 

Sec~ion 4 19, sttb- Esrablishing n fnclory rvitliour pcrmission or Fivc thousand mpecsor six lko hundrcd 
sccrion ( I ) ,  running the same orllcnvisc dun in conformity mon~hs' irnprisonmcn~ or rupecs. 

wid1 thc condi~ions. borh. 

Scclion 420. s uh- ~ l k r i n g ,  enlarging orcnlcnding wareliousc ctc. Five lhousand NFCS or six TWO hundrcd 
scction (1). wilhoul prmission. rnontlls' i~nprisonmcnr or rupees, 

bolh. 

Scclion 42 1, sub- Using or prmilt ing enling houws clc. wi~hout Two thousand and five Two hundrcd 
scction (I) pcrmissionorrunning !he s.uticothcnvisc than hundrcd rupces or six rupecs. 

i r i  conlormity with the pmission. months' irnprisonmcnl or 
bodl. 

Sccrion 422. sub- Using or pcrmitling thcaiies, circuses. ctc. Onc d~ousand rupccs One hundred 
sccrion (I). withoul pcrrnission or running thc sanlc rupccs. 

~lhcnuisc ~han in coninmity wilh pcnnission. 

Scction 423, sub- Opcning sl~ops, nlarlrcL, ctc. in tcnain ax= FIVC thousand rupccsorsix T l w  hundrcd 
scction (1). pmhibitcd to be opcncd. months' irnprisonmcnr ur rupccs. 

b l h .  

Scclion 427. sub- Sale in  municipal rnnkc~ wilhou~ pcnnission, One hundrcd rugccs .... 
scclion ( I ) .  

Section 428, sub- Eslablishing ncw priualc rnarkct wiihout f i v e  drousand rupcc<nrsin T\vu hundrtd and 
scclion (I). s~nction. I monlhs' irnprisonmcn~ or finy NPCCS. 

I boh. 

Section 428. sub- Using plucc as a slaughter house oulsidc FIVC thouand rupxo rs i x  TNV hundred and 
~cciion (2). municipal slaughlcr housc. ; months' irnprisonmcnr or Fifty rupccs. 

blh. 

Scclion 428. sub- F~ilurc lo providc Appmnch Koad. Rvc thouswd rum or six Rfty rupees. 
scclion (3). months' imprisonmtnr or 

bolh. 

Scction 429. sub- Carrying cln busin&% or lnde within n raditis Two hundrcd and I i r ty  Tcn rupees. . 
scclinn l 1 ) .  @f fonv-five nicrcrs nT ;I m~~nicin:~l  mi~rkcr. r r ~ m c s .  



Scclion and sub- 
scc~ion. Clausc or 

proviso 

Subjccr 

2 

Finc or iinprisonrncnt Daily 6nc rvhich 
which may bc may lx i mmpscd. 

imposcd 

Scclion 435. sub- Prcmiscs uscd Tor purposcs okhcr h a n  fivclhousand~pccsorsix M h u n d m d  
scc~ion ( I ) ,  rcsidcnlial wi~hnul pcrmit*ion. nionrhs' irnprisonmcn~ or rupccs. 

holh. 

Scc~ ian 437, sub- Kccping opcn any rn;lrLck which is pmhibi~cd TWO rho\isand and fivc Trio hundrcd 
section (1) .  hundrcd rupccs or s i x  ~ p c c s ,  

Scc~ion 438 

Scclion 439 

Scclion 440 

Sccrion 442 

Sccliun 456 

Sccrion 458 

Section 462 

Selling goods i n  n pmhibi~cd rnnrkcl Two I~undrcd and f irty Tcn rupccs. 
nipccs. 

I la rvk jn~ or sclling goods ollicnvisc rhan in Two hundrcd and f i l l y  Tcn rupccs. 
c~nrormiky with thc lcrms of dic liccncc. mpccs. 

Prohibition for selling nf flcsli, fish orpoulrry Fivc liundrcd rupcc~. Twenty five 
rviihour liccncc. rupces. 

Rcquisirion to owncr of huilding requiring Fwc h k c d  rupccs m y  mrupc. 
returns on lands or building, cfc. 

Failure or inrotmation u l  binh 

Fnilurc or information ordwlh  

Two hundred and f i l l y  .... 
nipccs. 

Two hundred and fifry .... 
"P. 

Non-regismlion or pIacc for disposal of the Onc hundred rupees. 
dcad and deposiring of  plan i n  Municipal 
Oflice. 

Scctian 464. sub- Opcning oTnc3v placc for disposal ofthc d a d  One thousand rupcm. One hundred 
scc~ion (1). w i ~ h o u ~  permission. rupees. 

Section 465, suh- Non-compliance with  he odrr or closcr o f  Onc thousand rupees Onc hundred 
sccdon (2). burning and burial gmunds. rupc~<.  

Section 468 Commitling a t &  prohibiled in cunncclion wid1 Onc thousand rupccc Onc hundrcd 
~ l i c  rlicposal o f  the dad.  rupees. 

Scction 469 F5ilurc lo convey carcass ro a place providcd Fivc hundrcd rupees. 
or give norice o[ dcarh to Municipal 
Comrnissioncr. 

Scc~ion 47 1 Failure ro give informalion or h e  cxis~cncc or Fivc hundrcd nrgccs. 
dangernus disca~c. 

Sccrion 174, sub- F~ilure rodisinicctbilding, wnk, p o l  orrvcll. Five hundrcd rupccs. m y  rupccs. 
secrion (1). 





T/I P Kolkaln h f ~ i i l  ~ripaJ Corpuratio!l Act. 19311. 

(Sched~rle VI . )  

Scction and huh- 
SCCI~M. Clause or 

pmviso 

Finc or imprisonmcn~ D s l y  finc which . . 

which may h may k imposcd. 
impnscd 

Eapubing dangcmus discxc i n  public Five hundrcd rupecs 

Fire hundred mpccs 

Srclinn 489 

Scction 492 Rcquisition to owncr or occupicr o f  any 
building dircclinc cleansing and limcwasl~ing 
or building ror sani~ary rcason. 

Scclion 393 Rcquisition to owncr or occupicr or h u ~  and 
shcrlE or owncr of h c  lmd ro rcmorc or alrcr 
thesnmc ior improbrmcn~ and sani~ar). rcacon. 

Fivc liundrcd rupccs 

Requisition to owncr ur pcanns clairninl: 
owncr forclwnring nT unlcnvlrcd prcmiscs. 

TWI) hundrcd and hrry 
N W .  

Scc~ion 495, sub- 
seclion (I). 

Rcquisition lo owncr nr occupicr In prohibit 
uc or hu i ld in~ or room in  buildings un6r for 
human hnbilaion. 

Onc hundrcd 
ruPCCF. 

Onc thousand mpcs 

Sccrion 495, sub- 
scclion (3). 

Rquisil ion to owncr or occupicr lo render 
building or r w m  fit lor human hlhiw~ion on 
such mcdilicalions md allcr~lions as may bc 
insuucred. 

Onc lhousand rupces Onc hundred 
rupccs. 

Sccrion 495. sub- 
scciion (5). 

Owncr or building, thc usc of which i s  
prnhibitd lo prcvcn~ nuisancc and kccp Ihc 
building or room clcan and wholcsornc. 

Onc hundrcd 
rupccs. 

One thousand r u ~ c s  

Scction 496, sub- 
smlion (I). 

Rcquisilion to owncr or clcci~picr or land or 
building directing f i l l ing  up crc. o f  
unwhal~<ornc wclls. pools, crc. 

One thousand rupccs Onc hundrcd 
IUPLTS. 

Sccrion 496. sub- 
slrclian (2). 

Fdilurr: lo maintain Iand cllcctivcly ro prcvcnl 
brccding of rnosquitacs. 

Onc rhousmd rupcs Onc hundrcd 
rupccs. 

Scction 497. sub- 
sccuon (3). 

Rcquisition tnowncr or occupicr ofland whcn: 
unlnwful cxcavarions are carricd uul. 

Onc hundrcd 
rupccs. 

One thousand rupcrr 

Section 498, sub- 
secrion (1). 

Rcquisition to owncr or occupicr or land 
requiring ma, hedges, erc. to be rrimmrd. 

Fivc hundred r u ~  

Scclion 499 UnlawCul use o f  placcs for public bathing elc Two hundrcd mpxs 

Fivc hundrcd rupccs 

Fifrccn rupccs. 

Twcnty-fivc 
rupccs. 

Pml~ibi~ion of b~rhing c~c. m n l m y  to order 

Sccdon 50 1 Prohibition of  pollulion of \mcr  by sleeping 
herein unimal or orhcr m a w r  clc. 

Onc lhousand mpcs Onc hundrcd 

'uF===. 

Scction 502 n v o  hundred 
rupccs. 

Pmhibilion o ip l lu l ion  o l w i l ~ r  by chcmicnls 
clc. 

Two thousand and five 
hundrcd rupccs or six 
minihs' irnprisonmcni or 
boh. 



The Kolknra M~rtr icipal Corpora~io~l Acr, 1 980. 

(scf~e~ifflc VII. ) 

SCHEDULE VII 

(Ser seclion 633.) 
Modification of the '[Kolknh] Municipal Acl, 1923, as exlended 

to Ihc Municipality of Homrah 

Bcn.Act 111 In the '[Kolkara] Municipal Acl, 1923, as exlended lo the Municipality 
of  1923. of Howah,- 

(a) seclion 127 shall bc renumbcrcd as sub-scclion ( I )  of [hat 
section and afler sub-seclion (1) as so rcnumbercd, lhc 
following sub-section shall be inserted :- 

"(2) The value of any plant or machinery excepling those 
enurnerared in Schedule VIA or rurniturc which may 
bc on any land or in any building shall not be taken 
into consideraion in estimating the annual value of 
such land or such building under [his seclion: 

Provided [ha[- 

(a) if any dispure arises as 10 whethcr :my parls of it plan1 or 
a combination of plant and machinery should be included 
in eslimating the annual value of any land or building as 
coming within the enumeration in Schcdulc VIA, thc 
Commissioners aL a meeling may, of their own motion 
or  aL Lhe request of the owner or the occupier of such 
land or such building, refer the dispu~e to a reference 
named in a panel of reference appoinlcd by ~ h c  
State Government in this behalf; 

(b) the referee shall hereupon decide the dispure aner giving 
lhe Commissioners. the owner and the occupicr an 
opportunity of being heard, and after considering the 
facts and circumstances of the case and, if necessary, 
after inspection or the plant 0.r machinery, and [he 
decision of lhe rcfercc shall bc final and conclusive; 

(c) the cosl  of [he reference shall bc bornc by  thc 
Commissioners and the owner or bolh the owner and 
the occupier in such proportion as [he referee may 
direct."; 

(d) in secdon 189. arrer sub-secrion (3), the following su b-section 
and Explanarion shall be inserled :- 

"(4) If the amount for which any bilI has been presenled under 
this section is paid wilttin seven days from such 
presentation into the municipal ofice or  to a municipal 
officer appoinled lo reccivc the same, a rebate of rhree 
and one-eighth percet~l of such amounr shall be allowed 
to the payer. 

'See ~WI-nore 2 or page 573, UIIIC. 



"Gnnl of 
spccial 
rcbafc lor 
pnymcnr OF 
ou~s~anding 
ducs u-ilhin 
Svprcmbcr. 
1978. 

[West Ben. Acl 

Erp1utrcrriorr.-Wihoul prcjudice 10 the provisions or 
scclion 504. a bill shall be dccmcd to be presenled under 
this sec\ion if it is seul by post undcrcerlificnu ofposring 
to  he person liable aiid in such casc (hc datc borne on 
such ccrlilicotc 01 posting shall be dermcd LO bc the 
dale of presenralion 01 thc bill LO the person liable."; 

.(c) arrer section 190. the rollowing section shall be inserted:- 

190A. Nolwilhsla~~ding anything to rhc conlrury con~ained i n  this 
Chapter, if a person liable for '[property lax] i n  rcspecl of any premises, 
pays wilhin 30rh Seprember, 1978, [he entire outstanding amount on 
account or such consolidaicd rate due up to 3 1st March, 1977, a special 
rebare of - 

(i) fif een per cenl. nf such oulslanding amount Tor the 
premises used wholly For residenrial purpose, and 

(ii) seven and a hal l  per cell[ of such outslanding m o u n l  
for the premises used wholly or piully for purposes orher 
lhan residcn~ial, shall be allowed ro such person.": 

(d) aficr clause (xiii) or section 477, [be following clnuse shall 
be inserted and shall be deemed always to have been 
insened:- 

" (~ i  ii3) the payment of granw to collcges or other educarional 
instilutions imparling I~igher education: 

Provided that alter  he commencement o f  the 
Calculu Municipal (Second Amendmenl) Acr, 1964. 
no such grant shall be made withoui [he previous 
approval of the State Government;"; 

(e) in Sclledule VI, in pmgraph I,- 

(i) all entries against the items bcaring serial Nos. 46 and 
73  shall be omitred and shall be dcemcd lo have been 
omitlcd ns rrom [he 1st day of April, 1951, 

( i i )  in enlries against the item bcilring serial No. 80D. for 
the words "Dyer or cleaner, order supplier", the words 
"Ordcr supplier" shalt be subslilurcd and shall bc 
deemed aIways lo have been substiruted; 

(0 allrr SchcduIc VI, the rollowing Schedule shall be insened:- 



"SCHEDULE VIA 

[See seclion 127(2).] 

Parts of plant or of corrrbir~atiort of plar~r and ttlacl~inery in cerlairr cases 
nor ro be exrlirded in cnlcrrlo!ing thea/lnunl val~ie of ~ r l y  larrd or 
brrildi~ig. 

The ioIlowing pam of a plant or combinaiion of plan1 and n~achincry 
whcnever and only Lo such cxtcnt as any such par( is, or is in h e  nalurc 
or, a building or slrucrurc:- 

Acid Conccnlrarors. 
Bins and Hoppers, 
Blasl F~~mnccs, 
Burners, Forgcs, Furnaces, Kilns, Ovens and Stoves, Chambers for- 

Absorpdan of  gascs or lumcs. 
Aemgrapliing and Spraying, 
Bleacliir~g, 

u- , , 
Chcmical Rcaclion, 

'1 . Conditioning ar Trcalrnent, 
cooiing, 

! . - 
>L.,., . ,* 2,: Dyeing, 

../ J ., Dust or h~rnl: Collecling. 
Fibre separa~ioll (Wool Carbonising), 

..- 
: -.. 

. , ,- - -C Fuming, 
j Imprcgnaring, 

Rcirigera~ing, 
Sandblasling, 
Sterilising, 
Sulphuric Acid, 
Chimneys, 
Cookjng ovens: 

Condensers and Scrubbers- 
Acid, 
Alkali. 
Gas, 
Oil, 

i '  Tar; 
, a - . Co~~veyor Ga~~lrics; 

Colling Ponds: 
.qe Granrries; 



rile Kolkata M~inicipal,Corpora~io~ r Acr, 1980. . 

Fan Drifb: 
Floating Docks and Pontoons with any Bridges or Gangways riot 
of a lcrnporary nalurc used in conuection therewi~h; 
Flues: , . 
Flumes and Conduits; 
Foundations, Sethgs, Gankies, Supports, ~ [a t fon& and Stagings 
for  plan^ and machinery: 
Gas- 

Holders, 
Producers and Gencra~or, 

\ 
I 

Purifiers and Cleansers; 1, 
Hcad gear- 

Mine, Quarry and Pit, 
Hydraulic AccumuIarors, 
Wcll; 

Pits, Beds and Bays- 
- Casting, 

Cooling, -- .., 

Drop, 
I' 

Inspecling or Tcsting, . . y' 

Liming, Soaking, Tanning, or attier trealrncnt, Scltting; 
h Rack; 

7. 

RcTuse, Destructors and Incinerators; 1 ! 
Res loris ; 

, --- Ship Consrruction and Repair- . - 

Cradles, I 

Grids, \ i 
Slipways, I I 
Uprights; , . 

Silos; I #  - : \ 
Srages, Staithes and ~[atiorrns-for loading. unloading add 
handling materials; . - -  - -  , I  

-?, Stills; i, 
Superheaters; ": \ ' 
Tanks : A, 
Towers for- 

Absorprion of gases or fumes; i 
Chemicals Reaction, 
Cooling; I \ : 

-.A. Oil Rcfining and Condensing Trearment; 
' i i '  Water; \ .  C , 

Transporlcr Gantries; 
Transversers and Turntables; 
Vats; 
Wcigllbridges; 
Wireless Masls.". 



'SCHEDULE VIII 

[See sec~ion 174(4A).] 

Paris ef plant or of combination of plant and ninchinery in certain 
cases nol lo be excluded in calculating thc annual villue of any 

land or building 

The following park o f a  plant or combination of plan[ and mnchincry 
whenever and only ro such exlent as ally such pan is. or is in the nature 
of, a building or struc1urc:- 

Acid Concen lralors, 
Bins and Hoppers, 
Blast Furnaces, 

Burners, Forges, Furnaces, Kilns, Ovens and Slovcs. Chambers Ibr- 

Absorption of gases or Fumes, 

Acrographing and Spraying, 
Bleaching, 
Chemical Reaclion. 
Conditioning or Trcarrnenr, 

Cooling. 

Dyeing, 

Dust or Furne Collzcling. 
Fibre Sepxalion (Woal Cnrbonising), 
Fuming, 

Impregnuling, 
Refrigcruling, 
Sundblas~ing, 

Sterilising, 
Sulphuric Acid, 
Chimneys, 
Cooking Ovens; 

Condensers and Scmbbcrs- 
Acid, 

Alkali, 
Gas, 
Oil, 
Tar; 

'Schcdulc VllI was addcd by s. 2 L o i h c  Calcutta Municipal Curpontion (Amcndmcn~) 
Acl. 1433 (\ilcsr Bcn. Acl XXXII oi 19R3). 
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Conveyor Ganlrics: 
Cooling Ponds: 
Crzlnc Gmntries: 

Cupolas: 

Economisers; 
Elevators and Hoists: 
Evaporalers: 
Fan DriT~s; 
Floating Docks and Ponroons with any Bridges or Gangways not or 
a tcrnporary nature uscd in conneclion lhcrewith; 
Flucs; 
Flumes and Conduits; 
Foundnlions. Sel~ings, Gnntrics. Supports, PlarToms and Stagings 
for plan[ and machinery; 

Gas- ' 

Holders, 
Producers and Gcncrn~ors. 
Purifiers and Cleansers; 

Head Gear- 
Mine, Quarry and Pil, 
Hydraulic Accurnulators, 
Wcll; 

Pik, Beds and Bays- 
Casung, 
Cooling, 

Drop, 
Inspecting or Testing, 
Liming, Soaking, Tanning, or other treatment, seltling; 

Rack; 
Refuse, Destructors and Incineralors; 
Reslorts; 
Ship Constmction and Repair- 

Crorll~q, 
Grids, 
Slipways, 
Uprighls; 

Silos; 
Stages, Staithcs and Plallorms for loading, unloading and handling 
materials; 



GOVERNMENT OF WEST BENGAL 
I LAW DEPARTMENT 

Legislative 

West Bengal Act XXIII of 2000 

THE CALCUTTA MUNICIPAL CORPORATION 
(AMENDMENT) ACT, 2000. 

[Passed by the Wesr Bet~gal Legislafrrre. ] 

[Assenl of the Govcmor was firs1 published in the Calcurro Gazerre, 
Errrnorriilroty, of the 25th August, 2000.1 

125rlt August. 2000. J 

A-n Act to omettd rlre Culcrr~rn Mtrtiicipal Corporariot1 AL-I, 1980. 

WCSL flcn. WHERWS i t  is expedient to amend the Calcuua Municipal Corpontion 
ACI LLX of 
1980. Acl, 1980, for the purposes and in the manner hereinafler appearing; 

I t  is hereby enacted in the Fifiy-first Year of Ihe Republic of India, 
by he lkgislature of West Bengal. as follows:- 

1. (!) This Act may be called the Calcurta Municipal Corporation 
(Amendment) Act, 2000. 

(2) It shalt come into force on such darc as the Slale Governmwl 
may, by notification in h e  Oficiol Gazclte. appoint. 

2. In section 2 of Ihe Calcuua Municipal Corporation Act, 1980 
(hereinafierreferred to as the principal Act). ofterclause'(61), h e  following 
clause shall be inseded:- 

'(61 A) "office-bearer" means the Mayor, the Chairman, 
!he Deputy Mayor, or a membcr of rhe Mayor-in- 
Council;'. 

3. In scclion 61A of rhe principal Ac1,- 

( 1 )  in sub-seclion (I),- 

(a) in clause (a), after sub-clause (i), h e  following sub- 
clause shall bc inserted:- 

"(iA) joined another recogniscd political pafly, or"; 

Shun iillc 
and ~ 
cornmence- 
menl. 

Arncndmcnr 
of section 
61A. 



The Colcrrtro Mtrnicipol Corporotio~~ (Amettdt~iest) Acr, 2000. 

[West Ben. Act XXIII of 2000.1 

(b) in clause (b),- 

(i) ror the words "he is an elected Councillor set up by 
a recognised political party", the words "he is an 
elected Councillornot set up by arecognised political 
pzlrty" shall be substituled, and 

(ii) in the second proviso, for [he words, figures, 
letter and brackets "referred lo in sub-clause (ii) of 
clause (a)", the words, figures, lelters and brackels 

- "rcferred to in sub-clause ( i  A), or sub-clause (ii), 
of clause (a)" shall be substituted; 

(2) in clause (a) of sub-section (7), after sub-clause (i), the 
following sub-clause shall be jnser1ed:- 

"(iA) joined anolher recognised politica1 party, or". 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 388-L.-31st March, 2017.—The following Act of the West Bengal Legislature, having been assented to by 
the Governor, is hereby published for general information:— 

West Bengal Act XIII of 2017 
THE KOLKATA MUNICIPAL CORPORATION 

(AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 31st March, 2017.] 

An Act to amend the Kolkata Municipal Corporation Act, 1980. 

 

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, 
for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

West Ben. Act 
LIX of 1980. 

Short title and 
Commencement. 

1. (1) This Act may be called the Kolkata Municipal Corporation (Amendment) 
Act, 2017. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 
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[PART III 

Insertion of new 
section after 
section 412 of the 
West Ben. 
Act LIX of 1980. 

The Kolkata Municipal Corporation 
(Amendment) Act, 2017. 

(Section 2.) 

2. After section 412 of the Kolkata Municipal Corporation Act, 1980, the following 
section shall be inserted:— 

412A. Notwithstanding anything contrary contained in this Act, or 
in any other law for the time being in force or in any agreement, 
custom or usage or in any decree, judgement, decision or award of any 
court, tribunal or authority, where it appears to the Municipal 
Commissioner that demolition of a dangerous building under section 

411 will cause hardship to the persons in occupation of such building and may not be 
conducive to public interest in the urban area suffering from acute shortage of 
accommodation, it will be open to the Municipal Commissioner to proceed in the 
manner, and take the steps, as set out, hereunder:— 

"Power to declare 
building or any 
part thereof 
condemned and to 
order demolition 
of such building. 

issue a notice to the owner and also occupier recorded as such in the records 
of the Corporation calling upon them to show cause, within such period 
as may be prescribed, why the building in question or any portion thereof 
shall not be declared to be condemned for the purpose of this section and 
after hearing the causes shown within the said period or such further period 
as may be granted, if it is found necessary in public interest to declare the 
building or any portion thereof condemned and should be demolished 
immediately for public safety, the declaration may be made to that effect 
requiring the building or the specified portion thereof to be demolished; 

(ii) a copy of the declaration under clause (i) shall be served upon the owner 
and occupants who are recorded in the records of the Corporation as also 
pasted on the outdoor of the building requiring the owner and the 
occupants to vacate the premises within a month from the date of service 
and pasting of such declaration or within such extended period as may be 
granted; 

(iii) simultaneously with the making of the declaration under clause (ii), the 
Corporation will serve a notice upon the owner or owners, as the case may 
be, and paste it on the outdoor of the building providing an option to the 
owner or owners, as the case may be, of the building to reconstruct the 
building according to the plan to be sanctioned by the Corporation with 
such expedition as possible and providing for maximum floor area 
necessary for accommodating the erstwhile occupier or occupiers, as the 
case may be, and additional floors as may be required for recovery of the 
expenses for construction after relaxation of the applicable building rules. 
In the event, the owner or owners as the case may be, so agreeing and 
applying, the Corporation shall allow a building plan submitted for the 
purpose to be sanctioned with additional floors and floor areas so as to 
provide for the recovery of the expenses to be incurred; 

(iv) in the event of disagreement or disinclination on the part of owner or 
owners, as the case may be, to avail of the opportunity contemplated under 
clause (iii), the owner or owners, as the case may be, keeping the building 
in dilapidated condition which may likely cause the environment pollution, 
fire hazards, unsafe to public safety, health hazards, nuisance etc. shall be 
subject to such action as provided in the law for the time being in force; 

(v) subject to the provisions of this section, the Corporation may cause 
development work in respect ofthe dilapidated building in such transparent 
manner, and on such conditions, as may be prescribed by Scheme, by the 
C orporation." . 

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 
Published by Law Department, Government of West Bengal and 

Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 

(i) 
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PART III-Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW PEPARTMENT 

Legislative 

NOTIFICATION 

[SAKA 1940 

No. 628-L.-l 7th April, 2018.-Tbe fo1lowing Act of the West Bengal Legislature, having beea assented to by the 
Governor, is hereby published for general information:-

Short title and 
commencement. 

West Bengal Act X of 2018 

THE KOLKATA MUNICIPAL CORPORATION 
(AMENDMENT) ACT, 2018. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 17th April, 2018.] 

An Act to amend the Kolkata Municipal Co,poration Act, 1980. 

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, 
for the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the 
Legislature of West Bengal, a follows:-

1. (1) This Act may be calJed the Kolkata Municipal Corporation (Amendment)
Act, 2018. 

West Ben. Act 

LIX of 1980. 



.. 
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Insertion of new 
section 496A 
after section 496 
of the West Ben. 
Act LIX of 1980. 

THE KOLKATA GAZETTE, EXTRAORDINARY, APRIL 17, 2018 

The Kolkata Municipal Corporation 

(Amendment) Act, 2018. 

(Section 2.) 

(2) This section shall come into force at once; and the remaining section shall
come into force on such date as the State Government may, by notification in the 
Official Gazette, appoint. 

2. After section 496 of the K�lkata Municipal Corporatio� Act, 1980, the following 
section shall be inserted:-
"Prevention of 496A. (I) If, in the opinion of the Municipal C9mmissioner, any 
mosquito-
breeding pool, ditch, tank, well, pond, swamp, quarry, hol�, drain, cesspool, 
watercourse, pit, cistern, desert or air-cooler, ground, underground, or overhead tank 
or any collection of water, or any land on which water may, at any time, accumulate, 
is or likely to become a breeding place of mosquitoes or, in any other respect, becomes 
a nuisance, the Commissioner may, by notice, require the owner or occupier or the 
person having control thereof to take all or any of the following actions:-

(a) to clean, or drain off or remove water therefrom, or to provide cover
thereto, or

(b) to treat the same in such physical, chemical or biological method as may
consider suitable in the circumstances, or

(c) to fiU up unwholesome waterbody:

Provided that any unwholesome waterbody may be filled up only after compliance 
with the provisions of section 4C of the West Bengal Land Reforms Act, 1955, by the 
owner or the person.having control thereof. 

(2) No person shall keep, or permitted to be kept or maintained, within any premises
or land any collection of stagnant or flowing water which, in the opinion of the Municipal 
Commissioner, is, or is likely to be, a breeding place for mosquitoes, unless such 
coilection of water is treated in such manner as may effectively prevent the breeding of 
mosquitoes. 

(3) All borrow pits dug in the course of construction and repairs of buildings, roads,
or embankments shall be deep and connected with each other in lhe formation of a drain 
directed towards the lowest level and properly sloped for discharge into a river, stream, 
channel, or drain, and no person shall create any isolated borrow pit which is likely to 
cause accumulation of water which again, in turn, may breed mosquitoes. 

(4) The owner or occupieror any person having control of any premises or land shall
not keep therein any bottle, tyre ( old or new), vessel, can, container or receptacle in such 
manner as may alJow it to collect, or to retain, water which may breed mosquitoes, and 
shall clean and dry such bottle, tyre (old or new), vessel, can, container or receptacle at 
the interval of seven days. 

(5) The owner or occupier or any person having control of any premises or land shall
wrap the openings of the vent-pipes and the outlets of septic tanks with proper 
mosquito-proof nets and shall maintain covering slabs of septic tanks to prevent entry 
and exit of mosquitoes. 

(6) The owner oroccupier or any person having control ofany premises or land shall
seal the overhead tanks, cisterns or water receptacles to prevent mosquito breeding, and 
shall provide safe ladder for making the overhead tanks or cisterns or water receptacles 
approachable in order lo facilitate inspection of the water therein by the Municipal 
authorities or the officers of the Corporation, as the case may be. 

[PART ill 

West Ben. Act X 
of 1956. 
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The Kolkata Municipal Corporation 

(Amendment) Act, 2018. 

( Section 2.) 

(7) If the owner or occupier or person on whom the notice under sub-section (1) is
served on fails or refuses to take the measures, or adopt the method of treatment, 

specified in such notice within the time specified therein or contravenes the foregoing 

provisions under this section, the Municipal Commissioner himself or any officer duly 

authorized by him may take such measures or adopt such treatment, sSpecified in such 

notice within the time specified therein, and recover the cost of doing so from the owner 

or the occupier of the premises, as the case may be, by way of levying special 

conservancy charges, at such rate as may be determined by the Mayor-in-Council, and 

shall also be liable to a penalty which shall not be less than rupees one thousand but which 

may extend to rupees one lakh only.". 

By order of the Governor, 

SANDIP KUMAR RAY CHAUDHURI, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 

Printed at Saraswaty Press Ltd.(Govemment of West Bengal Enterprise), Kolkata 700 056. 
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PART III-Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

(SAKA 1940 

No. 2014-L.-2 7th November, 2018 .-The foll owing Act of the West Bengal Legislature, having been assented to 
by the Governor, is hereby published for general information:-

Short title and 
commencement. 

West Bengal Act XXI of2018 

THE KOLKA TA MUNICIPAL CORPORATION 
(SECOND AMENDMENT) ACT, 2018. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordina,y, of the 27th November, 2018.] 

An Act to amend the Kolkata Municipal Co1poration Act, 1980. 

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, 

for the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-ninth Year of the Republic of India, by the 

Legislature of West Bengal, as follows:-

1. ( 1) This Act may be called the Kolkata Municipal Corporation (Second 

Amendment) Act, 2018. 

West Ben. Act 
LIX of 1980. 
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Amendment of 
section 6 of the 
West Ben. Act 
LIX of 1980. 

Amendment in 
the heading of 
Chapter III. 

Substitution of 
new section for 
section 26. 

Omission of 
section 27. 

Amendment of 
section 131. 

Amendment of 
section 172. 

Amendment of 
section I 73B. 

Insertion of new 
section 174A 
after section 174. 

Amendment of 
section J 8 I. 

THE KOLKATA GAZETTE, EXTRAORDINARY, NOVEMBER 27, 2018 

The Kolkata Municipal Corporation 
(Second Amendment) Act, 2018. 

(Sections 2-10.) 

(2) This section shall come into force at once; and the remaining sections shall 
come into force on such date or dates as the State Government may, by notification 
in the Official Gazette, appoint. 

2. In section 6 of the Kolkata Municipal Corporation Act, 1980 (hereinafter 
referred to as the principal Act),-

(i) the following proviso shall be added:-

"Provided that the elected members of the Corporation may also elect 
an individual who is not a member of the Corporation to be the Mayor 
provided that he gets himself elected to be a member of the Corporation 
within six months from the date of the election, failing which, he shall 
cease to be the Mayor of the Corporation."; 

(ii) in the existing proviso,-
( a) for the word "Provided", the words "Provided further" shall be 

substituted; 
(b) after the words "the Corporation" the words "or individual" shall be 

inserted. 

3. In Chapter III of the Kolkata Municipal Corporation Act, 1980, for the words 
in the Heading "B. Municipal Service Commission", the words "B. Selection by 
the West Bengal Municipal Service Commission" shall be substituted. 

4. For section 26 of the principal Act, the following section shall be substituted:-

"Selection of 26. The West Bengal Municipal Service Commission constituted 
personnel. under sub-section (1) of section 3 of the West Bengal Municipal 
Service Commission Act, 2018, shall select such personnel for the Corporation as 
may be prescribed by the State Government, and it shall be binding on the Corporation 
to appoint the personnel selected by the said Commission.". 

5. Section 27 of the principal Act shall be omitted. 

6. To sub-section (3) of section I 31 of the principal Act, the fo II owing proviso 

shall be added:-
"Provided that the rates under this sub-section may be subject to change in 

accordance with the relevant charging provisions.". 

7. In sub-clause (iA) of clause (b) of sub-section (1) of section 172 of the 
principal Act, for the words "sixty-five years", the words "sixty years" shall be 

substituted. 

8. In sub-section (1) of section 173B of the principal Act, the second proviso 

shall be omitted. 

9. After section 174 of the principal Act, the following section shall be inserted:-

"Review of 174A. Notwithstanding anything contained in section 174 or any 
scheme for Dase 
Unit Area Value. other provisions of this Act, the Corporation may, at any time, 
review the scheme for specifying Base Unit Area Value by constituting a Committee 
of such persons as the Corporation may, with the approval of the State Government, 
by notification in the Official Gazette, appoint.". 

10. In section 181 of the principal Act,-
(i) in sub-section (1), for the words 'by a public notice', the words 'by notice' 

shall be substituted; 
(ii) in sub-section (2), for the words 'by a public notice', the words 'by notice' 

shall be substituted. 

[PART III 

West Ben. Act 
XII of 2018. 



PART III] 

Amendment of 
section 33 8. 

Substitution of 
new section for 
section 394. 

Amendment of 
section 398. 

THE KOLKATA GAZETTE, EXTRAORDINARY, NOVEMBER 27, 2018 

The Kolkata Municipal Corporation 
(Second Amendment) Act, 2018. 

(Sections 11-13.) 

11. In section 338 of the principal Act, for the words "which shall not be less 
than fifty rupees and more than five thousand rupees", the words "which shall not 
be less than five thousand rupees and more than one lakh rupees" shall be substituted. 

12. For section 394 of the principal Act, the following section shall be 
substituted:-

"Application for 
addition to or 
repairs of 
buildings. 

394. Every person who intends to execute any of the works specified 
in clause (b) to clause (m) of sub-section (1) of section 390 shall 
apply for sanction by giving notice in writing of his intention to the 

Municipal Commissioner in such form together with such fees including Drainage 
development fee and containing such information as may be prescribed.". 

13. In sub-section (3) of section 398 of the principal Act,-
(i) for the words "two years", the words "five years'' shall be substituted; 

(ii) the following proviso shall be added:-

"Provided that in case of sanction which requires re-erection or sanction under 
this Act of any dilapidated or condemned building, commencement of work should be 
made within one year or within such time as may be specified by the Municipal 
Commissioner at the time of sanction.". 

3 

By order of the Governor, 

SANDIP KUMAR RAY CHAUDHURI, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd. (Government of West Bengal Enterprise), Kolkata 700 056. 
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PART Ill-Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT

Legislative

NOTIFICATION

No. 802-L.-30th July, 2019.- The following Act of the West Bengal Legislature, having been assented to by the
Governor, is hereby published for general information:-

West Bengal Act V of 2019
THE KOLKATA MUNICIPAL CORPORATION

(AMENDMENT) ACT, 2019.

[Passed by The West Bengal Legislature.i

[Assent of the Governor was first published in the Kolkata Gazette,

Extraordinary, of the 30th July, 2019.]

An Act To amend the Kolkata Municipal Corporation Act. 1980.

WHEREASit is expedient to amend the Kolkata Municipal Corporation Act, 1980.

for the purposes and in the manner hereinafter appearing;

West Ben. Act
LlX of 1980.

It is hereby enacted in the Seventieth Year of the Republic ofIndia, by the Legislature
of West Bengal, as follows:-

Short title and
commencement.

1. (I) This Act may be called the Kolkata Municipal Corporation (Amendment)

Act, 2019.
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Amendment of
section 170 of
West Ben. Act
LIX of 1980.

Amendment of
section 171.

Amendment of
section 172.

Amendment of
section 176.

The Kolkata Municipal Corporation
(Amendment) Act, 2019.

(Sections 2-5.)

(2) This section shall come into force at once; and the remaining section and
sections shall come into force on such date or dates as the State Government may, by
notification in the Official Gazette, appoint.

2. In section 170 of the Kolkata Municipal Corporation Act, 1980 (hereinafter
referred to as the principal Act), clause (c) of sub-section (1) shall be omitted.

3. In section 171 of the principal Act,-
(a) in clause (b) of sub-section (2), for the second proviso, the following

proviso shall be substituted:-
"Provided further that notwithstanding anything contained in this section,

the Corporation may at any time, specify the extent of area of the vacant
land for which property tax may be levied on any premises in which there
is a construction.";

(b) sub-section (5) shall be omitted;
(c) to clause (a) of sub-section (8), the following proviso shall be added:-

"Provided that the rate of property tax on any land or building acquired,
constructed, purchased or owned by, or belonging to, the statutory bodies
mentioned in clause (a) and the possession of which has been delivered to
any person under any agreement or licensing arrangement or lease or any
other'instrument shall be such as is determined under sub-section (2) of this
section.".

4. In section 172 of the principal Act, after sub-section (10), the following sub-
sections shall be inserted:-

"(1E) The Mayor-in-Council may exempt from payment of a certain percentage of
property tax on land comprising building or vacant land where Urban Forestation has
been done on the vacant land or appertaining land to the building and preserved by the
owner or recorded person liable to pay the property tax so as to maintain ecological
balance of the locality in such manner as may be determined by the Corporation by
regulations.

Explanation.- For the purpose of this sub-section, the term 'Urban Forestation'
shall be such as may be defined by Corporation by regulations.

(IF) The Mayor-in-Council may exempt from property tax on land and building
belonging to the Health Care Organizations, either primary or secondary or clinics,
owned or sponsored by the Government:

Provided that the Mayor-in-Council may impose a service charge, not exceeding
fivepercent of annual valuation oflands and buildings of such Health Care Organizations
or clinics, for providing civic services to such Health Care Organizations or clinics.".

5. The existing Explanation to section 176 of the principal Act shall be renumbered
as Explanation I and after Explanation I, so renumbered, the following explanation shall
be inserted:-

"Explanation 11.- If the possession of any land or building acquired, constructed,
purchased or owned by, or belonging to, Government or any of the statutory bodies
mentioned in clause (a) of sub-section (8) of section 171 is delivered to any person under
any agreement or licensing arrangement or lease or any other instrument, such land or
building shall be construed to be belonging to such person to whom property has been
so delivered and the annual valuation of such land or building shall be determined in
terms of section 174.".
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(Sections 6-11.)

6. In section 179 of the principal Act, in sub-section (2),-

(a) in clause (b), the words and figures "sub-section (2) of' shall be omitted;

(b) to clause (d), the following provisos shall be added:-

"Provided that Municipal Commissioner may, on the expiry of such
period, make and revise the annual valuation of such land or building at any
time, not beyond six years, and such valuation shall take effect from the
beginning of the quarter from which the annual valuation would have been
revised under this clause:

Provided further that when annual valuation of any land or building has
not been made and revised on the expiry of any such period, the previous
annual valuation shall continue to remain in force until it is so revised.".

7. In section 180 of the principal Act, in sub-section (2), in clause (ii), for the words
"the nature", the words "the nature or the financial terms" shall be substituted.

8. To section 182 of the principal Act, the following proviso shall be added:-

"Provided that where the owner or the person primarily liable or the person liable to
pay the property tax fails to submit the return in the prescribed form then notwithstanding
anything contained in this Chapter, the Municipal Commissioner may revise the annual
value upon service of notice under section 184.".

9. In section 183 of the principal Act, for sub-section (5), the following sub-section
shall be substituted:-

"(5) The Municipal Commissioner shall on receipt of a notice of transfer or
devolution of title under this section, record such transfer or devolution in a book and
also in the Municipal Assessment Book subject to payment of arrears of tax and dues to
the Corporation on account of the transfer or the predecessor-in-interest of the applicant
and processing fee.".

10. For Section 184 of the principal Act, the following section shall be substituted:-

184. The Municipal Commissioner in all cases in which any land or
building is for the first time assessed, or the annual value of any land
or building is revised or determined under this Chapter shall give

written notice thereof to the recorded owner or recorded person liable to pay property
tax of such land or building, as the case may be, and shall also specify in the notice, the
place, time and date, not less than one month thereafter, when he will proceed to consider
such valuation.

"Notice for
consideration of
Annual Value.

Explanation.- A written notice under this section shall be deemed to be duly served,
if it is sent through any mode of service of Indian Postal Service or as may be decided
by the Corporation, to the recorded owner or to the recorded person liable to pay property
tax of any land or building, as the case may be, and, in such case the date of sending such
notice through Postal Department or through any other means shall be deemed to be the
date of service of the notice to the recorded owner or person liable to pay property tax
of such land or building, as the case may be.".

U. In section 185 of the principal Act, to the first proviso, for the words "to the
owner or to any lessee, sub-lessee or occupier", the words "to the recorded owner or to
the recorded person liable to pay property tax or to the occupier, as the case may be"
shall be substituted.
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12. For section 186of the principal Act, the following section shall be substituted :-

186. Any objection to the annual value determined by Corporation
under this Chapter shall be made by the owner or the person liable to
pay the property tax, in writing, to the Municipal Commissioner before

the date fixed in the notice under section 184 and shall state in what respect the annual
value is disputed.".

"Objections
against valuation
of assessment.

13. In section 188 of the principal Act, in sub-section (2), for the words "sub-section
(3) or sub-section (4) of' shall be omitted.

14. In section 191 of the principal Act, for the words "through electronic media or
otherwise", the words "through electronic media or otherwise and extracts therefrom
shall be made available on payment of such fees as may be determined by Corporation"
shall be substituted.

15. In section 192 of the principal Act, in sub-section (2), in clause (i), for words
"owner or to the lessee, sub-lessee or occupier", the words "the recorded owner or the
recorded person liable to pay tax" shall be substituted.

16. In section 193 of the principal Act,-

(1) for sub-section (2), the following sub-section shall be substituted:-

"(2) The property tax on any land or building, which is the property of the
Corporation or the Government or any of the statutory bodies mentioned in
clause (a) of sub-section (8) of section 171 and the possession of which is
delivered to any person under any agreement or licensing arrangement or lease
or any other instrument, shall be leviable upon such person.";

(2) to sub-section (3), after the second proviso, the following proviso shall be added:-

"Provided also that where the Municipal Commissioner, for the reasons to
be recorded in writing, is satisfied that the owner has failed or neglected to make
payment of property tax for four consecutive quarters or if occupier of such land
or building accept the liability of making payment of property tax in writing, the
occupier of such land or building for the time being may be made liable for
payment of property tax.";

(3) to sub-section (4), the following proviso shall be added:-

"Provided that where the Municipal Commissioner, for the reason to be
recorded in writing, is satisfied that the Thika Tenant has failed or neglected to
make payment of property tax for four consecutive quarters or if occupier of
such land or building accept the liability of making payment of property tax in
writing, the occupier of such land or building for the time being may be made
liable for payment of property tax as person liable to pay property tax.".

17. For section 199of the principal Act, the following section shall be substituted:-

"Certificate of 199. (1) Every person engaged or intending to be engaged in any
enlistment for profession, trade or calling in Kolkata as categorised in Schedule IV,
profession, trade
and calling. either by himself or by an authorised agent or representative, shall
obtain a certificate of enlistment for such period and on payment of such fees, as may
be determined by the Corporation and as per modalities specified in the form of
Guidelines issued by the State Government, or get the certificate of enlistment renewed,
on or before the expiry of the validity period thereof, from the Municipal Commissioner
or, in his absence, from the officer authorised to function as the Municipal Commissioner
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upon presentation of an application together with such application fees, at such rates, not
exceeding rupees two thousand and five hundred per annum, as may be determined by
the Corporation under sub-section (3) of section 131 and also documents as may be
determined by the State Government, as specified in the Guidelines and or as specified
in the web portal:

Provided that such enlistment or renewal thereof shall not absolve such person or
trader from any liability to take out any licence under this Act or any other law for the
time being in force.

(2) The Municipal Commissioner shall, after making such enquiry as may be
necessary and within thirty days of the receipt of the application, grant such Certificate
of Enlistment if the application is in order, or shall reject the application if it is not in
order.".

18. In CHAPTER XIV of the principal Act, for the words "TAX ON
ADVERTISEMENTS OTHER THAN ADVERTISEMENTS IN NEWSPAPERS", the
words "PROVISIONS REGULATING ADVERTISEMENT OTHER THAN
ADVERTISEMENTS IN NEWSPAPERS" shall be substituted.

19. In section 202 of the principal Act,-

(a) in sub-section (1), in the first proviso, after the words "the owner", the
words "or the lessee, sub-lessee or the occupier" shall be inserted;

(b) in sub-section (2),-

(i) in clause (a), the words "use of the particular site for" shall be omitted;

(ii) in clause (c), for the words "the tax", the words "the fees" shall be
substituted.

20. In section 203 of the principal Act,-

(l) for the words in the marginal heading "License for use of site for purpose of
advertisement", the words "License for the purpose of advertisement" shall be
substituted;

(2) in sub-section (1),-

(a) after the word "Occupier", the words" or any person on whose behalf the
advertisement purports to be" shall be inserted;

(b) after the word "sky-sign", the words "and use of any vehicle or contraption
or natural person or any other mean" shall be inserted;

(3) in sub-section (2),-
(a) in clause (a), after the words "using any site", the words "or any vehicle or

contraption or natural person or any other mean" shall be inserted;
(b) in clause (b), after the words "any site", the words "or any vehicle or

contraption or natural person or any other means" shall be inserted;

(4) in sub-section (3), for the words "by regulations", the words "by notification"
shall be substituted;

(5) to sub-section (3), the following proviso shall be added:-

"Provided that the notification issued under this sub-section shall have
overriding effect notwithstanding anything contained in the Budget Estimate.";
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(Sections 21,22.)

(6) in sub-section (4), after the words "proposed site", the words "or any vehicle or
contraption" shall be inserted;

(7) after sub-section (7), the following sub-sections shall be inserted:-

"(8) If any person erects, exhibits, fixes or retains any advertisement
referred to in this Chapter without paying the fees under this Chapter, he shall
be punished with fine which may extend to three times the amount payable as
such fees.

(9) No license fee shall be levied under this section for any advertisement
or upon a person where-

(a) such advertisement relates to "non-Commercial advertisement" or
"advertisement related to public interest" as defined in the Explanation to
sub-section (4) of section 202; or

(b) such person holding certificate of enlistment under section 199fordisplaying
his trade name at his place of business recorded in such certificate:

Provided that the exemption under this item shall apply only to one
board displayed within the meaning of this clause:

Provided further that the license fee would be chargeable upon any
person for commercial display for advertisement of its business if such
advertisement is displayed in the place of business of any other person
holding a certificate of enlistment under section 199 whether or not the
latter acts to further its business; or

(c) such advertisement is exhibited within the window of any building if the
advertisement relates to the trade, profession, or business carried on in that
building; or

(d) such advertisement is exhibited within any land or building that relates to
any sale or letting of such land or building or any effects therein or to any
sale, entertainment or meeting to be held on or upon in the same; or

(e) such advertisement relates to the name of the land or building upon or over
which the advertisement is exhibited or to the name of the owner or
occupier of such land or building; or

(f) such advertisement relates to the business of a railway administration and
is exhibited within any railway station or upon any wall or other property
of a railway administration; or

(g) such advertisement relates to any activity of the Government or the
Corporation.".

Amendment of
section 204.

Amendment of
section 207.

21. Section 204 of the principal Act shall be omitted.

22. In section 207 of the principal Act, for the words "public place", the words
"public place, by any means" shall be substituted.
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23. In section 208 of the principal Act,

(1) the following proviso shall be inserted:-

"Provided that the Municipal Commissioner may cancel or revoke the 

certificate of enlistment for profession, trade and calling issued under provision 

of section 199 if the licensee acts in contravention of any of the provisions 

contained in this Chapter or under the licence: 

Provided further that no order shall be made under this section without 

affording a reasonable opportunity of being heard."; 

(2) in Explanation II, the words "a tax on" shall be omitted.

24. For section 209 of the principal Act, the following section shall be substituted :-

"Power of 
Corporation to 
frame 
advertisement 
policy. 

209. Notwithstanding anything contained in this Chapter, the

Corporation may, for the purpose of this Act, frame an advertisement

policy containing such terms and conditions as may be determined by

regulations.".

25. In section 209A of the principal Act, in sub-section (2), for the words "such tax

half-yearly", the words "such tax yearly" shall be substituted. 

26. In section 209B of the principal Act,-

( 1) in sub-section ( 1 ), for the words "renewed half-yearly", the words "renewed

yearly" shall be substituted;

(2) in sub-section (2), for the words "of rupees ten shall be payable half

yearly", the words "which the Corporation may, by order determine, be

payable" shall be substituted;

(3) in sub-section (3), for the words "for each half-year", the words "for each

year" shall be substituted.

27. In section 209C of the principal Act, for the words "fee of rupees twenty", the

words "fee of rupees one hundred fifty" shall be substituted. 

28. In section 216 of the principal Act, in sub-section (1 ), clause (b) shall be omitted.

29. In section 390 of the principal Act, in sub-section (2), after clause (i), the

following clause shall be inserted:-

"(ia) City service and Public utility building, that is to say, any buildings used 

for providing services by various organizations like Corporation, Calcutta 

Electric Supply Corporation, Public Works Department of the Government or 

any other similar service providing agencies that are used in everyday life by the 

public, such as electricity sub-station and ancillary building for distribution etc., 

crematorium, burning ghat, water supplies, sewerage works, water supply or 

drainage pumping station, exclusive Car Parking Building with services incidental 

to Car Parking (such as Electrical room, Pump room, Guards' room, toilets, 

Control room etc.), telecommunication services; night shelters for homeless 

people, ward office, health unit, community hall, compactor station, pay and use 

toilet etc. run by Corporation, metro railway or any other Government buildings 

for providing similar service purpose: 

Provided that any other buildings providing services similar in nature as 

determined by the Municipal Commissioner may come under this classification.". 

7 
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(Section 30.) 

30. In Schedule IX of the principal Act, under the heading "TAX ON CART",

(i) in serial number 1, for the words "Rupees thirty", the words "Rupees one

hundred yearly" shall be substituted;

(ii) in serial number 2, for the words "Rupees fifteen", the words "Rupees one

hundred yearly" shall be substituted;

(iii) in serial number 3, for the words "Rupees forty", the words "Rupees one

hundred and sixty yearly" shall be substituted.
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 351-L.--27th March, 2024.—The following Act of the West Bengal Legislature, having been assented to by 

the Governor, is hereby published for general information:— 

West Bengal Act XVII of 2023 
THE KOLKATA MUNICIPAL CORPORATION 

(AMENDMENT) ACT, 2023. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 

Extraordinary, of the 27th March, 2024.] 

Short title and 
commencement. 

An Act to amend the Kolkata Municipal Corporation Act, 1980. 

WHEREAS it is expedient to amend the Kolkata Municipal Corporation Act, 1980, 
for the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Seventy-fourth Year of the Republic of India, by the 

Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the Kolkata Municipal Corporation (Amendment) 
Act, 2023. 

West Ben. Act 
L1X of 1980. 
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(Amendment) Act, 2023. 

(Section 2.) 

Amendment of 
section 172 of 
West Ben. Act 
LIX of 1980. 

(2) This section shall come into force at once and the remaining section shall come 
into force on such date as the State Government may, by notification in the 
Official Gazette, appoint. 

2. In clause (a) of sub-section (1) of section 172 of the Kolkata Municipal 
Corporation Act, 1980, 

(i) in sub-clause (iv), after the words "the State Government,", the word "or" 
shall be inserted; 

(ii) after sub-clause (iv), the following sub-clause shall be inserted:— 

"(v) any land or building comprising educational institutions, 
administered or aided by the State Government,". 

    

By order of the Governor 

PRADIP KUMAR PANJA , 
Pr. Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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